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 the  Clock.

 j  “Me.  Sprager  in  the  Chair]

 2  OAT  ANSWERS  TO  QUESTIONS

 Filiing  up  of  Posts  of  Assistant
 Engineers

 +

 *803.  SHRI  VAYALAR  RAVI:
 SHRI  N.  SREEKANTAN

 NAIR:

 Will  the  Minister  “of  COMMUNI-
 &O.-ATIONS  be  pleased  to  state:

 (a)  whether  a  large  number  of
 »A  .ssistant  Engineers  are  waiting  for

 »sting  after  passing  the  test  and
 i  mpanelling;

 (b)  if  so,  the  reasons  for  delay  in
 6  ,osting  these  qualified  Assistant

 a  “ngineers;  and

 (c)  the-total  number  of  AE’s  posts
 lying  vacant,  circle-wise?

 THE  MINISTER  OF  STATE  IN
 £  THE  MINISTRY  OF  COMMUNICA-

 ‘Tf  “IONS  (SHRI  NARHARI  PRASAD
 ्  UKHDEO  SAI):  (a)  No,  Sir.

 (b)  Question  does  not  arise  in  view
 ‘oO.  f  (a)  above.

 (९)  As  on  479  April,  978  postings
 4  against  all  intimated  vacant  posts ‘  nave  been  made.

 SHRI  VAYALAR  RAVI:  About
 '  the  waiting  for  posting  of  the  Assis-

 tant  Engineers,  the  Minister  said  ‘no’.
 But  I.am  really  surprised  to  hear  his
 answer  because  recently,  I  think,
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 about  786  Assistant  Engineers  have
 been  promoted  from  the  Junior
 Supervisory  Cadre  who  appeared  for
 test,  passed  and  had  been  on  the
 panel.  They  have  been  listed  now.
 Abeut  786  are  waiting  for  posting.  I
 know  personally  as  a  representative
 of  the  Trade  Union  of  the  P.  and  T.
 about  the  Engineers  in  Kerala  who
 have  not  been  posted.  They  are
 awaiting  posting.  I  do  not  know  how
 you  gay  ‘no’.  Please  let  me  know,
 how  many  people  appeared  for  the
 test,  passed  and  were  put  in  the  list
 and  how  many  of  them  are  still
 waiting  for  posting  even-to-day.
 Please  tell  me  the  number  and  what
 is  the  delay  in  posting  them?

 SHRI  NARHARI  PRASAD  SUKH-
 DEO  SAI:  There  are  about  898  offi-
 cials  who  have  been  selected.  Out  of
 these  799  have  already  been  posted.
 Now  the  waiting  list  is  of  99  only.

 SHRI  VAYALAR  RAVI:  Iam
 glad  to  have  this  information.  The
 complaint  was  that  the  posting  was
 So  much  delayed  and  even  _  this
 class....

 MR.  SPEAKER:  Possibly  because
 of  the  complaint.

 SHRI  VAYALAR  RAVI:  After
 the  complaint  they  have  been  posted
 now.  Others  are  still  waiting.  May
 I  know  from  the  hon.  Minister  how
 much  time  do  you  take  as  a  general
 policy?  People  appear  for  the  test,
 not  only  in  Tele-Communication,  but
 also  Postal  Department  for  promo-
 tion  from  Class  IV  to  Class  III  and’
 from  Class  III  to  Class  I.  There  is  a
 general  complaint  always  that  you  do
 not  keep  the  panel  for  more  than  a
 year  and  sometimes  they  lose  the
 chance  to  get  accommodated  because.
 the  panel  may  be  cancelled.  Can  I

 7  when  _केल्डाफ
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 get  an  assurance  or  will  you  ens
 lighten  the  House  that  enormous
 delay  will  be  avoided  and  the  em-
 ployees  who  get  through  will  be
 accommodated  as  soon  ag  possible?
 Will  you  five  an  assurance?

 SHRc  NARHARI  PRASAD  SUKH-
 DEO  SAI:  Yes,  there  was  enormous
 delay  previously.  As  soon  as  the
 Janata  Government  took  the  charge,
 we  have  done  ali  these  things  and
 for  the  last  three  years  there  was  no
 selection  and  alz  that.  We  have  set
 things  right  now.  We  will  be  doing
 it  for  others  also.

 SHRI  VAYALAR  RAVI:  Thank
 you  very  much.  You  are  doing  good
 for  the  workers.

 एल्पूसिनियम  का  झायात

 *  804.  डा०  लक्ष्मीनारायण  पांडेय  :
 क्या  इस्पात  झोर  खान  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि  :

 (क)  क्या  यह  सच  है  कि  आगामी  कुछ
 वर्षों  में  भारत  को  एल्यूमिनियम  का  आयात
 करता  पड़ेगा  ;

 (ख)  यदि  हां,  तो  कितना  ;

 (ग)  देश  में  उसकी  वर्तमान  उत्पादन
 क्षमता  क्‍या  है  ;  और

 (घ)  इसे  बढ़ाने  के  लिए  क्‍या  उपाय
 किये  गए  हैं  ?

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  BIJU  PATNAIK):
 (a)  Yes,  Sir.

 (b)  The  quantity  of  import  of
 aluminium  would  be  proportionate  to
 the  rising  demand  in  the  country.

 (ec)  The  production  capacity  for
 aluminium  jn  the  country  by  the  end
 of  this  year  would  be  3l6,000  tonnes
 per  annum.

 (d)  With  possibility  of  using  the
 very  large  deposits  of  bauxite.  recent-
 ly  discovered  on  the  east  coast,  two
 feasibility  studies  have  already  been
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 commissioned  one  for  Orissa  end  the
 Other  for  Andhra  Pradesh.  The  for-
 mer  study,  for  an  alumina  plant  of
 600,000—-800,000  tonnes  and  an  alu-
 minium  plant  of  around  160,000  tonnes
 per  annum  to  start  with  and  the  lat-
 ter,  that  is  Andhra  State,  for  an
 alumina  plant  of  600,000  tonnes  capa-
 city  initially  would  be  ready  around
 the  middle  of  1979.  With  a  projected
 production  capacity  of  at  least  I  mil-
 lion  tonnes  of  aluminium  metal  per
 annum  in  course  of  time,  these  two
 projects  are  expected  to  put  the  coun-
 try  in  a  commanding  position  in  the
 world  aluminium  industry.

 डा०  लक्ष्मीनारायण  पढ़िय :.  प्रध्यक्ष
 महोदय,  माननीय  मंत्री  जी  ने  जो  उत्तर
 दिया  है,  उसमें  मेरे  प्रश्न  के  (ख)  तथा  (म)
 भाग  का  उत्तर  बिलकुल  नहीं  दिया  गया  है  |
 मैंने  पूछा  था  कि  देश  में  इस  की  उत्पादन
 क्षमता  क्‍या  है  ?  मैं  मंत्री  महोदय  से  जानना
 चाहता  हूं--वर्तेमान  उत्पादन  क्षमता  के

 अनुसार  यदि  उत्पादन  नढीं  हो  रहा  है,  वो
 इस  का  क्‍या  कारण  है,  विशेष  कर  मध्य  प्रदेश
 के  कोरबा  स्थित  संयंत्र  “बालको”  में  उत्पादन
 क्षमता  के  अनुसार  उत्पादन  न  होने  का  क्‍या
 कारण  है  ?  श्राप  ने  कहा  है  कि  उड़ीसा
 और  शान्घ्र  प्रदेश  में  दो  अध्ययन  दल  अध्ययन
 कर  रहे  हैं  जो  श्रपनी  साध्यता  रिपोर्ट  ब्पेश
 करेंगे,  उसके  बाद  नए  संयंत्र  लगाने  पर  विचार
 करेंगे  ।  लेकिन  मैं  जानना  चाहता  हूं  कि  जो
 संयंत्र  इस  समय  अपनी  क्षमता  का  पूरा  उपयोग
 नहीं  कर  रहे  हैं,  उन  की  क्षमता  का  पूरा
 उपयोग  करन  के  लिये  श्राप  क्या  कदम  उठा
 रहे  हैं  ?

 SHRI  BIJU  PATNAIK:  The  Pro-
 duction  capacity  as  I  have  gaid,  in
 the  aluminium  industry  in  the  coun-
 try  by  the  end  of  this  year  will  be
 316,000  tonnes  of  which  50,000  tonne:
 of  the  capacity  in  BALCO  at  Korb{
 will  be  ready  in  another  few  month
 The  loss  in  production  in  the  alun.
 nium  industry  is  largely  due
 shortage  of  power  both  jn  M.-P.
 Korba  and  in  Karnataka.  With  th”
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 new  developments  in  the  power
 sector,  the.  position  may  improve.
 This  Government  has  undertaken
 huge  power  projects.  Our  require-
 ‘ments  of  aluminium  will  be  much
 higher  in  the  coming  years  and  that
 ig  why,  as  I  said,  the  other  two  major
 projects  are  also  taken  in  hand.

 Sto  लक्ष्मीनारामण  पांछेय  :  मैं  मंत्री
 महोदय  से  जानना  चाहता  हं--क्या
 यह  सही  है  कि  मध्य  प्रदेश,  झान्घ्  प्रदेश
 और  उड़ीसा  में  बाक्स।इट  का  काफी  बड़ा
 भण्डार  है  7  इस  समय  भी  मध्य  प्रदेश  के
 अण्डार  का  ठीक  से  उपयोग  नहीं  किया  जा
 रहा  है।  आप  की  साध्यता  रिपोर्ट  i079
 कक  आयेगी  ।  क्‍या  इन  सूचलाझों  के  आधार
 चर  श्राप  किसी  प्रकार  का  कोई  संयंत्र  लगाने
 का  विचार  कर  रहे  हैं,  यदि  कोई  ऐसा  निश्चय
 किया  है  तो  वह  संयंत्र  कब  तक  लग  कर  तैयार
 हो  जायेगा।  वर्तमान  में  कर्नाटक  भर  मध्य
 प्रदेश  में  जो  संयंत्र  लगे  हुए  हैं---उनकी
 क्षमता  का  पूरा  उपयोग  हो  सके--ऐसी

 “व्यवस्था  की  जाय,  ताकि  देश  की  वर्तेमान
 आवश्यकता  को  देखते  हुए  हम  निजी  उत्पादन
 से  उसको  पुरा  कर  सके  और  आयात  पर  व्यय
 न  करना  पड़े  |  कृपा  कर  यह  भी  बतायें  कि
 1978-39  में  श्राप  कितना  आयात  करने

 ड्वा  रहे  हैं,  क्योंकि  जो  उत्तर  आप  ने  दिया  | है,
 वह  पर्याप्त  नहीं  है  ?

 MR,  SPEAKER:  You  have  asked
 many  questions;  it  is  very  difficult  to
 remember  them.

 SHRI  BIJU  PATNAIK:  I  think  I
 have  answered  all  the  questions.  Dr.
 Pandeya,  need  not  be  under  the  mis-
 apprehension  that  there  is  a  lot  of
 bauxite  ore  in  Madhya  Pradesh.

 In  fact,  to  feed  the  BALCO  plant
 in  Korba,  a  very  considerable  quan-
 tity  of  bauxite  has  to  be  brought
 from  Orissa  also.  I  am  glad  to  in-
 form  the  House  that  the  Orissa  Gov-
 ernment  has  very  kindly  agreed  to
 allocate  certain  areas  of  bauxites  for
 the  Madhya  Pradesh  plant.  The  pre- sent  constraint  ig  due  to  power.  The

 power  position,  I  hope,  will  improve
 in  not  too  distant  a  future.  But,
 when  the  power  position  improves
 the  total  capacity  would  be  3,16,000
 tonnes.  When  you  and  the  new  capa-
 city,  that  can  only  come  dy  taking  a
 very  large  deposit,  as  I  mentioned  in
 answer  to  question  (d).

 SHRI  JAGNNATH  RAO:  Sir,  at
 present,  the  private  sectors  like
 HINDALCO,  INDALCO,  MALCO  and
 Asanzol’  Aluminium  Corporation  have
 been  producing.  What  is  the  produc-
 tion  of  these  private  sector  units  and
 what  is  the  demand  of  the  country?
 Is  it  mainly  .becdtise  of  shortage  of
 power  that  the  production  has  gone
 down?  What  is  the  actual  demand
 in  the  country  and  what  ig  the  short-
 fall  if  any?  How  are  you  going  to
 improve  it  because  when  aluminium
 is  going  to  replace  copper,  the  de-
 mang  will  be  very  much  higher,  Is
 there  any  projection  of  demand  and
 Supply?

 SHRI  BIJU  PATNAIK:  I  have
 uanswereg  that  to  part  (a)  of  the
 question  of  the  hon.  Member.  I  have
 explained  that  it  was  due  to  shortage
 of  power.  J  have  also  said  that  the
 quantity  of  aluminium  import  would
 be  proportionate  to  the  rising  demand
 of  the  country.  I  do  not  wish  to  give
 the  tonnage.  That  is  a  commercial
 intelligence  which  I  do  not  wish  to
 give.  If  I  say  this,  it  will  raise  the
 price  in  the  world  market.

 SHRI  R.  VENKATARAMAN:  छाए,
 the  hon.  Minister  has  given  a  very
 happy  thought  to  the  House  that
 some  day  India  will  have  qa  com-
 manding  height  in  the  aluminium
 market  of  the  world.  7१७  starving
 and  struggling  industries  in  India,
 to-day,  it  is  a  very  comforting
 thought.

 We  would  like  to  know,  firstly
 what  is  the  proven  quantity  of  bau-
 xite  both  in  Orissa  and  in  Andhra;
 secondly,  what  is  the  amount  of
 power  that  would  be  required  to
 utilise  this  proven  quantity  in  that
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 area  and,  whether  provision  has
 been  made  for  the  supply  of  ade-
 quate  power  and  thirdly,  in  view  of
 the  commanding  position  that  the
 Minister  wants  India  to  have,  wili  he
 consider  giving  up  the  idea  of  -export
 of  alumina  and  see  that  every  bit  of
 it  is  manufactured  into  aluminium  in
 the  country?

 SHRI  BIJU  PATNAIK:  Sir,  the
 hon.  Member  who  had  been  a  very
 competent  Minister  of  Industries  here
 as  also  a  Member  of  the  Planning
 Commission  here,  should  know  that
 the  feasibility  studies  are  being  made
 and  when  these  feasibility  studies  are
 in  the  hands  of  the  Government,  then
 only  we  would  be  able  to  plan
 investment.  Possibly,  when  we  talk
 of  one  million  tonnes  of  aluminium
 metal,  there  is  a  need  of—as  Mr.
 Venkataraman  knews’  well—nearly
 2,500  M.W.  of  power.  Recently  for
 600  M.W.  hydroelectric  power  plant
 in  that  area,  the  Prime  Minister  put
 the  foundation  stone.  Therefore,  that
 is  for  the  peaking  load.  Both  in
 Andhra  and  in  Orissa,  there  is  un-
 limited  coal]  reserve  which  will  genc-
 rate  as  much  thermal  power  as  we
 require  and,  when  we  talk  of  going
 in  stages  of  one  million  tonnes  of
 aluminium  metal,  I  have  no  doubt
 that  the  planning  of  large  power
 plants  of  500  MLW.  capacity,  thermal
 capacity,  would  also  form  part  of  the
 package  deal  in  terms  of  investment
 or  credits  or  whatever  we  plan  to
 obtain.

 The  second  question  was  as  to  why
 we  chould  export  aluminina.  As  I
 said,  on  the  basis  of  a  feedback  sys-
 tem  of  credit,  for  a  few  years,  we
 have  to  export  some  quantity  of
 alumina  to  obtain  the  credit  for  build-
 ing  these  plants.  This  is  the  normal
 procedure.  There  is  an  estimate  of
 more  than  2  billion  tonnes  between
 Andhra  and  Orissa.  The  proven  re-
 serves  are  already  nearly  700  million
 tonnes.  I  have  no  doubt  that  these
 reserves  are  world’s  biggest  findings
 in  bauxite,  It  is  lucky  we  have  it.
 We  must  exploit  it  to  the  best  ad-
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 vantage  of  the  nation.  When  today’s
 total  aluminium  production  is  only  5
 million  tonnes  in  the  world  the  capa-
 city  of  4  million  tonne  of  India  wil
 give  it  a  commading  height.  That  is
 what  I  have  said.

 Early  Motherhood
 *806.  SHRI  ANNASHEB  GOTK-

 HINDE:  Will  the  Minister  of
 HEALTH  AND  FAMILY  WELFARE
 be  pleased  to  state:

 (a)  whether  early  motherhood  is
 on  the  increase  in  the  country;

 (b)  if  so,  the  names  of  such  States
 where  the  problem  has  assumed  se-
 rious  levels;

 (c)  whether  Government  have  as-
 certaine@d  the  factors  contributing  to
 the  problem;

 (d)  if  so,  the  nature  of  those  fac-
 tors;  and

 (e)  the  measures  undertaken  to
 minimise  its  severity?

 स्वास्थ्य  हुफ्र  परिवार  कल्याण  मंत्री

 (श्री  राज  नारायण)  :  (क)  श्रौर  (ख).
 महापंजीयक  द्वारा  972  में  किये  गये  जनन
 क्षमता  सर्वेक्षण  के  श्राधार  पर  प्रथम  प्रसव
 के  समय  वाली  मध्यम  (मीडियम)  आयु
 के  अ्रनुमान  विवरण-]  में  दिए  गए  हैं  ।  मध्यम

 प्रायु  गांवों  में  23.04  वर्ष  श््ौर  नगरों  मैं
 2i.84  वर्ष  थी  ।  एक  लाख  से  भी  भ्रधिक
 जनसंख्या  वाले  कस्बों  और  शहरों  में  हुए
 जन्म-पंजीकरण  के  झ्राधार  TT962,  971,
 i972  और  973  के  जो  अनुमान  लगाए
 ए  हैं,  उनसे  ज्ञात  होता  है  कि  प्रथम  प्रसव
 है  समय  वाली  मध्यम-प्रायु  जो  i962
 में  21.2  वर्ष  थी,  वह  97I-73  की
 अवधि  में  बदुकर  औसतन  22.2  वर्ष  हो
 गई  ।  राज्यवार  शनुमान  विवरण-2  पर

 दिए  गए  हैं  ।

 मध्यम  से  तात्पर्य  है  कि  50  प्रतिशत
 प्रथम  प्रसव  तो  उस  आयु  से  अधिक  में  होते
 है  और  so  प्रतिशत  उस  झ्रायु  से  कम  झभायू
 में।
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 (7),  (4)  और  (इ).  ये  प्रश्त  नहीं
 उठते  ।  हाल  ही  के  बाल-विवाह  प्रतिबन्ध

 (संशोधन)  अधिनियम  से  तो,  जिसमें

 विवाह  के  समय  की  श्ायु  बढ़ाते  की  व्यवस्था
 की  गई  है,  अवश्य  ही  प्रथम  प्रसव  के  समय
 वाली  झायु  और  भी  बढ़  जाएगी।

 विवरण--]

 कम  सं०  राज्य/संघ  शासित  क्षेत्र  पहले  प्रसव  i072  में

 मध्यम-प्रा यु

 ग्रामीण  नगरीय

 है  2  3  4

 l.  0  जझान्ध  प्रदेश  हू  7  9.  25  20.93
 oa  असम  ‘  :  9.44  22.20
 3  मेघालय  है  23.00
 4  बिहार  ,  ४  20.  63  9.60
 5.  गुजरात  मा  ५  2.32  22.40
 6.  हरियाणा  ‘  3  20.99  22.06
 a  हिमाचल  प्रदेश  21  75  22.  73
 8.  जम्मू व  काश्मीर  2.97  2.96
 a  कर्नाटक  9.84  2.36

 10.  केरल  2.98  23.92
 Li.  मध्य  प्रदश  .  .  न  19.58  21.11
 a  महाराष्ट्र  24.04  22.07
 i3.  मणिपुर  :  22.50  22.50
 14.  उड़ीसा  .  20.34  79.72
 I5.  पंजाब  22.53  22.44
 16.  राजस्थान  .  20.85  20.93
 7.  तमिलनाडु  22.07  22.50
 l6.  त्रिपुरा  है  .  नि  2.25  24.17
 19.  उत्तर  प्रदेश  न  7  न  20.  89  21,  67
 20.  पश्चिम  बंगाल  .  वि  I9.  30  2.52
 21,  अण्डमान एवं  निकोबार  ढीप  समूह.  2.7  22.50
 22.  अरुणाचल  प्रदेश  .  23.0  —_
 23.  चण्डीगढ़  .  22.50  23.00
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 2  3  4

 24.  दादर  और  नगर  हवेली.  ras  19,  42
 25.  दिल्‍ली  an  *  «  2.  45  22.  63
 26.  गोझा,  दमन  व  दीव  हे  am  5  20.99  23.62
 27.  लक्ष्यद्रीप  पु  ;  हे  «.  20.00
 28.  पांडिचेरी  *  2i.79  22.08

 भारत  2.04  2.84

 स्रोत  :  महापुंजीयक'  972,  .  जनन-क्षमता  सर्वेक्षण

 विवरण--2

 1962,  1971,  972  और  .973%  दौरान  जिन  नगरों  की  संझछया  एक  लाख  से
 अधिक  थी,  उनमें  पहले  प्रसव  के  समय  महिलाझों  की  आयु  ।

 क्रमसं०-  राज्य/संघ शासित  क्षेत्र  962  97I  972  973

 1  2  3  4  5  6

 l.  आनन्‍्ध्र  प्रदेश  .  9.6  9.9  20.4  20.9
 2.  असम  झनु०  22.0  2.6  2.7
 3.  बिहार  वि  20.7  अनु०  झनु०  24.6
 4  गुजरात  .  22.2  23.2  22.7  22.7
 5.  जम्मू व  काश्मीर  अनु०  20.7  20.1  2.0

 कर्नाटक  वि  20.4  2.3  2.3  2.6
 7.  केरल  2.6  22.2  22.0  22.2
 8  मध्य  प्रदेश  20.6  2.7  2.6  22.

 9.  महाराष्ट्र  .  22.8  23.3  23.4  23.3

 i0.  मेद्ालय  अनु०  2i.2  अनुर  23.0

 .oo  उड़ीसा  .  है  9.7  20.  20.2  20.  5

 12.  पंजाब  ,  :  मे  अनु०  2.8  22,3  2.7

 13.  राजस्थान  नि  21.  2  22.6  अनु  ०  23.0

 i4.  तमिलनादु  है  20.5  2.5  21,3  2i.6

 15.  उत्तर  प्रदेश  न  20.3  अनु०  2.3  2i.9
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 t  .  2  3  4  5  6

 i6.  पश्चिम  बंगाल  20.0  225  0  22,  4  22.6
 य.  चण्डीगढ़  अनु०  22.9  23.0  23.0

 ५  ।
 i8.  दिल्‍ली  2i.3  28.0  22.7  22.5

 अखिल  भारत
 '

 2h.2  22,2  22.0  22.3

 स्रोत  im  इसका  आधार  सिविल  पंजीयन  के  बे  प्रकाशित  पश्रथवा  संकलित  आंकड़े  हैं  जो
 भारत  के  महापंजीयक  द्वारा  “भारत  के  जन्म-मरण  झाकड़े--- 1962,  971,
 972  और  1973"  प्रकाशनों  में  दिये  गये  हैं  ।

 अनु  ०  i  अनुपलब्ध

 SHRI  ANNASAHEB  GOTKHINDE:  Then,  Sir,  the  statement  given  by
 Mr.  Speaker,  I  seek  your  protection.  the  Minister  is  incomplete.  Whereas
 Part  (b)  of  my  question  has  not  been  the  first  statement  gives  the  figures
 answered.  I  will  explain  how.  ४  for  the  year  972  and  does  not  give
 want  to  quote  some  information:  the  figures  relating  to  the  year  962

 fF  the  second  statement  gives  the  figures
 Close  to  78  million  of  the  60  for  both  962  and  1972.  So,  the  ans-

 million  women  who  became  mothers  wer  is  not  complete.  Further,  Sir,  in
 “is

 975
 paid  ae  peal  respect  of  Bihar,  Meghalaya,  Raj-

 ana:
 ee

 h  a!  i
 ©  asthan  and  Uttar  Pradesh  it  is  men-

 ia  hap  el  tioned  that  the  information  is  not
 mispheric  7  onference  on  Adoles-  available  for  the  years  97l  and  ‘1972. cent  Fertility  held  in  Virginia.  The  Therefore,  I  want  to  know  whether
 evidence  presented  indicates  that  Government  is  prepared  to  accept  the early  motherhood  is  increasing  findings  mentioned  by  me  earlier  and
 everywhere,  emerging  Bax  he  serious  come  to  the  conclusion  that  the  pro-
 problem  in  some  countries,  =  blem  has  assumed  serious  proportions reaching  alarming  levels  in  others.  in  some  of  the  States  in  the  country.

 Sir,  3  million  out  of  60  million
 eomes  to  about  20  per  cent  and  the  st  राज  मारायण  :  हमारे  माननीय
 findings  given  by  this  Conference  are  सदस्य  कुछ  बुद्धि  विश्वम  में  फंस  गए  हैं।  जब that  the  problem  has  been  reaching

 सारी
 |

 दनिया  के  मल्कों  का  हि  टोटल an  alarming  proportion  throughout  at  दुनिया  है.)  .
 9

 the  world.  करके  एब्रेज  निकाला  जाएगा  तो  वह  कुछ
 झाएगा.  और  जब  केवल  भारत  के  राज्यों  का

 MR,  SPEAKER:  The  world  average  निकाला  जाएगा  तो  वह  कुछ  दूसरा  भ्राएगा  ।
 May  be  different  from  the  Indian  भारत  की  पर  कैपिटा  इनकम  पभ्रगर  ध्ाठ  सौहै  !
 average.

 मल्कों हेड  और  सारे  विश्व  के  मुल्कों  की  जोड़  कर  श्रगर
 SHRI  ANNASAHEB  GOTKHINDE:  श्राप  निकालेंग  तो  वह  कुछ  बंढ़  जाएगी  शीर

 Let  the  Minister  say  so.  Let  the  हो  सकता  है  कि  डेढ़  हजार  हो  जाए।  सवाल
 Minister  give  the  names  of  those  बिना  समझे  पूछा  जाए  तो  सदन  के  समय  का States  where  the  problem  has  assum-
 ed  serious  level.

 .
 दुरुपयोग  होता  है  '  मैं  प्रपनें  मित्र  की  तथा
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 सारे  सदन  की  जानकारी  के  लिए  भ्रापके
 माध्यम  से  बता  देना  चाहता  हूं  कि  प्रश्न
 झवश्य  सीरियस  है  ।  ऐसा  नहीं  है  कि  हम
 इस  प्रश्न  को  सीरियस  नहीं  समझते  ।  इसीलिए
 हमारी  सरकार  नें  प्री  अभी  नया  कानून
 बनाया है  जिस  में  लड़की  की  उम्र  पहले  पंद्रह
 साल  थी  शब  उसकी  उम्र  झठारह
 साल  शादी  की  कर  दी  है।  लड़के  की  पहले
 8  साल  थी  और  अब  उसको  कर.दिया  है
 2)  साल  ।  इन  तमाम  बातों  को  समझते

 हुए  शादी  की  उम्र  बढ़ा  दी  है।  इस  उम्र  को
 बढ़ाने  से  भी  हमारी  समस्या  कुछ  सुलझेगी
 क्योंकि  एक  खास  समय  होता  है  और  जो
 लोग  इसके  जानकार  हैं  वे  जानते  हैं  कि  20
 से  ले  कर  28  या  22  से  ले  कर  28---कई
 जगह  कई  प्रकार  की  रिपोर्ट्स  हैं--लेकिन
 मोटे  तौर  पर  मैं  बताऊं  कि  20  से  ले  कर
 28  तक  का  ऐसा  समय  रहता  है  जिस

 में  कि  गर्भ  धारण  आसानी  से  होता  हैं  और  इस
 पीरियड  को  हम  बचाना  चाहते  हैं  ।  इसलिए

 हम  धीरे  धीरे  मेरेज  एज  को  ब  हा  रहे  हैं।  मालूम
 नहीं  हमारे  सम्मानित  मित्र  नें  कहां  से  'फिग्ज
 ली  है  ।  मैं  उनकी  जानकारी  के  लिए  बता
 देना  चाहता  हूं  कुछ  प्रान्तों  की  बात  |  आंध्र
 ब्रदेश  को  झाप  लें  t  प्रथम  शिशु  जिस  उम्र  में
 होते  हैं  वह॒  मध्यम  मान  लिया  गया
 और  उसके  ऊपर  50,  हम  कहते  हैं  कि  सारी
 जो  फ़िगर  हमारे  पास  हैं  उसके  मुताबिक
 प्रथम  शिशु  इस  उम्र  से  50  फ़ीसदी  भ्रधिक

 होते  हैं,  और  इससे  कम  होते  हैँ  Fee

 इष्यक्ष  सहोदय  :  राजनारायण  जी,
 आपने  स्टेटमेंट  दे  दिया  ।  You  need  not
 Tepeat.

 at  राज  नारायण  :  वह  है  कि  कुछ
 राज्यों  के  बारे  में  गलत  फ़िगर  दे  दी

 MR.  SPEAKER:  For  some  States,
 you  have  given  figures.  You  need  not
 give  the  figures  again.

 SHRI  RAJ  NARAIN:  I  have  given
 figures  for  all  the  States.
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 SHRI  ANNASAHEB  GOTKHINDE:
 He  has  referred  to  the  Child  Marriage
 Restraint  (Amendment)  Act.  In  spite.
 of  the  enactment  of  the  gaid  Act;  we
 are  witnessing  a  good  number  of  child
 marriages  in  some  States.  Child  Marri.
 ages  are  in  vogue  in  many  States  such
 as  Rajasthan  and  in  some  other  States.
 The  population  growth  is  increasing
 in  our  country.  What  steps  are  being
 taken  by  the  Government  to  minimise
 this  particular  sort  of  infringement  of
 the  Act?

 श्री  राज  मारायण  :  माननीय  सदस्य
 को  पहले  ही'  बता  दिया  कि  कम  उम्र,  छोटी
 उम्र,  चाइल्ड  रहे  बच्चे  न  पैदा  हों  इसकी  पूरी
 कोशिश  कर  रहे  हैं।  इसी  बात  को  महेनज़र
 रखते  हुए  5  से  8  साल  लड़की  की  और
 8  से  2  साल  लड़के  की  उम्र  कर  दी  गई  1
 माननीय  सदस्य  क्‍यों  नहीं  समझ  रहे  हैं?
 मैं  उस  कठिताई  को  नहीं  समझ  पाया,  उस
 उल््षन  को  जो,  हमारे  मित्र  को  परेशान  कर
 रही  हैं।  कृपा  कर  के  जरा  उलझन  की  गुत्थी
 खोल  दी  जाय।  क्‍या  सम्मानित  सदस्य
 चाहते  हैं  कि  छोटी  उम्र  में  ज्यादा  बच्चे  पैदा  हों?
 क्‍या  वह  चाहते  नहीं  कि  ज्यादा  बच्चे  न
 पैदा  हों?  ग्रोथ  श्राफ  पौपुलेशन  पर  चेक
 लगे  ?  क्‍या  चाहते  हैं?

 SHRI  ANNASAHEB  GOTKHINDE:
 Sir,  he  hag  not  answered  my  question.

 MR.  SPEAKER:  The  act  was  passed
 only  recently.

 SHRI  RAJ  NARAIN:  This  is  the
 most  appropriate  way  of  answering
 questions.  You  please  read  the  Parlia-
 mentary  Practice  of  other  countries.

 sit  gra  ae  कछवाय  :  माननीय
 झध्यक  जी,  मैं  भ्रापके  माध्यम  से  मन्त्री  जी
 से  जानना  चाहता हूं  झभी  उन्होंने  इस  प्रश्न  के
 उत्तर  से  हाल  में  जो  कारण  बना  है  उसका
 उल्लेख  किया  है।  इसमें  दो  मत  नहीं  हैं।
 उस  कारण  को  बिहार,  उत्तर  प्रदेश,  राजस्थान
 और  मध्य  प्रदेश  में  ठीक  प्रकार  से  लागू  किया
 जायगा  यह  सन्देह  का  विषम  है।  क्योंकि
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 ऐसा-नाजुक  विषय  है  बाल  विवाह  वहां  न  हो

 इससे  काफी  जन  असन्तोष  भड़केया।  ऐसी

 परिस्थिति  में  इन  प्रान्तों  के  अन्दर  कम  आयु
 में  बच्चे  पैदा  न  हों  उसके  लिये  सरकार  ने

 कोई  विशेष  योजना  बनाई  है?  या  कोई

 अगर  बालविवाह  को  न  रोक  सके  वैसी  परि-

 स्थिति  में  ऐसी  औषधिया  देना  ग्रावश्यक  होगा
 जिसका  प्रभाव  i8  साल  की  उम्र  शतक  रहे।

 ऐसी  कोई  योजना  'है  जिससे  i8  साल  के  बाद

 ही  बच्चे  हों,  ऐसा  कोई  उपाय  करने  जा  रहे  हैं
 क्‍या?

 MR.  SPEAKER:
 non-cognizable  offence.  I  think  under
 the  new  Law,  it  is  a  cognizable  offence.
 It  ig  just  for  information.

 श्री  हुकम  चन्द  कछवाय  :  राजस्थान,
 मध्य  प्रदेश,  बिहार  और  उत्तर  प्रदेश  में  इसको

 नहीं  माना  जाता।  यदि  जबरदस्ती  की  तो

 असन्तोष  भड़केगा  |  ऐसी  परिस्थिति  में  सरकार

 क्या  करने  जा  रही  है  ?

 श्री  राज  नारायण  :  श्रीमन्‌  मैं  आपका

 बड़ा  अनुग्रहीत  हूं  कि  आपने  आधे  प्रश्न  का

 जवाब  तो  दे  दिया ।

 MR.  SPEAKER:
 the  information.

 SHRI  RAJ  NARAIN:  But  that  is  a

 real  information.  कि  पहली  बार

 भारत  की  सरकार  ने  काम्नी-जेबिल

 आफेंस:  बनाया  है, झगर  5  साल  से- कम

 और  2  साल  से  कम  उम्र  की  लड़की  और

 लड़का  क्रमशः  शादी  करते  हैं।  इससे  पहले
 कासनीजेबिल  ऑआाफेंस  था  ही  नहीं।
 माननीय  सदस्य  ने  शारदा  एक्ट  की  बात

 कही  है।  शारदा  एक्ट  की  दुर्देशा  हम  सब

 जानते  हैं।  इसी,  लिए  भारत  सरकार  ने  सोचा

 कि  अब  इसको  काम्मीजेबिल्ल--  आफेंस..बता-

 दें,  औज्य-इस  को  कार्नीजेब्रिल  आफेंस-बना

 दिया  गया  है।  लेकिन  उस  में  भी  हमने  जनता

 की  परेशानी  को  मदेनज़र  .रखा  है,  और  -यह
 व्यवस्था  की  है  कि  शक्दी  'होते  समय  पुलिस

 I  only  gave  you
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 काम्वीज़ेन्स  लेगी,  लेकिन  गिरफ्तारी  नहीं
 करेगी  ।

 कछवाय  साहब  पण्डित  आदमी  हैं।

 वह  सिन्दूर  भी  लगाते  हैं।  मैं  उन  से  पूछना

 चाहता  हूँ  कि  वह  हम  से  चाहते  क्‍या  हैं।

 तमाम  वेद,  उपनिषद्‌,  रामायण  और  महाभारत

 यह  शिक्षा  दे  रही  हैं  कि  ब्रह्मचर्य  धारण  करो,

 इन्द्रिय-निग्रह  करो।  लेनिन  ने  कहा  है  कि

 अनन्नाइडलड  सेक्सुएल  लाइफ  इज़  बूजवा--

 वह  प्रालिटेरियट  नहीं  है,  वह  गरीब  नहीं  है,

 वह  बूजंवा  है।  इस  की  सब  से  बड़ी  दवा

 आंत्म-नियन्त्र०ण  है।  अगर  आत्म  नियन्त्रण
 रखोगे,  तो  सारा  मामला  सट  जायेगा,  नहीं  तो

 मामला  नहीं  सटेगा।

 श्री  हुकम  चन्द  कछवाय  :  अध्यक्ष  यहोदय

 MR.  SPEAKER:  He  told  you;  you
 should  observe  brahmacharya.

 श्री  हुकम  चन्द  कछवाय  :  अध्यक्ष  महोदय
 मैं  ने  कहा  है  कि  देहात  में  दस  बारह  साल  की

 उम्र  में  शादियां  होती  हैं।  मैं  ने  प्रान्तों  के

 नाम  गिनाये  हैं।  मैं  ने-यह  पूछा  है  कि  क्या

 शादी  होने  के  बाद  उन-लोगों  को  कोई  ऐसी

 ओआऔषध  -दी.  जायेगी  कि-अ्रठारह  साल  की.  उम्र.

 तक  उन-के  बच्चे  न  हों  t

 अध्यक्ष  महोदय  :  श्रीमती  अहिंल्या  पी०

 रांगनेकर  ।

 श्रीमती  अ्हिल्या  पी०  रांगनेकर  :  अध्यक्ष

 महोदय,  मन्त्री  महोदय  .द्वारा  जो  'फिगर्ज  दी

 गई  हैं,  उन  के  बार-में:  जांच  होनी  चाहिंए,
 क्योंकि  जो  मोडियम  एज  एट  फस्ट  सेटनिटी

 की  'फिगजे  दी  गई  हैं,  उन  में  बिहार  की  रूरल

 एज,  20,  63  और  अरबन  एज  9.60  दी

 गई  है+  क्‍या  आप-समझते  हैं,  कि.  देहात  में.

 ज्यादा  उम्प्र  में  बच्चे  पैदा  होते  हैं  और  शहरों
 में  कम  उम्र  में?  (ब्यवधरन)  1971,

 972  और  973  की  जो  'फिंगज  दी  गई  हैं,

 उनके  बारे  में.. कहा  गया.  है  कि  दीज़  फीगर्स

 आर  चैस्ड-  श्रान  सिविल  रजिस्ट्रेशन  डेढ़ा ।
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 देहात  में  कौन  रजिस्ट्रेशन  कराने  के  लिए
 जाता  है?  दो  विन  पहले  जो  विमेन  लेजिस्लेटर्ड
 की  कॉंफेंस  हुई  थी,  उस  में  नये  डैटा  रखे  गये  थे
 कि  पहला  अच्चा  होने  के  समय  झौरतों  का
 डैथ  रेट  बड़  रहा  है,  क्योंकि  कम  उन्  में  बच्चा
 कैदा  होता  है।  इस  लिए  मैं  नहीं.  मानती  हूं
 कि  ये  सच्ची  फिगर  हैं।  (व्यवधान)  इस
 लिए  फटिलिटी  सरबे  की  इन  फिगर्ज  को  फिर
 से  एग्जामिन  करना  चाहिए।  प्रगर  सदन  को
 इस  सरह  की  फ़िंगज़े  दी  जाती  हैं,  तो  यह  तो
 सदन  को  गुमराह  करना  है।  इस  लिए  मैं
 मन्द्री  महोदय  से  यह  जानना  चाहती  हूं  कि  क्या
 वह  इन  क़रिग़्  की  जांच,  करेंगे,  वर्ना  हमारे  देश
 की  सच्ची  हालत  सदन  के  सामने  नहीं  झायेगी  ।
 झौरतों  के  बारे  में  यह  सवाल  बहुत  गम्भीर  है
 औरतों  की  मुत्यु-संख्या  बढ़  रही  है  भौर  इस
 बारे  में  हैल्थ  मिनिस्ट्री  को  शी  प्र  ही कदम  उठाना
 चाहिए।

 शी  बसन्त  साठे :  क्‍या  न्त्री  महोदय खुद
 ब्रह्मचारी  हैं?

 श्री  राज  नारायण  :  मैं  माननीय  सदस्या
 का  अनुगृहीत  हूं  कि  उन्होंने  एक  बहुत  ही
 जरूरी  प्रश्न  की  ओर  हमारा  ध्यान  आआकबित
 किया  है।  उन्होंने  जो  प्रश्न  उठाया  है,  इस  की
 जांच  हम  करायेंगे  कि  क्‍या  ये  अांकड़े  सही  हैं
 या  गलत  हैं।  हमारे  दिमाग़  में  इस  तरह  की
 शंका  उत्पन्न  हुई  थी।  (व्यवधान)  आप  जरा
 ध्यान  से  सुनिये  (व्यवधान)

 At  that  time  I  was  in  the  Opposition
 You  do  not  play  the  role  of  the  Opposi_
 tion.  You  are  in  the  ruling  Party.

 लास्की  कहता  थाः  ‘The  duty  of  the
 Opposition  is  not  only  to  criticise  the
 Government,  but  also  to  change  the
 Government  and  repudiate  the  Gov-
 ernment.

 SHRI]  RAGHAVALU  MOHANA-
 RANGAM:  When  the  Minister  has
 doubt,  about  the  statistics,  what  ig  the
 point  in  siving  such  statistics  on  the
 floor  of  the  House?....  (Interruptions).
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 ‘MR,  SPEAKER:  He  ts.  given.  the
 figures  supplied  to  him  by  the  Depart-
 ment.  He  can  say  “I  will  get  it  re- fe  alien  anal

 aft  बसत  साठे  :  मन्‍्त्री  जी  ने  कहा  कि
 उनके  दिमाग  में  शंका  भाई  तो  यहू  बहुत  ग्रम्भी र
 श्ारोप  है  (ध्यवधान)

 भी  राज  नारायण:  ऐसा  लगता  है
 कि  सम्मानित  सदस्य  कांग्रेस  (आई)  में  हैं।
 मैं  यहू  कह  रहा  था  कि  जेसी  शंका  माननीय
 सदस्य  को  हुई  थी  उसी  प्रकार  की  शंका  मेरे
 मन  में  भी  हुई  थी  इसलिए  हमने  इसके  बारे  में
 जांच  की।  उसका  नतीजा  यह  भागा  कि
 बिहार  के  शहर  झोर  दूसरे  शहरों  में  बड़ा  भ्रन्तर
 है।  बिहार  के  शहरों  का  जो  सोशल  स्ट्रक्‍्चर
 है  बहू  कुछ  भिन्न  हैं  बनिसस्‍्वत  वाराणसी  के
 (  अ्ावधान)

 Let  me  have  my  full  say.  Why  do
 you  interrupt?  You  must  have  some
 patience.  Hear  me  first.

 सवाल  यह  है  कि  माननीय  सदस्य  उत्तर
 सुनना  पसन्द  करेंगे  या  नहीं  1  मैं  फिर  में  जांच
 कराऊंगा,  यह  मैं  ने  कह  दिया  है  लेकिन  सदन
 के  सम्मानित  सदस्यों  की  जानकारी  के  लिए  मैं
 कह  रहा  हैं  कि इसकी  जांच  हमने  दफ्तर में  भी
 की।  मैं  ने  कहा  कि  इस  झांकड़े  की  फिर से
 जांच  हो  जानी  चाहिंए।

 MR.  SPEAKER:  Mr.  Raj  Narain,
 you  have  already  answered  the  ques-
 tion.

 SHRI  RAJ  NARAIN:  I  have
 answered  the  question.  But  I  wanted
 te  give  then  more  information.

 MR.  SPEAKER:  No,  No.  Only  the
 answers.

 (interruptions).
 MR,  SPEAKER:  May  I  request  the

 Minister  to  answer  only  the  question?
 There  will  be  interesting  debate  on
 other  things.  I  think,  you  have
 answered  the  question.  No  mere.  I
 catt  the  next  question.
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 Primazy  Health  Centres  without
 Doctors

 *s08  SHRI  .G.  8.  REDDI:
 SHRI  ISHWAR  CHAU-

 DHRY:
 Will  the  Minlster  of  HEALTH  AND

 ‘FAMILY  WELFARE  be  pleased  to
 state:

 .(a)  the  number  of  primary  health
 centres  without  doctors  at  the  end  of
 March,  (1978;

 (b)  the  reasons  for  not  posting  doc-
 tors  to  those  centres;  and

 (c)  when  could  these  centres  ex-
 pect  posting  of  doctors?

 स्वास्थ्य  और  परियार  कल्याण  संत्री
 (श्री राज  मारायण  )  :  (क) से  (ग)  सम्बन्धित
 सूचना  एकत्र  की  जा  रही  है  जो  मिलने  पर
 सभा-पटल  पर  रख  दी  जायेगी  ?

 SHRI  5.  s.  REDDI:  It  is  surprising
 that  the  Minister  is  not  able  to  get  the
 figures  of  primary  health  centres  which
 are  working  without  doctors  in  the
 whole  of  India.  It  may  be  that  he  is
 not  able  to  get  the  latest  information.
 But  the  hon.  Minister  should  be  able
 to  tell  us  how  many  Primary  Health
 Centres  are  working  in  India  without
 doctors,
 -  SHRI  V.  ARUNACHALAM:  When
 the  answer  is  not  available,  why  did
 you  allow  the  question?

 PROF.  P.  G.  MAVALANKAR:  Mr.
 Speaker,  Sir,  Kindly  see  Direction  8A
 of  the  Speaker’s  directions.  which
 says:

 “Answers  to  questions  given  in  the
 House  shall  be  complete  and,  as  fat
 as  possible,  each  part  thereof  shall
 be  answerred  separately.

 (2)  If,  on  “his  attention  being
 drawn  to  an  answer...."

 which  I  am  doing  with  great  respect,
 “....the  Speaker  js  satisfieg  that  it

 does  not  fulfil  this  condition,  he  may
 direct  the  Minister  to  give  a  com-
 Plete  answer.”
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 Now  my  submission  is  this.  During
 the  last  820  many  day,  a  number  of
 starred  questions  are  replied  to  by  hen,
 Ministers  with  this  two  line  sentence
 viz.,  information  is  being  collected  and
 will  be  placed  on  the  Table  of  the
 House.  I  would  request  you  to  kindly
 see  that  if  and  when  such  question
 १४  to  be  answered  in  this  form,  that
 question  8  transferred  to  written
 answerg  and  the  hon.  Member's  another
 question,  for  which  he  has  given  a
 priority  may  be  brought  into  starred
 questions  so  that  there  is  an  oppor-
 tunity  for  discussion.  Otherwise  what
 happens  is,  the  @iscussion  is  lost,  the
 starrred  questiong  wre  gone  and  infor-
 mation  never  cémes.  [I  tell  you  one
 more  point.  Most  of  the  information,
 which  they  say,  will  be  given  is,  I
 suspéct,  given  to  us  only  after  May
 2th!  I  am  not  making  a  charge:  But
 generally  the  experience  ig  that  the
 information  comes  only  after  the  House
 is  over.  Then,  where  ig  the  oppor-
 tunity  for  discussion?  So,  kindly  use
 your  discretion...

 MR.  SPEAKER:  It  js  your  sugges-
 tion.  The  Rules  Committee  is  axamin.
 ing  the  matter.

 (Interruptions)

 MR.  SPEAKER:  I  am  going  to
 hold  over  this  question,

 PROF.  P.  G.  MAVALANKER:
 Whenever  questions  are  answered  in
 this  form  that  details  will  be  given
 later  you  can  transfer  such  questions
 to  unetarred  questions  ang  one  more
 starred  questidén  can  come.

 MR.  SPEAKER:  Mr.  Mavalankar,
 your  suggestion  is  impracticable  for
 this  reason.  The  answers  ere  given  to
 me  only  on  the  morning  of  the  day
 and  by  that  time  the  question  list  is
 already  printed.  All  that  I  can  do  is,
 if  the  information  is  not  complete,  to
 hold  over  Wie  question  for  the  next
 sitting.  This  question  requires  a  very
 big  reply......

 (nterruptions)
 MR.  SPEAKER:  Mr.  Chandrappan,

 my  difficulty  is  that  I  can  hear  only
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 One  person  ata  time  and  I  cannot
 ‘bear  all  the  persons.

 SHRI  VAYALAR  RAVI:  I  will
 ‘give  you  one  example.  The  other  day, T  put  a  simple  question  via,  how  many
 agents  are  there  for  STC  and  they  said
 ‘that  they  are  collecting  the  informa-
 tion.  How  can  they  gay  like  ‘that?

 MR.  SPEAKER:  That  is  a  different
 matter,

 (Interruptions)
 PROF.  P.  G.  MAVALANKAR:  You

 ‘are  right  when  you  said  that  the
 answé?y  come  to  you  only  the  previous
 day.  But  my  only  point  is....

 MR.  SPEAKER:  Please  come  and
 discuss  the  matter  with  me  in  the
 Chamber.  I  am  at  your  service.  What
 is  the  point  in  doing  like  this?  Ques-
 tion  Hour  is  a  very  important  hour.

 st  हुकम  ष्बन्द  कछवाय  :  अध्यक्ष  महोदय,
 इस  सवाल  का  नोटिस  2  दिन  पहले  दिया
 गया  है  ।  2i  दिन  का  समय  इसीलिए
 रखा  गया  श्लौर  2)  दित  के  बाद  भी  अगर
 जानकारी  नहीं  मिलती  है  तो  बड़े  प्राश्चर्य

 की  बात  है.  Oe ee ee

 अध्यक्ष  महोदय  :  आप  भी  चैम्बर  में
 प्  कर  बात  कर  लीजिए  ।

 आओ  राज  नारायण  :  श्रीमन्‌  मैं  एक
 “निवेदन  करना  चाहता  हुं।  सदन  के  सम्मानित
 सदस्य  जरा  कृपा  कर  के  क्वेश्चयन  पढ़ें  तब
 जो  रूल  मावलंकर  जी  ने  पढ़ा  है  उस  को
 ध्यान  में  लाएं।  वह  रूल  हम  ने  भी  पहा  है,

 कई  बार  उसे  हम  कोट  कर  चुके  हैं,  मुसीबत
 है  कि  झन  नहीं  कर  पाते  हैं।  क्वेश्चन  गया  है
 यह  देखें---

 MR.  SPEAKER:  If  you  are  not
 ready,  I  will  hold  ever  the  question.

 SHRI  RAJ  NARAIN:  I  am  totally
 and  fully  ready.

 क्वेश्नन  यह  है  कि
 “क्या  स्वास्थ्य  और  परिवार  कल्याण

 मंत्री  यह  बतानें  की  कृपा  करेंगे  कि  मार्च  सन
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 978  के  अन्त, तक तक  ऐसे  कितने  प्राथमिक
 स्वास्थ्य  केन्द्र  थे  जिन  में  डाक्टर  नहीं  थे  oe

 मार  978  तक  सवाल  में  पूछा  गया
 है,  77  नहीं  पूछा  गया  है  ।  अगर  सदन
 77  तक  जानना  चाहता  है  तो  वह  मैं  बता
 सकता  हूं  ।  77  तक  की  सूचना  मेरे  पास
 भाई  है  ।  78  के  मार्च  सक  की  नहीं  आई
 हैं।  मगर  77  तक  सम्मानित  सदस्य  पूछेंगे
 तो  मैं  बता  दूंगा  t

 एक  सानमीय  सदस्य :  बता  दीजिए  ।

 शी  राज  मारायण  :  हां,  तो  ले  लें
 (ध्यकधान)

 Just  hear  me.  Don’t  make  noise.  I
 heard  you:  ‘Now  you  should  hear  me.

 देखिए,  3)  मार्च,  सन्‌  77  तक  बिना
 डाक्टर  वाले  प्राथमिक  स्वास्थ्य  केन्द्र  थ  49)

 MR.  SPEAKER:  This  question  is
 very  difficult  to  answer  because  it  is
 about  the  end  of  March  1978,  That
 question  need  not  be  gone  into  now.
 We  shall  go  to  Question  No.  809.
 (interruptions).  I  am  holding  cver
 that  question  because  it  is  about  March
 978  and  information  cannot  be  collect.
 ed.

 .
 Cataract  Operation,

 *809.  SHRI  D.  B.  CHANDRE  GOw-
 DA:  Will  the  Minister  of  HEALTH
 AND  FAMILY  WELFARE  be  pleas»
 ed  to  state:

 (a)  whether  it  is  possible  to  cure
 all  cataract  patientg  in  India  if  the
 services  of  about  3,500  eye  surgeon
 are  properly  utilised;

 (b)  whether  Government  would
 like  to  strengthen  facilities  in  eye
 camps  and  set  up  camps  throughout
 the  country  particularly  in  villages,
 as  cataract  survey  does  not  take  much
 time  and  one  surgeon  with  proper
 facilities  can  perform  00  operations
 a  day;  and

 (c)  if  so,  the  stepg  Government
 have  taken  in  this  regard?
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 स्वास्थ्य  शौर  परिचार  कल्याण  मंत्री

 (शी  राज  लारायण)  :(क)जी  हां,  सैद्धान्तिक
 रूप  में  तो  किया  जा  सकता  है  किन्तु
 वित्तीय  और  भौतिक  कठिनाइयों  के  कारण
 व्यावहारिक'  रूप  से  ऐसा  करना  सम्भव  नहीं
 हो  सकता  हैं  ।

 (ख)  और  (ग)८  सरकार  ने  देश  भर  में
 नेत्र  शिविर  खोलने  सम्बन्धी  सुविधाशों  को

 सुदृढ़  करने  के  लिए  पहले  ही  उपाय  कर  लिए
 हैं।  इस  सम्बन्ध  में  एक  विवरण  सभा  पटल
 पर  रख  दिया  गया  हैं  ।  यद्यपि,  एक  सर्जन
 के  लिए  एक  दिन  में  i00  आपरेशन  करना
 सम्भव  हो  भी  सकता  है  किन्तु  यदि  उन्हें
 विज्ञानसम्मत  तरीके  से  किया  जाए  तो  उसे
 एक  दिन  में  30-40  आपरेशनों  से  भ्रधिक
 करना  वांछनीय  नहीं  है  +

 विवरण

 सरकार  ने  एक  “राष्ट्रीय  दृष्टि  विकार
 निवारण  एवं  अंधता  नियंत्रण  कार्यक्रम”'  आरम्भ
 किया  है  जिसके  अन्तर्गत  5  वर्ष  की  श्रवधि
 के  अन्दर  80  गश्ती  यूनिटें  खोली  जानी  हैं  ।
 उनमें  से  45  यूनिट  पहले  ही  खोल  दी  गयी
 है  श्र  i5  यूनिटें  1978-79  में  खोली
 जाएंगी  |  शेष  50  यूनिर्ें  i982  तक
 खील  दी  जाएंगी।  प्रत्येक  गश्ती  यूनिट  5.  5
 जिलों  के  ग्रामीण  क्षेत्रों  को  सेवाएं  प्रदान
 करेगी  ।  इस  प्रकार  80  गश्ती  बनिरदे
 सम्पूर्ण  देश  के  ग्रामीण  क्षेत्रों  में  सेवाएं  प्रदान
 कर  सकेंगी  ।  इन  गश्ती  यूनिटों  का  उपयोग
 चिकित्सा  सेवाएं  प्रदान  करने  में  विशेषकर
 नेत्र  शिवरों  में  मोतियाबिन्द  और  ग्लोकोमा
 का  झ्रापरेशन  करने  में  किया  जाएगा  ।

 इन  गश्ती  यूनिटों  के  भ्रतिरिक्त  सरकार
 नेत्र  शिविरों  का  श्रायोजन  करने  वाले  स्वैच्छिक
 संगठनों  को  वित्तीय.  सहायता  दे  रही  है
 इसके  भ्रलावा  विभिन्न  झत्तर्राष्ट्रीय  और
 राष्ट्रीय  एजेन्सियां  केवल  नेत्र  शिविरों  को
 झायोजित  करने  में  ही  नहीं  लगी  हुई  हैं  बल्कि ~
 बे  उन  स्वेच्छिक  संगठनों  को  भी  वित्तीय
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 सहायता  दे  रहीं  हैं  जो  नेत्  शिविरों  के  लगाने
 में  सक्रिय  रूप  से  कार्य  कर  रही  हैं  t

 लोगों  को  नेंत्र  उपचार  की  विस्तृत  सामु-
 दायिक  सेवाएं  प्रदान  करने  के  लिए  इस
 राष्ट्रीय  कार्यक्रम  के  अन्तर्गत  प्राइमरी  हैल्थ
 सेंटरों,  जिला  अ्रस्पतालों  शौर  मेडिकल  कालेजों
 को  की  सुदृढ़  किया  जा  रहा  है  ।

 SHRI  D.  8.  CHANDRE  GOWDA:
 Sir,  in--view  of  the  recent  conference
 of  World  Health  Organisatio,  on  re-
 storation  of  sight  to  the  curable  blind,
 this  cataract  is  placed  on  the  list  of
 curable  blind.  This  is  one  of  the
 major  causes  for  blindness  in  India
 which,  of  @Ourse,,  the  hon,  Minister
 ought  not  to  have  taken  so  lightly  to
 say  that  it  is  only  in  theory.  In  fact,
 it  is  being  put  into  practice  in  India
 by  voluntary  organisations  to  which  I
 come  later.  I  would  like  to  know  from
 the  hon.  Minister  whether  this  cataract
 is  placed  as  curable  blind.  If  sc,  the
 reasons  for  this,  and  also  what  steps
 the  Minister  i,  going  to  tako  to  involve
 voluntary  organisations  and  in  what
 manner  voluntary  organisations  are
 being  financed  by  the  Government  of
 India.

 aft  राज  नारायण  :  श्रीमन,  अपने  देश
 में  जितनी  वालस्‍्ट्री-प्रार्गेनिजेशेन्ज  हैं,  शायद  ही
 कोई  ऐसी  हो  जो  मेरी  दृष्टि  में  न  पहुंची  हो
 और  जो  सम्मानित  सदस्य  की  दृष्टि  में  पहुंच
 गई  हो,  जिस  को  सरकार  सहायत्ञा  न  देती
 हो  ।  सरकार  सभी  स्वयं-सेवी  संगठनों  को
 सहायता  देती  है  ।  यदि,  श्रध्यक्ष  महोदय,
 अनुमति  दें  तो  मैं  पूरा  विवरण  सदन  के
 सम्मानित  सदस्यों  के  सामने  पढ़  कर  सुना
 सकता  हूं  ।

 SHRI  D.  8.  CHANDRE  GOWDA:
 Sir,  may  I  know  from  the  hon,  Minis-
 ter  whether  he  is  aware  of  voluntary
 organisations  run  by  an  eminent  per-
 sonality  and  internationally  famous
 person  like  Dr.  Modi,  who  is  not  only
 doing  operations,  but  also  conducting
 camps,  The  hon.  Minister  in  his  reply
 says  that  it  is  not  advisable  for  a
 doctor  to  perform  more  than  30  to  40
 Operations  in  a  day,  Does  the  hon.
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 Minister  know  that  in  Dr.  Modi’s  camp,
 an  average  of  00  operations  are  per
 formed  by  a  single  man?

 MR.  SPEAKER;  Exceptions  prove
 the  rule.

 SHRI  D.  B.  CHANDRE  GOWDA:
 Yes,  that  ig  the  reason  why  I  am  bring-
 ing  3४  to  the  notice  of  the  Minister.  If
 one  single  individual  can  take  up

 cataract  operations  internationally  also,
 why  can't  the  350  eye  doctors  who  are
 available  under  the  Central  Govern-
 ment  service  take  up  thig  issue,  and
 in  what  way  he  has  failed  to  recognise
 this  voluntary  assistance  of  Dr.  Modi,
 and  what  financiaf  assistance  he  fs
 going  to  give  for  the  betterment  of
 the  nation  in  so  far  ag  the  cataract
 problem  is  concerned?

 eft  शाज  नारायण  :  श्रोमन्‌  मैं  प्रपने
 सम्मानित  सदस्य  को  यह  भ्राश्वासन  दे  देना
 आहता  हूँ  कि  सरकार  डा०  मोदी  को  जो  भी
 सहायता  बे  मागेंगें,  देने  क ेलिए  तैयार  है  ।
 शझभी  तक  पोजीशन  यह  है  कि  जिस  संगठन
 से  वे  सम्बन्धित  हैं,  उस  से  उन  को  पैसा  मिलता
 है  और  मोबाइल  वैन  भी  मिली  हुई  है  जोकि
 एपश्रर-कंडिशन्ड  है  झौर  झपक  प्रकार  की  दूसरी
 सुविधाएं  उन  को  मिलती  हैं  जिस  से  भारत
 सरकार  से  कोई  सहायता  लेने  की  उन्हें  आवश्य-
 कता  नहीं  पड़ी  मगर  भारत  सरकार,  झगर
 उन  को  झावश्यकता  प्रतीत  होगी,  सर्वेदा
 हाथ  जोड़  कर  सहायता  देने  के  लिए  खड़ी
 रहेगी  ny

 मैं  माननीय  सदस्य  को  यह  जानकारी  भी  दे
 दूं  कि  हमारे  राज्य  मंत्री  उन  के  केन्द्र  पर  गये
 थे  और  उन  को  कह  भी  आए  हैं  कि  झगर

 उन्हें  किसी  भी  प्रकार  की  कमी  महसूस  हो,
 तो  वें  भारत  सरकार  को  लिखें  और  हमारा
 स्वास्थ्य  मंत्रालय  उनकी  सहायता  करने  के
 लिए  बराबर  खड़ा  रहेगा  1

 एक  दूसरी  बात  मैं  और  बता  दूं  झौर
 वह  यह  किः  हमारे  सम्मानित  सदस्य  ने
 जो  डा०  मोदी  के  आपरेशम्स  के  फोभर्स  यहां
 दिये  है,  वे  उन  के  महत्व  को  कम  करते  हैं  t
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 हम  को.  यहां  सक  जासकारी  मिली  है.  fie
 डा०  मोदी  कसी  कभी  400,  500  झौर
 यहां तक  कि  .000  झापरेशन्स एक  विले  में
 करते  हैं  भौर  उस  तक  ये  चसे  जाते  हैं

 7

 शबी  तात  साले  एक  दिन  में  ?

 श्ी  राज  नारायण  :  एक  दिन  में,  ऐसी
 खबर  हम  को  मिली  है  ।

 मैं  भ्राप  को  यह  भी  जता  दूं  कि  इस  बारे
 हम  ने  डा०  राजेन्द्र  प्रसाद  सेन्टर  फार  झोपवैल-
 मिक  साइसेंज  के  डा०  एल०  पी०  श्रग्नवाल
 से  बात  की  है  कि डा०  मोदी  किस  तरीके  से
 आपरेशन  करते  हैं  क्योंकि  एक  दिन  में  वे  इतने
 सार  आपरेशन  कर  लेते  हैं।  उस  तरीके  का  मे
 पता  लगाएं  क्योंकि  समय  का  जो  एक्सेप्शन
 इस  मामले  में  है,  उस  से  अगर  काम  बन  सकता
 है  तो  वह  तरीका  अपनाया  जाए  1  हमारा
 जो  स्वास्थ्य  मंत्रालय  है,  वह  नेत्र  रोग  हो  या
 कुष्ठ  रोग  हो  या  किसी  भी  प्रकार  का  रोग  हो,
 उस  के  निवारण  के  लिए  वह  कोई  कोताही
 नहीं  करेगा  ।

 श्गी  रास  कबार  बेरवा  :  मोतियाबिन्द
 50  साल  की  उम्र  वाले  जो  लोग  हैं  उन्हें

 बिशेषकर  होता  है  ।  इसलिए  मैं  मंत्री  महोदय
 से  यह  जानना  चाहता  हुं  कि  इसक  इलाज
 के  लिए  भापने  कोई  और  ऐसा  उपाय  निकाला
 है  जैसे  कि  चेचक  के  लिए  जेचक  का  टीका
 निकाला  है  शौर  उस  के  लगाने  के  बाद  वह
 नहीं  होता,  तो  क्या  इस  के  लिए  कोई  आप
 ने  ऐसी  योजना  बनाई  हैं  जिस  के  लागू  करने
 से  यह  न  हो  सके  ?

 आओ  राज  नारायण  :  मैंने  इसीलिए  पहले
 ही  निवेदन  किया  था  कि  झभी  जो  एक  सम्मे-
 लन  बुलाया  गया  था  भौर  जिस  की  यहां  पर
 बैठकें  हुई  थीं,  उस  का  पूरा  का  पुरा  मेमोरेण्डम
 मेरे  पास  है  शौर  भाप  यदि  मुझे  आज्ञा  दें,  तो
 मैं  उस  को  पढ़  दूं  क्‍योंकि  हमारे  सम्मानित
 सदस्य  बार  बार  हम  से  पूछते  हैं  कि  यह  नेत्र
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 रोग  क्यों  होता  है.  ।:  सीधी  की  बात  .है'कि

 साथ  पदार्थ  मिलेंगे,  तो  यह  नहीं  होवा  ।

 यहं  तो  एक  बुनियादी  सवाल  है  कि  हर  झादसी
 को  बढ़िया  मकान  सिले  ।  उस  के  पास  कपड़ा
 हो,  खाना  हो,  दवा  हो,  शिक्षा  हो,  सफाई  हो,
 रोशनी  हों,  तब  नेत्र  रोग  नहीं  होग़ा  ।  जब
 हम  लोग  पढ़ते  थे  तो  ढिबरी  में  तेल  जला  कर.
 पढ़ते  थे  और  उस  का  सारा  षा  भाखों  में
 चला  जाता  था  ।  इस  तरह  से  अनेक  प्रकार
 से  मौतियाबिन्द  हो  जाता  है  भौर  50  साख  के
 बाद  यह  हो  जाता  है 1

 SHR;  K.  GOPAL:  Mr.  Speakar,
 Sir,  in  the  nameof  eyecamps  in  our
 country,  people  are  taken  like  cattle.
 Opetrations  take  place—300  or  406  in
 number.  It  is  not  the  quickness  of
 operation  that  matters;  it  is  the  post-
 operative  care  for  any  operation,
 especially  cataract,  that  does.  What  is
 happening  ig  that  once  some  people,
 especially  people  from  the  villages,  are
 operated,  not  post-operative  care  is
 given  to  them,  with  the  result  that
 many  people  jose  their  eye  sight.  Re-
 cently,  an  unofficial  team  from  the
 United  States  and  one  surgeon  from  the
 Soveit  Union  came  and  contructed
 camps  in  our  country,  wherein  they
 employed  new  methods  and  techniques.
 Is  the  Government  aware  of  sch
 methods  and  techniques?  I  am  teld
 that  normally  for  cataract  operatioas
 the  hospitalization  is  for  a  week.  But
 -tcarding  to  the  new  method,  it  is  only 24  hours.  No  detachment  of  ratina
 or  any  such  thing  takes  place.  Will
 the  hon.  Minister  tell  ug  whether,  in
 these  eye  camps  they  will  con-
 stitute  Government  supervision  50
 that  no  malpractice  takes  place? Secondly,  will  Government  aaapt  the
 latest  techniques  which  have  been
 brought  by  the  doctors  from  the
 Soviet  Union?

 it  राज  भारायग  :  श्रीमन,  सम्मानित
 सदस्य  को  मैं  इतना  आश्वासन  देना  चाहता
 हैं  कि  जितनी  हमारी  शक्ति  है,  गवर्नमेंट  के
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 पास  जितनी  शक्ति  है  उस  सब  को  मुहैया  कर
 के  हम  सुपरवाइज़  करनें की  कोशिश  करेंगे  ।

 Dispensaries  and  Hospitals  in  Rural
 ‘and  Urban  Arenas

 +
 ‘810.  SHRI  RAJENDRA  KUMAR

 SHARMA:
 SHRI  DHARM  VIR

 VASISHT;
 ‘Will  the  Minister  of  HEALTH  AND

 FAMILY  WELFARE  be  pletsed  10  lay
 a  statement  sho-ving:

 (a)  the  total  number  of  Govern-
 ment  dispensaries  and  hospitals  in
 the  country  and  the  population  after
 which  there  is  one  hospital  or  dispen-
 sary;

 (b)  the  percentage  thereof  in  rural
 and  urban  areas;  separately;

 (९)  whether  Government  have  any
 scheme  under  which  maximum  num-
 ber  of  persons  are  benefited  by
 these  dispensaries  or  hospitals  in
 future;  and

 (da)  if  so,  the  details  thereof?

 स्वास्थ्य  और  परिवार  कल्याण  मंत्री
 1६. 3  राज  मारायण)  :  (क)  ग्रामीण  श्ौर
 नगरीय  क्षेत्रों  में  सरकारी  भ्रस्पतालों  और
 ग्रौषधालयों  की  संख्या  तथा  उनके
 अन्तर्गत  श्राने  बाली  जनसंख्या  के  ब्यौरे  का
 एक  विवरण  सभा-पटल  पर  रख  दिया
 गया  है  ।

 (ख)  ग्रामीण  शरीर  नगरीय  क्षोत्रों  में
 सरकारी  भ्रस्पतालों  झौर  भ्रौषधालयों  के  वित-
 रण  का  प्रतिशत  इस  प्रकार  है

 ग्रामीण  सगरीय

 भस्पताल  2.3  78.7

 ग्रौषधालय  75.8  24,2

 (7)  भौर  (घ).  1978-83  की
 पंचवर्षीय  योजना  के  प्रारूप  के  अनुसार  नगरों
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 में  स्थित  भ्रस्पतालों  में  बिस्तरों  की  संख्या  यदि

 बढ़ाई  भी  गई  तो  बहुत  थोड़ी  बढ़ाई  जायेगी
 शौर  वह  भी  तब  बढ़ायी  जाएगी  जब  झा  वश्य-
 कता  और  प्राथमिकता  ऐसो  हो  कि  अढ़ाने  के
 झलावा  कोई  चारा  ही  न  हो  q  ग्रामीण
 क्षेत्रों  में  प्राथमिक  स्वास्थ्य  केन्द्रों  और  उप
 केन्द्रों  का  जाल  बिछा  हन्ञा  है  ।  400
 प्राथमिक  स्वास्थ्य  कंन्‍्द्रों  को  30  पलंगों
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 वाले  अस्पताल  [बनाने  का  विचार  है  ।
 ह.।  हम  देहात  को  ज्यादा  देख  रहे  हैं  ।  जहां
 पिछले  तीस  सालों  में  रूरल  पोपुलेशन  बिल्कुल
 नेग्लेक्टड  थी,  वहां  भव  रूरल  पापुलेशन  पर
 हमारी  सरकार  की  दृष्टि  गयी  है  ।  प्रव  हमें
 ग्रामीण  क्षेत्रों  में  अस्पताल  देने  की  व्यजस्था
 कर  रहे  हैं।  शहरों  में  वहीं  देंगे  जहां  प्रावश्य-
 कता  होगी  भौर  बिना  दिये  काम  नहीं  चलेंगा
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 नबीया  मंत्री  जी  से  जानना  चाहुगा---जेसा
 उन्होंने  स्वय  स्वीकार  किया  है  कि  ग्रामीण

 बह  के  अखर  अभी  तेक  हस  प्रकार  की.
 बानिघाएं  बहुत  कम  मात्रा  में  क्री  शझौर  उत्तर
 ह. 2  के  संदर्भ  में  उन्होंने  जो  आ्रांकड़  श्रस्तुत

 के
 वे  भी  इस  बाते  का  दोतक  हैं  कि

 .  झंचलों  5  प्रतिशत  चिकित्सालय
 क्य  गये  भोर  झरबन  एरियाक्ष  में  85  प्रतिशत
 गये  गये,  इस  प्रकार  के  अनुपात  को  उन्होंने
 ीय  स्वीकार  किया  है  कि  ग्रामीण  क्षेत्रों  में

 फीसदी  न  हो  कर  5  फीसदी  पह्रतुपात
 रहा  है--इस  की  पूर्ति  के  लिए  वे  भविष्य

 क्या  विशेष  प्रयास  करने  जा  रहे  हैं  ?

 इस  के  साथ  साथ  उन्होंने  रूरल  एरियांज
 में  डिस्पेंसरीज  का  दो-तिहाई  झौर  झरबन

 अ
 ।ज  में  एक-तिहाई  प्रतिशत  बताया  है  ।

 के  झतुसार  डिस्पेंसरीज  भ्रभी  25  प्रतिशत
 डा है  ।  इस  अनूपात में  भी  भ्रन्तर है  ।
 इस  अन्तर  को  मिटाने  के  लिए  भी  बह  भविष्य
 मैं  क्या  प्रयास  करने  जा  रहे  हैं  ?  इसकी
 वानकारी  वह  दें  ।

 थी  राज  नारायण  :  श्रीमनू,  हमने  प्रपनी
 जट  स्पीच  में  इस  की  पूरी  जानकारी  दे  दी
 वी  भोर  शान  भी  दे  देते  हैं।  जस्ट  मिनट
 बफोर  हमने  अपने  उत्तर  में  कहा  है  कि
 पमीण  क्षेत्रों  में  स्वास्थ्य  केन्द्रों  झौर  उपकेंन्द्रों
 16  जाल  बिछा  हुप्रा  है  ।  400  प्राथमिक
 दास्थ्य  केसों  को  तीस  पलंगों  वाले  भस्पताल
 'नाने  का  विवार  है  1  यानी  चार  सौ  स्वास्थ्य
 व्व्दों  में  हम  ण्  भ्रस्पताल  बनाने  जा  रहे  हैं  ।
 'ह  हम  देहात  में  बनायेंगे,  शहर  में  नहीं  बसायेंगे  ।
 हर  के  बारे  में  हमने  पहले  ही  बता  दिया  है

 जहाँ  पर  भ्रस्पताल  बढ़ाये  बिंता  काम  ही
 चने,  वहीं  हम  बढ़ायेंगे  ।

 CHAITRA  30,  900°  (SAKA)
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 कही  शबे  कुलार  शर्मा  :  क्‍या  सामनीय ...

 मंत्री  जी  को  इस  बात  की  भी  जानकारी  &  किं
 पिछले  तीस  बचों. में  सरकार  ढारा  जो  ग्रामीण
 क्षेत्रों  से  जो  डिस्पेंसरीज  दी  गयी  थीं  उन  में
 या  तो.  कहीं'  डाक्टर्स  नहीं  से,  या  कहीं  दवाएं
 नहीं  थीं,  और  कहीं  कहीं  विल्डिग्स भी  नहीं  थीं  ।

 बहुत  सी  जगहों  पर  नाम  मात्र  की  डिस्पेंसरीज
 थीं।  उनको  व्यावहारिक  रूप  देने  के  लिए
 माननीय  मत्री  जी  क्‍या  करने  जा  रहे  हैं  ?  मैं
 a  भी  चाहता  हूं  कि  मंत्री  महोदय  इसकी
 भी  जानारी  दें  कि  ग्रामीण  क्षेत्रों  के  लोगों
 में  जो  लोग  सीरियस  या  झन्य  इस  प्रकार  के
 रोगों  से  ग्रस्त,  होते  हैं-  भौर  जिन  का  वहां  की
 डिसपेंसरीज  के  माध्यम  से  सुधार  नहीं  हो
 सकता  है,  उपचार  नहीं  हो  सकता  है  यदि  वे
 लोग  आल  इंडिया  इंस्टीट्यूट  झाफ  मैंडीकल
 साइंसिस  में  श्राते  हैं  तो  क्या  उनको  वहां
 झासानी  से  भरती  कर  लिया  जाएगा  भौर
 उनका  ऑासानी  से  वहां  इलाज  करवाने  का
 वह  प्रबन्ध  कर  सकेंगे  ?

 श्री  राज  मारायण  :  मैं  सम्मानित  सदस्य
 का  बड़ा  आभारी  हूं  इस  प्रश्त  को  करने  के  लि
 बार  बार  प्रश्नों  के  द्वारा  हम  लोग  नीतियों  को
 प्रकट  करते  रहते  हैं।  उनको  यह  जानकारी

 हुई  होगी  कि  हमने  जन  स्वास्थ्य  रक्षक  इसीलिए
 बनाए  हैं  ।  हम  लोग  एक  लाख  रुपये  की
 दवाई  प्राथमिक  स्वास्थ्य  केन्द्र  में  देने  जा  रहे
 हैं।  इसके  साथ  साथ  भौर  जितनी  भ्रावश्य-
 कता  होगी,  उस  झावश्यकता  की  पति  हम
 करने  जा  रहे  हैं।  देहातों  में  कहीं  कोई  कमी
 नहीं  पड़ेगी  ।  लेकिन  एक  मेरा  निवेदन
 माननीय  सदस्यों  से  है  ।  बे  अपने  झपने
 क्षेत्रों  में  जाएं  शौर  यह  देखें  कि  जो  जन  स्वास्थ्य
 रक्षक  है  उसका  चयन  ठीक  से  हुआ  है  t
 उनका  काम  ठीक  से  हो  रहा  है  शौर  दवाओं
 का  वितरण  ठीक  से  वे  कर  रहे  हैं  या  नहीं  कर
 रहे  हैं।  उसकी  जानकारी  बे  केम्द्रीय  सर-
 कार  के  पास  जरूर  भेजें।  तभी  यह  काम  चल
 झकेगा  |
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 WRITTEN  ANSWERS  TO-  QUES-
 TIONS.

 Grant-in-aid  Scheme

 *80l.  SHRI  BALASAHEB  VIKHE
 PATIL:  Will  the  Minister  of  HEALTH AND  FAMILY  WELFARE  be  pleased
 te  state

 (a)  the  amount  sanctioned  under
 the  Grant-in-aid  Scheme  to  the  vol-
 untary  organisations  in  1977-78:

 (b)  whether  Government  have  any
 proposal  ‘to  re-structure  and  re-
 organize  the  Grant-in-aid  Scheme;

 and
 %

 (c)  if  so,  the  broad  details  of  the
 same?

 THE  MINISTER  OF  HEALTH  AND
 FAMILY!  WELFARE  “(SHRI  ~  RAJ
 NARAIN):  (a)  Rs.  1,52,50,966.00

 (b)  No,  Sir.

 (e)  Does  not  arise.

 APRIL  20,  978  Written  Answers  40

 Villages  provided.  with  Postal  Facili-
 ties  during  current  Plan  period:
 *802.  SHRI  R.  P.  DAS:  Will  the

 Minister  of  COMMUNICATIONS  be
 pleased  to  lay  a  statement  showing

 (a)  the  number  of  villages  provi-
 ded  with  postal  facilities  during  the
 current  Plan  period

 (b)  whether  the  targets  have  been
 achieved  as  laid  down  in  the  Plan;
 and

 (c)  if  not,  the  reasons  therefor?

 THE  MINISTER  OF  STATE  IN  THE MINISTRY  OF  COMMUNICATIONS
 (SHRI  NARHARI  PRASAD  SUKH-
 DEV  SAI):  (a)  The  current  plan  has
 just  commenced  with  effect  from
 l-4-978.  Information  in  respect  of

 the  Fifth  Plan  (1974-75,  to  1977-78)  is
 placed  on  the  table  of  the  House.

 (b)  The  annual  targets  regarding
 opening  of  Post  Offices  were  achieved
 except  in  1974-75.

 (c)  During  1974-75,  there  was  a  bat
 on  opening  of  post  offices  in  normak
 rural  areas  due  to  financial  stringency.

 Statement

 (6)  Opening  and  upgradation  of  Post  Office  in  rural  areas

 Targets  Upgradation  Achievements  Upgradation Year  re  of  Post  of  Post
 Opening  of  Offices,  '  Post  Offices  Offices

 Post  Offices,  opened

 1974-75  7  i500  (including  4u4  m4
 upgradation)

 1975-76.  1600"  06  Do.  7048  325*

 r976-77  es  2028  2I0  2028  are
 1977-78  3700  200  3297  .  928
 i  pp  ee ६2  os द  Fr  2 *This  includes  upgradation  in  rural/urban  areas.

 (ii)  Provision  of  postal  counter  facilities  in  villages  through’  Mobile  Post  Offices  in  rural  areas

 Te  5  fos

 .  No  of  villages  covered  through  Mobile  >
 ve  east  Offices

 Tax  itive

 1977-78  न  बे  ‘  .  50  000  66,087
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 Survey  of  Hilly  regiong  of  U.P.  for

 *805.  SHRI  JAGANNATH
 SHARMA;

 DR.  MURLI  MANOHAR
 JOSHI:

 Will  the  Minister  of  STEEL  AND
 MINES  be  pleased  to  state:

 (a)  whether  Government  have  un-
 dertaken  any  survey  for  locating
 Mineral  resources  in  the  hill  region
 of  UP.;  and

 (०)  if  so,  the  details  thereof?

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  BIJU  PATNAIK):  (a)
 Yes,  Sir.

 (b)  As  a  result  of  surveys  con-
 ducted  by  Geological  Survey  of  India
 and  the  State  Government  Department
 of  Geology  and  Mining  in  the  hilly
 region  of  U-P.,  estimated  reserves  of
 important  minerals  include  552  million
 tonnes  of  limestone  in  Pithoragarh,
 Nainital,  Dehradun,  Tehri-Garhwal,
 Almora  and  Chamoli  districts;  402
 million  tonnes  of  dolomite  in  Tehri
 Garhwal  and  Dehradun  districts;  less
 than  one  million  tonnes  of  copper-
 lead-zinc  ore  (average  metal  content
 8.9  per  cent)  in  Pithoragarh  district;

 42
 59  million  tonnes  of  magnesite  in
 Almora,  Pithoragarh  and  ‘Chamoli  dis-
 trict  and  48  million  ‘tonnes  of  rock
 Phosphate’  in  Dehradun  and  Tehri
 Garhwal  districts.  “Occurrences  of  a
 number  of  other  minerals  like  gypsum,
 Sospstone,  glass  sand,  building  stones
 etc.  have  also  been  located.

 Projections  for  Steel

 *807,  SHRI  S.  D.  SOMASUNDARAM:
 Will  the  Minister  of  STEEL  AND
 MINES  be  pleased  to  lay  a  statement
 showing:  ;

 (a)  the  number  .of  Steel  plants  in
 India  (state-wise)  classified  as  pri-
 vate  and  public  sector  ang  their  ra-
 ted  capacity;

 (b)  the  demand  for  steel  in  our
 country  at  present;

 (c)  the  anticipated  demand  for  the
 next  ten  years;  and

 (d)s  the  programmes  and  projec-
 tions  for  meeting  the  demand?

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  BIJU  PATNAIK):  (a)
 At  present  there  are  Six  Integrated Steel  Plants,  five  in  Public  Sector  and
 One  in  Private  Sector,  as  listed  below:

 X’000  tons)

 =
 _

 °  Rated  Capacity Name  Location  —
 Ingot  Saleable
 Steel  Steel

 aaa a  ae  er  ene
 Public  Sector

 BhilaiSteel  Plant  .  .  .  .  Madhyk  Pradesh  2500  7965
 Durgapur  Steel  Plant  वि  नि  West  Benga!  e  7600  ‘y  239
 Rourkela  Steel  Plant  .  .2  .  Orissa  3800  7220
 Bokaro  Steel  Plant  .  é  ‘Bihar  1700"  ग955
 Indian  Iron  and  Steel  Co,  Ltd:  .  West  Bengal  000  800

 Private  Sector
 Tata  Iron.  arid  Steel  Co  Ltd  -  Bihar  2000  1500

 ToraL,  es  a  26,600

 (*Anti¢inated,capacity.in  1978479,  sis  २०5  MT  Steel  ingots)”

 8,084
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 In  addition  there  are  45  Electric  Arc
 Furnace  Units  licensed  in  the  private
 sector  spread  through  out  the  country
 with  a  capacity  of  about  3.3  million
 tonnes  of  Steel  Ingots/annum.

 (b)  Mild  Steel  demand  during  1977-
 78  was  estimated  at  6.94  million  tonnes
 of  Saleable  Steel.

 (c)  It  is  estimated  that  the  demand
 of  Mild  Steel  would  rise  to  0.9  milon
 tonnes  of  Saleable  Steel  by  1982-83  and
 5.4  million  tonnes  of  Saleable  Steel
 by  1987-88.

 (d)  The  following/programmes  are

 being  considered  for  implementation
 so  as  to  meet  the  demand  on  long-term
 pasis:—

 (i)  Build  up  of  production  in  the
 existing  steel  plants  through  maxi-
 mum  capacity  utilisation;

 (ii):  completion  of  expansion  pro-
 grammes  of  Bhilai  and  Bokaro  to
 4.0  million  ingot  tonnes  each;

 (iii)  modernisation,  rehabilitation
 and  technological  t  9  srovement  to  be
 introduced  in  the  steel  plants;

 (iv)  Bokaro  expansion  to  5.5  MT
 stage;  and

 (v)  setting  up  of  a  port  based,
 Export  oriented  Blast  Furnace  Com-
 plex  with  an  annual  capacity  of  one
 million  tonnes  of  saleable  pig  iron
 on  “Préduction  Compensation”  basis
 or  under  credit.  This  would  be  the
 first  stage  in  the  establishment  of  a
 full  fledged  integrated  steel  plant.
 Similar  proposals  for  setting  up  other
 port-based  plants  are  also  receiving
 attention  of  the  Government.

 (vi)  CRGO/CRNGO  Steel  Sheets
 project  at  Rourkela;

 (vii)  First  Phase  of  Salem  Steel

 Ltd.,  to  produce  Cold  Rolled  stain-

 Jess  Steel  Sheets/strips  and

 (viii)  Additional  melting  facilities
 at  Alloy.  Stee]  Plant,  Durgapur  to
 increase  the  existing  Ingot  capacity”
 from  100,000,  ingot  tonnes  of  Alloy
 Steel  to  160,000  Ingot  tonnes.
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 (ix)  Increasing  emphasis  on  Re-
 search  and  Development  Projects  for
 ensuring  higher  productivity  in  the  |
 steel  plants.

 Seminar  on  Blindness  .

 *8il.  SHRI  C.  K.  JAFFER
 SHARIEF;

 SHRI  G.  M.sBANATWALA:
 |

 Will  the  Minister  of  HEALTH  AND
 FAMILY  WELFARE  be  pleased  to  lay
 a  statement  showing

 (a)  whether  any  survey  hag  been
 comlucted  by  the  Government  of  §
 India  in  respect  of  the  number  of
 blind  persong  in  India,

 na (b)  whether  a  Seminar  was  heid
 fin  New  Delhi  in  the  3rd  week  of
 March,  1978;

 (c)  if  so,  the  details  of  the  recom-
 mendations  of  this  Seminar;  and

 (d)  the  reaction  of
 Governmont, thereto?

 THE  MINISTER  OF  HEALTH  AND
 FAMILY  WELFARE  (SHRI  RAJ
 NARAIN):  (a)  No  state-wise  survey
 has  been  conducted.

 “(b)  Yes,  Sir.

 (c)  A  statement  is  laid  on  the  Table
 of  the  Sabha  %

 4

 (d)  Most  of  the  recommendation
 are  already  being  implemented  to
 certain  extent  under  the  National  Pro,
 gramme  for  Prevention  é6f  Blindness
 However,  the  recommendations  are  still
 being  exarrined  and  will  be  imple-
 mented  to  the  extent  considered  neces-

 sary  within  the  overall  framework  of
 the  National  Programme  keeping  in
 view  the  financial  and  other  con-

 straints,  j

 Statement  ।

 The  Regional  Seminar  of  W.H  O.  on

 restoration  of  sight  to  the
 curdhlay

 blind  held  in  New  Delhi  in  the  8rd.
 week  of  March,  978  recommended

 the  measures  set  out  below:
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 1  Assessing  the  magnitude  of  problem
 of  curable  blindness

 (a)  Data  should  be  collected  to
 provide  information  on  the  magni-
 tude  of  the  problem  of  curable  blind-
 ness  including  the  permanently  blind.

 (b):  Epidemiological  investigations
 should  be  undertaken  for  the  pur-
 pose  of  instituting  measures  for
 prevention  and  control  of  blindness
 in  the  community.

 (c)  A  system  of  information
 should  be  developed  for  exchange  of
 knowledge  and  skill  among  countries
 of  the  Region  and  for  promotion  of
 research.

 2.  For  restoring  sight  to  the  curable
 blind.

 G)  Cataract

 (a)  Urgent  programmes  or  im-
 mediate  activities  should  be  launched
 to  restore  sight  to  the  curably  blind;
 the  backlog  of  cataract  cases  being
 dealt  with  on  a  priority  basis.  This
 should  be  undertaken  as  a  ‘Crash
 Programme’  and/or  through  enhanc-
 ing  the  potential  of  existing  services
 to  deal  with  such  large  numbers  at
 the  community  level,

 (b)  Simultaneously,  measures  for
 the  establishment  of  a  permanent
 structure  should  be  undertaken  for
 providing  eye  health  care  at  the
 local  level,  and  comprehensive
 ophthalmic  services  at-the  inter-
 mediate  and  central  levels.

 (९)  The  cooperation  and  services
 of  local  medical  and  auxiliary  per-
 sonnel  should  be  enlisted  and  utilized
 for  programmes  aimed  at  providing
 immediate  relief  according  to  their
 competence.  The  cooperative  res-
 toration  of  sight  should  be  entrusted
 to  medical  personnel  trained  in  such
 ‘procedures.

 (d)  The  operational  feasibility  of
 eliminating  the  existing  backlog  of

 curable  blindness  caused  by  cataract
 should  be  tested  by  setting  up  pilot
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 demonstration  projects  in  well  de-
 fined  geographical  areas.

 (ii)  Corneal  Blindness.

 (a)  In  health  education,  priority
 should  be  given  to  imparting  know-
 ledge  on  how  to  prevent  and  cure
 corneal  blindness  caused  by  malnutri-
 tion,  parasitic  infestations,  infections
 and  injuries.

 (b)  First-aid  measures  to  protect
 eyes  should  be  made  available  at
 the  community.  level  so  as  to  mini-
 mize  qamage  caused  by  improper
 care  or  management,  especially,
 due  to  infection  and  nutrition.

 (c)  Since  corneal  grafting  needs
 good  institutional  facilities  and  well
 trained  manpower,  patients  ‘should
 be  referred  to  institutions  where
 optimum  care,  management  and
 follow-up  are  available.

 (d)  Facilities  should  be  established
 for  the  collection  storage  and  trans-
 port  of  ddnor  ¢yes  for  corneal  graft-
 ing.

 (e)  National,  Regional  and  Inter-
 national  eye  banks  should  coordinate
 their  activities  to  make  maximum
 use  of  the  eyes  donated  to  eye
 banks.  These  eyes  should  be  pro-
 vided  free  of  any  charges.

 National  and  international  airlines
 are  transporting  eyes  free  of  charge.
 The  problem  of  handling  charges  by
 the  airline  staff  and  free  custom  clear-
 ance  should  be  streamlined  to  avoid
 delay  and  additional  costs  on  eye  dona-
 tion.

 The  eyes  so  received  should  be  used
 for  corneal  grafting  without  any  charge
 to  the  recipient.

 (f)  Legislation  should  be  intro-
 duced  wherever  and  whenever  neces-
 sary.

 (ili)  Posterior  Segment  Blindness,

 (a)  Early  detection  facilities
 should  be  made  available  at  the  local
 level  for  the  prevention  of  irrevoc-
 able  loss  of  sight.  In  adition-  te
 providing  diagnostic  and  treatment
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 facilities,  the  public  should  be  made
 aware  of  the  need  te  seek  early
 treatment  and  maintain  regular
 follow-up.

 (b)  Information  on  recent  de-
 velopments  in  the  management  of
 posterior  segment  lesiong  should  be
 made  available  to  the  profession  and
 technical  assistance  provided  for
 the  development  of  services  to  deal
 with  posterior  segment  disorders.

 (c)  Selected  institutions,  suitably
 located,  should  be  strengthened  to
 provide  services  for  the  management
 of  referral  cases  of  posterior  seg-
 ment  blindness
 3.  Planning  and  Delivery  of  Com-
 munity-Oriented  Eye  Health  Services

 (i)  Planning
 Detailed  national  planning  should

 be  undertaken  for  the  provision  of
 community-oriented  ophthalmic  ser-
 vices  integrated  at  different  levels  with
 the  existing  health  services.  The
 planning  should  include  details  about
 immediate,  medium-term  and  long-
 term  objectives,  approaches,  activities,
 targets,  resources,  monitoring  and
 evaluation.

 (i)  Training
 (a)  Training  of  health  and  allied

 Manpower  should  receive  priority
 attention  for  providing  community-
 oriented  eye  health  services.  This
 would  require  training  of  community
 workers  to  provide  the  non-technical
 services  required  for  creating  com-
 munity  awareness,  health  education,
 fund  raising,  organisation  and  assis-
 tance  in  mass  eye  camps  including
 any  other  services  requiring  volun-
 tary  workers.

 (b)  The  curriculum  content  of
 health  and  allied  health  personnel
 should  be  strengthened  to  include
 the  concepts  of  prevention  of  blind-
 ness  and  of  restoration  of  sight  to
 the  curably  blind.  Wherever  possi-
 ble;  the  trainees  should  receive

 “practical  training  at  the:  stage  of
 internship,  residency  and  :post-gradu-
 ate  study.

 (९)  In  service:  training.  facilities
 should  be  previded  for:  séeial  work.
 ers,  non-technical  volunteers,  nurses
 and  physicians  in  general  practice.

 (ay  Certain  institutions  in  the
 countries  should  be  setected  or  es-
 tablished  in  order  to  function  as
 National  Institutes  equipped  and
 staffed  for  training  of  health  and
 allied  manpower  required  for  train-
 ing  and  research  in  community-
 oriented  ophthalmology.

 (e)  Training  should  be  given  in
 techniques  of  operational  research
 on  the  delivery  of  services  for  the
 restoration  of  sight  to  the  curably
 blind.

 (f)  Facilities  should  be  provided
 for  the  Regional  exchange  of  scholars
 and  research  workers  and  opportuni-
 ties  for  such  an  exchange  should
 be  explored  through  technical  co-
 operation  among  developing  coun-
 tries.

 (iii)  Heatth  Education  ang  Community
 Education

 (a)  The  health  education  pro-
 gramme  should  be  designed  as  part
 of  the  general  education  with  special
 emphasis  on  eye  health  and  aim  at
 the  involvement  of  people  in  self
 care,

 (b)  Concepts  of  eye  health  educa-
 tion  should  be  included  in  the  train-
 ing  of  all  health  and  allied  personel,
 community  leaders,  social  workers,
 school  teachers,  mafagers  of  orga-
 nised  sectors  in  various  occupations
 and  other  voluntary  workers  in  the
 community.

 (e)  Suitable  media  for  eye  health
 education  should  be  developed,  tak-
 ing  into  consideration  social  and
 cultural  leaders  including  the
 sources  available  to  the  community.

 (iv)  Resources  for  the  Programme  of
 Restoration  of  Sight  to  the  Curably

 -.(a)  In  prder..to  mobilise  sources,
 donors.  should  be  provided  with  well
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 back  on  the  utilisation’  of  ‘resources
 provided  and  accountability,  includ-
 ing  ‘the  provition  of  an  ‘annual  state-
 mie&t'of  accounts,  are  essential  for
 ensuriig.  a  continual  flow  of  funds.
 Escalating  costs  should  be  taken  into
 consideration  in  preparing  the  bud-
 get  for  the  proposed  programme.

 (b)  The  mobilisation  of  com-
 munity  resources  for  preliminary
 action,  and  obtaining  government
 resources  for  planning  should  be

 the  frst  step.  This  should  be  fol-
 lowed  by  exploring  assistance  from
 bilateral,  international  and  non-
 governmental  sources.

 (c)  The  mobilization  of  resources
 should  be  coordinated  through  machi-
 nery  at  the  national  level.

 (d)  Resources  shoyld  be  made
 available  for  training,  research  and
 development.

 (e)  Manpower  resources,  supplies
 and  equipment  should  be  made
 available  through  a  programme  of
 technical  cooperation  among  de-
 veloping  countries  in  the  Region  and
 if  necessary  from  elsewhere.

 Shifting  of  Labour  Bureau

 "81g.  SHRI  VASANT  SATHE:  Will
 the  Minister  of  PARLIAMENTARY
 AFFAIRS  AND  LABOUR  be  pleased
 to  lay  a  statement  showing:

 (a)  whether  the  question  of  shifting
 of  Labour  Bureau  from  Simla  and
 Chandigarh  to  a  Centrally  located
 Place  is  under  consideration  of  Gov-
 ernment;

 (9)  if  so,  at  what  stage  the  conside-
 ration  of  the  matter  stands;

 (०)  what  steps  have  been  taken  in
 Tegard  to  the  proposal  to  strengthen
 the  regional  offices  of  the  Labour
 Bureau  for  operational  efficiency;  and

 (d)  what  new  schemes  have  been
 entrusted  to  the  Labour  Bureau  dur-
 ing  1978-79  and  details  thereof?

 THE  MINISTER  OF  PARLIAMENT.
 ARY  APFAINS  AND  LABOUR  (SHRI
 RAVINDRA  VARMA):  (a)  No  Sir.
 part  of  the  Labour  Bureau  wag  shifted
 trom  Simla.to  Chandigarh  in  August,
 i97l.  It  has  been  decided  to  shift  the
 remaining  portion  of  the  Bureau  also
 to  Chandigarh.

 (b)  Does  not  arise.

 (०)  Proposals  to  strengthen  the  ope-
 rational  efficiency  of  the  Regional
 Offices  are  under  examination.

 (da)  Apart  from  the  Schemes  con-
 tinued  from  the  previous  year,  the
 following  new  schemes  are  proposed
 to  be  taken  up  during  978-79—

 (i)  Survey  of  Labour  Conditions
 in  certain  unorganised  industries  like
 Bidi,  Tiles  and  Bricks,  Zari  etc.

 (i)  Socio-Economic  conditions  of
 Women  Workers  in  Plantation  In-
 dustries.

 (iii)  Survey  of  Living  and  Work-
 ing  Conditions  of  Labour  belonging
 to  Scheduled  Castes/Scheduled
 Tribes.

 (iv)  Intensive  Studies  of  Condi-
 tions  of  Rural  Labour  in  certain
 types  of  villages.

 (v)  Collection  of  Labour  Statistics
 under  Annual  Survey  of  Industries—
 Sample  Sector,

 (vi)  Modernisation  of
 Tabulation  Unit.

 Chasnalg  Incident  aud  Unrest  in
 Collieries

 #813.  SHRI  A.  छू.  ROY:  Will  the
 Minister  of  STEEL  AND  MINES  be
 pleased  to  state:

 Machine

 (a)  whether  the  Ministry’s  attention
 is  drawn  to  the  incident  at  Chasnala,
 Dhanbad  on  28th  January,  978  and
 the  resulting  unrest  in  collieries  and
 if  so,  the  details  of  that;

 (b)  whether  it  is  a  fact  that  the
 Minister  of  Steel  and  Mines  during
 his  recent  visit  to  Chasnala  assured
 the  delegation  of  the  Bihar  Colliery
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 Kamgar  Union  that  he  would  make  a
 detailed  probe  of  the  whole  incident;
 and

 (ec)  if  so,  when  that  probe  would
 be  done?

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  BIJU  PATNAIK):  (a)
 Yes,  Sir.  There  was  an  incident  at
 Chasnala  on  28-1-1978.  It  is  reported
 that  as  a  result  of  clash  between  two
 groups  of  workers  near  the  Chasnala
 quarry  of  Indian  Iron  and  Steel  Com-
 pany,  an  exchange  of  fire  took  place
 and  one  person  died  and  several  others
 received  injuries.

 (b)  and  (c).  J  have  reqhested  the
 Bihar  Government  to  expedite  the
 police  investigation  and  take  action
 against  the  culprits.

 Discharge  of  Tailing  Water  of  Zawar
 Mineg  in  Titi  Water

 #814,  SHRI  BHANU  KUMAR  SHAS-
 TRI:  Will  the  Minister  of  STEEL  AND
 MINES  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 tailing  water  of  Zawar  Mines,
 Udaipur  (Rajasthan)  is  discharged
 in  Tidi  River  in  spite  of  its  being
 harmful  to  health;

 (b)  whether  it  is  also  q  fact  that
 the  fertility  of  all  the  fields  has  been

 Written  Answers  my
 destroyed  due  to  the  use  of  — for  irrigation  there;  id  baad  oa

 (०)  whether  the  Tailing  Dam  now under  construction  has  also  no  provi-
 sion  to  check  this  water;  and  .

 (a)  whether  the  cattle  taking  this
 water  are  not  consuming  sodium
 fyanide  which  is  poisonous?,

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  BIJU  PATNAIK):  (a)
 It  is  a  fact  that  the  decanted  water
 from  the  tailing  dam  is  discharged  into
 the  Tidi  River,  but  the  water  so  dis-
 charged  is  not  harmful  to  health.  An
 uaalysis  report  of  the  effluent  water  is
 enclosed.

 (b)  No,  Sir.  The  water  discharged
 into  the  river  is  not  likely  to  effect
 soi]  fertility,  because  during  March
 to  June  when  the  flow  of  water  in  the
 river  is  very  low,  there  is  hardly  any
 scope  for  irrigation.

 (c)  Even  so,  a  new  Tailing  Dam
 now  under  construction  would,  when
 completeq  by  the  middle  of  1979,  en-
 sure  that  no  effluent  water  gets  dis-
 charged  into  the  river.

 (d)  The  water  being  discharged  into
 the  river  does  not  contain  any  sodium
 cyanide.
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 Cut  down  of  Iniports of  Iron  Ore  by
 Jepes  ‘end  tay  off  of  Weekers

 °9i5,  SHRI  JYOTIRMOY  BOSU:
 Will  the  Minister  of  STEEL  AND
 MINES  be  pleased  to  refer  to  the  reply
 given  to’  Unstatred  Question  No.  3285,
 on  the  l6th  March,  2978  regarding  “Cut
 down  in  imports  of  Iron  Ore  by  Japan
 from  India”  and  state:

 (a)  the  quantity  and  value  of
 India’s  iron  ore  exports  to  Japan,
 year-wise,  during  the  last  3  years;

 (b)  estimated  export  during  the
 years  ‘1977-78  and  ‘1978-79;

 (०)  total  number  of  iron  ore  wor-
 kers  apprehended  tobe  laid  off  due
 to  cut  down  in  import  of  iron  ore  by
 Jape  from  India;

 (@)  what  arrangements,  if  any,
 are  being  made  to  provide  alternative
 employment  for  the  laid  off  workers;
 and

 (e)  whet  stepa,  if  any,  are  being
 taken  to  find  alternative  market  for
 our  iron  ore?

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  BIJU  PATNAIK):  (a)
 The  quantity  and  value  of  India’s  iron
 ore  exports  to  Japan  during  the  last
 three  years  is  indicated  below:—

 Quantity  ig  million
 tonnes  value  in

 Ra  /erores
 Year  Quantity  Value

 3974°75  36+3g
 1975-76  नि  ढ़  गए  154'4t
 1976-77,  777

 ag  ०2

 778°  35

 (b)
 a

 sts  of  iron  ore  to  Japan
 during  18  have  been  about  26.34
 million  tannes,  exports  during  1978-2
 are  expected  40  be  af  the  same  order,
 unless  there  is  a  further  deterioration
 in  Japanese  steel  production.

 (९)  Bue  to  high  inventory  of  iron
 ore  with  Minerals  and  Metals  Trading
 Corporation  Ltd.,  recent  comissioning

 of  additional  mining  projects,  non-
 increase  of  exports  to  Japan  during.
 1078-79  and  taking  into  account  the
 extreme  recession  in  the  world  steel.
 industry,  some  lay-off  of  iron  ore
 workers  is  apprehended.  The  precise
 mumber  of  workers  who  may  have  to
 be  laid  off  will  depend,  inter  alia,
 upon  the  actual  shipments.to  Japan
 and  other  countries,

 (9)  Government  have  initiated  all-
 round  measures  to  increase  employ-
 ment  opportunities  in  the  rural  and
 other  sectorg  in  order  to  provide  addi-
 tional  employment,  including  alterna-
 tive  employment  for  such  workers  as
 may  be  laid-off  in’  the  iron  ore  mines
 due  to  recession  in  the  world  atee)
 industry  affecting  iron  ore  exports.

 qe)  The  Minerals  and  Metals  Trad-
 ing  Corporation  Ltd.,  are  looking  for
 additional  markets  for  iron  ore  in
 countries  other  than  Japan,  but  so  far
 there  has  been  no  response.

 Special  Stamp  in  honeur  ef  Netaji

 *8i6.  SHRI  SAMAR  GUHA:  Will  the
 Minister  of  COMMUNICATIONS  be
 pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No.  420  dated
 23rd  March,  978  regarding  special
 stamp  and  state:

 (a)  the  facts  about  the  difficulties  in
 the  way  of  issuing  a  special  stamp  in
 commemoration  of  the  installation  of
 Netaji’s  portrait  in  the  Central  Hall;
 and

 (b)  whether  Fifth  Definite  Series
 of  Stamp,  was  issued  on  27th  May,
 ‘1976,  if  so,  whethe,  similar  stamps
 would  be  issued  in  honour  of  Netaji
 as  well  gud  whether

 ng
 of

 fresh  stamps  in  honour  of  etaji
 would  be  reconsidered?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMUNICATION®
 (SHRI  NARHARI  PRASAD  SUKHDEV
 SAI):  (a)  aud  (b).  The  proposal  for
 the  issue  of  such  stamps  will  be  plac-
 ed  before  the  next  meeting  of  the
 Philatelic  Advisory  Committee  for  i
 consideration.
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 Endorsement  by  M.Ps  on  Passport

 Applications
 *gi7,  PROF.  ए,  G.  MAVALANKAR:

 Will  the  Minister  of  EXTERNAL  AF-
 FAIRS  be  pleased.  to  state:

 (a)  whether  Government  have  re-
 ceived  any  communicationg  from  one
 or  more  M.Ps.  suggesting  the  discon-
 timuance  of  the  endorsement  by  an
 MP.  on  a  passport  application;

 (b)  if  so,  Government’s  reaction
 thereto;  and

 (c)  whether  Government  propose
 to  further  extend  and  widen  the  pre-
 sent  practice  of  endorsements  (by  an
 MP.)  by  enabling  an  M.L.A.  also  to
 sign  such  passport  applications?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 {SHRI  S.  KUNDU):  (a)  Yes,  Sir.

 (b)  The  views  of  the  Hon’ble  Mem-
 berg  will  be  taken  into  consideration
 when  the  liberalised  procedures  intro-
 duced  in  August  last  year  are  reviewed
 in  August,  1978.

 (९)  The  proposal  to  authorise  MLAs
 to  sign  passport  applications  is  under
 consideration  of  the  Government.

 किराये  की  इमारतों  में  डाक  धर  झौर  उन  पर

 च्यय

 *gis.  wt  दयाराम  शाक्य  :  क्या
 संचार  मंत्री  निम्नलिखित  जानकारी  देने
 शाला  एक  विवरण;सभा  पटल  पर  रखने  की
 कपा  करेंगे  :

 (क)  देश  मैं  कितने  डाकधर  किराये
 की  इमारतों  मैं  हैं  धौर  उनके  किराये  के  रूप
 मैं  कितनी  घनराशि  अतिबर्थ  खर्च  की  जा  रही

 है  झोर  कितने  डाकथर  सरकारी  इमारतों
 मैंहैं;

 (@)  क्या  सरकार  का  विचार  भविष्य
 में  इन  शाकभरों  के  लिये  भूमि  खरीदने  का  है;
 झौर
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 (ग्रे)  यहि हॉ, हो,  1.18  ह...  297e-70  मैं
 इस  प्रयोजन  के  ज़ियें  किक्मी  अनचन्ति:  नियत
 की गई  है  ?

 संचार  भंत्रालय  भें  राज्य  मंत्री  (ली
 लरहूरि  प्रसाद  मुखदेज  साथ).  (क)  इस
 समम  906  डाकबर  किराये  की  इमारत
 में  काम  कर  रहे  हैं,  जिनके  लिए  गिभाग  प्रति
 वर्ष  किराये  के  तौर  पर  3.  45  क्रोड़  रुपये

 का  भुगतान  कर  रहा है  2,431  ढाकधर
 विभागीय  इमारतों  मैं  काम  कर  रहे  हैं  1

 |  पी
 (ख)  महत्वपूर्ण  डाकथरों  के  लिए  विभिक्ष

 अरणों  मैं  जमीन  खरीदने  का  प्रस्ताव  है  1

 (ग)  25  लाख  रुपये  1

 दिल्‍ली  टेलोफोस्स  को  विशेष  सेवाझों  के  पास
 राज्यों  को  नई  टेलीफोन  ढाइरेक्टरियां

 का  उपलब्ध  मे  होगा

 *819.  श्री  लाललजी  भाई  :  क्‍या  अखार
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  दिल्‍ली  हे लीफोन्स  की  हि13.
 जेसी  विशेष  सेवाशों  के  पास  राज्यों  की  गयी
 टेलीफोन  डाइरेक्टरियां  उपलब्ध  नहीं  हैं  झौर
 केवल  975  को  डाइरेह्टरियां  वहां  के  झापरे-
 टरों  के  पास  हैं  ;

 (ख)  कपा  राज्यों  सें  नयी  सरकारों  के
 बन  जाने  के  बाद  भी  पझ्रापरेटर  3  बच  पुराना
 टेलीफोन  नम्बर  देते  हैं  ;

 (ग)  यदि  हां,  तो  ऐसी  प्रनियमितता  के

 क्या  कारण  हैं घौर  इस  बारे  में  पूरा  ब्यौरा
 कया है.  |

 संचार  मंत्रालय  में  राज्य  मंत्री  (थी
 भरहरि  प्रसाद  सुखबेभ  साथ)  :  (क)  विल्लो
 टेलीफोन को  iss  पोजीशनों  पर  अधिकांश
 मामलों  में  टेलीफोन  डाइरेंक्टररियों  क ेभदायतन
 संस्करण  दिए  गए  हैं।  बकाया  डाइरेक्टरियों
 के  संस्करण  प्राप्त  करने  की  व्यवस्था  की  जा
 रही  है  ।
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 1९ ८  भौर  (ग)  जीतों  ऐसी  स्थिति
 उन  स्थानों  के  संध  मैं  हैं,  जहाँ  टेलीफोन
 डाइरेक्टरी  का  तीन  वर्ष  पुराना  संस्करण
 उपसंण्य  है  t  :

 Nameg  of  Countries  where  Indians  can
 go  without  Passport  and  Vise

 *820.  SHRI  MANORANJAN  BHAK
 TA:  Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  lay  a  state-
 ment  showing;

 (a)  the  names  of  countries  for  which
 Indian  nationals  have  not  to  obtamh
 any  passport  or  Visa  for  going  there
 as  tourists

 (b)  whether  India  is  proposing  to
 ,  abolish  these  formalities  with  some

 more  neighbouring  foreign  countries;
 and

 (c)  if  so,  facts  and  details  of  nego-
 tiationg  held  therefor?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  S.  KUNDU):  (a)  Indian  na-

 i  tionals  visiting  Nepal  and  Bhutan  as
 *ourists  do  not  require  to  have  a  pass-
 tort  or  obtain  a  visa.  Passport  are
 equired  by  Indian  nationals  for  visit-
 hg  all  other  countries.

 A  statement,  listing  the  countries
 which  do  not  require  Indian  nationals
 to  obtain  visas  for  going  there  as

 ‘  tourists,  is  laid  on  the  Table  of  the
 House.

 (b)  No,  Sir.
 (c)  Does  not  arise.

 Statement

 tequirement  of  visas  for  Indian  Na-
 onals  visiting  foreign  countties  as

 Tourists  .
 ‘ommonwealth  Countries:

 (7)  List  of  Commonwealth  countries
 ‘or  which  Indian  tourists  do  not  te-
 lire  a  visa
 |  Botswana
 है  Canada

 3  Fiji
 4  Guyana

 6  Jamaica
 6  Kenya
 7  Malaysia  (provided  they  do  not

 travel  as  deck  sea  passengers  and
 ate  in  possession  of  return  air/sea
 tickets).

 8  Mauritius
 9  Malawi,
 0  Lesotho
 7  New  Zealand
 2  Nigeria
 338  Seychelles
 4  Singapore  (upto  two  weeks)
 5  Tanzania
 36  Trinidag  and  Tobago
 एप  Zambia

 Gi)  List  of  Commonwealth  count-
 ries  for  visiting  which  Indian  tourists
 require  visas
 l  Australia

 2  Hongkong
 B.  Non-Commonwealth  Countries

 (i)  List  of  non-Commonwealth
 countries  for  which  Indian  tourists  do
 not  require  visas
 4  Chile
 2  Treland
 3  Maldives

 (ii)  List  of  non-Commonwealth
 countries  for  visiting  which  Indian
 tourists  do  not  require  visas  by  vir-
 tue  of  Visa  Abolition  Agreements  en-
 tered  into  with  these  countries;
 3  Bulgaria
 2  Denmark
 3  Federal  Republic  of  Germany
 4  Finland
 5  Iceland
 6  Norway
 ?  Sweden
 8  Yugoslavia

 @ii)  List.  .  of  non-Commonwealth
 countries.  for  which  Indian  tourists
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 have  to  obtain  visas  but  do  not  re-
 quire  to  pay  any  visa  fee  by  virtue
 of  Visa  Fee  Abolition  Agreements  en-
 tered  into  with  these  countries:
 i  Afghanistan
 2  Argentina

 3  Czechoslovakia
 4  Greece

 5  Hungary
 6  Iran
 7  Mongolia
 8  Poland

 9  Romania
 30  Sen  Marino.
 77  USSR
 i2  Uruguay

 Grouping  of  Nations
 7520.  SHRI  VIJAY  KUMAR  MAL-

 HOTRA:  Will  the  Minister  of  EX-
 TERNAL  AFFAIRS  be  pleased  to
 state:  '

 (a)  the  origin  of  the  grouping  of
 nations  known  as  ‘Group  of  77’  and
 the  functiong  of  this  group;

 (b)  what  does  Government  imply
 with  the  term  ‘Third  World  Countries’
 and  what  is  the  origin  of  this  term;  and

 (c)  the  names  of  the  countries  who
 are  memberg  of  the  ‘Group  of  द 2  and
 which  are  the  countries  who  are  in-
 cluded  in  Third  Worlg  Countries’?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SAMARENDRA  KUNDU):  (a) The  Group  77  was  first  formed  in  the
 context  of  UNCTAD  (United  Nations
 Conference  on  Trade  and  Develop-
 ment).  A  joint  Declaration  by  77
 developing  nations  was  included  ag
 an  annex  to  the  final  Act  of  the  First
 UNCTAD  Conference  of  ‘1964,  Since
 then,  with  the  emergence  of  new  in-
 dependent  nation  States  as  a  result
 of  the  process  of  decolonisation,  mem-
 bership  of  the  Group  of  77  has  ex-
 panded  considerably.  But  .the  name  of
 the  Group  continues  to  be  patterned
 after  its  otiginal  membership.  ‘The
 primary  function  of  the  न्  ts  to

 present  a  united  spproach  of:  devel-
 oping  countries  to  problems.  that  are
 crucial  to  their  development,  The
 Group  now  functions  actively  st
 Geneva  in  the  context  of  UNGBAD
 and  at  the  U.N.  Headquaraters  in
 New  York.  in.  the  context  ofthe.  Seq ond  Committee  at  the  United.  Nations General  Assembly  dealing  with  eco-
 vomic  matters.

 (b)  The  phrase  “Third  World”  was
 first  coined  by  the  French  after  the
 Afro-Asian  Conference  at  Bandung  in
 1985.  Government  of  India  have  al-
 ways  regarded  the  déscription  of  de-
 veloping  countries  as  “Third  world”
 as  a  misnomer.  The  phrase  “Third
 World  Countries”  really  means  deve-
 loping  countries  and  Government  of
 India  have  consistently  preferred  to
 describe  the  developing  countries  as
 developing  countries,  or,  in  the  popu-
 lar  parlance  at  the  United  Nations,  as
 the  Group  of  77.  This  is  because  we
 do  not  accept  the  division  of  the  world
 into  three  words  which  is  implied
 by  the  term  ‘Third  World”.

 (c)  The  names  are  as  per  State-
 ment  attached.

 Statement
 Members  of  the  Group  of  the  77
 Afghanistan

 Algeria
 Angola
 Argentina
 Bahamas
 Bahrain
 Bangladesh
 Barbados
 Benin
 Bhutan
 Bolivia
 Botswana
 Brazil
 Burma
 Burundi
 Cape  Verde
 Central  African  Republic
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 Celembo
 Comoros

 Congo
 Costa  Rica
 Cuba
 Cyprus
 Democratic  Kampuchea
 Democratic  People’s  Republic  of

 Korea
 Democratic  Yemen
 Dominican  Republic
 Ecuador
 Egypt
 El  Salvador
 Equatorial  Guinea
 Ethiopia
 Fiji
 Gabon
 Gambia
 Ghana
 Grenada
 Guatemala
 Guinea
 Guinea-Dissau
 Guyana
 Romania
 Rwanda
 Sao  Tome  and  Principe
 Saudi  Arabia
 Senegal
 Seychellos
 Sisrra  Leone
 Singapore
 Socialist  Republic  of  Vietnam
 Somala
 Sri  Lanka
 Sudan
 Surinam
 Swaziland
 Syrian  Arab  Republic

 Haiti
 Honduras

 650  LS—3

 India
 Indonesia
 Tran
 Traq
 Ivory  Coast
 Jamaica
 Jordan
 Kenya
 Kuwait
 Lao  People’s  Democratic  Republie
 Lebanon
 Lesotho
 Liberia
 Libyan  Arab-  Republic
 Madagascar
 Malwai
 Malaysia
 Maldives
 Mali
 Malta
 Mauritania
 Mauritius
 Mexico
 Morocco
 Mozambique
 Nepal
 Nicaragua
 Niger
 Nigeria
 Oman
 Pakistan
 Palestine  Liberation  Organization
 Panama
 Papua  New  Guinea
 Peraguay
 Peru
 Philippines
 Qatar
 Republic  of  Korea
 Thailand
 Togo
 Trinidad  and  Tobago
 Tunisia
 Uganda
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 United  Arab  Emirates
 United  Republic  of  Camaroon
 Uniteqd  Republic  of  Tanzania
 Upper  Volta
 Uruguay
 Venezuela
 Yemen
 Yugoslavia
 Zaire
 Zambia

 Television  sets  manufacturing  and
 selling  agencies

 752l.  SHRI  छू.  PRADHANI:  Will
 the  Minister  of  PARLIAMENTARY
 AFFAIRS  AND  LABOUR  be  pleased
 to  state:

 (a)  the  number  of  television  sects
 manufacturing  and  selling  agencies  in
 India  and  how  many  persons  are  em.~
 ployed  on  monthly/daily  weges  basis
 by  each  of  them  at  present;

 (b)  whether  agencies  are  paying
 monthly/daily  wages  at  a  rate  lower
 than  the  one  prescribed  by  Govern-
 ment;  and
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 THE  MINISTER  OF  PARLIAMEN:
 TARY  AFFAIRS  AND  LABOUR
 (SHRI  RAVINDRA  VARMA):  -(a)
 to  (c).  The  matter  falls  in  the’  State
 Sphere.

 Employees  of  North  Eastern  Telecom.
 munication  Circle

 AHMED  HUSSAIN:
 Will  the  Minister  of  COMUNICA-
 TIONS  be  pleased  to  furnish  the
 total  number  of  employees  in  the
 North  Eastern  Telecommunications
 Circle  in  the  following  classes  ‘as
 on  the  3lst  December,  976  and  3ist
 December,  977  and  number  belong-
 ing  to  (i)  Scheduled  Caste,  (ii)  Sche-
 duled  Tribes  and  (iii)  Minority  Com-
 munity—

 l.  Class-I
 2  Class-II
 3  Class-III
 4.  Class-IV  (Including  Sweepers

 and  excluding  Daily  wagers)  and
 5.  Class-IV  (Daily  wages)?

 THE  MINISTER  OF  STATE
 IN  THE  MINISTRY  OF  COM-
 MUNICATIONS  (SHRI  NARHARI

 7522.  SHRI

 (९)  if  so,  what  remedial  action  Gov-  PRASAD  SUKHDEO  SAI):  (a)
 ernment  propose  to  take  in  the  matter?  A  statement  is  enclosed.

 Statement
 As  on  gt-12-76

 Class  sc  ST  OG  Total

 I  mH  t5
 1  a  5  2  77  84
 I  493  655  45530  5726
 IV  (including  Sweepers  and  excluding  Daily  wa-

 gers,  334  2  456  702
 Class  IV  Daily  Wager

 As  on  3I-32-79
 Tt.  77  8
 WU,  6  4  76  86
 mm  :  495  663  4597  5755

 TV  (including  Sweepers  and  Ludi  Daily
 wagers)  :  795  778  446  694

 Class  TV  Daily  Wagers
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 The  concerned  Telecom.  Circle  is

 not  able  to  give  the  required  infor-
 mation  for  the  Minorities  Communi-
 ties,  ag  they  have  a  doubt  about  its
 definition.

 Small  Pox  Vaccine
 1523.  SHRI  DURGA  CHAND:  Will

 the  Minister  of  HEALTH  AND  FA-
 MILY  WELFARE  be  pleased’  to
 state:

 (a)  whether  it  ig  a  fact  that  small.
 pox  vaccine  ig  still  being  manufactur.
 ed;

 .(b)  if  so,  the  reasons  therefor;
 (c)  whether  the  vaccine  which  is  no

 longer  used  in  the  country  with  the
 eradication  of  smallpox  is  exported;

 (9)  if  so,  the  names  cf  countries  to
 which  the  vaccine  ig  exported;  and

 (e)  the  value  in  terms  of  foreign  ex-
 change  of  the  vaccine  exrorted  during
 the  last  three  years?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HEALTH  AND
 FAMILY  WELFARE  (SHRI  JAG-
 DAMBI  PRASAD  YADAV):  (a)
 Yes.

 (b)  The  eradication  of  smallpox
 from  whole  of  the  World  has  not  yet
 been  certified.  The  primary  vacci-
 nations  to  protect  the  new  borns  are
 being  continued  as  per  recommenda-
 tion  of  the  International  Commission.

 (c)  No.  However,  vaccine  was  do-
 nated  to  W.H.O.  on  their  request  for
 use  in  Nepal,  Sri  Lanka,  Bangladesh
 and  Bhutan.

 (da)  Does  not  arise.
 (e)Does  not  arise,

 गंगापुर  सिठी  में  रेल  डाक  सेवा  का  कार्यालय

 7524.  शनी  मीठालाल  पटेल  :  क्‍या
 संचार  मती  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  पश्चिम  रेलब  म  गंगापुर
 सिटी  स्टेशन  पर  (सवाई  माधोपुर,  राज-

 स्थान)  रेल  डाक  सेवा  का  कार्यालय  बहुत
 समय  से  कार्य कर  रहा  हैं  भर  यदि  हां  तो

 . उक्त  कार्यालय  कब  से  कार्य  कर  रहा  हैं  ;

 (ख)  बया  इतना  समय  बीत  जाते  के
 बोद  भी  उक्त  कार्यालय  की  हालत  वही  है
 जसे  उसे  पहुली  बार  खोलते  समय  थी  ;

 (ग)  क्‍या  उक्त  कार्यालय  के  दोषपूर्ण
 कार्यकरण  के  कारण  लोगों  को  इससे  लाभ
 नहीं  मिल  सका  हैं  और  यदि  हां  तो  उसके
 क्‍या  कारण  हैं  ;

 (घ)  गत  स़तीन  'बंर्षों  के  दौरान  कितने
 मूल्य  की  सरकारी  टिकटें  बेची  गई  और
 रजिसिट्रया  की  गई  ;  भर

 (2)  क्या  इन  परिस्थितियों  को  देखते
 हुये  सरकार  उक्त  कार्यालय  के  लिये  भवन
 का  निर्माण  करने  की  व्यवस्था  करेगी  श्रौर
 यह  सुनिश्चित  करेगी  कि  जन  हित  में  इसका
 कार्य  भली  भांति  चल  और  यदि  हां,  तो  कब
 जौर  यदि  नहीं,  तो  इसके  क्या  कारण  हैं  ?

 संचार  संत्रालय  में  राज्य  मंत्री  (श्री
 सरहरि  प्रसाद  सुखदेव  साय):  (क)  गंगापर
 सिटी  रेलवे  स्टेशन  पर  रेल  डाक  सेवा  का
 एक  परिवहन  डाक  कार्यालय  हैं  जहां  एक
 मेल  गार्ड  और  एक  मेल  मेन  काम  करता  हैं  ।
 यह  कार्यालय  i!-5—70  को  खोला  गया
 था  1

 (ख)  जीहां।

 (ग)  यह  कार्यालय  संतोषजनक  ढंग  से
 काम  कर  रहा  हैं  ।

 (घ)  चूंकि  यह  कार्यालय  डाकधर  नहीं
 हैं,  इलिये  वहां  ऐसी  कोई  बिक्री  नहीं  हुई  हैं।

 (=)  रेल  विभाग  परिवहन  डाक  कार्या-
 लग  के  लिये  एक  इमारत  के  निर्माण  के  बारे
 में  सहमत  हो  गया  हैं  ।  स्थल  के  नकशे
 झौर  इमारत  के  कशे  की  स्वीकृति  दी  जां

 चुकी  हैं  जिस  पर  25,000  रु०  की  लागत



 a  Written  4dnswers  ,

 आयेगी  t  इस  इमारत  का  यंथाशी ध्र  निर्माण
 कराते  के  लिये  सभी  प्रयत्न  किये  जा  रहे  हैं  ।

 Trade  Agreement  between  India  and
 Afghanistan

 7525.  SHRI  MOHINDER  SINGH
 SAYIAN  WALA:  Will  the  Minister
 of  EXTERNAL  AFFAIRS  be  please
 to  state:

 (a)  whether  some  negotiations  have
 taken  place  between  India  and’  Afgha-
 nistan  for  import  of  steel  by  that  count.
 ry  and  dry  fruits  by  India;  and

 (b)  if  so,  the  progress  made  and  de-
 tatls  of  the  agreement  ff  any,  made  in
 this  regard?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SAMARENDRA  KUNDU):  (a)
 and  (b).  An  expert  team  from  Afgha-
 nistan  visited  India  from  March  27  to
 April  i,  ‘1978,  to  discuss  possibilities
 of  diversification  and  promotion  of
 trade  between  the  two  countries.  The
 adoption  of  a  less  complicated  pattern
 of  trade  was  also  explored.

 Dry  fruits  have  been  a  traditional
 item  of  export  from  Afghanistan.  No
 negotiations  have  taken  place  for  im-
 port  of  steel  by  Afghanistan  from
 India.

 Senior  Architects  ए  &  T

 7526.  SHRI  KIRIT  BIKRAM  DEB
 BURMAN:  Will  the  Minister  of
 COMMUNICATIONS  be  pleased  49,
 state:

 (a)  whether  it  is  a  fact  that  while
 the  number  of  posts  of  Superintending
 Engineers  in  the  Posts  and  Telegraphs
 Department  had  been  increased  8  fold
 during  the  past  two  years,  the  posts  of
 Senior  Architect  remaincd  static;

 (b)  if  so,  whether  there  is  a  specific
 provision  to  maintain  g  definite  propor.
 tion  between  the  posts  of  Superintend-
 ing  Engineers  and  Senior  Architects;
 and
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 (c)  the  reasons  for  not  maintaining
 the  proportion  in  that  Nepartment?

 THE  MINISTER  OF  STATE
 IN  THE  MINISTRY  OF  COM-
 MUNICATIONS  (SHRI  NARHARI
 PRASAD  SUKHDEO  SAI):  (a)
 No,  Sir.

 (b)  and  (c).  Do  not  arise.

 Complaints  of  Wrong  Meter  Reading
 and  Excess  Billing  in  Delhi

 7527.  SHRI  MADHAVRAO  SCIN-
 DIA:  Will  the  Minister  of  COMMU-
 NICATIONS  be  pleased  to  state:

 (a)  the  number  of  complaints
 received  during  last  6  months  in  Delhi
 Telephone  Exchanges  regarding  wrong
 meter  reading  and  excess  billing;

 (b)  the  detail  of  action  taken  to  pre.
 vent  such  practice  to  munimise  the
 hardship  and  financial  loss  to  the  con-
 sumers;

 (c)  whether  some  telephones  working
 for  the  Members  of  Parliament  are  alse
 showing  defective  meter  reading  for
 the  last  one  year;  and

 (9)  if  so,  what  action  is  proposed  to
 check  it?

 THE  MINISTER  OF  STATE
 IN  THE  MINISTRY  OF  COM-
 MUNICATIONS  (SHRI  NARHARI
 PRASAD  SUKHDEO  SAI):  (a)
 7059.

 (b)  Preventive  measure  taken  are
 as  follows:

 l.  Routine  testing  of  al!  subscrib-
 er’s  meters.

 2.  Routine  testing  of  STD  barred
 facillity  where  telephones  connec-
 tions  have  been  STD  barred.

 3.  Fortnightly  meter  readings  are
 taken.  If  any  extraordinary  spurt
 in  the  meter  readings  is  observed.
 the  same  is  investigated.
 (c)  and  (d).  Some  complaints  from

 MPs  alleging  defective  meter  reading
 have  also  been  received.  Each  such
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 complaint  is  examined  promptly  and
 rebate  sanctioned,  where  justified.

 Transfer  of  Refractories  in  Raniganj  to
 Stee]  Ministry

 7528,  SHRI  ROBIN  SEN:  Will  the
 Minister  of  STEEL  AND  MINES
 be  pleased  to  state:

 (a)  whether  his  Ministry  has  agreed
 to  a  proposal  of  West  Bengal  Govern-
 ment  to  transfer  the  Raniganj  group  of
 Refractories  to  Steel  Ministry  as  its
 captive  industry,  from  the  Ministry  of
 industry;  and

 (b)  if  8०,  how  long  it  will  take  to  im-
 plement  the  said  proposal?

 THE  MINISTER  OF  STEEL  AND
 MINES  ,(SHRI  BIJU  PATNAIK):  (a)
 and  (b).  The  proposal  is  receiving  at-
 tention  of  the  Government  of  India.

 Officials  who  visited  North  Korez

 7529.  SHRI  OM  PRAKASH  TYA-
 GI:  Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state  the
 number  and  designation  of  the  officials
 of  the  Government  of  Indta  who  have
 visiteq  the  Democratic  People’s  Re-
 public  of  Korea  (North  Korea),  dur-
 ing  the  last  two  years  for  various
 purposes  other  than  diplomatic  assign-
 ments?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SAMARENDRA  KUNDU):
 A  Trade  Delegation  from  India  visit-
 ed  Democratic  People’s  Republic  of
 Korea  from  May  40  to  14,  877  and
 concluded  the  annual  trade  protocol
 between  India  and  DPRK.  The  dele-
 gation  consisted  of  the  following:

 (a)  Shri  Prem  Kumar,  Joint  Sec-
 retary,  Ministry  of  Commerce—Lea-
 der.

 b)  Shri  A.  K.  Ahuja,  Joint  Di-
 visional  Manager,  MMTC—Member.

 (९)  Shri  V.  N.  Singh,  Regional
 Manager,  (Counsellor),  STC  Repre-
 sentative.  Embassy  of  India.  Mos-
 <ow-——Member.

 Payment  of  House  Rent  Allowances  to
 P  &  T  Employees  in  Mizoram

 7530.  DR.  R.  ROTHUAMA:  Will  the
 Minister  of  COMMUNICATIONS  be
 pleased  to  state:

 (a)  whether  he  is  aware  that  some
 Central  ‘Government  Employees  in
 A.LR.,  SIB,  Field  Publicity  P&T
 (Postal  Wing)  and  General  Manager,
 P&T  (Maintenance)  working  in  Mizo-
 ram  have  been  given  ‘House  Rent  Al-
 lowance’  whereas  same  Central  Gov-
 ernment  Employees  in  P&T  Engineer-
 ing  Wing,  (Tele-coni.)  P&T  Telegraphic
 Wing,  Centra]  Excisé  ang  L.C.  working
 in  Mizoram  have  been  deprived  of  the
 benefit  of  the  House  Rent  Allowance:

 (b)  if  so,  the  steps  taken  or  proposed
 to  be  taken  to  correct  the  irregularities
 in  the  matter  of  the  Hous,  Rent  Allow.
 ance;  and

 (c)  if  not,  whether  he  proposes  to
 look  into  the  matter  with  a  view  fo  re-
 move  the  anomalies  in  order  to  ensure
 payment  of  the  said  House  Rent  Al-
 lowance  to  all  Central  Government
 Employees  equally?

 THE  MINISTER  OF  STATE
 IN  THE  MINISTRY  OF  COM-
 MUNICATIONS  (SHRI  NARHARI
 PRASAD  SUKHDEO  SAI);  (a)
 to  (c).  Under  the  present  orders  of
 the  Government  House  Rent  Allow-
 ance  to  Central  Government  Emplo-
 yees  posted  to  Mizoram  is  admissible
 only  to  the  staff  having  All  India
 Transfer  liability.  Due  to  incorrect  in-
 terpretation  of  the  order  some  P&T
 units  were  paying  H.R.A.  to  their
 staff  not  entitled  to  it.  Action  is
 being  taken  to  rectify  the  irregulari-

 Stagnations  in  the  Cadre  of  Junior
 Engineer  of  Telecommunication  Wing

 7631,  SHRI  YASHWANT  BOROLE:
 Will  the  Minister  of  COMMUNICA-
 TIONS  be  pleased  to  state:

 (a)  whether  15,000  junior  engineers
 of  telecommunication  wing  of  P&T
 Department  protesteq  against  stagna-
 tions  in  the  cadre;
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 (b)  whether  it  is  a  fact  that  about
 6,000  of  them  are  still  awatiing  theix
 first  promotion  even  after  qualifying  in
 departmental  examination;

 (९)  if  so,  what  is  his  reaction  to  the
 hardships  felt  by  the  employees;  and

 (a)  the  steps  contemplated  to  im-
 prove  the  situation  and  give  junior
 engineers  their  due?

 THE  MINISTER  OF
 IN  THE  MINISTRY  OF  COM-
 MUNICATIONS  (SHRI  NARHARI
 PRASAD  SAI):  (a)  Yes,  Sir.

 STATE

 (b)  Qualifying  in  the  Departmental
 Examination  only  makes  the  Junior
 Engineers  eligible  for  consideration  for
 selection  by  the  D.P.C.  against  the
 existing/anticipated  vacancies  and
 does  not  confer  any  right  on  them  for
 their  promotion  to  TES  Group  ‘B’.  The
 officers  become  eligible  for  taking  de-
 partmental  examination  after  5  years’
 service  whereas  they  get  their  pro-
 motion  after  selection  by  DPC  after
 a  much  longer  period.  The  8000  or  so
 officers  cannot,  therefore,  be  taken  as
 due  for  promotion  on  after  qualifying
 the  said  examination.

 (९)  In  ‘view  of  the  foregoing,  there
 is  no  hardship  to  the  employees  in-
 volved  as  they  are  to  be  promoted,
 after  approval  by  the  DPC.,  in  their
 turn  against  the  vacancies  that  may
 arise.

 (d)  Question  does  not  arise.

 केशोद  झौर  साणाजदर  के  बीच  सीधी  टेलीफोन
 लाइन

 7532.  श्री  धर्म  सिह  भाई  पढेल  :
 क्‍या  संचार  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि:

 (क)  क्‍या  गुजरात  के  सौराष्ट्र  प्रदेश
 के  जूनागढ़  जिला  के  केशोद  नगर  के  चेम्बर
 आाफ  कामसं ,  केशोद  ने  केशोद  से  भाणावदर
 तक  सीधी  टेलीफोन  लाइन  के  लिए  i0
 दिसम्बर,  977  को  बिल्ली,  भ्रहमदाबाद
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 शौर  जूनागढ़  के  टेलीफोन  अ्रध्चिकारियों  को
 भ्रभ्यावेदन  भेजा  था  ;  भौर

 (ख)  यदि  हां,  तो  यह  कब  मंजूर  की
 जायेगी  तथा  कार्य  कब  आरम्भ  होगा  भौर
 पूरा  हो  जायेगा  ?

 संचार  मंत्रालय  में  राज्य  मंत्री  (भरी
 नरहरि  प्रसाद  सुखदेव  साथ)  :  (क)  जी
 हां  ।  केशोद  और  माणावदर  के  बीच  एक
 सीधा  ट्रक  सकिट  देने  के  बारे  में  केशोदनगर
 चेम्बर  आफ  कामर्स  की  एक  झर्जी  प्राप्त
 हुई  हैं  ।  माणावदर  और  जूनागढ़  के  भीच
 एक  60-चनल  यू०  एच  एफ०  लिक  की
 व्यवस्था  करने  के  प्रस्ताव  की  जांच  की  जा
 रही  है  ।  इस  लिक  की  व्यवस्था  हो  जाने
 के  बाद  किशोद  और  माबवदर  के  बीच  एक
 सीधा  ट्रंक  सकिट  देना  संभव  हो  सकेगा  |

 (ख)  डस  समय  कोई  निश्चित  तारीख
 नहीं  बताई  जा  सकती  t

 Sponge  Iron  Plant  in  Orissa
 7533.  SHRI  PRADYUMNA  BAL:

 Will  the  Minister  of  STEEL  AND
 MINES  be  pleased  to  state:

 (a)  whether  the  Orissa  Government
 have  applied  for  licence  for  ga  factory
 to  manufacture  sponge  iron  in  collabo-
 ration  with  any  firm;

 (b)  whether  the  Chief  Minister  of
 Orissa  has  written  for  pernission  for
 location  of  sponge  iron  factory  in
 Orissa;

 (c)  whether  permission  has  already
 been  given  to  Orissa  Government;  and

 (ay  if  not,  the  reasons  therefor  and
 when  will  it  be  given?

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  BIJU  PATNAIK):  (a)
 to  (d).  The  Industrial  Promotion  and
 Investment  Corporation  of  Orissa  Ltd.
 (a  State  Government  Undertaking)
 has  been  granted  a  letter  of  intent
 for  production  of  300,000  tonnes  per
 annum  of  sponge  iron.  The  site  for
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 the  Project  has  been  selected  in  the
 district  of  Keonjhar.

 The  Chief  Minister  of  Orissa  has
 requested  that  an  early  decision  may be  taken  on  the  foreign  collaboration
 proposal  after  considering  all  the  is-
 sues  involved.  The  proposal  is  at
 present  under  consideration  of  the
 Government,

 Grant  of  Telephone  Connections  in  Goa
 1534,  SHRI  EDUARDO  FALETRO:

 Will  the  Minister  of  COMMUNICA-
 TIONS  be  pleased  to  state:

 (a)  whether  the  people  in  Goa  have
 to  wait  for  several  years  to  get  new
 telephone  connections;

 (७)  if  so,  the  reasons  therefor;  and
 (c)  the  steps  proposed  to  be  taken  te

 ease  this  position?

 THE  MINISTER  OF  STATE
 IN  THE  MINISTRY  OF  COM-
 MUNICATIONS  (SHRI  NARHARI
 PRASAD  SUKHDEO  SAI):  (a) to  (c).  There  are  23  exchanges  wor-
 king  in  Goa.  In  79  of  them,  telephone connections  within  a  reasonable  dis-
 tance  from  the  exchange  can  be  pro- vided  within  a  short  time.  There  are, however,  a  few  long-distance  connec-
 lions  pending  for  a  few  years  because of  the  shortage  of  line  materials.

 2.  In  the  remaining  4  exchanges there  are  substantial  waiting  lists  be- cause  of  difficulties  in  expanding  the
 exchanges.  due  to  non-availability  of
 accommodation  in  the  buildings,

 3.  In  case  of  smaller  exchanges
 efforts  are  being  made  to  provide  long distance  connections  by  augmenting the  supply  of  line  stores.  In  case  of the  4  larger  exchanges.  steps  are  be-
 rad

 taken  to  augment  the  accommo- dation  ang  instal  additional  exchange Capacities,

 French  Warships  in  Indian  Ocean
 7585.  SHRI  SARAT  KAR:  Will  the Minister  of  EXTERNAL  AFFAIRS  be leased  to  state:

 (a)  whether  it  is  a  fact  that  France
 has  deployed  warships  equipped  with
 anti-aircraft  rockets  and  ship-to-ship
 missileg‘in  the  Indian  Ocean;

 (b)  whether  it  is  a  fact  that  France
 has  sent  two  sub-marines  to  the
 Indian  Ocean  earlier  also;

 (c)  whether  the  Government  of
 India  conveyed  to  the  French  Govern
 ment  a  desire  to  keep  the  Indian
 Ocean  as  zone  of  peace;  and

 (9)  if  so,  what  has  een  the  reaction
 of  the  Frenclky  Government  in  the
 matter?  *

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SAMARENDRA  KUNDU):  (a)

 Yes,  Sir.
 (b)  Yes,  Sir.
 (c)  and  (d).  The  French  Govern-

 Ment  is  aware  of  the  position  of  the
 Government  of  India  on  the  estab.
 lishment  of  a  Zone  of  Pease  in  the
 Indian  Ocean  which  is  consistent  with
 the  Declaration  of  the  U.  N.  General
 Assembly  on  the  subject.  The  French
 Government  has  so  far  abstained  on
 this  Declaration  and  subsequent  U.N.
 Resolutions  on  the  subject.

 Propaganda  Literature  sent  abroad
 during  Emergency

 7536,  SHRI  R.  K.  MHALGI:  Will
 the  Minister  of  EXTERNAL  AFFAIRS
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the  Gov. ernment  of  India  through  their  Em.
 bassies  abroad  have  sent  during  emer-
 gency  varied  type  of  literature  of  anti-
 propaganda  against  Shri  Jay  Prakash
 Narayan  and  R.S.S.  and  other  anti-
 emergency  Leaders  and  organisations;

 (b)  if  so,  the  amount  of  money  spent for  the  purpose  including  parcel  char
 ges;

 (c)  which  Indian  Embassies  were
 asked  to  distribute  the  above  mention- ed  literature  and  to  how  many  persons it  wae  sent:  ans
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 (d)  whether  foreign  Embassy  Offices
 received  in  writing  any  reaction  there-
 to,  if  so,  the  nature  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SAMARENDRA  KUNDU):  (a)

 Directorate  of  Advertising  and  Visual
 Publicity  had  produced  a  series  of
 pamphlets  during  the  Emergency  obvi-
 éusly  to  justify  the  measure,  and  some
 of  these  could  now  be  regarded  as
 propaganda  against  the  banned  organi-
 sations  and  also  against  Shri  Jay  Pra-
 kash  Narayan.  Only  some  of  these
 pamphlets  were  acquired  by  this
 Ministry  and  theze  were  routinely  sup-
 Plied  to  our  missions  abroad.

 {b)  The  Ministry  of  External  Affairs
 did  not  incur  any  expenditure  on  ac-
 quiring  these  publications,  The  cost

 of  sending  these  pamphlets  cannot  he
 ascertained  as  these  were  supplied  by
 the  regular  diplomatic  bags  going  to
 ‘our  missions  abroad.

 (c)  These  publications  were  meant
 for  distribution  and  each  mission  was
 supplied  with  a  few  copies  of  each  for
 suitable  use.

 (d)  While  we  have  no  information
 whether  our  missions  abroad  received
 any  reactions  to  these  pamphlets  in
 writing,  some  of  our  missions  reacted
 by  saying  that  these  publications  were
 not  good  for  distribution  abroad  and
 that  they  were  of  no  interest.

 विधाक्त  भोजन

 7537.  श्री  राम  सेवक  हजारो  :  क्या
 स्वास्थ्य  और  परिवार  कल्याण  मंत्री
 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  गत  तनि  वर्षों  में  प्रत्येक  राज्य
 में वर्षवार  देश  में  कितने  व्यकतयों  की
 विपाक्त  भोजन  से  मृत्यु  हुई  ;

 (ख)  विषाक्त  भोजन  से  मृत्यु  की
 घटनाओं  को  रोकने  के  लिये  क्‍या  उपाय
 किये  गये  तथा  उनका  क्‍या  परिणाम  निकला;
 शर
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 (ग)  होटलों  और  ढ़ाबों  में  शुद्ध  भोजल
 की  व्यवस्था  कराने  के  लिये  तथा  उस  पर

 नियंत्रण  रखने  के  लिये  क्या  उपाय  किये  गये
 तथा  उनका  क्या  परिणाम  निकला?

 स्वास्थ्य  जौर  परिधार  कल्याण  मंत्रालण

 में  राज्य  मंत्री  (भो  जगदम्यी  प्रसाद  यादव)  :
 (क)  से  (ग)  सूचना  एकल  की  जा  रही  है
 और  सभा  पटल  पर  रख  दी  जाएगी  |

 Ayurvedic  Colleges

 7538.  SHRI  AHMED  M.  PATE:
 Will  the  Minister  of  HEALTH  AND
 FAMILY  WELFARE  be  pleased  to
 state:

 (a)  the  number  of  Ayurvedic  Col-
 leges  and  Colleges-cum-Hospitals
 functioning  in  India;

 (9)  if  so,  the  names  of  such  insti-
 tutions;

 (c)  whether  there  is  any  proposal
 with  the  Government  of  India  for  the
 development  of  teaching  in  Ayurveda;
 and

 (d)  if  so,  the  details  thereof?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HEALTH  AND
 FAMILY  WELFARE  (SHRI  JAG-
 DAMBI  PRASAD  YADAV):  (a)  There
 are  93  recognised  Ayurvedic  Colleges
 in  India.  Teaching  hospitals  are  at-
 tached  to  almost  ali  these  colleges.

 (b)  A  list  is  laid  on  the  Table  of
 the  Sabha,  [Placed  in  Library.  See
 No.  LT  2141/178].

 (९)  and  (d).  The  Central  Council  of
 Indian  Medicine  has  prepared  a  comp-
 rehensive  syllabus  for  under-graduate
 education  in  Ayurveda  and  with  the
 approval  of  the  Central  Government
 this  has  been  circulated  among  the
 States  for  implementation.

 The  Central  Council  of  Indian  Medi-
 cine  has  also  prepared  minimum  stan-
 dards  and  curriculum  for  post-gradu-
 ate  education  with  a  view  to  prodyc-
 ing  specialists  who  can  be  efficient
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 teachers,  clinicians,  pharmaceutical  ex-
 perts  and  research  workers  in  their
 respective  flelds  of  Ayurveda.  It  has
 contemplated  the  introduction  of  38
 subjects  for  the  post-graduate  degree
 course  and  45  subjects  for  the  post-
 graduate  diploma  course.

 The  Nationa)  Institute  of  Ayurveda
 set  up  in  Jaipur  is  expected  to  provi-
 de  facilities  for  ayurvedic  education  a
 high  standard.  The  Post-graduate
 Institute  of  Indian  Medicine  in  the
 Banaras  Hindu  University,  Institute  of
 Post-graduate  Teaching  and  Research,
 Gujarat  Ayurved  University  and  6  up-
 &Sraded  departments  of  Post-graduate
 education  in  different  parts  of  the
 country  also  provide  facilities  for
 Post-graduate  education.  All  these
 institutions  have  been  established  with
 financial  assistance  from  the  Central
 Government.

 The  Central  Government  provide-
 financial  assistance  to  under-graduate
 colleges  run  by  voluntary  organisa-
 tions  for  constructing  college  buildings,
 hostels  and  laboratories  and  also  for
 the  purchase  of  essential  equipments
 and  establishing  pharmacies  and  herb
 gardens,

 A  proposal  for  giving  financial  assis-
 tance  to  colleges  administered  by  State
 Governments  and  private  agencies  is
 under  the  consideration  of  the  Central
 Government.  In  order  to  improve  the
 quality  of  teaching  staff  in  various
 under-graduate  colleges,  a  proposal  is
 being  considered  for  providing  train-
 ing  to  teachers  who  are  not  post-
 graduates.

 Aluminium  Plant  in  Ratnagiri
 7589,  SHRI  BAPUSAHEB  PARU-

 LEKAR;:  Will  the  Minister  of  STEEL
 AND  MINES  be  pleased  to  refer  to
 the  reply  given  to  Unstarred  Question
 No.  4560  on  the  24th  November,  77
 regarding  the  Aluminium  project  at
 Ratnagiri  and  atate:

 (a)  whether  Government  is  unable
 to  take  up  the  construction  of  Ratna-
 siri  Aluminium  Project  due  to  finan-
 cial  constraints  over  al}  these  years;

 (b)  if  s0,  whether  Government
 would  permit  the  construction  of  Alu-
 minium  plant  at  Ratnagiri  in  private
 sector,

 (c)  if  not,  the  reasons  for  the  same;
 and

 (9)  if  yes,  whether  Government
 would  allow  the  establishment  in
 private  sector  to  make  use  of  Pun-
 jabi  at  Udgir  and  Duangakwadi  in
 Kolhapur  District;  and

 (e)  if  not,  the  reasons  for  the
 same?

 THE  MINISTER:  OF  STEEL  AND
 MINES  (SHRI  BIJU  PATNAIK):  (a)
 and  (b).  The  Ratnagiri  Aluminium
 Project  is  an  approved  project  which
 it  has  not  been  possible  to  take  up  so
 far  due  to  financial  constraints.  [£f
 some  private  sector  parties  are  interes-
 ted  in  this  project  Government  wouid
 consider  any  specific  proposal  on
 merits.

 (९)  Does  not  arise.
 (d)  Presumably  the  reference  is  to the  use  of  bauxite  at  Udgiri  and  Dhan-

 garwadi.  If  the  project  is  permitted in  the  private  sector  their  bauxite
 deposits  would  also  be  permitted  to  be used  by  the  private  sector.

 (e)  Does  not  arise.

 Rule  ०  Recognising  Employees’
 Organizations

 7540.  SHRI  N.  SREEKANTAN
 NAIR:

 SHRI  VAYALAR  RAVI:
 Will  the  Minister  of  PARLIAMEN- TARY  AFFAIRS  AND  LABOUR  be

 pleased  to  state:
 (a)  whether  Government  are  aware that  the  present  system  of  recognis- ing  employees  organisations  at National  and  Circle  level  is  un.

 democratic;  and
 (b)  if  so,  what  are  the  Proposals to  introduce  democratic  System  for

 recognition  of  these  organisations?

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR



 $3  Written  Answers

 (SHRI  RAVINDRA  VARMA):  (a)
 and  (b),  The  question  of  evolving
 criteria  and  procedure  for  determining
 the  representative  character  of  Trade
 Union  Organisations  at  the  national
 tripartite  and  other  bodies  is  under
 consideration.

 महाराष्ट्र  के  प्रामीण  क्षेत्रों  मे ंतार  झौर  टेलीफोन
 की  सुविधाएं

 754i.  at  केशोराव  धोंडगे  3  क्‍या
 संचार  मंत्री  यह  बताने  की  कपा  करेंगे  कि  :

 (क)  महाराष्ट्र.  के  ग्रामीण  क्षेत्रों  में  ऐसे
 नये  स्थानों  की  संख्या,  क्या  है  जहां'  977—
 78में  तार  और  टेलीफोन  की  सुविधाएं  उपलब्ध
 कराई  गई  है  ;

 (ख)  उनका  जिला-वार  ब्यौरा  क्‍या  है?

 संचार  संत्रालय  में  राज्य  मंत्री  (भरी
 लरहरि  प्रसाद  सुखदेव  साय)  :  (क)  महाराष्ट्र
 के  ग्रामीण  क्षेत्रों  मे ंजिन  नए  स्थानों  पर  वर्ष
 1977-78  में  तार  और  टेलीफोन  की

 सुविधाएं  दी  गई  हैं  उनकी  संख्या  क्रमशः
 ii0  और  3  से  ।

 (ख)  जिलेदार  ब्यौरा  उस  प्रकार  है

 क्रम  जिला  977—  1979-78

 सं+  73%  में  जिन

 जिन  स्थानों
 स्थानों  पर  तार

 पर  सुविधा
 टेलीफोन  दी  गई,
 सुविधा.  उनकी
 दी  गई,  संख्या
 उनकी
 संख्या

 1  2  3  4

 l  अभ्रहमदनगर  7  7

 2  झकोला  ]
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 7  2  3  4

 3  अमरावतती  6  5
 4  औरंगाबाद  4  4
 5  भान्द्रा  2  2
 6  मीर  कुछ  नहीं  कुछ  नहीं
 7  बुलधाना  कुछ  नहीं  कुछ  नहीं
 8  चान्दा  कुछ  नहीं  कुछ  नहीं
 9  धुलिया.  .  6  6

 l0  जलगांव  F  6  5
 i)  कोलाबा  न  3  3
 l2  कोल्हापुर.  I4  3
 3  नागपुर  .  3  3

 4  नान्देड  ७  8  8
 i5  नासिक  मर  0  0
 6  झोसमानाबाद  4  4
 47  पारभानी  .  3  3
 i8  रतनगिरि  .  9  9
 9  पुना  .  5  5

 20  सतारा  4  4
 21  सांगली  व  8  8

 22  शोलापुर!  3  3

 23  थाना  1
 24  वर्धा  .  4  4

 25  यवतकाल  .  2  2

 योग:  423  0

 CMBP.F.  Deposits
 7542.  SHRI  PABITRA  MOHAN

 PRADHAN:  Will  the  Minister  of
 PARLIAMENTARY  AFFAIRS  AND
 LABOUR  be  pleased  to  state:

 (a)  whether  Government  are  aware
 of  the  unusual  delay  in  disposal  of
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 the  Coal  Mines  Provident  Fund  de-
 posits,  Employer’s  contribution  and
 the  interest  thereof  and  it  has  become
 a  chronic  disease  with  the  adminis-
 tration;.

 (b)  whether  the  C.M.P.F.  depositors
 are  allowed  to  withdraw  the  deposits
 for  needful  purposes  viz.  house  build-
 ing  and  repair,  purchase  of  land.
 marriage  expenses  of  the  daughters
 etc.;  and

 (c)  if  so,  the  total  number  of
 applicants  allowed  the  interim
 withdrawals  during  the  last  3  years
 and  its  percentage  out  of  the  total
 Dumber  of  depositors?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  LABOUR  AND
 PARLIAMENTARY  AFFAIRS  (DR.
 RAM  KIRPAL  SINGH):  (a)  and  (c).
 The  information  §  is  being  collected
 and  will  be  placed  on  the  Table  of
 the  Sabha.

 (b)  Under  the  Coal  Mines  Provi-
 dent  Fund  Scheme  there  exist  pro-
 visions  for  grant  of  non  recoverable
 advances  from  the  members’  total
 contribution  including  interest  thereon
 standing  to  his  credit  on  the  date  of
 authorisation  of  such  advances  for
 the  purpose  of  purchasing  shares  in
 Consumers’  Co-operative  Societies, for  House  Building,  for  Financing  of

 -  Life  Insurance  Policies  and  for  meet-
 ing  fhe  expenses  in  connection  with
 the  Marriage  of  daughter  and  Post
 Matriculation  Education  of  children

 ‘  of  a  member.

 मंत्रालय  में  हिन्दी  सलाहकार  समिति

 7543.  भरी  नवाज  सिह  चोहान  :  क्‍या
 बंचार  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  उनके  मंत्रालय  में  हिन्दी
 पलाहकार  समिति  गठित  की  गयी  है  ;  भौर

 (ख)  यदि  हां,  सो  उसके  सदस्यों  के
 नाम  क्‍या  हैं  शौर  उनमें  से  कितने
 और  कित-किन  व्यक्तियों  को  राजभाषा
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 विभाग  की  सिफारिशों  पर  मनोनीत  किया
 गया  है  ?

 संचार  मंत्रालय  में  राज्य  मंत्री  पनी
 नरहरि  प्रसाद  सुखदेव  साथ)  :  (क)  जी  नहीं

 (@)  प्रश्न  ही  नहीं  उठता  t

 Hike  in  Prices  of  Iren  Ore
 1544,  _SHRIMATI  PARVATHI

 KRISHNAN:  Will  the  the  Minister  of
 STEEL  AND  MINES  be  pleased  to
 state:

 (a)  whether  the’  Public  Sector
 Steel  Plants  had  arrived  at  an  agre-
 ement  with  the  iron  ore  and  manga-
 nese  ore  mine  owners  some  times  in
 the  year  ‘1977,  on  a  hike  in  the  prices
 of  ores;  and

 (b)  if  so,  the  details  and  reasons
 therefor?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  STEEL  AND
 MINES  (SHRI  KARIA  MUNDA):
 (a)  and  (b).  Supplies  of  low  grade
 manganese  ore  from:  private  sector
 mines  in  the  Barajamda  area  to
 Bokaro,  Durgapur  and  Rourkela  Stee!
 Plants  are  corgr  ‘dinated  through  the
 M.MT-C.  nOn*‘expiry  of  the  earlier
 price  settlement:  which  was  valid  for
 5  years  upto  3lst  March,  ‘1977,  tri-
 partite  negotiations  were  taken  up  in
 April,  977  by  MMTC/SAIL  for  a
 new  5  years  agreement  with  manga-
 neSe  ore  suppliers.  A  Committee  of
 Experts  from  HSL,  MMTC,  SAIL
 and  the  Eastern  Zone  Mine  Owners
 Association  examined  the  claims  re-
 lating  to  increaseg  in  cost  of  produc-
 tion,  in  detail.  Based  on  this  exami-
 nation  a  new  5  years  agreement  with
 a  base  price  of  Rs,  62  per  tonne  ‘for
 supplies  of  low  grade  manganese  ore
 effective  from  ist  April,  ‘1977,  against
 the  earlier  price  of  Rs.  49.80  per  tonne
 Wag  finally  negotiated  on  5th  July,
 ‘1977,

 With  regard  to  iron  ore,  the  pub-
 lic  sector  steel  plants  draw  the  bulk
 of  their  supplies  from  their  own  cap-
 tive  mines.  However,  Durgapur  and
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 Rourkela  Stee}  Plants  procure  some
 quantity  of  special  grades  of  iron  ore
 from  private  sector  mine  owners  in
 the  Barajamda  area  through  the
 MMTC.  MMTC  have  been  recom-
 mending  an  increase  in  the  price  of
 such  iron  ore  on  the  ground  of  _in-
 crease  in  prices  of  POL,  transporta-
 tion  costs,  loading  charges  etc.  Based
 on  MMTC’s  recommendations  Rour-
 kela  Steel  Plant  have  agreed  to  an
 increase  of  Re.  0.8  Paise  per  tonne
 for  (1976-77,  and  Rs.  2.25  to  Rs.  3.8
 per  tonne  for  ‘1977-78  over  the  prices
 in  ‘1975-76.  Durgapur  Steel  Plant
 have  similarly  agreed  to  an  increase
 of  Rs.  0.75  Paige  per  tonne  for  iron
 ore  supplies  during  1976-77  over  the
 price  in  1975-76  and  are  negotiating
 prices  for  1977-78,
 Use  of  Stabilising  and  Emulsifying

 Agents  in  Fiavours
 7545.  SHRI  BHARAT  SINGH

 CHOWHAN:  Will  the  Minister  of
 HEALTH  AND  FAMILY  WELFARE
 be  pleased  to  refer  to  the  reply  given
 to  Unstarred  Question  342  on
 the  2nd  March,  978  regarding  the
 finalisation  of  the  draft  Rules  6I-A
 and  6-B  about  the  use  of  stabilising
 and  emulsifying  agents  ip  flavours
 and  state:  saw  in  oi

 (a)  the  progress  made  in  the  matter
 of  publication  of  the  draft  notification
 in  question;

 (b)  in  case  it  has  since  been  publish-
 ed,  whether  he  would  lay  on  the  Table
 @  copy  thereof;  and

 (९)  if  not,  when  it  is  likely  to  be
 published?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HEALTH  AND
 FAMILY  WELFARE  (SHRI  JAG-
 DAMBI  PRASAD  YADAV):  (a)

 to  (c),  The  draft  Rules  have  not  yet
 been  given  a  final  shape.  As  soon  as
 these  afe  finalised,  they  will  be  noti-
 fied  in  the  Gazette  and  a  copy  of  the
 notification  will  be  laid  on  the  Table
 of  the  Sabha  as  required  under  Sec-
 tion  23(2)  of  the  Prevention  of  Food
 Adulteration  Act,  1954.
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 Incentives  to  Medical  Graduates  to
 establish  clinics  in  Rural  Area

 7546.  SHRI  SURAJ  BHAN:  Will
 the  Minister  of  HEALTH  AND  FA-
 MILY  WELFARE  be  pleased  to  state:

 (a)  the  incentives  afforded  by  Gov-
 ernment  to  induce  young  medical
 graduates  to  start  their  clinics  and
 establish  themselves  jn  rural  areas;

 (b)  whether  Government  propose  to
 give  concession  in  Income  Tax  rates
 to  the  doctors  functioning  in  rural
 areas  to  induce  them  to  establish  them-
 selves  permanently  in  these  areas  to
 afford  competent  medical  service  to
 the  rural  people:  and

 (c)  whether  advances  on  conces-
 sional  interest  rates  are  permissible  to
 the  doctors  willing  to  establish  in  rural
 areas,  from  Co-operative  or  Nationa-
 lised  banks,  for  construction  of  pre-
 mises  and  purchase  of  equipment;  if
 not,  whether  Government  propose  to
 take  any  action  to  attract  competent
 medical  personnel  to  the  rural  areas?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HEALTH  AND
 FAMILY  WELFARE  (SHRI  JAG-
 DAMBI  PRASAD  YADAV):  (aj
 For  the  present.  the  Government  of
 India  have  no  Scheme  of  incentives  to
 induce  medical  graduates  to  start  their
 clinics  and  establish  themselves  in
 rural  areas.  Information  on  the  sub-
 ject  from  the  State  Governments  is
 being  awaited  and  the  same  will  te
 placed  on  the  Table  of  the  House  on
 receipt.

 (b)  There  is  no  proposal  before
 the  Government  to  give  concession
 in  Income  Tax  rates  to  the  doctors
 working  in  rural  areas  with  a  view
 to  inducing  them  to  establish  them-
 selves  permanently  in  such  areas.

 {c)  Nationalised  Banks  are  already
 giving  financial  assistance  to  the
 doctors  for  setting  up  practice  in
 rural  as  well  as  urban  areas.  A  list
 of  such  facilities  is  laid  on  the  Table
 of  the  House.  [Placed  in  Library.
 See  No.  LT-242/78].
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 Extension  of  Service  given  to  Seore-
 General,  Indian  Red  Cros,

 7547.  SHRI  R.  L.  P.  VERMA:  Will
 the  Minister  of  HEALTH  AND  FA-.
 MILY  WELFARE  be  pleased  to  state:

 (a)  whethey  the  present  Secretary-
 General  of  Indian  Red  Cross  Society,
 who  igs  70  yearg  old  has  been  given  4
 extensions  of  one  year  each;  and

 (b)  if  so,  the  reasons  therefor?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HEALTH  AND
 FAMILY  WELFARE  (SHRI  JAG-
 DAMBI  PRASAD  YADAV):  (a)
 The  age  of  the  present  Secretary-
 General  who  joined  the  Indian  Red
 Cross  Society  on  16th.  June,  969  is
 68  years.  He  was  initially  given  a
 contract  of  three  yearg  and  has  been
 given  three  fresh  contracts  for  an  ex-
 tended  total  period  of  7  years.

 (b)  It  has  been  stated  by  the  In-
 dian  Red  Cross  Society  that  in  tak-
 ing  decision  to  extend  the  term  of
 the  Secretary-General,  the  Managing
 Body  took  into  consideration  among
 Other  reasons  the  fact  that  during
 this  period  several  important  projects
 initiated  by  him  were  at  hand,  While
 it  is  true  that  it  will  not  be  in  the
 interest  of  the  society  to  grant  him
 further  extension  of  service,  but  this
 Ministry  can  not  interfere  in  the
 matter  ag  the  Red  Cross  Society  is

 4n  Autonomous  body.

 भिलाई  इस्पात  संयंत्र  सें  एमोनियस  सल्फेट
 के  लिये  खरोदे  गये  बारदाने  का  मूल्य

 7548.  श्री  सोहन  भेय्या  :  क्‍या  इस्पात
 शौर  खान  मंत्री  यह  बताने  की  कृपा  करेंगे

 (क)  गत  तीन  महीनों  में  भिलाई  श्स्पास
 संयंत्र  में  उत्पादित  एमोनियम  सल्फेट  के  लिए
 खरीदे  गये  बारदाने  का  मूल्य  कितना  है  ;

 (@)  क्‍या  इस  खरीद  की  सतर्कता
 विभाग  द्वारा  जांच  की  जा  रही  है;  और

 (ग)  यदि  हां,  तो  तत्संबंधी  पूरे  तथ्य
 क्‍या  हैं?

 इस्पात  और  खान  संत्रालय  में  राज्य  मंत्री
 (श्री.  करिया  सुच्दा)  :  (क)  दिसम्बर
 977  से  फरवरी  978  के  भहीनों  में

 भिलाई  इस्पात  कारखाने  द्वारा  एमोनियम
 सल्फेट  के  लिये  खरीदे  गए  बारदाने  का  मूल्य
 11.22  लाख  रुपये  है  1

 (ख)  जी  नहीं  ।

 (ग)  प्रश्न  नहीं  उठता  t
 Chairman  Indian  Red  Cross  Society

 7549.  SHRI  SHARD  YADAV:
 Will  the  Minister  of  HEALTH  AND
 FAMILY  WELFARE  be  pleased  to
 state:

 (a)  whether  it  is  g~  fact  that  he
 hag  given  a  statement  in  the  Parlia-
 ment  that  present  Chairman  of  Indian
 Red  Cross  Society  was  nominated  on
 24th  February,  4977  for  the  tenure  of
 one  year;

 (b)  if  so,  whether  a  new  Chairman
 has  been  nominated  in  his  place;  and

 (c)  if  not,  the  reason  tHereof?
 THE  MINISTER  OF  STATE  IN

 THE  MINISTRY  OF  HEALTH  AND
 FAMILY  WELFARE  (SHRI  JAG-
 DAMBI  PRASAD  YADAV):  (a)
 Yes,  Sir.

 (9)  Yes,  Sir.  Shri  प्र.  M.  Tarkunde
 has  been  nominated  as  the  new
 new  Chairman,

 (९  Does  not  airse.

 हंगरी  के  पत्रकारों  को  बीसा  न  बिया  जाना

 7550.  श्री  यादवेना  दस  :  क्‍या  विदेश
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  हंगरी  के  कुछ  पत्रकारों  ने
 भारत  की  यात्रा  करने  के  लिये  बीसा  हेतु
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 आवेदन-पत्र  दिए  थे  लेकिन  भारतीय  दूतावास
 ने  इन्हें  जारी  नहीं  किया  था  और  यदि  हां,  तो
 उसके  क्‍या  कारण  है  ;

 (@)  क्या  उन्होंने  बाद  में  उनके  मंत्रा-
 लय  से  अनुरोध  किया  है  और  मंत्रालय  ने
 टेलेक्स  पर  वीसा  के  लिए  अनुमति  दे  दी  थी;

 (ग)  क्‍या  इसके  बाद  भी  हंगरी  स्थित
 भारतीय  दूतावास  के  अ्रधिकारियों  ने  उन्हें
 बीसा  देने  को  लिए  पूरे  छः  सप्ताह  लिये;  यदि
 हां,  तो  उसके  क्या  कारण  हें  ;  और

 (घ)  क्या  उनके  मंत्रालय  के  श्रादेशों  के
 बाद  भी  दूतावास  के  प्रधिकारियों  ने  पत्नकारों
 से  प्रश्न  पूछा  कि  क्या  वह  सम्मेलन,  जिसमें
 वे  भाग  लेना  चाहते  हैं  वस्तुतः  क्‍या  होने  जा
 रहा  था  और  यदि  हां,  तो  इस  प्रकार  की
 घटनाओं  की  प्रनरात्रन्ति  को  रोकते  के  लिए
 सरकार  द्वारा  क्‍या  कार्यवाही  करने  का
 प्रस्ताव  है.  ?

 ~
 बिदेश  मंत्रालय  में  राज्य  मंत्री  (श्री

 समरेना  कुण्ड)  :  (क)  और  (ख).  हंगेरियाई
 पत्रकार  डा०  जानोस  फोलिनुस्ज  तथा  ऐडम
 डान्कों  के  कीज़ा  प्रार्थना-पत्र  बुडापेस्ट  स्थित
 भारतीय  दूतावास  को  क्रमश:  2  और  3  फर-
 वरी  978  को  प्राप्त  ह्य  थे।  भारतीय

 दूतावास  ने  केबल  द्वारा  इस  मामल  म  भारत
 सरकार  से  सलाह  मांगी  थी  और  उन्हें  बीज़ा
 प्रदान  करने  का  प्राधिकार  शभ्रविलंब  3  फरवरी
 को  भारतीय  राजदुतावास  को  भेज  दिया  गया
 था  ताकि  नई  दिल्‍ली  में  8  से  i:  फरवरी,
 978  तक  तृतीय  अंतर्राष्ट्रीय  श्राथिक  पत्र-

 कार  विचार  गोष्ठी  में  व ेलोग  भाग  ले  सकें
 भारत  में  अंतर्राष्ट्रीय  सम्मेलनों  श्रथवा  विचार-
 गोष्ठियों  में  विदेशी  पत्नकारों  के  हिस्सा  लेनें
 से  संबद्ध  स्थायी  भ्रनुदेशों  के  बारे  में  राजदूता-
 वास  नें  4  फरवरी  को  कुछ  स्पष्टीकरण
 मांगे  a  ये  स्पष्टीकरण  6  फरवरी  को  भेज
 दिये  गये  और  सम्बद्ध  राजदूृतावास  नें  7
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 फरवरी,  978  को  सुबह  इन  दोनों  पत्रकारों
 को  वीजा  जारी  कर  दिये  थ  1,

 (ग)  हमारे  मिशनों  का  बराबर  यह
 प्रयत्न  रहता  है  कि  बीज़ा  के  भ्रावेदन  पत्रों  को
 शीघ्रतापूर्वक  निपटा  दिया  जाय  1  इस
 मामले  में  भी  कोई  विलंब  नहीं  हुआ  था
 इसलिए  यह  कहना  ठीक  नहीं  कि  इन  दो
 पत्रकारों  को  वीज्ञा  जारी  करने  में  6  सप्ताह
 का  समय  लगा  1

 (4)  प्रश्न  नहीं  उठता  ।

 Conveyance  Allowance  for  Medical
 Officers

 755l.  SHRI  K,  LAKKAPPA:  Will
 the  Minister  of  HEALTH  AND  FA-
 MILY  WELFARE  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  some
 Medical  Officers  in  C.G.H.S.  are  in
 receipt  of  monthly  conveyance  allow-
 ance  at  fixed  rates,  but  do  not  under-
 take  any  journeys  for  visits  to  the
 residences  of  beneficiaries;  and

 (b)  if  so,  the  reasons  therefor?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HEALTH  AND
 FAMILY  WELFARE  (SHRI  JAG-
 DAMBI  PRASAD  YADAV):  (७)
 and  (b).  Medical  Officers  working
 under  Central  Government  Health
 Scheme  afe  granted  conveyance  al-
 lowance  for  paying  domiciliary  visits
 to  examine  the  patients.  The  pay-
 ment  of  ihe  conveyance  allowance  is
 authorised  only  after  scrutiny  of  the
 record  of  visits  to  ensure  that  the
 medical  officer  has  made  the  pres-
 cribeqg  minimum  number  of  visits.

 In  view  of  the  limitations  of  time
 and  the  large  number  of  patients  to
 be  attended  to  in  the  dispensaries,
 the  doctors  have  to  use  a  certain
 amount  of  discretion,  based  on  their
 clinical  judgement  in  each  individual
 case  while  deciding  or  refusing  to
 make  a  domiciliary  visit  to  see  a
 patient.
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 In  case  there  is  a  complaint  against
 a  Medical  Officer  for  not  examining
 a  patient  at  his  house  without  valid
 reasons  suitable  action  is  taken
 against  him  after  proper  inquiry,

 Alleged  Appointment  of  L.D.Cs.

 7552,  SHRIMATI  AHILYA  ए.
 RANGNEKAR:  Will  the  Mintster  of
 PARLIAMENTARY  AFFAIRS  AND
 LABOUR  be  pleased  to  state:

 (a)  whether  Government  have  re-
 ceived  certain  complaints  from  the
 Vice-President,  E.  P.  F.  Karamchari
 Sangh  (Regd.),  Delhi  about  the  illegal
 recruitment  of  certain  L.D.Cs.  in  the
 Regional  Provident  Fund  Office,  Delhi;
 and

 (b)  if  so,  what  action  Government
 have  taken  in  this  behalf?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  LABOUR  AND
 PARLIAMENTARY  AFFAIRS  (DR.
 RAM  KRIPAL  SINHA):  (a)  Yes.

 (b)  The  Central  Provident  Fund
 Commissioner,  has  submitted  a  re-
 port  which  is  under  examination  of
 Government.

 Attitude  of  Semi-Government  Bodies
 towards  Employment  Exchanges
 7553.  SHRIMATI  MRINAL  GORE:

 Will  the  Minister  of  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR  be
 pleased  to  refer  to  the  reply  given
 to  Unstarred  Question  No.  4860  on
 the  30th  March,  2978  re:  Committee
 to  review  working  of  Employment
 Exchanges  and  state  whether  any
 directive  hag  been  given  to  the  Com-
 mittee  to  look  into  the  working  of
 the  Employment  Exchanges  and  to
 examine  the  attitude  of  the  Semi-
 Government  bodies  towards  making
 recruitment  through  Employment  Ex-
 changes?

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR
 (SHRI  RAVINDRA  VARMA):  Ac-
 cording  to  the  terms  of  reference  of
 the  Committee  ag  laid  down  in  para

 3(iii)  of  the  Government  Resolution
 No.  DGET-5(9)/77-EE.I,  dated  Ist
 March,  1978,  the  Committee  hag  been
 asked  to  advise  ang  recommend  guit-

 ‘able  measures  to  increase  placement
 of  registrants  in  employment  ex-
 changes  both  in  Government  (Cen-
 tral  and  States)  as  also  public  and
 private  sectors  as  well  as  to  secure
 maximum  and  effective  utilisation  of
 Employment  Service  by  employers.
 The  point  referred  to  by  the  Hon'ble
 Member  is,  therefore,  covered  under
 the  terms  of  reference  of  the  Com-
 mittee,

 उत्तर  प्रदेश  सें  टेलीफोन  झाटोमेटिक  सशोनों
 के  लिये  बिंजली

 7554.  का०  मसहादीपक  सिह  शाक्य :
 क्या  संचार  मंत्री  यह  बताने  की  क्रपा  करेंगे
 कि:

 (क)  क्या  टेलीफोन  आटोमेटिक  मशीनों
 के  परिचालन  के  लिए  24  घंटे  में  कम  से  कम
 9  घंटे  बिजली  की  आवश्यकता  होती  है;  भौर

 (ख)  यदि  हां,  तो  उत्तर  प्रदेश  में
 आटोमटिक  मशीनों  के  परिचालन  को  सुनिश्चित
 करने  के  लिए  सरकार  द्वारा  क्‍या  कदम
 उठाए  गए  हैं  ?

 संचार  संत्रालय  में  राज्य  मंत्री  (ओ
 नरहरि  प्रसाद  सुखदेव  साथ)  :  (क)  श्रौर

 (ख):  सभी  झ्ाटोमेटिक  टेलीफोन  एक्सचेंज
 बिना  किसी  बाधा  के  काम  करते  रहें  इसके
 लिए  यह  एक  प्जनिवार्य  शर्ते  है  कि  बिजली
 की  सप्लाई  निरन्तर  मिलती  रहे  ।  थोड़ी
 देर  के  लिए  सार्वजनिक  बिजली  की  सप्लाई
 बंद  हो  जाने  पर  इस  संकट  से  उबरने  के  लिए
 सभी  टेलीफोन  एक्सचेंजों  में  श्रापातकाल  में
 काम  झाने  वाली  बैटरियां  लगायी  गयी  हैं  1

 जहां  कभी  कभी  लम्जी  अवधि  त्तक  बिजली
 बंद  रहती  है  वहां  टेलीफोन  सेवा  निरंतर  चालू
 रखना  कठिन  हो  जाता  है  ।  इस  समस्या
 को  कम  करने  के  लिए  एक्‍्सचेंजों  के  एक  समूह
 के  सामूहिक  प्रयोग  के  लिए  पोर्टेबल  वैकल्पिक
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 इंजन  जेनरेटरों  की  व्यवस्था  की  जा  रही
 है

 Sino-Indiayn  Boundary  Dispute

 7555.  SHRI  HARI  VISHNU  KA-
 MATH:  Will  the  Minister  of  EX-
 TERNAL  AFFAIRS  be  pleased  to
 refer  to  his  statement  on  Call  Atten-
 tion  Notice  and  his  answer  to  ques-
 tion  thereon  on  l6th  March,  978  and
 state:

 (a)  whether  any  communication
 has  been  received  from  the  Chinese
 Government  On  the  subject  of  resolv-
 ing  the  India-China  baundary  dispute
 through  direct,  peaceful  negotiations;

 (b)  if  so,  the  details  thereof;
 key  whether  any  date  and  venue

 have  been  set  for  preliminary  talks,
 if  not,  negotiations  between  the  two
 Governments;  and

 (ay  if  not,  the  present  position
 with  regard  to  the  solution  of  the
 boundary  dispute?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  EXTERNAL
 AFFAIRS  (SHRI  SAMARENDRA
 KUNDU):  (a)  No,  Sir.

 (b)  In  view  of  the  above,  question
 dceg  not  arise.

 (९)  ang  (d).  Government  of  India
 wishes  to  improve  relations  with  the
 People’s  Republic  of  China  on  the
 basis  of  the  Five  Principles  and  seeks
 to  resolve  all  outstanding  jssues  bet-
 ween  the  two  countries  including  the
 border  questions  through  bilateral
 negotiations  and  through  peaceful
 T€ans,

 ‘Kashmir’

 7656.  SHRI  KANWAR  LAL  GUP-
 TA:  Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Ministry  of  Home  Affairs  have  writ-
 ten  to  his  Ministry  objecting  to  the
 Presence  of  U.  N.  Observers  in  Kash-
 mir;
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 (b)  if  so,  the  details  thereof  and
 the  reaction  of  the  Ministry  thereto

 (c)  the  number  of  foreign  Obser-
 verg  present  in  Kashmir  now;  and

 (9)  the  amount  spent  by  the  Cen.
 tral  Government  over  them  so  far?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  EXTERNAL
 AFFAIRS  (SHRI  SAMARENDRA
 KUNDU):  (a)  and  (b).  A  suggestion
 in  regard  to  our  stand  on  the  pre-
 sence  of  the  U.N.  Military  Observers
 Group  is  under  the  consideration  of
 the  Government  of  India

 (c)  The  number  of  UN  Observers
 is  at  present  l{  in  Jammu  and  Kash.
 mir.

 (d)  The  details  of  expenditure  by
 the  Central  Government  over  the
 military  observers  so  far  are  not  im-
 mediately  available.  The  expenditure,
 however,  is  mostly  in  ‘kind  such
 ag  the  provision  of  free  accommoda-
 tion,  free  mechanical  transport,  in-
 cluding  POL  etc,

 शिमला  का  धसना

 7558.  ह; उ  सुभाण  झाहजा  :  क्‍या
 इस्पात  और  खान  मन्त्री  यह  बताने  की  कृपा
 करेंगे  कि:

 (क)  कया  यह  सच  है  कि  शिमला  कई
 वर्षो  से  निरन्तर  जमीन  में  धस  रहा  है  ;  श्ौर

 (ख)  यदि  हां,  तो  इस  बारे  में  सरकार
 का  विचार  क्‍या  कार्यवाही  करने  का  है?

 इस्पात  झोर  खान  मंत्रालय  सें  राज्य  मंत्री
 शी  करिया  मुण्डा) :  क)  शिमला  नगर

 के  लगातार  धंसते  जाने  के  बारे  में  कोई  प्रमाण
 नहीं  है।  लेकिन  समय-समय  पर  स्थानीय
 रूप  से  भू-स्खलन  तथा  धसकाव  की  सूचनाएं
 मिलती  रहती  हैं;

 (ख)  1950,  .959  और  966  भें
 धसकन  के  बारे  में  प्राप्त  रिपोटों  की  भारतीय
 भूसवेक्षण  द्वारा  जांच  की  गई  थी  तथा  97
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 में  एक  सत्य  धसकन  की  जांच  एक  केन्द्रीय  दल
 हारा  की  गई  थी  जिसमे  भारतोय  भूसबंक्षण
 का  भी  एक  भ्ंधिकारी  था।  इस  सम्बन्ध  में

 कुछ  सुधार  के  उपायों  का  भी  सुझाव  दिया  गया
 थ्ा।  जितमें  एक  सुझाव  इस  समस्या  के  लिए
 दीर्घ  कालीन  इंजीनियरी  हल  का  पता  लगाने
 के  लिए  झ्रागामी  खोज  कार्यक्रम  का  भी  था।
 इस  सम्बन्ध  में  श्रावश्यक  कारंथाई  की  जिम्मे-
 दारी  मुख्यतया  राज्य  सरकार  की  है।  लेकिन

 कुछ  सिफारिशों  पर  स्थानीय  प्राधिकारियों
 द्वारा  पहले  ही  कारंबाई  की  जा  चुकी  है।

 Laboratories  to  Re-Analyse  Food
 Samples

 2559.  SHRI  D.  D.  DESAI:  Will  the
 Minister  of  HEALTH  AND  FAMILY
 WELFARE  be  pleased  to  state:

 (a)  whether  more  laboratories  have
 been  planned  to  re-analyse  food
 samples  as  provided  in  the  Preven-
 tion  of  Foog  Adulteration  Act,

 (b)  if  so,  the  details  thereof;

 (c)  whether  there  is  any  plan  to
 Provide  at  least  one  re-analysis  labo-
 ratory  in  each  State;

 (d)  whether  every  municipality
 would  be  encouraged  to  vet  up  its
 @wn  food  analysig  laboratory;  and

 (e)  whether  private  laboratories
 will  be  authorized  to  make  analysis?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HEALTH  AND
 FAMILY  WELFARE  (SHRI  JAG.
 DAMBI  PRASAD  YADAV):  (a)
 and  (b),  At  present  there  are  85
 Public  Analyst  Laboratories  in  the
 ihe  local  bodies/State  Governments.
 mm  the  event  the  analysis  report  of
 sountry  which  are  administered  by |  food  sample  given  by  a  Public  Ana-
 lyst  appears  to  be  erroneous,  there @  2  provision  under  Sub-section

 )  of  Section  8  of  the  Prevention
 rs  Food  Adulteration  Act  to  get  the
 recond  part  of  the  sample  re-analysed
 0  Ls—~¢

 by  any  other  Public  Analyst  in  the
 country.  As  85  Public  Analyst  La-
 boratories  are  already  in  existence,
 there  is  20  proposal  to  set  up  more
 such  laboratories  to  undertake  re
 analysis  work.

 The  Government  have,  however,
 designawed  the  following  three  labo-
 ratories  as  Central  Food  Laboratories
 with  effect  from  the  Ist  April,  ‘1978,
 in  addition  to  the  Central  Food  La-
 boratory  at  Calcutta,  for  analysing
 samples  of  food  referred  to  them  by
 the  courts,  in  cases  where  prosecu-
 tiong  have  been  instituted,  for  giving
 their  final  opirtion  as  per  the  require-
 ment  of  sub-section’  (2)  of  section  3
 of  the  Prevention  of  Food  Adultera-
 tion  Act:

 (i)  Food  Research  and  Standard-
 isation  Laboratory,  Ghazia-
 bad.

 (ii)  Public  Health  Laboratory,
 Pune.

 (iii)  Central  Food  Technological
 Research  Institute,  Mysore.

 (९)  and  (d).  These  matters  con-
 eern  the  State  Governments,

 (e)  No.

 8C  and  ST  Share  in  Posts

 756l.  SHRI  R.  N.  RAKESH:  Will
 the  Minister  of  EXTERNAL  AFF-
 AIRS  be  pleased  to  state:

 (a)  the  total  number  of  posts  filled
 up  in  each  category  of  posts  with
 specific  shares  of  Scheduled  Castes  and
 Scheduled  Tribes  in  such  employment
 in  the  Ministry,  its  attached  and  subor-
 dinate  offices  including  the  public  sec-
 tor  undertakings,  if  any,  and  also  the
 mumber  of  posts  de-reserved  in  each
 eategory  and  reasons  therefor,  and

 (9)  the  total  number  of  departmental
 promotions/upgradation  of  posts  in
 each  category  of  posts  and  how  many
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 posts  have  gone  to  Scheduled  Castes
 and  Scheduled  Tribes?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  EXTERNAL
 AFFAIRS  (SHRI  SAMARENDRA
 KUNDU):  (a)  ang  (b).  The  required
 information  for  the  years  975  and
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 3976  are  contained  in  the  statement
 placed  on  the  table  of  the  Hotuse.
 Figures  for  the  year  1977  are  not  yet
 available.  Some  posts  were  de-re-
 served  due  to  non-availability  of
 candidates  belonging  tp  the  Schedul-
 ed  Castes  and  Scheduled.  Tribeg  for
 appointment  to  reserved  posts,
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 बहाराष्ट्र  &  सरकारी  कर्मचारियों  हारा
 हड़ताल  के  कारण  केल्ीय  सरकार  को

 हुई  हानि

 7562.  भरी  हुकम  |. 2  WOW  :  क्‍या
 संसदीय  कार्य  तथा  शस  मन्त्री  यह  बताने  की
 कपा  करेंगे  कि  बम्बई  झर  महाराष्ट्र  में  राज्य
 के  सरकारी  कर्मचारियों  की  हाल  की  हड़ताल
 के  परिणामस्वरूप  केन्द्रीय  सरकार  को  घन
 शर  उत्पादन  की  अलग  भलग  कितनी  हानि
 हुई  ?

 संसदोय  कार्य  तथा  भ्रम  मंत्री  (शो
 रजीना  वर्मा)  :  राज्य  सिविल  सेवाधों  सम्बन्धी
 मामले  सम्बन्धित  राज्य  सरकार  के  क्षेत्राधिकार
 में  आते  हैं।  राज्य  के  सरकारी  कर्मचारियों
 की  हाल  ही  में  हुई  हृड़ताल  के  कारण  धन  और
 उत्पादन  के  रूप  में  कितनी  हानि  हुई,  इस  के
 बारे  में  श्रम  मन्त्रालय  को  कोई  जानकारी  नहीं
 है।

 Bus  Service  Between  Bhaj  ané
 Hyderabad  (Sindh)

 7563.  SHRI  ANANT  DAVE:  will
 the  Minister  of  EXTERNAL  AFF-
 AIRS  be  pleased  to  state:

 (a)  whether  relations  between
 Pakistan  and  India  are  improving
 ang  both  the  countries  have  agreed
 wpon  commercia]  and  social  exchan-
 ses;

 (b)  whether  there  is  any  proposal
 to  introduce  international  Bus  Ser-
 vice,  between  Bhuj-Khavda  and  Hy-
 @erabag  (Sindh);  and

 (०)  if  not,  the  reasons  thereof?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  EXTERNAL
 AFFAIRS  (SHRI  SAMARENDRA
 KUNBU):  (a)  A  number  0  ateps
 have  been  taken  by  the  Government
 of  India  to  normalise  India’s  rela-
 tions  with  Pakistan,  Some  of  these
 steps  have  been  taken  jointly  with
 the  Government  of  Pakistan  and  are
 embodied  in  agreements  signed  bet-

 ween  the  two  countries.  The  Trade
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 Agreement  of  978  is  due  to  be.  re-
 viewed  by  delegations  from  both:
 sides  early  next  month  with  a  view
 to  examining  further  steps  to  pro-.
 mote  the  growth  of  trade.  Govern-
 ment  have  also  held  discussions  with
 the  Pakistan  Government  at  various
 levels  on  the  promotion  of  travel  and
 eultural  exchanges.  Government  have
 welcomed  the  recent  exchanges  in
 the  field  of  sport  between  the  two
 countries  ang  the  visits  to  India  of
 Pakistanj  artistes,  Government  hope
 that  it  would  be  possible  for  Indian
 artistes  and  other  professionals  to
 visit  Pakistan  also.

 (b)  No,  Sir.
 (c)  Travel  between  Pakistan  and

 India  ig  governed  by  bilateral  agree-
 ments,  which  at  present,  permit  na-
 tionals  of  either  country  to  travel  to
 the  other  by  air  and  rail,  and  to
 cross  the  border  by  road  at  specific:
 points.  There  ia  yet  no  agreement.
 for  the  movement  of  vehicles  from
 one  country  to  the  other,
 Machinery  to  Encourage  Collective

 Bargaining
 7565.  SHRI  S.  S.  SOMANI:  Will

 the  Minister  of  PARLIAMENTARY
 AFFAIRS  AND  LABOUR  be  pleased
 to  state:

 (a)  whether  any  suggestion  has
 been  made  to  Government  by  the  Law
 Commission  recently  regardin,  col-
 lective  bargaining  that  the  Labour
 Ministry  should  have  in  consultation
 with  the  State  Governments  ang  the
 national  trade  unions  and  that  the
 Bmployerg  should  create  machinery
 to  encourage  collective  bargaining
 and  that  shoulg  get  a  place  in  the
 Industrial  Bill;  and

 (b)  if  so,  the  reaction  of  Govern-
 ment  thereon?

 THE  MINISTER  OF  PARLIAMEN-
 TARY

 Rey
 AND  LABOUR

 (SHRI  RA’  RA  VARMA):  (a)
 Yes,  Sir.

 (b)  The  whole  matter  is  under  ex-
 emination  in  the  overall  context  of
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 the  Comprehensive  Industrial  Rela-
 tioms  Bill.

 सागर  दिवीजन  का  सर्वेक्षण

 7566.  श्री  लर्मदा  प्रसाद  राम  :  क्‍या

 इस्पात  धौर  जान  मन्‍्त्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  सागर  डिवीजन  में  खनिज  संसाधनों
 का  पता  लगाने  के  लिये  कितने  सर्वेक्षण  किये
 गये  हैं  और  क्‍या  सरकार  ने  इस  सर्वेक्षणों  पर
 ग्राधारित  बड़े  उद्योगों  की  स्थापना  के  लिये
 कोई  योजना  वनाई  है  शौर  यदि  हां,  तो  किस
 प्रकार  की  ;

 (व  )  सागर  डिवीजन  में  ह. (:  किन-किन
 उद्योगों  को  स्थापित  किया  जायेगा  ;

 (ग)  क्‍या  सागर  डिबीजन  में  प्रचुर
 मात्ना  भ॑  उपलब्ध  कच्चे  माल  जैसे  तांबा,  लोहा
 बोर  सीभंट  का  उनयोग  करने  के  लिये  योजन में
 बनाई  गई  हैं  श्रौर  इन  योजनाओं  को  कार्पान्वित
 ने  करने  के  क्या  फारण  हैं;  बौर

 हुच)  कच्चे  माल  जैसे  हीरापूर,  बुंदा,
 श्रमीनों  गधाडोगरी  तांतरा,  टेडर  खेडा  'शाहिंग ड,
 गधाडोंगरी  लोहा  और  'मानगढ़  लिधौड़ा
 (खुद)  मात्थन  में  सीमेंट  का  सर्वेक्षण  करते
 ग्रौर  ग्रन्तिम  रूप  से  पता  लगाने  के  लिय  सरकार
 द्वारा  क्या  उपाय  किये  जा  रहे  हैं  ?

 इस्पात  और  खान  संत्रालय  में  राज्य  मंत्री
 (को  करिया  सुण्डा)  :  (क)  खनिजों

 का  पता  लगाते  के  लिए  भूवैज्ञानिक  सर्वेक्षण
 एफ  लगातार  चलने  वाला  काम  है।  फिर  भी,
 हाल  ही  के  वर्षों  में  कारगर  डिवीजन  में  किए  गए
 सर्वेक्षणों  में  सागर  भौर  छत्तरपुर  जिलों  में

 स्राधारधातु,  फोस्फोराइट  ओर  यूरेनिथम
 खनिजों  के  लिए  तथा  दढीकमगढ़  जितने  में
 पाइरोफिज्नाइट  के  लिए  खोज  कार्य  शामिल
 है।  इस  समय  भारतीय  भू-सर्वेक्षण  रागर  और

 छत्त  रपुर  जिलों  के  द्वीरापुर  क्षेत्र  में  फास्फो  राइट
 के  लिए  तथा  छत्तरपुर  जिले  के  सलैय्या  क्षेत्र
 में  आधारधातु  हेतु  खोज  कर  रहा  है।  खोज
 कार्य  प्रारम्भिक  भ्रवस्था  में  है,  इसलिए  इस

 .are  fixed  as  the  same  are

 स्थिति  में  इन  सर्वेक्षणों  के  भाधार  पर  उद्योग
 स्थापित  करने  के  बारे  में  कुछ  कहना  जल्दबाजी
 होगी

 (a)  श्रीर  (ग).  राज्य  सरकार  से
 जानकारी  की  प्रतीक्षा  है

 (घ)  बूंदा  तहसील  में  दी  रापुर  में  तांबे  के
 और  टेड्रखेड़ा,  शाहगढ़  में  लोहे  के  प्राप्ति-स्थल'
 महत्वपूर्ण. नहीं  है,  इसलिए  इस  समय  भार-
 तीय  भू-पर्वेक्षण  द्वारा,  इन  प्राप्ति-स्थलों  पर
 आगामी  खोज  करने  का  कोई  कार्यक्रम  नहीं  है।

 Number  of  Post  Offices  to  be  Opened
 in  Punjab  Circle  during  1918-79

 7567.  DR.  BALDEV  PRAKASH:
 Will  the  Minister  of  COMMUNICA-
 TIONS  be  pleased  to  state:

 (a)  the  total  number  of  Post  Offi-
 ces  to  be  opened  in  the  year  1978-79
 in  Punjab  circle  (including  sub-post
 offices)  ;

 (b)  whether  a  representation  has
 been  received  from  the  inhabitants
 of  Chowk  Rattan  Singh,  Amritsar,  to
 open  a  post  office  in  the  Chowk;

 (०)  if  so,  the  action  taken  by  Gov-
 ernment;  and

 (d)  is  it  a  fact  that  the  nearest
 post  office  is  4  km.  away  from  the
 locality?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMUNICATIONS

 ‘(SHRI  NARHARI  PRASAD  SUKHDEV
 ‘SAI):  (a)  It  has  tentatively  been  pro~
 posed  to  open  200  Branch  Post  Offices
 in  North  West  Circle  in  1978-79.  No
 target  for  opening  sub-post  offices

 opened
 wherever  found  sustified.

 (b)  Yes,  Sir.
 (०)  Opening  of  a  Post  Office  at

 Chowk  Rattan  Singh,  Amritsar  was
 ‘mot  found  justified.

 (d)  Nearest  existing  post  office  Le.,
 Seth  Jagat  Bandhu  Road  Post  Office,
 is  about  two  furlongs  away  from
 Chowk  Rattan  Singh.
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 7568.  शी  लालजी  झाई  :  क्‍या  संचार
 मन्त्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  इन  दिनों  सप्लाई  की  गई
 डाक  सामग्री  के  जोड़े  जाने  वाले  भागों  पर
 लगी  गोंद  इतनो  कम  होती  है  कि  लोगों  को
 लिफाफे,  श्रन्तर्देशीय  पत्र  भ्रादि  जोड़ने  में
 कठिनाई  होती  है;  और

 (ख)  यदि  हां,  तो  क्या  सरकार  ने  इस
 समस्‍या  पर  ध्यान  दिया  है?

 संचार  संत्राराय  में  राज्य  संत्री  (भी
 मरहरि  प्रसाद  सुखदेव  साथ)  :  (क)  भौर
 (ख).  एसी  कोई  भाम  शिकायत  नहीं  है

 फिर  भी  गोंद  की  किस्म  सुधारने  के  उपाय
 किये  जा  रहे  हैं।  मशीनों  में  भ्रच्छे  स्तर  के
 गोंद  को  प्रयोग  में  लाया  जाएं,  इसके  मिमित्त
 उसके  स्तर  का  निरीक्षण  करने  के  लिए  कठोर
 नियन्त्रण  रखा  जा  रहा  है  झौर  अ्रक्रिया  में

 सुधार  लाने  के  लिए  सभी  सम्भव  प्रयत्न  किये
 जा  रहे  हैं  1

 Gees  charge  for  Admission/Treatment
 in  AIMS

 7369.  SHRI  MANORANJAN  BHAK-
 TA:  Will  the  Minister  of  HEALTH

 AND  FAMILY  WELFARE  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  some
 sort  of  cess  is  charged  from  patients
 seeking  admission/treatment  at  the
 AIIMS,  New  Delhi,  if  so,  the  facts  and
 basis  thereof;

 (b)  whether  most  of  the  patients
 80  not  give  their  real  income  figures
 in  order  to  avoid  payment  of  proper
 cess;  and

 (०)  if  so,  what  steps  are  being
 taken  to  make  the  system  fool  proof
 to  a

 loss  Of  revenue  to  Govern-
 men!

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMI-
 LY  WELFARE  (SHRI  JAGDAMBI
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 PRASAD  YADAV):  (a)  There’  -is
 an  OF.D.  levy  of  50  paise  on.  frst
 visit.

 (ii)  There  is  no  cess  for  treatment.
 but  there  is  a  cess  of  Rs.  a  for  admis-
 sion  to  the  general  wards  and  Rs.  5/-
 for  admission  to  the  Private  Wards of  the  A.LIM.S.  Hospital.

 (iil)  There  is  no  cess  on  the  treat-
 ment  although  the  patients  with

 monthly  income  of  Res.  500/-and
 above  have  to  bear  proportionate  ex-
 penditure  on  various  investigetiong  in-
 cluding  E.E.G.,  E.C.G,,  X-Ray  investi-
 gations  etc.  There  is  however  a
 certain  levy  on  surgical  procedures  in
 respect  of  patients  with  a  monthly  in-
 come  of  Rs.  600/-  and  above.

 (b)  The  statement  of  the  patients.
 about  their  monthly  income  are  accept-
 ed  ag  valid.

 (c)  Does  not  arise,

 Eligibility  of  Diploma  holders  fronr
 Mining  School,  Keonjhar  (Orissa)  for

 Employment
 7870.  SHR;  GOVIND  MUNDA:  Wilk

 the  Minister  of  PARLIAMENTARY
 AFFAIRS  AND  LABOUR  be  pleased
 to  state;

 (a)  whether  it  is  a  fact  that  stu-

 frente  sad
 have  obtained  mining  dip-

 loma  from  Mining  School,  Keonjhar
 (Orissa)  are  not  eligible  for  employ-  .
 ment  until  and  unless  they  pass  a
 further  competency  certificate  exa-
 mination  at  Dhanbad;

 (b)  if  so,  the  reasons  in  detail  as
 to  why  such  re-examination  iy  neces-
 sary  for  employment;

 (९)  how  many  students  are  affec-

 heer
 every  year  due  to  above  policy;. an

 (a)  what  steps  Government  pro-
 pose  to  take  to  remove  the  genuine
 grievances  of  such  students?

 LABOUR
 (SHRI  RAVINDRA  VARMA):  (a)

 No,  Sir.  Students  passing  with  a
 Diploma  in  Mining  from  the  School  of
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 Mining,  Keonjhar  ere  eligible,  once
 they  .have  the  prescribed  experience,
 to  work  as  Sirdar,  Mate,  Overman,
 Foreman  or  Surveyor.  However,
 before  they  can  be  employed  in  senior
 supervisory  positions  like  Assistant
 Manager  or  Manager,  they  have  to
 pass  examination  for  Manager’s  Certi-
 ficates  which  are  conducted  by  the
 Boards  of  Mining  Examinations  con-
 stituteg  under  the  Coal  and  Matalli-
 fereoug  Mines  Regulations.

 (b)  Mining  is  a  hazardous  profes-
 sion  and  jJarge  number  of  persons  are
 employed  in  mines  at  a  given  time.

 afety  of  these  persons  depends  on
 the  safe  conduct  of  mining  operations.
 As  senior  supervisory  personnel  have
 to  guide  the  junior  supervisory  per-
 sonnel  in  conducting  the  operations,  it
 is  necessary  that  before  being  allowed
 to  work  in  such  capacity,  they  should
 de  examineg  in  practical  aspects.

 (c)  About  20  candidates  are  affected,

 (6)  The  question  of  giving  relaxa-
 tions  to  the  Mining  Graduates  and
 Diploma  holders,  etc.,  was  considered
 by  the  Joint  Board  on  Mining
 Engineering  Education  and  Training.
 Based  on  the  recomemndations  of  the
 Board,  certain  relaxations  had  already
 been  granted  in  974  to  the  Mining
 Degree  and  Diploma  holders.  The
 question  of  approving  the  Diploma  in
 Mine  Surveying  awarded  by  the  Orissa
 School  of  Mining,  Keonjhar  under  re-
 gulation  7  of  the  Coal  Mines  Regula-
 tions,  957  and  the  Metalliferous  Mines
 Regulations,  96l  js,  however,  being
 considered.

 Nen-Functioning  of  SPD.  service
 between  Raniganj-Calcatts

 W871.  SHRI  K.  PRAKASH:  Will  the
 Minister  of  COMMUNICATIONS  be
 Pleased  to  state:

 (a)  since  when  the  Raniganj-Cal- cutta  S.T.D.  telephone  line  and  the
 ordinary  trunk  line  have  not  been
 functioning;  and

 (b)  the  action  being  taken  by  Gov-
 ernment  to  ensure  uninterrupted
 telephone  service  in  the  above  region

 in  view  of  the  fact  that  Raniganj
 area  ig  the  main  centre  for  the  पान
 ply  of  coal?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMUNICATIONS
 (SHRI  NARHARI  PRASAD  SUK-
 DEV  SAI):  (a)  Raniganj-Calcutta
 STD  Telephone  line  and  Ordinary
 trunk  line  are  functioning  normally.

 (b)  Does  not  arise.

 delete  सलाहकार  समिति  में  मनोनयन  के
 भागवंड

 7572.  शो  रास  जीवन  सिंह  :  क्‍या
 संचार  मन्त्री  यह  बताने  ककी  कपा  करेंगे  कि  :

 (क)  टेलीफोन  सलाहकार  समिति  में
 लोगों  को  मनोनीत  करने  के  लिए  कया  नियम
 झोर  मानदण्ड  निर्धारित  हैं;  और

 (ल)  क्या  भ्रापातकाल  की  उद्धोषणा
 से  पूर्व  स्थापित  की  गई  टेलीफोन  सलाहकार
 समिति  इस  बीच  पुनर्गठित  हो  गई  है  ;  झौर
 यदि  नहीं,  तो  इसके  कया  कारण  हैं  ?

 संचार  मंत्रात्त्थ  भें  राज्य  मंत्री  ी
 रहरि  प्रसाद  ॥...  साव) :  (क)  इस
 समय जो  नियम  लागू हैं, उनकी  एक  प्रतिलिपि
 सभा-पटल  पर  रखी  जाती  है  प्रिस्यालय  में
 रखी  गई  |  देखिये  संख्या  एलटी  2143/78)

 (@)  संशोधित  नीति  के  भ्रनुसार  कुल
 50  टेलीफोन  सलाहकार  समितियों  का  गठन

 किया  जाना  है।  इनमें  से  20  समितियों का
 गठन हो  चुका  है  भौर  शेष  समितियों  के  भठन
 के  भारे  में  कार्रवाई की  जा  रही  है।

 जगभम्नायपयुरा,  धुजरात  की  ह््ध  उत्पादक
 सहकारी  समिति  को  टेलीफोन

 कलेक्शन
 7573  ह; ड  भोतीभाई  arco  चौधरी  ॥

 =
 संचार  मन्त्री यह  बताने  की  हूपा  करेंगे

 (क)  सिद्धपुर  टेलीफोन  एक्सचेंज  को
 जगन्नाथपुरा  गांव  की  दूध  उत्पादक  सहकारी
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 समिति  से  टेलीफोन  कनेक्शन  के  लिये  कब  मांव
 प्राप्त  हुई  थी  ;

 (ख)  क्या  शीक्ष  टेलीफोन  कनेक्क्षन  लेने
 की  भाशा  से  उपरोक्त  समिति  ने  टेलीफोन
 विभाग  के  पास  घनराशि  जमा  कराई  है
 जैसा  कि  ओण०्वाई०टी०  योजना  के  भ्रन्तगंत
 अ्रपेक्षित  है;  और  यदि  हां,  तो  उन्हें  शब  तक
 टेलीफोन  कनेक्शन  न  देने  के  क्या  कारण  हैं  ;
 शौर

 (ग)  भ्रपेक्षित  घतराशि  जमा  कराने  के
 बाद  ब्ो०  वाई०  दी५  योजना  के:  अन्तर्गत
 टेलीफोन  कनेक्शन  देने  में  कितना  समय
 लगता  है  और  श्व  यह  कनेक्शन  कब  तक  देने
 का  प्रस्ताव  है?

 संचार  मंत्रालय  में  राज्य  मंत्री  16.
 नरहूरि  प्रसाव  सुखवेव  साथ)  :  (क)  जगन्नाथ-
 पुरा  गांव  की  दूध  उत्पादक  सहकारी  समिति  की
 श्रोर  से  सिद्धपुर  एक्सचेंज  से  टेलीफोन  कनेक्शन
 देने  को  मांग  5-9-1977  को  प्राप्त  हुई
 थी।

 (ख)  जी  हां।  उक्त  सनिति  ने  श्रो०
 वाईग्टी०  जमा  राशि  के  रूप  में  3000  रुपये
 §-9-977  क  जमा  कराए  थे  शर
 5~12~1977  को  टेलीफोन  कनेक्शन  दे
 दिया  गया  था

 (गे)  झो०्वाई०्ठी०  को  घनराशि  जमा
 कराने  के  तीक  महीने  वाद  यह  टेलीफोन
 कनेक्शन  दिया  मया  था।  शअ्रपेक्षित  साज-
 सामान  मिलने  में  समय  लग  जाने  के  कारण
 यह  विलम्व  हुप्रा  है।

 Demurrages  paid  by  Bhilai  Steel  Plant
 to  Railway

 "574.  SHRI  G.  NARASIMHA  RED-
 DY:  Will  the  Minister  of  STEEL
 AND  MINES  be  pleased  to  state:

 (a)  is  it  a  fact  that  Bhilai  Steel
 Plant  had  to  pay  heavy  amount  to-
 wards  Railways  demurrages;
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 (b)  if  so,  the  amount  paig  durin
 last  three  years  ang  who  is  responsi-
 ble;  and

 (c)  what  action  Government  is
 taking  to  avoid  such  expenditure?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  KARIA  MUNDA):  (a)  to  (०).
 For  the  four  years  period  from  Ist
 April,  1973,  to  3ist  March,  977  an
 amount  of  Rs,  244.9  lakhs  was  paid
 towards  demurrage  by  Bhilai  steel
 Plant  against  an  amount  of  Rs.  78.24
 lakhg  claimed  by  the  Railways.  A
 further  amount  of  Rs.  269.51  lakhs
 has  also  been  paid  by  Bhilai  provi-
 sionally  towards  the  disputed  claims
 of  the  Railways.  The  amounts  of  rail-
 way  demurrage  against  the  steel  planta
 depend,  infer  alia,  upon  the  wagon
 free  time  allowance,  and  rates  of
 demurrage  per  wagon  day,  in  relation to  the  volume  and  pattern  of  opera~
 tions  in  the  steel  plants  and  the  facili-
 ties  available  therefor  etc,  Apart  from
 the  prevailing  inadequate  free  time
 allowances.  the  Railways  also  enhanced the  rate  of  demurrage  with  effect  from
 Ist  May,  1973,  three-fold.  An  inter-
 Ministerial  Committee  has  been  can-
 stituted  to  study  the  steel  plant  opera- tions  and  recommend  reaiistic  wagon free  time  allowances,

 Expulsion  of  Indians  from  Canary
 Islands

 7575.  SHRI  YADVENDRA  DUTT: Will  the  Minister  of  PXTERNAL
 AFFAIRS  be  pleaseg  to  state;

 (a)  whether  his  attention  has  reen
 drawn  to  the  news  report  in  the  States.
 man  of  dated  the  5th  April,  978  saying that  4  Indians  have  been  expelled from  Canary  Islands;

 (b)  if  so,  whether  it  is  a  fact  that  no
 reason  for  their  deportation  was  given: and

 (०)  what  steps  Government  is  taking
 in  the  matter?
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  ‘AL  AFFAIRS
 (SHRI  SAMARENDRA  KUNDU):

 (a)  Yes,  Sir,

 (b)  The  reason  for  the  expulsions
 wags  non--possession  of  valid  visa/work
 permit/residence  permit.

 (c)  Our  Embassy  took  up  the  matter
 with  the  Spanish  Ministry  of  Interior
 and  Ministry  of  Foreign  Affairs  at  the
 highest  level  and  persuaded  them  to
 adopt  a  sympathetic  view  of  Indians
 living  and  working  in  the  Canary
 Islands.  The  Spanish  authorities  have
 clarified  that  a  non-discriminatory
 policy  would  be  followed  against  In-
 dians.

 निरंजन  वीविंग  मिल,  सूरत  द्वारा  सविध्य  निधि  ,
 का  जमा  मे  कराया  जाना

 7576.  श्री  छोतुभाई  सामित  :  क्या
 संसदीय  कार्य  तथा  श्रम  मन्त्री  यह  बताने  क्री
 कया  करेंगे  कि  :

 (क)  क्या  गूजरात  के  खूदत  में  स्थित
 निरंजन  वोधिंग  मिल  के  मालिकों  न  गत
 कई  बयो  से  भतिष्य  निधि  हे  अपने  हिस्से  सट्टित
 अपने  कम  यारियों  को  भविष्य  निधि  जप्मा  नहीं
 कर्राई  है;

 (ख)  यदि  हां,  तो  उसको  राशि  क्‍या  है
 प्रीर  उपके  दशा  कारण  हैं  Fa  और

 (ये)  क्या  राएकार  ने  भव्रिष्य  निधि  की
 राशि  जमा  न  कराये  जाने  के  लिये  सम्बद्ध
 नियमों  के  भ्रन्तर्गत  इस  मिल  के  सालिकों  के
 विरुद्ध  कोई  कार्यवाही  की  है;  भौर  यदि  हां,
 तो  कब  और  नत्सस्वन्धी  ब्यौरा  क्‍या  है  ?

 अम  शौर  संसदोय  कार्य  संजालय  से
 राज्य  त्री  (छा०  राम  कृपाल  सिंह)
 भविष्य  निधि  प्राधिकारियों  ने  इस  प्रकार
 सूचित  किया  है  —

 (क)  मैससे  निरंजन  मिल्स  प्राइवेट
 लिमिटेड,  सूरत  ने,  जो  कर्मचारी  भजिष्य
 नि  और  प्रकीण  उपबन्ध  भ्रधिनियम,

 Ug

 952  के  अ्रधीन  एक  छूट  प्राप्त  प्रतिष्ठान
 है,  जनवरी,  i978  तक  के  सम्बन्धन  में

 -भविष्य  निधि  के  अ्रंशदानों  की  कुल  राशि  झपते
 न्यासी  बोर्ड  को  हस्तान्तरित  कर  दी  है।

 (@)  श्रौर  (ग)  :  प्रश्न  नहीं  उठते।

 Standard  of  education  in  Private
 Medical  Colleges

 7577.  SHRI  5.  Y.  KRISHNAN:  Will
 the  Minister  of  HEALTH  AND  FAMI-
 LY  WELFARE  be  plased  to  state:

 (a)  whether  Government  are  aware
 that  the  standard  of  education  in  pri-
 vate  medical  colleges  has  deteriorat.
 ed;

 (b)  whether  it  is  a  fact  that  these
 medical  colleges  are  running  busi-
 ness  by  exporting  huge  amounts  from
 students;

 (९)  whether  Government  have  ex-
 changed  views  with  the  Chief  Min-
 isters  and  Atl  India  Medical  Asso-
 ciation  in  this  regard;  and

 (d)  if  so,  what  measures  Govern.
 ment  propose  to  take  for  the  basic
 changes  in  the  management  and
 administrative  sei  up  of  the  Private
 Medical  College:  in  the  States?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HEALTH  AND
 FAMILY  WELFARE  (SHRI  JAG-
 DAMBI  PRASAD  YADAV):  (a)  Some
 of  the  private  medical  colleges  are  not
 upto  the  requireq  standard

 (b)  The  privately  managed  medical
 colleges  are  charging  heavy/higher
 tuition  fees  from  students  and  some
 of  them  are  also  charging  capitation
 fees  or  donations.

 (c)  No  Sir.

 (d)  The  Andhra  Pradesh  and  Bibar
 State  Governments  have  taken  over
 the  private  medical  colleges  in  thetr
 repective  States.  The  Karnataka  State
 Government  have  yet  to  act  in  the
 matter.
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 Workers  in  Manganese,  Iron  Ore  etc.
 Mines

 7878.  SHRI  SUKHENDRA  SINGH:
 Will  the  Minister  of  STEEL  AND
 MINES  be  pleased  to  state  the  num-
 ber  of  workers  in  Manganese  ore.
 Iron  ore,  Dolomite  and  Lime  Stone
 mines  respectively  in  Madhya  P:adesh?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  KARIA  MUNDA):  ‘According
 to  the  returns  received  by  the  Indian
 Bureau  of  Mines,  the  average  daily
 Labour  employed  in  these  mines  in
 Madhya  Pradesh  during  the  month  of
 December,  977  wag  as  follows:

 Manganese  Ore  Mines:  5622
 Iron  Ore  Mines:  ‘17411
 Dolomite  Mines:  430
 Lime  Stone  Mines.  7875
 (As  Major  Minerals)

 Construction  of  P.  and  T.  Staff
 Quarters  in  Bhagalpur

 7579.  DR.  RAMJI  SINGH:  Will  the
 Minister  of  COMMUNICATIONS  be
 Pleased  to  state:

 (a)  whether  Government  are  aware
 that  there  has  been  no  construction  of
 staff  quarters  in  Bhagalpur  for  the

 -P  &  T  Staff  in  spite  of  the  fact  that
 there  was  an  allocation  of  funds  last
 year;

 (b)  if  so,  who  is  at  fault  for  this
 delay  and  whether  the  Government
 are  going  to  take  any  action  against the  erring  officials;

 (e)  whether  these  quarters  will  be
 taken  up  for  construction  during
 eurrent  financial  year;  and

 (a)  ॥  go,  by  what  time  they  will
 be  completed?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMUNICATIONS
 ‘(SHRI  NARHARI  PRASAD  SUKH-
 DEO  SAI):  (a)  No,  Sir.  No  funds
 had  been  allocated  for  construction  of
 staff  Quarters  during  27-78,

 ay  Does  not  arise.
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 (c)  74  quarters”  are  available’  at.
 Bhagalpur  against  the  staff  strength of  about  420  representing  an  availabi-
 lity  of  7.6  per  cent,  against  the  all
 India  average  of  6.5  per  cent.  A  pro~
 posal  for  construction  of  a  few  more
 Quarters  during  the  978—83  plan.  is.
 under  examinations  alongwith  pro
 posals  for  other  gtationg,

 (d)  No  target  date  is  possible  at
 this  preliminary  stage.

 Refusal  of  Pakistan  to  accept  74
 Detenus

 7580.  SHRI  K.  MALLANNA:  Wilt
 the  Minister  of  EXTERNAL  AFFAIRS.
 be  pleased  to  state;  .

 (a)  whether  it  is  a  fact  that  the Pakistan  Government  has  refused  to
 accept  74  detenus  now  in  different
 prisons  in  Jammu  and  Kashmir;

 (b)  whether  the  Government  of
 Jammu  and  Kashmir  has  also  sought the  assistance  of  his  Ministry  in  this
 regard;  and

 (c)  if  so,  the  details  regarding  the
 decision  of  Government  in  this  re.
 gard?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SAMARENDRA  KUNDU):
 (a)  to  (c).  The  Government  of
 Jammu  and  Kashmir  hag  sought  the
 assistance  of  the  Ministry  of  External
 Affairs  for  tlie  repatriation  of  Pakis-
 tani  detenus  held  in  J&K  prisons.
 Earlier,  the  Ministry  of  External
 Affaifs  hag  received  lists  of  Pakistani
 nationals  confined  in  J&K,  as  also  in
 other  States,  from  the
 Home  Affairs.  These  lists  havé
 already  been  furnished  to  the  Pakistan
 euthorities,

 Steel  Piaut  at  Mangalore  during
 Current  Year

 7581,  SHRI  JANARDRANA  POO-
 JARY:  Will  the  Minister  of  STEEL
 AND  MINES  be  pleased  to  state:

 (a)  whether  Government  propose  to
 eet  up  a  steel  plant  at  Mangalore
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 during  the  current  financial  year  viz.
 ‘1978-795  and

 (b)  if  0,  the  details  thereof?
 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  KARIA  MUNDA):  (a)  No,
 Sir.

 (b)  Does  not  arise.

 Introducing  Workers  Participation  in
 EP.F.  Organisation

 १582,  SHRI  MANOHAR  LAL:  Will
 the  Minister  of  PARLIAMENTARY
 AFFAIRS  AND  LABOUR  be  pleased
 to  state:

 (a)  whether  the  Janata  Govern-
 ment  have  declared  the  policy  of
 workers  participation  in  the  manage-
 ment;  न्य

 b)  if  so,  whether  Government  pro.
 pose  to  nominate  at  least  two  repre-
 sentatives  in  the  Central  Board  of
 Trustees  of  the  Employees  Provident
 Fund  Organisation  from  the  Ali  India
 EP.F,  Staff  Federation  pending
 amendment  to  the  E.P.F.  Act;  and

 (ce)  if  not,  the  reasons  therefor?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  LABOUR  AND  PAR-
 LIAMENTARY  AFFAIRS  (DR.  RAM
 KIRPAL  SINHA):  (a)  to  (c).
 Government  is  committed  to  the
 concept  of  workers’  participation
 in  management  and  is  keen  to
 intreduce  a  scheme  of  workers’  par-
 ticipation  which  ig  effective  and
 meaningful.  Consistent  with  this
 Policy,  Committee  was  appointed  in
 September,  977  under  the  Chairman-
 ship  of  the  Union  Minister  of  Labour
 and  Parliamentary  Affairs.  The  Com-
 mittee  ig  expected  to  submit  its  report
 soon.  In  view  of  this  it  is  too  early
 to  say  that  the  representatives  of  the
 employees  of  the  Employees  Provident
 Fund  clarification  would  be  nominated
 on  the  Central  Board  of  Trustees.

 सुषोल  तका  ओरपुर  को  पहना  के  साथ
 जोड़ता

 758  3.  भी  जिमाणक  प्रसाद  यावय:  क्या
 संचार  मंत्री  यह  बताने  को  कृपा  करेंगे  कि  :

 (क)  कया  सुपौल  तथा  बीरपुर  सब
 डिवीजनल  मुख्यालय  हैं  तथा  कोसी  परियोजना:
 के  मुख्यालय  हैं  तथां  भारत  नेपाल  सीमा  पर
 होने  के.  कारण  इन  को  सामरिक  महत्व  भी
 है;

 (@)  क्या  यहां  टेलीफोन  एक्सचेंज  है
 परन्तु  उनका  सीधी  टेलीफोन  प्रणाली  द्वारा
 पटना  से  सम्पर्क  नहीं  है  जिसके  कारण
 टेलीफोन  का  उपयोग  करने  वालों  को  बड़ी
 कठिनाई  होती  है;  श्रौर

 (ग)  यदि  हां,  'ती  इस  बारे  में  क्‍या
 कदम  उठाने  का  विचार  है?

 संचार  संग्रालय  में  राष्य  संत्रो  (भो
 नरहरि  प्रसाद  सुखदेज  साथ)  :  (क)  सुपौल
 झौर  बीरपुर  सब  डिवीजनलं  मुख्यालय  है
 झौर  ये  भारत-नेपाल  सीमा  के  निकट  हैं।

 बीरपुर  कोसी  परियोजना  का  मुख्यालय  भी
 है।  |

 (ख)  नझौर  (ग)  :  सुपौल  एक्सचेंज
 सीधे  सकिट  के  जरिए  सहर्षा  से  और  बीरपुर
 एक्सचेंज  फारबीसमंज  से  जुड़ा  हुमा  है।
 सहर्ष  झौर  फारबीसगंज  सीधे  सकिटों  पर
 पटना  से  जुड़े  हुए  &  (a)  सुपौल  भौर  पटना
 तथा  (2)  बीरपुर  भौर  पटना  के  बीच
 ट्राफिक  बहुत  कम  है,  इसलिए  सीधे  टेलीफोन
 सकिट  का  झ्रौचित्य  नहीं  बनता  है।

 New  Programmes  for  Survey  of  Mine-
 ralg  in  the  Coun’

 7584.  SHRI  BALDEV  SINGH  JAS-
 ROTIA:  Will  the  Minister  of  STEEL
 AND  MINES  be  pleased  to  refer  to
 reply  given  to  Unstarred  Question
 No.  638  on  the  77८  November,  4977
 wherein  he  admitted  that  the  Govern-
 ment  of  India  has  not  deferred  the
 execution  of  new  programmes  of
 mineral  development  and  excavation
 and  state:

 (a)  the  criteria  for  the  survey,
 development  and  excavation  of  mines
 in  the  country:
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 (b)  is  it  not  the  function  of  the
 -Ministry  to  develop  survey  of  mines
 not  only  in  Bihar,  Orissa  and  Assam
 but  in  rest  of  the  States,  specially  the.
 backward  States  like  J.  &  K.  Hima-

 -chal,  so  as  to  provide  opportunity  for
 the  development  of  these  States  by
 excavation  of  the  hidden  wealth;

 (e)  is  there  any  criteria  so  as  to
 Gebar  the  Central  Government  to
 make  survey  in  States  also  when  no
 Constitutional  legal  bar  ig  there  for
 the  Government;  and

 (d)  is  it  within  the  information  of
 the  Ministry  that  ‘there  are  jron  mines
 at  Pharakh  in  Tehsil  Rossi  of  Jammu,
 Maldi  near  village  Ranke  in  Dod
 District  and  near  Salal  and  Rajouri  in
 J&  K?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  KARIA  MUNDA):  (a)  to  (d).
 Attention  is  invited  to  reply  to  a
 similar  Unstarred  Question  No.  3204
 answered  in  Lok  Sabha  on  8th  Decem-
 ber,  1977.  However,  the  required  in-
 formation  is  given  in  the  statement
 attached.

 Statement

 (a)  The  criteria  for  survey  of
 minera]  resources  are  based  on  pro-
 grammes  settled  after  discussion  and
 wide  ranging  consultation  by  the  Cen-
 tral  Programming  Board  of  ‘the
 Geological  Survey  of  India,  wherein
 representatives  of  concerned  State
 Government  authoritie;,  pub'ic  sectdr
 corporations  engaged  in  mining  and
 mineral  resources  development,  and
 technical  experts  outside  of  Govern-
 ment  are  associated.  Similarly,  pro-
 grammes  of  survey  by  State  Govern-
 ment  authorities  are  settled  by  State
 Programming  Boards.  The  criteria  for
 the  development  of  mine;  and  mineral
 based  industries  are  as  per  the  require-
 ments  in  the  country  in  line  with  the
 priorities  laid  down  within  the  frame-
 work  of  the  Five  Year  Plan,  export
 Possibllities  and  the  economics  of  the
 mining  activities  and  mineral  based
 industries,
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 (9)  The  Central  Government  agen-
 cies,  in  particular  the  Geological
 Survey  of  India  and  the  Mineral  Ex-
 ploration  Corporation  undertake  the
 survey  and  investigations  of  mineral
 resources  in  the  country.  ‘These  are
 supplemented  by  similar  surveys  and
 investigations  by  State  Government
 agencies.  Where  minerals  fall  within
 Schedule  of  the  MM(R&D)  Act,  the
 development  of  mining  and  related
 activities  is  undertaken  generally  by
 Central  Government  Corporations,
 while  for  other  minerals,  development
 is  undertaken  either  by  State  Gov-
 ernment  agencies  or  by  private  mine
 owners,

 (ce),  No,  Sir.
 (ay  Iron  ore  occurrences  and  oid

 workings  have  been  reported  in  J&K
 in  Anantnag,  Raisi  and  Ladakh  dis-
 tricts.  However,  there  has  been  no
 jron  ore  mining  in  the  recent  past  at
 Pharakh.  Maldi,  Salal  and  Rajouri.

 Priority  Treatment  to  Patients  from
 other  States  in  ATIMS

 7585.  SHRI  NIRMAL  CILANDRA
 JAIN:  Will  the  Minister  of  HEALTH
 AND  FAMILY  WELFARE  be  pleased
 to  state:

 ‘
 (a)  is  there  any  provision  in  All

 india  Institute  of  Medical  Sciences,
 New  Delhi  that  the  patients  (outdoor
 and  indoor)  coming  from  other  States
 shall  be  given  priority  tor  their  inves-
 tigations  and  trea!ment;

 (b)  whether  it  is  a  fact  that  a  very
 simple  test  as  “Serum  LElectropho-
 resis’  is  not  done  in  AIIMS,  New
 Delhi

 (c)  if  so,  what  Government  propose
 to  do  about  it:

 (d)  whether  the  patients  are  first
 directed  to  clinical  pathology  in  AIIMS
 for  “Serum  Electrophoresis”  test  and
 after  8  days  are  told  that  no  such  test
 is  done;  and

 {e)  proposed  action  on  such  crimi-
 nal  waste  of  time  Goveriiment  con.
 template  to  take?
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMI-
 LY  WELFARE  (SHRI  JAGADAMBI
 PRASAD  YADAV):  (a)  No.  Tests  for
 which  appointment  is  required  are
 done  on  first  come  first  served  basis.
 An  appointment  register  is  maintained
 for  this  purpose.

 (b)  Serum  Electrophoresis  is  done
 in  three  different  laboratories  at  the
 AIIMS  in  cases  where  it  is  of  definite
 diagnostic  value  or  when  the  test  is
 needed  for  specific  clinical  problems.

 {c)  0068  not  arise.

 (d)  and  (e),  The  Institute  has  con-
 firmed  that  the  patients  are  not  direct-
 ea  to  AIIMS  Clinical  Pathology  for
 this  test.

 Naval  Exercises  in  Indian  Ocean

 7586.  SHRI  PRASANNBHAI  MEH-
 TA:  Will  the  Minister of  EXTERNAL
 AFFAIRS  be ‘pleased  to  state:

 (a)  whether  naval  exercises  by  the
 various  countries  including  small  ones
 have  been  on  increase  for  the  last
 one  year;

 (b)  if  so,  the  main  reasons  for  this
 and  steps  Government  proposed  to
 take  to  check  the  increasing  naval
 exercises  by  the  foreign  countries  in
 the  Indian  Ocean;

 (c)  what  is  the  policy  of  the  new
 Government  in  regard  to  the  Indian
 Ocean  and  whether  our  views  have
 been  made  clear  to  the  big  powers  on
 this  subject;  and

 (d)  if  so,  their  reaction?

 THE  MINISTER  OF  STATE  IN
 MINISTRY  OF  EXTERNAL  हूँ  FFATRS
 (SHRI  SAMARENDRA  KUNDU):
 (a)  No,  Sir.  The  Government  have

 no  such  impression.
 (by  The  question  does  not  arise.

 However,  it  may  be  added  that  naval
 exercises  by  foreign  countries  in  the
 high  seas  do  not  violate  international
 law  and  until  the  Zone  of  peace  is
 emablished,  no  check  can  be  placed
 on  such  exercises.

 (cy)  and  (d):  The  Government
 policy  on  the  Indian  Ocean  has  been
 stated  on  various  occasions  and  is  well.
 ‘known  to  the  international  comifiunity.
 The  Government  support  the  UN  Re-
 solutions  on  the  establishment  of  a
 Zone  of  Peace  in  the  Indian  Ocean  and
 would  like  these  Resolutions  to  be  im-
 plemented  by  the  international  com-
 munity  at  the  earliest  so  that  all
 manifestations  of  foreign  military  pre-
 sence  in  the  Indian  Ocean  which
 generate  tension  and  rivalry  are  elimi-
 nated.  The  Government  have  on  vari-
 ous  occasions  appealéd  to  big  powers
 ‘and  to  the  major  maritime  users  ‘of
 the  Indian  Ocean  to  extend  their  full
 cooperation  in  establishing  the  Zone  ०
 Peace.  ‘The  Government  have  wel-
 comed  the  bilateral  talks  between  the
 USA  ang  USSR  on  the  limitation  of
 their  naval  presence  in  the  Indian
 Ocean  and  have  expressed  the  hope
 that  limitation  would  be  followed  by
 total  de-militarization.

 डाक  तथा  तार  चिजाग  में  टितीय  श्रेणी के  क्यों
 के  लिये  लबव्थ  नियुक्तियां

 7587.  थी  नाथू  सिह  :  क्‍या  संचार
 मंत्री  यह  बताने  को  कृपा  करेंगे  कि  :

 (क)  डाक  तार  विभाग  में  झ्घीक्षक

 (सुपरिनटेंडेंट)  तथा  द्वितीय  श्रेणी  (राज-
 पत्चित )  के  समान  पदों  पर  तदर्थ  श्राधार  पर
 कितनी  नियूक्तियां  को  गयीं;

 ब)  ऐसे  पदों  के  लिये  विभागीय
 पदोन्नति  समिति  की  बैठक  कब  से  नहीं  हुई  है;
 भौर

 (ग)  इस  बारे  में  विभागीय  परवोक्नति
 समिति  की  बैठक  कब  तक  होगी  ?

 संखार  मंभालय  में  crea  मंत्री  ी
 अरहर  प्रसाद  सुखदेद  साथ):  (क)  डाक-तार
 विभाग  की  द्वितीय  श्रेणी  की  विभिन्न
 सेवाशों  में  कुल  मिला  कर  sio  पद  तद
 क्राधार  पर  भरे  गए  हैं।

 (ल)  शौर  (य):  स्थिति  सेवांधों  के

 झमुसार  स्पष्ट  की  जा  रही  है।
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 डाक  झधीकक  सेवा  भूप  ग्बी'  जौर
 पोस्टमास्टर  सेवा  भ्र्प  ग्बी'

 डाक  भ्रधीक्षक  सेवा  प्ररूप  बी'  के ग्रेंड  में
 उम्मीदवारों  के  चयत  के  लिए  विभागीय
 पदोन्नति  समिति  की  पिछली  बैठक  सितम्बर,
 975  में  हुई  थी  और  पोस्टमास्टर  सेवा  ग्रुप

 “बी”  में  पदोन्नति  के  लिए  विभागीय  पदोधति
 समिति  की  पिछली  बैठक  अप्रैल,  974  7
 हुई  थी।  डाक  अधीक्षक  सेवा  प्पा  “बी”  में
 पदोन्नति  के  लिये  भर्ती  सम्बन्धी  नियमों  में
 कॉमक  विभाग,  संघ  लोक  सेवा  झायोग  शर
 विधि  मन्त्रालय  के  परामर्श  से  संशोधन  किया
 जा  रहा  है।  भर्तो  सम्बन्धी  नियमों  में  संशोधन
 हो  जाने  के  बाद  पदोन्नति  के  लिए  उम्मीदवारों
 का  चयन  करने  के  हेतु  विभागीय  पदोन्नति
 समिति  की  बैठक  होगी।  पोस्टमास्टर  सेवा
 ग्रुप  “बी”  के  लिए  विभागीय  पदोन्नति  समिति
 की  बैठक  भी  डाक  भ्रवीक्षक  सेवा  ग्रप  “बी”
 के  लिए  विभागीय  पदोन्नति  समिति  को  बैठक
 के  साथ  होगी।

 डाक  शाला  के  लेखा  अधिकारी

 डाक  लेखा  का  विभागीयकरण  i-4—
 76  को  हुमा  था,  जब  भारतीय  लेखा  परीक्षा

 व  लेखा  विभाग  के  बहुत  से  कम  चारियों  को
 डाक-तार  विभाग  में  स्थानानतरित  किया
 गया  था।  उसके  बाद  अभो  तक  विभागीय
 पदोबति  समिति  की  कोई  बैठक  नहीं  हुई।
 इन  पदों  के  लिए  भर्ती  के  नियमों  को  झन्तिम
 रूप  दिया  जा  रहा  है।  भर्ती  के  नियम
 अधिसूचित  कर  दिये  जाने  के  बाद  विभागीय
 पदोन्नति  समिति  की  बैठक  होगी  t

 सिविल  विग--सहायक  इंजीनियर
 (सिथिल)/(विशुत)  शौर  सहायक

 आझाफिटेक्ट

 सहायक  इंजीनयर  (सिविल)  /  (विद्युत  )
 के  ग्रेड  में  पदोन्नति  के  लिये  विभागीय  पदोन्नति
 समिति  की  के  बैठक  20-3-78  को  हुई  थी  t
 सहायक  प्राकिटेक्टों  के  सम्बन्ध  में  विभागीय
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 पदोच्नति  समिति  की  पिछली  बैठक  2--6-76
 को  हुई  थी।  इस  बारे  में  प्रस्ताव  मर  चिचार
 किया  जा  रहा  है।

 सिलाई  इस्पात  संयंत्र  सें  हलवा  लोहे  के
 उत्पादन  में  कमी

 7588.  श्यी  राम  बिलास  पासवान  :
 क्या  इस्पात  झौर  खान  मन्‍्त्री  यह  बताने  की
 कृपा  करेंगे  कि  :

 (क)  क्या  गत  ्राठ  महीनों  में  भिलाई
 इस्पात  संयंत्र  की  घमन  भट्टी  में  ढलवां  लोहे
 के  उत्पादन  में  प्रतिदिन  000%  2000  टन
 की  कभी  रही  ;

 (ख)  यदि  हां,  तो  प्रतिदिन  कितनी
 हानि  हुई  ;  भ्रौर

 (ग)  भिलाई  इस्पात  संयंत्र  की  धघमन
 भट्टी  की  दैनिक  उत्पादन  क्षमता  क्‍या  है?

 इस्पात  और  खान  भत्रालय  में  राज्य
 (मंत्रों  (श्री  करिया  मुंडा)  :  (क)  प्षौर  (ख)  :

 जी,  नहीं  ।  पिछले  श्राठ  महीनों  अर्थात  अगस्त,
 77  से  माचे,  978  के  दौदनन  भिलाई  की

 धमन  भट्टो  में  तप्त  घातु  का  दैनिक  औउजतन
 उत्पादन  7,473  टन  था,  जो  निर्धारित
 लक्ष्य  से  मात्र  लगभग  492  टन  कम  था  |:

 (ग)  दैनिक  श्रौसतन'  निर्धारित  क्षमता
 हि, 137  टन  है।

 Satellite  Telephone  Communication
 Centre  at  Watdawash

 7989.  SHRI.  ०.  VENUGOPAL;  Will
 the  Minister  of  COMMUNICATIONS
 be  pleased  to  state:

 (a)  whether  there  is;  any  proposal
 to  construct  a  satellite  Telephone
 Communication  centre  at  Wandawash,
 North  Arcot  Distt.,,  Tamil  Nadu;  and

 (b)  if  so,  when  it  will  be  started
 and  what  will  be  cost  of  the  project ‘and  the  scope  for  employment  oppor.
 tunities?
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 THE  MINISTER  OF  STATE  IN  THE.
 MINISTRY  OF  COMMUNICATIONS
 (SHRI  NARHARI  PRASAD  SUKH-
 DEV  SAI):  (a)  There  is  no  proposal
 to  construct  a  satellite  Communication
 Centre  at  Wandawash,  North  Arcot
 Distt.,  Tamil  Nadu.

 (b)  Doeg  not  arise,

 राष्ट्रीय  जाम  सुरक्षा  परिषद्‌  के  कार्यक्रम

 7590.  Sto  बसन्त  कुमार  पंडित  :
 क्या  संसदीय  कार्य  तथा  श्रम  मनन्‍्त्री  यह  बताने
 की  कृपा  करेंगे  कि  :

 (क)  क्‍या  राष्ट्रीय  खान  सुरक्षा  परिषद
 की  स्थापना  सभी  श्रेणियों  के खान  कमंचारियों
 में  सुरक्षा  की  भावना  को  प्रोत्साहन  देने  के  लिए
 की  गई  थी  ;

 (@)  क्या  अ्रधिकांश  कार्यक्रम  बन्द  कर
 दिये  गये  हैं  तथा  कोडरमा  में  क्षेत्रोय  कार्यालय
 बन्द  कर  दिया  गया  है  और  परिषद  कोयला
 खानों  के  श्रतिरिक्त  न्य  क्षेत्रों  के लि।  कोई
 कार्यक्रम  नहीं  बनाती  है;  और

 (ग)  यदि  हां,  तो  इसका  क्या  कारण
 है?

 संसदोय  कार्य  तया  क्रम  संत्री  (आ  रवीन्द
 बर्मा)  :  (क)  जी,  हां।  यह  संगठन
 सोसाइटी  रजिस्ट्रीकरण  प्रधिनियम  के  भ्रधीन
 एक  सोसाइटो  के  रूप  में  शुरु  किया  गया  था।
 मूलतः:  इस  के  कार्यकलाप  कोयला  खानों  तक
 सीमित  थे।  बाद  में  इस  के  कार्यकलापों  को
 अ्रश्रक,  खनिज  लोहा  बौर  डोजोमाइट  खातों
 तक  बढ़ाया  गया  है।

 (ख)  श्र  (ग).  खान  सुरक्षा  राष्ट्रीय
 परिबद  के  कुछ  कार्यक्रमों  को कम  करना  पड़ा
 क्योंकि  वह  ाय,  जो  i974-75  &
 6,  05,  200  रुपये  थी  बौर  1976~77  में
 10,23,300  रुपये  तक  बढ़  गई  थी,  खर्च

 को  पूरा  करने  के  लिए  पर्याप्त  नहीं  थी।
 इस  परिषद  के  शासी  निकाय  ने  यह  निर्णय
 लिया  है  कि  कोडरमा  से  फील्ड  यूनिट  को  इस,
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 शर्त  पर  हटा,  लिया.  जाए  कि,  जब  कभी

 भाषश्यक  होगा,  इस  क्षेत्र  में  झन्य  फील्ड  यूनिटों
 द्वारा  काम  लिया  जायगा।  इस  क्षेत्र  को

 प्रावश्यकतानुसार  प्रचार  सामग्री  प्रदान  की
 जाती  है।

 वचकारों  के  लिये  बेतन  बोर्ड  में  गतिरोध  दूर
 करना

 759l.  शी  उम्रसेन  :  क्या  संसदोय  कार्य
 तथा  श्रम  मन्ती  यह  बताने  की  कृपा  करेंगे
 कि:

 (क)  क्या  सरकार  का  इण्डियन  फेडरेशन
 झाफ  चफिंग  जर्तेलिस्ट  एस्ोसिएगन,  भाल
 इण्डिया  न्यूजपेपर  एम्प्लाईज  फंडरेशन  तथा
 धन्य  पत्रकारों  से  कोई  ज्ञापन  प्राप्त  हुआ  है
 जिसमें  नियोक्‍ताओओं  द्वारा  वेतन  बोर्ड  का
 बहिष्कार  कि  जाने  के  विरुद्ध  पत्रकारों  द्वारा
 हड़ताल  करने  के  निर्णय  की  सूचना दी  गई  है  ;
 बौर

 (ख)  यदि  हां,  तो  गतिरोध  समाप्त
 करने  के  लिए  रखे  ग  प्रस्तावों  की  मुख्य  बातें
 क्या  हैं  जैसा  कि  6  अप्रैल,  978  के  प्रतारा-
 कित  प्रश्न  संख्या  5889  के  उत्तर  में  कहा
 गया  है  ?

 संसदोय  कार्य  तथा  असम  मंत्री  (श्री  बीस
 वर्मा):  (क)  नेशनल  कन्फेंडरेशन  श्राफ
 न्यूजपेपर  एण्ड  न्‍यूज  एजेंमीज  एम्प्लाईज
 अर्गेताइजेशन्स  ने  28  मार्च,  1978  को
 कलकत्ता  में  हुए  समाचार  पत्र  कर्मचारियों
 के  सम्मेलन  द्वारा  भ्रभिस्वीकृत  किया  गया
 संकल्प  भेजा  है।  संकल्प,  अन्य  बातों  के  साथ
 साथ  कन्फेडरेशन  को  यह  प्राधिकार  प्रदान
 करता  है  कि  वह  “झ्रान्दोलल  करने  का  कार्यक्रम
 तैयार  कर  जो  झन्त  में  प्रनिश्चित  हड़ताल  का
 रूप  घारण  कर  ले”।

 (ख)  27  मार्च,  t978  को  हुई  बैठक
 में  कमंचारियों  के  संगठनों  द्वारा  किए  प्रस्तावों
 की मुख्य  भाले  ये  हैं  कि  मजदूरी  बोर्डों  के समझ
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 लम्बित  पड़े  सभी  मामलों  पर  समझौता  करने
 a

 the  P.G.I.  employees’  Union  ig.
 के  लिए  द्विपक्षीय  स्तर  पर  विचार  बिमर्श  किया  don  the  Table  of  the  Mouse

 भलों
 {Placed  in  Library,  See  No, जाना  चाहिए  तथा  सभी  भरमिणित  मामलों  को-  78)

 जी  Se’

 सजदूरी  बोर्ड  के  भ्रध्यक्ष  को  भ्पना  निर्णय  देने  (da)  Required  information  is  as. के  लिए  भेज  दिया  जाना  चाहिए  ;  अध्यक्ष
 का  निर्णय  ध्न्तिम  होगा  शौर  दोनों  पक्षों  पर
 बॉौध्यकर  होगा.  |

 Strike  in  P.G.L.,  Chandigarh
 7592.  SHRI  BHAGAT  RAM:  Will  the

 Minister  of  HEALTH  AND  FAMILY
 WELFARE  be  pleased  to  state

 (a)  whether  theré  was-an  agitation
 ef  the  employees  leading  to  strike  in
 the  P.G.I.,  Chandigarh

 (b)  what  were  the  demands;
 (ce)  what  was  the  agreement  with

 the  employees’  union  to  end  the  strike;
 and

 (d)  what  points  of  the  agreement  are
 veing  implemented  and  when  the  re-
 maining  points  will  be  implemented?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMI-
 LY  WELFARE  (SHRI  JAGDAMBI
 PRASAD  YADAV):  (a)  Yes.

 (b)  The  principal  demands  of  the
 Union  were:—

 (i)  that  class  III  &  IV  employees
 of  the  P.G.I.,  Chandigarh  should  be
 given  Central  Pay  Scales’  w.e.f.
 ‘1-1-1973  and  at  the  same  time  vari-
 ous  allowances  such  as  City  Com-
 pensatory  Allowance,  rent  free  ac-
 eommodation  and  washing  allowance
 being  given  to  the  employees  of  the
 Institute  on  Punjab  pattern  should
 be  protected;

 di)  Class  III  and  IV  employees
 working  on  work-charge  or  daily
 wages  should  be  regularised;  and

 (ili)  six  cases  of  alleged  victimi-
 gation  should  be  re-opened,  examin-
 ed  on  merit  and  the  employees  con-
 cerned  reinstated,

 (c)  A  copy  of  the  agreement  arrived
 at  between  the  Post-Graduate  Institute

 unders—

 (i)  Central  Pay  Scales

 (४)  The  total  emoluments  of  em.
 ployees,  who  on  account  of  promotion
 come  from  Punjab  pay  scales  and  al-.
 lowances  to  scales  of  pay  of  analogous
 posts  of  All  India  Institute  of  Medical
 Sciences,  New  Delhi  are  being  pro--
 tected.

 (ii)  Regularisation  of  Work  Charge
 and  Daily  Wages  Employees
 (a)  The  matter  regarding  creation

 of  29  posts  of  clerks  to  regularise  the:
 daily  wages  clerks  in  the  Central  Re--
 gistration  Office  is  being  considered  by
 the  Institute.

 (b)  68  Class  IV  employees,  who  had
 eompleted  three  years  of  continuous.
 service,  have  since  been  regularised.
 The  remaining  20  will  be  regularised
 as  soon  as  they  complete  3  years  of
 continuous  service.

 There  are  3]  more  Class  IV  em--
 ployees  who  are  working  on  daily
 wages.  The  Institute  Bodies  will  ex--
 amine  the  problems  of  these  employees.

 (c)  Out  of  29  sanctioned  posts  for
 Engineering  Department,  97  were  regu-
 larised  before  strike.  For  the  remain-
 ing  722  posts  requisition  was  placed
 with  the  Employment  Exchange,  U.T.
 Chandigarh.  They  have  so  far  issued
 Non-availability  Certificate  in  respect
 of  05  of  these  posts.

 The  Engineering  Department  has.
 about  200  daily  wages  staff  and  a  High
 Powered  Committee  has  been  cansti-
 tuted  to  examine  the  work  load  in  the
 said  Department.

 ii)  Victimization  of  certain  Emplo-
 yees
 Your  officials  namely  8/Shri  Kehar

 Singh,  Mrs.  C.  K.  Kamal,  Nachhatar
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 Bingh  and  R.  K.  Gupte  have  since  peen

 (iv)  Payment  for  the  strike  period
 All  categories  of  staff  including  those

 of  daily  wages  have  since  been  paid
 an  ex-gratia  amourit  equal  to  their
 wages  for  the  strike  peried  ie.  4th
 November  to  llth  November,  ‘1977,  The
 employees  who  absented  themselves
 for  half  of  the  day  for  ist  December,
 i977  have  also  been  paid  their  full

 hwages  for  the  said  half  day.

 7593.  SHRI  R.  L.  KUREEL:  जा
 che  Miniiter  of  HEALTH  AND  FA-
 MILY  WELFARE  be  pleased  to  state:

 (a)  whether  Government  have  ac.
 epted  the  recommendation  of  the

 Commissioner  for  Scheduleg  Castes
 and  Scheduled  Tribes  made  in  his  re-
 port  for  ‘1978-74  (i)  to  reserve  35
 per  cent  for  Scheduled  Caste  and  5  per
 cent  for  Bcheduled  Tribe  afd  (i)  to
 make  a  relaxation  of  5  per  cent  marks
 for  these  communities  in  the  mini-
 mum  marks  prescribed,  for  admission
 to  post  graduate  courses  in  All  India
 Institute  of  Medical  Scierices,  New
 Delhi  and  Post  Graduate  Institute  of
 Medical  Sciences,  Chandigarh;  and

 (b)  if  so,  the  details  thereof  and  if
 not,  the  reasons  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMI-
 LY  WELFARE  (SHRI  JAGDAMBI
 PRASAD  YADAV):  (a)  and  (b).  The
 recommendations  of  the  Commissioner
 for  SCs/8Ts.  made  m  his  report  for
 ‘1973-74  to  reserve  i5  per  cent  for
 Scheduled  Castes  and  5  per  cent  for
 Scheduled  Tribes  and  to  make  a  7९०
 laxation  of  5  per  cent  marks  for  these
 communities  in  the  minimum  marks
 Prescribed  for  admission  to  post-gradu-
 ate  courses  were  brought  to  the  notice
 of  the  AYIMS,  New  Defhi  and  FGIMER
 Chandigarh  in  October,  1m.  In
 AIIMS  25  per  cent  of  the  total  of  the
 Dost-graduate  seats  ate  reserved  for
 30  L.S—5.

 candidates  and  those  who  have  serv- शत  in  tural  sreas  for  more  than  2  years medical  graduates  domiciles  of  back- ward  aréas  and  those  who  ate  work-
 ing  under  the  family  welfare  pro- gramme.  A  relaxation  of  §  per  cent marks  in  the  minimum  marks  pres cribéed  is  also  allowed  to  the  candi- dates  belonging  to  these  communities, The  Post-Graduate  Institute,  Chandi-
 garh  has  recently  décided  to  reserve 20  per  cent  of  the  seats  for  its  various
 post  graduate  courses  for  candidates
 belonging  to  SCs/8T's  (i5  per  cént  for
 SCs  and  5  per  cent  {Sr  STs)  and  to
 make  a  relaxation  of  3  per  cent  marks for  these  ities  in  the  miint,
 marks  prescribed  for  admission  to
 courses,

 Licence  to  Bharat  Alloy  Steel  Ltd.,
 Patna

 7594.  SHRI  DHIRENDRA  NATH
 BASU:  Will  the  Minister  of  STEEL
 AND  MINES  be  pleased  to  state:

 (a)  whether  licence  for  the  matm-
 facture  of  Stainleas  Steel  A.LS.I.  304
 was  granted  to  Bharat  Alloy  Steel
 Ltd.,  Patna;

 (b)  if  not,  how  they  have  started
 manufacture  of  the  game;

 (c)  whether  the  Company  are  s
 at  Rs.  24350/-per  tonne  instead  of
 Rs.  21400|-  per  tonne  as  done  by
 Hindustan  Steel,  Durgapur;  and

 (d)  if  so,  the  reasong  therefor?
 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  STEEL  AND  MINDS
 (SHRI  KARIA  MUNDA):  (a)  to  (d).
 The  information  is  being  collected  and
 will  be  laid  on  the  Table  of  the  House.

 Reversion  of  the  Wiréctir  Genertl,
 Geological  survey  of  ‘ait:

 1595.  STfNI  M.  फ  CHANDRASHE-
 KHARA  MURTHY:  Will  the  Minister
 of  STEEL  AND  MINES  be  pleased  to
 state;

 (a)  whether  it  is  a  fact  छह
 incamBent  éf  the  office  df  श्टीएी"
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 General,  Geological  Survey  of  India
 has  been  reverted  recently;

 (b)  if  so,  whether  the  normal  and
 official  conventions  and  procedures
 have  been  followed  in  taking  such
 action  on  the  Head  of  a  Department;

 (c)  the  reasons  that  prompted  the
 Government  in  taking  the  action  in-
 dicated  above  against  the  Director
 General;  and

 (d)  whether  the  Minister  -is  aware
 that  the  above  action  has  created
 widespread  discontent  amongst  the
 Officials  of  the  Geological  department
 and  is  likely  to  undermine  their  con.
 fidence  in  the  observance  of  the  long
 standing  conventions?

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  BIJU  PATNAIK):  (a)
 Yes,  Sir.

 (b)  Yes,  Sir.

 (e)  The  then  incumbent  of  the  post
 of  Director  General,  Geological  Survey
 of  India  who  was  on  probation,  was
 reverted  as  his  performance  as  D.G.
 was  not  satisfactory.

 (d)  Certain  press  reports  have  ap-
 peared  on  the  subject  and  some  re-
 presentations  have  been  received  from
 certain  quarters  including  Shri  Vara-
 dan.  It  would  not  be  correct  to  say
 that  the  action  has  created  widespread
 discontent  in  the  G.S.I.

 Compensation  for  Deceased  in  Coal
 Mines

 7596.  SHRI  P.  RAJAGOPAL  NAIDU:
 Will  the  Minister  of  PARLIAMENT-
 ARY  AFFAIRS  AND  LABOUR  be
 pleased  to  state:

 (a)  the  number  of  applications  of
 the  deceased  in  the  coal  mines  pend-
 ing  at  present  before  Government
 urging  compensation  at  present;  and

 (b)  the  action  to  be  taken  by  Gov-
 ernment  to  dispose  them  of?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  LABOUR  AND  PAR-
 LIAMENTARY  AFFAIRS  (DR.  RAM
 KIRPAL  SINHA):  (a)  The  workers
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 employed  in  coal  mines  drawing  wages
 upto  Rs.  1,000  per  month  are  entitled
 to  compensation  under  the  workmen’s
 compensation  Act,  923:in  case  of  acci-
 dents  or  occupational  diseases  arising
 out  of  and  in  the  course  of  employ-
 ment  and  resulting  in  disablement  or
 death.  In  case  of  death,  the  employer
 is  required  to  deposit  the  amount  of
 compensation  with  the  Commissioner
 for  Workmen’s  Compensation  ap-
 pointed  by  the  State  Government,  for
 payment  to  the  dependants  of  the
 deceased  workers.  The  _  information
 regarding  the  number  of  applications
 for  compensation  pending  with  the
 Commissioners  in  the  various  States
 is  not  readily  available.

 (b)  The  Government  of  Andhra  Pra-
 desh  etc.  have  been  advised  to  con-
 sider  appointing  additional  Commis-
 sioners  wherever  necessary,  for  ex-
 pediting  the  settlement  of  claims
 under  the  Act.

 उच्चतस  न्यायालय  के  समक्ष  झोलशोगिक
 विवाद  झधितियम  को  परिभाषा  में

 झम्तर

 7597.  Sto  रामजी  सिंह  :  क्‍या  संसबोय
 कार्य  तथा  शम  मन्नी  यह  बताने  की  कृपा  करेंगे
 कि  :

 (क)  सरकार  ने  उद्योग  की  क्‍या  परि-
 भाषा  मानी  है  तथा  उच्चतम  न्यायालय  द्वारा
 2i  फरवरी,  .978  को  जो  परिभाषा  घोषित
 की  गई  उससे  यह  कितनी  भिन्न  है  ;

 (ख)  क्‍या  सरकार  का  विचार  जल
 प्रदाय  तथा  मल  व्ययन  और  गांधी  झाश्रम
 जैसी  संस्थाझों  को  भौद्योगिक  विवाद  भधि-
 नियम  के  दायरे  से  बाहर  करने  का  है  ;

 (ग)  यदि  नहीं,  तो  क्‍या  उच्चतम
 स्यायालय  के  उपरोक्त  निर्णय  से  अनेक

 सामाजिक  तथा  स्वयं  सेवी  संस्थाझ्रों  पर  बुरा
 प्रभाव  पहने  की  सम्भाथना  है;  झौर
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 (पे)  क्या  इससे  विबादों  की  संख्या,
 नहीं  बढ़ेगी  ?.

 संसदीय  कार्य  तथा  अम  मंत्री  (भी
 रंचीसा  बंगा) :  (क)  से  (4).  सर्वोच्च
 न्यायालय  के  तवीनतम,  निर्णय  को  ध्यान  में
 रखते  हुए  'उद्योग'  आाव्द  को  परिभाषा  करने
 का  सम्पूर्ण  प्रश्न  व्यापक  श्रौद्योगिक  सम्बन्ध
 कानून  के  सन्दर्भ  में  विचाराधीन  है।

 Provident  Fund  arrears  with  Coal
 Mines

 7598.  SHRI  ISHWAR  CHAUDHRY:
 Will  the  Minister  of  PARLIAMENT-
 ARY  AFFAIRS  AND  LABOUR  be
 pleased  to  state:

 (ey  the  total  amount  of  arrears  of
 Provident  Fund  lying  with  the  owners
 of  cual  mines;

 (b)  the  steps  taken  to  realise  the
 Provident  Fund  arrears;

 (c)  whether  Government  propose  to
 amend  the  Coal  Mines  Provident
 Fuud  Act  suitably  to  make  the  penal
 provisions  more  stringent  with  a  view
 to  expediting  the  recovery;  and

 (a)  if  so,  the  particulars  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  LABOUR  AND  PAR-
 LIAMENTARY  AFFAIRS  (DR.  RAM
 KIRPAL  SINHA):  (a)  Arrears  per-
 taining  to  prenationalisation  period
 are  Rs,  2.56  crores,  including  damages.
 For  the  post  nationalisation  period,  the
 arrears  as  on  30-9-1977  is  of  about
 Rupees  one  crores.

 (b)  In  respect  of  the  pre-nationalisa-
 tion  dues,  claims  cases  have  been  filed
 before  the  Commissioners  of  Payment.
 As  regards  post-nationalisation  dues,
 the  Coal  Companies  are  asked  to  de-
 posit  the  same,  failing  which  action
 will  be  taken  to  recover  these  dues  in
 accordance  with  the  provisions  of  the
 Coal  Mines  Provident  Fund  and  Mis-
 cellaneoug  Provisions  Act.

 (०)  and  (da).  No  such  proposals  are
 under  consideratjon.

 7599.  SHRI  .  SUKHENDRA  SINGH:
 Will  the  Minister  of  HEALTH  AND
 FAMILY  WELBARE  be:  pleased  to
 state:

 (a)  whether  ‘IU. 1g.  a  fact  that  the
 National  Institute  of:  (Occupational
 Health  has  developed  a  traffic  signal-
 ling  system,  which  relieves  the  traffic
 Officials  from  strain  of  directing  the
 vehicular  flow  by  hands;

 (b)  whether  it  is  also  a  fact  that  the
 system,  christened  ‘Janata  Traffic
 System’  ig  much  eheaper  than  the
 electronically  operated  traffic  control
 system  and  more  suitable  for  smaller
 towns;  and

 ९९)  whether  any  such  unit  has  been
 started  operating  in  any  town  on  ex.
 perimental  basis  and  if  so,  the  details
 regarding  its  performances?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMI-
 LY  WELFARE  (SHRI  JAGDAMBI
 PRASAD  YADAV):  (a)  and  (b).  Yes.

 (c)  The  Unit  was  installed  at  Paldi,
 Ahmedabad  by  the  Police  Commis-
 sioner  Ahmedabad  City  on  15-83-1978
 on  experimental  basis  for  a  period  of
 one  month.

 The  performance  of  the  Unit  so  far
 has  been  satisfactory.

 Creation  of  Class  TM  &  IV  Posts

 7600.  SHRI  SHANKAR  DEV:  Will
 the  Minister  of  EXTERNAL  AFFAIRS
 be  pleased  to  state:

 (a)  the  number  of  class  three  and
 class  four  posts  created  for  External
 Affairs  Ministry  during  the  last  four
 years,

 (b)  the  year  and  date  when  each
 of  these  posts  was  created  and
 sanctioned,  the  date  when  the  respec-
 tive  vacancies  were  filled;

 (c)  Bow  many  of  these  posts  were
 advertised;  and
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 (d)  how  many  incumbents  ,  against
 these  posts  were  appointed  through
 competition  and  Selection  Committee?

 THE  MINISTER  OF  STATE  IN  THE.
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SAMARENDRA  KUNDU):  (a)
 75  posts  of  which  48  -were,  Class  III
 and  27  Class  IV.

 (b)  The  required  information  js
 given  in  the  Statement  placed  on  the
 table  of  the  House

 (ec)  None  by  this  Ministry.  However,
 Class  III  ministerial  posts  are  adver-
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 tised  by  the  retruiting  bodies  for  the
 Government  of  India  as  a  whole:  Class
 IV  posts  are  filled  through  indents

 placed  with  Employment  Exchahge.

 (ay  80  posts  were  filleif’  either
 thfough  competitive  examinations  or
 through  tests/Selection  Committees  in
 this  Ministry  or  according  to  pres-
 cribed  procedures  which  include  ap-
 pointments  under  discretionary  powers
 covering  inter-alia,  personnel  already
 recruited  in  other  Ministries/Depart-
 ments  transferred  to  this  Ministry.  The
 remaining  24  posts  remain  unfilled.

 Statement

 8.  Yeak'&  Date  Date  from  which No  Name  of  posts  Created  No.  of Posts,  of‘creation  filled

 r  2  3
 Ss 5  _  2

 5

 “;eEpQ .  .  .  .  ४  194-1974  29-1975

 Do:

 2  Stenogtapher  .  I  9-4-1974,  169-1974.

 g  Chaifiu  .  .  .  I  249-1974  27°5°1975

 4  UDG  .  ee  2  BIS0-I974,  11-10-1974

 Do

 5  LD  CG  हि  न  2  LI-I0-I974  TI-I0-I974

 Do:

 6  Driver,  .  .  वि  .  I  1110-1974  11-10-1974

 7  Jathadar  ५  I  I  I-30-4974  II-I0-4974
 8  Peon  «४  3  TetG-rg74!  TE1-1974

 ‘  Da

 Do

 9  Chauffeur  5  .  +  .  I  25°  I-8974.  I-J1Q75,
 10  Peon  .  .  3  F  3  26-11-1974  Not  yet  filled

 व  Stenographé®  .  oo  -  I  16512-1974,  12ag31b78-
 t2  Chauffeur  I  16-12-1974  18-9-1976

 3  UDG...  I
 relaigys)  11-251975,

 4  Chauffeur  :  ७  -  I  I-3-3975  Not  yet  filled

 BLDG  .  .  .  I  8-4-1975  aer10-1975,
 6  Jamadar.  lw  +  I  8-4-1975  29-T2-2975

 प्र  Poms...  .  2  84-1975  8-4-7975

 One  not  yet  filled
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 «8  Peon  +  +  |  28197  2-8-1975,
 wg  UDG.  .  .  *  '  1-9-1975,  16-10-1975,

 20  Secitity  Guard.  वि  !  179-1973,  99-7-7576
 aa  Chauffeur  e  न  t  9%*I0*3975  I9°T@-977
 2a  Chauffeur  a  न  9110-1975  18-6-1975
 ag  LDC.  =  ;  x  29-19-1975  Not  yet  filled
 24  ‘Chauffeur  .  oe  t  agetat975  ;  473-1976,
 95  Daftary-cum-Gestetner  Operator:  |  912-1975,  .  *  *

 28-g-4977
 a  UDC  .  I  29-I-3976  |  “t8r0-4976
 ay  UDG  &  .  *  *  t  5-2-1976  18-10-1976
 28  Examirer  of  Stores  नि  a  3t-§-976  1-8-1976

 Do§
 2g  Chauffeur  2  7-7-1976  10-10-1977,

 One  not  iyet  filled,
 30  Chauffeur  +  +  .  3-7-1976  18.1  न  977

 261261977)

 3I  Chauffeur  3-8-1976  2-3-I978
 88  «Chauffeur  .  27-8-1976  t-2-978
 33  Chauffenr  7  21-9-1976  I9-II*4977
 34  Daftry’  .  ‘  2  39-30°7976  Not  yet  filled

 35  Peon  4  19-10-1976  Not  yet  filled

 36  Security  Guard  t  9°2°I977  9°2°977
 37  Chauffeur  2  5°2-3977  3-9°977

 One  not  yet  filled.

 38  Chauffeur  |  98-8-197  मना  t23977
 30°  Chauffeur  e  I  36-§-977  Not  yet  filled.

 40  Security  Guard  ०»  t  661977  6-6-1977
 gq:  Chauficor  5  1-6-1977  18-7197

 ASP1O-1977,

 18-10-1977,

 Wel  teQ77

 34°I9-977
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 42  Peon  हे  28-8-1977  2g-8-1977

 43  Chauffeur  नि  |  20-9-1977  Not  yet  filled

 44  Chauffeur  .  I  20-9-1977  Not  yet  filled

 45  Technician  a  1-10-1977  22-2-1978

 46  Security  Guard  =  I  4°I0°I977  Not  yet  filled

 47  Chauffeur  Fi  z  19-10-1977,  473-1978

 48  Security  Guard  .  2  (22-10-1977,  (22-10-1977
 92-10-1977

 49  Chauffeur  1  (Q-1191977,  Not  yet  filled

 50  Chauffeur  I  (21291977  Not  yet  filled

 5t  Chauffeur  I  23-1-1978  Not  yet  filled

 52  Security  Guard  i  25-I-I978  Not  yet  filled

 53  Chauffeur  7  a  +  I  24-2-1978  Not  yet  filled

 54  Security  Guard  I  28-2-1978  Not  yet  filled,

 Items  taken  into  account  for  compu-
 tation  of  Cost  of  Living  Index

 ‘7601.  SHRI  KiRIT  BIKRAM  DEB
 BURMAN:  Will  the  Minister  of  PAR-
 LIAMENTARY  AFFAIRS  AND  LA-
 BOUR  be  pleased  to  state:

 {a)  the  twelve  monthly  average  of
 the  cost  of  living  index  in  the  months
 of  January  and  February,  ‘1978;  and

 (b)  the  details  of  the  items,  the
 cost  of  which  is  taken  into  account
 tor  computation  of  the  cost  of  living
 index  and  the  weightage  given  to
 each  item  in  the  process?

 THE  MINISTER  OF  PARLIA-
 MENTARY  AFFAIRS  AND  LABOUR
 (SHRI  RAVINDRA  VARMA):  (a)
 and  (b).  Two  statements  (I  and  II)
 giving  the  required  information  are
 laiq  on  the  Table  of  the  House.
 {Placed  in  ह:  See  No.  LT-
 2148/78).

 East  West  Highway
 7602,  SHRI  P.  RAJAGOPAL  NAI-

 DU:  Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state:

 (a)  whether  the  East  West  High-
 way  (Central  Sector  of  Mahadra
 Marg)  has  been  taken  up;

 (b)  if  so,  the  number  of  bridges  to
 be  constructed  on  it;  and

 (c)  the  stage  of  its  completion?
 THE  MINISTER  OF  STATE  IN

 THE  MINISTRY  OF  EXTERNAL
 AFFAIRS  (SHRI  SAMARENDRA
 KUNDU):  (a)  Yes,  Sir,  The  cons.
 truction  work  on  the  Central  Sector
 of  East  West  Highway  (Mahendra
 Rajmarg)  was  started  in  1972.

 (b)  The  number  of  bridges  pro-
 posed  to  be  constructed  on  this  road
 is  127,

 (c)  62.7  per  cent  of  the  Project  has
 alteady  been  completed.  The  remain-
 ing  work  ig  in  progress  end  the  7०७0
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 8  likely  to  be  completed  by  Decem-
 ber,  98t.  oe

 Increase  fn  Interest  Rate  on  Deposits
 7603.  SHRI  CHITTA  BASU:.  ‘Will

 the  Minister  of  PARLIAMENTARY
 AFFAIRS  AND  LABOUR  be  pleased
 to  state:

 (a)  whether  the  Provident  Fund
 3oard  hag  recently  recommended  for
 he  increase  of  interest  rate.on  the
 deposits  and  other  changes  rélating
 o  the  grant  of  loans  etc,  to  the  sub-
 cribers;

 (b)  if  so,  whether  Government  have
 aken  any  decision  thereon;  and

 (c)  if  not,  the  reasons  therefor?

 THE  MINISTER  OF  STATE  IN
 [THE  MINISTRY  OF  LABOUR  AND
 ?ARLIAMENTARY  AFFAIRS  (DR.
 tAM  KRIPAL  SINHA):  (a)  Yes.

 (b)  and  (c).  The  proposals  are
 under  consideration,

 Trade  Agreement  with  Vietnam

 7604.  SHRI  DHARMA  VIR  VA-
 SISHT:  Will  the  Minister  of  EXTER-
 NAL  AFFAIRS  be  pleased  to  state:

 (a)  the  number  and  nature  of
 trade  and  other  agreements.  signed
 between  India  and  Vietnam  during
 the  recent  visit  of  the  Vietnamese
 Prime  Minister  to  India;  and

 (b)  the  details  worked  out  in
 respect  of  three  lakh  tons  of  wheat
 offered  by  India  and  its  re-payment?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  EXTERNAL
 AFFAIRS  (SHRI  SAMARENDRA
 KUNDU):  (a)  During  the  recent  visit
 of  the  Prime  Minister  of  Socialist
 Republic  of  Vietnam  to  India  the
 following  Agreements  were  reached:

 (i)  Agreement  on  Trade  and  Eco-
 norde  Cooperation.

 (ii)  Agreement  on  Cooperation  in
 the  field  of  Science  and
 Technology.

 (ili)  Agreement  on  Cooperation  in
 the  field  of  Agricultural  Re-
 search.

 (iv)  Agreement  on  Extension  of
 Credit  of  Rs,  400  million  by
 the  Governmen,  of  India  to
 the  Government  of  Vietnam
 for  financing  supplies  from
 India,

 In  addition,  the  two  Governments
 agreed,  in  principle,  to  the  extension
 of  a  credit  of  Rs.  300  million  by  the
 Indian  banking  System  to  Vietnam
 and  to  the  loan  of  300,000  tonnes  of
 wheat  by  the  Goverriment  of  India
 to  the  Government  af  Vietnam.

 (b)  The  detailg  are  yet  to  be  work-
 eq  out.

 Spheres  of  Cooperation  with  U.S.S.R.
 7605.  SHRI  C.  K.  JAFFER  SHARI-

 EF:  Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  new
 spheres  of  co-operation  have  been
 determined  during  the  fourth  session
 of  the  inter-Governmental  Indo-USSR
 Commission,  as  a  result  of  the  visit
 of  the  USSR  team  recently  to  India;
 and

 (b)  if  so,  the  details  thereof?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  EXTERNAL
 AFFAIRS  (SHRI  SAMARENDRA
 KUNDU):  (a)  and  (b),  Yes,  Sir.
 During  the  Fourth  Meeting  of  the
 Indo-Soviet  Joint  Commission  held  in
 New  Delhi  from  March  2—6,  1978,
 discussions  were  held  on  the  follow-
 ing  new  spheres  of  cooperation:

 (i)  Updating  of  technology  and
 equipment  at  the  steel  plants
 ang  the  machine-building
 plants  set  up  in  India  with
 Soviet  assistance.  A  con-
 crete  programme  of  coopera-
 tion  between  the  concerned
 Indian  and  Soviet  organisa-
 tions  is  being  drawn  up.

 (ii)  The  establishment  of  e  port-
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 tbased  .export-orienteq  blast
 ‘furnace  complex~for’the  pro-
 duction  of  foundry  grade

 .pig-iron,  details  of  which  are
 ‘expected  ‘to  be  wofked  out

 i  “by  ‘the  middle  of  1978.

 फ्र  -Gii)  "The  setting  up,  on  a  ‘compen-
 f.  _  Sation  <basis,  of  an  alumina

 la  plant  with  a  preduction  ca-
 Ye.  pacity  of  about  600,000  ton-
 il  “nes  of  alumina  per  annum
 gr  in  -Andhra  Pradesh.  Contracts
 "relating  “to  the  evaluation  of
 iF  ‘the  bauxite  deposits  and  pre-
 eo  “paration  of  a  detailed  feasi- oe

 bility  report  were  signed
 -during  the  course  of  the
 meeting.

 (iv)  Processing  of  poly-metallic
 ores  from  the  deposits  ~to«be

 ;  determined  by  India  and
 processing  of  niekel  bearing
 limenite  ores  of  the  Sukinda
 (Orissa)  deposits.  :  Details  -re-

 _garding  the  preparati6n  of
 the  feasibility  reports  are  to
 be  worked  out  later.

 Discussions  were  also  held  on  the
 preparation  of  a  long-term  economic
 cooperation  programme  as  envisaged
 in  the  Joint  Indo-Soviet  Declaration
 signed  in  October,  977  during  the
 visit  of  our  Prime  Minister  to  the
 Soviet  Union.  A  Working  Group  for
 thig  purpose  is  being  established.

 Study.  tours  of  M.Ps.  organised  by
 Government

 77606  SHRI  P.  RAJAGOPAL  NAI-
 DU:  ‘Will  the  Minister  of  PARLIA-
 MENTARY  AFFAIRS  AND  LABOUR
 be  pleased:  to  state:

 (a)  whether  Government  organised
 tudy  tours  of  ‘Members  of  Parlia-~
 rent  during  1977-78;  and

 “(b)  if  so,  the  details.  of  the  tours?
 THE  MINISTER  OF  PARLIA-

 MENTARY  <AFFAIRS  AND  LABOUR
 (SHRI  RAVINDRA  VARMA):  (a)
 ang  (b).  Yes,  Sir.  “During  the  year
 1977-78,  visits  of  Members  of  Parlia-

 ment  to  %he  following  Public  Under-
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 takings  were  coordinated  by  the-De-
 partment  of  Parliamentary  Affairs:—

 :l.  Fhe:  Hindustan  Housing  -Fac-
 tery,  Jangpura,  New  Delhi.

 2  The  -Mother  Dairy  &  Delhi
 Milk  Seheme,  New  Delhi.

 3.  The  Okhia  Industrial  -Estate,
 New  Delhi,

 4,  Kisan  Diwas  organised  at  the
 Indian  Agricultural  Research
 Institute,  Pusa,  New  Delhi.

 25.  The  Central  ‘Potato  Research
 Institute,  Simla,

 b.  The  Jute  Technology,  Inland
 .Fisheries  “Institutes  .  Projects
 and  Bidhan  Chandra  Krishi

 ‘Wishwa  “Vidyalaya,  Calcutta,
 Central  Rice  Research  Insti-
 titute/Inland  ‘Fisheries  Insti-
 tate,  Cuttatk,  ‘Krishi  ‘Vigyan
 Kendra  Trainers  Training
 Centre  (imland  Fisheries),
 Bhubaneshwar  and  Purj  Cen-
 tre,  etc.

 7.  Defence  Production’  Research
 and  Development  Establish-
 ments  at:

 i)  Dehra  Dun-Ambala-Bangalore-Chandi
 garh-Leh.

 ti)  Bombay-Pune-Hyderabad-Bangalore.
 iii)  Madras-Visakapatnam-Calcutta-Tezpur.

 8  Institute  of  Hotel  Management
 and  Central  Technology/
 Central  Institute  of  Fisheries,
 Bombay.  Krishi  Vigyan-Ken-
 dra,  Kosbad.  Central  Water
 Research  Institute  and  Col-
 lege  of  Agriculture,  Mahatma
 Phule  Krishi  Vidyapeeth,
 Poona.  Mahatma  Phule  Kri-
 shi  Vidyapeeth,  Rahuri,

 9,  Central  Arid  “Zone  -Research
 Institute  Laboratories,  -Jodh-
 pur.  Karakul  Project  of
 Central:  Sheep:  arid  Wool  -Re-
 search  institute  and  Central
 Arid  Zone  Research  Institute

 “Projects,  Bikaner.  Central
 Sheep  &  Wool  Research  Ins-

 .-titute,  Avikanagar,
 “10.  Defence  Industries  Exhibition.

 at  New  Delhi.  OO



 किम
 पल

 नकल
 कल की

 ll.  Krishi-Vigyan*Mela  organised
 atthe  Indian  Agricultural
 Research  Institute,  Pusa,
 New’  Delhi,

 सारंग्रपीपली  गांव  में  देलीफोन  कन्ेक्शनों  को

 'झंख्या

 ROOTS  श्री:  धर्म  सिह  भाई  पटेल  ::क्‍्या
 संचार  मन्त्री  यंह“बताने' की  छुपा" करेंगे  कि  :

 (क)  सौटाह्ठ-क्षेत्र  के  जूनागढ़  जिले  के

 माणवदर  तालुका"में  सारंगपीपली  गांव  में

 इंस-समय  किंतने-ठेलीफोन  कनेक्शन  हैं  ;
 शर

 (ख)  :वे-  बहां  कब  से  हैं  और  तत्सम्बन्धी

 ब्यौरा  क्‍या  है  ?

 संचार  मंत्रालय  में  राज्य  मंत्री  (श्री

 अचरहरि  प्रसाद  सुखदेव  साथ)  :  (क)  सौराष्ट्र
 केतें  जुवायढ़  जजिलेःके  माणथदर  ता  नके
 के  सारंगंपीपली  गांव  में  केवल  एक  टेलीफोन

 कनेक्शन  काम  कर  रहा  है।

 “_ख)“यह-कनेक्शन  घहां-  7-i-78  से

 काम  कर  रहां  है।  यह  कनेक्शन  विविध  कार्य-

 कारी  सहकारी  मण्डली  सारंग्रपीपली  के

 अध्यक्ष  के  ताम-में-  ह ैऔर  माणवदर  एक्सचेंज
 से  20  '  किलोमीटर  क्वी-दूरी--प९  है।

 जूनागढ़  जिले  के  खिरसारा-घेड  गांव  में

 टेलीफोन  कनेक्शन

 7608.20  धर्म  सिह  भाई  पटेल :

 क्या  संचार  मंत्री  यह  बताने  की.  कृपा  करेंगे

 किं  :

 (क)>क्या  गृजरात  के  जूनागढ़  जिले

 के  कशोड  तालुका  में  खिरसारा  घेड-गांव  के  77

 छकक्तिंयों  और  कम्मनियों  में  से  प्रत्येक  ने

 केशोड  डाकघर  में  25  फरवरी,  976  को

 800  रुपये  की  राशि  जमा  की  थी;

 (ख)  यदि  हातस्तों  इन.  व्यक्तियों  +को
 "अब  :वक:-ठेलीफोन  कवेक्शन  न  देने  के  क्‍या

 क्वारण  हैं  ;  और  द
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 (7)  “इन  व्यक्तियों  को*कब-लक-ठेली-

 फ्कोन-  कनेक्शन  सिलने.  को  -संभ[वना  है  ?

 संचार  मंत्रालय  में  राज्य  मंत्री  (६.

 हरि  प्रसाद  सुखदेव  साथ)  :  (क)  i6

 : व्यक्तियों  ने  ..केशोड  डाकघर  में  रकम  जमा

 “कशई है  ।  73  व्यक्तियों:ने  25-2-76

 की,  L-  ड््यक्ति  ने  6-72-76  को  “और  2

 -स्व्योक्तियं  7G 3-76  को  “रकम  जमा

 कराई  थी  ।

 ख)  ओर  (ग).खिरसारा  च्ेड में  कम  से

 . कम  20  ठेलीफोन  कनेक्शन  होने  -पर  एक
 छोटे  एक्सचेंज  का  :खोलना-झ्राथिक  दृष्टि  से

 'लाभकर  होमा  ।  जैसे  ही  4  और  .पार्टियां

 रकम  जमा  करा  देंगी,  एक्सचेंज  खोलने  के

 बारे  में  कार्रवाई  की  जा  सकेगी  1

 Ensuring  good  working  conditions  for
 Indian  Labour  Abroad

 -7609,.SHRI  DURGA  CHAND:  Will
 the  Minister  of  PARLIAMENTARY
 AFFAIRS  AND  LABOUR  be  pleased
 to  state  what  precautions  are  taken
 by  the  registered  firms  and  the  Gov-
 ernment  of,  India.  for  ensuring  good

 “working  conditions  of  Indian  Labour
 deployed  for  jobs  in  foreign  coun-
 tries?

 THE  MINISTER  OF  PARLIAMEN.-
 TARY  AFFAIRS  AND  LABOUR
 (SHRI  RAVINDRA  VARMA):  Ac-
 cording  to  a  policy  decision  taken  by
 Government  in  June,  1976,  no  firm,
 organisation  or  individual  shall  en-
 gage  in  the  recruitment  of  Skilled,
 Semi-skilleq  and  Unskilled  Workers

 _from  India  for  employment  abroad
 unless  registered  and  duly  approved
 for  this  purpose  by  the  Ministry  of
 Labour.  Foreign  -firms  and  organisa-
 tions  are  not  eligible  for  registration
 but  they.  may  engage  an  Indian  Com-
 pany  or  Organisation  registereq  with
 the  Ministry  of  Labour  to  act  on
 their  behalf.  Indian  -firmg  or  organi-
 sations  engaged  in  consultancy  or

 :execution  of  works  on  contract  or
 «sub-contract  basis  are,  however,  al-

 lowed  to  recruit  directly  without
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 going  through  recruiting  agency, their  own  requirementg  abroad  on  the
 terms  and  conditions  of  employment
 to  be  approved  by  the  Ministry  of
 Labour,

 Based  on  the  available  information,
 Ministry  of  Labour  has  drawn  up  a
 model  agreement  in  respect  of  each
 Gulf  country  containing  the  provi-

 sions  inter-dlia  for  salary,  allowan-
 ces,  working  hours,  leave,  medical
 facilities,  accommodation  etc.  to  be
 provided  to  the  workers  by  foreign
 employers.  This  model  agreement  is
 being  used  for  हि  examining  the  em-
 ployment  contracts  furnisheq  by  re-
 cruiting  agents  while  seeking  permis-
 sion  for  deployment  of  Indian  Work-
 ers  on  behalf  of  their  foreign  em-
 ployers.

 The  recruiting  agents  are  required
 to  enter  into  employment  agreement
 covering  various  aspects  of  employ-
 ment  on  behalf  of  their  foreign  em-
 ployers.  Before  applying  for  per-
 mission  the  recruiting  agents  have
 to  satisfy  themselves  that  the  em-
 ployment  agreement  proposed  to  be
 executed  with  the  recruited  workers
 contains  inter-alia  all  the  provisions
 mentioned  in  the  guidelines  provided

 in  the  certificate  of  registration.  The
 workers  recruited  by  recruiting  ag-
 ents  are  to  be  provided  with  factual
 information  and  briefing  regarding
 conditions  in  the  country  where  they
 are  being  deputed  for  employment.

 Complaints,  if  any,  received  are
 got  investigated  through  appropriate
 authorities  and  suitable  action  is  taken
 on  the  results  of  investigations.
 Number  of  Passport  applications  from

 Himachal]  Pradesh

 7610,  SHRI  DURGA  CHAND:  Will
 the  Minister  of  EXTERNAL  AF-
 FAIRS  be  pleased  to  state:

 (a)  the  number  of  applications
 received  for  passports  from  Himachal
 Pradesh  in  977  and  so  far  in  ‘1978;

 (b)  the  number  of  applications  dis-
 posed  of  during  the  above  period;
 and
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 (९)  what  arrangements,  have  been made  or  proposed  to  be  made  to  dis.

 Pose  of  these  applicationg  Quickly received  from  remote  hilly  areag  of
 Himachal  Pradesh?  |  eens

 THE  MINISTER  OF  STATE  Iv
 THE  MINISTRY’  OF  EXTERNAL
 AFFAIRS  (SHRI  SAMARENDRA
 KUNDU):  (a)  and  (b).  The  required information  is  given  below:—  aes

 Number  Number Period
 Of  appli-  of  pass.  -
 cations  ports

 received  granted

 7977  (a  Jan  to  3t
 Dec.)  «&  3.407  2,698

 7978  (h  Jan.  to  gt
 March)  997  353

 (c)  The  applications  from  Hima- chal  Pradesh  which  have  not  yet  re-
 sulteg  in  the  jssue  of  Passports  are
 mostly  pending  because:—~

 (i)  the  applications  are  incom-
 Plete  and  additional  informa-
 tion/documentation  has  been
 Sought  from  the  applicants; and

 (ii)  applications  received  in  Feb-
 ruary  ang  March  thig  year
 are  still  being  processed.  In
 addition  to  Himachal  Pra-
 desh,  Regional  Passport  Office
 Chandigarh  has  jurisdiction
 over  Punjab,  Haryana  and
 the  Union  Territory  of  Chan-
 digarh.  Government  have
 sanctioned  50  posts  of  clerks
 and  One  post  of  Public  Re-
 lations  Officer  for  the  Chan-
 digarh  Office  to  cope  with  its
 arrears,

 Increasing  Capacities  of
 Exchanges  in  Delhi

 7611,  ‘SHRI  DURGA  CHAND:  Will
 the  Minister  of  COMMUNICATIONS
 be  pleased  to  state:

 (a)  whether  in  Delhi  certain  Tele-
 Phone  exchanges  are  fully  loaded

 Loaded
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 whereas  other  exchanges  are  not  so
 joadeds  ‘and:  —

 (b)  the  ‘steps  being  taken  to  in.
 crease  the  capacity  of  loaded  ex.
 changes  to  put  at  par  with  other
 exchanges?

 |  THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMUNICA-
 TIONS  (SHRI  NARHARI  PRASAD
 SUKHDEO  SAI):  (a)  Yes,  Sir.

 75०

 (by  Wherever  building  capacity
 permits,  the  existing  exchanges  are
 being  expanded.  Where  existing
 buildings  are  full,  new  exchanges  are
 being  set  up  at  new  sites  to  provide
 relief  to  existing  exchanges.  The
 tentative  programme  of  expansion
 of  existing  and  opening  of  new  ex-
 changes  is  as  follows:—

 Exchange  Code  Expn.  Capacity New

 Year  97879
 Shahdara  East  °  द  20  Expn.j  7600  lines.
 Nehru  Place  नि  नि  68  New  2000  lines.
 Tis  Hazari-III,  .  25  New  30000  lines.
 Shakti  Nagar-I.  बा  New  10000,  lines.

 Okhla  5  >  =  नि  63  Expn.  3700  lines.
 ‘anpath-V  .  नि  35  New  2000  lines.

 27300  lines.
 Year  1979-80,
 Varidabad  के  8r  Expn,  90०  lines,

 ‘anakpuri  .  3  .  हे  55  New  2200  lines.
 Najouri  Garden-II  .  50  New  6000  lines.
 Ghaziabad-II  .  .  .  .  29  New  2000  lines,
 Tis  Hazari-II  .  23  New  1000,  है

 १६०८८  .  .  न  प्रिय  एक,

 Year  1980-81
 Nehru  Place  .  e  o  न
 Ghaziabad-II  .  .  .  *  .

 Janakpuri  .  न  ०  .  e  .  .

 Badarpur  .  .  -  .  .
 Bali.  2  6  «©  ७  क  द

 Alipur  .  न  °  न

 Bahadurgarh  .  .  °  .  °  .

 Rajouri  Garden-IV

 eee

 64  New  30000  lines.
 29  Expn.  2000  lines.

 55  Expn.  goo  lines,
 82  Expn.  T00  lines.

 803  Expn.  too  lines.

 8or  Expn.  i00  lines,

 83  Expn.  roo  lines,

 53  New  to000  |
 ee  ereninecene

 29300  lines.
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 w#Phone  Bill  Malpractices  in  Ulhasnagar
 (Maharashira)

 7612.  SHRI  R.  K.  MHALGI:  Will
 the  Minister  of  -COMMUNICATIONS

 tbe.  pleased  to  .state:

 (a)  whether  Government’s  atten.
 ition  -has  been  drawn  to  the  news.
 item  .in  Blitz  .(Bombay  .  English

 dition)  dated  7th  January,  978  un
 der  the  caption  “Vengeful  staff  cook
 ‘phoney’  Bills”  and  news-item  in
 ‘Indian  Express  (Bombay  Edition)
 Gated  3th  January,  978  under
 caption  “Phone  Bill  Malpractices”  in
 Ulhasnagar,-Maharashtra;  and

 (b)  if  so,  what  action  have  Gov-
 sernment  taken  in  respect  of  the
 ‘Ulhasnagar  Telephone  Exchange
 (District  Thana)?

 THE  MINISTER  OF  STATE  IN
 ‘THE  MINISTRY  OF  COMMUNICA-
 “TIONS  (SHRI  NARHARI  PRASAD
 SUKHDEO  SAI):  (a)  The  General

 “Manager  Telecom,  Bonibay  had  seen
 ‘the  news-items,  There  were  in  all
 ‘69.  excess  metering  complaints  in
 “Ulhasnagar  Exchange  for  the  quarter
 ending  i5th  November,  1977.  Billing
 in  32  cases  was  found  to  be  correct,

 ‘in  49  cases  rebate  wag  allowed  and
 the  remaining  9  cases  are  yet  under

 ‘investigation.

 (b)  ‘Prompt  remedial  action  is
 ‘taken  wherever  necessary,

 singe  सिटी  देलोफोन  एक्सचेंज  का  स्वचालित"
 टेलीफोन  एक्सचेंज  में  बदला  जाना

 7613.  श्री.  भीठालाल  पटेल  :  क्‍या

 संचार  मंत्री  यह  बताने  की  कपा  करेंगे  कि  :

 (क)  क्‍या  गंगापुर  सिटी  टेलीफोन

 एक्सचेंज  (भरतपुर,  राजस्थान)  की  क्षमता

 200  लाइवों  र्की  है  ;

 (ख)  क्या  200  लाइनों  से  श्रधिक  क्षमता

 वाले  टेलीफोन  एक्सचेंजों  को  सरकार  कौ”

 नीति  के  अनुसार  स्वचालित  एक्सचजों  मेँ

 ऑल  दिया  जांता  है;
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 (ग)  यदि  हां,  तो  उपर्युक्त  स॒ब  डिवीजन
 में  इस  टेलीफोन  एक्सचेंज  के

 त्यघिकू  महत्व-
 ज्ह््ण  ठेलीफोन  एक्सचेंज  होने  और  (इसकी

 आय  एवं:  ढुँक  लपइनों  -की  स्ंख्या--को:  ध्यानपम
 रखते  हुए  उक्त  टेलीफोन  एक्सचेंज  का  एक
 अवचालित  :एक्सचेंज  के  .रूफ  में  जिकास  किया

 जायेगा  ;  और

 (घ)  यदि  हां,  तो  कब  धौर  यदि  नहीं,
 “तो  इसके  क्‍या  कारण-हैं  ?

 ~
 संचार  मंत्रालय  में  राज्य  मंत्री  (श्री

 चरहरि  प्रसव  सुखदेव  साथ)  (क)  :  जी  हां।

 (ख)  जी  नहीं  t

 (ग)  और[(घ).  यद्यपि  सरकार  की  यह
 मंशा  है  कि  सभी  मैनुअल  एक्सचेंजों  को  जल्द
 से  जल्द  आटोमैटिक  एक्सचेंजों  में  बदल  दिया
 जाय  लेकिन  आटोमेटिक  -एक्सचेंज  उपस्कर
 की  सीमित  सप्लाई  के  कारण  प्रगति  मन्द  है  t
 उपलब्ध  सप्लाई  में  से  ही  जिला  मुख्यालयों
 के  एक्सचेंजों  श्रौर  बहुत  बड़े  मैनुझलों  एक्स-
 चेंजों  को,बदलने  के  लिये  प्राथमिकता,  दी  जा

 रही  है  ।  गंगापुर  जिला  मुख्यालय  नहीं  है,
 इसलिये  यह  प्राथमिकता  पाने  का  अधिकारी

 नहीं  है  ।  इस  स्थान  की  बारी  आते  पर

 ही  इसे  आ्राटोमेटिक  बनाया  जा  सकेगा  ।

 भरतपुर  जिले  के  हिन्डोन  शहर  में  टेलोफोन
 केन्द्र  के  दंक  हेडॉ  का  बदला  जाना

 7614.  श्री  मोठालाल  पटेल  a  क्‍या

 संचार  मंत्री  यह  बताने  की  कपा  करेंगे  कि  :

 (क)  क्या  हिन्डौन  शहर  (भरतपुर,  राज-
 स्थान)  में  देलीफोन-  केन्द्र-के  ट्रंक  बोर्ड  पूर्णतः
 अलुपयोग्री  हो.  गये  हैं,  क्योंकि  वे  बहुत  पुसने
 हैं;  |

 (ख)  क्या  इससे  ट्रंक  टेलीफोन  पर
 बातचीत  करते  समय  प्रयोगकर्ताओं  को  बड़ी
 कठिनाई  का  सामना  करना  पड़ता  है;  (पौर
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 (म)  क्या  सरकार  का  विज्वार  उन
 सभी  को  शीरा  ही  नये  ट्रंक  ब्रोढ़ों  से  बदलते
 का  है  शौर  यदि  हां  तो  कब  तक  भौर  यांद

 नहीं,  तो  इसके  क्‍या  कारण  है
 ?

 संचार  ंत्रालय  में  ्स्य  मंत्री  (लो
 गरहरि  प्रसाद  सुखदेव  साथ)  :  (क)  जी
 नहीं  ।

 (ख)  जी  नहीं

 (%)  प्रश्न  ही  नहीं  उकता  bt

 संत्ालय  में  हिम्वी  सलाहकार  समिति

 7615.  नका  सिंह  चौहान  :

 क्या  इस्पात  झौर  नन  मंत्री  यह  बताने
 को  शका  करेंगे  कि  :

 (क)  क्या  उनके  गंज्रश्लय  में  क््न्दी
 सलाहकार  ससिति  गठित  कर  दी  गई  है;
 और

 (@)  यदि  हां,  तो  उसके  रुदस्थों  के

 नाम  क्‍या  हैं  झौर  उन  में  से  उन  सक्स्यों  के
 नाम  और  संख्या  कितनी  है  जो  राजभाषा
 विभास  की  सिफारिश  पर  मनोनीत  किये
 गये  हैं  ?

 cere  ह... अ  खान  मंज्लय  में  राज्य
 मंत्रो  (भी  करिम  मुण्डा)  :  (क)  जी,  हां

 (a)  इस्पात  भौर  खान  मंत्रालय  की
 हिन्दी  सलाहुकार  ससिति  के  सवस्यों  को
 दर्शान  बाला  विवरण  संलग्न  है  ।  इस
 सम्रित्षि  में  राजभाषा  विधाग  की  सिफारिश
 पर  मनोनीत  परि  ण्  सदक्वों  के  भाम  ॥.
 दिये  गए  हैं  —

 l.  ‘8To  wee  एन०  मिश्र,
 प्रोफ्ेश्वर  'डिफाइमेंस्ट  झाफ  मेठलर्जी,
 ह... ल  श्मा  विए्यिरफ़्त्न,
 वाशणासी

 2.  ‘Bo  'शामदरशे  नि,
 दिल्‍ली  विश्वविद्यालय,
 बिल्ली

 विवरण

 इस्पात  झौर  खान  मंज्ञालय  की  हिन्दी
 सलाहकार  समिति  के  सदस्यों  की  सूची

 i.  इस्पात  और  खान  मंत्री---अध्यक्ष

 2.  इस्पात  झौर  खान  मंकासथय  में  राज्य
 मंत्री--उपाध्यक्ष

 3.  श्री  गोविन्द  राम  मिरि,
 संसद  सदस्य  (लोक-सभा)

 4.  श्री  कुमारी  झनन्थन,
 संसद  सदस्य  (लोक-संभा )

 5.  डा०  चन्द्र  मणि  लाल  चौधरी,
 संसद  सदस्य  (राज्य-सभा )

 6.  श्री  एस०  डी०  सिंह  चौरसिया,
 संसद  सदस्य  (राज्य-सभा)

 7.  डा०  रत्नाकर  पाण्डेय,
 संयोजक,  नांगरी  प्रचारिणी  सभा,
 (दिल्ली  शाखा),
 नई  दिल्‍ली  t

 8.  डा०  एस०  एन०  मिश्र,
 प्रोफेसर,  डिपार्टमेम्ट  झाक  बेटलर्जी:.
 बनारस  हिन्दू  विश्वविद्यालय,
 वारणासी  ।

 9.  Wo  रामदरश  मिश्र,
 दिल्‍ली  विश्यवविद्यालम
 दिल्ली  t

 i0.  सचिव  (इस्पात  शौर  ख़ान)  ।

 2i.  राजभाया  विभाग  के  सचित्र  थ  भारत'
 सरकार  के  हिन्दी  सलाहुक्षार  ।

 i2.  अपर  सचिव,  arr  विभाग

 13.  प्रष्यक्ष,
 स्टील  प्रथारिटी  झाफ  इंडिया  लि०,.
 नई  दिल्‍ली  ।

 4.  संयुक्त  संचिय  (हिन्दी),  खान  सिभाग  ४
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 संयुनत  सचिव,  राजभाषा  विभाग  a

 लोहा  भर  इस्पात  नियंत्रक,  कलकत्ता  |

 अध्यक्ष-एवं-  प्रबन्ध  निदेशक,
 भारत  एल्यूमिनियम  कं०  लि०,
 नई  दिल्‍ली  ny

 अध्यक्ष-एवं-प्रबन्ध  निदेशक,
 हिन्दुस्तान  जिक  लि०,
 उदयपुर  ।

 अध्यक्ष-एवं-प्रबन्ध  निदेशक,
 हिन्दुस्तान  कापर  लि०;
 कलकता  |

 महा-निदेशक,  भारतीय  भू-सर्वेक्षण  संस्था
 कलकत्ता  |

 नियंत्रक,  भारतीय  खान  ब्यूरो,
 नागपुर  t

 महा-प्रबन्धक,  राउरकेला  इस्पात  लि०,
 राउरकेला  |

 प्रबन्ध  निदेशक,
 मेंगनीज  झोर्स  (इंडिया)  लिमिटेड,
 नागपुर  ।

 अध्यक्ष  तथा  प्रबन्ध  निदेशक,
 मेटालर्जीकल  इंजीनियरिंग  (कन्सलटेंट्म
 इंडिया  लि०,
 रांची  (बिहार)  ।

 महा-प्रवन्धक,
 दुर्गापुर  स्टील  प्लांट,
 दुर्गापुर  ।

 अ्बन्ध  निदेशक,
 बोकारो  स्टील  लिमिटेड,
 बोकारो  ny

 महा-प्रबन्धक
 सिलाई  इस्पात  लि०,
 भिलाई,  जिला  दुर्ग  (म०  प्र०)

 28.  प्रबन्ध  निदेशक,  |
 नेशनल  मिनरल  डेवलपमेन्ट  कारपोरें-
 शन  लि०,  गा
 हैदराबाद  |

 29.  प्रबन्ध  निदेशक,
 हिन्दुस्तान  स्टील  बरक्स  कन्स्‍्ट्रक्शन  लि०,
 कलकत्ता  ।

 30.  संयुक्त  सचिव  (हिन्दी),
 इस्पात  विभाग  सदस्थ-सर्यिव

 Amount  of  Sale  of  Materials  sold  by
 Bokaro  Steel  Ltd.  to  Ancilllary

 Industries

 76i6.  SHRI  A.  K.  ROY:  Will  the
 Minister  of  STEEL  AND  MINES  be
 pleased  to  state:

 (a)  the  amount  in  rupees  of  raw
 materials  sold  by  the  Bokaro  Steel
 Ltd.  to  the  ancilliary  industries  in  the
 Balidih  Industrial  Estate  and  the
 finished  product  purchased  from
 them  during  ‘1977;  items  in  details  for
 different  concern:

 (9)  whether  it  is  a  fact  that  the
 policy  of  Government  is  to  support
 ancilliary  industries  by  the  heavy
 industry  to  promote  employment;  and

 (c)  whether  it  is  a  fact  that  the
 achievement  in  this  direction  38  very
 unsatisfactory  for  the  B.S.L.  and  if
 so,  the  reason  thereof  and  the  steps
 contemplated  to  correct  the  situation?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  KARIA  MUNDA):  (a)  No
 Taw  materials  were  sold  by  Bokaro
 Stee]  Limiteg  to  the  ancilliary  tndut-
 tries  under  Balidih  Industrial  Estate
 during  ‘1977-78,  The  details  of  orders
 placed  on  76  ancilliary  units  in  the
 avea  during  the  same  period  are  in-
 dicated  in  the  statement  laid  on  the
 Table  of  the  House.  [Placed  in  Lib-
 rary.  See  No.  LT-246/78).

 (b)  Yes,  Sir.
 (९)  No,  Sir.
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 ‘161T.  SHRI  OM  PRAKASH  TYAGI;
 Will  the  Minister  of  HEALTH  AND
 FAMILY  ©  WELFARE  be  pleased  to
 yefer  to  the  reply  given  to  Unstarred
 Question  No.  3297  on  the  8th  Decem-
 ‘ber,  1977,  and  state;
 !  (a)  whether  it  is  essential  for  a
 Drug  manufacturing  concern  under
 the  Drugs  Act  and  rules  thereunder,
 to  have  a  Pharmacist  for  giving  the
 expert  opinion  and  if  not,  the  reasons
 thereof;

 (b)  whether  any  Pharmacist  has
 been  working  in  the  employment  of
 M/s.  HIMCO  Laboratories  (Sonepat)
 Haryana,  since  ‘1973;

 (c)  if  not,  the  reasons  why  the  said
 ‘concern  {is  manufacturing  drugs  of
 various  kinds  for  public  consumption;
 and

 (a)  what  steps  are  being  taken  in
 the  interest  of  public  health  to  stop
 this  concern  from  manufacturing
 such  drugs?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMI-
 LY  WELFARE  (SHRI  JAGDAMBI
 PRASAD  YADAV):  (a)  Under  the
 provisions  of  the  Drugs  and  Cosmetics
 Rules  q  manufacturer  is  required  to
 employ  competent  technical  staff  for

 Supervising  the  manufacture  of  drugs
 consisting  of  at  least  one  person  who
 is  a  whole  time  employee  and  who
 possesses  qualifications  prescribed
 under  Rules  7l  and  76  of  the  Drugs

 ‘and  Cosmetics  Rules,

 (by  to  (d):  Details  are  being
 ascertained.

 Tools  Provided  to  Linemen
 7618,  हिना  SURAJ  BHAN:  Wili  the

 Minister  of  COMMUNICATIONS  be
 Pleased  to  state:

 (a)  whether  standard  tools  are
 Prescribed  to  be  supplied  to  the  Line-
 Men  engaged  on  maintenance  work
 in  the  Telegraph  Department  and  if
 80,  their  details;
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 (b)  whether  necessary  tools  are
 available  with  them  when  on  field
 duty  and  if  not,  reason  therefor;

 (c)  what  steps  are  being  taken  for
 the  timely  new  supply  in  case  of  loss
 and  replacement  in  the  event  of
 breakage;  and

 (d)  what  checks  are  being  exercis.
 ed  to  ensure  that  proper  equipment
 is  available  with  the  Linemen  while
 on  duty?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMUNICATIONS
 (SHRI  NARHARI  PRASAD  SUKH-
 DEO  SAI):  (a)  *Yes,  Sir.  Details  of
 standard  tools  are  given  at  Annexures
 ‘A’  and  ‘B’.  [Placed  in  Library.  See
 No.  LT-247/78].

 (b)  Yes,  Sir.  Necessary  tools  for
 the  required  type  of  jobs  are  normally
 available  to  them.

 (c)  The  linemen  are  requireg  to  re-
 port  the  loss  of  or  damage  to  any
 tools  tc  the  concerned  supervising  staff
 who  are  under  instructions  to  arrange
 replacement  of  those  tools.

 (d)  Instructions  exist  for  regular
 inspections  of  the  tool-kits  of  the  line-
 men  by  the  respective  officers  incharge.

 Grant  of  Telephone  Connections  from
 Okhig  Exchange,  New  Delhi

 76i9.  SHRI  SURAJ  BHAN:  Will
 the  Minister  of  COMMUNICATIONS
 be  pleased  to  state:

 (a)  whether  applicants  for  new
 telephone  connections  to  be  provid-
 ed  from  the  Okhla  Exchange  in  New
 Delhi  have  been  waiting  since  964
 or  even  earlier;  and

 (b)  if  so,  what  steps  are  proposed
 to  be  taken  to  provide  early  telephone
 connections  to  these  applicants  and
 by  what  time  they  may  expect  to  get
 them?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMUNICATIONS
 (SHRI  NARHARI  PRASAD  SUKH-
 DEO  SAI):  (a)  Yes,  Sir.
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 (b)  Following.  additional  exchange
 capacities  are  tentatively  proposed.  to
 be  added  to  provide  relief  in  this  area:

 (i)  1978-79  3700  lines  expansion  of
 Okhla  exchange}
 2000  lines‘  new  ex-

 change  at  Nehfu  place:
 Gi)  798  10,000,  lines  second-ex-

 change  at  Nehru  Place,
 It  is  hoped  that  all  existing’  appli-

 cants’  could  be-provided  with  telephone’
 connections  by-98.

 Improving  Service  of  Okhia  Telephone
 Exchange,  New  Delhi

 7620,  SHRI  SURAJ  “BHAN:  ‘Will
 the  Minister’  of  COMMUNICATIONS
 be  pleasétt  to  state?

 (a)  whether:  the  service  provided:
 to  the  telephone  Subscribers  from:
 Okhla  Telephone  exchange  in  New
 Delhi  is’  not’  satisfactory:  and‘  the  Bub-
 lie’  aré*  put  to  great:  ineonvenience  on*
 this  account;

 (b)  if-se,.  what  steps  are  proposed
 to  be  taken’  0  improve  the  sittiation-
 and  by:  what:  time  satisfactory  service:
 will  be:  available;.  and:

 (c)  whether’  he’  is‘  aware  that  the
 service  exchange  has  not  tangibly
 improved.  even  after  shifting  of  some
 connections  to  the  Hauz  Khas  ex-
 change  and  what  new  measures  are
 contemplated-in  the.  present  situation’.

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMUNICATIONS
 (SHRI  NARHARI  PRASAD  SUKH-
 DEO  SAI):  (a)  and  (b).  No;  Six,
 the  service  is  satisfactor¥;  However
 upgradation  works  of  the  existing  ex-
 chang  equipitient  and  Itistallation  for
 700°  additional  lines  are  in  progress in  OkHia  extHange.  Intprove®  sérvicé
 will  be  availible  ori  comipfetion:  of
 thesé  works.

 (c)  Capacity  created  after  shifting
 of  OKhla  numbers  tp  Hauz  Khas  Ex-
 change  hag  been  filled’  in  by  meeting
 longs  pending  requests  for  shifts  from
 other  areas  of  Delhi  to  Okhla:  'Tra-
 ffic  in  Okhla  Exchange  has  conse-
 quently.  net  decreased.

 Relief  would  be  possible  after  com-
 tmhissioning  of  I700  lines  expansion
 work  for  which  is  itt  progress.
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 Training  Centres.of  P.  &-T,  Deptt.

 7621.  SHRI  AHMED  HUSSAIN:
 Will  the-  Minister  of  COMMUNICA
 TIONS  be  pleased: tg.  state:

 (a)  whether  the  existing’  training:
 centres  of  the  P.  &  T.  Department’  are
 inadequate  to  train’  outsidéryDépart-
 mental  candidates  fer.  appointment.  to
 various  posts;

 (b)  the  name  of  training  centres
 inthe  country  and’  number;  name  and
 places  wheére-such  training’  centres  are
 proposed/being  constructed/ang  date
 targetted  in  each  case  and.  addi-
 tional  strength  (seats  and.  teaching.
 staff),  if  any,  proposed  to  be  increased;.

 (९)  whether  any  counttyhave’  aver
 sent  proposal  to  enrol.  their  students
 or  employees  in  these.  training  centres.
 and  if  so,  the-  names  of  those  Coun-.
 tries  and  number  of  persons  trained.
 by  these  centres  in  the  past;  and

 (d)  the:  reasons  why  at  least  one
 training  centre  should  not.  be  opened.
 to  meet  every  type  of  ‘requirement.
 and  what  action  is  being  taken  to
 avoid  unnecessary.  expenditure:  of
 Government  trminees  by"  sending:  them
 to  other  training:  centres?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMUNICA-.
 TIONS  (SHRI.  NARHARI  PRASAD
 SUKHDEO  SAI):  (७)  No,  Sir.  Thep-
 are  adequate.

 (b)  There  are  45  training  Céntres,
 the  names  and  locations:  beirig,  givert
 in’  the  attached  Statement!  No.  new
 training  centres  are  proposed  at
 present.

 (c)  56  trainees  from  the  following
 countries—Afghanistan,  Bangladesh,
 Barbados,  Bhutan,  Botswaria,  Lesotho,
 Maladives,  Mauritius,  Nepal  Phil-
 lipities;  South  Yemar,  Sri  Lanka;
 Sudan,  Surinam,  Swazilend;  Syria,
 Tanzania,  Thailand,  Yeman  and  Zam-
 bia  have’  been  traineg  during  the
 last  three  years:

 (@),  The  general  policy  for  the
 training  centres  is  to  have  ३  training
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 centre  for  each  region  or  State  de-
 pending  upon  the  requirements.  This
 enables  trainees  from  each  region  to
 go  to  the  nearest  training  centre
 thereby  avoiding  unnecessary  expen-
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 diture.  Centralised  training  centres
 are  opened  only  for  advanced  training
 where  the  number  of  persons  to  be
 trained  is  limited  and  can  be  handled
 by  one  training  centre.

 Statement
 Name  of  Telecom.  Training  Centres.

 Regional  Telecom.  Training  Centres  Circle  Telecom.  Training  Centres  ३

 Te  Jabalpur  7  .  e  We  Andhra  Pradesh  e  (Kakinada).
 2.  Nagpur  .  .  -  2  NE  e  (Gauhasi).
 3  Calcutta  .  oe  ०  $  Bihar  .  (Patnay
 Ae  Bombay  न  ०  न  *+..  4  Gujarat  e  (Ahmedabad).
 5.  Trivandrum  §  J&K  (Jammu)
 6.  Ahmedabad  6.  Kerala  «  (Trivandrum).
 9.  Nasik  7  M.P.  (Bhopal).
 8,  Bangalore  .  «  8  Tamil  Nadu  «  (Madras),
 9.  Hyderabad  .  Py  9  Maharashtra  (Nasik).

 10,  Meerut—under  shift  to  Ghaziabad  10.  N.  W.  -  (Rajpura),
 १  Patna.  ir.  Rajasthan  (Jaipur).
 1a.  Madras  (Distt.)  न  .  325८  West  Bengal  (Calcutta)
 13.  Rajpura  (Punjab)  ॥9,.  UL  P.  (Lucknow.)

 14s  Orissa  e  (Bhubaneshwar),
 15S  Karnataka  (Bangalore).¥

 district  Telecom.  Training  Centres
 ty
 2.

 Calcutta
 New  Delhi

 3८  Advanced  Level  Telecom.  Training  Centre
 sently  working  at  New  Delhi  to  be  rey to  Ghaziabad.)

 Postal  Training  Centres
 3.  Bombay.
 4.  Madras  °  =  Ae  Postal  Staff  College,  New  Delhi.
 5.  Hyderabad  2.  Postsand  Triegraphs  Training  Centre,

 Saharanpur
 6.  Bangalore  3-  Postal  Training  Centre,  Mysore
 7.  Poona.  न  ०  »  ra  Postal  Training  Centre,  Darbhanga,
 ce  Ahmedabad  .  .  न  हे  Se  Postal  Training  Centre,  Vadodara

 9.  Kanpur
 to,  Patna

 650  IS—6.
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 Blind  Persons
 7622.  SHRI  8,  8.  DAMANI;  Will  the

 Minister  of  HEALTH  AND  FAMILY
 WELFARE  be  pleased  to  state:

 (a)  whether  Government  has  col-
 lected  statistics  Statewise  about  the
 curable  blind  in  the  country  and,  if
 so,  the  details  thereof;

 (b)  the  percentage  of  people  afflict.
 ed  with  cataract;

 (९)  whether  Government  has  col-
 lected  information  with  regard  to  eye
 camps  organised  in  the  country  and
 the  work  they  have  carried  especially
 in  regard  to  cataract  operations;

 (d)  if  so,  the  details  thereof  year-
 wise  and  Statewise  during  the  last
 three  years;  and

 (a)  the  assistance  which  Govern-
 ment  has  given  to  these  camps?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMI-
 LY  WELFARE  (SHR]  JAGDAMBI
 PRASAD  YADAV):  (a)  and  (b).  A
 sample  survey  was  done  by  ICMR  in
 973—75  in  seven  centres  namely
 Ahmedabad  (Gujarat),  Cuttack
 (Orissa),  Indore  (Madhya  Pradesh)
 Srinagar  (J  &  K),  Varanasi  (U.P.),
 Madurai  (Tamil  Nadu)  and  Delhi.  It
 revealed  that  about  5  million  curable
 blind  are  awaiting  operative  interfer-
 ence.  This  constituted  about  55  per
 cent  of  the  estimated  total  blinds  of
 9  million  in  the  country.  Statewise
 statistics  are  being  collected  through
 the  National  Programme  for  Prevention
 of  Visual  Impairment  and  Control  of
 Blindness.

 (९)  and  (d).  A  number  of  private
 eye  camps  are  being  held  by  the  volun-
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 tary  organisations  for  performing
 cataract  operations,  the  exact  informa-
 tion  of  which  is  not  available  with  the
 Government.  However,  a  Central  Co-
 ordination  Committee  has  recently  been
 set  up  and  District  Coordination  Com-
 mittees  are  being  set  up  in  the  vari-
 ous  States  with  a  view  to  coordinate
 the  work  of  all  eye  camps  whether
 sponsored  by  the  Government  or  done
 by  private  voluntary  organisations  and
 it  is  hoped  that  this  information  will
 be  available  in  subsequent  years.

 (e)  Under  the  National  Programme
 for  Prevention  of  Visual  Impairment
 and  Control  of  Blindness  voluntary
 agencies  are  assisted  at  the  rate  of
 Rs.  40  per  intra  ocular  operation  per-
 formed  in  each  camp  subject  to  the
 ceiling  of  Rs.  6000  per  eye  camp.  Dur-
 ing  the  year  ‘1977-78,  however,  a  finan-
 cial  assistance  to  the  extent  of
 Rs.  28,281.00  was  only  sought  by  those
 social  and  voluntary  organisations  and
 the  same  was  given.

 बिहार  के  लिये  चिकित्सा  सुविधाओों  हेतु
 स्वीकृत  धनराशि

 7623.  श्री  सुरेन्द्र  झा  सुमन  :  क्या
 स्वास्थ्य  और  परिवार  कल्याण  मंत्री  यह  बताने
 की  कृपा  करेंगे  कि  :

 (क)  केन्द्रीय  सरकार  मे  विहार  को
 चिकित्सा  युविधाएं  देने  के  लिए  गत  वर्ष
 कितनी  राशि  की  स्वीकृति  दी  है  ;  और

 (ख)  स्वीकृत  राशि  में  से  मदवार
 कितनी  राशि  उपलब्ध  की  गई  है  ?

 स्वास्थ्य  झोर  परिवार  कल्याण  मंत्रालय
 में  राज्य  मंत्रों  (शो  जगवस्बो  प्रसाद  यादव)  :
 (क)  श्रौर  (@)  :  श्रपेक्षित  सूचना  का

 एक  विवरण  संलग्न  है  ।
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 विवरण

 क्रम  कार्यक्रम  का  नाम  नियतन  !  जितनी  रकम

 संध्ष्या  दी  गई
 (रुपये  लाखों  में)

 |  2  3  4

 L  राष्ट्रीय  मलेरिया  उन्मूलन  कार्यक्रम  (ग्रामीण)  इसमें  राज्य  96,I8  95.91
 सरकार  को  दिए  गए  वें  50  लाख  रुपये  भी  शामिल  हैं
 जिनका  भगतान  चौथी  योजना  अवधि  के  राष्ट्रीय  मलेरिया
 उन्मूलन  कार्यक्रम  के  बारे  में  उनके  बकाया  दावे  के  विरुद्ध  किया  *

 गया  था।  ह

 2.  राष्ट्रीय  मलेरिया  उन्मूलन  कार्यक्रम  (नगरीय)  8.28  8.28

 3.  राष्ट्रीय  चेचक  उन्मूलन  योजना  6.00  5.75

 4.  फिज़ियोथिरेपिस्टों.  आकुपेशनल  थिरेपिस्टों  तथा  प्रोस्थेटिक  0.50  0  50
 तकनीशियतनों  का  प्रशिक्षण  तथा  वजीफों  का  भुगतान

 5.  बहुघन्धी  कार्य  कर्ताध्ों  का  प्रशिक्षण  तथा  रोजगार  5.03  6.  57

 6.  स्कूल  स्वास्थ्य  कार्यक्रम  0.80  0,80

 7.  संयुक्त  खाद्य  एवं  श्रौषध  प्रयोगशालाएं  4.00  4.00

 8.  जिला  शिक्षण  श्रस्पतालों  में  मनश्चिकित्सा  क्लिनिकों  की  0.50  0.25
 स्थापना

 9.  राष्ट्रीय  रोहे  एवं  अन्धता  नियंत्रण  कार्य  क्रम  .40  0.70

 l0.  भारतीय  चिकित्सा  पद्धतियों  में  स्नातकोत्तर  चिकित्सा  शिक्षा  0.75  0.  75

 Ll.  कुष्ठरोग  नियंत्रण  कार्य  क्रम  20.00  7.37

 12,  देहाती  इलाकों  में  जन  स्वास्थ्य  सेवाएं  3.8  3.8

 15.  ग्रामीण  परिवार  कल्याण  सेवाएं  (इसमें  ग्रामीण  परिवार  कल्याण.  «239.22  290.00
 केन्द्रों  तथा  उप-केन्द्रों  का  रख-रखाव  तथा  अधूरे  भवनों  को
 पूरा  करने  का  कार्य  भी  शामिल  है  ।

 14,  नगरीय  परिवार  कल्याण  केन्द्र  6.00  4,  45

 15,  न्य  सेवाएं  शौर  सामग्री  (इसमें  नसबन्दी  पलंगों  का  रखरखाव.  55  60  25.3
 प्रसवोत्तर  कार्य  क्रम  तथा  प्राइमरी  हैल्थ  सेंटरों  तथा  तालुक  स्तर
 के  अ्रस्पतालों  में  स्वेज्छिक  नसबन्दी  आपरेशन  की  सुविधाशरों  की
 मजबूत  बनाने  का  कार्य  भी  शामिल  है)  t
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 |  2  3  4

 16.  निर्देशन  और  प्रशासन  (राज्य  सचिवालय,  सेल,  राज्य  परिवार  29.  35  46.00
 कल्याण  ब्यूरो  क्‍श्रौर  जिला  स्तर  के  संगठन)

 12  ग्रामीण  परिवार  कल्याण  केन्द्रों,  जिला  परिवार  कल्याण  ब्यूरो  34.05  30.00
 राज्य  परिवार  कल्याण  ब्यूरो  तथा  स्वास्थ्य  और  परिवार  कल्याण
 प्रशिक्षण  केन्द्रों  की  गाड़ियों  की  बड़ी-बड़ी  मरम्मत  शौर  पैद्रोल,
 झादि  पर  खच  के  लिए  राशि  1

 i8.  लूप  निवेशन  तथा  नसबन्दी  ऑपरेशनों  के  लिए  मुझ्रावजा  ।  67.00  27,00

 i9.  जनशिक्षा  और  मीडिया
 20.  प्रशिक्षण,  अ्रनुसंधान  तथा  सांख्यिकी  (स्वास्थ्य  ,तथा  परिवार  30.  26  38.00

 कल्याण  केन्द्रों,  सहायक  नर्स  मिडवाइफ  और  लेडी  हैल्थ  विज़िटर
 प्रशिक्षण  केन्द्रों  का  संचालन  और  दाइयों  का  प्रशिक्षण)

 योग  723.0  626.64

 (मद  संख्या 1  i5  का  सम्बन्ध  सीधे  चिकित्सा  सुविधाओं  से  है)

 उपर्युक्त  धनराशि  के  शभ्रतिरिक्‍्त  राजेन्द्र  मेडिकल  कालेज,  श्रस्पताल,  रांची  में  एक  कोबालट
 थेरामी  यूनिट  स्थापित  करने  के  लिए  i0  लाख  रुपये  की  धनराशि  रिलीज़  की  गई  ।

 राज्य  को  उपकरणों,  कीटनाशी  दवाइयों,  औषधियों  शभ्रादि  के  रूप  में  सहायता  दी  जा  रही  है
 शौर  इस  प्रयोजन  के  लिए  977-78  में  i23.8  लाख  रुपये  का  आवंटन  किया  गया  है  सप्लाई
 किये  गये  उपकरणों  की  वास्तविक  कीमत  का  पूरा  पता  लगाया  जा  रहा  है  और  वह  दे  दी  जाएगी  ।
 राज्य  को  6,48,  476  रुपये  की  लागत  के  गर्म-निरोध  के  उपकरण,  जच्चा-बच्चा  स्वास्थ्य  सामग्री  तथा
 दवाइयों  के  किट  भी  सप्लाई  किए  गए  थे  ।

 स्वैच्छिक  संगठनों  को  भी  डाक्टरी  सामान,  आदि  खरीदने  के  लिए  वित्तीय  सहायता  दे  दी
 गई  है  ।  बिहार  की  संस्थाओ्रों  को  977-78  के  दोरान  वास्तव  में  कुल  कितनी  राशि  दी  गई,
 इसका  पूरा  पता  लगाया  जा  रहा  है  प्लौर  वह  दे  दी  जाएगी  ।

 भिलाई  इस्पात  संयंत्र  द्वारा  वर्ष  977-78
 के  दौरान  खरोदो  गई  वस्तुयों  को  मदें  तथा

 उनका  मूल्य
 7624  श्री  मोहन  भेया  :  क्या  इस्पात

 तौर  खान  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  भिलाई  इस्पात  संयंत्र  दूवारा
 थ  977-78  के  दौरान  खरीदी  गई  वस्तुओं

 कतरी  मदवार  मात्रा  का  मूल्य  क्‍या  है  ;

 (@)  क्‍या  उक्त  खरीदों  में  कथित
 '्रष्ट  प्रक्रियाओं  के  बारे  में  सतर्कता  विभाग
 के  माध्यम  से  कोई  जांच  कराई  गई  है  ;
 और  यदि  हां,  तो  तत्सम्बन्धी  पूरा  ब्यौरा  क्या
 है?

 इस्पात  झोर  खान  मंत्रालय  में  राज्य  मंत्री
 भी  करिया  मुष्दा)  (क)  और  (@)  :
 जानकारी  प्राप्त  की  जा  रही  है  शौर
 सभापटल  पर  रख  दी  जायेगी  ।
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 Indian  Area  under  ilegal  occupation
 of  Pakistan

 7625.  SHRI  VIJAY  KUMAR  MAL-
 HOTRA:  Will  the  Minister  of  EXTER-
 NAL  AFFAIRS  be  pleased  to  state:

 (a)  the  total  area  belonging  to
 India  under  unauthorised  occupation
 of  Pakistan  along  with  the  names  of
 prominent  places  and  lang  marks
 under  Pakistani  occupation;  and

 (b)  whether  there  have  been  any
 border  incidents  with  China  or  Pak-
 istan  during  the  past  year?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS

 «  (SHRI  SAMARENDRA  KUNDU):  (a)
 An  area  of  J  &  K  of  approximately
 78,218  square  kilometres  is  under  the
 unauthorised  occupation  of  Pakistan.
 An  additional  area  of  about  580  square
 kilometres  in  Pakistan—occupied
 Kashmir  was  illegally  ceded  by  Pakis-
 tan  to  China  under  the  so-called  Sino-
 Pak  Agreement  of  1963.  The  pro-
 minent  places  in  these  areas
 Muzaffarabad,  Poonch,  Mirpur,  Gilgit,
 Baltistan,  Nagar  and  Hunza.

 (b)  There  have  been  no  major
 clashes  or  incidents  with  Pakistan  on
 the  Line  of  Control  in  J  &  K  area  or
 with  China  during  the  past  one  year.

 Jpint  survey  by  India  and  Australia mee  for  Energy  needs

 7626.  SHRI  DHARMA  VIR  VASISHT:
 Will  the  Minister  of  EXTERNAL  AF-
 FAIRS  be  pleased  to  state  the  details
 of  the  joint  survey  by  India  and  Aus-
 tralia  of  the  energy  needs  of  twelve
 Commonwealth  countries  together  with
 the  expected  share  of  India  in  finance
 and  man-power  in  carrying  out  the
 survey?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SAMARENDRA  KUNDU):  One

 of  the  decisions  of  the  Commonwealth
 Heads  of  Government  Regional  Meet-
 ing  was  to  set  up  a  Consultative  Group
 on  Energy  (vide  Prime  Minister’s
 statement  of  24-3-I978  in  Lok  Sabha).
 The  purpose  of  the  group,  as  explained
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 in  the  Communique  issued  after  the
 Conference  is  as  follows:

 “They  agreed  to  establish  a  Com-
 monwealth  Regional  Consultative
 Group  on  Energy  to  assist  in  the
 identification  of  the  energy  problems
 of  individual  countries  in  the  region,
 support  the  work  of  national  and
 regional  institutions  in  the  research
 development  and  practical  application
 of  technologies  or  alternative  source
 of  energy,  mobilise  resources  for
 such  work  and  facilitate  the  ex-

 change  of  information  among  Com-
 monwealth  countries  °in  the  region
 on  energy  matters.  -Its  first  task
 would  be  to  review  existing  alterna-
 tive  energy  technology  to  identify
 the  most  practical  applications  for
 use  in  the  region,  and  to  determine
 the  most  promising  fields  for  re-
 search  and  development.”

 The  work  of  the  Consultative  Group,
 which  is  not  confined  to  India  and
 Australia,  has  not  yet  commenced,
 India,  which  has  been  named  as  co-
 ordinator  of  this  Group,  has  set  a  nodal
 point  in  the  Department  of  Energy,
 working  closely  with  the  Department
 of  Science  and  Technology,  to  take
 further  action  in  this  regard.

 Study.  Group  for  integrateg  Tele-
 communication  Services

 7627.  SHRI  P.  RAJAGOPAL  NAIDU:
 Will  the  Minister  of  COMMUNICA-
 TIONS  be  pleased  to  state:

 (a)  whether  Government  have  set
 up  a  Study  Group  to  recommend  ap-
 propriate  technology  for  integrated
 Telecommunication  ervices  in  the
 rural  side;  and

 (b)  the  points  of  reference  given  to
 the  Group?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMUNICATIONS
 (SHRI  NARHARI  PRASAD  SUKH-
 DEO  SAI):  (a)  No,  Sir.

 (b)  Does  not  arise.
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 Air  Travel  by  Officers  of  EF  r
 Organisation

 7628,  SHRIMATI  AHILYA  P-
 RANGNEKAR:  Will  the  Minister  of
 PARLIAMENTARY  AFFAIRS  AND
 LABOUR  be  pleased  to  state:

 (a)  whether  certain  officers  of  the
 Employees  Provident  Fung  Organisa-
 tion  who  are  not  entitled  to  travel  by
 Air  are  frequently  going  on  tours  by
 air  in  violation  of  Government’s  rules;

 (b)  if  so,  the  number  of  such  tours
 during  the  last  three  years,  the  ex-
 penditure  incurred  by  the  Organisa-
 tion  and  what  was  the  public  interest
 involved  in  their  journey;  and

 (९)  what  action  Government  pro-
 pose  to  take  to  stop  this  wasteful  ex-
 penditure  in  view  of  all  round  Gov-
 ernment  Economy  and  what  action
 will  be  taken  against  the  officers  of
 Labour  Ministry  who  are  allowing
 such  tours  in  a  routine  manners?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  LABOUR  AND  PAR-
 LIAMENTARY  AFFAIRS  (SHRI  RAM
 KIRPAL  SINHA):  (a)  Officerg  drawing
 pay  between  Rs.  800  and  2250  are
 authorised  to  travel  by  air  at  their
 discretion  if  the  distance  involved  is
 more  than  500  Kilometres  and  _  the
 journey  cannot  be  performed  overnight
 by  train  according  to  the  Government
 of  India  Orders.  Officers  in  the  Em-
 ployees  Provident  Fund  Organisation
 @rawing  pay  in  the  above  range  have
 been  travelling  by  air  in  accordance
 with  the  provisions  of  Government
 Rules.  In  case  an  officer  is  not
 authorised  to  travel  by  air  journey  it
 can  be  performed  by  him  under
 S.R.48(B)(ii)  whenever  a  competent
 authority  certifies  that  the  air  travel
 is  urgent  and  necessary  in  the  public
 interest.  Government  of  India  is  the
 competent  authority  and  in  such  cases
 sanction  of  the  Government  is  ubtained
 by  the  Employees  Provident  Fund
 Organisation  under  S.R.48(B)  (ii).

 (b)  A  statement  is  laid  on  the  Table
 of  the  House.  [Placed  in  Library.  See
 No,  LT-2i48/78].
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 (ce)  The  air  journeys  have  been  per-
 formed  by  the  Officers  of  the  Em-
 ployees  Provident  Fund  Organisation
 strictly  in  accordance  with  the  provi-
 sions  of  the  Government  rules  and
 also  in  the  interest  of  work  of  the
 Organisation,
 Trade  transit  facilities  via  Pakistan

 7629.  SHRI  DURGA  CHAND:  Will
 the  Minister  of  EXTERNAL  AFFAIRS
 be  pleased  to  state:

 (a)  whether  the  Government  of
 India  have  askeq  the  Pakistan  Gov-
 ernment  for  trade  and  transit  facilities
 betweem  India  and  Afghanistan  via
 Pakistan;

 (9)  if  so,  the  facilities  being  ४४४९१;
 and

 (c)  the  reaction  of  the  Government
 of  Pakistan  thereto?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SAMARENDRA  KUNDU):  (a)
 to  (c).  The  question  of  grant  of  re-
 ciprocal  transit  facilities  between  India
 and  Pakistan  is  still  under  discussion.

 Indian  items  for  Pakistan  Markets

 7630.  SHRI  SARAT  KAR:  Will  the
 Minister  of  EXTERNAL  AFFAIRS  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  smug-
 gled  ang  imported  Indian  goods  have
 virtually  flooded  markets  in  Pakistan’s.
 small  and  big  cities;

 (b)  if  so,  the  items  manufactured
 by  India  which  are  found  in  plenty
 in  the  markets  in  Pakistan;  and

 (c)  the  items  in  which  Pakistan
 has  shown  its  interest  to  buy  from
 India  as  well  as  the  reaction  of  the
 Indian  Government  thereto?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SAMARENDRA  KUNDU):  (a)
 and  (b).  Government  have  seen  press
 reports  to  the  effect  that  in  addition
 to  goods  that  move  through  normal
 trade  channels  between  India  and:
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 Pakistan,  a  variety  of  goods  are  also
 being  smuggled  across  the  border.
 The  border  authorities  of  both
 India  and  Pakistan  are  making
 every  effort  to  prevent  the  smuggling
 of  goods  from  either  country  to  the
 other.  Of  the  goods  being  exported
 from  India  to  Pakistan  through  normal
 trade  channels,  it  is  understood  that
 in  terms  of  value  the  major  items  are
 tea,  steel  goods,  timber  etc.

 (c)  Pakistan  importers  have  shown
 interest  in  buying  a  wide  variety  of
 goods  from  India.  Government’s  policy
 is  to  promote  two-way  trade  on  the
 basis  of  non-discrimination  and  mutual
 benefit.  दि

 Li
 सिन्येटिक  वस्तुएं  बनाने  वाले  श्रमिकों  में

 बोसारी

 763i.  डा०  लक्ष्मी  नारायण  पांडेय  :
 क्या  संसदीय  कार्य  तथा  क्रम  मंत्री  यह  बताने
 की  कृपा  करेंगे  कि  :

 (क)  क्या  सिन्थेटिक  वस्तुएं  बनाने
 बाने  मिलों  के  श्रमिकों  में  कुछ  समय  बाद
 तपेदिक  अथवा  इसी  प्रकार  के  अन्य  छूत  की
 बीमारियां  होने  की  संभावना  रहती  है  ;

 (@)  क्या  संबंधित  मिलें  इन  बीमारियों
 को  रोकने  के  लिये  कोई  कार्यवाही  नहीं  करती
 है  जो  कि  तस्करी  नियमों  का  स्पष्ट
 फल्लंतरन  हैं  ;  और

 (ग)  यदि  हां,  तो  इस  संबंध  में  सरकार
 द्वारा  क्या  कदम  उठाये  गये  हैं  ?|

 संसदीय  कार्य  तथा  श्रम  मंत्री  (क्री
 रवीन  बर्मा) :.  (क)  जी  नहीं  ।

 (ख)  श्रीर  (ग).,  प्रश्न  नहीं  उठते  ।

 Demand  for  improvement  in  Pen-
 sionary  benefits

 7632.  DR.  VASANT  KUMAR  PAN-
 DIT:  Will  the  Minister  of  COMMUNI-
 CATIONS  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 All  India  Posts  and  Telegraphs  and
 ether  Central  Government,  Pension-
 ar’s  Association,  Poona  have  demand-

 ed  improvement  in  pensionary  bene-
 fits;

 (b)  if  so,  since  when  their  demand
 is  pending;

 (c)  what  is  the  total  number  of
 P  &  T  pensioners  getting  (i)  Service
 Pension  (ii)  widow’s  pension  and  (ili) Children  family  pension;

 (d)  the  total  amount  of  such  pen-
 sions  annually  as  referred  to  in  Clause
 (ii)  above;  and

 (e)  what  would  be  the  additional
 amount  payable  if  the  Wemand  of  the
 Association  is  granted?,

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMUNICATIONS
 (SHRI  NARHARI  PRASAD  SUKHDEO
 SAI):  (a)  and  (b).  Yes,  Sir.  A  copy
 of  letter  No.  699  dated  (2-4-1977  ad-
 dressed  to  the  Minister  of  Finance  on
 the  subject  of  two  due  instalments  of
 dearness  relief  to  the  Central  Govern-
 ment  Pensioners  had  been  received.

 As  the  request  covers  pensioners  of
 all  central  Government  departments,
 necessary  information  will  be  obtained
 from  the  appropriate  Ministry.

 (c)  to  (e).  The  information  is  being
 collected  and  will  be  placed  on  the
 table  of  the  House.

 Labour  Courts  and  cases  pending  there
 7633.  SHRI  D.  8.  CHANDRE

 GOWDA:
 SHRI  S.  S.  SOMANTI:

 Will  the  Minister  of  PARLIAMENT-
 ARY  AFFAIRS  AND  LABOUR  be
 pleased  to  state:

 (a)  the  number  of  Labour  Courts
 in  the  country,  State-wise  to  settle
 the  disputes  of  labourers;

 (b)  the  details  regarding  the  dis-
 putes  still  pending  in  these  courts,
 State-wise;  and

 (c)  whether  Government  propose
 to  open  some  new  courts  in  view  of
 the  increasing  number  of  disputes  and
 delay  in  getting  the  justice  to  the
 workers?
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 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR  (SHRI
 RAVINDRA  VARMA):  (a)  There  are
 eight  Central  Government  Industrial
 Tribunals-cum-Labour  Courts  under
 the  Central  Government  and  they  all
 have  All  India  Jurisdiction.

 (b)  Information  is  being  collected
 and  would  be  placed  on  the  table  of
 the  House.

 (९)  The  Central  Government  has  no
 proposal  at  present  for  opening  new
 Labour  Courts  at  any  place.  However,
 the  number  of  disputes  and  the  need
 for  quick  disposul  of  cases  will  be  kept
 in  view  in  considering  the  need  for
 opening  new  Labour  Courts  from  time
 to  time.

 Setting  up  of  Aluminium  Plant  in  Rew
 7634.  SHRI  Y.  P.  SHASTRI:  Will  the

 Minister  of  STEEL  AND  MINES  be
 pleased  to  state  whether  the  Indus-
 trial  Development  Corporation  of
 Madhya  Pradesh  has  emphasized  the
 necessity  and  recommended  the  setting
 Of  a  small  aluminium  plant  in  Rewa
 District  of  M.P.  keeping  In  view  the
 availability  of  bauxite  in  abundance
 near  Semaria  Village?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  KARIA  MUNDA):  Government
 is  not  aware  of  any  such  proposal.

 Alumina  Project  in  A.  P.

 7635.  SHRI  5.  S.  REDDI:  Will  the
 Minister  of  STEEL  AND  MINES  be
 pleased  to  state:

 (a)  whether  the  proposed  alumina
 project  in  Andhra  Pradesh  will  come
 up  in  the  Sixth  Plan;

 (b)  if  so,  how  much  power  will  it
 consume;  and

 (c)  the  details  of  the  project?
 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  KARIA  MUNDA):  (a)  to  (c).
 A  feasibility  study  for  setting  up  an
 alumina  plant  of  about  600,000  tonnes
 per  annwum  capacity  based  on  bauxite
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 deposits  in  Andhra  Pradesh  has  only
 recently  been  commissioned.  Details,
 including  requirements  of  power,  can
 be  given  only  on  the  completion  of  the
 feasibility  study,  which  is  expected  to
 take  about  8  months,

 विकासशील  देशों  से  साबिक  स्वाय

 76  36.  ओ  शाम  सेवक  हजारी  :  क्‍या
 विदेश  मंत्री  यह  बताने  की  कपा  करेंगे  कि  :

 (क)  विकसित  देशों  के  प्रयासों  का
 मुकाबला  करने  हेतु  विकासशील  देशों  के
 साथ  झाधिक  संबंध  बढ़ाने  तथा  तकनीकी
 जानकारी  का  आ्रादान-प्रदान  करने  के  लिये
 सरकार  ने  क्‍या  कदम  उठाये  हैं  ;

 (ख)  एशियाई  साझा  मंडी  पर  प्रभुत्व
 स्थापित  करने  में  क्‍या  बाघधायें  हैं  और  इस
 दिशा  में  कितनी  सफलता  मिली  है  ;  श्र

 (ग)  इस  संबंध  में  सरकार  की  नीति
 क्‍या  है?

 विदेश  मंत्रालय  में  राज्य  मंत्री  पुष्मी
 समरेन्द्र  कुष्ड)  :  (क)  सरकार  का  यह
 निश्चित  मत  है  कि  विकासशील  देशों  के
 बीच  आर्थिक  संबंध  संर्वीधत  होने  से  श्रौर
 तकनीकी  जानकारी  के  प्रादान-प्रदान  से
 सभी  विकासशील  देशों  को  भ्रपनी  सामूहिक
 ग्रात्मनिभरता  बढ़ाने  में  परस्पर  लाभ

 पहुंचेगा  ।  इसी  के  भ्रनुरुप  भारत  विकासशील
 देशों  के बीच  सहयोग  बढ़ाने  की  विविध  बहु-
 'उद्दशीय  योजनाझों  में  शामिल  है  ।  भारत
 भारतीय  तकनीकी  एवं  झाथिक  सहयोग  कार्य-
 क्रम!  जैसे  विशेष  कार्यक्रमों  के  माध्यम  से  द्विपक्षीय
 श्राधार  पर  झनन्‍य  विकासशील  देशों  को  तकनीकी

 सहायता  भी  देता  है।  सरकार  इस  प्रकार
 के  सहयोग  को  उन्नत  देशों  के  साथ  सहयोग
 के  विकल्प  के  रूप  में  नहीं  देखती,  बल्कि  इसे
 सहयोग  के  परम+रागत  रुपों  का  एक  झतिरिक्त
 झायाम  मानती  है  ।  सामूहिक  प्रात्म  विश्वास
 से  ये  विकासशील  देश  उन  चुनौतियों  का
 सामना  कर  सकेंगे  जोकि  बाहरी  तत्वों  द्वारा
 उतकी  भर्थव्यवस्थाझों  के  माने  में  शझा  मई  है  ५
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 (@)  और  (ग).  एशियाई  साझा  मंडी
 की  स्थापना  के  बारे  में  कुछ  बात  चली  थी  ।
 सरकार  का  मत  यह  है  कि  .ऐसा  कोई  प्रस्ताव
 तभी  कार्यान्वित  किया  जा  सकता  है  जब  कि
 सम्बद्ध  सभी  देश  इसमें  सहयोग  देने  को  तत्पर
 हों।  एशियाई  साझा  मंडी  के  बिना  भी
 एशियाई  क्षेत्रों  के  देशों  में  द्विपक्षीय  श्राधार
 पर  स्थापित  व्यवस्थाप्नों  के  द्वारा  झथवा
 एशिया  शौर  प्रशांत  के  लिए  आर्थिक  एवं
 सामाजिक  झायोग  के  तत्वाधान  में  एशियाई
 क्षेत्र  के  देशों  के बीच  झाधिक  सहयोग  बढ़
 रहा  है  1

 *
 Enquiry  Against  Indian  Red  Cross

 Society
 7637.  SHRIMATI  MRINAL.  GORE:

 Will  the  Minister  of  HEALTH  AND
 FAMILY  WELFARE  be  pleased  _  to
 state:

 (a)  whether  Shri  Subimal  Dutt  has
 enquired  into  the  allegations  made
 against  the  officials  of  the  Indian  Red
 Cross  Society;

 (b)  if  so,  whether  enquiry  is  com-
 pleted;  and

 (c)  the  details  of  the  findings  by
 Shri  Subimal  Dutt?,

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMI-
 LY  WELFARE  (SHRI  JAGDAMBI
 PRASAD  YADAV):  (a)  to  (c).  Shri
 Subimal  Dutt  was  appointed  by  the
 Indian  Red  Cross  Society  to  enqui-e
 into  certain  allegations  relating  to  (i)
 alleged  mis-management  in  the  admin-
 istration  of  the  Society  and  (ii)  Red
 Cross  Relief  Operation  during  1971-72.
 He  commenced  his  inquiry  in  Decem-
 ber,  ३3977  and  withdraw  on  0-2-l978
 without  completing  it.  He  hag  stated
 that  in  future  he  will  not  be  associated
 with  the  enquiry.

 eh  रसिकों,  की  प्रतिशतता

 7639.  थी  हुकम  देश  नारायण  धव  :
 क्या  संसदीय  कार्य  तथा  अब  मंत्री  यह  बताने

 की  कृपा  करेंगे  कि  वर्ष  1952  तथा  19979
 देश  की  कुल  जनसंख्या  में  कृषि-अमिकों  का

 -पृथक-पृथक  प्रतिशत  कितना  था  तथा  कृषि
 श्रमिकों  की  औसत  बायिक  प्राय  कितनी  है
 शौर  क्या  सरकार  उनकी  अाय  बढ़ाने  के  लिये
 कोई  योजना  तैयार  कर  रही  है  ?

 श्रम  तथा  संसदोय  कार्य  मंत्रालय  में
 राज्य  मंत्रों  (थी  लारंग  साथ)  :  95
 ओर  972  के  दौरान  दश-वाधिक  जनगणना
 के  श्राधार  पर  952  शौर  977  के  दौरान
 कुल  जनसंख्या  की  तुलनाः  में  कृषि  श्रमिकों
 की  प्रतिशतता  क्रमंश:  8  मर  9  के  लगभग
 झांकी  जा  सकती  है  ॥

 ‘1976-97  af  के  दौरान  विभिन्न
 राज्यों  में  हलवाहों  या  कृषि  मजदूरों  की  दैनिक
 मजदूरी  दरों  (वाधिक  शझौसत)  से  धंब्रंधित
 सूचना  संलग्न  विवरण  में  दी  गई  है  t

 कृषि  श्रमिकों  की  मजदूरी-दरों  में  न्यूनतम
 मजदूरी  भ्रधिनियम  194  के  श्रघीन  निर्धारण
 तथा  संशोधन  किया  जाता  है  ।  चूंकि  कृषि
 सम्बन्धी  श्रधिकांश  रोजगार  राज्य  क्षेत्रा-
 घिकार  में  झाता  है,  इसलिए,  राज्य  सरकारों
 को  समय  समय  पर  अ्रधिनियम  के  उपबन्धों
 के  श्रावधिक  पुनरीक्षण  शौर  प्रभावी  कार्यान्वयन
 के  लिए  कदम  उठाने  के  लिए  कहा  जाता
 है  a

 विवरण

 विभिन  शाल्यों  में  हलचहों  या  कृषि  मजदूरों
 (पुरुथ)  को  देनिक  भजवूरी  वरें

 (बापिक  ्ौचतस)

 क्रमांक  राज्य  1976=77
 mm

 (चफ्यों  थें)
 .  प्रान्ध  प्रदेश  4.56
 2.  झसम  5.59
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 क्रकांक  राज्य  1976-77

 (रुपयों  में  )
 3.  विहार  5.02
 4.  गुजरात  5.99

 5.  केरल  7.03

 6.  मध्य  प्रदेश  4  25

 7.  महाराष्ट्र  3.7]

 8.  कनटिक  4,  92

 9.  पंजाब  है  9.77
 l0.  राजस्थान  7.46

 Ll,  उत्तरप्रदेश  5.27

 i2.  हिम्शचल  प्रदेश  6.42

 i3.  त्रिपुरा  4.00

 i4.  हरियाणा  8.93

 i5.  तमिलनाडु  4.9

 खोत  :---अर्थे  एवं  सांख्यिकीय  निदेशालय
 कृषि  विभाग

 Charter  of  Demands  of  All  India  As-
 sociation  of  Ingpectors  and  Assistant

 Superintendents  of  Post  Offices
 7640.  SHRI  R.  P.  DAS:  Will  the

 Minister  of  COMMUNICATIONS  be
 pleased  to  state:

 (a)  whether  Government  are  aware
 of  the  Charter  of  Demands  of  the  All
 India  Association  of  Inspectors  and
 Assistant  Superintendents  of  Post
 Offices;  and

 (b)  if  so,  what  efforts  have  been
 made  to  settle  their  demands  by  the
 Department?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMUNICATIONS
 (SHRI  NARHARI  PRASAD  SUKH-

 DEO  SAI):  (a)  Yes;  Sir.

 (b)  The  demands  have  been  examin-
 ed  and  implemented  to  the  extent
 these  were  found  justified.
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 Quicker  modes  of  carrying  Mails
 764i.  SHRI  R.  P.  DAS:  Will  the

 Minister  of  COMMUNICATIONS  be
 pleased  to  state  in  view  of  the  target set  for  changing  the  modes  of  con-
 veyance  of  mails  to  quicker  means
 during  the  Fifth  Five  Year  Plan,  why
 Nadia  and  Murshidabad  of  West
 Bengal  lay  for  behind  the.  Scheduled?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMUNICATIONS
 (SHRI  NARHARI  PRASAD  SUKH-
 DEO  SAI):  As  regards  Nadia  the  Posi-
 tion  is  satisfactory  and  almost  all  the
 runner  lines  have  been  mechanised.
 Regarding  Murshidabad  few  lines  coul}
 only  be  converted  as  negotiations  were
 going  on  with  the  Transport  Authori-
 ties.

 Tibet  Issue

 7642.  SHRI  KANWAR  LAL  GUPTA:
 Will  the  Minister  of  EXTERNAL  AF-
 FAIRS  be  pleased  to  state:

 (a)  has  Government  changed  its
 attitude  over  “Tibet  issue”  vis-a-vis
 China;

 (b)  if  yes,  give  the  details  thereof
 along  with  its  reasons;  and

 (c)  if  not,  what  are  the  views  of  the
 Government  over  this  issue?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SAMARENDRA  KUNDU):  (a)
 to  (ce),  Government  of  India’s  stand
 has  been  reiterated  on  many  occasiur:s
 in  the  Parliament  as  well  as  in  the
 public.  The  Government  of  India  »7s
 consistently  held  that  Tibet  is  a  region
 of  the  People’s  Republic  of  China.  !*
 is  a  well-known  fact  that  in  i959  thou-
 sands  of  Tibetans,  led  by  His  Holiness
 the  Dalai  Lama,  fled  to  India  from
 Tibet.  His  Holiness  the  Dalai  Lamz
 was  granted  political  asylum  by  the
 Government  of  India  on  the  condition
 that  he  and  the  ‘Tibetans  in  India
 would  not  take  part  in  activities  vi<
 a-vis  the  People’s  Republic  of  Chine.
 This  is  in  line  with  our  policy  of  not
 interefering  in  the  internal  affairs  of
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 other  countries.  However,  the  Govern-
 ment  of  India  provides  humanitarian
 assistance  to  rehabilitate  the  Tibetan
 refugees  in  India  and  supports  the  pre-
 servation  of  their  cultural  and  religi-
 ous  traditions.

 Advisory  Boards  for  Hospitals  in
 Delhi

 7643,  DR.  LAXMINARAYAN  PAN.
 DEYA:  Will  the  Minister  of  HEALTH
 AND  FAMILY  WELFARE  be  pleased
 to  lay  a  statement  showing:

 (a)  whether  there  are  any  advisory
 boards  for  various  Delhi  Hospitals
 under  Central/State  Control  as  also
 autonomous  institutions  like  the  All
 India  Institute  of  Medical  Sciences  and
 Lala  Ram  Sarup  TB  Hospital,  Meh-
 rauli,  New  Delhi;

 (b)  ig  80,  what  is  the  pattern/basis
 and  duration  of  their  constitution;

 (c)  are  MPs,  Metropolitan  Council-
 lors  etc.  connected  with  these  boards;
 and

 (a)  if  so,  the  names  of  such  MPs
 and  Cwuncillors  connected  with
 All  India  Institute  of  Medical  Scien-
 ces  and  Lala  Ram  Sarup  TB  Hospital
 Delhi?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMI-
 LY  WELFARE  (SHRI  JADGAMBI
 PRASAD  YADAV):  (a)  to  (c).  Yes,
 Sir.  The  following  advisory  and  othec
 bodies  constituted  for  Delhi  Hospitals
 under  Central  Government/Delhi  Ad-
 ministration  have  MPs/Metropolitan
 Councillors  as  their  members:—

 Name  of  the  body  Coverage  MPs/Metropolitan  Councillors

 3

 Delhi  Hospitals  Board

 Visitors  Board  वि

 All  hospitals  t.  Sh.  Arjun  Singh  Bhadoria  MP
 Sh.  Kanwar  Lal  Gupta,  HP

 Lok  Nayak  Jai  Prakash  .  Sh.  Vijay  Kumar  Malhotra
 Narain  Hospital  and

 G.B,  Pant  spital.  2.  Sh.  Kanwar  Lal  Gupta
 g.  Shri  Kishore  Lal

 4.  Sh.  Shiv  Narayan  Sarsunia
 Mstropolitan  Councillors

 5.  Sh.  Viresh  Pratap
 Chaudhry

 6.  Sh.  Bishamber  Dutt
 Sharma

 7.  Sh.  Sanwal  Dass  Gupta
 8.  Dr.  Amar  Nath  Kumar

 a  Sh.  Baba  Ram  Sulanki
 to.  Sh,  Rohtash  Singh  Dabbas
 he  Sh,  Som  Nath
 ra,  Smt.  Pushpa  Kale

 ABs  Begum  Khurshid  Kidwai
 tq.  Sh.  R.  K.  Jain
 r5.  Sh.  Mohammed  Ismail
 16,  Dr.  J.  K.  Jain



 3783  Written  Answers  APRIL  20,  978  Written  Answers  784

 x  3

 Visistors  Board  .  .  «  Mental  Hospital  Metropolitan  Councillors
 Shahdra

 qe  Dr.  D.  K.  Jain
 a.  Sh.  Ishwar  Dass  Mahajan
 3.  Sh.  Som  Nath

 +  Sh.  Yogdhyan  Ahuja
 5.  Sh.  Ved  Prakash  Sharma

 Institute  Body  .  All  India  Institute  of  M.  Ps.
 Medical  Sciences.

 i.  Dr.  Sushila  Nayar
 2.  Dr.  M.  S.  Siddhu

 co  Sh.  Dhirendra  Nath  Basu

 Advisory  Committee  नि  *  «  Nehru  Homocopathic  Metropolitan  Councillors
 Medical  College  and  7  Dr,  Ram  Lal  Verma
 Hospital,  2.  Sh.  Jaswant  Singh  Phul!

 g-  Sh.  Indra  Mohan  Sehgal
 (a)  All  India  Institute  of  M.  Ps.

 Medical  Sciences,  t.  Dr.  Sushila  Nayar
 2.  Dr.  M.  M.  S.  Siddhu

 3B  Dr.  Dhirendra  Nath  Basu
 Lala  Ram  Sarup  T.  Be  NONE

 Hospital.

 ह्लेट  पेंचिल  सिर्माता  उच्योग  के  कर्मचारियों
 में  रोग

 7644.  Sto  लक्ष्मी  नारायण  पांडेय  :
 क्या  संसदीय  कायें  तथा  अमर  मंत्री  यह  बताने
 की  कपा  करेंगे  कि

 (क)  क्या  स्लेट  पेंसिल  उद्योग  में,  जो
 एक  असंगठित  उद्योग  है,  हजारों  श्रमिक  काम
 करते  हैं  शौर  इस  उद्योग  के  श्रमिक  पांच  से
 सात  साल  के  झन्दर  क्षय  रोग  के  शिकार
 ही  जाते  हैं  ;

 खि)  क्‍या  न  तो  कभी  राज्य  सरकारों
 ने  और  न  ही  केन्द्रीय  श्रम  विभाग  ने  ऐसा  कोई
 कानून  या  नियम  बनाये  हैं  जिनके  भनुसार
 इन  श्रमिकों  की  सेचा  स्थिति  पर  लागू  हो

 सकें  और  उतके  स्वास्थ्य  की  रक्षा  भ्रादि  हो
 सके  ;  और

 (ग)  यदि  हां,  तो  सरकार  ने  इन
 श्रमिकों  के  हित  में  क्‍या  कार्यवाही  की  है
 या  सरकार  की  इस  बारे  में  क्या  प्रतिक्रिया
 है?

 संसदोय  कार्य  तथा  अम  मंत्री  (  श्री
 थीस  वर्मा)  :  (क)  सामान्यतः  स्लेट
 फेंसिलें  दो  प्रकार  की  होती  हैं-- (1)  ग्रे
 ब्लेक  और  (ii)  वाइट  ग्रे  ।

 ग्रे  ब्लेक  पेंसिलें  स्लेट  पत्थर  से  ही  भ्रपेक्षित
 मोटाई  की  छोटी  तथा  लम्बी  पट्टियां  काट
 कर  तथा  नूकीले  सिरों  को  पालिश  करके
 बनाई  जाती  हैं  t
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 बाइट  ग्रे  किस्म  की  पेंसिलें  निदिष्ट
 खतिजों  से  निभित  एक  पेस्ट  के  उत्सारण
 झौर  उसे  सुथाने  की  प्रक्रिया  से  बनाई  जाती
 हैं।  ये  भ्रधिकतर  कुटीर  क्षेत्र  के  उद्योग  हैं  ।
 इस  उद्योग  में  काम  करने  वाले  व्यक्तितयों  की
 कुल  संख्या  या  निर्माणकारी  एककों  की  कुल
 संख्या  का  पता  नहीं  है  ।

 तपेदिक  को  व्यावसायिक  बीमारी  नहीं
 माना  जाता  है  यह  बीमारी  ट्यूबरक्यूलर
 जीवाणुशों  से  होती  है।  इसलिए  केवल  इस
 प्रकार  की  प्रक्रिया  में  काम  करने  से  ही  तपेदिक
 नहीं  हो  सकती  1

 (@)  और  (ग).  कारखानों  में  श्रमिकों
 की  सुरक्षा  और  स्वास्थ्य  को  सुनिश्चित
 करने  के  लिए  उपाय  निर्धारित  करने  वाले
 विभिन्न  नियम,  कारखाना  अ्रधिनियम,  .948
 से  अधीन  निधारित  किए  गए  हैं  जो  राज्य
 सरकारों  तथा  संघ  शासित  क्षेत्रों  के  प्रशासनों
 द्वारा  लागू  किया  जाता  है।  उपर्युक्त  प्रकार
 के  बनाए  गए  नियम  केवल  पंजीकृत  का रखानों
 पर  ही  लाग  होते  हैं  ।  स्‍्लेट  पेंसिल  निर्माण
 उद्योग  के  विशेष  संदर्भ  में  कारखाना  भ्रधि-
 नियम  के  अधीन  कोई  विशिष्ट  नियम  नहीं
 बनाए  गए  हैं  ।  चूंकि  अधिकांश
 स्लेट  पेंसिल  निर्माण  एककों  के  कुटीर  उद्योग
 क्षत्र  में  हैं,  इपलिए  वे  कारखाना  अधिनियम
 की  परिधि  में  नहीं  श्राते  ।

 Training  in  Ayurvedic  System  to
 Community  Health  Workers

 7645.  SHRI  G.  S.  REDDI:  Will  the
 Minister  of  HEALTH  AND  FAMILY
 WELFARE  be  pleased  to  state:

 (a)  whether  the  Community  Health
 Workers  being  trained  at  present  have
 not  been  given  training  in  medicine
 of  Ayurvedic  system;  and

 (b)  ig  not,  the  reasons  therefor?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMI-
 LY  WELFARE  (SHRI  JADGAMBI
 PRASAD  YADAV):  (a)  and  (b).  The
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 Manual  for  the  Community  Health
 Workers  includes  chapters,  among
 others,  on  Ayurveda.  It  has  been  done
 with  a  view  to  imparting  training  in
 ayurvedic  system  of  medicine  to  these
 workers  wherever  this  system  is  in
 vogue  and  is  acceptable  to  the  people.
 Training  of  the  Community  Health
 Workers  has  already  started  with  effect
 from  2nd  October,  ‘1977.  We  have  re-
 quested  the  states  that  one  of  the
 Indian  systems  of  medicine  be  includ-
 ed  in  the  training  in  those  areas  where
 it  is  in  vogue.

 The  States  which  have  asked  for
 Ayurvedic  medicines  for  the  Com-
 munity  Health  Workers’  kits  and  to
 whom  such  medicines  have  been  sug-
 plied  are  Bihar,  Himachal  Pradesh,
 Haryana,  Uttar  Pradesh,  Gujarat,
 Rajasthan,  Pondicherry  and  Dadra  aad
 Nagar  Haveli.

 Extension  of  CGHS  facilities  to  other
 parts  of  country

 7646.  SHRI  D.  8.  CHANDRE  GOWDA:
 Will  the  Minister  of  HEALTH  4ND
 FAMILY  WELFARE  be  pleased  to
 state:

 (a)  whether  there  is  any  proposal
 under  the  consideration  of  Govern-
 ment  to  extend  the  CGHS  facilities  to
 other  parts  of  the  country;  and

 (b)  if  so,  the  details  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMI-
 LY  WELFARE  (SHRI  JADGAMBL
 PRASAD  YADAV):  (a)  and  (b).  The
 Central  Government  Health  Scheme
 facilities  are  extended  to  such  of  the
 towns  in  the  country  which  have  a
 minimum  concentration  of  7.500  Cen-
 tral  Government  employees.  The  ex-
 tension  of  the  CGHS  facilities  is  done
 in  accordance  with  a  phased  programme
 depending  upon  the  allocation  of  ade-
 quate  funds  for  the  purpose.

 At  present,  the  Scheme  is  functiyn-
 ing  in  Delhi,  Bombay,  Calcutta,  Allth-
 abad,  Kanpur,  Meerut,  Madras  Nagpur
 Bangalore,  Hyderabad  and  Patna.  Its
 extension  to  Jaipur,  Pune,  Lucknow



 87  Written  Answers

 and  Abmedabad  during  1978-79  has
 already  been  sanctioned.  I¢  is  pro-
 posed  to  cover  the  following  ten  more
 stations  during  the  Sixth  Five  Year
 Plan  perfod:—

 Jabalpur
 Gorakhpur
 Jhansi
 Ajmer
 Agra
 Tiruchirapalli
 Dehradun
 Bikaner
 Amritsar  &
 Chandigarh.

 शामपुर,  उत्तर  प्रदेश  में  सेडिकल  कालेज  का
 खोला  जाना

 76479  राजन्  कुमार  शर्मा  :
 क्या  स्वास्थ्य  झोर  परिबार  कल्याण  मंत्री
 यह  बताने  की  कपा  करेंगे  कि

 (क)  क्‍या  उत्तर  प्रदेश  के  रामपुर
 जिले  में  एक  मेडिकल  कालेज  के  खोले  जाने
 की  मांग  कई  वर्षों  से  की  जा  रही  है  ;

 (ख)  क्या  यह  सच  है  कि  इसी  मेडिकल
 कालेज  के  लिए  कोठी  खासबाग  पेलेस”  की
 भुभि  देते  की  पेशकश  की  गई  थी  ;  और

 (ग)  यदि  हां,  तो  इस  बारे  में  सरकार
 का  क्या  कायंवाही  करने  का  विचार  है  ?

 स्वास्थ्य  ौर  परिवार  फल्याण  मंत्रालय
 में  राज्य  मंत्री  (थ्मी  जगवसम्बी  प्रसाद  यादव)  :
 (क)  उत्तर  प्रदेश  सरकार  से  अ्रभी  तक
 ऐसा  कोई  प्रस्ताव  नहीं  किया  है  ।

 (ख)  और  (ग)  यह  प्रश्न  नहीं  उठता
 देश  में  पर्याप्त  चिकित्सा  कालेज  हैं,  इसलिए
 भारत  सरकार  किसी  नए  चिकित्सा  कालेज  को
 खोलने  की  आवश्यकता  नहीं  समझती  है  ।

 Contract  Labour  in  Steel  Plants

 7648.  SHRI  VASANT  SATHE:  Wil
 the  Mir  ster  of  STEEL  AND  MINES
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 be  pleased  to  lay  a  statement  show-
 ing:

 (a)  the  total  number  of  contractors
 engaged  in  the  steel  plants  in  Public
 Sector  plantwise  and  the  estimated
 number  of  workers  engaged  by  them
 for  ‘1977-78;

 (b)  the  amount  disbursed  by  those
 contractors  as  wages  to  the  workers
 during  1976-77  and  the  average  daily
 wage  for  unskilled  labour  male  and
 female  separately  plantwise;

 (c)  the  largest  number  of  labourers
 engaged  by  the  contractors  in  each
 plant;

 (da)  what  provision  has  been  made
 to  redress  the  grivances  of  cortract
 labour  in  steel  industry;  and

 (ed  whether  Government  would  set-
 up  a  Committee  to  investigate  the
 service  and  working  conditions;  Pay
 scales,  etc.  of  the  contract  labour  and
 ensure  ay  effective  implementation  of
 Contract  Labour  Regulation  Act?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  KARIA  MUNDA):  (a)  to  (e).

 The  information  is  being  collected  and
 will  be  laid  on  the  table  of  the  House.

 Reservation  of  Jobs  for  Blind  in  P&T
 Department

 7649.  SHRI  VASANT  SATHE:  Will
 the  Minister  of  COMMUNICATIONS
 be  pleased  to  state:

 (a)  whether  Government  are  con-
 sidering  a  proposal  for  reservation  of
 certain  jobS/percentage  thereof  in
 P  &  T  Department  for  blinds;

 (b)  if  so,  the  details  thereof;
 (c)  the  total  number  of  blinds  em-

 ployed  by  the  ए  &  T  deptt.  and  their
 overall  performance;  ang

 (d)  the  steps  taken/proposed  to  en-
 courage  employment  of  deserving
 blinds  in  P&T  Deptt.  for  suitable  jobs?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMUNICATIONS
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 (SHRI  NARHARI  PRASAD  SUKHDEO
 SAI):  (a)  No,  Sir.

 (b)  Does  not  arise.

 (c)  No  blind  person  has  been  em-
 ployed  by  this  Department.

 (d)  Does  not  arise.

 Model  Contract  for  Indians  working
 in  Foreign  Embassies

 7650.  SHRI  VASANT  SATHE:  Will
 the  Minister  of  EXTERNAL  AFFAIRS
 be  pleased  to  state:

 (a)  whether  the  Ministry  have  for-
 mulated  model  contract  governing  the
 service  conditions  of  the  Indian  Na-
 tionals  employed  by  the  various  em-
 bassies  and  missions  at  Delhi  and  im-
 portant  features  of  the  contract;

 (b)  the  number  of  Indian  Nationals
 employed  by  each  of  these  embassies
 and  missions;

 (c)  whether  Government  have  set
 up  a  machinery  for  implementation  of
 model  contract  rules  and  protecting
 the  interests  of  Indian  Nationals  em-
 ployed  by  these  embassies/missions;

 (d)  the  number  of  cases  of  victi-
 misations  reported  during  (1977-78  and
 action  taken  thereon;  and

 (e)  whether  it  is  a  fact  that  deli-
 berate  attempts  are  being  made  _  to
 divide  the  workers  (on  political  lines)
 who  are  organised  under  a  registered
 organisation  named  Embassies  Workers
 Welfare  Association  and  steps  taken
 to  improve  the  service  conditions  of
 these  employees?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SAMARENDRA  KUNDU):  (a)
 and  (b).  As  already  indicate  in  reply
 to  Lok  Sabha  Question  No.  852  (nf
 3976)  and  5846  (of  3978)  on  ‘18-3-1978
 and  6-4-1978  respectively.  The  Min:s-
 try  of  External  Affairs  have  formulated

 a  Model  Contract  Form  in  975  setting
 out  provisions  relating  to  working
 hours,  overtime  leave,  bonus,  retire-
 ment  benefits,  terminal  benefits,  ctc.,
 which  is  made  applicable  to  their
 Indian  employees.  This  has  been  cir-
 culated  to  all  foreign  missions  recom-
 mending  adherence  to  the  terms  and
 conditions  contained  therein.

 According  to  information  available
 with  the  Ministry  of  External  Affairs
 the  number  of  Indians  employed  by
 foreign  missions  in  New  Delhi  is  2770
 approximately.

 (e)  On  receipt  of  complaints  relai-
 ing  to  service  condjtions  of  Indian
 employees  of  foreign  missions  the
 Ministry  of  External  Affairs  takes  up
 the  matter  with  the  foreign  missions
 concerned  to  ensure  that  the  Indian
 employees  get  a  fair  deal.  The  results
 of  such  intervention  have  not  been
 discouraging.  Since  the  Ministry  of
 External  Affairs  intervenes  on  receipt
 of  complaints  from  Indian  employees
 of  foreign  missions,  the  question  of  the
 setting  up  of  a  separate  machinery  for
 protecting  the  interests  of  Indian  em-
 ployees  does  not  arise.

 (d)  Complaints  by  Indian  employees
 against  5  foreign  missions  in  Delhi
 were  received  during  1977-78.  On  re-
 ceipt  og  these  complaints  regarding
 non-payment  of  terminal  benefits  etc.
 the  matter  was  taken  up  with  the  con.
 cerned  foreign  missions.  Four  of  them
 have  expressed  their  willingness  to

 accept  this  Ministry's  recommendatiors
 for  settling  the  claims  of  the  local
 employees.  The  matter  is  being  pur-
 sued  with  the  remaining  missions.

 (e)  The  Ministry  of  External  Affairs
 is  not  aware  of  any  attempt  being
 made  to  divide  the  Indian  employees
 on  political  lines.  As  the  terms  em-
 bodied  in  the  Model  Contract  Form,
 treated  as  minimum  for  a  settlement,
 are  reasonable  enough  there  is  no
 proposal  at  present  to  improve  ups”
 these  terms,  as  foreign  missions  are
 generally  amenable  to  reasonable  syg-
 gestions  by  this  Ministry.
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 Shifting  of  Central  Government  Indus-
 trial  Tribunals  from  Dhanbad  to

 Hyderabad
 ‘7651.  SHRI]  A.  K.  ROY:  Will  the

 Minister  of  PARLIAMENTARY  AF-
 FAIRS  AND  LABOUR  be  pleased  to
 state:

 (a)  whether  Government  propose
 to  shift  one  of  the  Central  Govern-
 ment  Industrial  Tribunals  from  Dhan-
 bad  to  Hyderabad  and  if  so,  the  reason
 therefor;

 (b)  whether  there  has  been  repre-
 sentation  from  the  workmen  for  not
 doing  the  same  and  the  Minister  gave
 assurance  to  this  effect;  and

 (९)  whether  Government  would  re-
 eonsider  its  decision  in  the  interest  of
 the  workmen?

 THE  MINISTER  OF  PARLIAMENT-
 ARY  AFFAIRS  AND  LABOUR  (SHRI
 RAVINDRA  VARMA):  (a)  The  pro-
 posal  for  shifting  one  Central  Govern-
 ment  Industrial  Tribunal-cum-Labour
 Court  from  Dhanbad  to  Hyderabad  has
 been  under  the  consideration  of  the
 Government  for  sometime  past.  A  final
 decision  in  the  matter  has  not  been
 taken,

 (9)  No,  Sir.

 (ec)  Does  not  arise  at  present.

 976  के  लिए  दिये  गये  राष्ट्रीय  अ्रमदोर
 पुरस्कार  और  तत्सस्बन्धी  नियम

 7652.  ह.  भानु  कुमार  शास्त्री  :  क्या
 संसदोय  कार्य  तथा  श्रम  मंत्री  यह  बताने  की
 कपा  करेंगे  कि  :

 (क)  वर्ष  .976  के  लिए  किन-किन
 लोगों  को  “राष्ट्रीय  श्रमबीर  पुरस्कार”  दिये
 गये  हैं  ;  और

 “(ख)  यह  पुरस्कार  देने  के  क्या  नियम
 ~

 संसवोय  कार्य  तथा  श्रम  मंत्री  (श्री  रीन
 बर्मा)  :  (=)  ओर  (ख)  ऐसे  व्यक्तियों  के
 नाम  दर्शाने  वाली  सूची,  जिन्हें  वर्ष  976  के
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 सिए  राष्ट्रीय  श्रम  वीर  पुरस्कार  दिये  गये,
 तथा  पुरस्कार  देने  सम्बन्धी  स्कीम  की.  एक
 प्रति  सभा  की  मेज  पर  रख  दी  गई  है  ्िग्यालय  में

 रखी  गयी  देखिए  संख्या  एल०टी०  2149/78)
 उदयपुर,  जयपुर  तथा  दिल्‍लो  के  थोथ  एस०

 टी०डी०  टेलीफोन  सेवा
 7653.  शी  भाग्‌  कुमार  शास्त्री  :  क्‍या

 संचार  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  उदयपुर,  जयपुर  (राजस्थान)
 और  दिल्‍ली  के  बीच  सीधी  एस०्टी०्बी०
 टेलीफोन  सेवा  कब  से  शुरु  की  जाएगी;  ध्रौर

 (ख)  इस  बारे  में  पूरे  तथ्य  क्‍या  हैं  ?

 संचार  संत्रालय  सें  राज्य  संत्री  (६. उ  नरहरि
 प्रसाद  सुखदेव  साथ)  :  (क)  जयपुर  झौर
 दिल्‍ली  के  बीच  उपभोक्ता  ट्रंक  डायलिंग  सेवा
 पहले  ही  दी  जा  चुकी  है।  श्राशा  है  कि  980
 में (1)  उदयपुर  और  जयपुर  (राजस्थान)
 तथा  (it)  उदयपुर  और  दिल्ली  के  बीच
 उपभोक्ता  ट्रंक  डायलिग  सेवा  भालू  की  जा
 सकेगी  ny

 (@)  उदयपुर  से  उपर्युक्त  स्थ,नों  को
 उपभोक्ता  ट्रंक  डायलिंग  सेवा  देने  की  योजना
 जयपुर  में  स्थापति  किये  जाने  वाले  एक  ट्रंक
 आटोमटिक  एक्सचेंज  के  जरिए  बनाई  गई  है  ।
 इस  ढंक  आटोमेटिक  एक्सचेंज  की  स्थापना  का
 कार्य  जल्द  ही  शुरु  हो  जाएगा  और  अाशा  है  कि
 यह  एक्सचेंज  980  में  चालू  हो  जाएगा  |

 Purchase  on  Books  by  N.L.L
 7654.  SHRI  BHANU  KUMAR

 SHASTRI:  Will  the  Minister  of
 PARLIAMENTARY  AFFAIRS  AND
 LABOUR  be  pleased  to  state  whether
 the  National  Labour  Institute  pur-
 chased  books  worth  Rs.  40  thousands
 during  1976-77  and  if  so,  whether  a&
 statement  in  this  regard  will  be  laid
 on  the  Table  of  the  House  and  the
 name  of  the  library  which  got  these
 books?

 THE  MINISTER  OF  PARLIA-
 MENTARY  AFFAIRS  AND  LABOUR
 (SHRI  RAVINDRA  VARMA):  Dur-
 ing  the  year  ‘1976-77  the  National



 193  Written  Answers  CHAITRA  30,  900  (SAKA)  Written  Answers

 ‘Labour  Institute  purchased  books
 worth  Res.  ,28,820.8i  and  these  books
 are  available  in  the  Institute’s  library.

 शब्दीस  अम  संस्थात  हारा  सम्मेलन  पर  खर्च
 की  गई  धनराशि

 “71655  शनी  लु  कुमार  शास्त्री  कया
 संसदोन  कार्य  तथा  भम  मंत्री यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  कया  सरकार  का  ध्यान  मंत्रालय  के
 झधीन  राष्ट्रीय  श्रम  संस्थाव  के  मार्चे,  977

 बुलेटिन  के  पृष्ठ  24  पर  मद  संख्या  2  की
 शोर  दिलाया  गया  है  ;  और

 (ख)  यदि  हां,  तो  उस  सम्मेलन  पर
 कितनी  धनराशि  खर्च  की  गई  जिसमें  22  मार्च,
 से  25  मार्च,  977  तक  32  देशों  के  27
 प्रतिनिधियोँ  ने  भाग  लिया  था  तथा  उसकी
 उपलब्धियां  क्‍या  हुई  तथा  क्या  उस  सम्बन्ध
 में  एक  रिपोर्ट  सभापटल  पर  रखी  जायेगी  ?

 संसदोय  कार्य  तथा  श्रम  मंत्री  (थी  रवीन
 वर्मा)  :  (क)  और  (ख)  एशियाई  देशों  के
 श्रम  मंत्रालयों  में  भ्रनुसंधान  कार्यकलापों  को

 सुदृढ़  करने  के  लिए  राष्ट्रीय  श्रम  संस्थान  ने
 माचे,  1-25,  977  तक  श्रम  श्रनुसंधान
 संगठनों  की  भूमिका  सम्बन्धी  एक  पांच  दिन
 की  कार्यशाला  का  आयोजन  किया  ।  यह  कार्यें-
 शाला  श्रन्तर्राष्ट्रीय  श्रम  संगठन,  जनेवा  और
 अन्तर्राष्ट्रीय  श्रम  संगठत  के  बंगकोंक  स्थित
 श्रम  प्रशारान  विंग  को  सबुढ़  करने  के  लिए
 एशिय-+  क्षेत्र।य  परियोजना  हारा  श्रायोजित
 की  गई  थी  ।  इस  पर  3,602°30  रुपये

 (तेरह  हजार  छ:  सो  दो  रुपये  तीस  पेसे )
 की  कल  पतराशि  खच  हई  इत  क॑  यंशाला
 का  मुख्य  उद्देश्य  पैपिफिक  धहित  एशियन
 क्षेत्र  के  देश  के  अनुसंवान  संगठतों  की

 भूमिक।  की  पुनरीका  करन:  तथा  भाग  लेने
 बाले  देशों  के  अनुभवों  का  श्राद न-प्रदान
 करना  था  इस  .क.यशाला  के  तिकर्षों  और
 सिफा*शों  का  सारांश  सभा  पटल  पर  रखे
 गए  चित्रण  में  दिया  गया  है  if  [प्रन्थालय  से

 रखा  गया।/दखिए संख्या  एल०टी०  2150/78]
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 Hiaj  Pilgrims  from  J.  &  K.
 7656.  SHRIMATI  PARVATI  DEVI:

 ‘Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state  the
 number  of  pilgrims  from  Jammu  and
 Kashmir  State  permitted  to  attend
 the  Haj  during  the  last  two  years?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  EXTERNAL
 AFFAIRS  (SHRI  SAMARENDRA
 KUNDU):  The  number  of  pilgrims
 from  Jammu  and  Kashmir  during
 3976  and  1977  was  (1232  and  89
 respectively  against  the  Special  Quota
 of  250  and  1300.  °

 Reopening  of  Aluminium  Corporation
 of  India

 7657,  SHRI  JYOTIRMOY  BOSU:
 Will  the  Minister  of  STEEL  AND
 MINES  be  pleased  to  refer  to  the
 reply  given  to  Starred  Question
 No.  336  on  the  !6th  March,  4978  re-
 garding  “Reopening  of  Aluminium
 Corporation  of  India”,  and  state:

 (a)  whether  Government  have  de-
 cided  in  principle  to  take  over  the
 management  of  Aluminium  Corpora-
 tion  of  India,  Asansol;

 (b)  if  so,  when  aciually  the  mana-
 Bement  is  expected  to  be  taken  over;

 (c)  what  is  the  meaning  of  the  term
 “in  principal’;  and

 (d)  the  reasong  why  Government
 have  decided  to  confine  activities  to
 the  fubrication  facilities  only?

 "THE  MINISTER  OF
 THE  MINISTRY  OF

 STATE  IN
 STEEL  AND

 MINES  (SHRI  KAR*A  MUNDA):
 (a)  Ves,  Sir.

 (by  and  (c).  Necessary  Notifica-
 tions  for  take  over  of  tie  manage-
 ment  of  the  company  under  the  In-
 dustries  (70  &  R)  Act,  95]  are
 expected  be  issued  very  shortly.

 (d)  This  has  been  done  for  techno-
 economic  reasons.
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 Financial  Collaboration  Agreement  of
 ITI  with  U.S.A.

 7658,  SHRI  JYOTIRMOY  BOSU:
 Will  the  Minister  of  COMMUNICA-
 TIONS  be  pleased  to  state:

 (a)  whether  Indian  Telephone  In-
 dustry  has  financial  collaboration
 agreement  with  the  International
 Telephones  and  Telegraphs,  U,S.A.;
 and

 (b)  if  so,  the  details  thereof?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMUNICA-
 TIONS  (SHRI  NARHARI  PRASAD
 SUKHDEO  SAI):  (a)  and  (b).
 Two  agreements  were  signed  by  the
 Government  of  India  and  the  Indian
 Telephone  Industries  Limited  (ITI)
 with  the  Internationa]  Telephone  and
 Telegraph  Corporation  (ITT)  Group
 On  the  2ist  May,  1964.

 The  first  agreement  was  with  the
 International  Standard  Electric  Cor-
 poration  (which  is  a  subsidiary  of

 the  ITT  Group)  of  New  York  for  the
 licencing  of  manufacture  of  Penta-
 conta  type  of  Crossbar  switching
 equipment  in  India  and  for  the  grant of  a  loan  of  one  million  US  Dollars
 to  the  ITI,  and  investment  of  .25
 million  US  Dollars  in  the  equity
 capital  of  the  ITI,  for  financing  the
 Pentaconta  crossbar  equipment  manu-
 facturing  project.

 The  second  agreement  was  with
 the  Bell  Telephone  Manufacturing
 Company  of  Antwerp,  Belgium
 (which  is  qa  subsidiary  of  the  Inter-
 national  Standard  Electric  Corpora- tion  of  the  ITT  (Group),  for  the
 supply  of  know-how  and  equipment for  the  manufacture  of  Pentaconta

 crossbar  exchange  equipment  in  India.
 Both  the  agreements  were  initially valid  for  a  period  of  7  years  from 2Ist  May,  1964.  In  order  to  enable

 ITI  to  reach  the  manufacturing  capa-
 city  envisaged  in  the  agreement  and
 to  enable  the  Posts  and  Telegraphs Department  to  remove  the  difficulties
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 encountered  in  the  working  of  .the
 Pentaconta  Crossbar  Exchanges,.  the
 agreements  were  extended  twice  by
 periods  of  one  year  each  beyond  20th
 May,  97l.  During  the  extended
 period  no  royalty  was  paid  by  ITI  to
 the  ISEC.

 The  Joan  of  one  million  US  Dollars
 obtained  from  ISEC  is  repayable.  in
 three  annual  instalments  commencing
 from  May,  1977.  The  first  instalment
 was  repaid  by  ITI  on  23rd  May,  1977.

 The  question  of  purchase  of  shares
 held  by  ISEC  in  ITI  is  under  con-
 sideration  and  the  terms  for  the  pur- Chase  of  these  shares  are  under  nego-
 tiation  with  ISEC  at  present.
 Reinstatement  of  Employees  Dismissed  : During  Emergency  in  Private  Sector

 7659.  SHRI  JYOTIRMOY  BOSU:
 Will  the  Minister  of  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR  be
 pleased  to  state:

 (a)  whether  in  spite  of  Government's
 Clear  directive,  about  4,000  employees, most  of  them.  in  private  sector,  dis-
 missed  during  the  period  of  emer-
 gency,  are  yet  to  be  reinstated;

 (b)  if  so,  fullest  details  thereof;  and
 (c)  what  steps  Government  propose to  take  in  this  regard  to  implement  its

 decision?
 THE  MINISTER  OF  PARLIA-

 MENTARY  AFFAIRS  AND  LABOUR
 (SHRI  RAVINDRA  VARMA)  :  (a) and  (b).  According  to  information

 made  available  by  the  State  Govern-
 ments,  out  of  5,765  employees  who
 had  been  dismissed,  1,669,  have  been reinstated,

 (९)  The  Chief  Ministers  of  the
 State  Governments  concerned  have
 been  addresseq  by  the  Minister  for
 Labour  to  use  their  good  offices  with
 the  organisations  concerned  to  see that  the  employees:

 (i)  who  were  discharged  or  dis-
 missed  from  serviee  by  their  em-
 ployers  due  to  their  absence  from
 duty  arising  out  of  their  detention
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 “under  the  Maintenance  of  Internel
 Security  Act  or  the  Defence  and
 Internal  Security  of  India  Rules;
 and

 (ii)  who  were  discharged  or  dis-
 misseqd  from  service  because  of
 their  association  with  certain  or-
 ganisations  which  were  either
 banned  by  the  previous  Central
 Government  or  towards  which  the
 then  Government  was  not  fav-
 ourebly  disposed  are  reinstated  in
 service,

 Functioning  of  Calcutta  Telephones
 7660.  SHRI  SAMAR  GUHA:  will

 the  Minister  of  COMMUNICATIONS
 be  pleased  to  refer  to  the  reply  given
 to  Unstarregq  Question  No.  2270  on
 the  9th  March,  978  regarding  func-
 tioning  at  Calcutta  Telephones  and
 state:

 (a)  how  Government  came  to  the
 conclusion  that  the  complaints  have
 come  down  in  number  during  the  last

 Lew  months;
 (9)  the  statistical  facts  about

 arriving  at  such  conclusion;  and
 (c)  the  various  results  achieved

 after  following  the  steps  for  improve-
 ment  of  Calcutta  Telephones  4g  re-
 plied  jn  the  questions  from  the  points
 “f,  ii,  vi"?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMUNICA-
 TIONS  (SHRI  NARHARI  PRASAD
 SUKHDEO  SAI):  (a)  From  the  sta-
 tistical  facts  of  comylaints  given  in
 part  (b).

 (b)  The  statistical  facts  of  com-
 plaints  for  the  period  from  June,  77
 to  February,  78  ate  given  below:

 Month  No.  of  net  complaints  per  roo  telephones
 per  month

 June,  77  53
 July,  77  6r

 August,  77  नि  53
 September,  77  :  48
 October,  77  40

 November,  77  38
 December,  77  .  %  42
 January,  78  38

 34 February,  78

 (c)  The  steps  taken  for  improve-
 ment  are  in  gradual]  process  of  imple-
 mentation  and  will  take  some  time
 for  completion  of  work.

 Flooding  of  trenches  for  testing  of
 joints  will  ensure  hermetic  sealing  of
 the  joints  and  prevent  failure  of
 cable  due  to  gee  page  of  moisture
 through  joints.  Installation  of  cabi-
 nets  results  in  easier  localisation  of
 cable  pair  faults  and  greater  flexibi-
 lity  in  giving  new  connections.  Pro-

 vision  of  moisture  barrier  will  pre-
 vent  moisture  to  penetrate  from
 one  portion  of  the  damaged  cable  to
 other  branches  beyond  the  joint.  The
 use  of  jelly  filled  cables  will  prevent
 failure  of  the  distribution  cable  pair
 due  to  ingress  of  moisture  through
 minor  damages  in  the  cable  sheath.

 Provision  of  junctions  through
 microwave  system  affords  alternative
 junction  circuit  in  case  of  damage  to
 underground  junction  cable.
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 Pailure  te  find  out  residence  of  Shah
 Nawas  Khan  in  Rawal  Pindi

 766l.  SHRI  SAMAR  GUHA:  Will
 the  Minister  of  EXTERNAL  AFFAIRS
 be  pleased  to  refer  to  the  reply  given
 to  Unstarred  Question  No.  2286  on
 the  9th  March,  978  and  state:

 (a)  whether  Shri  Shah  Nawaz  Khan
 hag  a  number  of  close  family  members
 left  in  Rawalpindi  in  Pakistan;

 (b)  if  so,  the  reasons  for  failure  of
 finding  out  the  residence  of  Shri  Khan
 there;  i

 (c)  whether  Government  have  re-
 ceiveg  amy  reply  from  Shri  Khan;
 and

 (d)  if  ४०,  the  fact,  thereabout?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  EXTERNAL
 AFFAIRS  (SHRI  SAMARENDRA
 KUNDU):  (a)  A  letter  has  been
 addresseq  to  Shri  Shah  Nawaz  Khan
 asking  for  the  information.

 (b)  On  receipt  of  a  reply,  Govern-
 ment  will  be  in  a  position  to  make
 further  enquiries.

 (c)  No,  Sir.
 (0)  Does  not  arise.

 Assistance  by  WHO  for  Family
 Planning  Programmes

 7662.  PROF,  P.  6.  MAVALANKAR;
 Will  the  Minister  of  HEALTH  AND
 FAMILY  WELFARE  be  pleased  to
 state:

 (a)  whether  WHO's  active  and  fur-
 ther  cooperation  and  assistance  is
 sought  by  the  Government  during  the
 year  ‘1977-78  for  the  Family  Planning
 Programmes;

 (b)  if  so,  broad  details  thereto;  and
 (९)  if  not,  why  not?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HEALTH  AND
 FAMILY  WELFARE  (SHRI  JAG-
 DAMBI  PRASAD  YADAV):  (a)
 and  (b).  WHO's  assistance  to  the

 Family  Planning/Welfare  programme
 is  mainly  in  the  field  of  collaboration
 in  research  on  human  reproduction.
 Upto  the  end  of  1977,  WHO's  assis-
 tance  in  this  regard  was  to  the  tune
 of  $4,178,047  distributed  amongst  48
 research  institutions  in  the  country.
 During  ‘1977,  the  assistance  totalled
 $  1,071,481.

 In  addition,  an  amount  of  $91,586
 was  received  during  1977-78  from
 W.H.O.  towards  the  cost  of  a  study
 on  induced  abortions.

 (c)  The  principal  organisation  of
 the  United  Nations  for  rendering
 assistance  to  family  planning  pro-
 grammes  is  the  “United  Nations
 Fund  for  Population  Activities”
 (UNFPA).  In  addition,  assistance  is

 also  rendered  to  Maternal  and  Child
 Health  which  is  an  important  com-
 ponent  of  the  Family  Welfare  Pro-
 gramme  from  the  United  Nations
 International  Children  Emergency
 Fund  (UNICEF).

 Schemes  of  Workers’  participation  in
 Management

 7663.  PROF.  P.  G.  MAVALANKAR:
 Will  the  Minister  of  PARLTAMEN-
 TARY  AFFAIRS  AND  LABOUR  be
 pleased  to  state:

 (a)  whether  Government  have
 launched  during  the  year  977  one  or
 more  schemes  of  Workers’  participa-
 tion  in  management;

 (b)  if  so,  the  broad  details  thereto;
 and

 (c)  if  not,  why  not?

 THE  MINISTER  OF  PARLIA-
 MENTARY  AFFAIRS  AND  LABOUR
 (SHRI  RAVINDRA  VARMA):  (a)

 to  (c).  A  Scheme  for  Workers’  Pare
 ticipation  in  Management  was  ex-
 tended  to  Commercial  and  Service
 Organisations  in  the  Public  Sector.
 The  Scheme  envisages  the  setting  up
 of  unit  councils  and  joint  councils  in
 units  employing  at  least  00  persons
 and  lavs  down  the  main  functions  of
 the  councils.
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 “+The  entire  question.of  Workers’
 Participation  in  Management  and
 Equity  is  under  the  consideration  of
 a  Tripartite  Committee,

 Working  of  Quick  Mail  Service
 7664.  PROP.  P.  G. MAVALANKAR:

 Will  the  Minister  of  COMMUNICA-
 TIONS  be  pleased  to  gtate:

 (a)  whether  Government  have  re-
 cently  surveyed  the  working  of  the
 “Quick  Mai,  Service”  throughout  the
 country;

 (b)  if  so,  the  broad  results  of  the
 said  survey;

 (c)  if  not,  why  not;  and
 €6)  whether  Government  propose  to

 improve  and  extend  the  said  ‘Q.M.S.’
 service,  and  if  so,  how  and  when?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMUNICA-
 TIONS  (SHRI  NARHARI  PRASAD
 SUKHDEO  SAI):  (a)  Yes.

 (b)  Satisfactory.
 (०)  Does  not  arise.
 (d)  Regular  checks  are  made  about

 the  functioning  of  the  service  with  a
 view  to  improving  it  further.  There
 is  no  immediate  proposal  to  extend
 the  said  service.

 Deposit  of  P.F,  in  Banks
 7665.  SHRIMATI  AHILYA  P.

 RANGNEKAR:;  Will  the  Minister
 of  PARLIAMENTARY  AFFAIRS  AND
 LABOUR  be  pleased  to  refer  to  the
 reply  given  to  Unstarred  Question
 No.  4065  on  the  5th  December  977
 in  the  Lok  Sabha  regarding  deposit of  Provident  Fund  money  jin  banks
 and  state:

 (a)  whether  the  approval  stated  to
 have  been  given  by  the  then  Deputy
 Labour  Minister  in  his  capacity  as
 Chairman,  Central  Board  of  Trustees
 to  itavest  the  moneys  in  Nationalised
 Banks  is  legally  correct;

 (b)  if  not,  why  the  investment  of
 fund  is  still  being  continued  in  the
 nationalised  Banks;  and

 (०)  whether  the  selection  of  the
 banks  and  theiy  varioug  branches  at
 out  of  way  places  for  investment  do
 not  disclose  improper  motives  for
 making  investment  for  personal  con-
 sideration  ang  not  in  the  interest  of
 workers?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  LABOUR  AND  PAR-
 LIAMENTARY  AFFAIRS  (DR.  RAM
 KIRPAL  SINHA):  (a)  It  seeks  an
 expression  of  opinion  on  a  legal
 question.

 (b)  and  (c).  The  Employees’  Pro-
 vident  Fund  Authorities  have  inti-
 mated  that  the  investments  have
 been  made  only  in  such  branches  of
 the  nationalised  banks  situated  in
 Delhi  which  had  offered  to  pay  a  sum
 of  Rs.  ‘1665/~  on  maturity  by  invest-
 ing  a  sum  of  Rs.  1000/-  for  61  months
 against  the  normal  rate  of  Rs.  659.02
 stipulated  by  the  Indian  Banks
 Association.

 कोलार  स्थित  सोने  की  खानों  से  निकाला
 गया  सोसा

 7666.  श्री  बयाराम  शाक्य  :  क्या
 इस्पात  द्रौर  खान  मंत्री  यह  बताने  की  कया
 करेंगे  कि  :

 (क)  सरकार  द्वारा  गत  तीन  वर्षों  के
 दौरान,  वर्ष-बार,  कोलार  स्थित  सोने  की  खानों
 से  कितती  मधत्रा  में  सोन  निक लः  गया;

 (ख)  इन  ख  तो  से  और  पलनी  सका
 में  सोत  निक  लें  जाने  को  श  है;  और

 (ग)  क्‍या  सरकार  को  किसी  अन्य  स्थान
 पर  मोने  की  खानें  होने  के  बारे  में  रिपोर्ट
 मिली  हैं  ?

 इस्पात  झौर  खान  मंत्रालय  में  राज्य  मंत्री
 (श्री  करिया  सुण्ड!):  (4)  भल्द्रीय  सरकार

 के  प्रतिष्ठान,  भारत  गल्  माइन्स  लि०  ने
 1975-76,  I976-77  और  1977~78

 में  कोलार  स्वर्ण  खानों  से  क्रमश:  748
 कि०  ग्रा,  2204  कि  ग्रा०  तथा  i94
 fo  ate  स्वर्ण  का  निष्कपण  किया  |
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 (=)  भारत  गोल्ड  माइन्स  लि०  ने
 सूचित  किया  है  कि  अ्रयस्क  के  वर्तमान  ज्ञात
 स्त्रीतों  क ेआधार  पर  भविष्य  में  लगभग  35
 टन  अर्थात्‌  35000  कि०  ग्रा०  स्वर्ण  का  निष्
 कर्षण  होने  की  श्राशा  है  ।

 (ग)  देश  में  स्वर्ण  के  कुछ  श्रन्य  शञात
 स्थल  भी  हैं  जिनमें  से  महत्वपूर्ण  निक्षप  कर्नाटक
 में  हुट्टी  तथा  झान्ध्र  प्रदेश  में  रामगिरि  में
 हैं  ।  एक  राज्य  सरकार  के  प्रतिष्ठान  हटूटी
 गोल्ड  साइनस  कम्पनी  लि०  द्वारा  हट्टी  स्वर्ण
 खानों  में  पहले  से  ही  खनन  किया  जा  रहा  है
 जबकि  आंध्र  प्रदेश  में  रामगिरि  स्वर्ण  क्षेत्र  में
 भारत  गोल्ड  माइनस  लि०  द्वारा  स्वर्ण  खनन  किये
 जाने  को  संभावनाएं  हैं  t

 आयुर्वेद,  युनानो  झोर  होम्योपेथी  जलिकित्सा
 पद्धतियों  को  प्रोत्साहन

 7667.  श्री  वयाराम  शाक्य  :  क्‍या
 स्वास्थ्य  और  परिवार  कल्याण  मंत्री  यह  बताने
 की  कृपा  करेंगे  कि  :

 (क)  आयुर्वेद,  यूनानी  और  होम्यो-
 पैथी  चिकित्सा  पद्धतियों  को  प्रोत्साहन  देने
 हेतु  सरकार  ने  क्या  कार्यवाही  की  है  तथा
 क्या  सरकार  ग्रामीण  क्षेत्रों  में  इन  पद्धतियों
 को  लोकप्रिय  बनाने  हेतु  वहां  बैद्यों  को  प्रोत्साहन
 देने  की कोई  योजना  बनाने  पर  विचार  करेगी  ;
 और

 (ख)  उक्त  चिकित्सा  पद्धतियों  पर
 सरकार  ने  गत  वर्ष  कितना  व्यय  किया  है
 तथा  1977-78  श्रौर  1978-79  के
 लिए  कितनी  राशि  आंवटित  की  गई  है  ;

 स्वास्थ्य  प्लौर  परिवार  कल्याण  मंत्रालय
 में  राज्य  संत्री  (  श्री  जगदम्बी  प्रसाद
 यादव  )  :  (क)  झआायुर्वेदिक,  यूनानी
 और  होम्योपैथिक  चिकित्सा  पद्धतियों  को
 बढ़ावा  देने  क ेलिए  भारत  सरकार  ने  जो
 उपाय  किए  हैं  वे  इस  प्रकार  हैं  wo

 (i)  स्वास्थ्य  बजट  में  प्रतिवर्ष  अधि-
 काधिक  धन  की  व्यवस्था  निरन्तर  की  जा  रही'
 है  v
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 (2)  970  में  यह  निर्णय  किया  गया
 था  कि  देश  की  रा'ट्रीय  स्वास्थ्य  सेबाधों  में
 एलोपैथी  के  साथ-साथ  आयुर्वेदिक,  यूनानी,
 सिद्ध  तथा  होम्योपैथिक  चिकित्सा  पद्धतियों

 का  भी  हस्तेम-ल  किया  जाए  और  इन  पद्धतियों
 को  केन्द्रीय  सेवा  (चिकित्सा  परिचर्या)
 नियमावली,  i944  के  भ्रस्तर्गत  चिकित्सा
 पर  हुए  खर्च  की  प्रतिपूर्ति  के  लिए  i972
 में  मान्यता  दे  दी  गई  थी।

 (3)  केन्द्रीय  सरकार  स्वास्थ्य  योजना
 के  अंतर्गत  इन  चिकित्सा  पद्धतियों  के  अनुसार
 उपचार  की  सुविधायें  दे  दी  गयी  हैं  t

 (4)  इन  चिकित्सा  पद्धतियों  के  भिन्न-
 भिन्न  पहलुओं  पर  अनुसंधान  करने  के
 लिए  भारतीय  चिकित्सा  पद्धति  एवं  होम्यो-
 पैथी  की  केन्द्रीय  प्रनुसंधान  परिषद्‌  की  स्थापना
 i969  में  की  गयी  5  पुर्णीग  श्नु-

 संधान  संस्थानों  के  अलावा  20  अनुसंधान
 यूनिटें  भी  इस  परिषद्‌  के  अंतर्गत  देश  के
 भिन्न-भिन्न  भागों  में  चल  रही  हैं  ny

 (5)  इन  पद्धतियों  की  शिक्षा  और
 प्रेक्टिस  को  विश्यिमित  करने  के  लिए  एक
 भारतीय  चिणित्सा  पद्धतियों  की  तथा  एक
 होम्योपैथी  की  सांविधिक  परिषद्‌  स्थापित
 कर  दी  गयी  है  ।

 (6)  इन  पद्वधतियों  में  इस्तेमाल  की  जाने
 वाली  श्ौषधियों  के  मानक  निर्धारण  करने  और
 उनके  परीक्षण  के  लिए  इन  पद्धतियों  की  भेषज-
 संहिता  समितियां  गठित  कर  दी  गयी  हैं  1

 (7)  श्रौषध  शौर  प्रसाधन  सामग्री
 प्रधिनियम  के  अंतर्गत  बने  नियमों  को  लागू
 किया  जा  रहा  है  ताकिः  इन  पद्धतियों  में  इस्ते-
 माल  की  जाने  वाली  झ्रौषधियों  को  उक्त
 अधिनियम  के  क्षेत्राधिकार  में  लाया  जाए  |

 (8)  भारतीय  चिकित्सा  पद्धतियों  की
 तथा  हंम्योपैर्थी  की  एक  एक  भेपषज-संहिता
 प्रयोगशाला  स्थापित  कर  दी  गई  है
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 (9)  आयुर्वेद  और  ट्टोम्योपैथी  के  राष्ट्रीय
 संस्थान  स्थापित  कर  दिए  गए  हैं  ।

 (10)  शिक्षण कें  स्तर  में  सुधार  लाने  के

 लिए  भारतीय  चिकित्स!  पद्धितियों  भौर  होम्यो-
 चैथी  के  प्राट्वेट  स्वातक-पूर्व.  कालेजों  को
 वित्तीय  सहायता  दी  जा  रही  है  ।

 (1)  आयुर्वेद  का  प्रशिक्षण  देने  वाली
 दो  पूर्णांग  स्नातकोत्तर  संस्थाओं  (बनारस
 विश्वविद्यालय  प्रायुर्वेद  क।  स्नातकोत्तर
 केन्द्र  तथा  गुजरात  झायुवेदिक  विश्वविद्यालय  )
 के  भरतिरिकक्‍त  आयुर्वेद  के  r6  स्नातकोत्तर
 विभाग  है  तथा  यूतानी  और  सिद्ध  के  क्रमश  :
 दो-दो  विभाग  हैं।  ये  विभाग  भारत  सरकार
 की  वित्तीय  सहायत  से  स्थापित  किए  गए  हैं  t

 (12)  भारतीय  चिकित्सा  पद्धति  की
 राज्य  फार्मोसयों  की  स्थिति  में  सुधार  लाने
 के  लिए  भारत  सरकार  द्वारा  वित्तीय  सहायता
 दी  जा  रही  है

 (13)  छठी  पंच  वर्षीय  योजना  के
 लिए  कार्यक्रम  तैयार  करने  बारे  में  भारतीय
 चिकित्सा  पद्धतियों  तथा  होम्योपैथी  के  संबंध  में
 योजना  आयोग  द्वारा  गठित  करिए  गए  बकिंग

 * भूप  ने  अपनी  रिपोर्ट  फरवरी,  i978  में दे
 दी।

 (14)  स्वास्थ्य  और  परिवार  कल्याण
 की  केन्द्रीय  परिषदों  के  28-31  जनवरी,
 i978  को  हुए  चौथे  संयुक्त  सम्मेलन  में

 धन्य  कार्यक्रों  के  साथ-साथ  आयुर्वेद,
 यूनानी  तथा  होस्योप॑थी  के  विभिन्न  विकास
 कार्यक्रमों  पर  भी  विचार  विमर्श  किया  गया
 झौर  सम्मेलन  द्वारा  की  गयी  सिफारिशें
 राज्यों  को  भेज  दी  गयी  हैं  t

 (i5)  भारतीय  चिकित्सा  पद्धति  एवं
 होम्योपैथी  की  केन्द्रीय  श्नुसंधान  परिषद्‌
 के  स्थान  पर  4  अनुसंधान  परिषदें  खोलने  का
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 निश्चय  किया  गया  है  tv  इनमें  एक  तो  आयुर्वेद
 झौर  सिद्ध  की,  दूसरी  यूनानी  की,  तीसरी

 होम्योपैथी  की  शर  चौथी  प्राकृतिक  चिकित्सा
 शौर  योग  की  परिषद्‌  होगी  1

 (18)  यूनानी  चिकित्सा  पद्धति  का  एक
 राष्ट्रीय  संस्थान  खोलने  का  निश्चय  किया
 गया  है  ।

 (17)  हरीनगर,  नई  दिल्‍ली  में  300
 पलंगों  वाला  एक  आयर्वेदिक  |  झ्स्पताल
 खोलने  का  निर्णय  किया  गया  है  |

 (i8)  राज्य  सरकारों|संघ  शासित
 क्षेत्रों  से  प्रनुरोध  किया  गया  है  कि  इन्हें
 प्राथमिक  स्वास्थ्य  केन्द्रों  में  तीसरा  डाक्टर
 भारतीय  चिकित्सा  पद्धतियों  शौर  होम्यो-
 पैथी  भें  से किसी  एक  पद्धति  का  नियुक्त  करना
 लाहिए  t

 (19)  केन्द्रीय  सरकार  स्वास्थ्य  योजना
 ने  अधीन  खोले  जाने  वाले  सभी  नए  श्रौष-
 धालयों  में  भारतीय  चिकित्सा  पद्धतियों  श्र
 होम्योपैथी  के  एकक  खोलने  का  फैसला  किया
 गया  है

 (20)  भारतीय  चिकित्सा  पद्धतियों
 की  केन्द्रीय  फार्मेंसी  का  प्रबंध  करने  के  सित
 एक  कम्पनी  गठित  की  जा  रही  है

 गांवों  में  लोगों  की  चिकित्सा  करने  में
 परम्परागत  चिकित्सकों,  जैसे  वैद्यों,  हकीमों
 और  होम्योपैथों  का  महत्वपूर्ण  स्थान  है  क्‍योंकि
 इनमें  से  बहुत  से  ग्रामीण  क्षेत्रों  में  ही बस  गए
 हैं  ।  स्वास्थ्य  और  चिकित्सा  सेवायें  युलभ
 कराने  में  इन  चिकित्सकों  को  भ्रधिक  उपयोगी
 और  कार्यकुशल  बनाने  के  उद्देश्य  से  चालू
 पंचवर्षीय  योजना  के  दौरान  उन्हें  श्रपती-भपनी
 पद्धतियों  का  गद्दन  प्रशिक्षण  देने  के  साथ-
 साथ  सामुदायिवः  स्वास्थ्य  का  अ्रल्पकालीन
 प्रशिक्षण  देने  का  विचार  है,  जिसमें  निरोधक
 श्रायुवज्ञान,  स्वास्थ्य  विज्ञान  और  निदान
 के  तरीके  भी  शामिल  हैं  ।



 अप

 ग्रामीकननइनकश्ल"पिलना  के  'प्ंतर्गत
 गांध  सभाएं:व्यरशोगों  की  श्रम्य  प्रतिनिधि

 संस्थाएं  वैद्यों  को  भी  जब  स्वास्थ्य  रक्षक  के
 रूप  में  प्रशिक्षण  प्राप्त  करने  के  लिए  चुन  सकती
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 ta)  होम्योपैथी,  झायुवेंद,  मनाती
 झादि  के  विकास  की  विभिन्न  योजनाझों  पर.
 सरकार  ने  1976-77  के  दौरान  जो  खर्च
 किया  तथा  1977-78  भौर  1978-79
 के  लिए  जो  धत  आ्रांवटित  किया  उसका  ब्यौरा

 हैं  1  इस  प्रकार  है

 चिकित्सा  पद्धति  1976-77  के  संशोधित  अनुमान  बजट  अनुमान
 दौरान  हुआ  खर्च.  1977-78  1978-79

 (रुपये  लाखों  में)  (रुपये  लाखों  में)  (रुपये  लाखों  में)

 होम्योपैथी  2.69  7.08  40.55

 आयुर्वेद,  यू  नानी,  श्रादि  227.  00  263.3  438.5

 खनिज  मिकालने  के  लिये  देशी  मशीनों  का

 उपयोग  किया  जाना

 7668.  श्री  दयारास  शाक्य  :  क्‍्य।  इस्पात
 झौर  खान  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  सरकार  देश  में  खनिजों  का

 पता  लगाने  और  निकालने  के  लिए  देशी  मशीनों

 का  उपयोग  कर  रही  है  ;

 (खि)  यदि  नहीं,  तो  ऐसी  मशीनों  की

 संख्या  कितनी  है  जिनका  श्रव  भी  विदेशों  से

 आयात  किया  जा  रहा  है  और  गत  बर्ष  के  दौरान

 इस  पर  कितनी  'घिदेशी  भुद्रा  खर्च  की  गई  ;

 (ग)  यह  सुनिश्चित  करने  के  लिए
 सरकार  द्वारा  क्‍या  कार्यवाही  की  गई  है  कि

 खानों  में  उपयोग  की  जाने  वाली  मशीतें
 अविष्य  में  देश  में  ही  बनाई  झायें  ?

 इस्पात  ओर  खान  संत्रालय  में  राज्य  मंत्री

 (६ ह  करिया  सुण्डा)  :  (क)  देश  में

 खनिजों  फा  पता  लगाने  और  निकालने  के  लिए
 देशी  मशीररी  का  ययासंभघ  भ्रधिक  से  श्रधिक

 इस्पेमाल  किया  जा  रहा  है।

 (ख)  यदि  किसी  विशेष  जरूरत  की

 उपयुक्त  देशी  मशीनरी  नहीं  मिलती  है,  तो
 उसका  श्रायात  किया  जाता  है।  976-77
 के  दीरान  आयातित  खनन,  समतलकार्य,
 बोरिंग  आदि  के  लिए  मशीतरी  ओर  सेवेंक्षण
 उपकरणों  का  मद-वार  ब्योरा  संलग्न  विवरण

 में  है

 (ग)  भारत  सरकार  के  उद्योग  मंत्रालय
 ने  विभिन्न  कार्यकारी  दलों  (जिनमें  एक  दल

 मिट्टी  हटाने  श्रौर  खनन  सम्बन्धी  मशोनरी

 के  लिए  भी  है)  का  गठन  किया  है  जो  मगोनरी
 के  निर्माण  के  लिए  निर्धारित  कि  जाने  वाले

 लक्ष्यों  के  बारे  में  सिफारिशें  देंगे  और  देश  को

 जरूरतों  को  पुरा  करने  के  लिए  अ्रनूकूल  तरीकों

 के  बारे  सिफःरिश  करेंगे  ny
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 जिधरण

 मूल्य  लाख  रुपयों  में

 प्रति  इकाई  के  झनुसार  मात्रा

 1976-77

 क्रम  मशीनों  का  विवरण  टिप्पणी

 संख्या  मात्रा  मृल्य

 ]  2  3  4  5

 L  बलडोजसं  दि  3  37.68  यह  सूचना  महानिदेशक,
 2.  कोयला  खनन  (कोयला  कटाई)  204  475.51  वाणिज्य  आसूचना

 मशीनें  शौर  सांख्यिकी,  कलकसा
 3.  एक्सकेवेटर्स  9  92.46  से  आधथिक  सलाहकार
 4.  लेवलर्स  (ग्रेडिग  मशीनें)  .  3  7.38  के  कार्यालय  में  प्राप्त
 5.  मेकेलिकल  शावेल  27  «:69.8  1976-77  के  लिए
 6.  कोयले  को  छोड़कर  खनन  23  6.75  अग्रिम  झांकड़ों  पर

 (कटाई)  मशीनें  भ्राधारित  हैं  i
 7.  पैट्रोलियम  शौर  गैस  कुझां  258  379.98

 खुदाई  उपकरण
 8.  पाइल  ड्राइवर्स
 o.  राक  ड्विलिग  मशीनरी  (डायमंड  866  99.  35

 ड्रिलिंग  सहित)
 i0.  स्क्रैपसे  (भ्र  शिपिटंग  मशीनें)  25  277.94
 li.  नलकप  डिलिंग  झौर  कोर

 ड्रिलिंग  मशीनें  05  62.40
 i2,  wo  वर्ग  (गैर-स्वचलित  बर्फ

 काटने  के  यंत्र  सहित )  398  63.86
 13.  खनन  मशीन  के  पुर्जे  830  936.98
 i4.  पंट्रोलियम  और  गस  कुं

 खुदाइ क पूज  4744  3892.8
 15.  खनन  श्रादि  मशीनरी  के

 कल-पुज  677  922.32
 I6,  सर्वेक्षण  उपकरण  (फोटोग्रेमेट्रियल

 सवक्षण  सहित)  जलीय,
 नौवहन,  मौसम  विज्ञान,  जल
 विज्ञान  और  भू  भौतिकी  संबंधी
 उपकरण,  कम्पास,  रेंज
 फाइन्डर्स,  टेलीस्कोप  लेवल
 (थिश्रोडोलाइटिक्स,  ट्रांजिस्टर्स )
 शौर  चनके  पुर्जे  183.54
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 चीन  द्वारा  परमाणु  परीक्षण

 7669.  ह. ह  दयाराम  शाक्य  :

 श्री  माधय  राव  सिंधिपाः

 क्या  बिदेश  मंत्री  यह  बताने,  की  कृपा
 करेंगे  कि  :

 (क)  क्या  चीन  ने  5  मार्च,  1978
 को  परमाणु  परीक्षण  किया  था  ;

 (ख)  क्या  भारत  सरकार  ने  इस  बारे

 में  चीन  के  साथ  वार्ता  की  थी  ;  और

 (ग)  उपरोक्त  परोक्षण  से  भारत  के

 किन  भागों  पर  प्रभाव  पड़ा  ?

 विदेश  मंत्रालय  में  राज्य  मंत्रों  (आयो
 समरेन्द्र  कुण्ड)  :  (क)  जी,  हां।

 (ख)  जी,  नहीं  1

 =  का  कोई  ह  के (ग)  इम  बाल  का  कोई  सबूत  नहीं  है
 कि  भारत  का  कोई  भाग  इससे  प्रभावित  हुआ
 है।

 झौद्योगिक  श्रमिकों  के  लिये  स्वास्थ्य  योजना

 7670.  श्री  रामजीवन  सिंह  :

 क्या  संसदोय  कार्य  तथा  श्रम  मंत्री  यह
 बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  सरकार  ने  औद्योगिक  श्रमिकों

 के  लिए  कोई  स्वास्थ्य  योजना  बनाई  है  ;  और

 (ख)  यदि  हां,  तो  तत्सम्बन्धी  ब्यौरा

 ष्पा  &  ?
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 wa  तथा  संसदीय  कार्य  संजालय  में
 राज्य  मंत्री  (डा०  राम  कृपाल  सिह)  :

 (क)  शभ्रौद्योगगिक  श्रमिकों  के  लिए  कर्मचारी
 राज्य  बीमा  योजना  नामक  एक  स्वास्थ्य
 योजना  पहल  ही  कार्य  कर  रही  है  ।

 (ख)  इस  योजना  का  ब्यौरा  संलग्न
 विवरण  में  दिया  गया  है  t

 विवरण

 इस  योजना के  मुख्य  ब्यौरे  इस  प्रकार  है

 सीमाक्षेत्र  :  प्रारंभ  में  यह  योजना  ऐसे
 बारहमासी  कारखानों  पर  लागू  थो  जो  पाघर
 का  इस्तेमाल  करते  हैं  तथा  जिनमैं  20  या

 उससे  भ्रधिक  व्यक्ति  नियोजित  हैं।  कुछ  राज्य

 सरकारों  ने  इप्त  योजना  की  पावर  इस्तेमाल
 करने  बाले  तथा  i0  से  9  व्यक्तियों
 को  नियोजित  करने  बाले  श्रपेक्षाकृत
 छोटे  कारखानों  पर  व  पावर  न  इस्ते  माल  करने

 वाले  ऐसे  कारखानों  तथा  कुछ  वर्यों  के  ऐसे
 प्रतिष्ठानों  पर  भी  लागू  किया  है  जिनमें  20

 या  उससे  अ्रघिक  व्यक्ति  नियोजित  है  ,
 योजना  की  परिधि  में  भ्राने  के  लिए  मजदूरी
 सीमा  1000  स०  प्रति  माह  तक  है

 दी  गई  असुविधाएं  :

 इस  योजना  में  चिकित्सोय  सुविधा  और

 इलाज,  बीमारी,  भ्रसूति  और  रोजगार  के  दौरान

 लगी  चोट  की  श्रथस्था  में  नकदी  भत्ता  देने  की

 व्यवस्था  है  ।  रोजगार  में  लगी  चोट  के  कारण

 श्रमिकों  की  मृत्यु  हो  जाते  पर  उसके  प्राश्चितों
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 को  पेंशन  मिलती  है  भौर  बीमाशुदा  व्यक्ति  की
 झन्टप्रेष्टि  पर  ख  के  लिए  प्रन्त्थेड्टि  प्रसुविधा
 दी  जाती  है  t

 प्रशासन  :

 इस  योजना  का  प्रशासन  एक  निगमित
 निकाय  द्वारा  किया  जाता  है  जिसका  नाम
 कर्मचारी  राज्य  बीमा  निगम  है  |  इस  निगम
 में  कर्मचारियों  निश्ोजकों,  केन्द्रीय  सरकार,
 राज्य  सरकारी,  चिकित्सा  व्यवसाय  श्र  संसद
 का  प्रतिनिधित्व  करने  थाले  सदस्य  शामिल

 है  इस  योजना  के  भ्रन्तगेत  चिकित्सा  देख-रेख
 का  प्रशासन  करना  राज्य  सरकारों  की
 जिम्मेदारी  है  t  परन्तु  दिल्‍ली  में  चिकित्सा
 देख  रेख  की  व्शवस्था  करने  की  जिम्मेदारी  उस
 निगम  की  है  1

 धन  व्यवस्था  :

 इप्बोजन/  के  लिए  धन  मुख्यतः  थिनियो-
 जकों  शोर  कमचारियों  के  अशंदानों  द्वारा

 जुटयः  जातः  है।  नियाजक  कूल  वतन  जिल
 के  4.  a5  की  दर  से  अंशदान  देते  हैं  ।

 कर्म  बारियरों  का  अंजदान  मजदूरी  का  लगभग

 2.17%  बैठता  है

 a  लतवुर  डाकथर  के  कर्मचारियों  को  मकान

 किराया  भता  दिया  जाना

 767i.  श्री  मोतोभाई  ध्ार०  चोधरी  :

 क्या  संचार  मंत्री  बह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्या  पालनपुर  डाकचर  के

 कर्मचारियों  ने  मकान  किराया  भत्ते  की
 मांग  की  है  और  इस  झ्ाशय  का  एक  प्रस्ताव

 सहानिदेशक  डाक  तथा  तार  को  बहुत  पहले
 भेजा  गया  था  झर  यदि  हां,  तो  इस  मामले
 में  निर्णय  न  किये  जाने  के  क्या  कारण  हैं  ;

 (@)  क्‍या  पालनपुर  में  जिला  मुख्य
 कार्यालय  है  भौर  वहां  हीरे  तराशने  का
 उद्योग  बड़े  पैमाने  पर  पनपता  जा  रहा  है
 जिसके  परिणामस्वरूप.  वहां  जनसंख्या

 एक  दम  बढ़  गई  है  तथा  वहां  मूल्यों में
 वृद्धि  हुई  है  श्रौर  यदि  हां,  तो  क्या  सरकार

 इस  मांग  को  स्वीकार  करेगी  ;  शौर

 (ग)  पालनपुर  में  मकात  किराया

 भत्ता  न  दिये  जाने  के  क्‍या  कारण  हैं  जबकि

 वह  ऐसे  ही  भ्रन्य  नगरों  में  दिया  जा;  रहा  है  -

 संचार  मंत्रालय  में  राज्य  मंत्री  (शो

 नरहरि  प्रसाद  सुख्वेब  साय)  :  (क)  श्रौर

 (@)  ऐसा  कोई  प्रस्ताव  विचा  राधीन
 नहीं  है  ।

 (ग)  मौजूदा  नीति  शर  मानदंडों
 के  ग्रनुसार  पालनपुर  में  कार्यरत  केन्द्र

 सरकार  के  कर्मचारियों  को,  जिनमें

 डाक-तार  कर्मचारी  भी  शामिल  हैं,  मकान

 किराया  भत्ता  देय  नहीं  है
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 'डीसा  और  सालडी  के  थीज  अधिक  साइनें  देगा.

 7672.  शी  सोतोभाई  झार०  चौधरी  :

 क्या  संचार  मंत्ती  यह  बताने  की  कृपा  करेंगे  कि;

 (क)  क्या  डीसा  और  मालडी  दोनों  बड़े  ध्यापारिक

 केन्द्र  हैं घर  उनके  बीच  टलीफोन  यातायात

 बहुत  श्रधिक  है  परन्तु  वहां  लाइनों  के  भ्रभाव

 में  बहुत  श्रसुविधा  होती  है  ;  भौर

 (ख)  क्या  इस  स्थिति  को  सुधारने
 के  लिए  इन  दोलों  स्थानों  के  बीच  अधिक

 'लाइनें  प्रदान  की  जायेंगी  और  यदि  हां,
 सो  कब  ?

 संचार  मंत्रालय  में  राज्य  मंत्रों  (श्री
 'भरहरि  प्रसाद  सुखदेव  साय)  :  (क)
 और  (ख)  ऐसा  अनुमान  है  108  जिन
 स्थानों  का  उल्लेख  किया  गया  है  उनके
 नाम  डीसा  और  मिलडी  हैं  ।  मुजरात
 में  डीसा  और  मिलडी  के  बीच  टेलीफोन
 यातायात  बहुत  अधिक  हैं।  इस  स्थिति
 में  सुधार  लाने  के  लिए  एक  अतिरिक्त

 दूंक  सकिट  शीघ्र  ही  लगाया  जा  रहा  है
 झौर  चालू  वर्ष  के  दौरान  एक  और  ट्रंक
 सकट  बाद  में  लगाया  जाएगा।

 'कोझापरेटिव  मिल्क  प्रोडक्शन  सोसाइटी
 झंडवा  को  उलोफोन'  कनेक्शन  देना

 7673.  श्री  मोतीभाई  श्रार०  चौधरी:
 क्या  संचार  पंत्री  यह  बताने  की  कृपा  करेंगे
 कि;

 APRIL  28,1078

 मिल्क.  प्रोडक्शन

 Written  Answers  bo:

 (क)  क्या  डटा  गांव  की  कोझापरेटिव

 सोसाइटी  ने  फडी

 एक्सचेंज  से टलीफोन लेते  के  लिये  20-11—- le
 975  को  000  रुपये की  राशि  जमा की

 थी  और  यदि  हां,  तो  इस  सोसाइटी  को

 टेलीफोन  कनेक्शन  न  देने  के  क्‍या  कारण हैं  ;

 (ख)  कितने  ऐसे  लोगों  को  टेलीफोन

 कनेक्शन  चियें  गये  हैं  जिन्होंने  उस  तारीख

 के  बाद  में  राशि  जमा  की  थी  जब  इस  सोस|इटी

 ने  जमा  की  थी  और  उसके  क्‍या  कारण  हैं  ;
 शौर

 (7)  क्‍या  कडी  से  इस  गांव  के  लिये

 कोई  टेलीफोन  लाइन  है  ?

 घंचार  मंत्रालय  में  राज्य  संत्रो  (श्री
 सरहरि  प्रसाद  सुखदेव  साथ)  :  (क)  ऊंटवा

 गांव  की  कोझापरेटिव  सिल्क  प्रोडक्शन
 सोसाइटी  ने  कहीं  एक्सचेंज  से  टेलीफोन
 कनेक्शन  प्राप्त  4४ने  के  लिये  0-12-1975

 को  000  सी  जमा  कशाये  थे  यह
 टेलीफोन  नही  दिया  जा  सका  क्‍योंकि
 इसके  लिये  बहुत  अधिक  माला  में  साऊ-
 सामान  की  जरूत  थी  ।  साज-सामान
 की  श्रभी  प्रतीक्षा  की  जा  रही  है।

 (ख)  दिसम्बर  7975  के  बाद  46
 व्यक्तियों  को  टेलीफोन  कनेक्शन  दिये  गये

 हैं  क्‍योंकि  उनमें  प्रत्यक  के  लिये  बहुत
 कम  मात्रा  में  साज-सामान  की  जरूरत  थी।
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 '
 @)  जी  हां।  लेकिन  भ्तिथ्िकत'

 कनेक्शन  देने  के  लिये  मौजूदा  टेशीकोन

 लाइन  की  क्षमता  बढ़ाने  जदूरत  है।

 जिलमगर,  भड़ूचगर,  भ्रोर  खरोलू  ठेलीफोम

 एक्सचेंजों  को  Profotto  मेहसाना  के
 झम्तगंत  सागा

 १674.  थी  मोशोभाई  झार०  चौअरी  :

 क्या  संचार  मंत्री  यह  बताने  की  कृपा

 करेंगे  कि:

 (क)  क्या  जिसनगर,  बड़तगर  शौर

 खरोलू  टेलीफोन  एक्सचेंज  पहले  डी०  fo  टी०

 मेहसाना  के  भन्तगंत  थे  भ्ौर  झ  उन्हें
 डी०  Fo  टी०  पालनपुर  के  अधीन  रख  दिया
 गया  है;

 (ख)  क्या  यें  तीनों  एक्सचेंज  मेहसाना
 जिले  में  स्थित  हैं  श्रौर  यदि  हां,  तो  इन्हें
 झन्य  दुरस्थ  जिले  के  अधीन  रखने  के  क्या

 कारण  हैं  ;  भौर

 (ग)  क्‍या  लोगों  की  कठिनाइयों  को

 ध्यान  में  रखते  हुए,  सरकार  इस  मामले

 पर  पुनविचार  क  7  और  इन्हें  पुन:  मेहसाना
 के  अन्तर्गत  लायगी  ?

 संघार  मंत्रालय  में  राज्य  मंत्री  (को
 नरहरि  प्रसाद  सुखदेव  साय)  :  (क)
 जी  हां  ।  मेहमाना  डिवीजन  को  दो  भ्गों

 में  विभाजित  करके  सितम्बर,  977

 से  मेंहसाना  और  पालनपुर  नामक  दो

 डिवीजनों  के  बत  जाने  पर  ऐसी  व्यवस्था

 की  गई  है  v

 (ख)  जी  हां।  यें  एक्सचेंज  मेहसाना
 राजस्व  जिला  के  अच्त/त  हैं  ।  पहले  य्वें

 एक्सचेंज  पूर्ववर्ती  मेहस।नी  डित्रीजन  में  ऊल्ला
 के  उप  मण्डल  प्रधिवरी,  तार  के  अन्तर्गत
 सेंश्रीर  शब ये  पालनपुर  के  मण्डल  इंजीनियर
 तार  के  श्धीन  है  1

 (ग)  जनता  को  कोई  कठिनाई

 नहीं  हो  रही  है।  इसलिए  इन  एक्सचेंजों

 को  मेहसाना  के  मण्डल  इंजीनियर  तार,

 के  अधीन  करने  का  कोई  झौचित्य  नहीं  है  ।
 इसके  झलावा  उपर्युक्त  एक्सचेंजों  सहित
 ऊंझा  डियोजन  को  मंडल  इंजीनियर,  तार,
 सेहसाना  के  अननीन  करना  भी इस  समय
 ब्यवहार्य  नहीं  है

 दिल्‍ली  के  श्रस्पतालों  में  दैनिक  मलूरों  थर
 काम  करने  बालो  नर्से

 7675.  थी  राजजजी  :  क्‍या  ल्वास्थ्प
 झौर  परिवार  कल्याण  मंत्री  यह  बताने
 की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  दिल्‍ली
 के  श्रस्पतालों  में  नर्सों  की  दैनिक  मंजूरी
 पर  रखा  जाता  है  ;

 (ख)  यदि  हां,  तो  गत  तीन  वर्षों  में
 वर्षवार  नसों  की  कुल  कितनी  राशि  दैनिक
 मंजूरी के  रूप में  दी  गई  है;  झौर

 (ग)  जिन  श्रस्पतालों  में  नें  प्रायः
 रखी  जाती  हैं,  उनमें  नसों  की  नियक्ति
 नियमित  श्राघार  पर  किये  जाने  में  क्‍या
 कठिनाइयां  हैं  ?

 स्वास्थ्य  बौर  परियार  कल्याण  संत्रालय
 में  राज्य  संत्नी  (श्री  जगवम्थी  प्रसाद  यादव)  :

 (क)  से  (ग)  जी  नहीं।  दिल्‍ली  के  किसी
 भी  अस्पताल  में  झसों  को  दैनिक  वेतन  के
 झ्राधार  पर  नियुर्त  नहीं  किया.  जाता।
 है  ।  तथापि,  जिन  रोगियों  को  विशेष
 उपचर्या  देखरेख  की  आवश्यकता  होती  है
 उनके  लिए  इलाज  कर  रहे  बिकिस्सक  |
 सर्जन  की  दलाह  पर  “विशेष  रूसिग  !

 की  व्यवस्था  की  जाती  7  1  परन्तु  ऐसे
 मामलों  में  यद्यपि  नर्स  की  व्यवस्था  अ्रस्णताल
 के  प्राधिकारियों  द्वारा  की  जाती  है  फिर
 भी  विशेष  नर्स  की  निमूवित्  वर्तुद्:  एक
 निजी  व्यवस्था  है  ग्रौर  जिसके  लिए  भुगतान
 रोगी  द्वारा  किया  जाता  है।
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 Anomaly  in  Wages  In  Mines
 7676.  SHRI  K.  RAMAMURTHY:

 Will  the  Minister  of  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR  be
 pleased  to  state:

 (a)  whether  the  wage  rates  in  public
 sector  mines  and  captive  mines  are
 digher  than  that  in  the  private  sector
 mines  and  non-captive  mines,  as  has
 been  revealed  by  the  recent  survey
 of  National  Productivity  Council;  and

 (b)  if  so,  the  steps  proposed  to  pe
 taken  to  remove  this  anomaly?

 ‘THE  MINISTER  OF  PARLIA-
 MENTARY  AFFAIRS  AND  LABOUR
 (SHRI  RAVINDRA  VARMA):  (a)
 Ono  of  the  findings  of  the  Survey
 on  Occupational  Wage  Disparities  in
 Mining  Sector  conducted  by  the  Na-
 tional  Productivity  Counci!  is  that
 “by  and  large  the  wage  rates  in  the
 public  sector  and  captive  mines  were
 higher  than  that  of  the  private  sector
 and  non-captive  mines”.

 (b)  The  Wages  fixed  by  the  Gov-
 ernment  under  the  Minimum  Wages
 Act  for  all  categories  of  mines  as
 also  those  arrived  at  by  bipartite
 settlements  in  case  of  coa)  mines
 are  uniform  all  over  the  country.  In
 other  cases,  wages  are  based  on  re-
 commendations  of  Wage  Boards  or
 bipartite  settlements.

 Government  has  set  up  a  Study
 Group  on  Wages.  Incomes  and  Pri-
 ces  Policy.  Among  other  things,  the
 terms  of  reference  of  the  Study
 Group  include  issues  {ike  minimum
 wage,  the  norms  with  reference  to
 which  it  should  be  determined  and
 whether  it  should  be  uniform  or
 could  be  different  from  different  sec-
 tors,  regions  and  between  different
 employers  in  the  organised  sector.

 Completion  of  Pilot  Projects
 7677.  SHRI  K.  RAMAMURTHY:

 Will  the  Minister  of  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR  be
 pleased  to  state:

 (a)  whether  pilot  projects  at  7  Re.
 gional  Centres  of  the  Central  Board
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 of  Workers  Education  for  promoting
 among  rural  workers  a  critical  aware-
 ness  of  the  problems  of  their  socio-
 economic  environment  and  their  rights
 and  obligations  have  been  conducted
 during  1977-78;

 (b)  ‘if  so,  the  number  of  rural  wor-
 kers  who  attended  such  training  cour.
 ges;  and

 (c)  if  not,  the  reasons  for  delay  in
 completing  the  pilot  projects?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  LABOUR  AND
 PARLIAMENTARY  AFFAIRS  (DR.
 RAM  KIRPAL  SINHA):  (a)  Yes.
 34  Pilot  Projects  of  5  days  residen-
 tial  camp  at  7  Regional  Centres  of
 the  Central  Board  for  Workers’  Edu-
 cation  were  conducteg  during  ‘1977-78,

 (b)  576  rural  workers  participat-
 ed.  In  addition.  about  4000  rural
 workers  participated  in  97  Camps  of
 one  or  two  days  duration  under
 other  Regional  Centres.

 (c)  Does  not  arise.

 संचार  मंत्रालय  में  कर्मजारी

 7678,  शी  छीतूशाई  गासित  :  क्‍या
 संचार  मंत्री  यह  बताने  की  कृपा  क  गे  कि  :

 (क)  प्रत्येक  राज्य  में  संचार  विभाग

 के  श्रेणी  I,  I,  II],  और  यध के  कितने
 कर्मचारी  काम  कर  रहे  हैं  श्रोर  उनमें  से

 हरिजन  भर  आदिवासी  कमंचारियों  की  संख्या

 क्‍या है  ;

 (ख)  प्रत्येक  बर्ग  के  पदों  में  हरिजनों
 तथा  अ्दिवासियों  के  लिये  आारक्षणों  का
 क्‍या  कोटा  था  और  उनमें  से  कितने  प्रत्तिशत
 कोटा  भरा  गय  और  क्‍या  सारा  श्रारक्षण
 कोटा  भर  लिया  गया  है;  और

 (ग)  यदि  नहीं,  तो  सरकार  द्वारा
 इस  कोटे  को  भरने  के  लिये  क्‍या  कदम
 उठाये  जा  रहे  हे  और  उसका  ब्यौरा  क्‍या

 हैभौर  सारा  कोटा  कज  तक  भरा  जायेग
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 «संचार  मंजालय  में  राज्य  मंत्री  (भी
 शरहुरि  प्रसाद  सुखदेव  साथ)  :  (क)  से
 (ग)  ,  यह  सूचना  एकत्र  की  जा  रही

 है  और  इसे  ययाससय  सभा  पटल  पर  रख
 दिया  णायेगा।

 Reaction  to  Rhodesia  Agreement
 7679.  SHRI  KANWAR  LAL

 GUPTA:
 SHRI  CHITTA  BASU:
 SHRI  HARI  VISHNU

 KAMATH:
 Will  the  Minister  of  EXTERNAL

 AFFAIRS  be  pleaseg  to  state:
 (a)  what  is  the  reaction  of  Govern.

 ment  of  India  over  the  internal  agree-
 ment  in  Rhodesia;

 (b)  has  Government  taken  any  spe-
 cific  steps  in  this  directions;

 (c)  if  so,  the  details  thereof;  and
 (d)  the  details  of  the  communication

 sent  to  other  countries  over  this  issue
 and  their  reaction  over  it?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  EXTERNAL
 AFFAIRS  (SHRI  SAMARENDRA
 KUNDU):  (a)  to  (d).  The  Govern-
 ment  of  India  considers  the  internal
 agreement  in  Rhodesia  as  illegal  and
 unacceptable.  The  Government  of
 India  is  convinced  that  any  attempt-
 ed  arrangement  for  transition  which
 excludes  the  Patriotic  Front  is  likely
 to  lead  to  civil  strife  in  and  around
 Zimbabwe  and  could  have  _  serious
 consequences.

 We  have  been  in  touch  with  the
 Frontline  States  and  the  leaders  of
 the  nationalist  liberation  movements
 in  Southern  Africa  and  the  British
 and  US  Governments  on  this  subject.
 We  also  cosponsored  the  Resolution
 in  the  Security  Council  where  we
 reiterated  our  view  that  de-jure  res-
 ponsibility  for  de-colonisation  of
 Southern  Rhodesia  in  conformity
 with  the  relevant  Security  Council
 end  General  Assembly  resolutions

 remains  with  the  UK  and  stressed
 that  the  majority  rule  should  be
 brought  about  through  the  free  exer-
 cise  of  the  right  of  the  people  there
 for  self-determination.  We  have  ex-
 pressed  our  view  that  a  resumption
 of  the  initiative  by  USA  and  UK
 based  on  Ang}o-American  proposals
 and  in  pursuance  of  the  dialogue
 with  the  African  leaders  and  the
 Patriotic  Front,  coulq  lead  to  some
 success.  The  precise  contents  of  the
 correspondence  between  our  Govern-
 ment  and  those  of  other  countries
 are  confidential  in  nature  ond  their
 detai's  cannot  be  disclosed  in  public
 interest.  However,  it  mav  be  recall-
 ed  that  the  Minister  6f  External  Aff-
 airg  had  made  a  detailed  statement
 on  the  subject  in  Rajya  Sabha  on
 Monday,  the  20th  March,  1978,  which
 provides  an  elucidation  of  the  Gov-
 ernment’s  position,

 Closing  of  Manganese  Ore  Mines
 and  its  Effect

 7680.  SHRI  SUKHENDRA  SINGH:
 Will  the  Minister  of  STEEL  AND
 MINES  be  pleased  to  state  whether

 it  is  a  fact  that  several]  manganese
 ore  mines  are  lying  closed  and  many
 people  have  been  thrown  out  of  em-
 ployment?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  STEEL  AND
 MINES  (SHRI  KARIA  MUNDA):
 The  information  jg  being  collected
 and  will  be  laid  on  the  Table  of  the
 House,

 Copper  Deposits  in  Balaghat
 ‘7681.  SHR]  SUKHENDRA  SINGH:

 Will  the  Minister  of  STEEL  AND
 MINES  be  pleased  to  state:

 (a)  whether  rich  deposits  of  copper
 have  been  found  in  Balaghat  District;
 and

 (b)  if  so,  the  extent  to  which  pro-
 gress  has  been  made  in  regard  to  the
 mining  of  copper  in  this  region?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  STEEL  AND
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 MINES  (SHRI  KARIA  MUNDA):
 (a)  Reasonably  rich  deposit  of  copper
 is  located  in  Malanjkhand  in  Bala-
 ghat  district.  As  q  result  of  investi-
 gations  carried  out  the  deposit  is
 estimateg  to  contain  60.5  million  ton-
 nes  of  ore  reserves  with  .24  per  cent
 copper  within  the  quarry  limits.

 (b)  The  Government  has  sanction-
 ed  a  scheme  to  exploit  the  Malanj-
 Khand  copper  deposit.  The  project  is
 designed  to  produce  2  million  tonnes
 of  ore  (23000  tonnes  of  equivalent
 metal)  per  annum.  Preparatory
 work  on  the  project  has  already  been
 commenced  by  the  Hindustan  Copper
 Limited.  ’

 कोसर  के  उपचार के  लिये  विशेष  उपकरणों  का
 भायात

 7682.  श्री  सुखेख  सिह  :  क्या
 स्वास्थ्य  और  परिवार  कल्याण  मंत्री  यह
 बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  देश  में  कैंसर  के  रोगियों
 के  उपचार  के  लिये  सरकार  द्वारा  हाल

 ही  में  कुछ  विशेष  उपकरणों  का  श्रायात
 किया  गया  है  ;

 (ख)  यदि  ा  तो
 ब्यौरा  क्या  है  ;

 (ग)  ये  उपकरण  किन  अस्पतालों  में
 लगाये  जायेंगे  ;  श्रौर

 तत्सम्बन्धी

 (घ)  इन  के  आयात  पर  कितना
 व्यय  हुआ  ?

 स्वास्थ्य  और  परिवार  कल्याण  मंत्रालय
 में  राज्य  मंत्री  (श्री  जगदम्बी  प्रसाद
 यादव)  :  (क)  से  (घ).  श्राव-
 श्यकताशों  तथा  बित्तीय  साधनों  की
 उपलब्धता  को  देखते  हुए  देश  के  भिन्न  भिन्न
 अस्पतालों/संस्थाओं  में  करार  के  इलाज  में
 काम  झाने  वाले  उपकरणों  का  समय  समय
 पर  झायात  किया  जाता  है।  इस  मंत्रालय
 द्वारा  दिए  गए  अनुदान  में  से  कैंसर  संस्थान,
 मद्रास  नें  मार्च,  .978  में  2.40  लाख
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 रुपये  की  लागत से  एक  ओटोमैटिक  ब्लड
 सेपरेटर  लगाया  है  ।  विसम्बर,  i076  में
 डेनमार्क  सरकार  ने  एक  लीनीयट  एक्सीलेटर
 उपहार के  रूप  में  इस  संस्थान  को  दिया  ।  रोटरी
 कैंसर  भस्पताल,  भखिल  भारतीय  झ्रायुविशञान
 संस्थान,  नई  दिल्‍ली के  लिए  भी  एक  लीनीभर
 एक्सीलेटर  झायात  किया जा  रहा  है।

 1977-78  में  इस  मंत्रालय  ने
 (1)  गवर्नर  रामणापेट्राह  भ्रस्पताल  मद्रास,
 (2)  राजेन्द्र  मेडिकल  कालेज,  रांची,  (3)
 बनारस  हिन्दु  विश्वविद्यालय,  (4)  मेडिकल
 कालेज  तथा  झस्पताल,  कालीकट  में  कोबातट
 थिरेपी  यूनिट  खोलने  के  लिए  केन्द्रीय
 सहायता दी  है।

 Population  Explosion
 1683.  DR.  RAMJI  SINGH:  Will

 the  Minister  of  HEALTH  AND  FA-
 MILY  WELFARE  be  pleased  to  state:

 (a)  whether  Government  propose
 some  stringent  legislative  measures  to
 check  the  growth  of  population  in
 India;  if  so,  on  what  lines;  and

 (b)  if  not,  do  Government  think
 that  by  mere  propaganda  and  public
 education  it  can  succeed  in  its  mis-
 sion?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HEALTH  AND
 FAMILY  WELFARE  (SHRI  JAG-
 DAMBI  PRASAD  YADAV):  (a)  and
 (b).  Government  are  committed  to
 follow  an  educational  and  wholly
 voluntary  approach  for  the  promo-
 tien  of  small  family  norm  and  are
 totally  against  any  legislation  for
 compulsory  _  sterilisation.  The  Gov-
 ernment  have  no  doubt  that  by  and
 large  the  people  of  the  country  are
 conscious  of  the  importance  of  res-
 ponsible  parenthood  and  that  they  will
 accept  the  smal  family  norm  if  they
 are  given  the  necessary  information
 and  adequate  services.

 Intensive  educational  and  motiva-
 tional  campaigns  have  been  launched
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 with  particular  attention  to  the  mo-
 tivation  of  village  opinion  _leagiers.
 Special  métivation  anq  education
 camps  afe  also  being:  organised  in

 the  rural  areas  for  this  purpose.
 Particular  attention  js  being  given
 to  the  improvement  and  strengthen-
 ing  of  maternity  and  child  health
 services  which  form  an  integral  part
 of  the  Family  Welfare  Programme.

 Greater  involvement  of  voluntary
 organisations  and  the  organised  la-
 bour  sector  is  also  being  ensured
 with  the  objective  of  making  the
 Family  Welfare  Programme  a  mass
 moverent.  The  newly  launched
 Community  Health  Workers  Scheme
 and  the  training  scheme  for  village
 dais  will  also  contribute  to  increas-
 ing  awareness  and  acceptance  of  the
 smail  family  norm  in  the  rural  areas.
 Widest  availability  of  all  methods  of
 contraception  including  facilities  for
 male  and  female  sterilisation  in  the
 rural  areas  has  been  ensured.

 With  a  view  to  ensure  purposeful
 implementation  of  the  Programme
 and  the  achievement  of  qerr-ographic
 objective  of  reduced  birth  rate  level
 of  30  per  thousand  population  by
 1982-83,  a  decision  has  also  been
 taken  to  link  the  performance  in
 family  planning  and  maternity  and
 child  health  with  the  release  of  eight
 per  cent  portion  of  the  Central  plan
 assistance  to  individual  States  and
 for  this  purpose,  levels  of  perform-
 ance  expected  from  the  States  are

 being  unicated  for  the.  year
 1978-79  It  is  the  firm  belief  of  Gov-
 ernment  that  the  demographic  ob-
 jectives  of  reduced  level  of  birth
 rate  will  be  achieved  by  983  through
 the  voluntary  and  educational  app-
 roach  described  above.

 Injustice  to  Weaker  Sectiong  in
 matters  of  Appointment  in

 Rourkela
 7684.  DR.  RAMJI  SINGH:  Will  the

 Minister  of  STEEL  AND  MINES  be
 pleased  to  state:

 (a)  whether  Government  have  76५
 ceived  a  communication  from  the
 weaker  sections  of  the  community
 from  Rourkela  Steel  City  regarding
 injustice  done  to  them  in  matters  of
 appointment;  ang

 (b)  the  Percentage  of  Adivasis  in
 Rourkela  Steel  Factory  in  Class  I,  II,
 पा  and  IV  respectively?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  STEEL  AND
 MINES  (SHRI  KARIA  MUNDA):
 {a)  In  the  absence  of  precise  parti-
 culars  of  the  communication  which
 the  Hon’ble  Member  has  in  view,  it
 is  not  possible  to  indicate  anything
 about  its  receipt  or  otherwise  by
 Government.

 (b)  The  percentage  of  employees
 belonging  to  Scheduled  Tribes  in
 Rourkela  Steel  Plant  in  different
 groups  as  on  Ist  January,  1978,  was
 ag  follows:—

 Group  %  of  employees  be!  longing  0०
 Scheduled  Tribes

 total

 Group  A  7  .  o  83
 Group  B  3l
 Group  Cc.  20°
 (Excluding  sweepers)  al
 Group  C  (Sweepers  only)  3st

 Nots  :  t.  Group  A  posts  carry  pay  or  scale  of  pay  with  a  maximum  of  not  less  than  Rs.  goo.
 2.  Group  B  posts  carry  pay  or  scale  of  pay  with  a  maximum  of  not  less  than  Rs.  goo  but

 less  than  Rs.  1300
 3.  Group  C  posts  carry  pay  or  scale  of  pay  with  a  maximum  of  over  Rs.  290  but  fess  than

 s  goo.
 650  LS—8
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 राजजाना  सधिमिमम,  7963  का  फार्याग्थित
 किया  जाना

 7685.  च्  ह! | ह  सिह  जौहान  :  कया
 स्थास्ष्य  और  परियार  कल्याण  मंत्री  यह
 बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  राजभाषा  झधिनियम,  7963
 के  झधीन  बनाए  गए  नियमों  को  धारा

 3(3)  के  उपबन्ध  उनके  मंत्रालय  में  पूरी
 तरह से  कार्यान्वित  किए  जा  रहे  हैं;

 (ख)  यदि  हां,  तो  वर्ष  i977  के
 झाजिरी  6  मास  में  कितते  सामान्य  झादेश,
 परिपत्र,  सूचनाएं,  टेन्डर,  परमिट  जारी
 किए  गए  झौर  उनमें  से  कितते  पंग्रेजी  के
 साथ  हिन्दी  में  भी  जारी  किए  गए;  ौर

 (ग)  क्‍या  उक्त  घारा,  के...  उपवस्धों
 को  पूरी  तरह से  कार्यान्वित्र  नहीं  किया  जा

 रहा  पौर  यदि  हां,  तो  उसके क्या  कारण  हैं
 और  उनको  कार्यान्वित्  करने  के  लिए
 सरकार ने  क्‍या  कदम  उठाये  हैं?

 स्वास्थ्य  जौर  परिवार  कल्याण  जालम

 में  राज्य  मंत्री  शी  जमदम्थो  प्रसाद  यादथ)  :

 (क)  जी,  हां,  जहां  तक  भुख्य  मंत्रालय
 का  सम्बन्ध  है,  इन  उपबन्धों  का  लगभग
 पूरी  त्तरह  पालन  हो  रहा  है?  फिर  भी
 स्वास्थ्य  सेवा  महानिदेशालय  में  जिसमें
 झधिकांश  काम  तकनीकी  ढंग  का  होता
 है,  इन  उपबन्धों  को  पूरी  तरह  से  लागू
 करने  के  लिए  हर  संभव  प्रयास  किया  जा
 रहा  है।

 हिन्दी  शौर  प्रंग्रेजी  में सामान्य  आदेशों  की
 (ख)  कुल  संख्या  जारी  किए  गए

 आदेशों  श्रादि  की
 संख्या

 मुख्य  मंत्रालय  239  28
 स्वास्थ्य  सेवा  महानिदेशालय  220  50

 (7)  जहां  तक  मुख्य  मंत्रालय  का
 सम्बन्ध  है  इस  श्रवधि  में  केवल  2  आदेश
 झादि,  भूल  से  केवल  पंग्रेजी  में  जारी  हुए
 है।  सभी  अधिकारियों  को  यह  सुनिश्चित
 करने  के  लिए  नये  श्ादेश  जारी  कर  दिये
 गए  हैं  कि  वे  राजभाषा  अधिनियम  के
 उपबन्धों  का  पूरी  तरह  पालन  करें।

 जहां  तक  संलग्न  कार्यालय  अर्थात
 स्वास्थ्य  सेवा  महानिदेशालय  का  सम्बन्ध
 है,  तकनीकी  अधिकारियों  झादि  से  सम्बन्धित
 आदेश  पहले  केवल  अझंप्रेजी  मेंही  जारी
 किए  जा  रहे  थे  क्योंकि  यह  महसूस  किया  जा
 रहा  था  कि  इस  वर्ष  के  बहुत  ही  कम  भ्रधिकारी
 हिन्दी  जानते  हैं।  फिर  भी,  उस  कार्यालय
 को भी  फिर से  हिंदायतें  जारी  कर  दी  गई

 हैं  कि  वह  इन  कानूनी  अयेक्षाओं  का  उल्लंघन
 न  होने  दे  ।  कार्यान्वयन  तन्त्र  को  चुस्त
 बनाने  के  लिए  भी  प्रयास  किए  जा  रहे  हैं।

 समाचार  पत्रों  तथा  पत्रिकाधों  का  हिन्दो
 में  प्रकाशन

 7686.  श्री  नवाब  सिह  चोहान:  क्या
 स्थास्थ्य  और  परियार  कल्याण  मंत्री  यह
 बताने  की  कृपा  करेंगे  कि  :

 (क)  उनके  मंत्रालय/विभाग  द्वारा
 977  में  निकाले  गए  प्रकाशनों  और

 समाचार-पत्रों  तथा  पत्रिकाशों  के  नाम  क्‍या
 हैं;
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 ©  (eo  उनमें  से  कितने  प्रकाशन,
 समाचार-पत्र  तथा  पत्रिकाएं  हिन्दी  में  भी

 निकाली  गए  और  शेष  को  हिन्दी  से  प्रकाशित
 न  करने  के  कया  कारण  €  ;

 (ग)  क्या  उक्त  सभी  प्रकाशनों  तथा
 समाचार-पत्रों  एवं  पत्रिकाझों  को,  जो  भ्रभी
 भी  केवल  अंग्रेजी  में  निकाली  जा  रही  हूँ,
 हिन्दी में  निकालने  का  विचार  है;  भौर

 (ष)  यदि  हां,  तो  इस  बारे  में  भ्रव  तक
 क्या  कदम  उठाये  गये  है  ?

 स्वास्थ्य  और  परिवार  कल्पाण  मंत्रालय
 में  राज्य  मंत्री  (थ्यी  जगदस्थी  प्रसाद  यादव)  :

 (क)  झौर  (@).  इस  मंत्रालय  से  पांच
 मासिक  पत्रिकाएं  निकल  रही  हैं  --तीन
 अंग्रेजी  में  भर  दो  हिन्दी  में  ।  हिन्दी  की
 दो  पत्रिकाएं  “हमारा  घर”  और  “'प्ारोग्य
 संदेश”  झाम  जनता  के  लिए  है  शर

 प्रेरणात्मक  प्रकार  की  हूँ  t  अंग्रेजी  की  पत्रिका
 सेंटर  कालिंग”  ब्रलिर  भारतीय  आधार
 पर  केवल  परिवार  कंल्याण  कार्यक्रम  के
 कर्मचारियों  को  भेजी  जाती  है  झौर  इसमें
 अधिकतर  कार्यक्रम  सम्बन्धी  जानकारी
 ही  होती  है।  स्वास्थ्य  हिन्द”  नामक
 पत्रिका  केवल  अंग्रेजी  में  ही  प्रकाशित
 होती  है  क्योंकि  इसमें  मुख्यतया  तकनीकी
 सामग्री  दी  जाती  है  धौर  इसके  पाठकों
 की  संख्यर भी  क्‍ग्रधिक  नहों  है।  एक  अभ्रन्य
 मासिक  पत्रिका  “डी0  जी0  एच0  एस0
 क्रानिकल”  केवल  प्रंग्रेजी  में  ही  प्रकाशित
 होती  है  क्‍योंकि  यह  मंत्रालय  शौर  इसके
 विभिन्न  विभागों  के  भीतर  ही  चिकित्सकों
 और  अन्य  तकनीकी  कामिकों  के  उपयोग
 के  लिए  हैं  ।  यह  मुद्रित  नहीं  की  जाती
 बल्कि  साइक्लोस्टाइल  की  जाती  हैं  1

 यह  मंत्रालय  शैक्षिक  प्रेरणात्मक
 अयोजनों  के  लिए  उपर्युक्त  पांच  नियमित
 पत्षिकाशों  के  अलावा,  कई  भ्रन्य  प्रकाशन,
 जैसे  फोल्डर,  श्रोशर  पुस्तिकाएं,  पचे  श्रादि
 भी  निकालता  रहता  है।  वर्ष  1977

 के  वौरान  ऐसे  ह... ८: अ  39  प्रकाशन  निकाले
 गये  जिनमे ंसे  30  हिन्दी में  भी  थे  7  कुछ
 प्रकाशन  देश  भर  में  झाम  लोगों  के  लिए
 सभी  प्रादेशिक  भाषाओों  में  भी.  निकाले
 गये हैं  किन्तु  कुछ  केवल  पंगरेज  में  ही  निकाले
 गए  क्योंकि  ये  झखिल  भारतीय  आधार
 पर  उच्चतर  स्तर  के  नीति  निर्माताओों
 झौर  कार्यक्रम  को  क्ियान्वित  करने
 बालों  के  पास  ही  जाते  हैं।  इन  प्रकाशनों
 को  दर्शाने  वाला  विवरण  संलग्न  है

 (ग)  और  (थ).  जो  पत्निकाएं/
 प्रकाशन  उच्चतर  स्तर  के  थेड़े
 से  तकनीकी  कामिकों  के  लिए  ही
 होते  हैं  उन्हें  दूसरी  भाषाभों  में  निकालने
 का  कोई  विचार  नहीं  है  क्‍योंकि  इसमें
 बहुत  भारी  जर्च  निहित  है,  .जिसे  टाला  जा
 सकता  है।  वैसे  इस  कार्यक्रम  की  आवश्यकता
 के  अनुसार  व्यापक  परिचालनार्थ  अधिकाधिक
 शैक्षिक  और  प्रेरणात्मक  सामग्री  प्रकाशित  की
 जा  रही  है।

 विवरण

 स्वांस्थ्य  एवं  परियारं  कल्याण  संत्रालय
 हारा  प्रकाशित  किए.जा  रह  प्रकाशनों,
 समाचार-पत्नों  शौर  पत्रिकाशों  को  सूची

 j.  _  सासिक  पत्रिकाझों  की  सूची

 (i)  हिन्दी

 (i)  हमारा  घर
 (2)  भ्रारोग्य  संदेश

 (ii)  wow

 ()  सेंटर  कालिंग  ;
 (2)  स्वास्थ्य  हिन्द  ;  भौर

 (3)  डी0  जी0  एच0  एस0  क्रानिकल

 jj,  अन्य  प्रकाशनों  को  सूची  (फोल्डर/
 पेम्फलेट/ब्रोद्र/लोप्लेट  झाचि,  )

 (i)  फेजल  हिस्दो  में

 (1)  देहात  में  स्वास्थ्य  सेवाएं
 (2)  पंचायतों  का  मलेरिया  उन्मूलन

 में  योगदान---पैम्फलेट
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 (3)  कालाजार--फोल्डर

 (4)  कालाजार---हैन्डबिल  ।

 (४)  हिन्दो।प्रंप्रेणी

 (1)  मलेरिया  हैन्डबिल  t

 (2)  परिवार  कल्याण  कार्यक्रम
 नीति  सम्बन्धी  वक्तव्य

 (3)  नई  स्वास्थ्य  नीति  सम्बन्धी-
 फोल्डर  ।

 (4)  “स्वास्थ्य  ग्रौर  परिवार  कल्याण
 के  प्रति  नया  दृष्टिकोण---
 फोल्डर  |

 (5)  विटामिन  “ए”  की  कमी  की
 रोकथाम  वाली  योजना  की
 कियान्विति  के  लिए  मार्गदर्शी
 सिद्धान्त  ।

 (6)  परिवार  कल्याण
 बारे  में  हैन्डबिल  ।

 (7)  डाक्टर  के  पास  आपका  पहली
 बार  जाना--लफ्लेट  ।

 (8)  तीन  प्रकार  के  टीके  लगाने
 सम्बन्धी  पुस्तिका  ।

 (9)  अपोषण  अरक्तता  रोकथाम--
 पुस्तिका  a

 (10)  विटामिन  “ए”  की  कमी  की

 रोकथाम--पुस्तिका  ।

 (i)  बच्चों  में  प्रतिसार---पुस्तिका  ।

 पखवाड़े  के

 (12)  नए  बच्चे  के  लिए  तैयारी--
 पुस्तिका  ।

 (i3)  प्रसव  के  लिए  तैयारी--
 पुस्तिका  ।

 (14)  निरोध के  बारे में  फोल्डर  t

 (15)  प्रचार-साधन  और  विस्तार
 कामिकों  के  लिए  मार्मदर्शी
 सिद्धान्त  ।
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 (16)  लोगों  का  स्वास्थ्य  लोगों
 के  ही  हाथ--फोल्डर  |

 (17)  मोतिया  बिन्द--फोल्डर।

 (1s)  नेत्श्लेषमलाशोध--फोल्डर

 (i9)  कुष्ठरोग  और
 फोल्डर  |

 (20)  खाद्य  भ्रपमिश्रण  रोकथाम
 में  सहायता  कीजिए--फोल्डर  |

 (21)  चेचक  से  छुटकारा--फोल्डर  |

 झापनन

 (22)  भाप  मच्छरों  के  पैदा  होने
 झौर  मलेरिया  के  होते  को  रोक
 सकते  हैं--फोल्डर  |

 (23)  श्राप  हैजे  की  रोकथाम  कर
 सकते  हैं--फोल्डर  |

 (24)  मिनी  बर्गे--फोल्डर  ।

 (25)  सुरक्षित  जल  तथा  स्वच्छ
 बातावरण--फोल्डर  ।

 (26)  गलगण्ड  के  बारे  में  भाषकों
 क्या  कुछ  जानना  चाहिए---
 हैण्डबिल  ।

 (iii)  केवल  प्रंग्रेजी  में

 qa)  यीयर  बुक  “75-76--परिवार
 कल्याण  नियोजन  कार्यक्रम  t

 (2)  परिवार  नियोजन  के  बारे  में  तथ्य
 और  भांकड़े-जनवरी  “77॥।

 (3)  पुरुष  नसब॑न्दी  भरापरेशन  का  मैनुभ्रल
 (तकनीकी  मार्गदर्शी  सिद्धांत)

 (4)  “मलेरिया  नियंत्रण  में  प्राथमिक  स्वास्थ्य
 केन्द्र  के  चिकित्सा  भ्रधिकारी  की

 भभिका"-प्रस्तिका  1

 (5)  स्वास्थ्य  तथा  परिवार  कल्याण  मंत्रालय
 का  वर्ष  i977-78  का  निष्पादन
 बजट  |



 (क)  उनके  मंत्रालय/विभाग  में,  भाषा-
 बार  कुल'  कितनी  पुस्तक  हैं  ;

 (ख)  गत  दो  वर्षों  में  पुस्तकालय  के
 लिये  प्रंग्रेजी  तथा  हिन्दी  की  पुस्तकों  की
 खरीद  पर  अलग  झलग  कितना  व्यय  किया
 गया  ;

 (ग)  इस  पुस्तकालय  के  लिये  इस
 समय  कौन  कौन  से  समाचार-पत्र  एवं  पत्रिकायें
 खरीदी  जाती  हैं  और  उनमें  से  हिन्दी  के  समा-
 चार-पत्नों  तथा  पत्रिकाओ्रों  के  क्या  नाम  हैं  ;
 और

 (घ)  क्‍या  पुस्तकालथ  में  हिन्दी  की

 पुस्तकों  तथा  समाचार-पत्नों  एवं  पत्रिकाओं
 की  संख्या  को  बढ़ाने  के  लिये  कोई  योजना
 बनाई  गई  है  और  यदि  हां,  तो  उसका  ब्यौरा
 क्‍या  है?

 संप्दोीय  कार्य  तथा  शम  संत्री  शी
 रबीस्  बर्मा)  :  (क)

 अंग्रेजी  की  पुस्तकें  73745

 हिन्दी  ,,  702

 चूँ ,,  2
 सिधी  ne
 कन्नड़  ,,
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 (6)  जनसंख्या  तथा  परिवार  कल्याण  बंगाली  पुस्तकें. ,.  2
 सम्बन्धी  तथ्य  तथा.  भांकड़े-  गुजराती  ,,  हि  2
 अप्रैल,  977  |  मराठी.  a”  2

 (7)  3:  जुलाई,  i977  तक
 परिवार  पंजाबी.  ;  5

 wears  कार्यक्रम  के  बारे  में  तथ्य  और  झांकडे  t
 कश्मीरी

 (8)  परिवार  कल्याण  के  बारे  में  तश्य  और
 oe  हु

 तमिल... ,,  है|
 अकिड़े---अभकतूबर,  977

 (9)  नगरीय  क्षेत्रों  में  जल  प्रति  तथा  स्वच्छता *
 (ख)  2

 ५- --फोल्डार  ।  1976-77  1977-78
 :  हिम्दी  झनुवाद  छप  रहा  है।

 रुपए  रुपए

 थुस्तकालय  सें  भावाबार  पुस्तकों  की  संख्या  (i)  sitter
 .

 7687.  श्री  गयाथ  सिंह
 चौहान:  कया

 की पुस्तकें  25083.  88  9591,  40
 संसवीय  कार्य  तथा  श्रम  मंत्री  यह  बताने  क॑  ‘i
 कृपा  करेंगे  कि  :  (ii)

 ist
 की  पुस्तक  1348.74  589.  25

 (ग)  एक  विवरण  सभा  पटल  पर  रख
 दिया  गया  है  जिसमें  प्रपेक्षित  सूचना  दी  गई
 है  ।  [फ्रथालय  में  रखा  गयां  ।  देखिए  संख्या
 एल०  टी०  2151/78)

 (घ)  हिन्दी  के  उपयोगी  पुस्तकों  तथा
 पत्रिकाओों  के  प्राप्ति  के  काम  को  बढ़ावा  देने
 के  विचार  से  पुस्तकों  तथा  पत्रिकाश्रों  का  चयन
 करने  के  लिये  एक  समित्ति  गठित  की  गई  है  i

 Increase  in  cost  of  Aluminium
 Manufacture

 7688.  SHRI  D.  D.  DESAI:  Will  the
 Minister  of  STEEL  AND  MINES  be
 Pleased  to  State:

 (a)  whether  the  cost  of  aluminium
 manufacture  has  gone  up  during  the
 year  (1977-78) ;  and

 (b)  if  so,  reasons  thereof?
 THE  MINISTER  OF  STATE  IN

 THE  MINISTRY  OF  STEEL  AND
 MINES  (SHRI  KARIA  MUNDA):
 (a)  and  (b).  Increases  jn  the  cost  of
 production  of  aluminium  during (1977-78,  are  mainly  due  to  the  _  in-
 creased  cost  of  power  and  other  in-
 puts.
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 Imporg  of  Ferrous  Gerap
 7689.  SHRI  K  LAKKAPPA:  Will

 the  Minister  of  STEEL  AND  MINES
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Ministry  of  Steel  and  Mines  allowed
 on  an  ad  hoc  basis  tha  import  of
 ferrous  scrap  for  milling  by  mini  stee]
 plants;

 (b)  if  so,  on  what  considerations
 the  imports  were  allowed  and  how
 much  quantities  were  imported  and
 at  what  price;

 (c)  whether  there  is  any  shortage
 of  indigenously  available  scrap  and
 whether  its  price  is  so  high  as  to
 necessitate  imports  to  bring  down  its
 prices;  and

 (d)  ig  answer  to  (a)  above  is  ‘Yes’,
 which  mini  steel  mills  utilised  the
 imported  scrap?

 THE  MINISTER  OF.  STATE  IN
 THE  MINISTRY  OF  STEEL  AND
 MINES  (SHRI  KARIA  MUNDA):
 (a)  Government  have  recently  taken
 &  decision  to  allow  the  Electric  Arc
 Furnace  Units  to  import  limited
 quantity  of-  certain  specified  cate-
 gories  of  ferrous  scrap  for  melting.

 (b)  and  (c).  Import  has  been  al-
 lowed  mainly  considering  the  antici-
 pated  shortages  in  indigenous  avail-
 ability  and  the  need  for  inducing
 stabilisation  in  scrap  prices  within
 the  country.  No  import,  however,
 has  so  far  taken  place.

 (dy)  Question  does  not  arise.

 Scrap  available  in  country  for  Mini
 Steel  Plants

 7690.  SHRI  K.  LAKKAPPA:  Will
 the  Minister  of  STEEL  AND  MINES
 be  pleased  to  state:

 (a)  the  quantity  of  scrap  available
 in  the  country  last  year  for  use  in
 mini  steel  plants;

 (b)  whether  the  scrap  was  surplus
 after  meeting  the  needs  of  mini  stee]
 plants;  and

 (c)  whether  any  quantity  of  serap
 was  exported  last  year  and  at  what
 price?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  ‘STEEL,  AND
 MINES  (SHRI  KARIA  MUNDA):
 (a)  to  (०).  An  assessment  made  dur-
 ing  the  second  half  of  ‘1997-78  had
 revealed  that  the  likely  availability
 of  ferrous  scrap  for  melting  by  the
 Electric  Are  Furnace  Units  during
 the  year  would  be  of  the  order  of
 6  lakh  tonnes.  Shortfall  in  certain
 categories  of  melting  scrap  ‘was  iden-
 tified.  Export  of  about  2858  tonnes
 in  certain  categories  of  melting  scrap
 took  place  during  the  year.  Out  of
 these  7365  tonnes.  were  for  meeting
 the  immediate  needs  of  a  neighbour-
 ing  country,  2240  tonnes  was  against
 the  provision  for  the  previous  year
 and  balance  3253  tonnes  was  export-
 ed  as  no  suitable  offer  was  forth-
 cor.ing  from  the  users  within  the
 country.  Total  f.0.b.  value  of  these
 exports  was  Rs.  89.66  lakhs.

 Membership  of  Paradip  Port  Workers
 Unions

 ‘7691.  SHRI  छू,  LAKKAPPA:  Will
 the  Minister  of  PARLIAMENTARY
 AFFAIRS  AND  LABOUR  be  pleased
 to  gtate:

 (a)  whether  the.Chief  Labour  Com-
 missioner  was  directed  to  verify  the
 membership  as  on  81-12-76,  of  the
 port  workers  of  the  registered  trade
 unions  and  the  factions  of  the  Para-
 dip  Port  Workers’  Union  operating
 under  tte  Paradip  Port  Trust,  and  if
 so,  the  reasons  therefor;

 (b)  the  number  of  the  verifies
 members  of  the  port  workers  of  each
 of  the  registered  trade  unions  and  of
 the  different  factions  of  the  Paradip
 Port  Workers’  Union;  and

 (c)  will  he  lay  a  copy  of  the  report
 submitted  by  the  Chief  Labour  Com-
 missioner  to  Government  on  the  final
 verification  of  membership  of  the
 registered  trade  unions  and  factions
 of  the  Paradip  Port  Workers  Union
 operating  under  the  Paradip  Port
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 ‘Trust  on  the  membership  ay  on  3ist
 December,  19767

 THE  MINISTER  OF  PARLIA-
 MENTARY  AFFAIRS  AND  LABOUR
 (SHRI  RAVINDRA  VARMA):  (a)
 to  (c).  The  Chief  Labour  Commiss-
 ioner  (Central)  conducted  the  bien-
 nial  verification  of  the  strength  of
 the  trade  unions  operating  in  Para-
 dip  Port  as  on  3lst  December,  ‘1976.
 Of  the  four  uniong  operating  in  the
 Port,  are,  namely,  Paradip  Port  Mi-
 nisterial  Employees  Association  did
 not  produce  full  records.  In  the  case
 of  another  union.  namely,  Paradip
 Port  Workers’  Union,  two  groups,  one

 led  by  Shri  Nishamani  Khuntia  od
 the  other  leq  by  Shri  Pradyumna
 Bal,  separately  claimed  to  be  the
 true  office-bearers  of  the  Union  and
 offered  to  produce  records  of  their
 membership.  As  the  claims  of  the
 two  rival  groups  could  not  be  ascer-
 tained,  it  was  decided  that  both  the
 groups  should  be  given  the  oppor-
 tunity  to  produce  the  records  of  the
 membership  for  verification.  Accord-
 ingly,  they  produced  their  respective
 records.  The  verification  report  sub-
 mitted  by  the  Chief  Labour  Com-
 missioner  (Central)  revealed  the
 fellowing  position:—  .

 Sl.  No.  Name  of  the  Union  Verified  membership  of  the  union  amongst

 Port  Dock  Others  Total  of
 employees  Labour  Cols.

 3  to  5

 ()  (2)  (3)  (4)  (5)  (5)

 «  (i)  Paradip  Port  Workers’  Union  up  of
 Shri  Nishamani  Khuntia)

 herent
 १599  29  oe  1626

 (ii)  Paradip  Port  Workers’  Union  (group  of
 Shri  Pradyumna  Bal)  5I0  99  ०7

 2  Paradip  Port  Shramik  Sangh  280  260
 3  Paradip  Shramik  Congress.  .  r70  494  oo  664
 4  Paradip  Port  Ministerial  Employees Association  Fall  records  not  produced.

 Tora.  2488  १92  7098  3478

 Employment  potentiality  at  LTE,
 Bangalore

 7692,  SHRI  K.  LAKKAPPA:  Will
 the  Minister  of  COMMUNICATIONS
 be  pleased  to  state:

 (a)  the  employment  potential  avail-
 able  at  the  Indian  Telephone  Industry
 at  Bangalore;  and

 (b)  whether  Government  propose
 to  expand  the  industry  so  that  more
 employment  potential  is  created  in-
 directly  during  the  next  two  years?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMUNICA-
 TIONS  (SHRI  NARHARI  PRASAD
 SUKHDEO  SAI):  (a)  The  number  of
 employees  of  Indian  Telephone  Indus-
 tries  Ltd.  at  Bangalore  as  on  Ist
 January,  978  was  about  18,000.  The
 assessed  additional  employment  ‘po-
 tential  of  the  Bangalore  Complex  dur-
 ing  the  five  years  commencing  1978-
 79  is  estimated  at  approximately
 1,000.

 (b>)  Government  do  propose  to  ex-
 pand  the  industry  but  this  will  be  by
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 “way  of  setting  up  new  units  else-
 where  in  the  country  and  not  by  ex-
 panding  the  Bangalore  unit.

 Aluminium  Plant  in  East  Coast
 7693.  SHRI  K.  PRADHANI:  Will

 the  Minister  of  STEEL  AND  MINES
 be  pleased  to  state:

 (a)  whether  Government  have  come
 to  any  decision  about  the  loca-
 tion  of  aluminium  factory  on  the  east
 coast  bauxite  belt;

 (7)  if  so,  where  do  they  like  to
 establish  this  factory;  and

 (९)  what  is  the  progress  of  work
 in  this  direction?

 THE  MINISTER  OP  STATE  IN
 THE  MINISTRY  OF  STEEL  AND
 MINES  (SHRI  KARIA  MUNDA):  (a)
 to  (c).  Feasibility  Studies  for  setting
 up  export  oriented  alumina/alumi-
 nium  viants  based  on  East  Coast  bau-
 xite  deposits  have  recently  been  com-
 missioned.  Details  like  location  of  the
 plant/plants,  schedule  of  implemen-
 tation.  etc.  would  be  known  only
 after  the  feasibility  studies  are  com-
 pleted  towards  the  middle  of  1979.

 Mining  lease  for  Mineral  Soap

 7694.  SHRI  KACHARULAL  HEM-
 RAJ  JAIN:  Will  the  Minister  ०
 STEEL  AND  MINES  be  pleased  ६०
 state:

 (a)  whether  Government  are  aware
 that  the  Rajasthan  Government  have
 given  mining  leases  for  mineral  soap
 (ghiya  patthar)  in  contravention  of
 rule  24(3)  of  the  Mineral  Concession
 Rules,  1960;

 (b)  if  so,  the  number  of  mining
 leases  so  allowed;

 (९)  the  justification  of  giving  such
 leases  in  contravention  of  rules;

 (d)  the  officers  responsible  for  vio-
 lating  the  rules;  and

 (e)  the  steps  taken  or  proposed  to
 be  taken  in  the  matter?
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 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  STEEL  AND
 MINES  (SHRI  KARIA  MUNDA):  (a)
 and  (b).  Seven  such  cases  where  or-
 derg  were  passed  beyond  the  period
 specified  in  the  Rules  have  been  re-
 ported  by  the  State  Government.

 (c)  and  (d).  The  State  Government
 have  reported.  that  as  there  were
 overlapping  applications,  finalisation  of
 ‘priority  took  time.  According  to  them
 no  officer  is  responsible.

 (e)  Appropriate  orders  have  or
 will  be  passed  by  the  Central  Gov-
 ernment  in  revision  applications  filed
 before  it.

 Petition  from  Repatriates  from
 Mozambique

 7695.  SHRI  ANANT  DAVE:  Will
 the  Minister  of  EXTERNAL  AF-
 FAIRS  be  pleased  to  state:

 (a)  whether  any  petition  from
 Mozambique  Indian  Repatriates  Asso-
 ciation,  Porbander  (Gujarat)  has
 been  received  regarding  the  settle-
 ment  and  payment  by  the  Government
 of  India  for  assets  of  Indian  repatri-
 ates,  confiscated  and  liquidated  in
 Mozambique  in  December,  1961;

 (b)  if  So,  whether  any  action  has
 been  taken  by  Government,  so  _  far;
 and

 (c)  if  not,  the  reasons  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SAMARENDRA  KUNDU):  (a)
 to  (c).  Government  has  received  re-
 quests  from  Mozambique  [Indian  Re-
 patriates  Association,  Porbander  (Guj-
 rat)  regarding  the  settlement  and
 payment  by  the  Government  of  India
 for  assets  of  Indian  repatriates,  con-
 fiseated  and  liquidated  in  Mozambique
 in  December  96l.  As  this  question
 concerns  both  the  Portuguese  and
 Mozambican  Governments,  we  have
 been  pursuing  it  through  diplomatic
 means.  Moreover,  in  1968,  the  Gov-
 ernment  of  India  paid  exgratia  grants
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 oft  Rs.  5000  each  to  586  families  of
 Indian  repatriates  from  Mozambique.

 The  claims  of  Indian  repatriates  from
 Mozambique  have  already  been  filed
 with  the  Government  of  Mozambique
 pursuant  to  the  Decree  No.  ‘18/74  of
 Sth  November.  494  of  the  Interim
 Government  of  Mozambique.  Action
 thas  also  been  taken  to  collate  the
 claims  of  Indian  repatriates  from  Mo-
 sambique.  By  the  very  nature  of
 the  issue.  it  is  inevitable  that  the
 search  for  a  solution  will  be  a  time-
 ‘consuming  process.

 Telephone  Exchanges  in  Kutch  District

 7696.  SHRI  ANANT  DAVE:  Will
 the  Minister  of  COMMUNICATIONS
 ‘be  pleased  to  state:

 (a)  how  many  new  telephone  ex-
 changes  have  been  sanctioned  to  Kutch
 District  which  is  a  backward  District:

 (b)  whether  village  Chitrod  taluka
 Rahapur  is  included  in  it;  and

 (०)  if  not,  the  reasons  therefor?

 ‘THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMUNICA-
 TIONS  (SHRI  NARHARI  PRASAD
 SUKHDEO  SAI):  (a)  Six  new  tele-
 phone  exchanges  were  opened  in
 Kutch  District  during  (1977-78.

 (b)  No,  Sir

 (९)  There  is  no  registered  pending
 demand  for  telephone  connections  in
 this  village.

 मेडिकल  कालेजों  को  भानयता  समाप्त  करना

 7697.  श्दी  धर्म  सिह  भाई  पटेल:  क्या
 स्वास्थ्य  और  परियार  कल्याण  मंत्री  यह
 जताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  भारतीय
 चिकित्सा  परिषद  के  चेयरमैन  ने  जामनगर
 के  अपने  पिछले  दौरे  के  समय  बताया  था  कि
 देश  में  06  मेडिकल  कालेजों  में  स ेजमनगर

 मेडिकल  कालेज  सहित  6  मेडिकल  कालेजों
 की  मान्यता  समाप्त  किये  जाने  की  संभावना
 है  ;

 (ख)  यदि  हां,  तो  इसके  क्‍या  कारण
 ,

 (ग)  उन  6  मेडिकल  कालेजों  के  नाम
 क्या  हैं  प्रौर  वे  कहा-कहां  पर  हैं  ;  शौर

 (घ)  संबंधित  राज्य  सथ्कारों  और
 केन्द्रीय  सरकार  द्वारा  यह  सुनिश्चित  करने
 के  लिये  क्‍या  कार्यवाही  की  गई  है  या  करने
 का  विचार  है  कि  उपरोक्त  कालेजों  की
 मान्यता  समाप्त  न  की  जाये  ?

 स्वास्थ्य  और  परिवार  कल्माण  मंत्रालय

 में  राज्य  स्री  (भी  जगदस्थी  प्रसाद  यादव)  :

 (क)  भारतीय  चिकित्सा  परिषद्‌  ने  सूचित
 किया  है  कि  भारतीय  चिकित्सा  परिषद्‌  के

 प्रध्यक्ष  ने  अपनी  जामनगर  की  यात्रा  के  दौरान
 ऐसा  कोई  वक्‍तव्य  नहीं  दिया  था

 (ख)  से  (घ)  :  ये  प्रश्न  नहीं  उठते  ।

 Russian  assistance  for  Sukinda  Nickel
 Project

 7699.  SHRI  NATVARLAL  B.  PAR-
 MAR:  Will  the  Minister  of  STEEL
 AND  MINES  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 USSR  have  offered  to  provide  assis-
 tance  for  the  implementation  of  the
 Sukinda  Nickel  Project  in  Orissa;  and

 (b)  if  so,  the  details  thereof?

 THE  MINISTER  QF  STATE  IN
 THE  MINISTRY  OF  STEEL  AND
 MINES  (SHRI  KARIA  MUNDA):  (a)
 and  (b).  The  Soviets  have  recently
 offered  to  forward  a  proposal  for
 preparation  of  a  Feasibility  Report  for
 the  Sukinda  Nickel  Project.  Their
 Offer  is  awaited.
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 Programme  of  Philatelic  Advisory
 Committee  for  the  curreat  year

 7609,  SHRI  NATVARLAL  B.  PAR-
 MAR  Will  the  Minister  of  COM-
 MUNICATIONS  be  pleased  to  state
 whether.  the  programme  finalised  by
 the  Philatelic  Advisory  Committee
 for  the  current  year  includes  the
 names  of  Surdas  and  Sumitranandag
 Pant.  and  if  not,  the  reasons  thereof?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMUNICA-
 TIONS  (SHRI  NARHARI  PRASAD
 SUKHDEO  SAI):  No,  Sir.  The  prv-
 posals  for  the  issue  of  Stamps  in
 honour  of  Surdas  and  Sumitranan-
 dant  Pant  were  placed  before  the
 Philatelic  Advisory  Committee  on
 14-4-78  but  were  not  recommended.

 Grant  of  Contracts/Licences  te
 B/C  ang  S/T

 7700.  SHRI  R.  N.  RAKESH:  Will
 the  Minister  of  COMMUNICATIONS
 be  pleased  to  state  the  total  number
 of  contracts/licences  granted  by  the
 Ministry  its  attached  and  subordinate
 offices  including  the  public  sector
 undertakings  if  any,  for  the  entire
 period  of  Janata  Government  regime
 and  the  share  there  if  any  to  S/C  and
 S/T  in  each  category  of  such  con-
 tracts/licences  and  if  not,  why?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMUNICA-
 TIONS  (SHRI  NARHARI  PRASAD
 SUKHDEO  SAI):  The  information  is
 being  collected  and  will  be  laid  on
 the  Table  of  the  Lok  Sabha.

 Number  of  Posts  filled  up  and  Shares
 of  S.C,  and  S.T.

 ‘TT01.  SHRI  R.  N.  RAKESH:  Will  the
 Minister  of  PARLIAMENTARY  AF-
 FAIRS  AND  LABOUR  be  pleased  to
 state:

 (a)  the  total  number  of  posts  filled
 up  in  each  category  of  posts  with
 specific  shares  of  SC  &  ST  in  such
 employment  in  the  Ministry,  its
 attached  and  subordinate  offices  in-
 cluding  the  public  sector  undertakings
 if  any  and  also  the  number  of  posts
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 de-reserved  in  each  category  during
 the  period  of  Janata  Government  and
 reasons  therefor;  and

 (b)  the  total  number  of  depart-
 mental  promotions/upgradation  of
 posts  in  each  category  of  posts  and
 how  many  posts  gone  to  &  ST
 during  the  same  period?

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  .  LABOUR.
 (SHRI  RAVINDRA  VARMA):  (a)
 and  (b).  There  is  no  public  sector
 undertaking  under  the  Ministry  of
 Labour.  The  required  information  in
 respect  of  this  Ministry  and  its  at-
 tached  and  subordinate  offices  is  be—-
 ing  collected  and  will  be  laid  on  the
 Table  of  the  Sabha  as  early  as  pos-
 sible.

 Grant  of  Contracts  and  Licences
 7702.  SHRI  R.  N.  RAKESH:  Will

 the  Minister  of  PARLIAMENTARY
 AFFAIRS:  AND  LABOUR  be  pleased.
 to  state  the  total  number  of  contracts/
 licences  granted  by  Ministry,  its
 attached  and  subordinate  offices  in-:
 cluding  the  public  sector  undertak-
 ings,  if  any,  and  the  share  thereof

 the  SC  and  ST  in  each  category  of
 such  contracts/licences  during  the
 period  of  Janata  Government  and  if
 not,  why?

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR
 (SHRI  RAVINDRA  VARMA):  There
 is  no  public  sector  undertaking
 under  the  Ministry  of  Labour,  The
 required  information  in  respect  of  the
 Ministry  and  its  attached  and  subor-
 dinate  offices  in  being  collected  and
 will  be  laid  on  the  Table  of  the  Sa-
 bha  as  early  as  possible.

 Boundary  Disputes  with  Pakistan  an&
 China

 7703.  SHRI  HARI  VISHNU  KA-
 MATH:  Will  the  Minister  of  EXTER-
 NAL  AFFAIRS  be  pleased  to  state:

 (a)-  whether  his  attention  has  been
 drawn  to  a  statement  made  by  Sheikh
 Abdullah,  Chief  Minister  of  Jammu
 and  Kashmir,  to  the  effect  that  any
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 treaty  or  settlement  concluded  by
 India  with  Pakistan  or  China,  regard-
 ing  the  latter’s  boundary  dispute  with
 India,  must  be  ratifieg  by  J.  &  K.;

 (b)  whether  there  is  any  such
 constitutional  obligation;  and

 (९)  other  reaction  of  Government
 to  the  reported  statement?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SAMARENDRA  KUNDU):  (a)
 to  (c).  The  Government  have  come
 acrosg  a  press  report  of  Sheikh  Ab-
 dullah’s  statement  regarding  the  role
 of  the  State  legislature  in  any  settle-
 ment  with  Pakistan  on  Jammu  and
 Kashmir.  The  Government  will  be
 guided  by  the  constitutional  require-
 ments.

 Health  Scheme  by  A.LI.MLS.  at
 Ballabhgarh

 7704.  SHRI  DHARMA  VIR  VA-
 SISHT:  Will  the  Minister  of  HEALTH
 AND  FAMILY  WELFARE  be  pleas-
 ed  to  state:

 (a)  whether  it  is  a  fact  that  the
 All  India  Institute  of  Medical  Sciences
 started  a  project  at  Ballabhgarh  (Har-
 yana)  under  the  community  partici-
 pation  in  Health  Scheme;

 (b)  whether  any  villages  came  out
 with  financial  help  for  building  pur-
 poses;  if  so,  names  of  the  villages  and
 assistance  given;  and

 (c)  whether  the  Estimates  Com-
 mittee  (1976-77),  reiterated  that  the
 results  at  Panhera  Khurd  centre  ve
 studied  and  if  so,  the  outcome  of  the
 same?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HEALTH  AND
 FAMILY  WELFARE  (SHRI  JAG-
 DAMBI  PRASAD  YADAV):  (a)
 Yes.  A  comprehensive  rural  health
 services  project  was  started  by  the
 All  India  Institute  of  Medical  Sci-
 ences  at  Ballabhgarh  Development
 Block  in  1965.  This  project  depended
 heavily  upon  the  community  partici-
 pation  and  help.

 In  1974.  a  health  scheme  based  en-.
 tirely  upon  community  participation.
 and  without  any  inputs  from  official
 sources,  was  initiated  at  village  Pan-
 herea  Khurd.

 (b)  Yes.  The  following  villages  pro-
 vided  help  for  buildings  etc.
 (i)  Dayalpur  village:

 (i)  Land  for  the  building.
 (ii)  Rs.  40,000  for  construction  of:

 the  Centre.  Additional  funds  for
 the  building  were  provided  by  the
 project,

 (iii)  One  building  for  the  Health
 Centre  in  1978.

 (II)  Chhansa  Village:
 (i)  Land  for  the  bullding.
 (ii)  Rs.  37,000  for  construction  of

 the  building.  .Additional  funds  were
 provided  for  the  building  by  the
 project.

 (1)  Panhera  Khurd  Village:
 Land  and  a  building  complex  con-

 sisting  of  a  hospital/health  centre,  a
 day  care  centre,  a  library,  staff  quar-
 ters  for  the  junior  staff  and  doctor's
 residence.  The  cost  of  the  building

 was  little  over  two  lakhs  besides  the
 land,  was  raised  and  spent  by  the
 people  of  the  village  themselves  and
 was  not  contributed  to  any  organisa-
 tion.  The  aims  were  total  develop-
 ment  of  the  village  including  health,
 adult  literacy,  village  handicrafts,

 day  care  of  infants  and  children,  ag-
 riculture  sanitation  etc.  They  called
 this  as  village  development  centre.

 Besides.  several  village  Panchayats
 have  also  provided  buildings  for  the
 sub-centres  of  the  Comprehensive
 Rural  Health  Services  project  of  the
 Ballabhgarh  Development  Block.

 (९)  Yes.  The  Estimates  Committee
 visited  the  project  and  was  greatly
 impressed  by  the  initiative  and  sche-
 Me  for  self  sufficiency  in  health  put
 forward  by  the  villagers.  They  had
 urged  the  Government  to  study  the
 Panhera  Khurd  centre  and  its  forma-
 tion  so  that  these  ideas  could  have
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 wider  application,  No  study  has,  how-
 ever,  been  undertaken  80  far.  This
 centre  was  taken  over  by  the  Govern-
 ment  of  Haryana  in  976  and  convert-

 -ed  into  a  Civil  dispensary.  The  All
 India  Institute  of  Medical  Sciences
 has  no  role  now  to  play  in  its  func-
 ‘tioning.

 Settlement  of  Maritime  Bonndary
 between,  India  and  Bangladesh

 7705.  SHRI  G.  M.  BANATWALLA:
 SHRI  PRASANNBHAI

 MEHTA:
 SHRI  MUKHTIAR  SINGH

 MALIK:
 SHRI  HARI  VISHNU

 KAMATH:
 Will  the  Minister  of  EXTERNAL

 AFFAIRS  be  pleased  to  state:
 (a)  the  progress  so  far  made  in  re-

 gard  to  the  settlement  of  Maritime
 boundary  between  India  and  Bangla-
 desh;

 (b)  whether  any  meeting  between
 the  representatives  of  both  the  coun-
 tries  was  held  in  the  recent  past;  and

 (c)  if  so,  the  details  of  the  talks
 and  decisions  arrived  at?

 THE  MINISTER  OF  STATE  IN
 ‘THE  MINISTRY  OF  EXTERNAL
 AFFAIRS  (SHRI  SAMARENDRA
 KUNDU):  (a)  to  (c).  Talks  on  the
 delimitation  of  the  Maritime  bound-
 ary  between  India  and  Bangladesh
 were  held  in  New  Delhi  cn  22-23
 March  1978.  The  primary  objective
 of  these  talks,  which  were  held  after
 an  interval  of  about  three  years.  was
 to  review  each  other’s  positions.  The
 talks  were  useful  in  reviewing  the
 position.  helping  the  two  delegations
 to  understand  each  other’s  points  of
 view  and  preparing  the  ground  for
 further  discussions.  The  next  ‘round
 of  discussion  is  scheduled  to  take
 Place  in  Dacca  as  soon  as  possible.

 District  Headquarters  without  Head
 Post  Office,

 7706.  SHRI  SURAJ  BHAN:  Will
 the  Minister  of  COMMUNICATIONS
 be  pleared  to  state:
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 (a)  how  many  district  headquarters
 have  not  been  provided  with  Head
 Post  Offices  in  different  Postal  Circles
 in  India;

 (b)  why  it  has  not  been  vossible
 to  provide  Head  Post  Offices  in  those
 Districts;  and

 (९)  what  steps  are  being  taken  or
 proposed  to  be  taken  to  meet  the  re-
 quirement  of  the  people  in  this  behalf?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMUNICA-
 TIONS  (SHRI  NARHARI  PRASAD
 SUKHDEO-  SAI):  (a)  43  (forty
 three)  District  Headquarters  have
 not  been  provided  with  Head  Post
 Offices  in  all  the  P  &  T  Circles  in  India
 so  far.

 (b)  and  (c).  A  Sub  Office  is  upgrad-
 ed  into  a  Head  Post  Office  on  the
 basis  of  the  work  load  according  t>
 specified  standards.  The  work  load  is
 being  constantly  reviewed  and  the
 Sub  Post  Offices  are  upgraded  into
 Head  Post  Offices  whenever  justified.

 Seminar  on  Inter-State  Migrant
 Workers

 7707.  SHRI  G.  M.  BANATWALLA:
 SHRI  MUKHTIAR  SINGH

 MALIK:
 Will  the  Minister  of  PARLIAMEN-

 TARY  AFFAIRS  AND  LABOUR  be
 pleaseg  to  state:

 (a)  whether  a  Seminar  of  the  re-
 presentatives  of  various  States  was
 held  in  New  Delhi  during  the  month
 of  March,  978  to  discuss  the  service
 conditions  and  employment  of  inter-
 State  migrant  workers;

 (b)  if  so,  the  names  of  States  which
 participated  in  the  Seminar;

 (c)  whether  any  recommensations
 have  been  made  to  Government;  and

 (d)  if  so,  the  details  thereof;  and
 reaction  thereto?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  LABOUR  AND
 PARLIAMENTARY  AFFAIRS  (SHRI
 LARANG  SAI):  (a)  to  (d).  Pre-
 sumably  reference  is  to  the  meeting
 with  the  State  Government  officers
 convened  by  the  Ministry  of  Labour
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 on  the  I38th  March,  978  to  consider
 inter-alia  the  proposed  legislation  to
 regulate  the  conditions  of  employment
 of  inter-State  migrant  workers.  Re-
 Presentatives  of  Andhra  Pradesh,
 Bihar,  Karnataka,  Orissa,  Madhya  Pra-
 desh,  Kerala,  Rajasthan.  Tamil  Nadu
 and  U.P.,  attended  the  meeting.  The
 general  consensus  was  in  favour  of
 the  proposed  legislation.  Necessary
 action  is  being  taken  for  formulating
 the  legislation  in  consultation  with
 the  State  Governments.  Legislation
 will  provide  for  regular  payment  of
 agreed  wages,  suitable  conditions  of
 work,  free  medical  facilities,  grant  of
 option  to  the  migrant  worker  to
 raise  a  claim  either  at  the  place
 where  he  is  employed  or  in  the  State
 to  which  he  belongs  and  for  legal
 aid,  by  the  Government  of  the  home
 state,  to  the  migrant  workers  free  of
 charge.

 Visit  of  Bhatan  King
 7708.  SHRI  G.  M.  BANATWALLA:

 SHRI  MUKHTIAR  SINGH
 MALIK:

 SHRI  RAM  SEWAK
 HAZARI:

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state:

 (a)  whether  during  the  month  of
 March,  978  the  King  of  Bhutan
 visited  India;

 (b)  if  so,  nature  of  the  discussion
 held  with  him;  and

 (c)  the  decision  arrived  at?
 THE  MINISTER  OF  STATE  IN

 THE  MINISTRY  OF  EXTERNAL
 AFFAIRS  (SHRI  SAMARENDRA
 KUNDU):  (a)  Yes,  Sir.  At  the  invi-
 tation  of  our  President  and  the  Gov-
 ernment  of  India  His  Majesty  the
 King  of  Bhutan  visited  India  from
 26th  to  298th  Marcn.

 (b)  and  (c).  In  keeping  with  the
 especially  close  relations  of  friend-
 ship  between  India  and  Sovereign
 Bhutan,  the  visit  was  in  line  with  the
 tradition  of  frequent  high-level  ex-
 change  of  visits  between  India  and
 neighbouring  countries.  In  meetings
 with  His  Majesty  the  King  and  our

 Prime  Minister  and  other  Ministers  of
 the  Government  of  India,  matters  of
 mutual  interest  were  discussed,  in-
 cluding  assistance  for  Bhutan’s  eco--
 nomic  and  industrial  development  and
 the  question  of  facilitating  Bhutan’s.
 external  trade  with  third  countries
 The  basis  of  confidence  and  trust  in
 each  other  which  is  a  happy  feature-
 of  Indo-Bhutan  relations  has  been
 further  strengthened  to  the  mutual’
 benefit  of  Bhutan  and  India.

 लूतर  इंजोनिय  रिंग,  अम्यई  द्वारा  भविष्य  निधि
 आर  कर्म  छारी  राज्य  शोमा  को  राशि

 जमा  न  करना

 7709.  श्री  हुकम  बन्द  कछवाय:  क्या
 संसदोय  कार्य  तथा  श्रम  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि  खूनर  इंजीनियरिंग,  10-सी.
 तुलसी  पाइप॑  रोड,  महालक्ष्मी,  बम्बई,  पर
 गत  तीन  वर्षों  से  वर्षबार  भविष्य  निधि  भ्रौर
 कर्मचारियों  के  कर्मचारी  राज्य  बीमा  के
 झंशदान  की  कितनी  रकम  बकाया  है  और
 उसे  वसूल  करने  के  लिये  क्‍या  कार्यवाही  की
 गई  है  ;  शौर  यदि  नहीं,  तो  इसके  मुख्य  कारण
 क्‍या  हैं?

 श्रम  झौर  संघदोय  कार्य  मंत्रालय राज्य  में
 मंत्री  (डा०  राम  कृपाल  सिह).  भविष्य  निधि
 श्र  कर्मचारी  राज्य  बीमा  प्राधिकारियों  ने
 सूचित  किया  है  कि  मैसर्स  लूनर  इंजीनियर्स
 (मैससे  लूनर  इंजीनियरिंग  नहीं),  10-सी
 तुलसी  पाइप  रोड,  महालक्ष्मी,  बम्बई  को
 कर्मचारी  भविष्य  निधि  और  प्रकीर्ण  उपबन्ध
 झधिनियम,  952  और  कर्मचारी  राज्य  बीमा
 झधिनियम,  i948,  लागू  नहीं  होते  ।

 सिराज  संस,  बम्बई  हारा  भजिष्य  निधि  और
 कर्मचारो  राज्य  शरीमा  की  राशि  का

 जमा  न  कराया  जाना

 7710.  शनी  हकम  -  कछबाय  :  गया
 संसदोय  कार्य  तथा  शम  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि  सिराज  सन्स,  0-सी,  तुलसी
 पाइप  रोड,  महालक्ष्मी,  बम्बई  पर,  गत  तीन
 वर्षों  से  वर्षबार  भविष्य  निधि  और  कर्मचारी:
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 राज्य  बीमा  के  अंशदान  की  कितनी  राशि
 बकाया  है  और  उसको  वसूल  करने  के  लिये
 दब  सके  क्‍या  कार्यवाही  की  गई  है,  झौर  यदि
 नहीं,  तो  उसके  मुख्य  कारण  क्या  हैं  ?

 अम  तथा  संसदोय  कार्य  मंत्रालय  में
 'शाज्य  मंत्रो  (डा०  राम  कृपाल  सिह):  भविष्य

 निधि  और  करम्ंचारी  राज्य  बीमा  प्राधिकारशियों
 ले  सूचित  किया  है  कि  मैसस  सिराज  सन्‍्स,  बम्बई
 को  कर्ंचारी  भविष्य  निधि  शझ्ौर  भ्रकीर्ण
 'उपबन्ध  अधिनियम,  i952  झौर  कमंचारी
 राज्य  भीमा  भ्रधिनिथयम,  i948  लागू  नहीं
 होते  ।

 Per  Capita  expenditure  on  Health

 77l),  SHRI  ISHWAR  CHAUDHRY:
 Will  the  Minister  of  HEALTH  AND
 FAMILY  WELFARE  be  pleased  to

 state:
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 (a)  the  details  regarding  the  per:
 capita  expenditure  on  Health  in  each
 State  and  Union  Territory  during
 (1976-77  and

 (b)  how  far  the  Central  Govern-
 ment  have  achieveq  its  targets  to
 assist  the  States  in  this  regard?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HEALTH  AND
 FAMILY  WELFARE  (SHRI  JAG-
 DAMBI  PRASAD  YADAV):  (a)
 Per  Capita  Expenditure  on  Health  in
 each  State  and  Union  Territory  in
 India  during  1976-77  is  not  available.
 However,  the  same  for  the  year  1975-
 76  is  given  in  the  attached  statement.

 (b)  The  State  Governments  are
 being  provided  assistance  for  imple-
 menting  National  Health  Programme
 in  accordance  with  the  outlays  agreed
 to  by  the  Planning  Commission.

 Statement
 Per  Capita  Expenditure  (provisional)  on  Health  during  1975-76

 “Sl.  No.  States/Union  Territories

 1  Andhra  Pradesh

 2  Assam  &  Mizoram

 Bihar... 3
 4  Gujarat
 5  Haryana
 6  Himachal  Pradesh

 7  Jammu  &  Kashmir

 8  Karnataka

 9  Kerala
 t0  Madhya  Pradesh
 it  Maharashtra
 32  Manipur
 ag  Meghalava
 34  Nagaland  s  .
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 r  2  3

 45  Orissa
 = a

 7  y  79

 416  Punjab  :  .  :7°88
 प  Rajasthan  ry  73*  27
 38  Sikkim  oe  ty  +  23°06

 ag-  Tamil  Nadu  ¥0"  94
 20  6Tripura  .  I9°  22

 ai  Uttar  Pradesh  5°36
 22  West  Bengal  i2°3!

 2g  Arunachal  Pradesh  हि  49°32

 24  Goa,  Daman  &  Diu  47°59

 25  Pondicherry.  .  .  +  §0°  04
 ALL  INDIA®  108  63

 Detailed
 *Total  ex,

 penditure
 includes  Central  Government  and  States/Union  Territories  expenditure.

 k-up  of  expenditure  in  respect  of  Union  Territories  other  than  those  of  Arunach  al
 Pradesh,  Goa,  Daman  &  Diu  and  Pondicherry  are  not  available.

 Production  of  Janata  Steel

 9712,  SHRI  SARAT  KAR:  Will  the
 Minister  of  STEEL  AND  MINES  be
 pleased  to  state:

 (a)  whether  Government  propose
 the  production  of  ‘Janata  Steel’  for  the
 benefit  of  the  weaker  sections  in  the
 rural  areas;  and

 (b)  whether  the  proposal  envisa~
 ®es  production  of  cheap  quality  steel
 bars  and  rods  of  specifications  laid
 down  by  Government  and  Industry?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  STEEL  AND
 MINES  (SHRI  KARIA  MUNDA):  (a)
 and  (b).  There  is  ne  specific  proposal
 at  present  under  the  consideration  of
 Government  for  the  production  of
 steel  ag  ‘Janata  Steel’,  Government’s
 ‘constant  endeavour,  however.  is  to
 ensure  that  the  steel  plants  produce
 steel  to  the  required  specification  at
 the  minimum  possible  cost.

 Consulates  in  India  of  small  States/
 Or  City  State,  of  Europe

 7713,  SHRI  YADVENDRA  DUTT:
 Will  the  Minister  of  EXTERNAL  AF-
 FAIRS  be  pleased  to  state:

 (a)  how  many  small  States  or  city
 States  or  toy  States  of  Europe  like
 the  Republic  of  San  Marino  maintain
 Consulateg  in  India;

 (b)  their  Consular  officials  are  tneir
 own  nationals  or  they  employ  Indian
 nationals;

 (c)  if  Indian  nationals  are  employ-
 ed,  their  number  and  emoluments,  १2
 any;

 (a)  do  the  Indian  national  शान
 ployees  enjoy  diplomatic  privileges,
 if  any.  what;  and

 (e)  does  India  maintain  Consulates
 in  their  countries?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  EXTERNAL
 AFFAIRS  (SHRI  SAMARENDRA
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 KUNDU):  (a)  This  Ministry  does  not
 regard  any  country  having  a
 Consulate  in  India  as  a  small  or  toy
 State  as  al]  are  sovereign  States.  San
 Marino  is  one  such  sovereign  State
 of  Europe  having  an  Honorary  Con-
 sulate  General  in  India.

 (b)  Most  of  the  Honorary  Consu-
 lates  in  India  are  manned  by  Indian
 Nationals.

 (c)  Heads  of  such  Consulates  being
 Honorary,  do  not  receive  emoluments
 except  expenses  in  connection  with
 running  of  office  and  on  official  en-
 tertainment.  No  figures  on  such  ex-
 Ppenses  are  available  nor  the  number
 of  Indians  rendering  part  time  or  full
 time  assistance  in  such  Consulates,

 (d)  No,  Sir.

 (e)  Yes,  Sir.  India  maintains  6
 Consulates  in  Europe  including  a
 Consul  General  to  San  Marino  who
 is  resident  in  Rome.

 सलेशिया  के  विदेश  मंत्री  को  यात्रा

 714.  श्री  राम  सेवक  हजारो  :  क्या
 विदेश  मंत्री  पहुं  वताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  मलेशिया  के  विदेश  मंत्री
 ने  हाल  ही  में  भाग्त  की  यात्रा  की  थी  ;

 (ख)  यदि  हां,  तो  किन-किन  बिषयों
 पर  वार्ता  हुई  ;  और

 (ग)  उसके  क्‍या  प॑रिण।म  निकले  ?

 विदेश  मंत्रालय  में  राज्य  मंत्री  (श्री
 समरेन्द्र  कुण्ड)  :  (क)  जी,  हां

 (ख)  और  (ग).  इस  यात्रा  से  द्विपक्षीय
 संबंधों  ५र  और  क्षेत्रीय  जर  विश्व  की  स्थिति
 पर  भी  विचार-विमर्श  का  झचसर  मिला  ।
 दोनों  विदेश  मंत्रियों  ने  िपक्षीय  संबंधों  की
 शानदार  स्थिति  पर  गौर  किया  और  विशेष-
 कर  अधिक,  सस्कृतिक  और  शैक्षिक  क्षेत्रों  में
 संबंधों  को  और  अधिक  सुदृढ़  और  स्थायी
 करने  के  बारे  में  विभिन्न  सुक्षावों  पर  विचार
 किया  ।  इस  यात्रा  के  दौरान  भारत  शौर
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 मलेशिया  के  बीच  पहले  सांस्कृतिक.  करार
 पर  भी  हस्ताक्षर  हुए  ।

 दक्षिण  और  दक्षिण  पूर्व  एशिया  के  संबंध
 में  दोनों  विदेश  मंत्रियों  ने  इन  दोनों  क्षेत्रों  में
 सामान्यीकरण  और  इसके  राज्यों  के  बीच
 भाधिक  सहयोग  की  भ्राशाजनक  प्रवृति  पर
 भी  ध्यान  दिया  ।

 विश्व  के  प्रमुख  मामलों  और  इस  संबंध
 में  गुट  निरपेक्ष  ग्रांदोलन  की  भूमिका  के  बारे
 में  दोनों  विदेश  मंत्रियों  के  बीच  झापस  में  पूर्ण
 सहमति  पाई  गई  ।

 प्रेस  झ्रायुक्त  को  नियुक्ति

 7715.  शनी  रौतलाल  प्रसाद  वर्मा  :
 क्या  बिदेश  मंत्री  यह  बताने  की  रूपा  करेंगे
 कि:

 (क)  क्या  एक  भूतपूर्वाः  राजनयिक
 श्री  जानकी  गंजू  की  प्रेस  कांसलर  भ्रथवा  प्रेस

 झायुक्त  के  पद  पर  नियुक्तित  पर  पब्लिक
 रिलेशन  शीर्षक  के  भ्रन्तर्गत  प्रतिमास  35
 लाख  डालर  व्यय  किये  जा  रहंहैं  ;

 (ख)  अमरीका  के  उन  समाचार  पत्रों
 के  नाम  क्या  हैं  जिन्होंने  संयुक्त  राष्ट्र  संघ  को
 उनके  (मंत्री  का)  भाषण  हिन्दी  में  भेजे  तथा
 कितनी  लाइनें  भेजी  ;  और

 (ग)  क्‍या  भारतीय  दूतावासों  द्वारा
 जन  सम्पर्क  कार्य  किया  जाता  है  जौर  यदि
 हां,  तो  प्रेस  कांसलर  के  उक्त  पद  पर  फिजूल
 खर्ची  रोकी  जाएगी?

 विदेश  संज्ञालय  में  राज्य  संत्री  (भी
 समरेन्त्र  कुण्ड)  (क)  जी,  नहीं  ny
 आझाधिक  कार्य  विभाग,  वित्त  मंत्रालय  द्वारा
 विदेश  मंत्रालय  के  परामर्श  से,  मैसर्स  पब्लिक
 रिलेशन्स  अताशेज़  इंटरनेशनल  इनका  रपोरे-
 टेड,  वाशिगटन,  की  सेवायें  हासिल  करने  पर

 वस्तुत:  60,000  डालर  प्रतिवर्ष  का  खर्च
 झाता  है  t  श्री  जानकी  गंजू  इस  कामे  के  प्रमुख
 हैं  और  भारत  सरकार  ने  संयुक्त  राज्य  भमरीका
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 में  प्रभार-कार्य  के  लिये,  जासतौर  ५२  झ्ाथिक  UKHDEO  SAI):  (a)  to  (०),  The
 कार्य  के  प्रचार  के  लिये,  इस  फर्म  को  नियुक्त  «question  regarding  the  setting  up  of
 कर  रखा  है  the  new  units  of  Indian  Telephone  In-

 में
 ar  dustries  Limited  is  under  considera-

 (@)  संयुक्त  राष्ट्र  में
 विदेश

 मंत्री  के  tion.  Sites  in  Maharashtra  will  also
 द्द्व्न्दी  भाषण  का  पाठ  न्यूया्क  में  भारत  के  be  considered  for  the  location  of  the
 स्थायी  मिशन  ढारा  टी०  वी०  संयुक्त  राष्ट्र
 को  जारी  किया  गमा  था  जौर  राज६ूतावास
 के  साप्ताहिक  समाचारपत्र  द्वारा  भी  प्रचारित
 किया  गया  था।  अमरीका  समाचारपत्रों  में
 आमतौर  से  संयुक्त  राष्ट्र  महासभा  में  विदेशी
 प्रतिनिधियों  के  भाषण  प्रकाशित  करने  की
 प्रथा  नहीं  है  ।

 (ग)  भारत  के  विषय  में  प्रचार  करना
 शशिगटन  स्थित  राजदुताबास  के  जनस+्पर्कं

 भ्रधिकारी  तथा  संयुक्त  राज्य  अमरीका  में
 हमारे  अन्य  सूचना  केन्द्रों  की  जिम्मेदारी
 है  ।  सरकार  वाशिगटन-स्थित  अपने  राज-
 दूतावास  में  स्थापित  वतंमान  प्रचार  एवं
 जनसम्पर्क  की  समीक्षा  करने  वाली  है  छिसमें
 'मैसस  पब्लिक  रिलेशन्स  झताशेज़  इटरनेशनल
 इनकारपोरेटेड,  वाशिगटन”  की  गतिविधियों
 की  परिधि  और  कार्यक्षेत्र  शामिल  हैं  ।  इस
 समीक्षा  तक  के  लिये  सरकार  ने  श्री  मंजू  की
 संविदा  को  तीन  वर्ष  की  बजाय  i-3-78
 से  सिर्फ  एक  वर्ष  की  अवधि  के  लिये  नवीकृत
 किया  है  i

 Telephone  Industry  in  Vidarbha
 (Maharashtra)

 7716,  SHRI  VASANT  SATHE:  Will
 the  Minister  of  COMMUNICATIONS
 be  pleased  to  state:

 (a)  whether  there  ig  a  proposal  to
 set  up  telephone  industry  in  Maha-
 rashtra;

 (b)  whether  Government  consider
 setting  up  of  such  a  Unit  in  Vidarbha
 industrially  backward  region  ot
 Maharashtra;  and

 (९)  if  not,  the  reasons  therefor?
 THE  MINISTER  OF  STATE  IN

 THE  MINISTRY  OF  COMMUNICA-
 TIONS  (SHRI  NARHARI  PRASAD
 650  LS--9

 new  units  of  ITI.

 कोयला  सान  असिक  कल्याण  संगठन  हारा
 परिषद्‌  को  धनराशि  का  भुगतान

 77i7.  Sto  wee  कुमार  पंदित  :
 क्या  संसदीय  कार्य  शथा  भ्रम  मंत्री  पहुं  बताने
 की  कृपा  करेंगे  कि  :

 (क)  क्या  कोयला  खान  श्रमिक
 कल्याण  संगठन  द्वारा  राष्ट्रीय  खान  सुरक्षा
 परिषद्‌  को  धनराशि  का  भुगतान  अनियमित
 रूप  से  किया  जाता  है  और  गत  चार  वर्षो  से
 23  लाख  रुपथा  भो  बकाया  है  ;  और

 t  (@)  यदि  ह्म  तो  इसके  क्या  कारण
 हैं?

 असम  झौर  संसदोय  कार्य  मंत्रालय  में  राज्य
 मंत्री  (श्यो  लारंग  साय):  (क)  झौर  (ख).
 राष्ट्रीय  खान  धुरक्षा  परिषद्‌  को  निम्नलिखित
 सहायक  श्मुदान  दिये  गये  —_

 लाख  रुपए

 1974-75  5.50

 1975-76  8.00

 1976-77  9.35

 1977-78  6.00

 उपर्यक्त  धनराशियां  कोयला  खान
 श्रमिक  कल्याण  संगठन  के  सामान्य  कल्याण
 लेखे  में  धन  की  उपलब्धि  और  इसके  भ्रन्य
 बायदों  को  ध्यान  में  रखते  हुए  दी  गई  थीं  1
 इसलिये  इन  वर्षो  के  लिये  कोई  शरीर  धनराशि
 देय  नहीं  है  ।
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 आानों  में  सुरक्षा  राष्ट्रीय  परिषद्‌  के  निर्भयों  को
 कियास्थिति

 7718.  Bo  बसन्त  कुमार  पंडित  :  क्या
 संसदीय  कार्य  तथा  अस  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि  :

 (क)  कया  मंत्रालय  ने  गत  तीन  वर्षों  से
 खातों  में  सुरक्षा  की  राष्ट्रीय  परिषद  की  भ्राम
 सभा  के  निर्णय  की  क्रिपान्बिति  नहीं  की  है
 और  मंत्रालय  निदेशक  से  प्राप्त  पत्रों  के  उत्तर
 भी  नहीं  देती  है  ;  झौर

 (=)  क्या  धनराशि  की  कमी  के  कारण
 यरिषद्‌  का  काम  रूका  पड़ा  है  और  यदि  हां,
 तो  इसके  क्‍या  कारण  हैं  ?

 संसदीय  कार्य  तथा  श्रम  मंत्री  (श्री
 रथीष्ज  बर्मा)  :  (क)  खान  सुरक्षा  राष्ट्रीय
 परिषद्‌,  सोसाइटी  रजिस्ट्रीकरण  ग्रधिनियम
 के  प्रन्तगंत  एक  पंजीकृत  सोसाइटी  है  t
 wa  सोसायटी  के  विभिन्न  घटकों  द्वारा  लिए  गए
 निर्णयों  को  स्वयं  सोसाइटी  द्वारा  क्रियान्वित
 किया  जाता  है।  तथापि,  सोसाइटी  से  सम्बन्धित
 मामले  जब  सरकार  को  भेजे  जाते  हैं,  तो समय
 समय  पर  उत्तर  भेजे  जाते  हैं  जिसमें  यथा  स्थिति
 सरकार  की  सलाह  शौर  निर्णय  होते  हैं  ।
 निदेशक,  खान  सुरक्षा  राष्ट्रीय  परिषद्‌  से
 ज्राप्त  पत्रों  पर  इस  मंत्रालय  में  उचित  ध्यान
 दिधा  जाता  है

 (ख)  जी  नहीं  ।

 Threat  to  suspeng  leases  of  Mines  by
 Bihar  Government

 7719.  SHRI  RAM  VILAS  PASWAN:
 Will  the  Minister  of  STEEL  AND
 MINES  he  pleased  to  state:

 (a)  whether  the  Minister  of  Mines
 in  the  Bihar  Government  requested
 the  Central  Government  to  shift  to  the
 State  the  headquarters  of  all  the  insti-
 tutions  concerning  mining  in  Bihar;

 (b)  whether  the  Minister  of  Mines
 also  warned  that  in  case  the  head-
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 quarters  thereof  are  not  shifted  ‘to
 Bihar  State,  the  leases  will  be  sus-
 pended/cancelled;  and

 (९)  if  so,  the  factual  position  in
 this  regard?  ,

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  KARIA  MUNDA):  (a)  Yes,  Siv.

 (b)  No,  Sir,  There  has  been  no  such.
 threat.  However  the  State  Govern-
 ment  has  urged  upon  mining
 concerns  that  are  utilising  the  mine-
 ralg  occurring  in  Bihar  to  shift  their*
 Registered  offices  to  the  State  of
 Bihar.

 (०)  The  Bihar  Government  had
 written  to  the  Central  Government  to
 make  necessary  changes  in  the  re-
 levant  law  to  make  it  obligatory  for
 industrial  units  to  shift  their  head-
 quarters  to  Bihar.  Central  Govern-
 ment  have  already  informed  the  Gov-
 ernment  of  Bihar  the  difficulties  in
 making  such  arrangements.

 STATEMENT  CORRECTING  ANS-
 WER  TO  U.S.Q.  NO.  48  DATED
 23-2-1978.  REG:  PROVISION  OF
 JOBS  THROUGH  EMPLOYMENT
 EXCHANGE,

 THE  MINISTER  OF  PARLIAMBN-
 TARY  AFFAIRS  AND  LABOTIR
 (SHRI  RAVINDRA  VARMA):  (a)  ana
 (b).  The  number  of  job-seekers  plactd
 in  employment  through  Employment
 Exchange  during  the  years  1975,  1976
 and  977  were  of  the  order  of  4.041,
 4.968  and  4.66  lakhs  respectively.
 The  marginal  decrease  in  the  place-
 ments  during  the  year  977  may  be
 partly  due  to  the  non-technical  Class
 III  vacancies  in  the  Central  Govern-
 ment  Offices  being  filled  through  the
 Staff  Selection  Commission  which  was
 set  up  in  1975.

 This  is  typographical  error  in.
 figures  mentioned  in  the  reply  which
 could  not  be  deducted  earlier  and  the
 delay  in  correcting  the  reply  is  re-
 gretted.
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 38  as,
 SOME  HON.  MEMBERS  rose—

 SHRI  VASANT  SATHE  (Akola):  I
 want  to  raige  a  serious  matter.  Medi-
 fal  students  on  fast  have  been  arres-
 ted.

 MR,  SPEAKER:  Chandrappan  has
 given  notice.  I  will  call  him,  Unless
 you  have  not  sent  a  note,  I  am  not
 calling  anybody.

 SHRI  SAUGATA  ROY  (Barrack-
 pore):  On  a  point  of  order.

 MR,  SPEAKER;  What  is  the  point
 of  order?

 SHRI  SAUGATA  ROY:  My  point  of
 order  is  under  rules  368  and  370  of
 the  rules  of  procedure.

 Today  it  has  appeared  in  the
 Hindustan  Times:

 “According  to  knowledgeable
 sources,  a  written  document  incor-
 porating  the  discussion,  between  the
 two  leaderg  is  in  the  possession  of
 the  Government.  Both  Mr.  Gandhi
 and  Mr,  Bhutto,  however,  noted  that
 in  neither  country  was  the  atmos-
 Phere  propitious  for  such  a  settle-
 ment  to  be  put  through.”

 My  point  of  order  is  with  regard  to
 Mr.  Vajpayee’s  speech  on  the  l8th
 April,  978  where  he  said  that  there

 ‘were  no  secret  gocuments,  that  all  he
 aad  said  about  the  secret  understand-
 ing  was  based  on  circumstantial  evi-
 dence,  On  that  day  also  we  demand-
 ed  that  if  there  was  a  document,  it
 should  be  placed  on  the  Table  of  the
 House,

 MR.  SPEAKER:  That  is  no  point  of
 order,

 SHRI  SAUGATA  ROY:
 hear  me.  One  more  sentence.

 My  point  is  simply  this,  that  if
 there  was  a  secret  document,  he
 should  lay  it  on  the  Table  of  the
 House.  If  there  is  no  secret  document,
 and  if  there  is  only  ‘ircumstantial

 evidence,  then  he  has  given  wrong  in-
 formation,  If  there  is  a  secret  docu-
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 Ment  and  he  does  not  want  to  divulge
 it,  then  he  should  make  a  statement
 on  it.

 SHRI  VAYALAR  RAVI  (Chirayin-
 kil):  When  we  raised  this  question
 the  other  day,  in  your  wisdom  you
 gave  a  ruling.  Our  understanding  is
 that  you  would  go  through  the  re-
 cords.,..

 MR,  SPEAKER;  I  am  doing  it.
 SHRI  VAYALAR  RAVI:  When  the

 speaker  gives  a  ruling  on  the  subject,
 Government  or  the  Minister  is  not  ex-
 pected  to  leak  out  anything.

 MR,  SPEAKER:  Who  hag  said  he
 has  leaked  out?

 SHRI  VAYALAR  RAVI:  The  news-
 paper  says  that  the  document  is  in
 the  possession  of  the  Government  of
 India.

 My  point  is  that  this  is  contempt
 of  the  House.

 MR.  SPEAKER:  I  have  no  material
 which  shows  that.

 SHRI  VAYALAR  RAVI:  You  are  the
 custodian  of  the  House.  When  we  are
 awaiting  your  ruling,  Government  has
 leaked  out  the  news  to  the  UNI.

 SHRI  DHIRENDRANATH  BASU
 (Katwa):  The  salaries  of  three  physi-
 cians  who  looked  after  JP  have  not
 been  paid  for  the  last  four  months.
 Will  the  Minister  see  that  the  salaries
 are  paig  to  them?  This  is  a  matter
 of  great  importance.

 SHR]  K.  LAKKAPPA  (Tumkur):
 We  are  awaiting  your  ruling.  .(Inter-
 ruption).

 MR,  SPEAKER:  |  will  consider  them,
 If  each  one  of  you  stand  up,  you  will
 be  inconvenienced.  If  you  take  my
 permission  it  will  be  helpful.  Then,
 individual  speeches  can  be  recorded
 and  the  House  will  be  benefited,  With-
 out  my  permission,  nobody  can  speak.
 Therefore,  whenever  you  give  a  chit
 to  me,  I  will  consider  it  and  if  it  is



 263  Re.  Problems  of

 important,  I  will  call  you.  But  if  you
 adopt  the  other  procedure,  it  will  be
 inconvenient  to  you  not  to  me.  I  will
 Simply  sit  back  and  smile.  That  is
 the  attitude  propose  to  adopt.  Two
 Persons  have  sent  me  chits.  Any  Mem-
 ber  who  has  got  very  urgent  infor-
 mation  to  give  to  the  House,  kindly
 send  a  note,  I  will  consider  jt  and  if
 it  is  important,  यु  will  certainly  call
 him.  Otherwise,  not.  My  judgement
 may  be  right  or  wrong.  Kindly  ac-
 cept  it.

 32.08  hrs.
 RE-PROBLEMS  OF  DELHI  MEDI-

 CAL  STUDENTS
 SHRI  0.  K.  CHANDRAPPAN  (Can- manore):  Yesterday,  I  requested  that

 the  problem  of  medical  students  should be  sympathetically  looked  into  and
 tne  Minister  shoulg  intervene  to  find
 Oui  a  settlement.  Just  now,  when  I
 was  coming  to  Parliament  House.  I
 was  told  that  the  Minister  had  refus- ed  to  meet  those  students  and  they were  coming  in  a  procession  to  Parlia-
 meni  to  present  their  grievances  to the  Speaker,  Sir  on  the  Parliament
 Street  near  Jantar  Mantar,  there  was  a
 big  police  arrangement  and  nearly thousand  medical  college  _  students
 were  put  behind  the  bars.  Is  this  the
 way  you  are  going  to  solve  the  pro-
 blem?  I,  therefore,  request  the  Minis-
 ter  since  he  is  present,  to  make  a
 statement  and  see  that  this  problem
 is  solved.

 SHRI  VAYALAR  RAVI  (Chirayin-
 kil):  I  fully  support  what  Mr.  Chan-
 drappan  has  said.  This  matter  is  pend- ing  for  the  last  two  months.  Earlier
 the  Minister  has  assured  us  that  he
 will  look  into  the  problems  of  the
 Students.  But  now,  he  was  not  cour-
 tenus  even  to  meet  the  students.  oa
 has  asked  a  police  guard  to  receive  the
 memorandum.  Unfortunately,  the
 hon.  Minister  with  all  this  socialist
 background,  has  become  ६  big  bureau-
 cratic  capitalist  with  no  sympathies
 with  the  medical  students.  He  simply
 wants  to  suppress  them.  Puttng  them
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 behing  the  bars  hundreds  and  thous-
 ands  of  medical  students  will  not  solve
 the  problem,  It  will  only  aggravate
 the  situation  more  and  more.  So,  I
 appeal,  through  you,  Sir,  to  the  hon.
 Minister  that  ,  instead  of  taking  a
 very  atrict  attitude,  he  should  discuss
 the  matter  with  them  and  solve  the
 problem  and  release  ali  of  them  from
 the  jail  forthtwith.

 स्वास्थ्य  झोर  परिवार  कल्याण  मंत्री
 (श्री  राज  नारायण):  मैं  बहुत  ही  विनम्रता  के
 साथ  सदन  के  माननीय  सदस्यों  को  बश्रवगत
 कराना  चाहूंगा  कि  यह  मामला  केवल  दो
 महीनों  से  नहीं  पड़ा  हुआ  है  i  यह  पिछले  तीस
 साल  प्लस  दो  महीने  से  पड़ा  हुआ  है
 (arena)  यह  मेरी  समाजवादी  सभ्यता
 और  संस्कार  ही  है  कि  जब  भी  मेडिकल
 कालेजों  या  श्रस्पतालों  के  लोग,  नसें,  डाक्टर,
 'टीचजें,  प्रोफेसर्ज  या  वहां  के  कर्मचारी  आये
 हैं---चाहे  2  बजे  रात  को--तो  मैं
 बरावर  उनसे  मिला  हू ं--बराबर  ।

 माननीय  सदस्य  यह  समझ  लें  कि
 मेडिकल  कालेज  के  लड़कों  की  डिमांड
 क्या  है  ।  एक  डिमांड  तो  उन्हें  मिलने  वाले
 इनटनेशिप  के  स्कालरशिप  को  बढ़ाने  के  बारे
 में  है  दिल्ली  में  हम  350  रुपये  देते  हैं  t
 यू०  पी०,  बिहार,  हरियाणा  और  पंजाब  ने
 यह  रकम  बढ़ा  दी  है।  जब  ये  लोग  आये,
 तो  हम  ने  कहा  कि  हमारी  सहानुभूति  श्राप  के
 साथ  है,  हम  कोशिश  करेंगे  कि  आप  की  रकम'
 भी  बढ़े,  लेकिन  भाप  यह  जो  हल्ला-वल्ला
 कर  रहे  हैं,  इस  को  छोड़  दीजिए  ।  हमने
 उन्हें  समझाया  ।  फिर  मेडिकल  कालेज  के
 लड़के  आये  ।  कहने  लगे  कि  हमको  हाउस
 जाब्ज  भी  मिलें,  भौर  दिल्‍ली  से  जो  लड़के
 निकलें,  उन  सब  की  भर्ती  आझाल-इंडिया
 इंस्टीट्यूट  या  कहीं  भी  हो  जाये  i  हमने
 कहा  कि  तो  फिर  पश्राल-इंडिया  इंस्टीट्यूट
 को  दिल्ली  इंस्टीट्यूट  बना  दें  ।  लोगों  में
 क्षेत्रीयता  की  भावना  प्रवेश  कर  गई  है  1

 राष्ट्रीया  की  भावना  खत्म  और  “दिल्ली-
 वादिता”  की  भावना  ज्यादा  है  यह  हमारे



 समाजवादी  शौर  संमतावादी  संस्कार  हैं  कि
 अल  दो  घंटे  तक  स्वास्थ्य  मंत्रालय  के  सम्मानित
 सचिव  ने  लड़कों  के  साथ  डीटेल्ड  बातचीत
 की  ।  उनको  बताया  गया  कि  बारह  हजार  के
 करीब  डाक्टर  निकलते  हैं,  क्या  उन  सब  को
 हाउस  जाब्ज  देना  सम्भव  है  किसी  भी
 सरकार  के  लिए  ?---नहीं,  यह  श्रसम्भव  है  ny
 इसलिए  इस  मांग  को  तो  हम  नहीं  मान
 सकते  हैं  ।  उन  को  पूरी  तरह  से,  ब्यौरेवार,
 बता  दिया  गया  है  7  उन  को  यह  जरूर
 जताया  गया  कि  उन  की  छोटी-मोटी  दिक्कतों
 को  हम  दूर  करेंगे

 इनटर्नशिप  के  स्कालरशिप  के  मामले
 में  हम  ने  उन  को  ब्रताया  कि  हम  अपनी  श्रोर
 से  पूरी  कोशिश  कर  रहे  हैं,  आप  हमारी
 कोशिश  में  बाधा  न  डालें,  झगर  हड़ताल
 करोगे,  प्रदर्शन  करोगें,  हल्ला  करोगे--

 और  श्रीमन्‌,  श्राप  देख  रहे  हैं  कि  केवल
 मेडिकल  कालेज  के  स्टूडेंट्स  ही  हल्ला  नहीं
 करने  हैं,  श्रब  तो  कोर्ट  में  भी  हल्ला  होने
 लगा  है,  जिस  के  कारण  कोर्ट  को  डेढ़  घंटे
 तक  स्थगित  करना  पड़ा--

 MR.  SPEAKER:  Let  us  not  go  into
 that,  Why  not  confine  to  the  issue
 raised?

 श्री  राजनारायण  :  अ्रगर  कोई  इन्दिरा
 कांग्रेस  के  इन्स्टीगेशन  पर  प्रदर्शन  करेगा,
 तो  उस  का  श्रसर  इस  मस्तिष्क  पर  बहुत
 ज्यादा  नहीं  पड़ेगा  ।  चाहे  वे  हमारी  बात  को
 ने  भी  मानें,  तो  भी  हमारा  अपना  विवेक
 कहता  है  कि  कुछ  बढ़ोत्तरी  होनी  चाहिए  ।

 SHRI  ०.  K.  CHANDRAPPAN:  The
 point  js  that  the  Minister  should  dis-
 cuss  the  matter  with  them.

 SHRI  RAJ  NARAIN:  Today,  this
 ais  the  only  point  that  jt  should  be
 ‘discussed  thoroughly  in  Parliament,
 in  the  country  and  everywhere.  But
 why  gvonda-raj_  is  going  into  the
 ‘court;  why  they  are  throwing  stones
 on  the  people.  Thig  is  not  an  ordi-
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 nary  question.  We  are  not  cowards.
 We  will  not  always  be  intimidated.

 (व्यवधान)  हमने  बड़े  बड़े.  गुड़ों  का
 मुकाबला  किया  है  ।  साननीय  सदस्य
 उन  से  कहें  कि  वे  झ्पनी  हड़ताल  और  प्रदर्शन
 बापस  ले  लें  ।  हम  लोग  उन  की  मांगों  पर--
 वे  लिखित  रूप  में  हमारे  पास  हैं--पूर्ण
 सहानुभूति  के  साथ  विचार  कर  रहे  हैं  ।
 आगे  भी  करेंगे,  मंत्रि-मण्डल  में  भी  रखेंगे  ।
 मान  ले  कि  किसी  एक  विभाग  ने  हमारी
 बात  नहीं  मानी  तो  पूरे  मंत्रि-मंडल  में  रखेंगे  ।
 इस  से  ज्यादा  हम  क्‍या  कर  सकते  हैं  ?
 (ब्यकधान)

 मैंने  उन  से  मिलने  से  कभी  इन्कार  नहीं
 किया  ।  मैंने  उन  को  अपने  कमरे  में  लाकर
 के  तीन  दिन  तक  लगातार  बात  की  ।  उन
 के  प्रतिनिधियों  को,  चेयरमन  को,  सेक्रेटरी  को

 सब  को  मैं  ने  बूला  कर  बात  की  ।

 MR.  SPEAKER:  Mr.  Minister,  you
 have  made  a  full  statement.  No  fur-
 ther  giscussion.

 SHRIMATI  PARVATHI  KRISH-
 NAN  (Coimbatore):  Why  should  the
 students  be  arrested  in  this  democracy?

 Unterruptions),  The  Government
 should  be  ashmed  of  this....(Inter-
 ruptions).

 st  writer  बागड़ी  (मथुरा)  :  एक
 जानकारी  स्वास्थ्य  मंत्री  से  करनी  है
 (व्यकवधान)
 MR.  SPEAKER:  No  further  discus-

 sion;  this  is  not  Question  Hour.

 sit  राम  जिलास  पासबान  (हाजीपूर)  :
 अ्रध्यक्ष  महोदय,

 अध्यक्ष  महोदय  :  श्राप  ने  कोई  नोटिस
 नहीं  दिया  है  ny

 श्री  शाम  विलास  पासवान  :  कल  आपने
 कहा  था  कि  विचार  करेंगे  t

 MR.  SPEAKER:  You  have  not  given
 any  notice  at  all
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 Bn  hrs.
 RE.  MOTION  FOR  ADJOURNMENT

 Conpuct  oF  THe  MINISTER  OF  EXrTER-
 NAL  AFFAIRS  IN  VIOLATING  THE  OATH
 OF  SECRECY  BY  HIS  STATEMENT  ALLEG-
 ING  SECRET  UNDERSTANDING  BETWEEN

 Mr.  BHUTTO  AND  SHRIMATI  INDIRA
 GANDHI
 MR.  SPEAKER:  Shri  C.  M,  Ste-

 phen,  Leader  of  the  Opposition,  has
 given  a  notice  of  motion  under  Rule
 56  of  the  Rules  of  Procedure  and
 Conduct  of  Business  in  Lok  Sabha
 for  the  adjournment  of  the  business
 of  the  House  for  the  purpose  of  dis-
 cussing  a  definite  matter  of  urgert
 public  importance  namely:

 “Conduct  of  the  Minister  for  Ex-
 ternal  Affairs  in  violating  the  oath
 of  secrecy  by  his  recent  announce-
 ment  at  two  public  meetings  alleg-
 ing  a  secret  understanding  between
 Mr.  Bhutto  and  the  former  Prime
 Minister  and  claiming  in  his  speecn
 in  the  House  on  the  8th  April,
 978  that  this  information  was  from
 official  documents  he  came  into
 contact  within  his  capacity  as  the
 Minister”.
 The  question  for  my  consideration

 is  whether  I  should  accord  consent
 for  the  motion  88  provided  by  the
 aforgmentioned  rule.

 Before  according  consent,  I  have  to
 consider  two  questions  riz.  (i)  Is
 there  a  prima  facie  case  of  breach  by
 secrecy  of  oath  as  contemplated  by
 the  Third  Schedule  of  the  Constitu-
 tion  read  with  Article  75(4)  of  tne
 Constitution  assuming  without  decid-
 ing  that  the  breach  of  a  constitu-
 tional  provision  is  good  ground  for
 seeking  adjournment  motion  and  (ii)
 Is  the  matter  one  of  urgent  public
 importance  so  as  to  require  the  ad-
 journment  of  the  consideration  of  the
 listed  business?

 Article  75(4)  provides  that  “before
 a  Minister  enters  upon  his  office,  the
 President  shall  administer  to  him  the
 oaths  of  office  and  of  secrecy  accord-
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 ing  to  the  forms  set  out  for  the  pur-
 pose  in  the  Third  Schedule.”  The
 form  of  oath  of  secrecy  for  a  Minister
 of  the  Union  provides:

 “I....do  swear  in  the  name  of
 God  solemnly  affirm  that  I  will  not
 directly  or  indirectly  communicate
 or  reveal  to  any  person  or  persons
 any  matter  which  shall  be  brought
 under  my  consideration  or  shall  be-
 come  known  to  me  as  a_  Minister
 for  the  Union  except  88  may  be  re-
 quired  for  the  due  discharge  of
 my  duties  as  such  Minister.”
 The  Minister  for  External  Affairs

 is  alleged  to  have  stateq  at  two  pub-
 lic  meetings  that  the  former  Prime
 Minister  Smt.  Indira  Gandhi  had  @
 secret  understanding  with  Mr.  Bhutto,
 the  then  Prime  Minister  of  Pakistan.

 During  the  debate  in  the  House,  he
 stated:

 “Ever  since  I  took  charge  of  the
 Ministry  of  External  Affairs.  I  have
 been  trying  to  know  the  circums-
 tances  in  which  the  talks  between
 Shrimati  Gandhi  ang  Mr.  Bhutto
 in  Simla  in  1972,  which  had  run
 into  serious  difficulties,  suddenly
 calminated  in  the  Simla  Agree-
 ment.”

 I  myself  was  present  in  Simla
 when  the  talks  were  going  on  bet-
 ween  the  two  sides  and  it  was  com-
 mon  knowledge  there  that  the  nego-
 tiations  had  run  into  rough  weather.
 Therefore,  it  puzzleq  me  and  I  am
 sure  it  must  have  puzzled  many  other
 observers  of  Indo-Pak  relations  at
 that  time,  how  all  of  a  sudden  an
 agreement  had  emerged.  Several
 journalists,  some  of  whom  had  inter-
 viewed  Mr.  Bhutto,  have  given  stories
 of  a  sudden  change  in  the  course  of
 events  after  a  post-dinner  meeting
 between  the  two  leaders.  In  fact,
 the  country  at  large  was  surprised
 that  a  reference  to  “final  settlement
 of  Jammu’  and  Kashmir”  had  been
 includeg  in  the  Simla  Agreement.

 Since  assuming  the  charge  of  the
 Ministry  of  External  Affairs,  I  have
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 mede  an  effort  to  acquaint  myself
 with  not  only  various  documents  re-
 lating  to  the  discussions  but  also  have
 helq  persona]  discussiong  with  the
 number  of  knowledgeable  individuals.
 Piecimg  together  all  the  evidence
 from  different  sources,  I  cannot  but
 reafirm  that  some  sort  of  secret
 understanding  was  reached  by  Shri-
 mati  Gandhi  in  her  confidential  con-
 versation  with  Mr.  Bhutto  ....”

 The  oath  of  secrecy  provided  in  the
 Constitution  forbids  a  Minister  from
 disclosing  information  made  available
 to  him  or  become  known  to  him  ex-
 cept  as  may  be  required  for  the  due
 discharge  of  his  duties  as  such  Minis-
 ter.  The  secrecy  imposed  is  not  a
 -blanket  one.  It  is  subject  to  an
 important  qualification  viz.,  that  he
 can  disclose  the  information  gathered
 by  him  as  Minister  if  it  becomes
 necessary  for  him  for  the  que  dis-
 charge  of  hig  duties  as  such  Minister.
 Many  official]  secrets  have  been  dis-
 closed  in  the  past.  What  may  be
 required  to  be  kept  secret  at  on2
 stage  may  be  required  to  be  brought
 to  the  knowledge  of  the  public  at  a
 later  stage.  One  Minister  may
 consider  that  q  particular  information
 should  be  kept  confidential]  whereas
 his  success  or  may  think  that  it  will
 be  in  public  interest  to  let  the  public
 Know  about  jit.  Such  things  have
 happened  in  the  past  ang  such  things
 Are  boung  to  happen  in  the  future.
 The  information  that  emergency  was
 declared  in  975  without  the  prior
 recommendation  of  the  Cabinet  was
 kept  confidential  at  that  time,  but  the
 succeeding  Council]  of  Ministers
 thought  it  fit  to  bring  it  to  the  notice
 of  the  public.  Similarly  the  planting
 of  a  nuclear  device  at  Nanda  Devi
 was  kept  confidential  for  a  very  long
 time  but  recently  the  Prime  Minister
 thought  that  it  ig  necessary  to  take
 the  public  into  confidence  about  the
 same.  The  question  whether  a  parti-
 cular  disclosure  made  by  a  Minister
 was  required  for  the  discharge  of  his
 duties  as  such  Minister,  is  a  very  diffi-
 cult  question  to  decide.  On  this
 matter  there  may  always  be  difference

 of  opinion.  So  long  as  the  Speaker
 lg  not  in  a  position  to  say  that  the
 disclosure  Made  wag  not  required  for
 the  due  discharge  of  duties  of  the
 Minister  concerned,  it  is  not  possible
 to  held  that  there  was  breach  of  any
 constitutional  provision.

 Now  coming  to  the  second  aspect,
 there  is  no  doubt  that  the  question
 raised  ig  a  matter  of  public  impor-
 tance.  But  I  am  unable  to  hold  that
 it  is  a  matter  of  urgent  public  impor-
 tance.  It  is  not  sufficient  that  it  is
 merely  a  matter  of  public  importance.
 To  qisturb  the  business  of  the  House.
 the  occasion  must  be  of  such  a
 character,  that  something  very  grave,
 something  which  effects  the  whole
 country,  its  safety,  its  interest  on  all
 those  happenings  has  occurred  and
 the  House  must  pay  its  attention  im-
 mediately.  The  adjournment  of  a
 listeq  business  ig  a  strong  thing  to  do
 and  it  is  wrong  to  do  it  except  under
 exceptional  circumstances.

 In  my  judgement  no  such  circums-
 tance  exists.  For  the  reasons  men-
 tioned  above,  I  decline  to  accord  my
 consent  to  the  motion  in  question.

 SHRI  VASANT  SATHE  (Akola):
 What  about  your  earlier  ruling?

 SHRI  KANWAR  LAL  GUPTA
 (Dethi  Sadar):  They  want  to  hide  all
 their  sins.

 CUnterruptions)
 SHRI  VASANT  SATHE:  what

 about  your  ruling  which  was  reserv-
 ed  on  that  day?

 MR.  SPEAKER:  You  are  right,  Mr.
 Sathe.  You  have  asked  a  very  im-
 portant  question.  (Interruption)

 MR,  SPEAKER:  Mr.  Sathe  has
 askeq  about  my  ruling  about  the
 other  subject.  That  is  again  a  very
 important  subject.  In  fact  I  have
 been  working  like  a  student,  more  or
 less.  Probably,  I  will  be  able  to  give it  on  Monday.  I  am  at  it.

 SHRI  C.  M.  STEPHEN  (Idukki):
 Not  only  your  ruling,  a  very  impor-
 tant  matter....
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 SHRI  MOHD.  SHAFI  QURESHI

 (Anantnag)  ©  (Interruptions)  ....under
 377.  pertaining  to  the  same  question.
 I  do  not  understood  why  do  you  not
 give  chance  to  the  people  from
 Jammu  &  Kashmir?  This  matter  is
 intimately  linked  with  us.  It  pertains
 to  some  secret  understanding  about
 demarcation  of  Kashmir  either  on  the
 actual  line  of  control  or  adjustment...

 MR.  SPEAKER:  Have  you  given  a
 full  statements?

 SHR]  MOHD.  SHAFI  QURESHI:
 I  had  given  notice  under  377  last
 week.  I  am  informed  _  that  you  in
 your  wisdom  thought  it  was  not
 important;  you  had  shelved  that.  The
 same  matter  has  been  raiseq  in  the
 House  three  times.  I  do  not  under-
 stand  why  we  have  been  denied  this
 opportunity.  After  all  the  people  of
 Jammu  &  Kashmir  are  not  chattels
 that  they  can  be  solq  away  like  this.
 It  is  very  important  matter  that  per-
 tains  to  the  State  of  Jammu  &  Kash-
 mir.  Neither  Mr,  Vajpayee,  nor  Mr.
 Bhutto,  nor  Shrimati  Indira  Gandhi
 has  a  right  to  enler  into  a  secret
 understanding  with  any  power.  We
 are  part  and  parce]  of  India  and  no
 single  individual  howsoever  high  he
 may  be  has  a  right  to  enter  into  secret
 understanding  with  any  power  to  de-

 cide  the  fate  of  the  State  which  is  an
 integral  part  of  India,

 MR.  SPEAKER;  Mr.  Qureshi,  I  may
 tell  you,  you  gave  a  notice  last  week.
 The  matter  was  under  consideration.
 I  wanted  to  allow  it  but  you  did  not
 renew  the  notice.  If  you  had  renew-
 ed  it  certainly  it  would  have  been
 permitted.

 SHRI  MOHD.  SHAFI  QURESHI:
 The  question  of  renewal  woulg  only
 arise  if  you  had  not  allowed  in  the
 meantime  discussion  in  the  House.

 MR.  SPEAKER:  This  came  in  the
 House  because  there  was  a  debate.

 SHRI  C.  M.  STEPHEN:  I  just  want-
 ed  to  put  one  specific  query  to  you,
 which  was  raise  here  also,  not  about
 this  matter.  Now,  over  this,  you

 have  reserved  your  ruling  on  the  pre-
 vious  matter.  The  Minister  had  re-
 fused  to  place  the  so-calleg  document
 on  the  floor  of  the  House;  he  is  keep-
 ing  it  back.  In  the  meanwhile  the
 question  was  whether  the  document
 was  secret  enough  to  be  kept  away
 from  the  Parliament.  This  is  the.
 matter  on  which  you  have  reserved
 your  ruling.  In  the  meanwhile,  here
 is  a  document  which,  is  presumably
 in  the  possession  of,  which  is  alleged
 to  be  in  the  possession  of,  the  Gov-
 ernment.  A  paper  which  is  reported
 to  be  the  contents  of  the  document
 has  now  become  public.  Two  ques-
 tions  arise  out  of  this.  It  cannot  be
 kept  away.

 The  first  question  is  whether  in
 permitting  or  in  facilitating  the  ny»li-i.
 cation  of  the  contents  of  the  document
 in  a  paper  (when  the  question  as  to
 whether  its  publication  to  the  pro-
 Per  forum  of  the  Parliament  is  per-
 missible  or  not  is  being  considered  by
 you)—whether  that  conduct  is  in
 violation  of  the  privileges  ang  the
 prestige  of  the  Parliament,  whether
 it  is  violated  or  not,  is  a  question
 between  the  Parliament  and  the  paper
 concerned.  Again,  if  it  is  in  viola-~
 tion  of  that,  whether  the  persons  con-
 cerned,  who  permitteg  the  leakave  of
 the  document,  if  the  document  is  in
 existence  —whether  they  did  well  by the  Parliament,  is  the  secong  ques-
 tion.

 And  the  third  question  is  this.  Now
 that  the  contents  of  the  document  have
 eome  in  the  Press,  can  the  Minister
 refuse  to  tell  the  Parliament  whether
 the  report  jis  correct  or  not?  १६  has
 come  in  the  Press  and  it  is  alleged
 that  this  js  the  content  of  the  docu-
 ment.  Can  the  Minister  withhold
 information  to  the  Parliament  whe-
 ther  he  confirms  jt  or  not?

 These  three  questions  arise  which
 are  governing  the  question  of  privi-
 leges  of  the  House  and  the  dignity  of
 the  House.

 Also,  Sir,  from  out  of  your  ruling One  clarification  I  would  like  to  get.
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 I  did  not  know  whetber  it  is  your
 position—I  can  understang  the  Minis-
 ter  coming  out  with  jnformation  on
 the  floor  of  the  House.  He  has  with-
 held  information  saying  it  is  too  secret,
 I'am  not  able  to  give  it  now,  it  is
 not  in  the  public  interest.  That  is
 the  position  he  took.  The  Minister
 hag  taken  up  that  position  here  but
 has  come  out  with  a  statement  in
 public  meeting.  Am  I  to  understand
 your  ruling  as  postulating  the  posi-
 tion  that  the  Minister  will  not  be  vio-
 lating  the  cath  of  secrecy,  if  he  tells
 to  the  public,  to  the  press  and  in  the
 public  meeting,  something  with  res-
 pect  to  which  he  tellg  the  Parliament,
 I  cannot  tell  you,  I  cannot  place  the
 report  before  you?  Is  it  your  posi-
 tion,  Sir,  is  it  the  import  of  your  rul-
 ing  that  that  will  not  be  violating  the
 ‘ath  of  secrecy  which  he  has  taken?

 MR.  SPEAKER:  That  is  not  the
 import  of  my  ruling.

 SHRI  C.  M.  STEPHEN:  Am  I  to
 understand,  you  have  said,  there  is
 no  violation  of  the  oath  of  secrecy?

 MR.  SPEAKER:  I  have  merely  held
 that  I  am  not  satisfieg  that  there  is
 a  violation  of  the  oath  of  secrecy.

 SHRI  Cc  M.  STEPHEN:  Which
 means  what?

 MR.  SPEAKER:  Which  means  that
 the  last  paragraph,  Jast  line  of  the
 oath,  of  being  totally  in  the  public
 interest  is  a  very  wide  expression.

 SHRI  C.M.  STEPHEN:  Kindly
 consider  this.  I  am  not  getting  into  a
 debate  but  kindly  consider  this.  Kind-
 ly  consider  this.  The  Minister  js  not
 coming  with  the  document;  then  he
 is  going  to  the  public  and  the  contents
 of  the  document  are  announced  saying
 that  it  is  in  the  public  interest.  That
 means  you  are  making  out  that  the
 oath  of  secrecy  has  no  effect.  That
 woulld  be  a  very  dangerous  prece-
 dent.  I  would  like  you  to  take....

 MR.  SPEAKER:  I  have  not  taken
 that  position.  I  have  said  that  on  the
 basis  of  the  materials  before  me,  I

 am  not  satisfieg  that  there  is  any
 breach  in  the  oath  of  g@crecy  because,
 if  the  Ministers  have  done  it  in  the
 past,  the  Ministers  will  have  to  do  it
 in  future....  (interruptions)

 PROF.  P.  G.  MAVALANKAR
 (Gandhinagar):  Mr.  Speaker,  Sir....
 Unterruptions)

 SHRI  C.  M.  STEPHEN;  Sir.  we  may
 have  to  move  a_  censure  motion
 against  ihe  Minister  in  this  issue.

 SHRI  VASANT  SATHE:  Mr.
 Speaker,  Sir,  can  you  say  that  in  the
 same  breath?

 MR.  SPEAKER;  In  the  matter  of
 secrecy  of  oath,  there  is  no  difference
 between  the  statement  in  public  and
 in  the  House.  Therefore,  if  he  can-
 not  disclose  in  the  House,  he  cannot
 disclose  it  in  the  public.  What  I  have
 held  is  that  the  Ministers  have  been
 given  the  liberty  to  disclose  it  when
 it  is  in  the  discharge  of  their  duty.
 Now,  the  question  is  whether  it  is  in
 the  discharge  of  duty.  The  Minister
 might  think  that  a  particular  matter
 must  come  to  the  knowledge  of  the
 public  and  it  is  in  public  jnterest  to
 know  it....  (Interruptions)

 SHRI  VASANT  SATHE:  At  the
 same  time,  you  say  that  it  cannot  be
 brought  to  the  novtice....  (Interrup-
 tions)

 MR.  SPEAKER:  Are  we  having  a
 debate  on  my  decision?  ]  am  not  al-
 lowing  any  debate  on  my  decision.
 (Interruptions)

 PROF.  P.  G.  MAVALANKAR:  Mr.
 Speaker,  Sir....

 SHRI  K.  LAKKAPPA:  Sir,  we  de-
 mand  8  white  paper  on  this  issue.

 MR.  SPEAKER:  Whose  submissions
 would  they  be  able  to  record  if  half
 a  dozen  people  speak?  (Interrup-
 tions)

 SHRI  MOHD.  SHAFI  QURESHI: I  want  to  make  a  submission.  You
 have  held  that  the  Minister  can  dis-
 close  anything  if  it  is  in  public  inter-
 est.  Now,  the  question  is  that
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 {Shri  Mohd,  Shafi  Qureshi}
 Mr.  Vajpayee  said  that  there  was
 some  understanding  between  the  two
 Prime  Ministers  at  Simla.  I  would
 like  to  know....  (Interruptions)

 MR.  SPEAKER:  We  are  not  having
 a  discussion.

 SHRI  MOHD.  SHAFI  QURESHI:
 My  submission  is  this.  He  is  crea-
 ting  a  suspicion  or  doubt  in  the  minds
 of  entire  people.  We  must  know  where
 we  stand.  He  must  tell  what  it  is.
 (Interruptions)

 SHRI  VASANT  SATHE:  We  agree
 to  your  ruling.

 SHRI  SAUGATA  ROY:  We  want  to
 know  whether  the  Minister  has  deli-
 berately  misleg  the  House.

 MR.  SPEAKER:  I  am  not  at  pre-
 sent  engaged  on  this.  That  is  a
 different  question.  (Interruptions).

 PROF.  P.  G.  MAVALANKAR;:  Mr.
 Speaker,  Sir,  I  have  got  my  submis-
 sion  to  make.  You  have  said  just
 now....  (Interruptions)

 MR.  SPEAKER:
 regulate.

 PROF.  P.  G.  MAVALANKAR:  Mr.
 Speaker,  Sir,  you  have  said  just  now
 that  your  earlier  ruling  was  to  be  on
 the  procedure  on  which  the  debate
 has  taken  place  on  Tuesday  the  8th
 evening.  That  has  been  reserved  for
 your  further  consideration  ang  study.
 You  said  you  will  give  it  on  Monday.
 We  are  prepared  to  wait  until  that
 ruling  comes  on  Monday  or  even
 Jater  if  you  require  more  time.  Apart
 from  what  the  Leader  of  the  Opposi-
 tion  said,  may  I  submit  for  your
 further  consideration  two  aspects?
 One  is  a  very  important  matter  of
 which  the  House  is  already  seized.  It
 was  that  on  Tuesday’  evening  the
 Minister  of  External  Affairs  made  a
 statement  when  the  discussion)  wags
 going  on.  But,  in  the  meantime,  cer-
 tain  press  reports  have  come.

 MR.  SPEAKER:  Others  have  also
 said  the  same  thing.

 I  am  trying  to

 PROF.  ह:  G  MAVALANKAR:  Let
 me  follow  that  up.  If  certain  des-
 patches,  official  or  unofficial,  know-
 ledgeable  or  non-knowledgeable  etc,
 come  in  the  papers  they  anticipate
 your  ruling  or  influence  your  ruling
 in  the  meantime.  This  ig  the  point
 which  I  want  you  to  consider,  If  you
 say  that  you  will  give  your  ruling  on
 Monday  then  at  least  as  far  as  I  can
 see,  between  now  and  Monday,  noth-
 ing  should  appear  in  the  press  which
 will  influence  or  anticipate  your  rul-
 ing.  If  they  anticipate  that,  will  it
 not  be  a  partial  or  partisan  ruling?

 Therefore,  you  give  your  ruling  im-
 mediately  or  see  that  nothing  appears
 in  the  papers  to  influence  your  rul-
 ing  one  way  or  the  other.

 SHRI  KANWAR  LAL  GUPTA:  I
 want  to  make  my  submission  before
 you,  Mr.  Stephen  अभी  एक  सवाल
 उठाया  था  कि  अखबारों  में

 MR.  SPEAKER:  Are  we  debating
 on  my  ruling?

 SHRI  KANWAR  LAL  GUPTA:
 One  view  has  gone  in  the  press.  I
 want  to  give  my  point  of  view,  Kind-
 ly  permit  me.  You  have  been  allow-
 ing  these  people  to  Say  many  things.
 From  this  side  also  we  feel  that  you should  permit.  I  am  speaking  with
 your  permission.  Otherwise  I  will
 sit  down.

 मेरा  कहना  यह  है  कि  श्री  स्टीफन  ने
 सीक्रेट  पेक्‍्ट  के  बारे  में  अ्रखबारों  में  पढ़ा
 और  यह  प्रीज्यूम  कर  लिया  कि  नालेजेबल
 सकिल  मिनिस्टर  हैं  ।  उनके  पास  इसके  प्रलावा
 श्रौर  कोई  सेबृत  नहीं  है  ।  अखबारों  में  जो
 छपा  है  वह  सही  है  या  गलत  है,  इसका  कोई
 सबत  इनके  पास  नहीं  है  ।  श्राजकल  अखबार
 कुछ  भी  छापने  को  स्वतंत्र  हैं  a उनकी  तो  यह
 कीणिण  होती  है  कि  वे  चीजों  को  निकाल
 कर  लायें  और  कहीं  से  भी  निकाल  कर  लायें
 और  उसे  छापें  ।  यह  प्रस  वालों  का  काम  होता
 है  शौर  चिशेष  कर  जब  प्रेस  झाजाद  हो  ।
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 यह  तो  प्रेस  वाले  देते  रहे  हैं  झौर  भागे  भी

 देते  रहेंगे  मेरा  कहना  यह  है  कि  स्टीफन
 साहब  ने  जो  कहा  है,  उसके  बारे  में  कोई  तथ्य
 उनके  पास  नहीं  है  |  यह  जो  सीक्रेट  वेक्‍्ट  हुआ
 है  उसके  बारे  में  मंत्री  महोदय  को  भ्रधिकार
 है  कि  वे  इस  सम्बन्ध  में  डाकुमेंट  सदन  में  रखें
 या  न  रखें  |  श्रगर  वे  यह  समझते  हैं  पब्लिक
 इन्ट्रेस्  भें  डाकुमेंट  रखना  उचित  नहीं  है  तो
 वे  नहीं  रख  सकते  हैं  ।  अगर  वे  रखना  चाहें
 तो  रख  भी  सकते हैं  |  मैं  यह  कहता हूं  कि  यह
 सीक्रेट  ेक्ट  है  श्रौर इसके  बारे  में  किसी को  भी
 जानने  का  अधिकार  नहीं  है  ।

 HRI  SHYAMNANDAN  MISHRA
 (Begusarai):  Sir,  I  know  it  would  ne

 embarrassing  to  you  but  it  requires
 to  be  said  that  it  is  one  of  the  best
 rulings  given  by  the  Chair.  However,
 there  is  one  aspect  of  your  ruling
 which  requires  some  clarification.  You
 were  pleased  to  say  that  so  far  as
 disclosure  of  a  particular  information
 ig  concerned—whether  it  had  been  in
 due  discharge  of  duties—would  le
 judged  by  the  Chair.  There  my  humole
 submission  is....

 MR.  SPEAKER:
 that.

 SHRI  SHYAMNANDAN  MISHRA:
 You  have  said  that  it  would  be  judged
 by  the  Chair.

 MR.  SPEAKER:  No.  No.  I  said  that
 it  is  very  difficult  to  judge.  On  the
 other  hand,  you  are  making  a  mistake
 I  will  read  out:

 “The  question  whether  a  particular
 disclosure  made  by  a  Minister  नघन
 required  for  the  discharge  of  h:s
 duties  as  such  Minister,  is  a  verv
 difficult  question  to  decide.  On  this
 matter  there  may  always  be  differ-
 ence  of  opinion.  So  long  as_  the
 Speaker  is  not  in  a  position  to  sav
 that  the  disclosure  made  was  not
 required  for  the  due  discharge  cf
 duties  of  the  Minister  concerned,  it
 is  not  possible  to  hold  that  ther2
 was  breach  of  any  constitutional
 provision.”
 SHRI  SHYAMNANDAN  MISHRA:

 What  is  the  implication?

 I  have  not  said

 MR.  SPEAKER:  I  am  merely  saying
 unless  there  is  a  complete  proved  case
 it  will  be  very  difficult.

 SHRI  SHYAMNANDAN  MISHRA:
 Sir,  my  submission  in  this  matter  is
 that  it  should  be  the  Government  re-
 presented  by  a  Minister  who  should
 be  considered  to  be  the  judge.

 MR.  SPEAKER;  I  have  said  thet
 also.

 SURI  KRISHAN  KANT  (Chandi-
 garh):  Sir,  I  want  to  speak  about  the
 three  points  referred  to  by  my  friend.
 Mr.  Stephen.  Firstly,  he  has  referred
 to  what  the  Minister  of  External
 Affairs  has  said  both  in’  the  punlic
 meeting  as  well  as  in  the  Housc.  v
 would  like  to  say  that  there  is  no
 difference  between  what  he  has  aait
 publicly  and  in  the  House.  There  is
 no  difference  between  the  two.

 Secondly,  he  has  said  that  a  news
 agency  meanwhile  got  the  news.  lie
 is  not  responsible  for  that.  News
 agencies  do  bring  out  news  as  had
 happened  in  the  matter  of  Khetri  also.
 The  Minister  is  not  responsible  for
 that.

 Thirdly,  he  has  said  that  the  Minis-
 ter  must  today  either  say  ‘yes’  or  *3७
 to  the  report.  If  the  Minister  is
 forced  to  say  ‘yes’  or  ‘no’  he  will  एल
 disclosing  a  secret  and  violating  the
 oath  of  office.  Mr.  Stephen  has  asked
 you  to  give  a  ruling  on  this.  I  would
 request  you  not  to  ask  the  Minister
 to  reply  ‘yes’  or  ‘no’.

 Fourthly,  Mr.  Qureshi  has  raised
 the  question  of  Kashmir.  It  is  a  very
 dwlicate  issue.  That  is  why  we  should
 see  that  the  Minister  is  not  forced  by
 the  Hcuse  to  say  anything  on  this
 delicate  issue  s0  that  no  further
 trouble  arises.

 SHRI  K.  GOPAL  (Karur):  Mr.
 Speaker,  Sir,  I  am  really  surprised  by
 the  way  in  which  some  of  our  senior
 Members  like  Shyam  Babu  and
 Krishan  Kant  have  spoken  on  the
 issue.  Here  is  a  responsible  Minister
 coming  before  the  House,  making  a
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 [Shri  K.  Gopal]
 statement  and  getting  away  with  say-
 ing....  In  the  beginning  he  made  a
 categorical  statement.  Finally.  with
 the  help  of  Mr.  Jethmalani  he  came
 out  with  a  new  phrase,  viz.,  circum-
 stantial  evidence.  A  responsible  Min-
 ister  cannot  do  any  kite  flying  here.
 He  made  a  statement  on  the  basis  of
 which  there  is  a  clear  statement  which
 has  appeared  in  the  Press  and  in  the
 country,

 MR.  SPEAKER:  I  am  trying  to
 understand  you.  Are  you  speaking  in
 connection  with  the  ‘order  reserve’
 or  you  are  speaking  on  the  ruling
 given?

 SHRI  K.  GOPAL:  On  the  ‘order  ve.
 served’.  When  he  is  not  taking  shelter
 under  the  oath  of  secrecy  what  he
 speaks  in  public  he  can  say  here.
 What  he  leaks  out  to  the  Press  he  can
 tell  to  the  Parliament.  He  cannot  xet
 away  like  that.  He  says:  I  cannot  say
 ‘yes’  or  ‘no’.  Jt  is  an  important  thing.
 It  is  a  matter  of  national  importance.
 He  must  say  either  ‘yes’  or  ‘no’.

 विदेश  मंत्री  (ओऔ  अटल  बिहारो
 जजपेपोी)  :  अखबारों  में  जो  कुछ  छपा  है
 उसके  बारे  में  मैं  स्थिति  स्पष्ट  कर  देना
 चाहता  हुं  ।  श्राज  अखबारों  में  पढ़  कर  स्वयं
 मुझे  ताज्जुब  हुआ  कि  यह  खबर  कैसे  छपी  ।
 यह  खबर  मैंने  नहीं  दी  ।  यह  खबर  हमारे
 मंत्रालय  द्वारा  नहीं  दी  गई--

 शी  के०  गोपाल  :  सच  है  ?

 श्री  अटल  विहारों  वाजपेयो:  सच  है  या
 गलत  मैं  इस  में  भो  जाना  नहीं  चाहता  1
 लेकिन  जो  भी  खबर  छपी  है--

 थी  बसन्‍्त  साठे
 डाकुमेंट्स  हैं  ?

 शी  झटल  बिहारों  वाजपेयी  :  जो  भी
 खबर  छपी  है  उसके  लिए  मैं  जिम्मेदार  नहीं  |

 हिन्दुस्तान  में  प्रेस  स्वतंत्र  हैं  ;  जो  बह  छ  पता
 है  वह  आपके  सामने  श्ाता  है  अगर  ाप
 चाहें  तो  प्रेस  स ेजवाब  तलब  कर  सकते  हैं  t

 :  आपके  पास  कोई

 लेकिन  हंने  खबर  नहीं  दी,  मेरे  मंत्रालय  ते
 खबर  नहीं  दी  ।

 (Interruptions)
 SHRI  VASANT  SATHE:  Sir,  the

 matter  is  becoming  even  more  serious.
 SHRI  K.  LAKKAPPA:  Sir,  we  will

 not  enter  into  any  controversy  on  ‘his
 issue  if  the  hon’ble  Minister  of  Ex-
 ternal  Affairs  agrees  to  produce  a  white
 Paper  on  the  entire  issue.  This  can
 be  settled  in  that  manner.

 SHRI  MOHD.  SHAFI  QURESHI:  Sir,
 the  Minister  has  neither  confirmed  it
 not  denied  it.  The  report  says  that
 the  Minister  has  said  what  con-
 tains.  He  neither  accepts  the  report
 nor  does  he  deny  it.  The  report  says
 that  Mrs.  Indira  Gandhi  and  Mr.  Z.  A.
 Bhutto  reportedly  agreed  at  Simla  in
 972  that  the  only  solution  to  the
 Kashmir  issue  would  be  to  freeze  the
 ease-fire  line  with  minor  adjustments.
 (Interruptions).

 MR.  SPEAKER:  This.  point  has  becn
 raised.  Please,  leave  it  at  that.

 SHRI  MOHD.  SHAFI  QURESHI:
 Let  him  either  confirm  the  report  or
 deny  it.

 SHRI  NATHU  SINGH  (Dausa);  Sir,
 on  a  point  of  order....  थ

 MR.  SPEAKER:  Under  what  rule?
 (Interruptions)

 SHRI  NATH  SINGH:  Under  Rule
 368,

 MR.  SPEAKER:  What  is  the  rule
 that  has  been  broken?

 aft  arg  fag  :  जो  समाचार-पत्र  में
 समाचार  आया  है  और  यह  जाउना  चाहते  हैं
 कि  उसके  बारे  में  मत्नी  जी  हां  कहें  या  न

 MR.  SPEAKER:  Eeverybody  men-
 tioned  about  it  already.

 att  arg  सिह:  यह  जरूरी  नहीं  है  कि
 किसी  भी  मंत्री  के  लिये  कि  सम,चार-पत्र
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 में,  जो.  चीज़  कायें.  उसके  बारे  में  कोई  भी
 मंत्री  ऐक्सप्लेनेशन  दे

 MR.  SPEAKER:  What  is  the  point
 of  order  that  you  are  raising?  This
 matter  hag  sufficiently  been  dis-

 “cussed.  I  think  we  go  to  the  next
 item.  (Interruptions)

 SHRI  VASANT  SATHE:  Sir,
 under  rule  382,  about  the  publication
 of  the  reports  of  this  House,  I  want
 to  draw  your  attention.

 MR.  SPEAKER:  If  you  raise,  then
 a  number  of  others  will  raise  point
 of  order.  You  give  notice  to  this.

 SHRI  VASANT  SATHE:  How  can
 this  be  published?

 MR.  SPEAKER:  You  give  notice
 to  this.  I  have  not  received  anything.
 You  have  not  given  notice  of  Pri-
 vilege  Motion.

 SHRI  VASANT  SATHE:  You  want
 me  to  first  move  a.....-

 MR.  SPEAKER:  I  want  to  go
 according  to  the  rules.  Nothing  more
 than  that.

 MR.  SPEAKER,  Don’t  record  any-
 thing  hereafter.

 (Interruptions)  **

 MR.  SPEAKER:  I  Will  not  make
 any  observation.  Now  Papers  to  be
 Laid  on  the  Table.

 i2.  47  hrs.
 PAPERS  LAID  ON  THE  TABLE

 Correction  or  ANSWER  TO  S.Q.  No.
 54  DATED  2ND  MARCH  978  RE.  NOON-
 DEposIT  OF  CONTRIBUTION  UNDER  ESIS

 BY  EMPLOYERS
 THE  MINISTER  OF  STATE  IN

 THE  MINISTRY  OF  LABOUR  AND
 PARLIAMENTARY  AFFAIRS  (DR.
 RAM  KIRPAL  SINHA):  I  beg  to
 lay  on  the  Table  a  statement  (i)
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 correcting  the  answer  given  on  the-
 2nd  March,  978-to  Starred  Question
 No,  54  by  Shri  C.  M.  Visvanathan.
 regarding  Non-Deposit  of  contribu-
 tion  under  ESIg  by  Employers  and
 (ii)  giving  reasons  for  delay  in  cor-
 recting  the  reply.

 Statement
 (i)  The  Corporation  works  out  one

 year  old  stabilised  figures  of  arrears
 on  half  yearly  basis.  As  per  latest
 available  information,  a  total  number
 of  ll,  67l  employers  in  various  States
 have  defaulted  in  payment  of  Em-
 ployees’  State  Insurance  contributions
 amounting  to  Rs.  18,97,34,629.00  upto
 30th  September,  4976  as  on  30th
 September,  ‘1977.

 (ii)  There  was  a  typographical
 error  in  the  amount  of  Employees’
 State  Insurance  contributions  men-
 tioned  in  the  reply,  which  could  not
 be  detected  earlier  and  the  delay  in
 correcting  the  reply  is  regretted.

 COMPANY’s  LIQUIDATION  ACCOUNT
 ({AMDT.)  RULES,  4978  AND  NOTIFICA-
 TION  UNDER  COMPANIES  Act,  956

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  (SHRI
 NARSINGH  YADAV):  I  beg  to  lay
 on  the  Table—

 (l)  &  copy  of  the  Company’s.
 Liquidation  Account  (Amendment)
 Rules,  978  (Hindi  and  English:
 versions)  published  in  Notification.
 No.  G.S.R.  472  in  Gazette  of  India
 dated  the  8th  April,  1978,  under
 sub-section  (3)  of  section  642  of
 the  Companies  Act,  1956,  [Placed
 in  Library.  See  No.  LT-234/78].

 (2)  A  copy  of  Notification  No.
 8.0,  028  (Hindi  and  English  ver-
 sions)  published  in  Gazette  of
 India  dated  the  8th  April,  ‘1978,
 under  sub-section  (3)  of  section
 637  of  the  Companies  Act,  1956.

 **Not  recorded.
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 [Placed  in  Library.  See  No.  LT-
 2185/78).

 12.48  hrs.
 CALLING  ATTENTION  TO  MATTER
 OF  URGENT  PUBLIC  IMPORTANCE
 REPORTED  FIRE  IN  THE  INDIAN  EMBASSY

 IN  MANILA,

 SHRI  MOHINDER  SINGH  SAYIAN
 WALA  (FEROZEPUR):  छाए,  i  call
 the  attention  of  the  Minister  of  Ex-
 ternal  Affairs  to  the  following  matter
 of  urgent  public  importance  and  re-
 quest  that  he  may  make  a  statement
 thereon:

 “The  reported  fire  in  the  Indian
 Embassy  in  Manila  damaging  im-
 portant  papers,  etc.”
 THE  MINISTER  OF  STATE  IN

 THE  MINISTRY  OF  EXTERNAL
 AFFAIRS  (SHRI  SAMARENDRA
 KUNDU):  Mr.  Speaker,  Sir,  the  Am-
 bassador  of  India  in  Manila  has  re-
 ported  to  the  Ministry  on  the  incident
 f  fire  on  the  night  of  the  l4th—i5th
 April,  1978,  in  which  the  Chancery  of
 the  Embassy  of  India  was  completely
 destroyed.  The  details  of  the  incident
 are  as  follows:

 The  Chancery  is  located  on  the  5th
 floor  of  a  rented  multistoreyed  build-
 ing  situated  at  101.  Tindalo  Street,  in
 the  commercial  Makati  suburb  of  Ma-
 nila.  We  occupy  only  a  portion  of
 ‘tthe  5th  floor  of  the  building.  A  num-
 ber  of  commercial  firms  are  also  ten-
 ants  in  this  6-storey  building.  As
 a  result  of  the  fire.  the  4th,  5th  and  a
 portion  of  the  6th  floors  have  been
 ‘completely  destroyed.

 At  about  8.5  o.m.  on  the  l4th  April,
 ‘1978,  an  Assistant  in  the  Embassy,
 Shri  P.  N.  Anand.  proceeded  to  the
 Chancery  for  some  urgent  work.  The
 India-based  Security  Guard.  Shri
 Keshwa  Nand.  went  up  to  the  fifth
 floor  of  the  building  to  let  Shri  Anand
 enter  the  Chancerv  and  then  returned
 to  his  own  residence  situated  in  an
 annexe  to  the  building.  About  9  p.m.
 the  Security  Guard  became  aware  of
 the  fire  in  the  building.  He  rushed  to
 the  Chancery  to  alert  Shri  Anand.  By
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 the  time  they  got  out,  the  Chancery
 in  the  5th  floor  as  well  as  the  offices
 in  the  4th  floor  down  below  were
 envolved  in  thick  smoke.  The  local
 fire-fighting  agencies  reached  the
 scene  of  fire  soon  after,  but  gwing  te
 the  structure  of  the  building,  insuffi-
 cient  pressure  of  water,  absence  of
 hydrants  nearby.  etc.,  the  fire  could
 not  be  brought  under  control.  It  was
 only  around  7.45  a.m.  on  the  follow-,
 ing  day,  i.e.  I5th  April  4९78  that
 the  Embassy  personnel  could  enter
 the  premises.  All  documents,  equip-
 ment  ang  furniture  had  been  re-
 duced  to  cinders.  I  am  glad  to  inform
 the  House  that  there  has  been  no  in-
 jury  to  any  personnel.

 According  to  the  information  recetv-
 ed  so  far,  the  fire  appear  to  ve
 originated  in  the  4th  floor  in  an
 Office  occupied  by  a  chemical  firm.
 just  below  the  portion  occupied  by
 our  own  Chancery.

 The  cause  of  the  fire  or  the  persons
 Tesponsible  for  the  incident  have  not
 yet  been  established.  While  the  local
 authorities  investigating  the  incident
 have  not  ruled  out  arson.  no  specific
 suspicing  have  been  levelled  against
 any  One  or  any  organisation  so  far.
 Incidentally  it  may  be  mentioned
 that  there  have  been  a  number  of
 fires  recently  in  Manila  and  that  on
 the  same  night.  ie.  the  4  April, ‘1978,  there  were  two  other  simila*
 cases  of  tire.

 The  Ministry  has  authorised  the
 Ambassador  to  hire  alternative  ac-.
 commodation  to  enable  the  Mission
 to  recommence  its  functioning,  We
 have  received  information  that  tem-
 porary  acommodation  has  now  been
 obtained  in  another  office  _  buildings,
 and  our  Embassy  would  start  func-
 tioning  again  from  today.  We  have  au-
 thorised  our  Embassy  to  purchase  all
 essential  items  necessary  for  the
 functioning  of  the  Embassy  and  we
 have  also  taken  action  to  assemble
 all  essential  records,  registers,  etc.,
 which  will  be  despatched  to  Manila,
 so  that  the  Embassy  can  function  nor-
 mally  as  quickly  as  possible.
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 The  Government  of  Philippines
 have  assured  our  Ambassador  in  Ma-'
 nila  that  the  circumstances  leading
 to  the  fire  would  be  fully  investigated
 into.  The  Ambassador  of  Philippines
 in  New  Dethi  called  on  the  Ministry

 on  ‘15th:  April.  ‘1978  and  conveyed  the
 offer  of  his  Government  to  assist  us

 ‘in  every  possible  way  for  the  setting
 up  of  our  Embassy  afresh.

 SHRI  P.  VENKATASUBBIAH
 <Nandyal):.  I  gave  call  attention  nu-
 tice  on  this  matter  yesterday.

 MR.  SPEAKER:  You  must  be
 more  familiar  than  other  Members.
 When  a  large  number  of  notices  come,
 they  are  put  to  a  ballot  and  only  five
 names  are  put  in  the  order  paper.  If
 the  ballot  did  not  favour  you,  it  is
 tegrettable.

 *oft  agen  सिह  सेयायाला  :  श्रीमन्‌,  क्‍या
 मेँ  मिनिस्टर  साहब  से  पूछ  सकता  हू  कि  शौर
 कई  मल्कों  में  जो  हिन्दुस्तानी  एस्थ्रेलियों  में
 ऐसी  वारदातें  हो  रही  हैं  उनमें  कोई  फारेन
 हाथ  है  या  कोई  हिन्दुस्तानी  जमात  है  जो  यह
 कर  रही  है  ?

 विदेश  मंत्री  (शी  अटल  बिहारी  वाजपेयी )  :
 अध्पक्ष  पहोदय,  मनीला  में  भी  इससे
 पहले  हमारे  राजदृतावास  के  कमंचारियों
 पर  हमने  की  घटनायें  हो  चुकी  हैं।
 उन  के  बारे  में  जांच  हुई  है,  लेकिन  श्रमी  तक
 अन्तिम  निर्गय  पर  नहीं  पहुचा  जा  सका  है  t
 जहां  तक  इस  आगज़नी  का  सवाल  है  इस  ने
 क्रेवल  हमारे  दफ्तर  को  नहीं  जलाया,  उस
 इमारत  में  उस  फ्लोर  पर  जितने  दफ्तर  थे

 एक  साननोथ  सदस्य  :  पूरी  इमारत

 श्री  अटल  बिहारी  वाजपेयी  :  नहीं,
 पूरी  इमारत  जनने  से  पहले  झ्राग  कट्रोल  कर
 ली  गई  ।  मगर  हमारा  दफ्तर  एक  सजिल
 के  एक  हिस्से  में  था  श्रीर  दो  मजिलें  पूरी
 तरह  से  जज  गईं  जिन  में  श्रीरों  के  भी  दपतर

 थ।  जांच  हो  रही  है  शौर  जब  वहां  की
 पुलिस  किसी  निर्णय  पर  पहुंचेगी  तो  उस  से
 सदन  को  अवगत  कराया  ज/यगा

 SHRI  MANORANJAN  BHAKTA
 (Andaman  and  Nicobar  Islands):  Mr.
 Speaker,  Sir,  just  now  I  have  gone
 through  the  statement  read  by  the
 hon.  Minister  of  State  for  External
 Affairs,  and  later  on  I  have  the  op-
 portunity  to  listen  to  our  hon.  Minis-
 ter  of  External  Affairs  also  on  ‘he
 question  asked  by  our  hon.  friend
 One  thing  I  can  say  is  that  this  is
 not  the  single  instance  and  very  often
 within  the  last  one  year,  we  find  a
 umber  of  incidents  ocurring  in  In-
 dia  and  in  our  Embassies  abroad.  So,
 this  is  something  alarming.  Here,  in
 the  statement  the  Minister  has  stat-
 ed:

 “At  about  8.5  p.m.  on  the  14th
 Apri],  1978,  as  Assistant  in  the  Em-
 bassy,  Shri  P.  N.  Anang  _  proceed-
 ed  to  the  Chancery  for  some  urgent
 work.  The  India-based  Securiy
 Guard,  Shri  Keshwa  Nand,  went  up
 to  the  fifth  floor  of  the  building  te
 let  Shri  Anand  enter  the  Chancery
 and  then  returned  to  his  own  resi-
 dence  situated  in  an  annexe  to  the
 building.”
 Sir,  this  is  a  question  of  security  of

 the  Chancery  and  that  is  why  the
 security  staff  is  put  to  look  after  it,
 and  I  eannot  understand  that  when
 at  8  p.m.  an  Assistant  of  the  Chan-
 cery  went  there,  the  Security  Guard
 left  the  Chancery.  That  creates  some
 sort  of  anomaly  and  I  annot  under-
 stand  what  the  estimation  of  the  hon.
 Minister  is  because  we  have  to  in.
 quire  into  the  fact  that  among  the
 officers  and  staff  already  working
 there,  whether  there  is  any  such  ele-
 ment  there  inside  who  can  be  involved
 in  the  matter.  Further,  even  before
 the  New  Government  came  into  po-
 wer  at  the  Centre,  we  found  9६
 several  newspapers  reported  that
 there  are  Anand  Margis’  activities  in
 Manila,  in  Phillippines,  in  Australia

 Spoke  in  Punjab.
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 and  some  other  countries.  What  is
 the  relation  between  these  two?  That
 also  we  want  to  know  because  it  is
 the  question  on  which  our  External
 Affairs  Ministry  has  to  take  enough
 precautions  so  that  the  valuable  do-
 cuments  and  other  properties  of  the
 Chancery  or  the  Embassy  are  safe  and
 the  Indians’  interests  are  safe  in
 those  Chanceries.  That  is  why  I  want
 to  categorically  ask  the  Minister  of
 External  Affairs  whether  (a)  he  ap-
 prehends  some  sort  of  Anand  Margi
 hand  in  it  and  (b)  whether  he  feels
 that  there  is  any  sort  of  deviation
 from  the  External  Affairs  policy  of
 our  country  which  might  have  enraged
 some  other  forces  in  the  international
 affairs  who  are  trying  to  indulge  in
 some  sort  of  anti-Indian  activities  in
 the  country.

 SHRI  ATAL  BIHARI  VAJPAYEE:
 Sir.  it  is  true  that  Manila  is  one  of
 the  strong  centres  of  the  Anand  Marg
 movement.  But  unless  enquiries  are
 completed,  it  will  not  be  proper  for
 me  either  to  blame  or  absolve  any
 organisation.

 So  far  as  the  question  of  Indian
 personnel  ig  concerned,  every  indi-
 vidual  is  subjected  to  security  check.
 So.  there  should  be  no  aprehension
 on  that  ground.

 About  the  last  question,  I  did  not
 fully  understand  it.

 MR.  SPEAKER:  Whether  any
 of  our  policies  have  enraged  the  fore-
 igners.  It  is  a  very  broad  question.

 SHRI  ATAL  BIHAR  VAJPAYEE:  I
 don’t  think  so.

 SHRI  MANORANJAN  BHAKTA:  It
 is  a  question  of  our  apprehension.  I
 want  to  know  whether  you  feel  like
 that  and  whether  you  would  like  to
 examine  it  in  that  light.

 SHRI  ATAL  BIHARI  VAJPAYEE:
 There  has  been  no  major  shift  in
 the  policy.  As  I  explained  the  other
 day  while  speaking  on  the  demands
 relating  to  my  Ministry,  while  pre-
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 serving  the  basic  tenets  of  our  fore-
 ign  policy,  we  have  tried  -  to
 adjust  wherever  adjustment  is  neces-
 sary.  We  have  maintained  continuity
 with  freshness,  which  the  conditions
 demand.  So,  I  don’t  think  that  any
 organization  is  behind  this  incident,
 simply  because  there  has  been  a
 change  of  Government  in  India.

 38  hrs.
 SHRI  SAUGATA  ROY  §  (Barrack-

 pore):  I  have  gone  very  carefully
 through  the  statement  of  the  Minis-
 ter.  And  I  can  say  that  this  is  one
 of  the  best  examples  of  Ministerial
 white-washing  of  incidents  that  we
 have  come  across.  The  Minister  states
 in  para  5:  “no  specific  suspicions  have
 been  levelled  against  anyone  or  any
 organization  so  far.”  And  what  does
 the  newspaper  report  say?  “Hindustan
 Times’  of  the  l6th  April  says:

 “One  cause  for  arson  speculation
 is  a  case  jn  the  Manila  courts
 against  2  American  members—a
 young  man  and  woman—of  the
 Anand  Marg,  accused  of  stabbing
 an  Indian  embassy’  Official  two
 months  ago”.

 Whereas  the  newspaper  comes  out
 with  these  comments,  the  Ministry
 or  somebody  in  the  Ministry  is  in-
 terested  in  protecting  the  Anand  Marg
 so  that  it  is  said  that  there  is  no
 specific  suspicion  against  Anand
 Marg.  It  could  have  been  said:  “We
 don’t  know.  Full  investigations  have
 not  been  completed;  but  there  is  a
 suspicion  against  the  Anand  Marg”.
 There  was  no  need  to  white-wash.
 This  gutting  of  the  Indian  Mission  in
 Manila  is  not  the  first  instance  of
 rampage  of  Indian  missions  abroad.  In
 fact  the  so-called  Anand  Marg  has
 been  on  rampage  of  Indian  Missions
 throughout  the  world.  In  the  South-
 East;  Asia  and  Australia—i.e.,  in  Can-
 berra,  there  has  been  stabbing  of  the
 Indian  Military  Attache;  there  was  a
 fire  in  the  Indian  Chancery;  there

 was  a  threatening  note  demanding  f£  I
 lakh;  in  Svdney  the  head  of  a  pig
 was  left  at  the  reception  desk  of  the
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 Conmii  General.  In  Melbourne,  an
 Australian  employee  of  Air  India  has
 been  stabbed;  in  Bangkok  there  has
 been  an  attack  on  the  Indian  Embas-
 sy;  in  London,  bricks  were  hurled  at
 the  Indian  Tourist  Office  building.
 An  official  of  the  Indian  High  Com-
 mission  was  stabbed.  Not  only  these.
 This  same  Anand-Marg  has  sent  a
 threatening  letter  to  our  Prime  Mi-
 nister.  During  the  last  Commonwealth
 Prime  Ministers’  Conference  in  Aus-
 tralia,  a  bomb  was  set  to  explode;
 and  two  people  died.  There  was  8
 time-bomb  case  in  the  Indian  High
 Commission  in  Canberra,  where  our
 High  Commissioner  Mr.  Ajmani  open-
 ly  stated  that  Anand  Marg  was  be-

 “hing  it.  And  after  this,  the  Austra-
 lian  Government  prohibited  the  entry *  of  Anand  Margis  into  Australia.  After
 these  incidents,  in  London  the  Gov-
 ernment  of  U.K.  closed  down  the
 hostel  for  Anand  Margis.

 But  in  spite  of  all  this,  we  have
 statements  from  Mr.  Vajpayee  and
 others.  Mr.  Vajpayee  says:  ‘“Margis’
 threat  cannot  scare  Government.”
 This  is  on  30th  March,  Before  that.
 the  Prime  Minister  said  on  l8th  Feb-
 ruary,  “No  thought  to  ban  Marg  yet”.
 Home  Minister  says:  “Marg  ban  only
 #f  there  is  an  all-party  demands”.
 What  is  this?  Is  this  a  political  issue.
 or  an  issue  involving  the  gecurity  of

 ००  indian  diplomatic  personne]  abroad?
 I  don’t  thing  that  Government  is

 +  taking  this  issue  of  rampage  by
 Anand  Margis  abroag  with  sufficient
 Beriousness—as  a  result  of  which
 people  working  in  the  Indian  embas-
 sies  are  scareq  to-day.  I  have  met
 @  number  of  diplomats  who  say,  “We
 ate  not  sure  when  there  will  be  an
 attack  on  our  lives.”  I  want  to  ask
 three  specific  questions:  (a)  On  be-
 half  of  the  Miinstry  of  External  Aff-
 airs,  will  the  hon.  Minister  request
 the  Home  Minister  to  consider  the
 immediate  banning  of  the  Anand  Marg
 organization  (b)  wil]  the  hon.  Minis-
 ter  write  to  all  the  Governments
 with  wham  India  has  diplomatic  re-
 lations,  to  ban  the  entry  of  Anand
 Margis  into  their  country,  ag  the

 650  LS—Ie.

 Australian  Government  has  done;
 and  (e)  whether,  in  every  Indian
 embassy  abroad—particularly  in  U.K.
 USA,  Australia  ang  other  South-East
 Asian  countries,  CBI  officials  with
 experience  of  dealing  with  Anand
 Marg  will  be  posted,  to  protect  the
 lives  and  properties  of  officialy  of
 Indian  missions  abroad?

 SHRI  ATAL  BIHARI  VAJPAYEE:
 Newspapers  can  indulge  in  specula-
 tion  not  Government.  I  have  al-
 ready  stated  that  Manila  is  one  of
 the  strongholds  of  Anang  Marg;  but
 whether  any  persons  belonging  to
 that  sect  are  involveg  in  this  arson, jis  a  matter  to  be  enquired  into,
 The  Government  have  come  out  with
 facts,  and  have  never  hidden  any~
 thing,  whenever  any  Anang  Margis
 have  been  caught  on  the  basis  of  cer-
 tain  specific  charges.  But,  in  this
 case,  investigations  are  being  made,
 and  we  are  awaiting  the  result,  The
 hon  Member  has  put  three  questions. The  first  question  relates  strictly  to
 matters  between  the  External  Affairs
 Minister  and  the  Home  Minister,  If

 I  have  to  tender  some  advice  to  the
 Home  Minister,  I  would  not  like  to
 divulge  it  at  this  stage.

 SHR]  VAYALAR  RAVI  (Chirayin-
 kil):  Collective  responsibility.

 SHRI  ATAL  BIHARI  VAJPAYEE:
 Secoindly,  he  wanted  to  know  whe-
 ther  the  foreign  Governments  would
 be  advised,  would  be  requested,  to
 ban  entry  to  Anand  Margis.  Sir,  I  am
 new  to  the  job  and  I  do  not  know
 whether  such  type  of  request  can  be
 made,  an  omnibus  request.  I  will  find
 out  the  position. é

 SHRI  SAUGATA  ROY:  There  is
 the  resolution  of  the  United  Nations
 on  this  subject.  If  there  is  agreement
 between  two  countries,  it  can  be
 done.

 SHRI  ATAL  BIHAR]  VAJPAYEE:
 Agreements  are  reached  severally.
 There  is  no  single  agreement  which
 governs  all  the  countries  in  the
 world.  I  am  prepared  to  examine  this
 question.  I  am  sorry,  I  forgot  the  third
 question.
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 Will  you  post  CBI  officials  who  have
 experience  of  dealing  with  Anand
 Margis  at  all  Indian  Embassies  so  that
 you  can  leok  out  for  the  activities
 of  the  Anang  Margis?

 SHRI  ATAL  BIHAR]  VAJPAYEE:
 It  is  a  suggestion  for  action.  It  would
 be  given  due  consideration.

 att  रास  विलास  पासवान  (हाजीपुर)  :
 अ्रध्यक्ष  महोदय,  जब  कोई  मामला  हमारे
 सदन  में  उठता  है,  तो  मुझे  भ्रफसोस  है  कि

 कुछ  माननीय  सदस्य  इलाज  करने  के  बजाय,
 सामले  की  उलझा  देना  चाहते  हैं।  यह  एक
 सीधा  मामला  हैं  कि  मनीला  में  एक  प्रप्रिय
 चटना  घटी  ।  मैं  इस  जात  से  सहमत  हूं  कि
 मनीला  में  ही  नहीं,  झ्राप  प्रेस  की  कटिंग
 को  उलट  कर  afaa—is—9-77  को
 भ्रास्ट्रेलिया  में  भारतीय  दूतावास  पर  हमला
 किया  गया  प्र  लोगों  को  टेरोराइज़  किया
 गया।  23-9-1977  को  लंदन  में  भारतीय

 दूतावास  पर  आक्रमण  किया  गया,  झौरतों
 के  साथ  बुरा  बर्ताव  किया  गया  प्रौर  एक
 बार  ही  नहीं  दो-दो  बार  भाक्रमण  किया
 गया  ।  l=  I-977  को  पुनः  लंदन
 में  भारतीय  दूतावास  पर  झश्राक्रमण  किया
 गया  8  नवम्बर,  977  को  नेपाल  स्थित
 भारतीय  दूताबास  में  एक  बम  पाया  गया  I
 9  नवम्बर,  977  को  मलेशिया  में  भारतीय
 राजदूत  के  सेक्रेटरी  को  घायल  किया  गया  |
 13-11-1977  को  कोपेनहेगन  के  भारतीय

 दूतावास  पर  बम  फ्हेंका  गया  |  28—-977
 को  वाशिगटन  में  ग्रस्सिटेंट  डायरेक्टर  (परचेज़  )
 को  स्टेव  किया  गया  ।  l0—2—977
 को  एक  इण्डियन  डिप्लोमेट  के  लड़के  को
 वॉशिंगटन  में  स्टैब  किया  गया  7  8-2-
 978  को  मनीला  में  भारतीय  राजदूताव/स

 में  ही  ज्योति  स्वरूप  बैद  नामक  व्यक्ति  को
 सस्‍्टैब  किया  गया  ny  7-2-1978  को
 बैंकांक  में  धमकी  दी  गई  ।  25-3-1978
 को  सिडनी  दूतावास  में  बम  कांड  हुमा ।  ।  इन
 पेपर-कटिग्श  को  लेकर  आप  कह  दीजिये
 कि  इस  में  भ्रानन्द  मार्ग  का  हाथ  है  या  फलां
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 का  हाथ  है--हम  लोग  तो  ने  भानस्द मार्ग  के  |
 समर्थक  हैं  भौर  न  विरोधी  हैं।  लेकिस  हम
 चाहते  हैं--चाहे  भानन्द  मार्ग  हो  या  कोई  भी
 हो,  जो  भी  देश  में  भराजकता  की  स्थिति
 पैदा  करता  है,  सरकार  को  उस  के  साथ
 सख्ती  से  पेश  आना  चाहिये  लेकिन  मैं  एक
 बात  कहता  चाहता  हूं  कि  इस  मामले  को
 जोड़िये  एक  दूसरे  से  ।  क्‍या  कारण  है  कि
 विदेश  के  दूतावासों  पर  भी  हमला  होता  है
 झौर  देश  की  प्रान्तरिक  सुरक्षा  पर  भी  हमला
 होता  है  ।  एक  तरफ  उधर  विदेश  में  हमल/
 होता  है,  तो  दूसरी  तरफ  यहां  25-11-77
 को  प्राकाशवाणी  में  झाग  लगती  है  ।  उधर
 विदेश  में  हमला  होता  है  और  इधर  3=4—
 978  को  श्रीनगर  दुरदर्शन  में  अग्निकांड

 हुआ  झौर  उधर  घिदेशों  में  दूतावासों  पर
 हमला  होता  है  शौर  इधर  i7-4-78
 को  डिफेन्स  कार्यालय  में  झाग  लगी  आप  यह
 भी  देखिये  कि  उधर  विदेशों  में  दुतावासों
 पर  हमले  होते  हैं  शौर  दूसरी  तरफ  यहां  पर
 दीवारों  पर  पोस्टर  लिख  कर  टांगे  जा  रहे
 हैं  कि  'शाह  झायोग  नाटक  है!  ।  एक  तरफ
 इलाज  करने  की  कोशिश  करते  हैं  तो  दूसरी
 समाजिक  तत्व  जो  हैं,  उन  को  प्रोत्साहन
 देते  हैं।  इसलिए  मेरा  यह  कहना  हे  कि  चाहे
 इस  में  गृह  बंत्रालय  हो,  चाहे  इस  में  विदेश
 मंत्रालय  हो  और  चाहे  कोई  भी  मंत्रालय  हो
 जब  को  इस  तरफध्यान  देना  चाहिए  क्योंकि
 वहु  एक्सटरनल  मामला  हो  शौर  घाहे  इन्टरनल

 मामला  हो,  कोई  ऐसी  शवित  है,  कोई  ऐसी  संगठित
 शक्ति  है,  जो  देंश  के  अन्दर  जनतत्न  के  लिए
 खतरा  उत्पन्न  कर  रही  है  प्लौर  देश  के  बाहर  भी
 जो  हमारे  लोग  दूतावासों  में  43  हैं,  उन  के
 ऊपर  हमलें  किये  जा  रहे  हैं  ।  इसलिए  मैं
 झाप  के  मॉप्यम  से  विदेश  मंत्री  जी  से  जानना
 चाहता  हूं  कि  झाज  जो  विदेशों  में  भारतीय
 दूतावासों  के  लोग  हैं,  जो  वहां  पर  एम्पलायड
 हैं  प्रौर  जो  हमारे  राजदूत  हैं  उन  के  मन  में  जो

 धसुरक्षा  की  स्थिति  पैदा  हो  गई  है  झौर  मे
 यह  समझते  हैं  हम  इनसेक्यूर  हैं  शौर  सेक्यूरिटी
 नाम  की  कोई  चीज़  नहीं  रह  गई  है,  उन  के
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 लिए  क्या.  विदेश.मंत्री  जी  इस  सदन  को
 आशदासन  देंगे  कि  झाज  के  बाद  वे  अपने  आप
 को  सेक्योर  ,  सुरक्षित  महसूस  करेंगे  भर  यह
 'भी  बताने  की  क्पा  करेंगे  कि  देश  के  झन्दर
 और  देश  के  बाहर  जो  ये  अ्रप्रिय  घटनाएं
 एक  साथ  हो  रही  हैं,  इन  में  श्रापस  में  कोई
 सतारतम्य  या  सम्बन्ध  3?  इस  के  बारे  में  भी
 मंत्री  महोदबन  सदन  को:  बताएं  ।

 श्यी  समरेक्त  कुस्यू  :  मैं  हिन्दी में  बोलूंगा  ।
 मैं  बहुत  खुश  हूं  कि  पासवान  साहब  ने  एक
 बहुत  महत्वपूर्ण  बात  यहां  पर  रखी  tv
 'पासवान  साहब  ने  यह  विचार  भी  रखा  हैं  कि
 बाहर  जो  घटनाएं  होती  हैं  भौर  उस  के  साथ

 ही  यहां  देश  में  जो  हिन्सा  वादित  घटनाएं
 होती  हैं,  उत  का  एक  दूसरे  के  साथ
 सम्बन्ध  है  भ्रौर  इस  सम्बन्ध  में  उन्होंने  कुछ
 'दलीलें  भी  दीं  ।

 He  referred  to  some  incidents.

 न्द्स  बारे  में  तो  मैं  यही  कहूंगा  कि  शझ्भी  यहां
 कोई  विचार  देना  ठीक  नहीं  होगा  ।

 एक  सवाल  उन्होंने  यह  भी  पूछा  कि
 'हुमारे  आफिसर्स  के  भ्रन्दर  जो  इस्सेक्यूरिटी
 'की  भावना  हो  रही  है,  उन  में  इनसेक्यूरिटी  की
 'भाषना  न  रहे,  इस  को  ऐश्योर  करने  के  लिए
 हम  क्या  कदम  उठाते  हैं  ।  मैं  तो  बधाई  देता
 हूँ  उन  अ्रफसर  लोगों  को  जिन्होंने  मुश्किल
 वातावरण  में  शौर  बहुत  निष्ठा  के  साथ,
 देश-भक्ति  के  साथ  काम  किया  है  भौर  करते
 हैं  और  हम  उन  की  सेक्यूरिटी  के  लिए  हर
 कदम  उठाते  हैं  और  उन  को  प्राश्वःसन
 दिया  है  कि  केवल  सरकार  ही  नहीं  बल्कि
 सारा  देश,  पालियामेंट  उन  के  पीछे  हैं  ny
 उन  के  लिए  हम  ने  सेक्यूरिटी  गार्ड  रखे  हैं
 शौर  कुछ  ज्यादा  पैसे  भी  मंज्र  किये  हैं  उन
 के  लिए  कुछ  इक्विपमेंट्स  के  लिए  शोर  दीवार
 आदि  बढ़ाने  के  लिए  ।  उन  के  लिए  हम  ने

 “इस  तरह  की  व्यवस्था  की  है  भोर  हम  ने  यह  भी
 किया  है  कि  जो  इन्जेस्टीगेटिंग  एजेन्सीज'  वहां
 पर  हैं,  उन  के  साथ  धनिष्ठ  सम्बन्ध  रखें
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 झौर  इस  सम्पर्क  रखने  का  लाभ  भी  हुआ  है
 र  कुछ  झादमों  भी  पकड़े  गये  हैं।

 मैं  मान्यवर  यह  सूचना  देना  चाहता  हूं
 कि  हम  जो  संभव  हैं  वह  करेंगे।  मैं  झाफिस्स
 को  भी  विश्वास  देना  चाहता  हूं  कि  वह  हिम्मत

 -से  काम  करें  झौर  भागे  बढ़ें  t

 दूसरी  बात  जो  कही  गयी  है  कि  इसका
 होम  मिनिस्ट्री  से  कोई  सम्बन्ध  है  या  नहीं  ।

 मुझे  ऐसा  गलता  है  कि  होम  मिनिस्ट्री  भी
 इस  पर  जरूर  विचार  करती  होगी  ।  हम
 होम  मिनिस्टर  से  मिल  कर  भी  इस  पर  चर्चा
 करेंगे  श्रौर  श्राज  की  जो  हाउस  की  प्रोसीडिग्स

 है,  वह  मैं  गृह  विभाग  को  भी  भेज  दूंगा  ।

 33.6  hrs.

 PUBLIC  ACCOUNTS  COMMITTEB

 SEVENTH-FOURTH  AND  SEVENTY-SIxTH
 Rerorts

 SHRI  C.  M.  STEPHEN  (Idukki):
 I  beg  to  present  the  following  Re-
 ports  of  the  Public  Accounts
 Committee:

 (i)  Seventy-fourth  Report  on
 paragraph  25  of  the  Report  of  the
 Comptroller  and  Auditor  General
 of  India  for  the  year  1975-76,  Union
 Government  (Railweys)  relating
 to  Track  Fittings.

 (2)  Seventy-sixth  Report  on  para-
 graphs  a,  20  (i)  and  77  of  the
 Report  of  the  Comptroller  and
 Auditor  General  of  India  for  the
 year  1975-76,  Union  Government
 (Civil),  Revenue  Receipts,  Volume
 I,  Indirect  Taxes  relating  to  Cus-
 toms  Receipts.

 ESTIMATES  COMMITTEE
 EiGHTEENTH  REPORT  AND  MINUTES

 SHRI  SATYENDRA  NARAYAN
 SINHA  (Aurangabad):  I  beg  to
 present  the  following  Report  and
 Minutes  of  the  Estimates  Committee:
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 (l)  Eighteenth  ‘Report  on  the
 Ministry  of  Finance,  Department
 of  Economic  Affairs  (Banking  Di-
 vision)  —Extension  of  Credit  Faci-
 lities  to  Weaker  Sections  of  Society
 and  for  Development  of  Backward
 Areas.

 (2)  Minutes  of  the  sittings  of  the
 Committee  relating  to  the  above
 Report,

 13.  n  hrs.
 STATEMENT  RE.  RENAMING  OF

 TWO  HOSPITALS  IN  DELHI

 स्थास्थ्य  झोर  परियार  कल्याण  मंत्री

 (थी  राज  (नारायण)  :  श्रीमत्‌,  देश  की
 आजादी  से  पहले  स्थापित  हुए  श्रस्पतालों  में
 से  कई  एक  का  नामकरण  वाइसरायों  भौर
 झन्य  उच्च  पदासीन  ब्रिटिश  अधिकारियों  या
 खनकी  पत्नियों  के  नाम  पर  किया  जाता  था  |

 नई  दिल्‍ली  में  भी  विलिगडन  भ्रस्पताल  और
 नसिंग  होम  तथा  लेडी  हाडिग  भ्रस्पताल  दो
 अस्पताल  हैं  जिनका  नामकरण  इसी  आधार
 घर  किया  गया.  था  t

 समय  की  मांग  को  देखते  हुए  यह  उचित
 लगता  है  कि  इन  संस्थाओं  का  नाम  फिर  से

 किन्‍्हों  प्रसिद्ध  भारतियों  के  नाम  पर  रखा

 जाए

 Bo  राम  मनोहर  लोहिया  उन  सुप्रसिद्ध
 नेतातों  में  से  थे  जिन्होंने  देश  की  राजनीतिक
 विचारधारा  में  एक  कान्ति  ला  दी  थी  1  उनका
 निधन  i967  में  विलिंगडन  प्रस्पताल
 में  हुआ  था  1  झत:  विलिगडन  भ्रस्पताल  का
 भाम  डा०  राम  मनोहर  लोहिया  भस्पताल
 और  उपचर्या  गृह  रखने  का  निर्णय  किया
 जया  है  |

 श्रीमती  सुचेता  कृपलानी  ने  सामाजिक
 कार्यों  के  क्षेत्र  में  राष्ट्र  की असाधारण  सेवा
 की  है  भौर  ये  उन  कुछेक  सुप्रसिद्ध  महिलाभों
 में  से  एक  थीं  जिन्होंने  झपने  समय  में  देश  के
 झावेजतिक  शीन  में  उच्चतम  स्थान  प्राप्त
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 किया  लेडी  हाहिय  प्रस्पताल  का  नामकरण
 सुचेता  कृपलानी  प्रस्तकाल  करने  का  निणेय
 किया  गया  है  1

 थ्री  समीराण  बागड़ी  (मथुरा)  ह...
 अध्यक्ष  जी,  मंत्री  जी  को  इसके  लिए  बधाई
 तो  है  ही  लेकिन  मैं  एक  बात  जरूर  कहँगा
 कि  वह  मामूली  बात  नहीं  है।  नाम  परिवतेन
 से  भारत  के  इतिहास  शौर  संस्कृति  का  चक्र

 जुड़ता  है  ।  कया  मंत्री  जी इसके  साथ  सारे.
 राष्ट्र  की  ग्राकाक्षाओं  को  भी  जोड़ेंगे  भौर
 विदेशी  शाहों  और  तानाशाहों  के  कलंक  को
 स्वतंत्र  भारत  के  माथे  से  बिल्कुल  धो  देंग े?
 मंत्री  जी  ने  इसको  मिटाने  का  श्रपने  मंत्रालय
 में  तो  प्रयत्न  किया  है  क्‍या  वे

 दूसरे  मंत्रालयों  से  भी  इस  दिशा  में
 आगे  बढ़ने  को  कहेंगे  और  राष्ट्र  में  जहां  भी
 विदेशी  मूत्तियां  हैं  उनको  वहां  से  हटवा  कर
 डा०  लोहिया  जैसे  राष्ट्रीय  नेताशों  की

 मू्तियां  वहां  स्थापित  करायेंगे  ?  डा०  लोहिया
 ने  देश के  लिए  जैसी  कुर्बानी  की  है,  वह  सारा
 राष्ट्र  जानता  है  ।  ऐसे  ही  जो  भी  दूसरे
 नेता  हैं  उनका  भी  झादर  सत्कार  हो  और
 उनके  नाम  पर  भी  नामकरण  हो  t

 भी  शंकर  देव  (बीदर)  :  भ्रध्यक्ष

 महोदय,  अभी  माननीय  मंत्री  जी  ने  दिल्ली
 के  दो  प्रस्पतालों  के  नाम  परिवर्तन  करने  के
 बारे  में  वक्तव्य  दिया  ।  मैं  इस  सम्बन्ध  में
 कहना  चाहता  हूं  कि  दिल्‍ली  एक  कास्मोपोलि-
 टन  शौर  इन्‍्टरनेशनल  सिटी  है  भौर  यहां'
 बहुत  से  विदेशी  भी  रहते  हैं  -  झाज  जब
 कि  विश्व  एकता  की  झोर  जा  रहा  है,  सारा
 संसार  एक  हो  रहा  है  तो  ऐसे  समय  में  संस
 थाझों  के  नामों  से  विदेशियों  का  नाम  हटाना
 कहां  तक  उचित  होगा  ।  जब  हम  विश्व-

 बंधुत्व  की  तरफ  जा  रहे  हैं  ताकि  दुनिया  स्थिर
 रह  सके  तो  ऐसे  समय  में  क्‍या  यह  श्न्घ  राष्ट्र-
 भक्ति  नहीं  होगी  ?  (व्यक्षधान  )

 PROF.  P.  G.  MAVALANKAR:
 (Gandhinagar):  Sir,  I  do  not  want
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 to  speak  on  this  statement.  But  be-
 fore  you  go  on  to  the  next  item,  could
 I  have  your  permission  to  make  a
 submission?  I  have  written  to  you
 this  morning  about  the  Minister's
 statement  which  is  unfortunately

 amissing  because  the  Minister  of  Par-
 liamentary  Affairs  has  not  come  out
 with  any  statement  on  Government
 business  for  the  next  week.  On  this
 point,  when  the  Ministers’  statements
 are  going  on.  I  thought  I  would  seek
 ca  clarification  and  make  a  submission
 in  a  few  minutes,  not  more  than  two
 or  three  minutes.

 You  will  see  that  press  reports  are
 coming  regularly  in  the  last  couple  of
 days  about  certain  important  legisla-
 tive  and  constitutional  measures
 which  are  to  be  introduced  by  the
 verious  Ministers  before  the  House.
 By  the  end  of  the  month,  we  shall
 be  completing  financial  business.  We
 have  only  8  or  9  working  days  jn  the
 next  month.  I  want  to  know  whe-

 ther  the  Government  can  give  us
 some  indication  as  to  what  are  the
 Bills  they  are  likely  to  introduce  be-
 fore  the  House.  There  are  some  im-
 portant  Bills,  like,  g  comprehensive
 Constitution  Amendment  Bill  trying
 to  nullify  most  of  the  provisions  of
 the  Forty-Second  Constitution  Amend-
 ment  Act,  Anti-Defections  Bill,  a  Bill
 to  repeal  the  provisions  for  pension
 to  former  Members  of  Parliament,  a
 comprehensive  Industria]  Rélations

 Bill  and:  algo  a  Bill  to  provide  for
 free  legal  aid  to  economically  poor
 people.  These  are  some  of  the  im-
 portant  measures  that  are  likely  to

 "be  introduced.

 My  difficulty  is,  apart  from  the  fact
 that  some  of  us  may  not  be  available
 for  discussion  on  these  important
 measures—]  am  myself  going  abroad,
 ag  you  know—jf  the  House  gets  only
 a  couple  of  days  at  the  fag-end  of
 the  long-drawn-out  budget  session
 for  all  fhe  important  Bills  coming
 before  the  House,  should  not  the  Go-
 vernment  give  us  some  indication
 wether  than  leave  we  only  ab  the

 (St.)
 mercy  of  the  press  reports  about
 which  we  were  only  just  now  told
 that  the  press  is  independent  and  that
 they  can  do  what  they  like?

 As  you  know,  I  have  been  pressing
 for  the  Anti-Defections  Bill  and  a
 comprehensive  Constitution  Amend-
 ment  Bill.  But  nothing  is  happening.
 We  would  like  to  know  from  the
 Minister  of  Parliamentary  Affairs
 and  I  would  request  you  to  ask  him
 to  give  us  a  statement  as  to  when
 these  Bills  are  likely  to  come  before
 the  House  and  whether  they  will  be
 sent  to  the  Select  Committee.  The
 practice  is  that  no  important  Bil)  is
 allowed  to  be  passed  at  the  fag-end
 of  the  session  just  by  discussing  it
 in  the  House.  It  should  go  to  a  Select
 Committee.

 MR.  SPEAKER:  It  is  for  them  te
 consider.  I  am  not  directing  any-
 body  on  this  matter.  I  will  not  come
 in  the  way  of  his  making  a  state-
 ment.

 PROF.  P,  G.  MAVALANKAR: You  kindly  make  a  suggestion  6
 him.

 MR.  SPEAKER:  He  may  have  his
 own.  difficulty  in  the  matter.

 LA  hrs.

 (Mr.  Deputy-Speaxge  in  the  Chairg

 PROF.  ए,  ७.  MAVALANKAR:
 Mr.  Deputy-Speaker,  Sir,  let  me
 make  one  submission...

 MR.  DEPUTY-SPEAKER:  The
 hon.  Speaker  has  already  responded
 to  whatever  submission  you’  made.

 We  now  go  to  the  next  item.
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 MATTERS  UNDER  RULE  377

 ‘@  REPORTED  LOSS  OF  FILE  CONTAINING
 DOCUMENTS  RELATING  TO  THE  TIME-

 CAPSULE

 sit  केशथ  राज  धोंडगे  (मालन्दा)  :  सदर

 साहब,  मैं  नियम  377  के  हारा  एक  भहमियत
 का  सवाल  उठाना  चाहता  हूं  ।

 कालपात्  के  बारे  में  महत्वपूर्ण  कागजात
 और  फाइलें  भारतीय  इतिहास  प्रनुसन्धान
 परिषद  के  मुख्यालय  से  गायब  हो  चुके  हैं
 यह  बड़ा  गम्भीर  मसला  है  ।  ये  कागजात
 जिस  दिन  यह  'मसला  लोक  सभा  में  चर्चा
 के  लिए  शाया  उसी  दिन  गुम  हो  गए  हैं  ।
 मैं  शिक्षा  मंत्री  जी  से  गुजारिश  करूंगा  कि  वह
 इस  पर  स्टेटमेंट  करने  का  साहस  करें।  जय
 ऋान्ति  ।

 (४)  REPORTED  MOVE  TO  WIND  UP  THE
 JuTZ  CORPORATION  OF  INDIA  aT

 CALCUTTA

 SHRI  SAUGATA  ROY  (Barrack-
 pore):  Mr.  Deputy-Speaker,  Sir,
 umder  Rule  377,  I  rise  to  draw  the
 attention  of  the  House  to  the  reported
 “move  to  wind  up  the  Jute  Corpora-
 tion  of  Indie  at  Calcutta.

 _In  the  Economic  Times  of  April  Ww
 it  was  reported  that  the  Government
 fe  contemplating  to  wind  up  the  Jute
 Corporation  of  India  with  its  head-
 quarters  at  Calcutta  and  assign  its
 function  of  price  support  operations
 fo  the  Food  Corporation  of  India
 which  is  supposed  to  have  experience
 im  similar  operations,  This  will  be  a
 disastrous  ‘step  not  only  for  4000  emp-
 Joyees  of  the  Jute  Corporation  of
 India  but  also  for  the  jute  growers
 in  the  jute  growing  States  of  West
 Bengal,  Bihar,  Asser,  Arissa  and  Tri-
 pura  fot  whose  benefit  the  Jute  Cor-
 poration  of  India  wag  get  up.

 The  Jute  Corporation  of  India  has
 already  established  about  a  hundred
 direct  purchase  centres  to  purchase
 jute  from  the  growers.  If  the  Corpo
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 ration  has  not  been  able  to  give  ade-
 quate  relief  to  jute  growers,  if.  it
 has  not  been  able  to  save  them  from
 exploitation,  it  is  not  because  of  some
 inherent  fault  in  the  Corporation  but
 it  is  because  of  the  incapacity  of  the
 present  management  and  the  wrong
 pricing  policies  taken  up  by  succea-
 sive  Governments.  The  successive:
 governments  have  always  not  paid
 the  jute  growevrs  adequate  price  and
 the  Agricultural  Prices  Commission
 has  never  been  favourable  to  the  jute
 growers.  So,  this  extreme  step  to
 wind  up  the  Jute  Corporation  is.  not
 called  for  and  I  want  to  request  the:
 Government  not  to  consider  this  step
 at  all.

 (iii)  ADVERSE  EFFECT  OF  POWER  sSHORT=
 AGE  ON  AGRICULTURE  AND  INDUSTRIAL

 PRODUCTION

 aft  जीरेशा  पसाव  (भालन्या)  :  उपाध्यक्ष
 महोदय,  &  नियम  377  के  झधीन  सदन  पौर
 सरकार  का  ध्यान  झ्ाकधित  करना  चाहता
 हैँ  किः

 “समस्त  भारत  में  बिजली  के  अभाव  में
 खेती  एवं  उखोग  पर  प्रतिकूल  प्रभाव  पड़ा
 रहा  है  ।  उत्पादन  को  जयरदस्त  धक्का
 शव  रहा है  ।  उत्पादन के  भ्रभाव  में  बह्तुप्रों
 के  मूल्य  में  बुद्धि  होती  है,  साथ  साथ  मजदूरों
 के  सामने  भी  समस्या  साडी  झोती  है  |
 विशेष  कर  बिहार  राज्य  में  बिजली  के  प्रभाव
 में  खेती  एवं  उद्योग मुरी  तरह  श्रभाषित  हो
 रहा  है।  किसानों  में  हाहाक़ार  मचा  है।
 जितने  मेगाबाट  बिजली  का  ह... 2  है  उससे
 ज्यादा  बिजली  विभाग  ने  बिजली  देने  का
 ऐशीमेंट  करा  रखा है  tv  यद्यपि  विचली  की
 पझापृर्ति  नहीं  होती  फिर  भी  उपधोगताशों  से
 सिमिसम  भारण्टी  ली  जाती  है  जिससे  उप--
 'भोगताओं  में  काफी  क्षोभ  है  ।  सरकार  को

 इस  सम्बन्ध  में  राय  नीति  तय  करनी
 आहिये  कि  उपभोकताभों  को  बिजली  श्रशूति
 की  गारस्टी  मिले  ।  यदि  बिजली  झापूत्ति

 “की  गारन्टी  नहीं  है.  को  सिनिमम  गारत्टा
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 भी  नहीं  ली  जाये  ।  है.  राष्ट्रीय  समस्या
 का  राष्ट्रीय  स्तर  पर  हल  निकाला  जाय  a

 (iv)  WDE  SPREAD  INCIDENCE  OF
 MALARIA  IN  DELHI

 Sto  weet  नारायण  पांडेय  (मंदसोर)  :
 उपाध्यक्ष  महोदय,  मैं  नियम  377  के  भ्रन्तर्गंत
 देश  की  राजश्वानी  दिल्ली  में  इन  दिनों  मलेरिया
 जैसा  भंयकर  रूप  धारण  करता  जा  रहा  है
 तथा  जितनी  तेजी  से  बढ़  रहा  है  उससे  बिल्ली
 के  अधिकांश  भाग  प्रभावित  होने  की  सम्भावना
 बढ़  गई  है,  इस  बात  की  झर  सदन  का
 ध्यान  आकषित  करना  चाहता  हूं  ।  स्थिति
 यह  है  कि  गत  वर्ष  मलेरिया  रोगियों  की  संख्या
 लमभग  5,390  थी,  जब  कि  इसी  झवधि
 में  अर्थात्‌  .5  अप्रैल  तक  इस  बार  लगभग
 34,000  लोग  मलेरिया  से  पीड़ित  दर्ज  किए
 गये  ।  इसका  र्थ  यह  हुप्ला  कि  इस  बार
 मलेरिया  में  6,  7  गुना  वढ्धि  हुई  है।  यहाँ
 महू  उल्लेखनीय  है  कि  राजधानी  के  प्रन्दर
 मच्छरों  की  वद्धि  के  लिए  ठिल्‍ली  विकास
 प्राधिकरण,  बाढ़  नियंत्रण  विभाग  त्या
 विभिन्न  ठेक्रेशर  जिम्मेधार  हैं  ।  राजधानी
 में  चल  रही  गन्दगी  को  समाप्त  करने  के  लिए
 तथा  मलेरिया  की  रोकलाम  के  लिए  कोई
 प्रभावकारी  कदम  नहीं  उठाये  सगे  t

 उपाध्यक्ष  महोदय,  पके  माध्यम  से
 स्वास्थ्य  मंत्री  जी  का  ध्याम  झाकथित  करना
 चाहता हूं  कि  दिल्‍ली  के  भ्रन्तर  ज़ो  निजी  कोटियां
 हैं  या  सरकारी  कोटियां  हैं  उनमें  काफ़ी  तपबाय
 में  पशु  रखे  जाते  हैं,  उनके  सेमीटेशम  की
 दरफ़  कोई  ध्याम  नहीं  दिया  जाता  है  ।

 डी०  ढी०.टी०  या  झन्य  दवाओं  का  छिड़काव
 करने के  लिय  कोई  भी  अभावकारी  उपाय
 नहीं  किया  जा  रहा  है  जिससे  कि  मच्छर
 भरें  ।  अहां  शक  दता  चला  है  कि  जैसा  कि
 “नवभारत  टाइम्स”  में  छपा  है  कि  गत
 मवम्बर  को  महापौर  के  झादेश  से  इस  विभाग
 के  सिविल  लाइन्स  क्षेत्र कार्यालम पर  सारे  गये
 छापे  से  पता  चला  था  विभाग  के  भाधे
 कसंचारी  छ्स  दिन  छूटी  पर  थे,  लेकिन

 ‘CHATTRA  80,  1900"  (SAKA)  Rule  377  30,

 रजिस्टरों  में  उनके  तासों  के  भागे  उस  दनि
 छिड़कने  के  लिए  दिया  गया  तेल  दर्ज  था  1  इस
 से  पता  चलता  है  कि  सारे  मामले  में  काफ़ी
 भ्रष्टाचार  है  ।  और  यदि  इसी  प्रकार  से
 स्थिति  चलती  रही  तो  प्रगले  दिनों  में  काफ़ी
 मलेरिया  केसेज  बढ़ेंगे  भौर  ऐसा  लगता  है  कि
 झस्पतालों  के  ग्रन्दर  उनकी  भारी  भीड़  लगे  गी।
 ईंसी  समाचार  के  भ्रनुसार  जो  संख्या  भांकी
 गई  है  उस  हिसाब  से  बषे  के  झन्त  तक  प्रस्पताल
 में  जाने  वालों  की  संख्या,  रोगियों  की  संख्या
 गढ़े  ग्यारह  लाख  तक  पहुंच  जायेगी  ।  यह
 एक  भयावह  स्थिति  का

 संकेत  है  1

 इसलिए  मैं  मंत्री  जी  से  कहूंगा  कि  इसकी
 रोकथाम  के  लिए  प्रभावी  कदम  उठाने  का
 प्रयत्न  करेंगे  शा  इस  सम्बन्ध  में  सदन  को
 भी  प्रवगत  करायेंगे  1

 (२)  REPORTED  ATTEMPT  BY  SUPPORTERS
 OF  THE  FORMER  PRIME  MINISTER  TO

 DISTURB  COURT  PROCEEDINGS

 की  चजभुजण  लियारी  (खल्तीलाआाद)  :
 उपाध्यक्ष  महोदय,  मैं  नियम  377  के  अभ्रधीन
 एक  बहुत  ही  लोक  महृत्व  के  विषय  को  उठाना
 चाहता  हूं  ।

 अहोवय,  दिनांक  6  अप्रैल  को  दिल्‍ली
 के  तीस  इजारी  कोर्ट  में  च्रीफ़  मैट्रोपोलिटन
 मैजिस्ट्रेट,  श्री  पी०  Bo  जैन  के  न्यायालय
 के  समक्ष  श्रीमती  इन्छिरा  गांशी  के  हाजिर
 होन ेके  ॥  उसके  समर्थकों  से  संबदठित  रूप
 से  न्यायासथ में  घुसने  तथा  न्यायालम के  काम  में
 हस्तक्षेप  करने  का  प्रयास  किया  जिसके  रोकने
 पर  |.  पुलिस  पर  क्षाढी  पत्थर  तथा  झम्य
 अइधियए्रों  से  हमला  किया  मभा  ।  ये  लोग

 का  प्रयास  किया  झौर  हंगामे  के  साथ  न्याथालय
 की  कार्यड्राही  को  रोकने  का  भी  प्रयास  किया  1
 इसी  प्रकार  की  घटना  “किस्सा  कूर्सी  का
 फिल्म  के  भासले  से  चल  रही  कार्यवाही  के
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 समय  घटी  जिसके  के  परिणाम-स्वरूप

 कार्मबाही  एक  घंटे  तक  के  लिए  रोकनी  पड़ी  a
 कांग्रेस  (श्राइ)  तथा  श्रीमती  इंदिरा  गांधी
 के  समर्थक  न्यायालय  में  घुस  कर  इंदिरा  गांधी
 एवं  संजय  गांधी  के  समर्थन  में  नारे  लगाकर
 न्यायालय  के  काम  में  हस्तक्षेप  करने  लगे  ।
 साथ  ही  न्यायालय  के  बाहर  उसी  मुकदमे  से
 संबंधित  एक  गवाह  के  साथ  उन्होंने  दुव्य॑वहार
 किया  और  उसे  श्रातंकिल  करने  का  प्रयास
 किया।  इस  प्रकार  की  घटनाएं  जब  घटे  तो  तीन
 प्रश्न  सरवगर  के  सामने  झाते  हैं  कि  सरकार
 ने  उस  समय  उचित  व्यवस्था  क्यों  नहीं  की
 श्रौर  यदि  आगे  भी  इस  प्रकार  की  व्यवस्था  नहीं
 की  गई  तो  न्यायालय  का  काम  किस  प्रकार

 सुचारू  रूप  से  चल  सकेगा  ?  इन  घटनाप्रों
 का  सर  जन-मानस  पर  यह  होता  है  कि

 कुछ  लोग  न्यायालय  में  शक्ति  प्रदर्शन  द्वारा
 न्यायालय  से  अपने  को  उच्चतर  प्रमाणित
 करने  का  प्रयास  करते  हैं  श्रौर  सरकार  जन्
 उन  के  कुत्सित  प्रयत्नों  को  रोकने  में  सक्षम

 नहीं  होती  तो  सम्भव  है  कि  न्यायालय  झपने
 कर्तव्यों  को  पूर्ण  निःष्पक्षता  से  सम्पादित
 करने  में  सक्षम  न  हो  सके  a  इसलिए  सरकार  को
 इस  संबंध  में  शीघ्रातिशीतक्ष  उचित  और
 प्रभावकारी  कार्यवाही  करनी  चाहिए  |

 we  32  hrs.
 DEMANDS  FOR  GRANTS,  i978-79—

 contd.
 MINIstry  OF  AGRICULTURE  AND

 [RRIGATION—contd.
 MR.  DEPUTY-SPEAKER:  Now  we

 revert  to  the  Discussion  and  Voting
 on  the  Demands  for  Grants  under  the
 contro!  of  the  Ministry  of  Agriculture
 and  Irrigation.

 SHRI  B.  P.  KADAM  (Kanara):  Sir,
 I  had  stated  yesterday  that  agricul-
 tural  production  is  the  basis  for  all-
 roung  development  of  the  country,  as
 is  envisaged  in  the  western  countries.
 I  hag  also  stated  yesterday  that  the
 present  Janata  Government  hag  ub-
 solutely  हक  faith  ia  the  implementa-
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 tion  of  land  reforms  and  all  that  they
 have  been  saying  for  land  reforms  is
 just  paying  lip  sympathy.  The  mi-
 nute  the  Janata  Party  got  its  majori-
 ty  here  in  Delhi,  last  March  ‘1977,  all
 the  landlords  throughout  the  country,
 including  States  where  land  reforms
 have  been  implemented,  like  Karna-
 taka  and  others,  were  openly  and
 violently  stating  that  they  would  seize
 their  land  from  the  tenants,  that  they
 would  collect  rent  and  they  would
 kick  out  the  ryots.  And  that  is  exact-
 ly  what  has  taken  place.

 During  the  Governor's  Kule  there
 in  Karnataka,  the  Opposition  which
 was  always  30  vociferous  against  the
 implementation  of  land  reforms,  as
 clearly  indicated  when  the  Land  Re-
 forms  Bill  was  on  the  anvil  of  the
 ‘House,  they  again  carried  forward
 their  agitation  to  see  that  the  imple-
 mentation  was  throttled.  They  pre-
 valid  upon  the  Government  of  India
 and  prevailed  upon  the  Governor  te
 see  that,  from  the  Land  Tribunals
 which  were  constituted  by  including
 public  representatives  having  faith  ir
 land  reforms  and  who  were  very  keea
 to  help  the  weaker  sections,  were
 deleted  by  an  Ordinance  by  the  Gov-
 ernor.  in  spite  of  the  clear  warning
 given  by  the  Chief  Minister  when  the
 Government  was  dislodged.  And  what
 happened  afterwards?  The  Governor
 had  to  eat  humble  pie  and.  crestfalien-
 he  had  to  give  a  go-by  to  all  that  he

 had  envisaged  and  all  that  he  had  in
 mind—even  the  idea  of  amending  the
 Land  Reforms  Ac?  itself  by  an  Ordin-
 ance.

 Sir,  even  in  regard  the  Cooperative
 Statutory  Laws  there  were  certain  re-
 presentatives  who  represented  vested
 interests.  The  weaker  sections  like  the
 Harijans,  Tribals  and  the  minorities
 could  not  get  representation  and  the
 benefit  of  the  cooperative  system  could
 not  go  to  them.  Some  nominations  to
 these  institutions  were  there,  made  by
 the  Government,  but  they  also  were
 nullified  by  the  Governor.  I  had
 stated  vesterday  that  the  report  of  the
 National  Commission  on  Agriculture
 is  a  valuable  repors  and  I  had  sise
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 paid  my  tribute  and  expressed  praise
 for  those  who  have  been  responsible
 for  drafting  it.

 Now.  I  want  to  make  a  few  points,
 Hirstly,  necessary  efforts  should  be
 made  to  develop  better  strains  of  seeds
 which  ghould  be  disease  resistant.  early
 «maturing  and  rich  in  protein.  For
 this,  I  have  to  express  my  apprecia-
 tion  for  the  scientists  of  the  Indiat«
 ‘Council  of  Agricultural  Research,  For-
 merly,  we  had  paddy  seeds,  whicn
 would  mature  in  50  days;  now  we

 “Pave  seeds  which  would  mature  within
 ninety  to  hundred  days.  We  should
 have  high-yielding  varieties,  which
 would  be  non-lodging  with  more  tillers.
 better  and  long  ears  and  with  a  very

 chigh  percentage  of  protein.  This
 “should  be  developed  in  other  varieties
 like  pulses  etc.  We  should  lay  greater

 sstress  on  developing  better  seeds  of
 spaddy,  because  compared  to  other
 -countries  of  Europe,  07  Japan  or  Asian
 ‘countries,  our  yleld  in  paddy  per  acre
 js  far  less.  It  is  necessary  that  we
 should  double  our  production.  This  is
 possible  if  proper  guidance,  proper
 ‘inputs  and  weedicides  are  given.  In
 :my  constituency,  in  North  Kanara  in
 -Mainad,  I  have  seen  a  poor  farmer  pro-
 ducing  45  quintals  of  paday  in  one
 acre  of  land.  This  is  not  the  best
 cultivation.  because  elsewhere  the  prv-
 duction  per  acre  has  been  55  quinta!s
 sof  paddy  or  even  more  than  that.  In
 -my  former  Assembly  constituency,  this
 farmer  produced  45  quintals  of  paddy
 with  30  or  40  kilos  of  fertilizers  and
 using  very  high  percentage  of  green
 leaf  manure  and  farm-yard  manure.

 Now,  the  Agricultural  report  envis-
 ages  food-grain  production  of  230  mil-
 ion  tonnes  at  the  turn  of  the  century,

 _ie.  in  2000  A.D.  This  is  a  very  gooil
 target;  but  I  think,  it  can  be  even  more,
 ‘The  same  report  envisages  93  million
 tonnes  of  foodgrains  in  ‘1985.  That,  of
 course,  is  very  good,  but  with  all  these
 high  expectations,  we  must  bear  in
 mind  that  India  has  a  very  high  rate
 ef  growth  in  population.  Each  year,
 eur  population  increases  by  3.9  crores,
 outstripping  even  Australia's  entire
 population.  After  independence  our

 population  has  shot  up  by  nearly  35
 crores,  which  is  as  high  as  the  popula-
 tion  of  entire  Europe  minus,  of  course,
 Soviet  Russia.  This  is  a  factor  which
 has  to  be  reckoned  with.  The  other
 day,  our  Health  Minister  was  giving
 sermons—he  did  it  last  year  also-—that
 Brahmcharya  and  all  that  is  good.  I
 would  like  to  caution  that  while  envis-
 aging  all  these  targets,  it  is  necessary
 to  have  a  proper  and  practical  insight
 and  take  practical  steps  to  control  the
 population,  without  which  the  whole
 economy  will  be  completely  in  disarray
 and  we  would  be  completely  thrown
 out  of  gear.

 MR.  DEPUTY-SPEAKER:  Please
 conclude  now;  you  have  taken  more
 than  fifteen  minutes.  I  was  asked  te
 give  ten  minutes  to  each  of  your
 speakers.

 SHRI  B.  P.  KADAM:  I  will  make  a
 few  points  and  then  conclude.  I  ans
 very  proud  of  the  achievements  of  the
 Indian  Council  of  Agricultural  Re-
 search.  There  should  be  no  disturb-
 ance;  there  should  be  no  interference
 in  their  work.  At  the  same  time,  the
 grievances  of  the  young  scientists  must
 be  looked  into  promptly.  It  was  really
 very  disheartening—in  fact,  very  much
 agitating—to  see  some  of  the  young
 scientists  committing  suicide.  A  thor-
 ough  probe  in  those  things  is  neces-
 sary.  A  sense  of  confidence  must  Le
 generated  in  these  young  scientists.
 The  entire  ICAR  must  be  made  a
 vigoroue  body.  A  lot  of  stress  8
 necessary  for  developing  vegetable

 fruits,  banana,  pine  apple,  spices  like
 nutmeg,  jayaphul,  clove  coco  and  for
 this  vast  scope  exists  in  the  Malnad
 area,  in  the  tropical  areas  including
 Karnataka.

 Coconut  cultivation  is  a  very  impor-
 tant  thing.  We  are  standing  third  in
 the  whole  world.  Kerala  and  Karna-
 taka  are  the  leading  States.  But,  un-
 fortunately,  there  is  a  disease  which
 is  known  as  root  wilt  disease—in
 Kerala.  In  our  area,  there  is  also  a
 pest  known  black  headed  betel  it
 destroys  the  leaves  of  the  coconut
 trees.  Thig  has  to  be  eradicated.



 307  +  DG.  1978-9  Min.  of  APRIL  20,  3078  —  Agri..&  Intigation  308

 [Shri  B.  P.  Kadam]
 I  very  much  feel  that  weaker  १९९०

 tions  must  be  helped  to  get  fertilizers
 and  insecticides  at  cheaper  rates.  This
 is  necessary  because  the  weaker  sec-
 tions  cannot  come  up.  Their  per  acre
 yield  of  food  grains  will  not  be  raised
 unjess  they  are  helped  in  these  mut-
 ters.  At  the  same  time  it  is  necessary
 to  plant  more  green  leaves  manure
 trees  like  Glarecidia  which  are  rich
 fm  nitrogen.

 MR.  DEPUTY-SPEAKER:  I  allowed
 you  for  two  minutes  only.

 SHRI  B.  P.  KADAM:  I  will  speak
 only  two  sentences.

 About  fisheries  a  lot  of  work  has  उ
 be  done.  Deep  sea  fishing  trawlers
 are  disturbing  the  poor  fishermen  near
 the  shores.  The  poor  fishermen  catch-
 ing  fish  near  the  shore  must  be  given
 protection.  This  has  created  unrest
 in  Karnataka,  in  Goa  and  even  in
 Madras.  Therefore,  that  has  to  be
 done.

 What  is  more  necessary  is  to  see
 that  soil  erosion  is  prevented.  This  is
 a@  menace  in  Kerala  and  Karnataka.
 This  is  quite  necessary.

 Fishery  rnads  must  be  given  top
 priority.  Without  this  fishery  cannot
 be  developed,  as  the  export  of  fish
 catch  is  difficult.

 aft  'रचुबाल  सिह  बर्णा
 (मंनपुरी):  उपाध्यक्ष

 महोदय,  मैं  सब  से  पहले  प्राप्को  SaTS
 am  हुं--भाप  ने  मुझे  खाद्य,  कृषि  भौर
 सिलाई  मंखस्लय  की  आंगों  पर  बोलते  कक

 झबसर  दिया  1  मैं  इन  भांचों  का  समर्थन  करने
 के  लिए  कड़ा  हुआ  हूं  ।

 मैं  माननीय  कृषि  मंत्री  जी  को  की
 अभ्यवाद  देता  हूं--उन्होंने  इस  बे  छेती  की
 सिंचाई और  देहातो ंके लिए  बजट  का  40  १२-

 सेन्ट  हिस्सा रखा  है  1  हमारा देश  कृषि  प्रधान
 देश  है  t  cet  के  निवासियों  का  मुख्य  धंधा
 जेती  है  झौर  खेती  से  सम्बन्धित  दूसरे  उद्योग
 धन्धे है ंहैं  ।  हमारे  देश  की  खेती  वर्षा  के  ऊपर
 झाधारित  है  भाज  भी  हम  सभी  सरकारी
 झौर  प्राइवेट  साधनों  से  देश  की  25-30

 परसेन्ट  खेती  में  सिंचाई  की  व्यवस्था कर  सके
 हैं  ।  इसी  फारण  झाज  भी  हमारे  देश  के
 किसानों  को  वर्षा  के  ऊपर  निर्भर  रहना  पड़ता
 है  ।  भारत  की  खेती  की  व्यवस्था  सही  ढंग
 से  नहीं  है  i

 हमारे  देश  में  सिंचाई  के  साधन  बहुत
 हैं।  वर्षा  ऋतु  में  हमारे  यहां  बहुत  पामी
 बरसता  है,  लेकिन  वह  नवियों  के  द्वारा  बहुता
 हुआ  चला  जाता  है।  हमारे  देश  के  इंजीनियर
 झौर  सरकार  उन  प्राकृतिक  साधनों  का
 सदुपयोग  नहीं  कर  पा  रहे  हैं  ।  हमारे  यहां
 सिंचाई  के  मुख्य  साधन  नदियां,  नहरें,  ट्यूब-
 देल्ज  और  कुएं  भौर  तालाब  हैं,  जिनके  हारा
 लोग  सिंचाई  करते  हैं।  मान्यवर,  उत्तर  प्रदेश
 में  सिफे  पश्चिमी  जिलों  में  सिंचाई  की  भ््छी
 व्यवस्था  है,  लेकिन  पूर्वी  जिलों  की  स्थिति  बहुत
 खराब  है।  खास  तौर  से  बुन्देलखंड  में  सिंचाई
 का  कोई  झच्छा  प्रबन्ध  नहीं  है  ।  वहां  पर
 सिंचाई  के  लिए  छोटे-छोटे  डेम  बनाने  अाहिये,.
 जिनसे  बुन्देलखंड  की  जमीन  को  पानी  दिया
 जा  सके  ।  वहां  पर  धनेक  नदियां  हैं---
 अम्बल,  बेतवा,  केल--जिनसमें  काफी  पाती
 बहता  है  1  इन  नदियों  के  पाभी  को  लिफ्ट
 के  जरिये  उठाया  जा  सकता  है  औौर  खेती  की
 सिंचाई  को  जा  सकती  है।  वहां  पर  कज  भी
 स्यी  लेती  होती  है  यानी  पाती  नहीं  लगाया
 जाता  है  भौर  हमारे  राज्य  मंत्री  जी  को  मालूम
 है  क्योंकि  वे  उत्तर  प्रदेश  से  हूँकि  बुन्देललंश
 सें  सिचाई  की  भ्यवस्था  शाजं  न  के  बराबर  है
 और  हां  पर  सूखी  खेती  होती  है

 भान्यबर,  मैं  यह  भी  कहना  ाहता  हूं
 कि  सिंचाई  विभाग  ने  एक  इश्निशन  कमीक्षत
 बैठाया  था  और  उसने  सिंचाई  के  रेट्स
 बहुत  बढ़ा  दिये  थे।  सभ्‌  9072  में इस  इरि-
 नेशन  कमीशस  ने  रिपोर्ट  दी  और  सिंचाई

 के  रेट्स  बढ़ा  दिये  गये  परन्तु  फिर  भी  सिंचाई
 की  समुचित  व्यवस्था  नहीं  हो  सकी  है  |
 उन्होंने  सरकार  से  सबसिडी  की  मांग  की  है  )
 मेरा  सुझाव  यह  है  कि  किसानों  के  लिए  सिंचाई
 के  रेट्स  भ  बढ़ाये  जायें  भौर  जो  सरकारी  सझव
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 हैं  उसका  सदुपयोग  हो  ।  मैं  यह
 भी  बताना  चाहता  हूं  कि  सरकारी  ट्यूजवेल्स
 पर  और  महरों  पर  जहां  कच्चा  पक्का  काम
 होता  है,  बह  बहुत  ही  धटिया  किस्म  का  काम
 होता  है.  क्‍योंकि  ठेकेदारों  से  इंजीनियर,
 एक्जीक्यूटिय  इंजीनियर,  एस०डी“झो०  और

 जूनियर  इंजीनियर  पैसा  ले  लेसे  हैं  और  बहां
 फ्र  जो  पैस।  उस  काम  के  लिए  दिया  जाता  है,
 उसका  सही  उपयोग  नहीं  होता  हैं।  इसलिए
 किसानों  की  जो  समस्या  है,  उसका  हल  नहीं
 होता  है  |  मेरा  यह  सुझाव  है  कि  सिंचाई
 के  लिए  पूरे  देश  का  सर्वे  कराना  चाहिए,
 अरसाती  पानी  और  जमीन  के  झन्दर  के  पानी
 का  फ्ता  चल  सके  श्रौर  प।ती  किसानों  को  दिया
 जा  सके  t

 मैं  माननीय  मंत्री  जी  का  ध्यान  झपने
 क्षेत्र  की भोर  दिलाना  चाहता  हूं  ।  मेरे  जिले
 में  प्राइवेट  ूयूबबैस्स  बने  हैं  लेकिन  ऊपर
 के  छ्ड्र्ढा  का  पाती  ब्माप्त  हो  गया  है  मौर
 जाव  बालों  को  पीने  के  लिये  पानी  नहीं  मिलता
 है  ।  मैनपुरी  जिले  में  झराब  ब्लाक  बेजुा

 और  जसरोना  ब्लाक  में  पानी  की  बहुत
 बड़ी  समस्या  पैथा  हो  न्यई  है  क्योंकि  जो  कुएं
 हैं,  उनका  पानी  सूख  जाता  है  और  लोथों  को
 पीने  के  लिए  पानी  नही  मिलता  है  V  भेरा

 one  यह  है  कि  इसके  लिए  सरकार को
 शीप  ओरिंग  करवामी  होगी  धौर  प्राइवेट
 किसानों  के  लिए  भी  ऐसा  करना  हवा,
 साकि  वहां  पर  प्राम  लोगों  को  पीछे  का  पानी

 मिलता  रहे।  जब  तक  सिंचाई  के  लिए  पानी
 की  पूर्ण  व्यवस्था  नहीं  होगी,  छोती  में  तरककी
 नहीं  हो  सकती  है  और  झच्च्छी  फसल  बिना
 पामी  के  नहीं हो  सकती  है।  पानी  भमत  है  a
 कोई  भी  जीषल्लारी  पशु,  पेड़,  पौधे  बिना  पानी
 के  ज्यादा  दिन  महीं  चल  सकते  हैं  ।  ae:
 कृषि  की  सिंचाई  की  सुनियोजित
 एवं  समुचित  व्यवस्था  करती  होगी  तभी  देश
 'शरब्की कर पायेगा । कर  पायेगा  ।  मेरे  जिले  में  चार-पांच
 मदियां  हैं,  काली  नयी,  ईसम  नदी,  भ्ररिन्ददी,

 सेंगर,  सिरसा  झौंर  बमुना  |  इन  पर  छोटे
 छोटे  बांध  बना  कर  पानी  दिया  जा  सकता  है
 झौर  ्यू०  पी०  में  मैनपुरी  सब  से  झ्रधिक  ऊसर
 है  उसको  कृषि  योग्य  अना  कर  किसामों  को
 दिया  जाये  t  पूरे  उत्तर  प्रदेश  में  जो  स्वामल
 इरोजन  हो  रहा  है,  भूमि  का  कटठाव  हो  रहा  है,
 उस  समस्या  से  भी  निपटा  जा  समता  है  V
 इससे  सिंचाई  की  समस्या  भी  हल  हो  जायगी  t

 एक  बात  मैं  यह  कहना  चाहता  हूं  कि
 हमारे  जो  किसान  हैं  उनको  उनकी  पैदावार  का
 सही  मूल्य  नहीं  मिलता  है।  आपने  देखा  कि
 गले  की  क्या  हालत  हो  रही  है  |  यू०  पी०
 सरकार  ने  पश्चिम  उत्तर  प्रदेश  के  लिए
 13.15  रुपये  और  पूर्वी  उत्तर  प्रदेश  के  लिए
 शायद  i2.50%0  TH  के  दाम  तग्र  किये

 हैं  भौर  कशर  के  लिए  9.50 Go  किये  हैं,
 जो  कि  बहुत कम  हैं।  इस  बार  ग  की  पिराई
 बहुत कम  हुई  है।  मिल  झभौर  क्रशर  एक
 महीना  लेट  बले थे थे  ौर  2)  फरवरी  से
 28  फरवरी  तक  बन्द  रहे  |  इससे  जे  के
 किसामों  के  सामने एक  बहुत ही  विकट  समस्या
 खड़ी  हो  गई  है  |  मंत्री  जी  ने  बहुत  कोशिश
 की  है।  जिससे  किसानों  को  कुछ  राहत  मिली
 झौर  कुछ  राहत  मिली  भी  है  लेकिन  मेरा

 सुझाव  यह  है  कि  गन्ने  को  मंत्री  जी  पूरी  तरह
 के  फ़िरवायें  शौर  उसके  'पिरवाले  की  व्यवस्था
 करें  जिससे  किसानों  को  झपने मने  में  भाप
 ज  मानी पढ़े पड़े  मैं  कह  भी  बहता  दूं  कि  जहां
 पर  | |  की  पैदाबार होती  है,  वहां  पर  मंत्री  जी
 एिसानों  की  माराजनी की की  कह  से  दी  नहीं
 शकते  हैं  क्योंकि  वहां  पर  झाल  भी  भार
 गाया  जाता  है  "बचा छः  पत्ती  नौ  में
 इसक  बारे  में  ज्यादा  भहीं  कहता  क्योंकि  विरोधी
 पक्ष मे  इसका  दुश्ययोम  किया  है।

 गन्ने  के  साथ-साथ गेहूं  की  कीमत  का  भी
 सवाल  है!  मानमीय  मंत्री जी  ने  इसकी  कीमत
 एक  सौ  साढ़े  बारह  रुपये  प्रति  क्विंटल  फिक्स
 की  है  यानी  सिर्फ  ढाई  रुपये  बढ़ाई  गई  है
 जो  किम  के  बराधर  है  जब  कि  आपको  मालूम
 है  कि  किसान का  लागत  मूल्य  720 क्फ्ये  भौर
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 [att  रधुनाथ  सिंह  वर्मा]
 25  रुपये  तक  आाता  है  भौर  इसके  बारे  में

 आहे  झाप  पंत  तगर  का  ले  लें,  या  पूसा  इंस्टीट्यूट
 का  ले  लें  शर  चाहे  आज़ाद  कृषि  विश्व-
 विद्यालय  कानपुर  का  ले  लें।  उसको  देखकर
 ही  कृषि  मूल्य  आयोग  की  सिफारिशें
 मान  ली  गई  हैं  |  कृषि  मूल्य  प्रायोग  के  बारे
 में  मेरा  सुझाव  है  क्रि  इसकों  समाप्त  कर
 दिया  जाये,  इसको  कोई  जरूरत  नहीं  है  ।
 अगर  किसी  भी  हालत  में  यह  समाप्त  न
 किया  जा  सके  तो  उसमें  किसानों  के  भी  प्रति-
 निधित्व  रहे  ।  कृषि  मूल्य  श्रायोग  में
 किसानों  के  प्रतिनिधि  न  होने  से  उमके  द्वारा
 सही  मूल्य  तय  नहीं  किये  जाते  हैं  ।  इससे
 किसानों  की  रीढ़  की  हड्डी  टूट  रही  है
 और  दिन-प्रति-दिन  किसान  कर्जदार  होता
 जा  रहा  है।  झगर  श्राप  सर्वे  करायें  तो  पायेंगे
 कि  किसान  बहुत  कर्जदार  है  t  किसने  ही
 बैंकों  से  वह  कर्जा  लेकर  क्जदार  बने  हुए  है  t
 गहां  पर  लोग  यह  समझते  हैं  कि  किसानों  की
 माली  हालत  झच्छी  हो  गई  है  जो  कि  गलत
 are  &  ny  किसानों  की  सभी  भूमि  विकास  बैंक

 राष्ट्रीयक्वत  बैंकों  के  यहाँ  गिरवी  रखी  हुई  है  ।

 गेहूं  क ेसाथ  साथ  चने.  झर  चावल  का
 भी  मूल्य  निश्चित  किया  जाना  चाहिए  मेरे
 जिले  मैनपुरी  में  भालू  बहुत  पैदा  होता  है

 »  -शीसन  भाज  हालत  यह  है  कि  दस  रुपये  मन  में
 भी  कोई  भालू  खरीदने  को  तैयार  नहीं  है
 यहां  कोल्ड  स्टोरेजों  को  बहुत  कमी  है  ।  मेरा
 कृषि  मंत्री  जी  से  अनुरोध  है  कि  वे  भ्रधिक  से
 अधिक  कोल्ड  स्टोरेजों  की  व्यवस्था  करेँ  जिससे
 कि  आलू  जैसी  साग  सब्जी  सुरक्षित  रह  सके  ।
 साथ  ही  शालू  का  विदेशों  को  निर्यात  भी
 किया  जाए  जैसा  कि  पिछली  बार  निर्यात  किया
 गया  था।  तभी  देश  की  हालत  श्रण्छी  होगी
 भौर  भालू  बोने  वाले  किसानों  की  हालत
 अच्छी  होगी।

 भारत  की  80  प्रतिशत  जनता  देहातों  में
 “रहती  है।  झगर  उस  जनता  की  हालत  सुधर
 जाएगी तो  दमारे देश  की  द्वालत  भी  स्व:  ही
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 सुधर  जाएगी  ।  इसलिए  किसान  की  हासत
 सुधारनी  होगी  |

 इसके  साथ  साथ  मेँ  मंत्री  जी  को  इस
 बात  के  लिए  धन्यवाद  देता  हूं  कि  उन्होंने  डेयरी
 उद्योग  के  लिए  पांच  सौ  करोड़  रुपये  का  प्रावधान
 किया  है।  इससे  भी  किसानों  की  तरक्की  होगी  i
 जब  तक  किसानों  के  लिए  सहायक  और  खेती
 से  मिलते  जुलते  धन्धे  नहीं  चलायेंगे  तब  तक
 किसानों  की  हालत  नहीं  सुधर  सकती  है  t
 डेयरी  उद्योग  को  किसान  भ्रच्छी  तरह
 से  चला  सकते  हैं  जौर  इससे  बेरोजगार  लोगों
 को  रोजगार  भी  मिल  सकता  है  f  मैं  चाहुंगा
 कि  इस  उद्योग  के  साथ  साथ  पोलट्री  फामिग
 श्रौर  मछली  पालन  जैसे  उद्योगों  का  भी  विस्तार
 किया  जाना  चाहिए  ।  लोक  सभा  की  कृषि
 सलाहकार  समिति  बंगाल  गयी  थी  ।  वहां  पर
 जो  सेंट्रल  फिशरीज  रिसर्च  इंस्टीच्यूट  है.  उसके
 डायरेक्टर  ने  हमें  बताया  था  कि  एक
 एकड़  के  तालाब  में  साल  भर  में  दस  हजार
 रुपये  की  मछलियां  पैदा  हो  जाती  हैं  ।  हमारे
 देश  में  प्राकृतिक  साधन  बहुत  हैं  ।  हमारे  यहां
 बारिश  भी  बहत  होती  है  शर  इसके  कारण
 पानी  भी  बहुत  है।  हमारे  नौजवान  शर
 किसान  भाई  मछली  पालन  का  चघंधा  भी
 अच्छी  तरह  से  कर  सकते  हैं  शौर  भ्रपनी
 आय  के  साधन  बढ़ा  सकते  हैं  ।

 मान्यवर,  होटिकल्चर  की  तरफ़  हमारी
 सरकार  का  ध्यान  बहुत  कम  है  ।  सरकार  को
 बागवानी  की  तरफ़  बहुत  ध्यान  देना  चाहिए
 श्रगर  देश  में  पेड़  पीधे  भ्रधिक  होंगे  तो  बर्षा
 भी  श्रधिक  होगी  ।  पेड़  श्रेधिक  लगाने  से
 फोरेस्टेशन  होगा  शौर  देश  हरा  भरा  और
 खुशहाल  रहेगा  ।  इसलिए  मेरा  सुझाव  है
 कि  सरकार  को  इस  तरफ  भी  ध्यान  देना
 चाहिए  और  बागवानी  की  देश  में  काफी
 तरक्की  होनी  चाहिए  t  बांगों  के  लगने  से  फल,
 लकड़ी  दोनों  ही  वस्तुओं  की  बहुतायत  हो
 जायेगी  |

 कृषि  मुल्य  आयोग  के  सम्बंध  में.  मेरा
 दूसरा  सुझाव  यह  है  कि  सरकार  खेती  की
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 कंसल  बोने  से  पूर्ण  ही  कृषि  की  पैदाबार  का

 मूल्य  डिक्तेश्नर  करे  7 जिससे  किसान  नुकसान-
 दायक  फसल  को  नहीं  बोयेगा  ।  किसान  मूल्यों
 को  देख  कर  ही  खेत  में  लागत-खर्च  के  मुताबिक
 झसल  बोयेंगे  ।  इससे  किसान  को  नुकसान  से
 बचाया  जा  सकता  है  1  इसलिए  मंत्री  जी
 इस  तरफ़  भी  पान  दें  और  किसान  को

 नुकसान  से  बचायें  ।  मेरा  सुझाव  है  कि
 वर्षा  जैसे  श्रू  होती  उसी  समय  गेंहूं,  जावल
 गन्ना,  चना,  मटर  आदि  झनाजों  के  दाम
 डिक्लेआर  कर  दिये  जाने  चाहिएं  t

 अष्पक्ष  महोदय,  दालों  का  जमी  तक  बीज

 नहीं  मिल  पाया  है  1  4  अप्रैल  को  पूसा
 इंस्टीज्यूट  गया  था  ।  वहां  पर  10-12
 किसान  बंठे  हुए  थे।  गर्मी  की  मूंग  श्र  उड़द
 का  बीज  न  जिले  में  मिल  रहा  है  भौर  न  कहीं
 झौर  मिल  रहा  है  1  इस  बीज  की  बहुत  कमी
 है  ।  भ्रव  जब  कि  किसान  में  चेतना  शौर

 जागृति  आई  है,  दालों  को  बोने  क ेलिए  वह
 तैयार  है  तो  हमारे  पास  बीज  नहीं  है  1  इसके
 साथ  साथ  उर्बेरकों  की  हालत  भी  बहुत
 खराब  है।  पिछले  वर्ष  नवम्बर  महीने  में  जब

 गेहूं  बोया  जा  रहा  था  तो  पूरे  जिले  में  डी  gt  ०पी  ०
 फटिलाइजर  नहीं  मिला  ।  मैंने  जिला  नियोजन
 अधिकारी  महोदय  का  ध्यान  इस  तरफ
 आकर्षित  किया  तो  उन्होंने  बताया  कि
 डी०ए०्पी०  फटिलाइजर  पानी  के  जहाज  से
 बन्दरगाह  पर  उपर  रहा  है।  मेरा  सुझाव  है
 कि  ऐसी  व्यवस्था  की  जानी  चाहिए  जिससे
 कि  फशथिलाइजर  की  जितनी  किसान  को
 झावश्यकता  हो,  वह  शुरू  में  ही  सरकार  स्टाक
 करके  रख  ले  श्रौर  सही  समय  पर  वितरण
 करा  दे,  उसे  दिया  जा  सके  ।  इससे  उसे  फसल
 बोने  में  सहुलियत  होगी  और  देश  में  ध्न्  का
 उत्पादन  भी  अधिक  होगा  t

 मान्यवर,  देहातों  में  नेशनल  सीड
 कारपोरेशन  के  बीज  बहुत  महंगे  मिलते  हैं  श्रौर
 उनकी  कमी  भी  बहुत  है  ।  मेरा  सुझाव  है  कि
 ये  बीज  छोटे-छोटे  किसानों  को  दिये  जायें
 जिससे  वें  इनसे  फायदा  उठा  सके  t

 एक  मेरा  निवेदन  यह  है  कि  देहात  में

 झाने  जाने  के  साधन  बहुत  कम  हैं।  उत्तर  प्रदेश
 में  मंडी  समितियों  द्वारा  सड़कें  बनायी  जा  रही
 हैं  7  इसी  तरह  से  सभी  प्रदेशों  में  मण्डियों  की
 तरफ़  से  सड़कें  बनायी  जायें  जिससे  कि
 किसान  भ्रपनी  पैदावार  को  बाज़ार  में  ला
 सके  भ्लौर  उचित  मूल्य  पर  बेच  सकें  a

 फूड  कारपोरेशन  भाफ  इंडिया  इसी  महीने
 ऋय  केन्द्र  खोलने  जा  रहा  है।  एफ>सी०भ्राई  ०
 के  कर्मचारियों  से  किसानों  को  बहुत  नुकसान
 उठाना  पड़ता  है।  चार-चार  दिन  तक  किसानों
 को  खड़ा  होना  पड़ता  है।  मैं  पिछले  साल  की
 जानकारी  के  आधार  पर  यह  कह  रहा  हूं  t
 बैसा  ही  इस  साल  भी  न  हो,  इसके  लिए
 कृषि  मंत्री  जी  ध्यान  रखें  ।  इन  क्रय  केन्द्रों
 के  द्वारा  किसानों  को  उनके  गल्‍ले  की  पेमेंट
 उसी  दिन  होनी  चाहिए  जिस  दिन  वे  गलला
 लाएं  ।  सरकार  यह  भी  देखें  कि  इन  कर्मे-
 चारियों  के  कारण  कहीं  किसान  को  गल्‍ला
 बिचौलियों  को  न  बेचना  पड़े  ।  इन  विचौलियों
 में  किसान  को  बचाने  के  लिए  सरकार  विशेष
 व्यवस्था  करे  और  यह  भी  देखें  कि किसान  को
 उसकी  उपज  का  उचित  मूल्य  मिले  भौर  वह
 क्रायदा  उठा  सके  ।

 मैं  फसल  बीमे  के  लिए  कहना  चाहता  हूं
 कि  यह  निश्चित  रूप  से  होना  चाहिए  i

 मान्यवर.  मेरा  सभी  माननीय  सदस्यों  से  झनुरोथ
 है  कि  बे  इसका  मजबूती  से  समर्थत  करे।  शाज-
 कल  किसान  की  फसल  की  कोई  सुरक्षा  नही  है  t
 हम  रोज़  प्रखवारों  में  पढ़ते  हैं  कि  कहीं  फसल
 झोलों  से  नष्ट  हो  जाती  है  तो  कहीं  मल्‍ला  जल
 गया  है,  नष्ट  हो  गया  है  -  इसलिए  फसल
 के  बीमे  की  स्कीम  सरकार  को  निश्चित  रूप
 से  घोषित  करनी  चाहिए।  मेरी  समझ  में  नहीं
 शझा  रहा  है  कि  सरकार  को  इसकी  घोषणा
 करने  में  क्‍या  परेशानी  हो  रही  है  ?  हमारे
 किसानों  का  करोड़ों  और  लाखों  रुपये  का
 गल्ला  नष्ट  हो  जाता  है  और  बर्बाद  हो  जाता  है  +
 मेरे  क्षेत्र  मे ंशमशेरगंज,  हुस  नपुर,  मुडोली,  जवा-
 पुर,  प्रतापपुर,  नारायणपुर  शौर  जासमई  गांवों
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 [श्री  रघुम।थ  सिंह  वर्मा]
 में  इस  ब्य  रोला  पड़ा  है।  पिछले  साल  भी
 पड़ा  था  जिससे  किसान  की  फसल  बरबाद

 हो  गई  श्र  वह  बरबाद  हो  गया  है  मैं
 सरकार  से  मांग  करता  हूं  कि  सरकार  औझौर
 प्रदेश  सरकार  को  भी  इन  क्षेत्रों  को  विशेष

 सहायता  और  राहत  देनी  चाहिए  1

 मान्यवर,  मेरे  पस  कहने  को  तो  बहुत
 है  लेकिन  अब  चूंकि  समय  नहीं  है,  इसलिए  मैं
 झापको  धन्यवाद  देकर  झपना  भाषण  समाप्त
 करता  Ft

 SHRI  DAJIBA  DESAI  (Kolhapur):
 Mr.  Deputy-Speaker,  Sir,  I  rise  to
 express  my  observation  on  the  De-
 mands  for  Grants  under  the  control
 of  the  Ministry  of  Agriculture  and
 Irrigation.  At  the  outset,  I  would
 like  to  express  my  happiness  that
 several  hon.  Members  from  all  par-
 ties  have  strongly  supported  the
 move  for  remunerative  price  for  the
 agriculturists.  The  Peasants  and
 Workers  Party,  to  which  I  belong,
 haq  started  an  agitation  in  948  for
 the  remunerative  price  and  it  is  still
 continuing  as  we  have  not  achieved
 the  target  of  remunerative  prices  to
 the  agriculturists.  The  report  for
 the  year  ‘1977-78  of  the  Ministry  of
 Agriculture  and  Irrigation  states  like
 this;

 “System  of  Procurement:  6.1.
 The  following  systems  of  procure-
 ment  were  adopted  by  the  different
 State  Governments  in  addition  to
 price  support  operations:

 (i)  Monopoly  purchase;
 (ii)  Graded  levy  on  producers

 and  levy  with  reference  to  land
 revenue  payable  by  producer  on
 his  total  land  holdings  and  with
 certain  weightage  for  irrigated
 land;

 (iii)  Levy  on  millers/dealers.”
 38.59  hrs.
 [SHRIMATI  PARVATHI  KRISHNAN  in  the

 Chair}.
 Actually  the  principle  of  support
 price  has  been  used  to  have  free

 market.  ¥or  the  last.thirty  years
 the  Congress  regime  has  advocated
 support-price  policy;  the  Janata  gov-
 ernment  has  come  with  the  same
 policy,  In  the  election  manifesto  of
 the  Janata  Party,  they  say  that  the
 remunerative  procurement  price  must
 be  Seen  as  an  essential  element  in
 increasing  agricultural  production  and
 stabilisation  of  prices,  I  want  to  re-
 quest  the  hon.  “Minister  to  examine
 this  issue.  The  Agricultural  Price
 Commission,  APC,  was  appointed.  in
 3965  and  its  terms  of  reference  were:

 “The  need  to  provide  incentive
 to  the  producer  for  adopting  im-
 proved  technology  and  for  maxi-
 mising  production;

 the  need  to  ensure  rational  uti-
 lisation  of  land  and  other  produc-
 tion  resources;

 the  likely  effect  of  the  price  po-
 licy  on  the  rest  of  the  economy,
 particularly  on  the  cost  of  living,
 level  of  wages,  industrial  cost
 structure,  etc.”

 4.00  hrs.

 May  I  draw  the  attention  of  the  hon.
 Minister  to  these  terms  of  reference
 and  ask  him  whether  his  policy  or
 the  terms  of  reference  are  favourable
 to  the  cultivator,  consumer  or  the
 trader.

 Experience  since  965  shows  that
 the  price  support  policy  88  enunciat-
 ed  by  the  terms  of  reference  of  APC
 has  been  favourable  to  the  traders
 only  because  the  traders  or  the  mill-
 ers  hag  been  allowed  to  purchase
 grains  from  cultivators,  Government
 takeg  part  of  the  miller’s  purchases
 and  makes  a  buffer  stock  or  what-
 ever  it  is  and  the  rest  is  with  the
 trader,  The  traders  can  sell  _  their
 stock  in  free  market  and  get  better
 margins.  What  has  been  the  experi-
 ence  in  the  last  8  years?  Traders in this  country  are  having  bumper  pto-
 fits  at-the  cost.  of  thecultivator  and
 the  consumer.  This  point  has  to  be
 examined.  This  is  the  result  of  the
 terms  of  reference  of  the  APC,  APC
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 has  been  given  the  task  of  seeing
 ‘the  effect  on  the  economy,  particu-
 larly  the  cost  of  living,  evel  of
 ‘wages  ang  industrial  cost  structure;
 it  has  to  depend  on  those  things.
 ‘That  means  that  the  industrialist
 shall  not  be  required  to  pay  more
 ‘wages  to  the  Jabourers  and  the  con-
 ‘sumers,  poorer  sections  of  the  people
 will  get  some  stocks  from  the  fair
 price  ghops  and  the  government  has
 been  consistently  taking  the  view
 that  it  ig  the  responsibility  of  the
 state  or  the  central  government  ६0
 supply  some  of  the  stocks  to  the
 needy  people.  This  policy  of  the
 APC,  the  terms  of  reference  to  APC
 are  not  consistent  with  the  procla-
 mations  that  the  policy  of  the  agri-
 ‘cultural  department  is  to  favour
 -agriculturist,  On  the  contrary  I  may
 ‘say  that  it  is  a  fraug  on  the  agricul-
 ‘turist.  It  is  fraud  on  the  agricultur-
 sts.  The  Ministry  of  Agriculture  is
 ‘not  helping  the  agriculturists,  on  the
 contrary,  it  is  helping  the  traders.  I
 will  give  one  or  two  instances.  The
 Department  of  Agriculture  cam-
 ‘paigng  for  more  production.

 att  कचरालाल  हेमराज  |, ड  (बाला-
 चाट)  :  सभापति  महोदया,  इतनी  बड़ी  मांग
 पर  यहां  चर्चा  हो  रही  है  और  यहां  पर  सदस्यों
 'की  संख्या  श्राप  देख  लें।  भ्राखिर  जनता  ने
 यहां  किस  लिए  भेजा  है  लोगों  को  ।  यहां  कोरम
 नहीं  है  और  इतने  महत्वपूर्ण  विषय  पर
 चर्चा  चल  रही  है,  देख  लीजिए  क्‍या  हाल  है।

 MR.  CHAIRMAN:  Are  you  com-
 menting  or  are  you  challenging  the

 equorum?

 st  कचरालाल  हेमराज  जन  :  मैं  प्रपता
 एक  सजैश्चन  बता  रहा  हूं  कि  इतना  महत्वपूर्ण
 विषय  देश  के  लिए  चल  रहा  है  और  यहां  सदस्यों
 की  संख्या  का  यह  हाल  है।

 MR.  CHAIRMAN:  Will  you  please
 ‘resume  your  seat?  Mr,  Desai,  you
 May  continue,

 SHR]  DAJIBA  DESAI:  I  was  tell-
 ding  that  the  Ministry  of  Agriculture

 ig  not  helping  the  cultivators.  It  is
 a  sort  of  tail  end  of  Commerce  Mi-
 nistry.  The  Agriculture  Ministry  is
 campaigning  for  more  production.
 But  what  shall  we  do  with  the  pro-
 duce,  that  depends  upon  the  Com-
 merce  Ministry.  The  Department  of
 Agriculture  looks  after  the  produc-
 tion  and  the  trading  business  in  all
 agricultural  commodities  is  looked
 after  by  the  Commerce  Ministry.  I
 will  give  you  one  instance.  There  is
 a  Tobacco  Board  ang  it  is  entrusted
 with  the  task  of  increasing  produc-
 tion  of  tobacco,  But  the  Commerce
 Ministry  has  stated  that  the  produc-
 tion  of  tobacco  should  be  restricted,
 Similarly,  the  marketing  of  cotton,
 sugarcane,  jute,  cashewnuts  and  all
 these  agricultural  commodities  is
 lookeg  after  by  the  Commerce  Mi-
 nistry.  What  about  cotton?  There
 also,  the  Agriculture  Ministry  has
 been  campaigning  for  more  produc-
 tion.  The  same  is  the  case  with
 onion  and  a  number  of  other  agri-
 cultural  commodities.  The  Depart-_
 ment  of  Agriculture  has  been  spend-
 ing  crores  of  rupees  in  campaigns
 and  in  supplying  inputs  to  the  culti-
 vators  to  increase  production.  What
 the  State  Governments  are  doing  is
 not  the  question  here.  But  at  the
 same  time,  the  Commerce  Ministry
 is  a  hindrance  and  obstacle  to  the
 Department  of  Agriculture.  There
 is  no  coordination.  One  Ministry
 says:  increase  production  and  the
 other  Ministry  gays:  restrict  produc-
 tion.  Again,  those  who  ure  interest-
 ed  in  the  work  of  marketing,  they
 help  the  traders  ang  not  the  consu-
 mers.  There  is  a  body  viz.,  NAFED,
 ice,  National  Agricultural  Coopera-
 tive  Marketing  Federation,  which  is
 an  institution  controlled  by  the  Com-
 merce  Ministry.  The  Agriculture
 Ministry  has  to  request  them  to  pur-
 chase  the  stocks  from  the  agricul-
 turists.  There  is  a  Cotton  Corpora-
 tion,  It  purchases  from  traders  and
 not  from  cultivators.  One  of  the
 Members  from  the  Janata  Party  was
 telling  the  House  that  there  is  ‘no
 coordination.  There  are  a  number  of
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 instances  where  the  work  of  Agri-_
 culture  Ministry  is  hampered,  res-
 tricted  sometimes  to  the  detriment
 of  the  agriculturists  ang  there  is  no
 remedy  to  this.  This  should  be
 leoked  into  by  the  Agriculture  Mi-
 nistry  and  the  Government.  Another
 point  is  the  question  of  cost  of  pro-
 duction.

 The  Government  or  the  Agricul-
 tural  Prices  Commission  have  been
 saying  that  the  prices  announced
 year  by  year  are  remunerative,  and
 they  are  relying  on  the  data  of  Farm
 Management  Studies.  Once  they  said
 that  they  have  worked  out  these  pri-
 Ces  On  the  basis  of  average  of  last
 three  years.  Then  they  said:  “We
 suppose  that  these  prices  are  fair
 prices.”  In  the  next  year  they  said:
 “We  suppose  that  these  are  remune-
 rative  prices.”  In  the  third  year  they
 said:  “These  are  based  on  some  of
 the  studies  made  on  the  cost  of  pro-
 duction.”  There  is  a  Farm  Manage-
 ment  Study  Group.  They  have  used
 this  method.  I  quote:

 “Cost  Al:  This  cost  approximates
 the  actual  expenditure  incurred  in
 kind  and  cash  and  it  includes  the
 following  itéms:

 (a)  hired  hum.an  labour
 (b)  owned  and  hired  bullock

 Jabour

 (c)  machine  Jabour

 (d)  seeds

 (e)  manures  and  fertilisers
 (f)  plant  protection  chemicals

 (g)  depreciation  on  impfements,
 machinery  and  farm  buildings,
 etc.

 th)  land  revenue,  cess,  water
 rates  etc.

 (i)  interest  on  working  capital.

 Cost  A2:  Cost  Ay  plus  rental
 value  of  leased  in  land.  This  applies
 only  for  tenant  operated  farms.
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 Cost  B:  Cost  A2  plus  interest  on
 fixed  capital  excluding  land  and’
 rental  value  of  owned  land.

 (Cost  C:  Cost  8  plus  imputed
 value  of  family  labour.

 Farm  business  income;  It  ia  the
 measure  of  earning  of  the  farmer
 and  his  family  for  management,.
 risk,  their  labour  and  capital  in-
 vestment.  It  is  obtained  by  de--
 ducting  cost  Al/A2  from  gross  re--
 ceipts,

 Family  labour  income:  This  i
 what  the  farmer  and  his  family  re-.
 ceive  for  management,  risk  and
 their  physical  labour,  i.e.,  gross  in-
 come  minus  cost  B.

 Net  Income  (profit  or  loss):  Gross
 income  minus  Cost  C.”

 They  have  said  how’  they  have
 taken  the  bullock  labour  as  follows:

 “Net  cost  per  work  day  has  been.
 worked  out  by  dividing  the  net
 cost  Of  maintenance  by  the  total
 number  of  work  days  (farm  and.
 non-farm)  during  the  year.”
 Any  member  having  the  knowledge

 of  cultivation  knows  that  the  culti-
 vator  has  to  work  for  the  whole  year.
 Perhaps  he  may  not  actually  work
 in  the  field,  but  he  hag  to  supervise,.
 he  has  to  manage  the  bullocks,  he
 has  to  maintain  machinery,  and  he’
 has  to  do  a  lot  of  things.  So  his  la-
 bour  is  calculateq  on  whether  he  has-
 actually  worked  in  the  fleld,  Now,
 according  to  the  Farm  Studies,  one
 man,  if  he  is  found  to  have  worked
 for  more  than  50  per  cent  of  the  days,
 that  is,  the  entire  family  working  in
 the  farm,  the  Department  takes  as
 only  one  man.  There  are  bullocks...

 MR.  CHAIRMAN:
 clude  now,

 SHRI  DAJIBA  DESAI:  Yes,  I  will
 conclude  in  one  minute.

 Please  con--

 The  Farm  Study  team  has  calcu-
 lated  only  the  days  of  work  for  bul-
 locks.  But  what  about  the  whole
 year?  You  can  use  bullocks  only  for
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 5  er  6  days  in  the  season.  But  at
 the  same  titme  you  have  to  maintain
 the  bullocks,  you  have  to  maintain
 the  machinery  etc.  for  the  whole
 year.  But  that  has  not  been  calculat-
 ed.  The  Study  Team  takes  the  actual
 expenditure  on  human  labour,  but  at
 the  same  time  the  peasant  has  to
 work  for  the  whole  year  and  support
 his  family  for  the  whole  year.  There-
 fore,  the  cost  of  production  is  to  be
 worked  out  on  a  realistic  basis.

 With  these  words,  I  would  request
 the  hon.  Minister  to  work  out  the
 cost  of  production  on  a_  realistic
 basis,  the  remunerative  prices  which
 means  the  cost  of  production  plus
 the  cost  of  living  of  the  family
 which  is  dependant  on  agriculture
 and  5  per  cent  margine.  In  that
 way  We  have  to  work  out  the  re-
 munerative  prices.  Ang  agricultural
 labourers  must  be  given  reasonable
 wages  and  at  the  same  rate  you  have
 to  calculate  the  expenditure  of  the
 family  members.  On  this  basis  the
 cost  of  production  has  to  be  worked
 out  and  the  cost  of  production  plus
 5  per  cent  profit  will  give  the  mi-
 nimum_remunrative  price.  A  mere
 ad  hee  policy  will  not  do  in  this
 matter.

 at  wart  fag  (कराना)  :  सभापति
 महोदया,  मेरी  काफ़ी  उम्र  हो  गई  है,  40  साल
 हो  गये,  कान  पक  गये,  दिमारा  फट  गया,  यह
 सुनते-सुनते  कि  हमारे  मुल्क  में  85  प्रतिशत
 कृषक  शोर  कृषि  मजदूर  हैं।  इनके  भले  की
 बातें  तब  सुनते  हैं,  जब  हम  लोग  इलैक्शन  में
 खड़े  होते  हैं।  हमारी  जनता  पार्टी  के  लिये
 यह  मसल  मशहूर  है  कि  इतनी  अच्छी  कैबिनेट
 न  तीस  सालों  में  बनी  और  न  भागे  बन  सकेगी  I
 ऐसी  चर्चा  भी  है  कि  भेम्बर्स  भी  वहुत  भ्रच्छे
 आये  हैं,  शायद  फिर  इतने  अच्छे  मेम्बर्स  न
 आ  सके  1  मुझे  इस  बात  की  भी  बड़ी  खुशी  है
 कि  हमारे  दोनों  मंत्री  बहुत  श्रच्छे  किसान  हैं,
 लेकिन  वें  लाचार  हैँ।  लाचार  इसलिये  हैं
 कि--मैंने  काफ़ी  भागदौड़  की,  रोज़ाना  इनसे
 मिला  और  इन्होंने  मुझे  शान्ति  भी  बहुत  दी  t
 650  LS—i.

 मैं,  सभापति  जी,  ऐसी  जगह  का  रहने  बाला

 हैं  जहां  शुगर-केन  रीढ़  की  हड्डी  है।  मेरे
 डिस्ट्रिकट  में  363  बड़े  दौर  300  छोटे
 सलफर  के  कारखाने  हैं  भौर  चार  बड़ी-बड़ी
 मिलें  हैं  जिनकी  एक  लाख  टन  गन्ना  पेरने  की
 कैपेसिटी  है।  झाज  भी  हमारे  यहां  गन्ने  के
 खेत  लहलहा  रहे  हैं।  भाप  ने  तय  किया  कि
 ऋशर  साढ़े  नौ  रुपये  क्विंटल  का  दाम  देगा,
 लेकिन  यह  कोई  नहीं  देख  रहा  है  कि  वहां
 क्या  दाम  दिया  जा  रहा  है।  श्राप  ने  न्यूनतम
 भाव  तो  तय  कर  दिया,  लेकिन  उसकी  चैकिंग
 भी  तो  होनी  चाहिये  कि  वह  यहू  दाम  दे  भी
 रहा  है  था  नहीं।

 आज  मेरे  डिस्ट्रिक्ट  के  लोग  गाना  गाते
 फिर  रहे  हैं---जनता  पार्टी  ने  ऐसा  दुख  दिया,
 पला-पलाया  गन्ना  पानी  के  भाव  बहा  दिया ।
 पानी  के  भाव  पर  भी  बिकना  मुश्किल  हो
 रहा  है।  जिस  तरह  से  गंदा  पानी  नाले  भें
 बहता  है,  उसी  तरह  हमारे  यहां  बह  रहा  है।
 साढ़े  तीन  रुपये  या  चार  रुपये  में  भी  कोई
 लेने  वाला  नहीं  है।  मुझे  तो  यह  डर  भी  है  कि
 ज्यों-ज्यों  गर्मी  पड़ेगी,  ऋशर  वाले  कहने  लगेंगे
 कि  शब  इसमें  शीरे  की  मात्रा  ज्यादा  हो  गई  है,
 अब  हम  इसको  नहीं  पेरेंगे।  श्राज  भी  50
 प्रतिशत  गन्ना  खेतों  में  खड़ा  है,  उसका  क्‍या
 होगा  ?  श्रगर  जलाया  जायगा,  तो  फिर  उस
 जगह  पर  खेती  भी  नहीं  हो  सकेगी,  क्योंकि
 उसको  वहां  से  निकाल  भी  नहीं  सकेंगे

 कुषि  की  भलाई  की  बातें  तो  बहुत  की
 जाती  हैं,  यह  करेंगे,  वह  करेंगे,  भूमि  सुधार
 करेंगे,  उस  भूमि  सुधार  से  क्‍या  होगा,  जब
 खेती  ही  बिगड़  रही  है।  श्राज  जिसके  पल्ले
 खेती  की  ज़मीन  है,  उसका  सत्यानाश  यह
 सरकार  कर  रही  है--यह  बात  मुझे  बड़े  दुख,
 के  साथ  कहनी  पड़  रही  है।  सभापति  जी
 जब  यह  निर्णय  हुआ  कि  एक्सपोर्ट  किया
 जायेगा,  तो  मैं  कामर्स  विभाग  में  गया,  झटल
 जी  के  पास  गया,  24  घंटे  में  0  बिजनेस-समैनों
 के  पासपोर्ट  बनवाये,  ताकि  हवा  में  कुछ  गर्मी
 आये  जब  पाकिस्तान  एम्नेंसी  में  जाकर  बात
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 की  तो  मालूम  हुआ  कि  गुड़  तो  उनके  एग्रीमेन्ट
 में  ही  नहीं  है,  इसलिये  वहां  नहीं  भेजा  जा
 सकता।  जब  नैपाल  की  बात  श्राई--तो

 मालूम  हया  कि  वहां  भी  एक  सीमा  निर्धारित
 है  कि  4  हजार  टन  जायेगा,  लेकिन  उसमें  भी
 एक  प्रतिबन्ध  है।  वहां  पर  एक  चैक-पोस्ट
 हमारी  पुलिस  की  है,  दूसरी  कस्टम  की  है।
 कस्टम  में  श्रण्डर-ग्राउण्ड  यह  तय  है  कि  ले
 जाने  वाला  पहले  कस्टम  में  एन्ट्री  कराथेगा  कि
 इतना  ले  जाना  चाहता  हूं।  कस्टम  वाला
 अगर  परमिट्ट  करेगा,  तब  ले  जा  सकेगा,
 वरना  वह  बेचारा  वहीं  खड़ा  रहेगा।  कोई

 पुरसां-हाल  नहीं  है।  किस  कदर  तबाही  आई

 हुई  है  कि  बयां  नहीं  कर  सकता  हूं।

 हमेशा  अवबतूबर  के  आखिर  तक  फैक्ट्रीज़
 चालू  हो  जाया  करती  थीं,  इस  दफ़ा  दिसम्बर
 में  चल  पाईं,  सुबकते-सुबकते  जनवरी  तक
 चलीं।  आप  बतलाइये--ऐसी  नीति  का  क्‍या
 फायदा  है।

 कहा  जाता  है  कि  उत्पादन  बढ़ाने  के  लिये

 साइन्टिस्ट्स  की  ज़्रूर।  है।  उत्पादन  बढ़ाने
 का  काम  तो  किसान  का  है,  इनको  तो  यह
 चाहिये  अ्रच्छा  बीज  दें,  फटिलाइजर  झच्छा
 दें  और  उसे  टेस्ट  करें।  मैंने,  सभापति  जी,
 साइन्टिस्ट्स  देखे  हैं  जो गमलों  पर  काम  करते
 हैं,  खेत  में  नहीं  जा।।  ज़रा  जून  के  महोने  में
 खेतों  में  जा  कर  देखें।  लेकिन  जून  में  तो  हम
 काम  करते  हैं,  जनवरी  की  श्राधी  रात  को  हम
 काम  करते  हैं।  भरी  दोपहरी  म॑  जब  oe  बजते
 हैं,  साइन्टिस्ट  तो  घड़ी  देख  कर  बतलापेगा,
 लेकिन  किसान  बिना  घड़ी  देखे  बतला  देगा
 कि  i2  बज  गये  हैं।  हमें  साइंटिस्टों  री
 जरूरत  है  लेकिन  इस  तरह  के  साइंटिस्टों  की
 जरूरत  नहीं  है  कि  पदक  ले  कर  इस  तरह  की
 बात  करें  जैसा  हमारे  स्वामीनाथन  जी  ने  कहा
 कि  मैंने  एक  गेह  बनाया  है  जो  ज्यादा  पैदावार
 देता  है।  वह  जरूरत  से  ज्यादा  ऊंचा  है।
 इस  तरह  के  साइंटिस्टों  की  हमें  जरूरत  नहीं  है  a
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 मैं  प्रापको  किसानों  की  दिक्कत  बताऊं।
 काश्तकार  को  भक्‍का  का  बीज  चाहिए  शौर
 उसको  वह  जुलाई  के  लास्ट  वीक  तक  मिल
 जाना  चाहिए  लेकिन  वह  मिलता  है  भ्रक्तूबर
 के  लास्ट  वीक  में  क्योंकि  जब  वह  स्टोर  पर
 बिकने  से  बच  जाता  है  तो  उसको  दिया  जाता
 है  दूसरी  बात  वह  है  कि  वे  यह  कहते  हैं  कि
 फटिलाइजरस  झ्राप  ले  जा  रहे  हों  तो  ये  संकर
 मक्का  के  बीज  हैं,  ये  भी  चार  किलो  लेते:
 जाओ।  फर्टिलाइजर्स  अगर  वह  मांगता  है
 तो  उसके  पल्ले  वह  बची  हुई  मक्का  भी  बांध
 दी  जाती  है।  कितना  बड़ा  पाप  हमारें  साथ
 हो  रहा  है।  इसके  अलावा  जब  स्टोर  पर
 फटिलाइजसं  लेने  जाते  हैं  तो  चाहे  बह  कोझ्राप-
 रेटिव  का  स्टोर  हो,  स्टोर  कीपर  कहता  है  कि
 यह  अाधा  कट्टा  भी  उठाइए  |  जब  हम  उससे
 उसको  तोल  कर  देने  के  लिए  कहते  हैं  तो  बह
 कहता  है  कि  कहीं  और  से  ले  भ्राइएगा  7  इस
 तरह  से  आप  देखें  कि  हमारी  चीज़  तो  तोल  कर
 ली  जाती  है  झौर  भ्रपनी  चीज़  वह  बिना  तोले
 हुए  देता  है  1  श्रगर  50  के०जी०  वह  देता  है  तो
 उसमें  केवल  25  के०जी०  ही  माल  होता  है।

 इसी  तरह  से  पानी  की  बात  है।  भ्रगर
 पानी  के  लिए  बह  अपना  इन्तज़ाम  करना
 चाहता  है  तो  वे  लोग  कहते  हैं  कि  स्टेट  ट्यूबवेल
 के  कमांड  के  नज़दीक  हो  और  200  मीटर  में
 हो,  इसलिए  हम  आपको  ट्यूबबेल  नहीं  देंगे।
 अब  स्टेट  ट्यूबवेल्स  की  हालत  यह  है  कि  पन्द्रह-
 पन्द्र  ह  साल  से  वे  ठप्प  पड़े  हुए  हैं,  भ्रेगर  टयूबवेल
 का  ट्रान्सफार्मर  जल  गया,  तो  छ:  महीने  तक
 बह  ठीक  नही  होता  है  शौर  लोगों  को  वहां
 पानी  की  दिक्कत  होती  है।  कमांड  एरिया  में
 जो  काश्त  करता  है,  उस  ०२  ही  रेवेन्यू  लगाइए  ।
 श्रब  नहरों  का  जहां  तक  सवाल  है,  उनमें
 रेत  पड़ी  हुई है  ॥ सन 18 68.  की  करीब-ऋरीब
 सब  नहरें  खदी  हुई  हैं  श्रौर  उनमें  रेत  इतना
 आ  गया  है  कि  पानी  वहां  पर  काफ़ी  मिकदार
 में  नहीं  मिलता  है  लेकिन  काग़जों  में  जितना
 868  में  दिखाया  गया  था,  उतना  ही  दिखा

 दिया  जाता  है।
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 तेल  शौर  डीजल  की  बात  मैं  झापकों
 बताऊं  2  पैसे  सेन्टर  ने  तेल  करे  बढ़ाये  हूँ
 लेकिन  गमू०पी०  ने  4  पैसे  बढ़ा  दिये।  डीजल
 महंगा  और  सब  चीज़  महंगी  हैं।  मापने  कहा
 था  कि  मोबिल  झायल  मन्दा  देंगे  लेकिन

 बहू  भी  नहीं  मिला  1  गुड़  की  खरीद  करने
 के  लिए  श्राप  ने  कहा  था  लेकिन  आप  मूजप्फर-
 नगर  में  जा  कर  देखिये  कि  उसकी  क्या  हालत
 है।  00  मन  गुड़  खरीदते  हैं  तो  500  मन
 वहीं  पड़ा  रहता  है।  कहीं  87  रुपये  में  उसको
 खरीदते  हैं  शौर  कहीं  72  रुपये  में  खरीदते  हें।
 किसी  ने  श्राज  तक  इस  बात  की  चैकिंग  की  है  ।
 कामस  वालों  ने  या  किसी  दूसरे  विभाग  ने
 इस  बात  की  जांच  की  हैं  कि  गुड़,  खरीदा
 जा  रहा  है  या  नहीं  ?

 गेहूँ  की  कीमत  आपने  l:0  रुपये
 निर्धारित  की  थी  लेकित  जो  किसान  ज्यादा
 बकवास  करते  वाले  थे,  वे  तो  20  रुपये
 वा  गये  लेकिन  जो  ऐसा  किसान  वहां  जाता  हू
 जिसके  कपड़े  फ्टे  हों  उसको  कहते  हूँ  कि
 बुम्हारे  गेहूं  में  गड़बड़  है,  गेहूं  पतला  है,  इसमें
 जौ  हैं  भौर  मिट्टी  है,  उसका  गेहूं  वें  85  रुपये
 में  ही  लेते  हैं  श्रौर  शाम  को  इसी  गेहूं  की  पर्ची
 ILO  रुपये  की  कट  जाती  है।  वहीं का  बोरा

 उठाकर  वहीं  चला  जाता  हैं।  जब  ऐसी  स्थिति
 है,  तो  फिर  यह  चीखने  की  क्या  जरूरत  है
 कि  हम  कुषि  को  पनपायेंगे।  कृषि  की  तरफ़
 ध्यान  नहीं  दिया  जाता  है  भ्रौर  तरह  तरह  के
 हम  पर  श्रत्याचार  होते  हैं।  इसके  साथ  ही  साथ
 कुछ  कुदरत  भी  हमें  मारती  है।  श्रभी  मैं  ट्रन
 में  जा  रहा  था  कि  मुरादाबाद  में  सर  पर  टर  टर
 होने  लगी  ग्रौर  पता  लगा  कि  शोले  पड़  रहे  हैं  ।
 हम  ने  कहा  कि  किसान  मारे  गये  7  एक  तरफ
 तो  सरकार  ही  मारने  वाली  है  और  दूसरी  तरफ़
 यह  सार  पड़  ई।  भगवान  का  ही  सहारा  था
 शौर  वह  भी  खत्म  हुआ  1

 अभी  भाई  रघुनाथ  सिंह  जी  ने  कहा  कि
 कसबों  का  इन्शोरेंस  होना  चाहिए  ।  फर्मों  का,
 लकड़ी  का  और  जूतों  का  इन्शोरेंस  हो  सकता

 है  लेकिन  इसका  इन्शोरेंस  नहीं  हो  सकता  1  यो
 सारे  मुल्क  को  रिजक  देता  है,  उसका  इन्शोरेंस
 नहीं  हो  सकता  है।  झाज  श्राप  यह  देखिये  कि
 बेल  3,000  से  कम  का  नहीं  आता  है  और
 मैस  4,000  से  कम  की  नहीं  श्राती  है  भौर
 गाय  का  जो  ब्रीड  श्राप  ने  निकाला  है,  पहले
 तो  मिलता  ही  नहीं  और  अगर  मिलता  है
 तो  4,000  रुपये,  5,000  रु  पये  का  मिलता
 है  श्रौर  जब  बरसात  ग्राती  है  तो एक  किस्म  का
 कीड़ा  घास  में  पैदा  हो  जाता  है  जिसने  खाने
 से  जानवरों  में  कई  किस्म  की  बीमारियां  हो
 जाती  हैं।  भैंस  को  बरसान  बनिकलती  है  और
 गाय  में  भी  ऐसी  खराबी  आ  जाती  है  कि  जो
 गाय  3  महीने  पहले  खरीदी  गई  होती  है  और

 जिसका  द्घ  त्तीन  महीने  भी  नहीं  पी  सने  हैं
 वह  उस  घास  के  खाने  से  ईश्वर  को  मंजूर  हो
 जाती  है।  इसलिए  किसान  जो  चीज़  रखता
 है,  जो  मवेशी  रखता  है,  उनका  भी  इन्शोरेंस
 होना  चाहिए।  जब  सब  फर्मों  का  इन्शोरेंस

 हो  सकता  है  तो  उसका  भी  होना  चाहिए।
 होता  क्‍या  है  कि  झगर  कहीं  कुछ  हो  जाता  है,
 तो  यह  दिखा  दिया  जाता  है  कि  चिंगारी  लग
 गई  और  सब  कुछ  जल  गया  श्रौर  उम्का  पूरा
 कम्पेंसिशन  उसको  मिल  जाता  है  इसी
 तरह  से  जब  गाड़ी  कुछ  हिलने  डुलने  लगती  है,
 तो  उसकी  किसी  से  टक्कर  मार  दी  जाती  है
 श्रौर  पूरा  इन्शोरेंस  का  पैसा  कम्पनी  से  ले  लिया
 जाता  है  लेकिन  वह  बेचारा  ग़रीब  आदमी  जो
 जाड़े  में  परवरिश  करता  है,  गर्मी  i  परवरिश
 करता  है,  आंधी  में  जंगल  में  खड़ा  रहता  है
 उसको  कुछ  भी  कम्पेंसेशन  नहीं  गिलता  है।
 आपका  जो  मैनुधल  है  वह  बहुत  ही  पूराना  है  ny
 878  भें  वह  बना  था।  उसमें  यह  कहा

 गया  है  कि  पचास  प्रतिशत  से  अधिक  फसल
 को  क्षति  होगी  तो  कुछ  छूट  मिल  जायेगा  और
 अगर  इससे  कम  होगी  तो  कोई  छूट  नहीं  दी
 जायेगी।  श्रब  अगर  झोले  पड़  जाते  हैं शरीर
 फसल  पचास  फीसदी  से  ज्यादा  बरबाद  हो
 जाती  है  झौर  डंठल  उसके  खड़े  रह  जाते  हैं
 तो  कोई  रेवेन्यू  की  माफी  नहीं  मिलती  है,
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 मवेशियों  के  लिए  भूसा  गबर्नमेंट  नहीं  देती  है,
 तकाजी  लोन  नहीं  दिया  जाता  है,  कोई
 सबसिडी  नहीं  दी  जाती  है,  कुछ  भी  नहीं
 मिलता  है।  इस  मैन्‌भ्रल  को  आप  बदलें।

 हमारे  मंत्री  लोग  कितने  बेबस  हैं  इसको
 भी  हम  देख  चुके  हैं।  24  दिसम्बर  को  इन्होंने
 एक  स्टेटमेंट  दिया  था  कि  हम  गुड़  का  निर्यात
 करेंगे  ।  दूसरे  दिन  बड़े  मालिक  इनके  उठे  और
 कहने  लगे  कि  नहीं  करेंगे।  जिस  दिन  आपने
 स्टेटमेंट  दिया  था:  उसके  अगले  दिन  गुड़  का
 भाव  चार  रुपये  श्रधिक  हो  गया  श्रौर  किसान
 को  कुछ  फायदा  हो  गया  लेकिन  झगले  दिन
 जब  बड़े  मालिक  का  स्टेटमेंट  हो  गया  तो  भाव
 नौ  रुपये  गिर  गये।  कुल  मिला  कर  उसको
 पांच  रुपये  का  घाटा  ही  हुआ।  इतने  बेबस
 हैं  ये  हमारे  मंत्री  जी।  क्या  करेंगे।

 इनका  एक  फ्लड  विभाग  है।  वह  क्‍या
 करता  है  ?  हमारे  यहां  यमुना  नदी  में  इनके
 विभाग  ने  ठाकरें  लगाईं  i974  में।  7976
 में  लिख  दिया  कि  सब  बह  गई  हैं  |  श्रठारह  लाख
 का  काम  था।  सब  8  लाख  बह  गया  |  इस
 कद्र  रुपये  का  यहां  गोलमाल  होता  है।  शब
 अगर  नाला  खुदवाना  होता  है  उसका  क्‍या
 तरीका  है  ?  यह  तरीका  श्रंग्रेजों  ने  यहां  बनाया
 था।  उनका  कहना  था  कि  5  जून  को  यहां
 बरसात  शुरू  हो  जाती  है।  समय  पर  झब
 काम  नहीं  किया  जाता  है।  बरसात  से  बहुत
 पहले  काम  नहीं  किया  जाता  है।  किया  ऐसे
 जाता  है  कि  चौदह  जून  को  वर्क  आर्डर  मंगा
 लिया  जाता  है  शौर  9  जून  को  सारे  नाले
 खोद  लिये  जाते  हैं।  उसी  में  एम  वी  है,
 चार्ट  है,  लिस्ट  है,  टेंडर  भी  है,  वर्क  शरार
 भी  है।  मैं  कहूंगा  कि  अगर  किसी  विभाग
 को  कोई  श्राप  पैसा  दें  तो  उसका  कुछ  थोड़ा
 बहुत  हिसाब  किताब  भी  रखें,  उस  पर  कुछ
 चैक  भी  रखें,  देख  भी  लिया  करें  कि  किस
 तरह  का  काम  हो  रहा  है।  हमारी  सरकार  से
 तो  बिजिनैसमैन  ही  भच्छा  है।  वह  शाम  को
 रोकड़  को  तो  मिला  लेता  है  श्रौर  हिसाब
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 किताब  तो  कर  लेता  है  ौर  यह  तो  वेख  लेता
 है  कि  कितना  उधार  है,  कितना  बाकी  है।
 यह  सरकार  तो  कुछ  भी  नहीं  करती  है।

 सरकार  नक्शे  तो  बहुत  भ्रच्छे  झन्छे
 बनाती  है  और  गुम्बद  में  बैठ  कर  बनाती  है।
 देखने  में  वे  बहुत  सुन्दर  होते  हैं।  लेकिन  जब  ये
 बाहर  जाते  हैं  तो  उनमें  शिकन  पड़ी हुई  दिखाई
 देती  है,  फटे  हुए  दिखाई  देते  हैं,  जर्जर  होते  हैं  v

 झभी  मैं  बाहर  गया  था।  वहां  मुझें
 काश्तकारों  ने  इस  कद्र  घेर  लिया  जिस  तरह  से
 गुड़  की  भेली  को  मक्खियां  घेर  लेती  हैं।
 इस  तरह से  मेरे  क्षेत्र  वालों  ने  मुझे  घेर  लिया
 मैंने  कहा  कि  मैं  सरकार  से  कहूंगा  इसके  बारे  में
 जो  स्टेटमेंट  श्री  भानु  प्रताप  सिंह  ने  दिया  है  कि
 गन्ना  कम  बोझो।  मैं  तो  कहूंगा  कतई  न  बोएं
 नहीं  तो  श्रागे  से सरकार  बिल्कुल  उठा  नहीं
 सकेगी।  झाप  यह  भी  कह  दें  कि  कोई  गन्ना
 न  बोएं।  साथ  ही  गेहूं  जो  है  इसको  भी  अभी
 दरिया  में  फेंक  दें  सार  के  सारे  को  नहीं  तो  एक
 सौ  साढ़े  बारह  तो  भाव  आपने  जरूर  कर  दिया  है
 लेकिन  सत्तर  में  ही  खरीद  सकेंगे  7  इतना  यह
 मंदा  होने  जा  रहा  है।

 इनके  काम  के  तरीके  अजीबो-गरीब  हैं।
 मुजफ्फरनगर  में  जो  गहूं  खरीदा  जायेगा  तो
 उसको  धरा  जाएगा  गोरखपुर  के  गोडाऊंज़  में
 और  गोरखपुर  से  जो  खरीदा  जाएगा  वह  धरा
 जाएगा  मुजफ्फरनगर  के  ग्रोडाउंज़  में  1  खाने
 बाला  श्रगर  गोरखपुर  का  मांगता  है  तो  उसको
 मुजफ्फरनगर  का  दिया  जाएगा  और  मुजफ्फर-
 नगर  वाला  मांगता  है  तो  उसको  गोरखपुर  का
 दिया  जाएगा।  गुड़गांव  का  मांगता  है  तो
 उसको  कहीं  और  का  गोरखपुर  श्रादि  का  दे
 दिया  जाएगा।  कहा  जाता  है  कि  वहां  पर  ही
 हमारे  ग्रोडाउंज़  हैं।

 अब  झाप  खांड  की  बात  को  लें  7  यह  एक
 रुपया  किलो  है  लेकित  चाय  का  प्याला  35  पैसे
 का  है।  घंटाधर  आप  चले  जायें  तो  वहां  पर
 जलेबी,  मिठाई  वगैरह  झापको  is  रुपये  किलो
 मिलेगी।  खांड  इतनी  सस्ती  और  ये  चीजें
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 इतनी  महंगी।  मीठा  इतना  भदा  अर,  इनसे
 बनी  श्रीजें  इतनी  महंगी।

 ,  इनको  तेल  भाहिये।  लेकिन  किसके  लिए
 चाहिये?  शहर  वालों  के  लिए  चाहिये।
 खाने  के  लिए  भी  चाहिये  धभ्ोर  बालों  में  लगाने
 के  लिए  भी  चाहिये।  इन्हें  दाल  चाहिये  भौर
 यह  भी  अरहर  की  चाहिये,  उड़द  की  नहीं
 चाहिये।  कहा  जाता  है  कि  भालू  खाएं  बड़ा
 सस्ता  है  और  इतना  बढ़िया  पैदा  करके  दिखा
 दिया  है।  धारिया  साहब  ने  कहा  कि  भालू  के
 बारे  में  एक  विचार  गोष्ठी  होगी  शौर  उसमें
 इस  पर  विचार  किया  जायेगा  कि  शालू  की
 खरीद  हो  या  नहीं  1  झगर  खरीद  होती  है  तो
 कब  होगी  ?  उस  दिन  होगी  जब  आलू  सड़
 जायेगा।  भ्रालू  निकलता  है  फरवरी  में  लेकिन
 इस  पर  विचार  होगा  जून  और  जुलाई  में।
 आपको  क्या  लज्जा  नहीं  श्राती  है  ?

 मैं  इतना  ही  कहना  चाहता  हूं  कि कल  को
 आप  स्टेटमेंट  दे  दो  कि  गन्ना  जो  बोयेगा  वह  जेल
 जायेगा  भौर  गेहूं  जिसका  है  वह  उसको  यमुना
 में  सड़ा  दे  नहीं  तो  यह  सत्तर  रुपये  बिकेगा।
 इस  तरह  का  स्टेटमेंट  शाप  दे  दो  तो  श्रापकी
 बड़ी  कृपा  होगी.  |

 इन  शब्दों  के  साथ  मैं  श्रापको  धन्यवाद
 देता  हूं।

 SHRI  M.  R.  LAKSHMINARAYA-
 N(Tindivanam):  I  am  extremely

 grateful  for  having  given  me  this
 opportunity  to  speak  in  this  House.  28
 most  of  the  points  have  already  been
 covered  by  many  hon.  Members,  I
 do  not  wish  to  touch  those  points.  I
 would  like  to  stress  only  two  or  three
 points  as  far  as  Tamil  Nadu  is  concer-
 ned.

 The  House  may  recall  that  in  967
 for  the  first  time,  the  partial  control
 policy  of  sugar  wags  introduced  by  tne
 hon,  Minister,  Shri  Jagjivan  Ram,  the
 then  Minister  for  Food  and  Agricul-
 ture,  The  avowed  intent  of  the  policy
 at  that  time  was  to  ensure  that  the
 customers  got  not  less  than  70  per  cent

 of.  the  sugar  that  wag  produceq  in  the
 country,  at  a  faly  price.  The  other

 30  per  cent  of  the  sugar  was  allowed
 to  be  8०09  in  free  market  at  market
 price  to  enable  the  people  who  could
 afford  to  pay  higher  price.  This  extra
 realisation  of  the  free  market  sugar
 was  meant  that  the  sugar  factories
 could  pay  the  Cane  growerg  a  pre-
 mium  above  the  stafutory  minimum
 price  which  would  enable  the  factory
 to  effectively  compete  with  the  other
 competitions  for  the  sugarcane,  like
 gur  and  khandsari,  etc.  Later  on,  ine
 Bhargava  Commission  has  recom-
 mended  a  policy  of  sharing  50:  50  bet-
 Ween  the  factory  and  the  cane  growers
 from  the  additional  profit  earned
 due  to  the  free  sale  of  sugar.  Evar
 this  Bhargava  formula  was  defective
 because  it  hag  not  stipulated  any
 norms  to  work  out  the  cost  of  con-
 version.  Unfortunately,  what  re-
 mains  in  stabilic  books  are  really  not
 followed  by  some  of  the  tycoons  of
 the  sugar  industry  and_  invariably
 they  hide  under  the  patronage  of  the
 high  ups  in  the  Government,  Had  it
 not  been  so  jn  the  State  of  Tamil
 Nadu  since  1967,  the  State  Govern-
 ment  has  followed  the  practice  of
 having  a  tripartite  committee  headed
 by  ‘Government  which  fixes  qa  fair
 price  to  be  paid  to  cane  growers  by
 the  factory,  thus  avoiding  individual
 bargaining  by  the  mills.  I  am  sorry  to
 state,  however,  that  out  of  I6  facto-
 ries  in  Tamil  Nadu  only  four  factories
 which  are  managed  by  big  tycoong  in
 this  sector,  failed  to  implement  this
 fair  price  fixed  by  the  State  Govern-~
 ment  from  4972  onwards.  I  raised
 this  subject  through  an  Unstarred
 Question  No,  563  dated  ist  August,
 977  but  the  Government  failed  to
 supply  the  entire  details,  I  am  really
 surprised  why  this  Government  is
 not  in  a  position  to  supply  such  infor-
 mation.  But  I  am  having  that  infor-
 mation  with  me  and  J  can  supply  it
 now.

 From  (1972-73  to  ‘1975-76  in  not  im-
 Plementing  the  State.  Government's
 advised  price  the  Thiru  Arooran
 650  LS—77.
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 total  amount  of  Rs.  35,81,524/-  due
 to  the  growers,  The  second  factory,
 is  South  India  Steel  and  Sugarg  Ltd.
 has  also  evaded  paying  total  amount
 which  was  legitimately  due  to  the
 growers  as  adviseg  by  the  State  Gov-
 ernment  which  comes  to  Rs.  25,86, 183.75,
 In  the  case  of  Madurai  Sugar  Factory,
 in  ‘1973-74,  the  amount  comes  to  Rs.
 80.267  and  in  the  case  of  Kothari
 Sugar  Factory,  in  ‘1975-76,  it  comes
 to  Rs,  3,10,864,,

 \This  is  how  the  big  business
 tycoong  have  failed  to  pay  the  prices
 even  though  the  State  Government
 have  advised  them  to  pay  certain  pri-
 ces  which  were  minimum  as  compared
 to  the  prices  of  cooperative  factories
 and  which  were  far  lower  than  the
 prices  which  were  being  paid  in  the
 State.  Tnese  factories  have  failea  to
 give  even  the  minimum  prices.

 From  the  figures  mentioned  above,
 it  is  evident  that  the  cane  growers
 have  suffered  a  loss  to  the  tune  of
 Rs.  65,58,838.79  paise  which  was  legi-
 timately  due  to  several  thousands  of
 poor  cane  growers.

 Various  representations  made  to  the
 State  Government  have  had  no  effect
 as  the  State  Government  has  pleaded
 that  it  has  no  power  statutorily  to
 implement  the  price  fixed  by  the  tri-
 partite  committee.  Even  the  number
 of  representations  made  to  the  Cen-
 tre  by  the  poor  cane  growers  from
 my  State  have  also  fallen  on  the  deaf
 ears  of  the  high-ups  in  the  Central
 Government.  Not  only  that.  Since
 1972,  I  have  been  pursuing  this  mat.
 ter.  Nothing  has  happened.  I  was
 in  the  Consultative  Committee  attach-
 ed  to  the  Ministry  of  Agriculture  and
 Irrigation  under  the  previous  Govern-
 ment.  I  raised  this  point  on  several
 occasions.  But  the  same  answer  was
 given.  The  answer  was  that  the  State
 Government  has  no  power.  I  know
 very  well  that  the  State  Government
 has  no  power.  But  the  Central  Gov-
 ernment  could  intervene  and  see  that
 this  amount  was  paid.  But  actually
 the  Central  Government  also  said  that
 the  Centre  has  no  powers.  It  is  high-

 ly  unfair  that  such  type  of  answer
 should  come  from  the  Central  Gov-
 ernment.  I  fail  to  see  how  any  re-
 sponsible  Government  can  show  such
 a  discrimination  and  allow  poor  far-
 mers  to  be  exploited  by  the  tycoons  of
 the  sugar  industry.  I  hope  that  at
 least  the  present  Government  will  pre-
 vent  such  exploitations.

 Further,  I  would  like  to  point  out
 that  due  to  the  present  partial  Cen-
 tral  policy,  the  factories  are  able  to
 make  black  money,  cheating  the  exche-
 quer  by  way  of  paying  lesser  excise
 duty  and  not  showing  the  correct  in-
 come  in  any  account  and  filing  false
 returns.  Thus,  the  company  in  gen-
 eral  and  share-holders  in  particular  are
 cheated  due  to  the  mai-practice  like
 one  I  raised  in  connection  with  Jeypore
 Sugars  Company  in  my  Unstarred  Q.
 No.  60006  on  7th  April.  1978.

 The  hon.  Minister  of  State  for
 Finance  in  reply  to  my  above  Ques-
 tion  stated  that  the  management  of
 the  Jeypore  Sugar  Company  sold  4.000
 quintals  of  levy  sugar  in  black  market
 without  supplying  to  the  various  allot-
 tees  in  various  States,  as  per  the
 directions  of  the  Central  Government,
 deliberately  filed  false  returns,  evaded
 huge  amounts  of  excise  duty  and  in-
 come-tax.  It  is  a  very  serious  econo-
 mic  offence  inasmuch  as  the  manage-
 ment  of  the  company  deprived  the
 general  public  of  the  huge  quantity  of
 sugar  at  a  fair  price  which  I  am  sure
 this  august  House  will  not  tolerate.
 The  company  has  evaded  excise  duty
 to  the  tune  of  Rs.  2-1/2  lakhs  roughly
 and  made  black  money  to  the  tune
 of  Rs.  30  lakhs  and  above.  By  such
 an  act,  the  company  has  committed  28
 serious  violation  of  Sugar  Control
 Order  issued  under  the  Essential  Com-
 modities  Act.  I  also  feel  that  the
 management  of  Jeypore  Sugar  Com-
 pany  hag  cheated  not  only  the  Cent-
 ral  Government  but  the  general  pub-
 lic  and  their  shareholders  by  deli-

 berately  falsifying  their  books  of  ae-
 counts  and  documents  and  filing  false
 returns  in  the  Sugar  Directorate  to
 suppress  this  huge  fraud  for  which
 they  must  be  punished  for  cheating
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 under  Section  420  read  with  420  (B)
 of  the  I.P.C,  This  happened  in  972
 whereas  we  are  now  in  1978.  I  fail
 to  understand  when  the  Department
 wag  quite  aware  of  such  facts  regard-
 ing  deliberate  falsification  of  books  of
 accounts  and  documents  and  filing
 false  returns  to  the  Sugar  Directorate
 of  the  Central  Government,  how  this
 huge  fraud  was  allowed  to  be  hidden
 under  the  rugs.  I,  as  a  member  of
 the  House,  general  public  and  the  re-
 presentative  of  the  poor  cane  growers
 of  Tamil  Nadu,  have  every  right  to
 demand  that  the  entire  facts  of  the
 case  should  be  brought  light  and  the
 guilty  be  punished.  I  want  to  know
 who  are  responsible  for  such  an  undue
 delay.  I  feel,  unless  some  important
 high  ups  are  involved  in  this  matter,
 there  cannot  be  this  much  of  delay.

 I  humbly  request  the  hon.  Minis-
 ster  for  Agriculture  through  you,  Sir.
 to  take  it  up  personally  and  to  see
 that  the  prosecution  is  immediately
 launched  against  the  management  of
 the  company  so  that  by  similar  acts
 the  management  of  the  other  com-
 panies  producing  sugar  or  any  other
 essential  commodities  do  not  resort  to
 such  methods.  This  is  one  of  the  in-
 stances  which  I  have  come  across,  but
 l  am  sure  that  the  manufacturers  of
 other  essential  commodities  are  also
 indulging  in  such  violations  for  which

 3  urge  that  the  Government  machinery
 must  be  made  strong  enough  to  detect
 such  economic  offences  and  punish
 them  in  accordance  with  the  law  with-
 out  any  delay.

 To  avoid  all  such  exploitations  of
 farmers,  consumers  and  to  avoid  evad-
 ing  of  taxes,  I  had  spent  some  time  to
 evolve  a  workable  method  which  I
 am  presenting  below:

 The  sugar  industry  has  been
 plagued  by....

 MR.  CHAIRMAN:  Please  conclude.
 You  can  send  it  in  writing  to  the
 Minister.  It  will  curtail  the  time  of
 the  other  Members.  Please  try  to
 conclude  in  one  minute.

 SHRI  M.  R.  LAKSHMINARAYA-
 NAN:  This  is  a  very  vital  policy.  So,  I
 will  conclude  within  two  minutes.  I
 appeal  that  this  is  a  new  policy  which
 must  be  adopted:  (1)  the  Govern-
 ment  should  nationalise  sugar  factories.
 in  corporate  sectors:  (2)  they  can
 convert  them  into  co-operative  sugar
 factories  or  (3)  they  should  be  made
 as  conversion  centres  alone  so  that  you
 can  avoid  all  sorts  of  problems.  Last-
 ly....

 MR.  CHAIRMAN:  You  have  taken
 more  time.  I  am  sorry.  Your  time
 is  over.

 SHRI  M.  R.  LAKSHMINARAYA-
 NAN:  I  have  only  one  point  to  make.

 MR.  CHAIRMAN:  You  were  saying
 lastly  all  along.  We  cannot  carry  on’
 like  this.

 SHRI  M.  R.  LAKSHMINARAYA-
 NAN:  Coming  to  wheat,  here  I  have
 got  a  book  regarding  subsidy.

 MR.  CHAIRMAN:  You  will  have  to
 conclude,  now,  Mr.  Bhanu  Pratap
 Singh.

 कृषि  झौर  सिचाई  मंत्रालय  में  राज्य  संत्री
 (शी  भान  प्रताप  सिह)  :  सभापति
 महोदय,  मैं  आप  का  अभ्राभारी  हूं  कि  आपने

 मुझे  अ्रपने  विचार  सदन  के  समक्ष  रखने  का
 अवसर  दिया  t  मैं  उन  सभी  माननीय  सदस्यों
 का  भी  प्राभारी  हूं,  जिन्होंने  अपने  मूल्यवान
 सुझाव  इस  मंत्नालय  की  मांगों  के  सम्बन्ध
 में  रखे  हैं  7  मैं  यह  भी  कहना  चाहता  हूं  कि
 उन  की  बहुत  सी  बातें  ठीक  हैं,  उन  में  तथ्य
 हैं,  हम  उन  पर  विचार  करेंगे  और  यथासम्भव
 उन  पर  अमल  भी  करेंगे  ।  लेकिन  कुछ  ऐसी
 भी  आझ्ालोचनायें  की  गई  हूँ,  जो  पूर्णतया
 तथ्यहीन  हैं  श्रौर  मैं  उन  विषय  में  कुछ  बाते
 कहूंगा  t

 परन्नु  इससे  भी  पूर्व  मैं  यह  कहना  चाहता
 हूं  कि  मुझे  इस  बात  पर  खेद  है  कि  जब  इतने
 महत्वपूर्ण  विषय  पर  इस  सदन  में  चर्चा  चल
 रही  हो,  उस  समय  माननीय  सदस्य  बहुत
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 बड़ी  संख्या  भें  भ्रनुपस्थित  हैं  ।  हम  लोगों
 से  भ्रश्न  पूछा  जाता  है  कि  भाखिर  खेती  की
 उन्नति  क्‍यों  नहीं  हो  रही  है।  मैं  कहना
 चाहता  हूं  कि  इसके  अनेक  कारणों  में  से  सब
 से  बड़ा  कारण  यह  है  कि  जनता  के  चुने  हुए
 प्रतिनिधियों  ने,  कृषि  में  जितनी  दिलचस्पी
 दिखानी  चाहिए  थी,  उतनी  दिलचस्पी  नहीं
 दिखाई  है  t

 आलोचना  के  बारे  में  उत्तर  देने  से  पूर्व  मै
 कुछ  सामान्य  बातें  भी  श्राप  के  सामने  रखना
 चाहता  हूं  ।  सब  से  पहली  बात  तो  यह  है  कि
 हम  को  कोई  नई  साफ़  स्लेट  लिखने  के  लिए
 नहीं  मिली  है  स्लेट  पर  कुछ  लिखा  हुआ  हो

 तो  उसको  आसानी  से  मिटा  कर  फिर  लिखा
 'भी  जा  सकता  है।  मगर  हम  को  विश्सत  में

 कुछ  नीतियां  मिली  हैं,  उन  नीतियों  से  जुड़े
 हुए  कुछ  कानून  कायदे  हैं,  कुछ  सोचने  का  ढंग
 है  1  जो  प्रचार  चलता  श्राया  है  बीसों  वर्षों
 से  उसका  भी  प्रभाव  लोगों  के  दिमाग  पर  है  t
 इन  सब  के  कारण  आज  जिस  ढर  में  गाड़ी
 पड़  गई  थी  और  लगभग  30  वर्षों  तक  पड़ी
 रही  उससे  निकाल  पाना  इतना  सरल  काम
 नहीं  है  ।  जो  सोचने  का  ढंग  है  उसको  बदलना
 है  1  वह  ऊपर  से  नीचे  तक  व्याप्त  है  ।  उस
 सोचने  के  ढंग  को  बदलना  इतना  आसान  नहीं
 है।  मैं  समझता  हूं  कि  पत्थर  की  चट्टान
 को  तोड़ना  ग्रासान  है  लेकिन  परम्परागत
 रूढ़ियों  से  लगी  हुई  जो  बातें  हैं  उन  को  बदलना
 काफी  कठिन  काम  है  1  हम  उस  को  बदलेंगे,
 हमारा  इशादा  है  लेकिन  उसको  बदलने  में
 समय  लगेगा  ।  मैं  इस  का  एक  समानान्तर

 उदाहरण  देना  चाहता  हूं  कि  यह  बातें  कितनी
 कठिन  होती  हैं।  हरिजनों  का  उदाहरण  ले
 लीजिए  ।  सभी  चाहते  हैं  कि  उन  का  उद्धार
 हो,  सभी  चाहते  हैं  कि उन  के  साथ  सद्व्पवहार
 हो,  परन्तु  फिर  भी  नहीं  हो  पाता  a  किसानों
 की  भी  दशा  उस  से  मिलती  जुलती  है  ।  वे

 प्रछत  तो  नहीं  माने  गए  हैं  इस  देश  में  परन्तु
 मैं  यह  कहूँगा  कि  उन  के  साथ  सभाज  ने  जो

 व्यकहार  किया  है  झब  तक  वह  ऐसा  रहा  है

 कि  ह  ब्वाय  नहीं  मिलता  रंहा।  यह  सात

 लिया  गया
 +  no

 एक  भाननीय  सदस्य  :  ह. ह  दीजिए  ।

 श्री  भागु  प्रताप  सिंह  :  मैंने  तो  कह  दिया,
 इरादा  है  इस  सरकार  का  लेकित  समय  लगता  है
 परम्पराशों  को  भौर  विचारों  को  बदलने  में  t

 थोड़ा  श्राप  समय  दीजिए  ।  हम  ने  बदला  भी

 है  जो  हमें  समय  मिला  है  उस  में  लेकिन
 मैं  अपनी  कठिनाइयां  रख  रहा  हूं  कि  जो

 परम्पराएं  हैं  उन  को  तोड़ने  में  समय  लगेगा  I

 यह  दशा  किसानों  की  बना  दी  गईं  थी  कि

 सारे  झन्य  बर्गो  के  हित  उन  के  हित  के  ऊपर

 रख  दिए  गए  थे  ।  यह  मान  लिया  गया  था
 कि  जो  कुछ  भी  निर्णय  होगा  वह  किसानों  के

 लिये  मान्य  होगा  ।  उन  के  हितों  की  कोई

 परवाह  नहीं  की  गई  थी  v  यह  संब  बदलने

 का  हमारा  विचार  है  शौर  हम  बदलेंगे  ॥

 दूसरी  बात  मैं  यह  कहना  चाहता  ह  कि

 श्षि  अपने  झाप  में  उद्योग  से  भिन्न  है।  उस

 के ध्न्दर  नीतियों  में  परिवर्तेन  करने  में  समय

 लगेगा  |  अाज  किसी  वस्तु  का  श्रौद्योगिक

 क्षेत्र  में श्रगर  भ्रधिक  उत्पादन  हो  रहा  है  तो

 श्राप  एक  बिजली  का  बटन  दबा  कर  के  यो

 स्विच  श्राफ  कर  के  उसका  उत्पादन  बन्द

 कर  सकते  हैं,  परन्तु  क्या  क्रषि  में  इस  प्रकार

 से  उत्पादन  बन्द  कर  सकते  हैं  ?  अगर  उद्योग

 में  किसी  चीज  के  श्रधिक  उत्पादन  की  जरूरत

 हो  तो  दूसरा  बटन  दबा  कर  ऐसा  कर  सकते

 हैं,  परन्तु  क्या  कुंचि  में  ऐसा  कर  सकते  हैं  ?

 तो  जब  यह  संभव  नहीं  है  तो  समय  जरूर

 लगेगा  एक  सीजन  में  थोड़ी  सी  गलती  हो

 जाय  तो  उस  गलती  को  अगले  i2  महीने

 तक  सुधारा  नहीं  जा  सकता  |



 5  gg7  DG,  1078-79  Min,  of  CHAITRA  3a,  १900  (SAKA)  Agri.  &  Irrigation  338

 शक  तीसरी  बात  पर  भी  झांप  को  ध्यान
 देना  चाहिए  कि  योजनाएं  हम  भले  ही  बनाते

 हैं,  परन्तु  जनकों  कार्यान्वित  करने  की  जिस्मेदारी
 राज्य  सरकारों  पर  है  और  जिस  हदू  तक
 तल्परता  के  साथ,  कार्मकुशलता  के  साथ
 राज्य  सरकारें  हमारे  बताएं  हुए  रास्ते  पर

 चलेंगी  या  राज्य  सरकारें  अपने  से  सोच

 कर  किस  तरह  से  किसानों की  सहायता  करेंगी

 उसी  हद  तक  उस  राज्य  में  कृषि  की  प्रगति

 हो  सकती  है॥  इन  तमाम  बातों  का  झाथ
 ध्यान  रखें  और  थोड़ा  घीरज  रखें  तो  मैं  श्राप

 को  विश्वास  दिलाता  हूं  कि  जनता  पार्टी

 पुराने  सारे  सोचने  के  तरीकों  को  बदलने

 के  लिए  बढ़  संकल्प  है  और  बदलगी  ।

 अब  कुछ  जो  झालोचनाएं  हो  रही  है
 उनके  विषय  में  कहना  चाहता  हुं  7  खाद
 स्थिति  के  बारे  में  बावजूद  इस  के  कि  पिछले
 बे 1  करोड़  टन  अनाज  कम  पैदा  हमा,  था
 देश  में,  i2:  बिलियन  टन  से  गिर  कर
 4:  मिलियन  टन  हो  गया  था  फिर  भी

 स्थिति  बहुत  ही  संतोषजनक  बनी  रही  ।

 मूल्यों  के विषय  में  कल  माननीय  शिन्दे  साहब
 ने  कहा  था  कि  मूल्यों  को  हम  स्थिर  नहीं  रख
 सके  ।  आज  वह  यहाँ  उपस्थित  नहीं  हैं  ।
 मैं  बतलाना  चाहता  हूं  कि सन  976-77
 ओर  977-78  के  बीच  चावल  का  मूल्य  खुले
 बाजार  में  3.2  प्रतिशत  बढ़ा  है,  गेहूं  का

 मूल्य  केवल  3  प्रतिशत  बढ़ा  है  जब  कि  सामान्य

 सूचकाँक  5  प्रतिशत  बढ़ा  है  1  इस  का  भ्रर्थ

 यह  होता  है  कि  जब  कि  अनाज  के  मूल्य
 5  प्रतिणत  से  कम  बढ़े  हैं  तो  कृषि  से  भिन्न

 वस्तुओं  के  मूल्य  पॉच  प्रतिशत  से  ज्यादा  बढ़े
 होंगे,  तब  यह  श्रौसत  पांव  का  आया  तो
 मैं  यह  दावे  के  साथ  कह  सकता  हूं  कृषि  से
 भिन्न  वस्तुओं  के  मूल्य  में  जितनी  बढ़ोत्तरी
 हुई  है  उसकी  तुलना  में  कृषि  वस्तुओं  के

 मूल्यों  में  कम  बढ़ोत्तरी  हुई  है  बावजूद  इसके
 कि  कम  पैदावार  हुई  थी  ।  मैं  यह  भी"  कहना
 चाहता  हूं  कि  यह  बढ़ोत्तरी  जरूरी  थी  1d  यह

 कसी  सम्भव  नहीं  है  कि  कृषि  से  भिन्न  वस्सुझों
 के  मूल्य  बढ़ते  चले  जायें  झोर  कृषि  वस्तुओं
 के  मूल्य  तीन  साढ़े  तीन  फीसदी  भी  बढ़ें  तो
 उस  पर  आपति  की  जाये  ।  जो  भी  इस  प्रकार
 की  आपत्ति  करते  हैं  बे  वास्तव  में  किसानों  के
 हितैषी  नहीं  हैं  ।  (व्यवधान)

 खाद्य  स्थिति  संतोषजनक  है,  इसको
 हम  कुछ  बातों  से  सिद्ध  कर  सकते  हैं  ।  हमने
 सोवियत  यूनियन  का  लगभग  i5  लाख  टन
 उधार  का  गेंहूं  वापिस  करने  का  फैसला  किया
 है,  उधार  वापिस  कर  भी  रहे  हैं।  हमने
 एक  लाख  टन  जादे  की  ,सप्लाई  वियतनाम
 को  की  है  |  इसके  अतिरिक्त  सिद्धांत  रूप  से
 वियतनाम  को  अतिरिक्त  तीन  नाख  टन  गेहूं
 देने  का  भी  फैसला  किया  जा  चुका  है।
 श्रफगानिस्तान  श्ौर  इंडोनेशिया  को  पत्षास-
 पचास  हजार  टन  गेहूं  की  सप्लाई  की  जा  रही
 है।  977  में  हमने  बीस  लाख  टन  बासमती
 चाबल  का  भी  निर्यात  किया  है।  इस  समय
 यह  प्रश्न  भी  विच्ाराधीन  है  कि  क्या  हम  गेहूं
 का  वाणिज्यिक  तिर्यात  भी  कर  सकते  हैं  t
 इसके  अलावा  दो  लाख  टन  से  अधिक  गेहूं
 “फूड  फार  वर्क”  स्कीस  के  अन्तर्गत  भी  दिया
 गया  है  ।  १  स  तरह  से  शब  खाद्य,न्न  को  स्थिति
 सुधरी  है,  कम  से  कम  मेरे  सोचने  के  ढग
 के  अनुधार  और  >सका  यक  भी  प्रमाण  है
 कि  श्राज  देश  में  तीन  राज्यों  को  छोड़  कर
 किसी  राज्य  में  किसानों  से  सीधे  उनकी
 मर्जी  के  खिलाफ,  गल्ले  की  बसूली  नहीं  ही
 रही  है.  जिन  तीन  राज्यों  में  यह  _वसुली
 ही  रहो  है  उनका  नीम  हैं--कर्नाटक,  केरल
 और  पश्चिम  बंगाल  ।  श्राप  स्वर  निर्णय  कर
 सकते  हैं  कि  किस।नों  के  कौन  हितँपी  है
 श्ौर_ कौन  हितेबी  नहीं  हैं।  किसानों  के
 घर  से  जबरदस्ती  किसी  निर्धारित  मूल्य  पर
 गल्ले  की  वसूली  को  में  उनके  साथ  प्रन्याय
 समझता  हूं  ।

 यहां  पर  मूल्यों  का  प्रश्न  भी  उठाया

 गया  d  हमने  कुछ  मूल्य  बढ़ाये  हैं।  घान  का
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 मूल्य  74  से  77  रुपए  किया  गया  |  गेहूं
 का  मूल्य  i05  से  112  रुपए  50  पैसे  किया
 गया  ny  चने  का  भाव  95  से  i25  रुपए
 किया  गया  ,  मैं  इस  बात  को  स्वीकार  करता
 हूं  कि  चने  को  छोड़  कर,  जो  और  बढ़ोत्तरी
 की  गईं  है  वह  कोई  बहुत  ज्यादा  नहीं  है  (व्यवधान)
 मैं  स्वयं  मानता  हूं  कि  बढ़ोत्तरी  बहुत  ज्यादा
 नहीं  है,  लेकिन  परिस्थितिप्रों  में  शन्तर  है
 उगाही  मूल्य  श्रौर  समर्थन  मूल्य  इन  बोनों  में
 भ्रन्तर  है।  पहले  उगाही  मूल्य  था  लेकिन  भ्राज
 केवल  समर्भत  मूल्य  है  भ्रन्तर  यह  है  कि  पहले
 जबरदस्ती  का  सौदा  था  लेकिन  आज  हम
 ूबते  हुए  किसानों  की  उबारने  के  लिए  उनकी
 सहायता  करने  जाते  हैं  t  क्‍या  दोनों  में
 आपको  श्न्तर  नहीं  दिखाई  देता  है।  बहत
 अन्तर है  |  पहले  जबदंस्ती  का  सौदा  था  लेकित
 आज  हमे  उनकी  सहायता  के  लिए  जाते

 हैं  |  मैं  यह  भी  कहता  चाहता  हूं  कि  परिस्थितियां
 ऐसी  पैदा  कर  दी  जायें  कि  किसानों  को  भ्रच्छा
 मूल्य  मिले,  सपोर्ट  प्राइस  कुछ  भी  हो,  किसान
 बननी  उपज  सपोर्ट  प्राइस  से  ऊपर  बेंच  सके
 और  ऐसा  ड््श्रा  भी  है,  जब  हमने  धान  पर  से
 प्रतिबंध  उठा  लिए  थे  तो  उसका  फल  यह  हुआ
 कि  जो  सरप्लस  स्टेट्स  हैं  उनके  किसानों  को
 ज्यादा  कीमत  मिली  ।  इसके  आंकड़े  हैं  1
 (ध्यवधात)  में  द्ोनसिन  प्राइमेज  बताना

 चाहता  हूं.  (ध्यक्धान)  किसानों  को  उत्तर
 प्रदेश  में  (व्यकधान)

 MR.  CHAIRMAN:  I  think  hon.  Mem-
 bers  will  benefit  if  they  listen  and
 later  they  can  ask  questions  by  way
 o¢  clarification.

 sit  भानु  प्रताप  सिंह  :  मैं शाप  को  थोक
 भाव  बतल।  रहा  हूं-“-उत्त र  प्रदेश  में  !  97  7-78
 में  धान  कटने  के  चार  महीने  के  अन्दर  82  से
 90  रुपये  भाव  रहा  t  मध्प्र  प्रदेश  में  96

 रुपये  से  .i5  रुपये  रहा  और  पंजाब  में  77
 रुपये  से  100  रुपये  रहा  ।  एक  तरफ़  त्तो
 किसानों  को  ऊंचे  मूल्य  मिने,  दूसरी  तरफ़
 जो  डेफिपिट  स्टेट्स  थीं--चावल  में,  उन
 के  उपभोक्ताओं  को  खजे  बाज़ार  में  सबते
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 मूल्य  पर  आवल  मिला  ।  जिहार  में  इस  क्ष
 39  से  475  ब्पये  भाव  रहा;  जबकि

 पिछले  वर्ष  हसी  झवधि  में  175 से  290
 रुपये  था।  महाराष्ट्र  में  45%  162  रुपये
 रहा,  जब  कि  इसी  अवधि  में  पिछले  ये
 75  से  220  रुपये  था  in  वैल्ट-बंगाल  में
 60  से  20  रुपये  रहा,  जब  कि  पिछले

 वर्ष  192%  220  रुपये  था  ।  कैरल  में  75
 रुपये  से  205  रुपये  रहा,  जब  कि  पिछले  वर्ष
 205  से  245  रुपये  था,  दिल्ली  शहर  में

 इस  वर्ष  65  रुपये  का  भाव  रहा,  जब  कि
 पिछले  वर्ष  80  रुपये  था  ।

 मैं  यह  निवेदन  करना  चाहता  हुं  कि
 सर्पोट  प्राइस  के  झरिरिवत  भी  सरकार  ऐसे
 कदम  उठा  सकती  है,  जिस  का  किसानों
 को  लाभ  मिलेगा  v  मैं  यह  भी  कहे  सकता  हूं--..
 मेरे  मंत्रालय  का  ऐसा  इरादा  है,  हम  चाहते
 हैं  कि किसान  .22  रुपये  50  पैसे  से  भ्रधिक
 पर  श्रपना  गेहूं  बेच  सकें  ।  हम  को  बड़ी
 खुशी  होगी,  अगर  वहू  इस  भाव  से  भ्रधिक
 पर  बेच  सके,  हम  ने  इस  भाव  पर  लेने  की
 जबरदस्ती  की  कोई  योजना  नहीं  बनाई  है,
 लेकिन  साथ  ही  मैं  यह  भी  स्पष्ट  कर  देना
 चाहता  हूं  कि  किसान  चाहे  जितनी  बड़ी
 मात्रा  में  श्रपना  गेंहूं  इस  भाव  पर  बेचने  को
 तैयार  होगा,  बह  सारा  गेहं  सरकार  खरीदेगी  |
 मैं  इस  बात  को  मानता  हूं  कि  हमारा  जो  तन्‍त्न
 है,  आप  सब  इस  बात  से  परिचित  हैं  और
 मैं  भी  उसी  देश  का  हूं  जिस  देश  के  भ्राप  हैं,
 बहुत  से  लोग  गड़बड़  करने  वाले  हैं--इस
 देश  में  ।  लेकिन  मैं  आप  से  निवेदन  करना
 चाहता  हुं---खास  तौर  से  संसद  के  माननीय
 सदस्यों  से  और  तमाम  विधान  सभाझ्रों  के  सदस्यो
 से--भ्राखिर  उन  का  भी  तो  कुछ  कत्तव्य  है।
 जब  भी  उन  के  क्षेत्र  में  गेहूँ  या धान  कम  मूल्य
 पर  बिके  तो  या  तो  वे  वहां  के  श्रधिकारी  से  मिल
 क्र  उस  को  ठीक  करा  लें,  झन्यथा  हम  को
 सूचना  दें  ।  उन  की  सूचना  सिलने  के  24
 घन्टे  के  अन्दर  हमारा  प्रयास  होता  है  और  जिन
 माननीय  सदस्यों  ने  हमको  सूचना  दी  है,  चाहे
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 उड़ीसा  के  हों  या  जन्य  किसी  राज्य  के  हूं,
 हम  ने  वहां  पर  व्यवस्था  की  है  समर्थन  मूल्य
 पर  माल  खरोदा  जाय  t  इसके  लिये  एफ०
 सी०  आई०  को  चाहे  कितनी  कीमत  चुकानी
 पड़े,  यह  सर्पोर्ट  प्राइस  एक  प्रकार  से  सरकार
 का  आश्यासन  है  शौर  इस  भ्राश्वासन  को

 हर  तरह  से  पूरा  किया  जायगा,  लकिन  इस
 में झाप  के  सहयोग  की  भ्रावश्यकता  है  |

 भ्रधिष्ठाता  महोदया,  इस  सदन  में  एक
 बात  कही  गई  कि  धान  और  गेहूं  के  मूल्यों
 को  निश्चित  करते  समय  दक्षिण  भारत  के
 किसानों  के  साथ  न्याय  नहीं  किया  गया  &  या
 कम  से  कम  धान  पैदा  करने  वाले  राज्यों
 के  साथ  न्याय  नहीं  हुआ  है  कुछ  ऐसे  संकेत
 भी  किये  गये--चूंकि  मंत्रीगण  उत्तर  भारत
 के  है,  इस  लिये  धान  पैदा  करने  वाले  किसानों
 के  साथ  इन्साफ़  नहीं  हुआ  है  ।  मैं  बिना
 इस  बात  पर  अपने  विचार  व्यक्त  किये---
 यह  कहना  चाहता  हूं--प्रपने  देश  में  जो  धान
 और  गेहूं  का  मूल्य  ”  वह  परम्परा  गत  है  t
 बह  एक  प्रकार  रे  ऐतिहासिक  तथ्य  है  ।
 सन्‌  i940  से  में  ने  खेती  करता  शुरू  की
 है  भौर  श््राज'  तक  गे  $  शौर  धान  की  एक  निस्वत
 रही  है,  जो  सरकार  ने  निश्चित  की  है  ।
 व्यक्गित  रूप  से  मैं  इसको  ठीक  नहीं  मानता
 हूं  लेकिन  मैं  यह  कहना  चाहता  हूं  कि  यह  जो
 दोनों  का  रेशो  हैं,  यह  परम्परागत  है  और  जैसा
 कि  में  कह  चुका  हूँ  परम्पराओों  कों  तोड़ना
 जरा  कठिन  होता  है  । झ्रोप  भी  कोशिश
 करिये  ।  मेरी  यह  व्यक्तिगत  राय  हैं  जिस  को
 मैंने  जाहिर  किया  है  कि  यह  प्रोपोर्शन  ठीक
 नहीं  है  लेकिन  इस  के  साथ  ही  मैं  यह  कहना
 चाहता  हूं  कि  इस  के  लिए  जनमत  बनाना
 पड़ेगा  t

 Is  hrs.

 SHRI  AMAR  ROY  PRADHAN
 (Cooch  Bihar):  Then  what  is  the  solu-

 tion?  You  must  tell  ug  that.

 eft  arg  serra  सिंह  :  देखिये,  पहले
 74  रूपये  क्विटल  धान  को  कीमत  थी  और

 गेहूं  की  कीमत  भरी  05  थ्पये  शौर  रेशो
 थी  11.43 0

 SHRI  ्  ARUNACHALAM  (Tirune.
 Weli);  From  which  year?

 SHRI  BHANU  PRATAP  SINGH:
 ‘1974-75,

 SHRI  V.  ARUNACHALAM:  What
 was  the  rate  of  wheat  in  that  year?

 SHRI  BHANU  PRATAP  SINGH:  i
 am  telling  you.  You  are  not  listening.
 The  ratio  was  hha;  now  it  is  T7:110,

 wa  यह  रेशो  हो  गई  है  t  डेसीमल  प्लेस  में
 )  का  फ़र्क  है  भौर  भ्रभी  जो  ढाई  रुपये  बड़े  हैं,

 इसक  लिए  अगले  सितम्बर  तक  प्रतीक्षा
 कीजिए  ।  यह  हमेशा  श्ागे-पीछे  होता  है।
 जब  वह  फ़सल  आएगी  तो  उस  पर  विचार
 करेंगे  लेकिन  मैं  सिफ  इतना  ही  कहना  चाहता
 हूं  कि  यह  जो  रेशो  है  यह  ब्ोक्योरमेंट  के  पहले
 का  है।  जब  कोई  प्राक्योरमेंट  नहीं  होता  था
 उस  समय  भी  धोने  की  कीमत॑  गेहूँ के  मेंकाबले
 में  हमेशा  क्रम--रहीहैग

 शन  मैं  कुछ  ग्राम  विकास  के  विषय  में
 कहना  चाहता  हूं  ।  लगभग  5,000  ब्लाक्स
 हैं  और  इस  वक्‍त  3426  ब्लाक्स  में  कुछ  न  कुक
 और  कोई  न  कोई  कार्यक्रम  चल  रहा  है ।
 इन  में  से  2,000  व्लाक्स  को  छोड  कर  उनमें
 नये  सिर  से  इन्टेंसिक  काम  होगा  लेकिन
 बाकी  जो  3426  में  2,000  ब्लाकों  के
 अतिरिक्‍त  हैं,  उन  में  जो  काम  श्ाज  चल
 रहा  है,  बहू  चलेगा,  वह  बन्द  नहीं  होगा  भौर
 ने  ही  बहू  कम  होगा  ।  नये  काम  को  सरकार
 छोटे  किसानों  के  लिए  करेगी  वह  हैं  सघन  खेती,
 पशु  पालन,  सछली  पालन,  वन  लगाना,
 ग्राम  और  लघु  उद्योग  की  स्थापना  और  एक
 नया  प्रयास  कृषक  सेवा  को  एक  व्यवसाय  का
 रूप  देने  का  है  1  बाकी  चीज़े  तो  स्पष्ट
 हैं  लेकिन  थोड़ा  सा  विस्तार  से  भन्तिम  बाल
 के  बारे  में  कहूंगा  ।  जो  लोग  यह  सुनते  हैं
 कि  अमेरिका  में  4,  5  प्रतिशत  ही  लोग  खेती
 का  काम  करते  हैं,  उन  को  मैं  यह  बतलान।
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 [श्री  सानु  प्रताप  सिह]
 चाहता  हूं  कि  यद्यपि  वास्तविक  खेती  में  4,  5
 प्रतिशत  लोग  ही  वहां  पर  लगे  हैं  लेकिन
 किसानों  को  सहायता  प्रस्तुत  करने  में  कम  से
 कम  उसके  छयोढ़े  लोग  लगे  हुए  हैं।  झाज
 अपने  देश  में  किसानों  को  सहायता  पहुंचाने
 के  लिए  प्लान्ट  प्राटेक्शन  के  लिए,  मशीन
 ठीक  करने  वाले  शौर  इस  प्रकार  की  सेवाएं
 पहुंचाने  वाले  स्वतन्त्र  रूप  से  नहीं  हैं,  सिवाय
 थोड़े  से  ब्लाक  वगैरह  में  मिलते  हैं  ।  मगर
 वह  मेरी  दृष्टि  से  अपर्थाप्त  है।  हम  को
 गांवों  के  ही  लड़कों  को  बाहर  निकाल  कर
 कृषि  के  विषयों  में  शिक्षा  देसी  होगी  शौर
 उनको  इस'  तरह  स्थापित  कर  करना  होगा
 कि  वे  स्वयं  भी  थोड़ा  सा  कमा  सकें  और  अपने
 पड़ोसी  किसानों  की  भी  सेवाएं  कर  सके  t

 हमारे  देश  में  4,426  ब्लाक्स  हैं  इनमें
 से  कुछ  ऐसे  भी  हैं  जिनमें  पर्व  सरकार  के

 कुछ  प्रभावशाली  लोग  ने  एक  ही  ब्लाक में  दो-
 दो  और  तीन-तीन  कार्यक्रम  एक  साथ  चलवा
 दिये  ।  श्रव  यह  फेसला  किया  गया  है  कि  एक
 क्षेत्र  में  एक  ही  कार्यक्रम  चलेगा  ।यह  भी  निश्चय
 'किया  गया  है  कि  जहां  इप्लीकेशन  है,  ट्रिप्लीकिशन
 है.  उस  संख्या  तक  ब्लाक  बढ़ा  लिये  जाएं  ।
 इसका  परिणाम  यह  होगा  कि  4,426
 ब्लाकों  में  से  3,500  ब्लाकों  में  कुछ  न  कुछ
 काम  होगा  और  इस  तरह  75  प्रतिशत
 ब्लाकों  में  यह्‌  काम  होने  लगेगा  ।

 अब  यहां  किसानों  को  मिलने  वाले
 कर्ज  का  जिक्र  किया  गया  ।  इस  सम्बन्ध  में

 कुछ  फेसले  किये  गये  हैं  जिनके  अनुसार
 वाणिज्यिक  बैंकों  से  और  सहकारी  बैंकों  से
 मिलने  वाले  लम्बे  कर्ज  की  दद  कर  भझ्ब  ]
 प्रतिशत  से  ज्यादा  नहीं  होगी  +  माइनर
 इरॉगेशन  और  लेण्ड  डवलपमेंट  के  लिए  मिलने
 वाले  कर्ज  की  दर  साढ़े  दस  प्रतिशत  होगी  ny
 इसी  तरह  वाणिज्यिक  और  सहकारी  बैंकों
 से  शार्ट  ट्में  कर्जों  के  विषय  में  भी  बात  चल

 रही  है  |  इस  के  लिए  भी  कुछ  न  कुछ  सूद
 दर  गिरायी  जाएगी  ।
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 चीनी  उद्योग  के  बारे  में  कई  बार  इस
 संबत  में  मामला  ठ  चुका  है।  लेकिन  फिर
 भी  यह  झावश्यक है  कि  इस  के  विषय  में

 कुछ  कहा  जाए  ।  हमारे  ऊपर  यह  'भ्ारोष॑
 लगाया  गया  है  कि  हम  ने  चीनी  उद्योग  का
 कुप्रबंध  किया  है,  मिसमेनेजमेंट  किया  है।
 झ्रधिषठाता  महोदय,  यह  इन्डस्ट्री  हमको
 मिसमेनज्ड  स्टेट  में  मिली  थी!  विरासत  में
 मिली  थी।  इस  उ्ोग  में  सब  से  बड़ा
 मिप्तमेनेजमेंट  यह  किया  गया  कि  बिना  इस
 बात  को  सोचे  हुए  कि  हमारे  देश  में  कितनी
 चीनी  की  जरूरत  पड़ेगी,  हम  कितना  इसका
 निर्यात  कर  सकेंगे,  कितनी  इसकी  देश  में
 खपत  होगी,  अ्रंघांघुंघ  गन्ने  की  पैदाबार  बढ़ने
 दी  गयी  ।  इसी  तलिममेनेजमेंट  के  कारण,
 हमारे  देश  को  गन्ने  की  जितनी  झावश्यकला
 है,  जितनी  चीनी  हम  खपत  कर  सकते  हैं,
 उससे  ज्यादा  गन्ना  पैदा  करने  दिया  गया  ।
 यह  i0-5  फीसदी  ही  ज्यादा  पैदा  नहीं

 किया  गया  बल्कि  बहुत  अधिक  पैदा  किया  गया।
 मैं झांकड़े  देकर  बताना  चा०ता  हूं  कि  पिछले
 साल  चीनी  का  केरी  ओवर  i6  हजार  ठन
 से  ज्यादा  था।  इस  वर्ष  कम  से  कम  73  लाख
 टन  की  पैदाचार  होगी  ।  पिछले  साल  चीनी  की
 खपत  साढ़े  सैतीस  लाख  टन  हुई  थी  ।  इसका
 अर्थ  हु  निकलता  है  श्गर  हम  एक्सपोर्ट  भी
 करें  तब  भी  खपत  करने  के  बाद  चीनी  समाप्त
 नहीं  होगी

 चीनी  के  निर्यात  की  बात  कही  जाती  है  ।
 आज  संसार  में  चीनी  इतने  कम  मूल्य  प्र  बिक
 रही  है  कि  हम  उसमें  बहुत  घाटा  उठायेंगे  1
 लेकिन  फिर  भी  हम  ने  उस  घाटे  को  उठाने
 और  निर्यात  करने  का  फैसला  किया  है  ।  हमारे
 माननीथ  चौधरी  साहब,  जो  मुजफ्फरनगर
 के  रहने  वाले  हैं,  ने  कुछ  तानाकशी  की  कि
 माननीय  मंत्री  जी  ने  किसानों  से  कहा  है  कि
 गन्ना  कम  पैदा  करो  ।  मैंने  बेशक  कहां  है
 झौर  फिर  इस  सदन  में  भी  कहना  चाहता  हूं
 कि  झगर  झापके  दिल  में  सचमुच  में  किसानों
 के  लिए  हमदर्दी  है  तो  श्राप  भी  किसानों  को

 _यहू  राय  दें  कि  के  ऐसी  फसल  पैदा  करें  जिसकी
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 देश  और  विदेश  में  मांध  हो  ।  ऐसी  फसल  न
 पैदा  करें  जिसकी  मांग  न  हो

 चौधरी  बलबीर  सिह  (होशियारपुर):
 चीनी  ज्यादा  है  तो  भौर  मिलें  क्यों, भाप  खोल

 रहे  हैं  ?

 हरी  भागु  प्रताप  सिह  :  कहां  खोली  है  ?

 थौधरी  बलबोर  सिह  :  पंजाब  में  चीफ
 मिनिस्टर  ने  उसका  झोपनिंग  किया  है  एक
 हफ्ते  के  भ्रन्दर  भ्रन्दर  यह  हुआ  है  ।

 श्री  भानु  प्रताप  सिंह  :  पुरानी  बन  कर
 तैयार  हो  गई  होगी  ।  भ्रव  उसको  तो  खोलना

 ही  था  (ध्यबधान)  ।  आप  मेरी  बात
 को  सुनेंगे  तो  अपको  भी  फायदा  होगा  और
 किसानों  को  भी  होगा  ।

 MR.  CHAIRMAN:  Will  you  please
 resume  your  seats.  The  Members
 may  Please  resume  their  seats.

 SHRI  Vv.  ARUNACHALAM:
 Madam,  I  have  a  point  of  order.

 MR.  CHAIRMAN:  Please  tell  me
 what  is  the  point  of  order.

 SHRI  Vv.  ARUNACHALAM:
 Madam,  he  is  misleading  the  House
 by  giving  false  figures.  The  pro-
 curement  price  in  1974,  according  to
 the  information  given  by  the  Minis-
 ter,  was  Rs.  105,  But  in  fact  it  was
 Rs.  95.  From  Rs.  95.0  it  hag  in-
 creased  to  Rs.  112.50.

 MR.  CHAIRMAN:  You  resume
 your  seat.  He  will  now  reply  to
 that.  प

 SHRI  BHANU  PRATAP  SINGH:
 Madam,  I  am  very  ,sorry  to  know
 that  the  hon.  Member  is  misinformed
 on,  this  point.  ‘The  procurement
 Price  of  wheat  wag  never  Rs.  95.0.

 SHRI  Vv.  ARUNACHALAM:
 I  have  got  the  document.  I  will  lay
 it  on  the  Table.

 MR.  CHAIRMAN:  No,  no,  you
 cannot  lay  it  on  the  Table  of  the
 House.

 SHRI  Vv.  ARUNACHALAM:
 I  am  handing  it  over  to  the  Minister.
 Untrruptions).

 MR,  CHAIRMAN:  Hon.  Members
 may  please  understand  that  the  Minis-
 ter  can  only  deal  with  one  point  at
 a  time.  He  is  now  dealing  with  a
 particular  point.  He  is  not  talking
 about  paddy.  He  is  dealing  with
 sugar.

 aft  arr  प्रताप  सिंह  :  मैं  शक्कर  की
 बात  कर  रहा  था  t  मैं  फिर  दौहराना
 चाहुता  हूं  कि  किसान  को  गन्ना  कम  बोना
 चाहिये  1

 MR.  CHAIRMAN:  Excuse  me  Mr.
 Minister.  A  point  of  order  was  raised
 by  the  hon.  Member,  Mr.  Arunachalam
 about  the  procurement  price  of  wheat.

 SHRI  BHANU  PRATAP  SINGH:
 I  have  tolq  him  that  the  informa-
 tion  was  inaccurate.

 MR.  CHAIRMAN:  But  the  point
 is  that  he  has  given  that  informa-
 tion  from  the  document  which  he  has
 handed  over  to  you.

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  This
 is  not  the  final  document  for  fixing
 the  price.

 SHRI  BHANU  PRATAP  SINGH:
 This  document  we  wil]  consider.  I
 do  not  know  what  kind  of  document
 it  is.  But  I  can  categorically  state
 once  again  that  never  in  this  country
 was  the  procurement  price  for  wheat
 Rs,  95.0  per  quintal.

 SHRI  Vv.  ARUNACHALAM:
 This  document  was  available  in  the
 Library.  oe

 (Interruptions)
 SHRI  BHANU  PRATAP  SINGH:

 May  be....
 MR.  CHAIRMAN:  The  hon.  Minis-

 ter  has  said  that  he  will  geal  with  it
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 [Mr,  Chairman]
 when  he  replies.  At  that  time,  you
 can  raise  the  matter  for  clarification.

 att  भानु  प्रताप  सिंह  :  मुझे  भ्रपनी  बात

 पूरी  कर  लेने  दें  और  जो  मुझे  कहना  है  कह
 लेने  दें  और  उसके  बाद  भ्रधिष्ठाता  भमहोदया
 अगर  कहेंगी  तो  मैं  जाधे  घंट  तक  सब  के  प्रश्नों
 के  उत्तर  देने  के  लिए  तैयार  हूं  ।  बीच  में  श्रगर
 टोकाटाकी  करेंगे  तो  मेरा  कोई  विशष  नुकसान
 नहीं  होगा  ।  जो  सूचना  मैं  देना  चाहता  हूं
 वह  किसानों  के  हित  में  देवा  चाहता  हूं  7  अगर
 किसानों  के  आप  प्रतिनिधि  हैं  तो  आप  कृपा
 करके  मेरी  बात  सुन  लें  ।  अगर  कोई  स्पष्टी-
 करण  चाहिये  हो  तो  बाद  में  आप  ले  सकते  हैं  ।
 मैं  चौबीस  घंटे  आपकी  डिसप्रोजल  पर  हूं

 मैं  दोहरा  देना  चाहता  हूं  ताकि  यह  रिकार्ड
 पर  चला  जाए  कि  मेरा  मश्विरा  किसानों
 को  यह  होगा  कि  वे  गन्ने  की  काश्त
 कम  कर  दें  |  अगर  उन्होंने  वो  दिया  है  तो
 उनको  रटून  की  फसल  कम  से  कम  आषाढ़
 में  जून  में  लगानी  चाहिये  t  जो  स्थिति  है
 उससे  विकट  स्थिति  अगले  वर्ष  गश्ने  और  चीनी
 के  विषय  में  होने  वाली  है  ।  अगर  इस  चेतावनी
 के  बावजूद  भी  किसान  गन्ने  का  रकवा  बढ़ाते
 है।  तो  फिर  बहू  सरकार  को  दोषी  नहीं
 ठहरा  सकते  हैं  कि  उनके  माल  का  क्‍या

 हुआ  यदि  इस  प्रकार  की  चेतावनी  पिछले  वर्ष
 फ्छिली  सरकार  ने  दी  होती  तो  श्राज  यह
 कठिन  परिस्थिति  उत्पन्न  नहीं  हुई  होती  ।  इस
 देश  में  श्रब  तक  क्रौप  प्लानिंग  का  कोई  सिलसिला
 नहीं  चला  ।  आज  इस  बात  की  जरूरत  है
 कि  कौप  प्लानिंग  और  क्रोप  डाइवसिफिकेशन
 किया  जाया,  शरीर  उस  काम  को  मरना  हमारा
 कर्तव्य  है,  और  हमने  इसको  प्रारम्भ  भी  कर
 दिया  है

 चौधरी  कलबीर  सिंह  :  पिछली  बार
 मैंने  कहा  था  कक  गन्ने  के  बारे  में  ध्यान  दें  V

 श्री  भानु  प्रतप  सिह  :  जो  वह  आाराप
 लगाया  जाता  है  कि  चीनी  मिलों  ने  काम
 कम  किया,  मैं  यह  कहना  चाहता  हूं  कि

 इनस्टाल्ड  कपेसिटी  आज  जितनी  देश  की  है
 उससे  i0  फ़ीसदी  ज्यादा  चीनी  बहू  बनायेंगी  ।
 श्राज  के  दिन  भी  पिछले  वर्ष  जितना  कूल
 उत्पादन  हुआ्ला  था  उससे  झ्रधिक  उत्पादन  हो
 चुका  है।

 झब  गन्ने  मूल्यों  के  विषय  में  दक्षिण
 भारत  के  माननीय  सदस्यों  ने  मुख्य  रूप  से
 प्रश्न  उठाया  है।  मैं  उसकी  भी  सफ़ाई  दे
 देना  चाहता  हूं  ।  जहां  तक  केन्द्रीय  सरकार
 का  प्रश्न  है  और  जहां  तक  कानून  का  प्रश्न  है
 हमारी  तरफ़  से  है स०  5098  5  रिकवरी
 प्र  है  और  अगर  रिकवरी  ज्यादा  है  तो  उसके
 अनुसार  अधिक  मूल्य  देना  चाहिये।  और  उसके
 अतिरिक्त  ध्गर  फ़ैक्द्री  को  कोई  लाभ  हो
 तो  उस  लाभ  में  से  50  फ़ीसदी  फिर  किसानों
 को  देना  चाहिये  1  थह  तो  कानून  है,  और  यह
 केन्द्रीय  सरकार  का  फैसला  है  1  इस  फॉसले
 में  न  उत्तर,  न  दक्षिण,  न  पूर्व  और  न  पश्चिम
 कोई  किसी  के  साथ  भेदभाव  नहीं  है।  एक
 समान  रूप  से  कानून  बना  है।  हो  क्‍या  रहा
 है  ?  हो  यह  रहा  है  कि  उत्तर  भारत  की  'राज्य
 सरकारों  ने  किसी  भी  प्रकार  से  अपने  राज्य
 के  मिल  मालिकों  को  समझा  बुझाकर  उनसे
 अधिक  कीमतें  तय  करादी  हैं  t  ware  दक्षिण
 भारत  के  मुख्य  मंत्री  यह  नहीं  कर  सके  तो
 इसमें  केन्द्रीय  सरकार  का  दोष  नहीं  है  te

 SHRI  P.  VENKATASUBBIAH
 (Nandyal):  Are  you  going  to  accept
 the  Marathe  Committee  Report  or
 not?....  (interuptions).

 MR.  CHAIRMAN:  If  you  want  to
 put  questions,  do  so  one  at  a  time.
 If  you  do  so  I  will  understand  and
 the  Minister  wiJl  also  understand.
 When  three  of  you  speak  at  the  same-
 time  I  do  not  know  what  you  want
 to  say.  Therefore,  I  request  you  to
 speak,  one  at  a  time;  then  I  would  be
 able  to  request  the  hon.  Minister  to
 clarify  the  point.

 SHRI  K.  VIJAYA  BHASKARA
 REDDY  (Kurnool):  About  the  prices
 that  are  paid  by  the  sugar  factories,
 the  state  governments  have  no  power



 to  implement  them.  In  some  southern
 States  cooperative  milis  are  paying
 more  than  Rs.  00  as  cane  price  to
 the  growers  whereas  the  private
 mili;  are  paying  only  the  minimum
 price  fixed  by  the  government.  I
 have  not  come  across  a  state  govern-
 ment  which  had  done  otherwise;  they
 are  only  supporting  the  private  mill
 owners.

 SHRI  BHANU  PRATAP  SINGH:
 The  hon.  Member  is  perfectly  right.
 But  what  I  was  trying  to  emphasise  is
 that  as  for  as  the  Union  Government
 is  concerned  there  js  no  difficulty.
 It  is  one  thing  that  the  Governments
 in  the  Northern  Indian  States  have
 been  successful  in  persuading  the  in-
 dustrialists  here  to  accept  a  price.

 SHRI  K.  VIJAYA  BHASKARA
 REDDY:  Will  the  hon.  Minister
 agree  to  give  this  power  to  the  State
 Governments  to  implement  this?
 Why  don’t  you  delegate  this  power  to
 the  State  Governments?

 15.  20  hrs.

 [Mr.  Deputy-SrPzaKer  in  the  Chair]

 SHRI  BHANU  PRATAP  BINGH:
 There  is  no  additional  power  given
 to  the  State  Governmen's,  (Interup-
 tions).

 MR,  DEPUTY-SPEAKER:  Now,
 let  him  continue.

 श्री  भाग  प्रताप  सिंह  :  श्रीमन्‌,  कल  एक
 प्रश्न  श्री  शिन्दे  ने  उठाया  था  1  परन्तु  वह
 सदन  में  हैं  नहीं,  इसलिए  मैं  जबाब  देकर
 सदन  का  समय  नहीं  लूगा  I

 काफ़ी  लोगों  को  नाराज़गी  है  कि  किसानों
 का  गन्ना  बिक  नहीं  ह116  रहा  है,  उस  की  खपत
 नहीं  हो  पा  रही  है  1  मुझ  भी  उस  का  भ्रफ़्तोस
 है  ।  लेकिन  एक  भी  मानतीय  सदस्य  ने,
 चाहे  वह  इधर  के  बैठने  वाले  हों  श्रौर  चाहे
 उधर  के  बैठने  वाले  हों,  कोई  एसा  सुझाव
 नहीं  दिया  है,  जिस  को  अमल  में  लाने  से
 किसानों  की  हालत  सुधर  सकती  हो  ।
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 मैं  एक  शौर  सफाई  दे  देता  चाहता  हूं।
 जहां  तक  बड़े  चीती  कारखानों  का  प्रश्न  है,
 उन्हें  तो  निर्धारित  मूल्य  देना  पड़ता  है  ॥
 लेकिन  जो  खंडसारी  और  गुड़  बनाने  वाले
 हैं,  जो  हमारे  नियंत्रण  में  नहीं  हैं,  जो  राज्य
 सरकारों  के  नियंत्रण  में  हैं,  वहां  सारी  गड़बड़ी
 है  tv  मैं  प्रारम्भ  में  निवेदन  कर  चुका  हूं  कि
 अगर  राज्य  सरकार  की  मशीनरी  ठीक  तरह
 से  काम  नहीं  कर  सकती  है--यह  उन  के
 नियंत्रण  की  ही  बात  है,  उन्होंने  ही  यह  कीमत
 निश्चित  की  है--तो  हम  उस  में  कुछ  नहीं  कर
 सकते  हैं  ।  लेकिन  जहां  तक  बड़े  कारखानों
 का  सम्बन्ध  है,  वहां  किसी  भी  किसान  को
 स्टेट  एडवाइज्ड  प्राइस  से  कम  नहीं  मिला  है  ।

 लोधरोी  बलबीर  सिह  :  जनता  पार्टी
 की  पालियामेंटरी  पार्टी  की  मीटिग  में  लोगों
 ने  कहा  था  कि  गुड़  को  एक्सपोर्ट  करने  की
 इजाजत  दी  जाये  -  सरकार  ने  इस  में  एक
 महीने  की  देर  कर  दी  ।  झ्ब  बाहर  की  मंडियों
 में  उस  की  ज़रूरत  नहीं  है,  मगर  शब  उस  के
 एक्सपोर्ट  की  इजाजत  दे  दी  गई  है  V  (व्यवधान)

 थ्री  भान  प्रताप  सिंह  :  मैं  कहना  चाहता
 हूं  कि  गुड  की  खपत  दुनिया  में  बहुत  कम  है
 इसमें  एक  महीना  जागे  पीछे  से
 कोई  झन्तर  नहीं  पड़ने  वाला  है।  जो  गुड़
 खाने  वाले  हैं  वे  श्राज  भी  खा  भकते  हैं  |  भ्रगर
 एक  महीना  पहले  भी  इस  का  एक्सपोर्ट  खोल
 दिया  गया  होता,  तो  परिणाम  वही  होता,
 जो  श्राज  है  ।  (व्यवधान)

 MR.  DEPUTY-SPEAKER:  Uniess
 he  yields,  [  cannot  give  permission
 to  anybody  to  interrupt  him.  If  he
 is  not  yielding,  there  is  no  poin.  in
 interrupting.

 श्री  सानु  प्रताप  सिंह  :  मैं  पहले  भी
 निवेदन  कर  चुका  हूं  और  मैं  चुनौती  देता  हूं
 कि  आज  भी  श्रगर  कोई  ठोस  सुझाव  माननीय
 सदस्य  दें,  जिससे  किसान  की  स्थिति  सुधर
 सकती  हो,  तो  मैं  उसको  मानने  के  लिए  तैयार
 हूं  7  लेकिन  झगर  माननीय  सदस्य  इस  प्रकार
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 प्री  भानु  प्रताप  सिंह]
 का  कोई  सुझाव  नहीं  देंगे,  ौर  केवल  भ्रालोचना
 क्रेंग,  तो  मैं  यह  निवेदन  करूंगा  कि  श्राज  जो
 विकट  स्थिति'  है,  वह  आलोचना  से  हल
 नहीं  होने  वाली  है  ।  मैंने  बताया  हैं  कि जितनी
 आवश्यकता  है,  उससे  भ्रधिक  उत्पादन  है---
 शौर  उस  बस्तु  का  उत्पादन  है,  जो  नहीं  रखा
 जा  सकता  है,  गर  वह  गेहूं  की  तरह  होता,
 तो  हम  रख  लेते  t

 श्री  केशव  राव  धोंडगे  (नांदेड):  गवर्नमेंट

 हमारी  बात  तो  सुनती  नहीं  हैं।  मगर  इस
 बारे  में  गवनमेंट  के  पास  क्या  सुझाव  है  ?

 श्री  सानु  प्रतापसिह  :  हमारे  पास  ये

 सुझाव  हैं  कि  क्राप  प्लानिंग  होना  चाहिए,
 ठीक  तरह  से  खेती  होनी  चाहिए,  डाइवर्सिफ़िकेशन
 होना  चाहिए  मुज़फ्फ़रनगर  में  52  फ़ीसदी
 जुमीन  पर  गन्‍तने  की  खेती  हो  रही  है  ।  क्‍या
 गह  उचित  तरीका  है  ?  सारे  देश  में  केवल

 Le  8  फ़ीसदी  ज़मीन  पर  गन्ने  की  खेती  होती
 है,  लेकिन  उत्तर  प्रदेश  के  कुछ  जिलों  में

 कुल  ज़मीन  के  52  फ़ीसदी  में  गश्ने  की  खेती
 होती  है  1  यह  बिलकुल  ग़लत  क्राप  प्लानिंग
 है।  इस  को  छोड़ना  पड़ेगा  ।  इसके  स्थान
 पर  हम  दूसरे  सुझाव  दे  सकते  हैं।  दिल्ली
 शहर  को  जितने  दूध  की  ज़रूरत  है,  हम  उससे
 आधा  भी  पैदा  नहीं  कर  पाये  t  (व्यवधान)

 MR.  DEPUTY-SPEAKER:  Please
 do  70  interrupt  like  that.  Do  not
 give  running  commentary  on  his
 speech.  Let  him  put  forward  his
 point  of  view.  The  discussion  is  roing
 to  continue  for  another  day,

 श्भी  भान्‌  प्रताप  सिह  :  माननीय  सदस्य
 जो  सुझाव  देंगे,  हम  उन  का  स्वाग्रत  करेंगे
 और  उन  पर  विचार  करेंगे,  और  अगर  संभव
 होगा  तो  ज़रूर  उन  १२  अमल  भी  करेंगे  ।

 खेती  का  काम  बटन  दबाने  से  ठीक

 नहीं  हो  सकता  है।  यह  कोई  इंडस्ट्री  नहीं
 है  कि  स्विज  धाफ  कर  दिया,  तो  प्राडक्‍शन
 बन्द  हो  गया  ।  (अाबधान)
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 we  में  मैं  रिसिचे  के  विषय  में  भी  कुछ
 कहना  चाहता  हूं  1  एग्रीकल्बरल  रिसर्च  पर
 यह  भारोप  है  कि  उसके  फलस्वरूप इस  देश
 में  पदावार  नहीं  बढ़ी  है  ।  एक  तो  यहि  भारोप
 गलत  है।  लेकिन  इस  के  पहले  मैं  यह  भी
 कहना  चाहता  हूं  कि  रिसर्च  के  नतीजे  रिसर्च
 करने  वालों  पर  निर्भर  नहीं  है।  उसका
 ग्रप्लीकेशन  उन  पर  निर्भर  नहीं  हैं।  फेराडे
 ने  बिजली  का  अविष्कार  कम  से  कम  डढ़
 सौ  वर्ष  पहले  किया  था  भर  शभ्राज  भारत  में
 सिर्फ  36  प्रतिशत  गांवों  में  बिजली  पहुंची
 हैं  तो  क्या  उस  में  उन  बिजली  के  झाविष्कारकों
 का  कोई  दोष  था  ?  श्राज  मैं  यह  पूरे  दावे
 के  साथ  झौर  जानकारी  के  साथ  कह  सकता
 हुँ  कि  कृषि  के  अनुसन्धान  केन्द्रों  पर  जो
 जातकारी  का  एक  जखीरा  दकट,ठा ढा  है  भ्रगर
 उसका  आधा  भी  प्रयोग  में  शा  सके  तो  यह  देश
 दुनिया  में  सब  से  बड़ा  फूड  एक्सपोर्टर  बन
 सकता  है  यह  वैज्ञानिकों  का  दोष  नहीं  है  ।
 जिस  प्रकार  से  मैं  ने  कहा  कि  श्रगर  बिजली
 आज  हमारे  गांवों  में  नहीं  पहुंच  रही  है  तो  उस
 उसके  लिए  फेराड़े  या  आज  के  बिजली  के
 वँकफ़ानिक  दोषी  नहीं  है।  उसके  लिए  समाज
 दोषी  है  ny

 एक  सानतोय  सदस्य  :  समाज  या  शासन  ?

 श्री  सानु  प्रताप  सिह  :  शासन  क्या  है,
 शासन  तो  समाज  का  प्रतिविम्ब  है  ।

 किसी  हुद  तक  जो  रिचर्स  के  नतीज  हैं
 व  किसानों  द्वारा  प्रयोग  में  आएंगे  यह  एक्सटेंशन
 मशीनरी  पर  निर्भर  करेगा  ।  यह  इस  पर  भी
 निर्भर  करेगा  कि  जो  खेती  में  लगने  वाली
 चीजें  हैं  बह  उसको  उपलब्ध  हैं  या  नहीं  ?

 इस  पर  भी  निर्भर  वरेगा  कि  जो  खती  में
 पैदा  होता  है  भौर  जो  उन  को  खरीदना  पड़ता
 है  उन  के  मूल्यों  का  क्‍या  संबंध  है  ?

 कल'  माननीय  तिवारी  जी  ने  जापान
 का  उदाहरण  दिया  और  कोरिया  की  बात

 कही  मैं  उन  की  जानकारी  के  लिए  यह  निषेदन
 करना  चाहता  हूं  कि  जापान  में  चावल  9  रुपये
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 किलोग्राम  अरीदते  हैं  भौर  सड़िसदाइज  ओ  केशव  राय  ह... ज  :  समाज,  ने  नहीं
 कर के  पय  प्रति  किलोग्राम बेचते  हैं।  दिया  तो  हुकूमत  ने  क्या  दिया  ?
 तो  बहां  के  किसानों  की  तुलना  ौर  उनकी  MR,  DEPUTY-SPRAKER:  It  is
 उपलब्धियों  की  तुलना  यहाँ  से  करना  कहाँ  not  a  running  commentary.  ‘Please

 ere  मुनासिब  होगा  जब  कि  हम  उस  को  शायद  take  your  seat.  If  he  is  not  yielding,

 खेती  का  खर्चा  भी  देते  पाते  हैं  या  नहीं,  यह्‌
 भी  एक  शक  की  बात  है।  उसके  साथ  यह  भी

 है  कि  जापान  की  अर्थ-व्यवस्था  9  रुपये
 किलोग्राम  चावल  खरीदना  सहन  कर  सकती
 है,  भारत  की  भ्रथ॑-व्यवस्था  नहीं  कर  सकती है  ।
 श्राप  ने  जो  झांकड़े  पढ़  कर  सुनाऐ  थे  उन  पर
 जरा  आप  यह  सोचने  को  कोशिश  करें  कि  वे
 चीजें  किस  भाव  पर  बिकी  होंगी  तब  वह
 30  थाउज़ैंड  डालर  की  आमदनी  किसान  को
 ह्  ।  मैं  आप  को  विश्वास  दिलाता  हूं  कि|
 नौ  रुपये  प्रति  किलोग्राम  के  बजाय  पांच  या
 चार  रुपये  किलोग्राम  भी  चावल  का  दाम
 करें  तो  हमारे  किसान  जापान  के  किसानों
 से  कम  पैदा  नहीं  करेंगे  1  लेकिन  क्या  यह  संभव
 है  ?  क्या  आप  इस  को  करवा  समेंगे  ?

 श्री  द्वारिका  नाथ  तिवारी  (गोपालगज)  :
 मैंने  कल  मूल्य  ही  नहीं  कहा  था,  मैंने  कहा
 था  कि  वह  डेढ़  एकड़  में 18  टन  पैदा  करते  हैं
 झाप  के  यहां  क्‍या  होता  है  ?

 श्यो  भानु  प्रताप  सिंह  :  में  मह  बतलाना
 चाहता  हूं  कि  किसान  क्‍या  पैदा  करता  है  यह
 इस  पर  निर्भर  है  कि  समाज  किसानों  को
 क्या  देता  है।  जिस  प्रकार  से  गाय  का  दूध
 इस  पर  निर्भेर  है  कि उसको  आप  कया  खिलाते
 हैं  इसो  प्रकार  से  किसान  क्‍या  पैदा  करता  है
 यह  इस  बात  पर  निर्भर  है  कि  समाज  ने  किसानों
 को  क्‍या  दिया  |  श्राज  समाज  में  किसानों  को
 भूखा  रखा  है  1

 शी  केशव  शाव  धोंडगे  :  हुकूमत  ने  क्‍या
 दिया  ?

 श्री  सासु  प्रताप  सिंह:  समाज  और
 हुकूमत  में  अंतर  नहीं  हुआ  करता  |  (व्यवधान )

 please  take  your  seat

 (Interruptions)**
 MR.  DEPUTY-SPEAKER:  Please

 do  not  record.

 (Interuptirons)**

 |  eft  झानु  प्रताप  सिह  पह  कहा  गया  कि
 उन  की  'रिसचेंज  का  कोई  परिणाम  नहीं
 हा  ।  तो  मैं  पिछले  दस  वर्षों  में  प्रति  हेक्टयर
 जो  पंदावर  में  व॒द्धि  हुई  है  वह  बतलाना
 चाहता  हूं  ।  65-66  में  गेहूं  की  पेदावारं
 8.  3  क्विटल  प्रति  हेक्टयर  थी,  वह  शब
 बढ़कर  75-76  में 14.1  हो  गई  है  t  वृद्धि
 लगभग  70  प्रतिशत  है।  चावल  में  8,  6
 की  औसत  पैदावार  थी  65-66  में,  बह
 बढ़कर  2.  3  हो  गई  है  ।  वृद्धि  43  प्रनिशद

 -है  1  यह  बात  ठीक  है  कि  श्राज  भी  वद्ध
 कर  के  भी  हम  दूनिया  के  दूसरे  भुत्कों  से
 पीछे! है  मगर  मुझे  कोई  दूसरा  उदाहरण  ऐसा
 नहीं  मालूम  हुआ  है  जहां  दस  वर्षो  में  70
 शरीर  50  प्रतिशत  के  लगभग  प्रति  एकड़
 पंदावार  बढ़ी  हो  ।  यह  भी  कहा  गया  कि
 हमारे  वैज्ञानिक  कुछ  नहीं  करते  ,  हैं  तो  मैं
 उदाहरग  देना  चाहता  हूं  :  +  [

 शबी  हारिका  नाथ  तिधारी  :  कहा  गया  कि
 जो  करते  हैं  उनको  दबाया  जाता  हैं  1

 श्री  भान  प्रताप  सिंह  :  कोई  नहीं  दबाता,
 है  t

 my  केवल  पंजाब  श्रौर  पाकिस्तान
 की  तुलना  कीजिए  ।  श्राज  पाकिस्तान  के
 गेहूं  में  पूरी  तरह  से  पर्स्ट  लगा  हुआ  है  लेकिल
 हमारे  वैज्ञानिकों  ने  हस  प्रकार  के  गेहुं  के
 बीज  निकाले  हैं  जिनमें  ररस्ट  की  बीमारी  नहीं
 लगेगी  1 श्ाज  पाकिल्तान  को  दो  मिलियन

 **Not  recorded.
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 ली  भानुप्ताप  सिंह]
 टन  नेहूं  खरीदना  पड़ेगा  भगर  थे  प्रतिष्ठा
 प्र  न  बड़े  रहेंतो  भारत  ऐसी  स्थिति  में  है  कि

 उनको  दो  मिलिग्रन.  दन  गेहूं  दे  सकृता  है  ६
 क्या  क्‍झापको  यह  झम्तर  नहीं  दिखाई  देता  है  !
 दोनों  बिलकुल  नड़कीक  के  हैं  श्रौर  जलवायु
 बक है।  मैं

 पढ़  कहता  चाहता  हूं  कि  बेशानिक
 कार्यी  का  मूल्यांकन  राजनीतिक  या  ब्यक्तियत
 झाधार  पर  नहीं  किया  ह... इ  ऋआहिए  t  मैंने

 एक  बयान  दिया  था  जिस  पर  भझाषतति  की

 गई,  कहा  गया  कि  मंत्री  जी  क्यों  इसमें  भागे  1
 मैं  कहना  चाहता  हूं  जहां  मत्रियों  का  कर्तव्य

 है  कि  उनके  विसाग  में  जो  यलत  काम  करते  हैं
 उनको  सज़ा  दें  वहां  यह  भी  उनका  कर्सव्य  है
 कि  अगर  उन  पर  अनचित  भाक्रमण  होता  है,
 “उनके  नीचे  के  काम  करने  बालों  पर  तो  उसकी

 थी  सफाई  दें  t

 MR.  DEPUTY-SPEAKER:  You  will
 have  to  wind  up  because  at  3-30  we
 have  the  non-official  business.  (in-
 terruptions).  There  is  no  clarification
 needed.  At  3.30,  we  ure  gtarting  the
 non-official]  business.  ither  the
 Minister  winds  up,  or  I  wind  up  the
 debate  now,  and  We  carry  on  with  the
 non-official  business.

 wit  भागु  प्रताप  सिंह  :  हम  लोग  किसानों
 का  भला  करना  चाहते  हैं।  मैं  यह  भी  चाहता
 हूं  कि इसको  दलगत  सजनी-ति  या  उत्तर  तथा
 दक्षिस  के  हितों  की  दृष्ठि  से  न  देखा  जाये।
 जैसा  मैं  पहले  कह  जुका  हुं  हूर  प्रकार  के

 सुझावों  का  स्वागत  होगा  ।  हमारा  उद्देश्य
 है  कि  इस  देश  के  किसानों  की  दशा  सुधरे
 आर  साथ  ही  हमारा  उत्पादन  भी  बढ़े  7  इस
 उद्देश्य  की  पूति  के  लिए  कोई  भी  सुझ व
 किसी  भी  स्थान  से,  किसी  भी  दल  के  माननीय
 सवस्प  से  आयेगा,  उसका  स्वागत  किया
 जायेगा  |

 DG.  107-1  Min.  of  APRIL,  ,  t078  Bite  ttroduced  —  af
 ह  Bm  ,

 538  hrs.
 COMMITTER  ON  PRIVATS  MEM-
 BEES  BILLS  ANB  RESOLUTIONS

 विडभइमगडबमवद,  RIRORT
 MR.  DEPUFY-SPEAKER:  We  now

 go  an  to  the  Private  Members’  Busi-
 ness.  Shri  Devendxa  Satpathy.

 SHRI  DEVENDRA  SATPATHY
 (Dhenkana):  I  beg  to  move

 ‘That  this  House  do  agree  with
 the  Seventeenth  Report  of  the  Com-
 mittee  on  Private  Members’  Bills
 and  Resolutions  presented  to  the
 House  on  the  28th  April  1978."

 MR.  DEPUTY-SPEAKER:  The  |
 question  is.

 “That  this  House  do  agree  with
 the  Seventeenth  Report  of  the  Com-
 mittee  on  Private  Members’  B:!is
 and  Res  lution  presented  to  the
 House  on  the  I8th  April,  1978.”

 The  notion  was  adopted.

 ‘oc  ee

 HOMOEOPATHY  CENTRAL  COUN-
 CIL  (AMENDMENT)  BILL*

 (Amendment  of  section  2)

 eft  बयाराम  ere  (wearer):
 उधाथ्यक्ष  महोदय,  मैं  भ्रापकी  प्राज्ञा  से  प्रस्ताव
 करता  हूं  कि  होम्योपैथी  केन्द्रीय  परिषद्‌
 अधिनियम,  973  का  सशोधन  करने  वाले
 विलेयक  को  पुरःस्थापित  करने  की  भनुमति
 दी  जाय  ।

 MR.  DEPUTY-SPEAKER:  The
 question  is:

 “That  leave  be  granted  to  intro-
 duce  a  Bill  २0  amend  the  Hon:ec-
 pathy  Centra)  Council  Act,  1909

 The  mnoticn  was  adopted.

 sit  दयाराम  शाक्य  :  मैं  विधेयक  को
 पुरःस्थापित  करता  हूं  ॥

 *Publish  तु  ‘-  Gazette  of  ‘aaa
 dated  20-4-78,

 Exteraordinary  Part  II,  Section.  «
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 CONSTITUTION  (AMENDMENT)
 -bILL*

 {Amendment  of  articles  19,  31,  ete.)

 श्री  मदन  तिवारो  (राजनन्दगांव)  :

 उपाध्यक्ष  महोदय,  मैं  आ्रापकी  श्राज्ञा  से  प्रस्ताव

 करता  हूं  कि  भारत  के  संविधान  का  और

 संशोधन  करते  वाले  विधेयक  को  १  र:स्थक्पित
 करने  की  अनुमति  दी-जाय  |

 MR,  DEPUTY-SPEAKER.  The  ques-
 tion  is:

 “That  leave  be  granted  to  intro-
 duce  a“Bill  further  to  amend  the
 Constitution  of  India.”

 The  motion  was.  adopted.

 श्री  मदन  तिवारी  ््श्मैं  विधेयक  को

 चुर:स्थापित  .करता  हूं  :

 CONSTITUTION
 BILL

 {Amendment  of  articles  84,  173,  etc.)

 SHRI  RAJ  KRISHNA  DAWN
 (Burdwan):  I  beg  to  move  for  leave
 to  introduce.a.  Bill  further  to  amend
 the  Constitution  of  India.

 ‘MR.  DEPUTY-SPEAKER:  The
 question  is:

 (AMENDMANT)
 *

 “That  leave  be  granted  to  intro-
 duce  a  Bill  further  to  amend  the

 ‘Constitution  of  India.”

 The  motion  was  adopted.

 SHRI  RAJ  KRISHNA  DAWN:  +
 introduce  the  Bil.

 CONSTITUTION  (AMENDMENT)
 BILL*

 {Amendment  of  article  19,  omission
 of  article  31,  etc.)

 श्री  यमुना  प्रसाद  शास्त्री  (रीवा)  :

 उपाध्यक्ष  महोदय“,  मैं  प्रस्ताव  करता  हू  कि
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 मुझे  भारत  के  संविधान  का  और  संशोधन

 करने  वाले  विधेयक  को  पुर:स्थापित  करने

 की  अनुमति  दी  जाय  t

 ‘MR.  ..DEPUTY-SPEAKER:  The
 question  is:

 “Phat  leave  be  granted  to  intro-
 ‘duce  a  ‘Bill  further  to  amend  the
 Constiution  of  India.”

 The  motion  was.  adopted.

 श्री  यमुना  प्रसाद  शास्त्री  :  मैं  विधयक

 को  पुरःस्थापित  करता  हूं  ।

 JANATA  TRUSTEESHIP  BILL*

 डा०  रामजी  सिह  (भागलपुर)  :

 स्पाध्यक  भहोदय,-मैं  अस्ताव  करता  हूं  -कि

 'मुझे  सयमों  क ेऔर  विकास  के  लिय  ट्रस्टीशिप
 'निगमों  की  स्थापना  का  और  तत्संसत्त  विषयों

 का  उपबन्ध  करने  वाले  विधेयक को  पुर  स्थापित
 करने  की  श्रनुमति  दी  जाय

 MR.  DEPUTY-SPEAKER:  The
 question  is:

 “That  leave  be  granted  to  intro-
 duce  a:  Bill  to  provide  for  the  crea-
 tion  of  Trust  Corporations  for
 further  development  of  enterprises
 and  for  matters  connected  there-

 with.”

 The  motion  was  adopted.

 Sto  रामजी  सिह  :  मैं  विधेयक  को**

 पुरःस्थापित  करता  हूं  ।

 CONSTITUTION  (AMENDMENT)
 BILL*

 (Amendment  of  articles  19,  3l,  etc.)

 श्री  शरद  यादव  (जबलपुर)  :  उपाध्यक्ष

 महोदय,  मैं  प्रस्ताव  करता  हूं  कि  भारत  के
 pel  Fe  ee

 **Introduced  with  the  reconimenda  tion  of  the  President.
 ‘26-4-78.

 ‘**Introduced  with  the  recommend  ation  of  the  President.
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 (eft  शरद  यादव]
 संविधान  का  और  संशोधन  करने  वाले  विधेयक
 को  पुर:स्थापित  करने  की  भनुमति  दी  जाय

 MR.  DEPUTY-SPEAKER:  The
 question  is:  Bed

 “That  leave  be  granted  to  intro-
 duce  a  Bill  further  to  amend  the
 Constitution  of  India.”

 The  motion  was  adopted.

 करी  शरद  यादव  :  में  विधेयक  को

 |  पुर:स्थापित्त  करता  हूं  1

 CONSTITUTION  (AMENDMENT)
 BILL*

 {Amendment  of  articles  352,  356  etc.)
 SHRI  HARI  VISHNU  KAMATH

 (Hoshangabad):  I  beg  to  move  for
 leave  to  introduce  a  Bill  further  to
 amend  the  Constitution  of  India.

 MR.  DEPUTY-SPEAKER:  The
 question  is:

 “That  leave  be  granted  to  intro-
 duce  a  Bill  further  to  amend  the
 Constitution  of  India.”

 The  motion  was  adopted.
 SHRI  HARI  VISHNU  KAMATH:

 I  introduce  the  Bill,

 45.37  hrs.

 CONSTITUTION  (AMENDMENT)
 BILL—contd.

 ‘(Amendment  of  article  57)  by  Shri
 Hari  Vishnu  Kamath

 MR.  DEPUTY-SPEAKER:  We
 now  take  up  further  consideration  of
 the  following  motion:

 “That  the  Bill  further  to  amend
 the  Constitution  of  India,  be  taken
 into  consideration.”

 sit  शंकर  देव  (बीदर)  i  माननीय
 उपाध्यक्ष  जी,  जय  जगत  1

 APRIL  20,  978  (Amdt).  BU.  360

 मैं  मावनीय  कामस  साहब  को,  जिन्होंने
 इस  बिल  को  इन्ड्रोड्यूस  किया  है,  बधाई  देना
 चाहता  हूं  :  यह  ऐसा  बिल  है,  जिसके  बारे
 में  न  केवल  हमारे  देश  को,  बल्कि  सारी
 दुनिया  को  सोचना  पड़ेगा  ।

 उपाध्यक्ष  जी,  कुछ  दिन  पहले  महाव
 वैज्ञानिक  “एलबर्ट  आ्राइनस्टीन”  यहां  आये
 थे  a  उन  के  पास  कुछ  प्रेस  रिपोर्टस , गये गये  t

 चूंकि  यह  महान  वैज्ञानिक  थे,  उन्होंने  एटम
 बम  के  निर्माण  में  बहुत  कुछ  सहयोग  दिया
 था,  इसलिए  प्रेस  'रिपोटसे  ने  उन  से  पूछा---
 “महाशय,  यह  बतलाइये,  पहले  विश्व  युद्ध  में
 हवाई  जहाज  का  एक  श्रस्त्न  के  रूप  में  अन्वेषण
 हुआ,  दूसरे  विश्व  युद्ध  में  एटम  बस  कएक
 अस्त्र  के  रूप  में  श्राया,  श्र्ब  यदि  तीसरा  विश्व

 युद्ध  हो  तो  उस  के  अन्दर  कौन  सा  भयंकर
 शस्त्र  पैदा  होने  वाला  है  ?  “श्री  झ्राइन्स्टीन
 ने  कहा--  यदि  तीसरा  विश्व  युद्ध  हुआ
 तो  उस  में  कौन  सा  श्रस्त्र  होगा,  यह  तो  मैं
 नहीं  बतला  सकता,  लेकिन  यदि  चौथा
 विश्व  युद्ध  होगा,  तो  मैं  बतला  सकता  हूं  कि
 उस  समय  कंकड़,  पत्थर  या  पाषाण  युग  के
 शस्त्रों  का  प्रयोग  होगा  rid  उन  के  कहने  का
 तात्पर्य  था--यदि  तीसरा  विश्व  युद्ध  हुआ  तो
 सब  का  सत्यानाश  हो  जाएगा,  मानवता
 बच  नहीं  सकेगी,  सभ्यता,  संस्कृति,  हयूमन
 सिविलाईजेशन--सब  का  सत्यानाश  हो
 जाएगा  और  उस  के  बाद  हम  को  पषाण

 युग  की  सभ्यता  का  निर्माण  करना  पड़ेगा  ।

 उपाध्यक्ष  महोदय,  शाज  सब  से  बड़ी
 समस्या  यह  है  कि  हमारा  विज्ञान,  जो  तरबकी
 कर  रहा  है,  वह  मानव  की  सेवा  के  लिए  बढ़
 रहा  है,  लेकिन  साथ  साथ  मानव  को  समाप्त
 करने  का  कारण  भी  बनता  जा  रहा  है!
 ऐसी  स्थिति  में  जब  तक  सारे  विश्व  के  लोग
 एक  जगह  बेठ  कर  इन  अस्त्न-शस्त्नों  पर  रोक
 नहीं  लगायेंगे,  तब  तक  मानव  जाति  बचत
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 नहीं  सकती  है,  यदि  मानव  जाति  को  अचाना
 हैं  तो  एक  बल्ह  फेडरल  गर्वनेमेंट  (महाँसंधीय
 सरकार)  का  निर्माण  करना  होगा  ।  यदि

 ऐसी  बह्  गवर्नमेंट  को  हम  लायें,  तो  उस  के
 लिए  एक  कांस्टीचूएन्ट  भसेम्बली  का  निर्माण
 कर  के  उस  का  पूरा  कांस्टीचुशन  बनाना
 क्ीगा  ।

 उपाध्यक्ष  महोदय,  ब  वक्‍त  झा  गया

 2  जब  कि  हम  को  इस  पर  सीरियसली  विचार
 करना  चाहिये  |  झाप  इस  बात  को  जानते
 हैं  कि  झाप  ने  स्वयं  इस  बिल  के  लिए  बहुत
 'कुछ  काम  किया  है।  इस  सिलसिले  में  एक
 बहुत  बड़ी  संस्था  है--“वबल्ड  कांस्टीचूशन
 गण्ड  पालियामेंट”  ।  उस  संस्था  की  तरफ  से

 “इंजबुक  पझस्ट्रिया  में  वुनिया  के  लगभग
 250  राष्ट्रों  के  पब्लिक  रिप्रेजेन्टेटिव  गये

 ओ  ।  अ्रभी  6  महोने  पहले  उन  लोगों  ने  वहां
 घर  इकट्ठा  हो  कर  बल्डं-को  बूशन  तैयार
 किया,  जिस  के  हर  आस्पेक्ट  पर  वहां  चर्चा

 हुई  ।  किस  तरह  से  पूरे  बल्ड  को  फेडरल
 गवनंमेंट  को  चलाना  चाहिए,  इस  के  बारे  में
 विचार-विमर्श  के  बाद  एक  संविधान  का
 निर्माण  किया  गया  और  उसकी  एक  नींव
 रखी  गई  है  ।  तो आज  हम  को  उस  को
 रेटीफाई  करने  का  वक्‍त  झा  गया  हैं  ।  वेस्ट
 जर्मनी,  प्रमेरिका  झौर  केनाडा  के  अन्दर

 बहुत  सारी  नगर-पालिकाशों  ने  भौर  बहुत
 सारी  नेशन्स  ने  उसको  रेटीफाई  किया  है
 उस  कांस्टीट्यूशन  को  जो  दुमिया  के  सब
 राष्ट्रों  की  जनता  के  प्रतिनिधियों  ने  बंठ  कर
 थास  किया  है,  उस  को  बहुत  ही  ज्यादा
 सीरियसली  ले  कर  हम  को  विचार  करना
 पड़ेगा  और  अगर  यह  पालियामेंट  यह  तय
 करती  हैं,  श्रगर  भारतीय  पालियामेंट  यह
 निश्चय  करती  है  कि  वल्ड  की  एक  कांस्टीटुवेन्ट
 एसेम्बली  हो  और  उस  के  झन्दर  विचार-
 विमश  हो,  तो  यह  एक  बहुत  बड़ी  बात  होगी
 और  हम  दुनिया  को  एक  रास्ता  दिखा  सकते
 हैं  1  बहुत  सारी  नेशन्स  इस  के  लिए  बहुत
 ज्यादा  सीरियस  नहीं  हैं  भौर  भारत  ही
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 एक  ऐसा  राष्ट्र  है  जो  इस  के  लिए  कदम  बढ़ा
 कर,  इनिलियेटिव  ले  कर  दुनिया  को  रास्ता
 दिखा  सकता  है।  जब  हम  पालियामेंट  के

 न
 हाल  में  घुसते  हैं  तो  यह  लिखा  पाते

 यं  निज:  परोवेति  गणना  लघ्चेतसाम्‌
 उदारचरितानां  तु  वसुधेव  कुटुम्बकूम  (॥

 यह  जो  हमारा  मोटो  हैं,  यह  जो  हमारा
 उद्देश्य  है,  यह  इस  से  ही  पूरा  हो  सकता  है
 और  यह  मंत्र  भ्रगर  कोई  दे  सकता  है  तो  भारत
 ही  दे  सकता  है  श्रौर  भारत  ही  इस  काम  को
 कर  सकता  है।  इसलिए  मैं  यहां  झपने  मित्रों
 से  अपील  करूंगा  कि  वे  इस  का  समर्थन  करें
 क्योंकि  हमेशा  से  हम  शान्ति  का  स्लोगन
 ले  कर  चले  हैं  श्रौर  शांति  के  लिए  जितने
 प्रयत्न  भारत  की  तरफ  से  हुए  हैं  आज  तक
 दुनिया  में  किसी  राष्ट्र  ने  नहीं  किये  हैं  ।
 जब  ऐसे  प्रयत्न  भारत  करता  हैं  तो  बल्डे
 की  एक  कांस्टीटुएन्ट  एसेम्बली  हो  और
 उस  के  झन्दर  एक  बल्ड  कांस्टीट्यूशन  बनाया
 जाए  शर  एक  वल्डें  की  फंडरल  गवनेमेंट
 की  नींव  रखी  जाए  ny  अगर  ऐसा  होता  है
 तो  मैं  समझता  हूं  कि  हिन्दुस्तान  में  ही  नहीं
 बल्कि  सारे  विश्व  में  एक  ऐसा  रिकार्ड  रहेगा
 ओर  विश्व  को  हम  यह  बता  सकेंगे  कि  ऋषि-
 मुनि  लोग  हिन्दुस्तान  में  विश्व  शांति  के  लिए
 प्रयत्न  करते  रहे  हैं  भ्रोर  करते  रहेंगे  ।  मैं
 समझता  हूं  कि  इस  से  भ्रधिक  भच्छा  शौर  कोई
 दूसरा  काम  नहीं  हो  सकता  है  t  इस  दृष्टि  से
 माननीय  सदस्य  इस  चीज  को  देखें  ।  हमारे
 जो  उपाध्यक्ष  महोदय  हैं,  वे  वल्ड  कांस्टीट्यूशन्स
 एण्ड  पालियामेंटरी  एसोसिएशन  के  चेयरमैन
 रह  चुके  हैं  शौर  कई  जगहों  पर  गए  हैं  श्र
 मैं  उन  के  साथ  रहा  हूं  झौर  मैं  गये  अनुभव
 करता  हूं  कि  ऐसे  महान्‌  व्यक्ति  इस  चीज  में
 हमेशा  इन्द्रेस्ट  लेते  रहे  हैं।  लोग  इस  चीज  का
 मजाक  उड़ा  सकते  हैं  लेकिन  एक  दिन  ऐसा
 आएगा  जब  यह  तथ्य  वास्तविकता  बन  कर
 रहेगा  ।  पाकिस्तान  की  जब  बात  उठी  थी,
 तो  बहू  एक  ड्रीम  सी  लगतो  थी  लेफिन  बहू
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 [भी  शंकर  बेग
 सलोगन  7  रह  कर  जास्तविकता  बन  यई  दौर
 हिन्दुस्तान,  पाकिस्तान  भोर  भारत  को  वो
 टुकड़ों  में  बंट  गया  |  इसलिये  मैं  माननीय
 सदस्यों  से  यह  प्रार्थना  करूंगा  कि  इस  के  करे
 में  बहुत  ही  संजीदगी  के  साथ  सोचें  शौर  इस
 को  एक  उपाहास  की  बस्तु  न  बनाएं  भऔौर  बहुत
 ही  गम्भीरतापूर्वक  इस  के  बारे  में  सोचे  ।
 मैं  जनता  गवर्नंमेंट  से  भी  झपील  करूंगा  कि
 यह  इस  के  बारे  में  एक  कमेटी  बनाएं  या  इस  को
 सलेक्ट  कमेटी  में  भेजे  लेकिन  इस  दिशा  में

 कुछ  न  कुछ  प्रयास  भ्रवश्य  होना  चाहिए
 बल्ख  की  जो  बड़ो  नेशन्स  हैं,  वे  झाज  पावर  के
 कारण  पागल  हो  गई  हैं  7  उस  को  दूर  करने
 का  यह  एक  तरीका  है

 पिछले  वर्ष  जब  मैं  योरुष  गया  था,
 तो  मैं  बहां  पर  घोती  और  कुर्ते  में  गया  t
 पश्चिमी  देशों  के  लोगों  ने  मुझसे  पूछा  कि
 क्या  आप  हिन्दुस्तान  के  हैं  ?  मैंने  कहा,
 “जी,  हां?  1  तो  उन्होंने  कहा  कि  भारत
 के  लोग  फिलास्फर  होते  हैं  श्रौर  उन्होंने  कहा
 कि  भाप  जरूर  फिलास्फर  होंगे  t  तो  मैं  प्रापको
 बता  देना  चाहता  हूं  कि  हिन्दुस्तान  के  बारे  में

 यह  शाम  चर्चा  है,  यह  आम  धारणा  है  बैस्टर्न

 कन्द्रीज  के  लोगों  में  कि  हिन्दुस्तान  के  लोग

 बहुत  दूर  की  सोचते  हैं  i  वे  सिर्फ  श्ाज'  की

 नहीं  सोचते  हैं  बल्कि  आने  वाले  .00  साल,
 50  साल  में  जो  काम  होने  वाला  है,  उस  को

 सोचते  हैं  भौर  व॑  बहुत  दूरदर्शी  हुआ  करते  हैं  ,
 इसलिए  भाज  हिन्दुस्तान  को  मार्गदर्शन
 करना  पड़ेगा  ताकि  ५श्चिमी  राष्ट्रों  में  जो
 चातक  भस्त्र-शस्त  इकट्ठा  करते  और  बनाने
 का  दौर  चल  रहा  है,  वह  समाप्त  हो ।
 पश्चिमी  राष्ट्र  और  भ्रमेरिकन  राष्ट्र
 वावल  होकर  श्रस्त्रों  के  निर्माण  में  लगे  हुए
 हैं।  इन  झस्त्ों  के  बनाने  से  विश्व  में  शान्ति

 नहीं  हो  सकती  है  7  इसलिए  भाज  के  युग  में
 इस  देश  को  ही  संसार  के  राष्ट्रों  को  रास्ता
 दिखाता  होगा  कि  यदि  विश्व  के  शम्दर  शान्ति
 स्थाथित  हो  सकती  है  तो  बह  हमारे  देश  के
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 के  रास्ते  पर  ही  wer  कर  हो  सकती है  2  हम

 दल
 के  च्े  को  काग  वर्शल  करा  सकते

 i

 मैं  इस  झबसर  पर  जनता  सरकार  से
 भी  भ्षील  करदा  कि  बह  थी  कासण  जैसे
 राष्ट्रीय  व्यक्ति  के  प्राइवेट  बलि  को  मंजूर
 कर  tv  मैं  श्री  कामथ  को  बधाई  देता  हूं  कि
 उन्होंने  ऐसा  बिल  सदन  में  पेश  किया  है।
 मैं  श्री  कामथ  से  भी  यह  झपील  करूंगा  कि
 वे  सरकार  भौर  पार्टी  के  प्रेशर  में  झाकर  इस
 इस  बिल  को  बिदड़ा  न  करें।  मैं  सरकार  से
 पुनः  भ्रपील  करूंगा  कि  जनता  सरकार  कम
 से  कम  एक  प्राइवेट  मेम्बर  के  बिल  को  तो

 मंजूर  करके  एक  स्वस्थ  उदाहरण  प्रस्तुत  करे  |
 यह  एक  भ्रच्छा  बिल  है  7  यह  बिल  कामथ
 जैसे  व्यक्ति  की  तरफ  से  पेश  किया  गया  है
 सरकार  को  कामथ  जैसे  व्यक्ति  का  यह  बिल

 मंजूर  करके  आदर  झौर  सम्मान  करना
 चाहिए  t

 मैं  सरकार  से  फिर  अपील  करता  हूं
 कि  विश्व  शान्ति  के  विरुद्ध  इस  देश  में  कोई
 नहीं  हो  सकता  है  और  यह  बिल  उस  दिशा  में
 एक  भ्रच्छा  कदभ  है  ।  सरकार  इस  बिल  को

 मंजूर  करके,  बुद्धिमता  का  परिचय  दे
 यदि  कोई  एक  व्यक्ति  भी,  इंडीविजुअल  भी
 सरकार  के  सामने  कोई  श्रच्छी  बात  रखता  है
 तो  उसको  मानते  के  लिए  सरकार  को
 तैयार  रहना  चाहिए

 इन  शब्दों  के  साथ  मैं  उपाध्यक्ष  महोदय
 को  धन्यवाद  देता  हूँ  कि  उन्होंने  मुझे  बोलने
 का  अवसर  दिया  ।

 wro  रामणो  सिह  (भागलपुर)  :
 उपाध्यक्ष  महोदय,  झभी  जिस  विधेयक  पर
 सदन  में  चर्चा  चल  रही  है  वह  एक  ऐतिहासिक
 विधेयक  है  झौर  यह  एक  ऐतिहासिक  व्यक्ति
 के ढारा  सदन  में  ताया  गया  है  t  wit
 तक  विश्व  सरकार  बनाते  की  दिशा  में  सुझाव
 शौर  मिर्देश  ही  दिये  यये  थे  लेकिन  यह  प्रथम
 बार  है  कि  विश्व  सरकार  बनाने  की  दिशा.  में
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 ain  होल  केशम  उठाया  जा  रहा  है।  हमारे
 बबोबुद्ध  नेता  आचार्य  काम  से  भारतीय
 संस्कृति  के  उद्धरंगों  से  मह  सिख  कर  किया  हैं
 कि  यह  कोई  पारंचात्य  दृष्टि  की  उपंज  नहीं
 है,  यह  भारतीय  चिन्तन  धारा  से  उद्ृभूत
 हुई  कल्पना  है  उन्होंने  इस  संदर्भ  में  कई
 शास्त्रों  से  अनेकों  प्रकार  के  उद्धरण  दिये
 झौर  हमें  शिक्षा  दी  ।

 उपाध्यक्ष  महोदय,  हमारे  यहां  तो  इस
 संदक्ष  में  बहुत  कुछ  कहा  गया  है।  हम  सचमुच
 में  राष्ट्र  की  पूजा  करते  हैं---

 जननी  जन्म  भूमिश्च  स्वर्गादपि  गरीयसी  |

 सारे  जहां  से  भ्रण्छा  हिन्दुस्तान  हमारा  ।

 विश्व  सरकार  की  बात  के  लिए  भी  हमारे
 यहां  के  शास्त्रों  में  कहा  गया  हैं--

 त्यजदेक॑  कुलस्यार्थे  प्रामस्या'  कुल  त्यजेत्‌  t
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 हमारी  संस्कृति  में  तो  छोटे  स्वार्थों  को
 बड़े  स्वार्थों  के  सामने  परित्याग  किया  गया  है,
 जराबर  इस  संदर्भ  में  चिन्तन  किया  गया  है  ।
 यही  कारण  है  कि  हमारे  यहां  श्रात्मवत्‌  सर्वे-

 भूतेष्‌  एवं  आदत  को  भावना  व्याप्त  है  1
 भारत  की  मिट्टी  से  ही  दार्शनिक  क्षेत्र  में  भद्देत
 के  सिद्धान्त  का  जन्म  हुआ  t  यही  भारतवर्ष
 होगा  जहाँ  से  विश्व  सरकार  की  नींव  भी
 पड़ेगी  1  भ्रध्यक्ष  महोदय,  इस  बात  को  लोग
 एक  स्वप्नदर्शी  सिद्धान्त  कह  कर  टाल  देते  हैं
 कहा  जाता  है  कि  यह  एक  यूटोपियन  सिद्धान्त
 है।  बस्तुत:  हमारे  कामथ  साहब  ने  गांधी  जी
 के  उद्धरण  दिये  |  बापू  मात्र  आदशेवादी  ही
 नहीं  थे  वे  एक  व्यावहारिक  आदश्शवादी,
 प्रेक्टिकल  झ्राइडियलिस्ट  थे  ।  उन्होंने  कहा
 है:

 ‘Nationaliam  is  not  the  highest
 concept;  the  highest  concept  is
 world  community.”

 शाया यें  क्नोका  भावे  जो  गांधी  जी  के
 शिष्य  हैं,  बह  “जय  जगत”  कहते  हैं  ।  मुझे
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 खुशी  |. अ  कि  हमारे  बिदेश  मंत्री  से  संमुक्त
 राष्ट्र  में  “जम  जनत”  का  उद्योष  किया
 था  t  महू  भारतीय  परम्परा  के  अनुरूप है है  ।
 जी  झरबिन्द  ने  भी  'झाइडियल  आफ  हवा, मन
 यूनिटी”  में  विश्व  सरकार  की  कल्पना  की  है  2
 ग्रुदेव  रवीन्द्रनाथ  ठाकुर  के  शब्दों  में  विश्व  सर-
 कारके  सिया  में  तो  सोचने  की  ही  कोई  बात  नहीं
 है,  उधर  तो  हमें  जाना  ही  चाहिए  a  स्वयं
 पंडित  जवाहरलाल  नेहरू  ने  जो  इस  देश  के
 महान  प्रधान  मंत्री  रहे  हैं  कहा  था  :

 “TI  have  no  doubt  in  my  mind  that
 world  federation  mitist  and  will
 come  for  there  is  no  other  remiedy
 for  the  world’s  sickness.”

 बर्टेंड  रसल  ने  जितनी  बातें  कहीं  उनको
 बताने  का  मेरे  पास  समय  नहीं  है  ।  विश्व
 विख्यात  इस  दाशेनिक  ने  कहा  है  :

 “.....4t  seems  indubitable  that
 scientific  man  cannot  long  gurvive
 unlesg  all  the  major  weapons  of  war
 and  all  the  means  of  mass  Gestruc-
 tion  are  in  the  hands  of  a  single
 authority  which,  in  consequente  of
 its  monopoly,  would  have  irresisti-
 ble  power,  and,  if  challenged  to
 war,  could  wipe  out  any  rebellion
 within  a  few  days  without  much
 damage  except  to  the  rebels,  This,
 it  seems  plain,  ig  an  absolutely  in-
 dispensable  condition  of  the  cen-
 tinued  existence  of  a  world  possess-
 ed  of  scientific  skill.”

 इनको  भी  झप  यूटोपियन  कह  सकते  हैं
 लेकिन  यह  कहना  कहां  तक  ठीक  है  शॉप
 सोक्रेट्स  की  आत  न  करें  जब  उन्होंने  कहा---

 “I  am  neither  an  Athenian  nor  a
 Greek  but  a  citizen  of  the  world.”

 लेकिन  झाज  तो  सचमुच  में  समृचा  विश्व  ही
 हुमारा  परिवार  है।  स्काट  के  शब्दों  में  :

 “The  world  is  my  “countty;  the
 fruman  race  is  my  race;  the  sptrit
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 .  डि०  रामंजी  सिह
 ज्ौ6  टायनबी  की  बात  भी  कहीं  गई  है।  भाप

 कह  सकते  हैं  कि  सोक्रेट्स,  टायनबी  सब  दाशे-
 निंक  ये,  यूटोपियन थे  |  लेकिन  जवाहरलाल  जी
 को  तो  शाप  नहीं  कह  सकते  हैं।  डाज  राम

 मनोहर  लोहिया  ने  विश्व  सरकार  की  कल्पना
 की  थी  ।  वह  स्वप्न  दर्शी  नहीं  थे  |  धाप  इन  सब
 लोगों  को  छोड़ें,  स्वप्नदर्शियों  की  पंक्ति  में  झाप
 रखें।  लेकिन  हैराल्ड  मैकमिलन  जो  इंग्लैंड  के
 डिफेंस  मिनिस्टर  थे  उन्होंने  कहा  था:

 “Hon.  members  may  say,  that
 this  is  elevating  the  United  Nations,
 or  whatever  may  be  the  authority,
 into  something  like  world  govern-
 ment;  be  it  so,  it  is  none  the  worse
 for  that.  In  the  long  run,  this  is
 the  only  way  out  for  mankind.”

 एटली  ने  जो  विश्व  सरकार  की  बात  रखी
 विश्व  के  सामने  उसको  सब  लोग  जानते  हैं।
 उन्होंने  वल्डे  पालियामेंट  भ्रोसलो  में  कहा  था  :

 “I  would  like  to  see  a  world
 government  grow  out  of  the  U.N.
 What  stood  in  the  way  was  not  only
 old  prejiidices and  ‘old  loyalties  bit
 above  all  fear.”

 इसी  तरह  से  एमरी  रीव्ज़  ने  'विश्व-सरकार”
 की  आझ्रावश्यकता  को  स्वीकार  किया  है।
 वस्तुत:  यह  कहा  जा  सकता  है  कि  विश्व  सरकार
 की  भावश्यकता  निविवाद  है।  हम  झ्राणविक
 यूय  में  पहुंच  न्थुके  हैं।  श्राइस्टीन  ने  कहा  है  कि
 अगर  चौथा  विश्व  युद्ध  होगा  तो  उसे  हमें
 पत्थरों  से  और  लाठियों  से  लड़ना  पड़ेगा।
 विश्व  युद्ध  का  अर्थ  है  विश्व  का  नाश  |  श्रगर
 विश्व  नाश  से  झाप  बंचना  चाहते  हैं  तो  यह
 आवश्यक  है  कि  विश्व  सरकार  की  कल्पना
 ही  न  हो  बल्कि  उसको  वास्तविकता  भी  प्रदान
 की  जाये।  झाज  हम  देशभक्ति  के  विषय  में

 कुछ  नहीं  कहना  चाहते  t  लेकिन  देश  भक्ति  से
 ज्यादा  हमारी  निष्ठा  होनी  चाहिये  पृथ्वी  में,
 सम्पूर्ण  विश्व  में।  दूसरे  शब्दों  भें  कहा  जाये
 तो  कहा  जा  सकता  है  कि  संकी्ण  देश  भक्ति
 पैरोक्यलिज्म  है  नैशनलिज्म  1  इसी  तरह  से

 “Nationalism  is  a  ging  of  triba-
 lism.”
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 ag:  जो.  कबीसापन  &  इस  कबीलेपन  ने!
 इस  शब्ट्रवाद  ने  मानवता  को  कहां  पहुंचाया
 है?  इसने  जितना  उसको  अभिशप्त  किया  है
 उतना  किसी  झन्य  सिद्धान्त  ने  नहीं  किया  है।
 इसलिए  आवश्यक  है  कि  इस  राष्ट्रवाद  की
 जो  गत्यास्मकता  समाप्त  हो  गई  है  झ्ाज  वह
 अ्रस्तर्राष्ट्रीयता  के  सिद्धान्तों  में  पृष्पित  झौर
 पलल्‍लवित  हो।  साम्यवाद  का  भी  सिद्धान्त
 इंटरनैशनलिज्म  पर  झाधित  है।  यह  झलग
 बात  है  कि  साम्यवाद  की  राष्ट्रीयता  सिक्यांग
 की  सीमा  पर  रो  उठती  है  और  ध्राज  के  भखबारों
 में  चीन  और  वियतनाम  के  राष्ट्र  की  सेवाओं
 में  झापस  में  मुठभेड़  हो  रही  हैं।  इसलिये
 यह  अावश्यक  है  कि  हमारे  सामने  एक  स्वस्थ

 भ्रन्तर्राष्ट्रीय  सिद्धान्त  का  जन्म  हो  जो  साम्य-
 बादी  अन्तविरोधों  से  ऊपर  हो  ।  और  इसीलिए
 हमारे  कामथ  साहब  ने  कहा  है  कि  यह  फेडरेशन
 है।  इस  फुलवाड़ी  भें  केवल  एक  प्रकार  के  ही
 फूल  नहीं  रहेंगे,  बल्कि  हजारों  तरह  के  फूल
 रहने  चाहिये।  श्रौर  इसीलिये  अ्रतेक  प्रकार  के
 राज्य,  प्रनेक  प्रकार  के  राष्ट्रों  की  एक  विश्व
 सरकार  होगी।  इसीलिये  साम्यवाद  का
 विश्व  बंधुत्व  समाप्त  हो  गया  और  झाज  उसकी

 झरन्तर्राष्ट्रीयता  सिक्‍्यांग  की  सीमा  पर  समाप्त
 होती  जा  रही  है,  वियतनाम  और  चीन  की
 सीमा  पर  समाप्त  होती  जा  रही  है।  क्योंकि
 बह  राष्ट्रों  के  स्वातंत्य  एवं  वशिध्ट्य  को  पतपने
 नहीं  देती।  श्राज  गर  इस  विश्व  में  अनेक
 राज्य  होंगे  तो  निश्चित  रूप  से  यह  आवश्यक
 है  कि  युद्ध  होगा  |

 इसीलिये  जब  तक  यह  राज्य  और  अलग  श्रलग

 राष्ट्र  रहेंगे  तो  राष्ट्र  के  लिये  जो  संकीणेता
 का  सिद्धान्त  है,  इसी  से  हिटलर  निकलेगा
 और  इसी  से  मुसोलिनी  का  जन्म  होगा।
 इसलिये  भावश्यक  है  कि  एक  विश्व  सरकार
 की  कल्पना  हम  करें।  आज  के  आणविक  गुग
 में  यह  केवल  स्वेच्छा  का  विषय  नहीं  है,  बल्कि
 अनिवाये  है।  झगर  हमने  विश्व  सरकार

 नहीं  बनायी  तो  विश्  की  मांतवता  समाप्त  हो
 जायगी।  यह  न  केंबल'  मानंवता  के  लिये
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 झविश्यक  है,  बल्कि  सेमानता  के  लिये  भी
 आवश्यक  है।  जैसा  मॉनरनीय  कामंथ  साहेब  ने
 अताया  कि  शभ्राज  ही  एक  विश्व  में,  एक  ही
 मानव  परिवार  में  जहां  प्रमरीका  में  गगन  चुम्बी
 अट्टालिकायें  हैं,  जहां  समृद्धि  भी  शरमाती  है,
 वहीं  दूसरी  झोर  एशिया  और  प्रफीका  में
 अकिंचनता  शौर  दरिद्रता  रहती  है।  पश्रगर
 मानव  एक  है,  मानव  परियार  एक  है  तो  इस
 प्रकार  का  जो  झार्थिक  प्रसंउलन  है  वह  समाप्त
 होना  चाहिये  और  ऐसा  विश्व  सरकार  की
 कल्पना  में  ही  होता  है।

 हम  लोगों  ने  बचपन  में  एक  पुस्तक  पढ़ी
 थी  राहुल  सांस्कृत्यायन  की  “22वीं  सदी”  झौर
 बेंडल  विल्‍की  की  “वन  बल्डे ।  ये  किताबें
 जचपन  में  पढ़ी  थीं।  लेकिन  शब  ऐसा  लगता
 है  कि  राहुल  सांस्कृत्यायन  सचमुच  में  एक
 स्वप्नदर्शी  नहीं  है  बल्कि  यथार्थवादी  नेता  हैं  t
 सबसे  ज्यादा  भय  जो  हैं  वह  कहीं  से  नहीं  है  बल्कि
 सत्ता  की  कुर्सियों  पर  बैठे  हुए  राष्ट्रवादी
 "राजनीति  से  निहित  स्वार्थ  से  जो  दबे  हुए  लोग
 हैं  उनसे  है  झौर  वही  इस  प्रकार  के  सत्‌-संकल्प
 का  विरोध  कर  सकते  हैं  जिनको  छोटे  छोटे
 घरोंदों  भें  रहने  में  खुशी  लगती  है,  जो  छोटे  छोटे
 राष्ट्र  की  दीवारों  में  श्रपने  नेतृत्व  को  संभाले
 रहते  हैं।  वही  इस  प्रकार  के  प्रस्ताव  का  खंडन
 कर  सकते  हैं।  सचमुच  में  अगर  छोटी
 संकी्णता  हमारे  मन  में  नहीं  झायेगी  तो  विश्व
 सरकार  की  कल्पना  का  किसी  भी  दृष्टि  से
 विरोध  करने  का  भ्राज  के  मग  में  कोई  भ्रौचित्य
 नहीं  है।

 हमारे  कानून  मंत्री  जी  बड़े  विद्वान  भौर
 सौम्य  हैं।  मुझे  विश्वास  है  कि  वह  इसकी
 साथ्थंकता  को  समझेंगे।  वह  समझेंगे  कि
 इसकी  कया  भ्रावश्यकता  है।  मानमीय  कामथ
 ने  फंडासेंटल  राइट्स  में  इसको  शामिल  करने
 के  लिये  नहीं  कहा,  बल्कि  डायरेक्टिव  प्रिसि-
 पिल्स  शरीफ़  स्टेट  पौलिसी  में  कहा  है।  भ्राटिकल

 39  में  कहा  गया  है:
 “The  State  shall  in  particular

 direct  its  ‘policy  towards  securing—”
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 प्र/दि  बहुत  चीज़ें  हैं।  हमने  पंचायत  के.  लिये
 'प्रावधान  किया,  राइट-टू-बर्क  किया  t  उसके  लिये
 प्रयत्तशील  भी.  हैं।  यह  भ्रावश्यक  है  कि  हमारे
 संविधान  के  निर्देशक  तत्वों  में  इसका  प्रावधान
 हो  जायगा  तो  भले  ही  जनता  सरकार  इसकी
 शोर  न  चलें,  लेकिन  आगे  भ्राने  बाली  संतति
 इस  दिशा  में  बढ़ने  के  लिये  वश्य  प्रोत्साहित
 होगी  i

 संविधान  के  निर्देशक  तत्वों  की  धारा  52
 इस  प्रकार  है  _

 The  State  shall  endavour  to—

 (a)  promote  inférnational  peace
 secuflity;”

 (b)  maintain  {just  and  honour-
 able  relations  between  nations;

 (c)  foster  respect  for  interna-
 tional  law  and  treaty  obligations  in
 the  dealings  of  organised  peoples,
 with  one  another;  and

 (a)  encourage  settlement  of  in-
 ternational  disputes  by  arbitration.
 46.00hrs.

 परन्तु  संविधान  की  यह  धारा  वेग  है--स्पष्ट
 नहीं  है।  माननीय  सदस्य,  श्री  कामथ  ने
 इसमें  जो  उपधघारा  जोड़ने  के  लिए  श्रपने
 विधेयक  को  सदन  में  रखा  है,  बह  सरकार
 को  नीति-निर्धारण  के  सम्बन्ध  में  एक  स्पष्ट
 दिशा  देगी।  इस  लिए  विधि-वेत्ता  कानून
 मंत्री  दस  विधेयक  पर  गम्भीरता  से  विधार
 करें।  भ्रगर  संरकार  इस  विधेयक  को  स्वीकार
 कर  लेती  है,  तो  यह  केवल  भारत  को  ही  नहीं
 बल्कि  विश्व  की  जनता  सरकार  का  श्रवदान
 होगा  कि  उसने  विश्व-सरकार  बनाने  की  दिशा
 में  एक  सार्थक,  स्पष्ट  और  ठोस  कार्येक्रम
 प्रस्तुत  किया  है

 यदि  दुर्भाग्यवश  सरकार  ने  इस  विधेयक
 को  स्वीकार  न  किया,  अथवा  इसका  विरोध
 किया,-विश्व-सरकार  तो  बनेगी  ही;  वह
 झाज  बने  या  कल  बने-, तो  शाने  वाली  संतति
 हमें  कलंकित  करेगी  कि  हमने  एक  ऐसे
 संदप्रयास  का  विरोध  किया,  जो  भारतीय
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 संस्कृति  और  विश्य-सानंजता  में  स्निष्ठित  है।
 इसलिए  किसी  भी  व्यक्ति  को  इस  प्रस्ताव  का
 विरीध  करने  का  कलंक  नहीं  लेना  चाहिए  |

 लोग  कहते  हैं  कि  केवल  प्रस्ताव  पास  कर
 देने  से  विश्व-सरकार  नहीं  बन  जायेगी  |  नहीं,
 उसके  लिए  झ्रावश्यक  कार्यक्रम  तैयार  करमा
 होगा  t  संविधान  के  निर्देशक  तत्वों  में  श्री  कामथ
 द्वारा  प्रस्तावित  उपधारा  को  जोड़ने  से  विश्व-
 सरकार  के  लिए  झनुकूल  वातावरण  बनेगा,
 और  यह  राष्ट्र  तथा  सम्पूर्ण  विश्व  यह  सोचेगा
 कि  भारतवर्य  ने,  जो  जगद्गुरु  कहलाता  है,
 विश्व  को  एक  अवदान  दिया  है।

 आप  जानते  हैं  कि  सामान्य  जनता  को
 दिशा-निर्देश  देने  का  दायित्व  इस  महान्‌  सदन
 पर  है।  इस  लिए  भ्रगर  हम  इस  विधेयक  को
 स्वीकार  कर  लेते  हैं,  तो  जनता  भी  स॒कीणे
 राष्ट्रीयता  के  दायरे  से  निकल  कर  औागे  बढ़ेगी  t
 हो  सकता  है  कि  तब  हम  पहले  चरण  में  क्षेत्रीय
 राष्ट्रों  को ंमिलायें;  दूसरे  चरण  में  हम  अन्य  पग
 उठा  सकते  हैं।  इस  लिए  सामान्य  जनता  को
 इस  सदन  द्वारा  इस  विधेयक  को  स्वीकार  करने
 से  काफ़ी  मदद  मिलेगी।

 सब  से  बड़ी  बात  यह  है  कि  विरोध  कहां
 होता  है  मनोविज्ञान  का  विद्यार्थी  होने  के
 नाते  मैं  समझता  हूं  कि  ऐसे  सद्प्रयास  के  प्रति
 हमारा  विरोध  तब  होता  है,  जब  हमारे  हृदय
 में  पूर्वाप्रह रहते  हैं  लोग  कहते  हैं  कि  बात  है  तो
 बिल्कुल  ठीक,  लेकिन-वे  झपनी  बात  के
 साथ  लेकिन”  लगा  देते  हैं--लेकिन  यह
 ड्यावहारिक  नहीं  है।  तो  फिर  कौन  सा
 कार्यक्रम  व्यावहारिक  है?  जितनी  क्षति
 मानवता  को  राष्ट्रवाद  ने  पहुंचाई  है,  मैं
 समझता  हुं  कि  उतनी  क्षति  किसी  भ्रन्य  सिद्धान्त
 ने  नहीं  पहुंचाई  है।  हमारे  जो  पूर्वाग्रह  भौर
 पू॒वेनिष्ठायें  हैं,  चिन्तन  की  हमारी  जो  ग़लत
 दिशा  है,  हमें  उनसे  ऊपर  उठना  होगा।

 राज्य  का  निर्माण  किस  प्रकार  हुआ  ?
 कहा  जाता  है  कि  सोशल  कंट्रेक्ट  थ्पोरी  के  गुन
 हर  राज्य  का  निर्माण  हुआ  हाव्ज  के  शब्दों  में
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 बुषिश,  विलिस!  हड  शाह  प्रोज  जिस  तरह से
 मिडल  ईस्ट  में  राष्ट  एक  सरे के  साथ
 झगड़ते  हैं,  जिस  तरह  कोरिया,  वियतनाम  शौर
 अन्य  क्षेत्रों  में  राष्ट्र  ऋगड़ते  हैं,  उसे  देख  कर
 हमें  हाव्ज  के  शब्दों  में  कहना  चाहिए  कि
 दोज  नेशनलिस्टिक  क्रोसिस  इन  दि  स्टेट  हाफ
 लेचर  बार  संबेज,  शूदिश,  बेजलिश  फंड  शाद र

 इस  लिए  आज  पश्ावेश्यकता  है  एक  न्यू
 सोशल  कंट्रेक्ट  की,  एक  भ्रन्तर्राष्ट्रीय  प्रसंविदा
 की,  जो  विश्व-सरकार  की  कल्पना  का  जन्मा-
 धार  है।  हाव्ज,  लाक  और  सो  के  सिद्धान्त
 केवल  राष्ट्रवाद  तक  सीमित  थे।  श्री  कामथ
 के  शब्दों  में  झब  हमें  एक  भ्रन्तर्राष्ट्रीय  प्रसंविदा
 को  प्रस्थापित  करना  है।

 मैं  विधि  मंत्री  से  यह  निवेदन  करूंगा  कि
 और  कुछ  हो  या  न  हो,  लेकिन  जनता  सरकार
 इस  विधेयक  के  विरोध  करने  का  कलक  झौर
 अपयश  न  ले।  मैं  उनसे  झाग्रह  करूंगा  कि  बह
 इस  विधेयक  को  श्रपना  समर्थन  दें।
 SHRI  P.  K.  DEO  (Kalahandi):  Mr.

 Deputy-Speaker,  Sir,  I  do  not  think
 any  persuasion  would  be  required

 to  wholly  support  this  piece  of  legisla-
 tion.  It  suggests  amendment  to  the
 Directive  Principles  of  the  Cénstitu-
 tion  and  “if  we  do  not  have  the  requi-
 site  strength  today,  I  beg  to  move  that
 this  Bill  be  circulated  for  eliciting
 public  opifiion  by  a  certain  qate,  say
 by  the  first  day  of  the  next  session.

 Coming  to  the  merits  of  the  Bill,  i
 would  like  to  say  that  the  advance-
 ment  of  gcience  and  technology  in  the
 20th  century  has  strunk  fhe  world  and
 nationalborder  are  gradually  wither-
 ing  away.  It  takes  hardly  few  hours
 for  a  man  to  girdle  the  earth  in  the
 space.  The  globe  ig  much  smaller

 —  a
 what  was  conceived  a  few  years

 bac!
 After  scanning  the  space,  after

 landing  in  the  moon  and  after  cdllect-
 ing  the  data  and  photographs  from
 the  various  pl&nets,  so  far  as  our
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 and  probably  the  mankind  are  the
 choicest  creation  of  God.  To  preserve
 this  human  race  att  this  Pretty
 planet  should  be  the  endeavour  of
 every  thinking  man.

 The  world Is  a  beautiful~  tapestry
 interwoven  by  various  cultures,
 peoples  of  various  colours,  linguistic
 variations, “and  theocratic  beliefs”  and
 various”  political  persuasions,  which
 make  the  world  a  beautiful  whole.
 At  the  same  tinie,  the  issue is  Whether
 We  can  grasp  the  nature  and  dimen-
 sions  of  the  emerging  threats  to  our
 well  being,  whether  we  can  create  an
 integrated  global  economy,  a  work-
 able  world  order  and  whether  we  can
 reorder  globa)  priorities  so  that  the
 quality  of  life  will  improve  ratlier
 than  deteriorate.  This  is  a  very  big
 question  mark  and  when  nations,
 more  particularly,  the  big  powers,  vie
 with  each  other  in  the  arm  race,  for
 the  stock-piling  of  lethal  ‘weapons,
 for  nuclear  intercontinental  ballistic
 missiles  and  all  dangerous  gadgets  of
 mass  annihiliatlon,  the  future  to  mé
 seem,  to  be  very  dark.  All  talks  of
 SALT  or  dissarmament,  or  nuclear
 non-proliferation  treaty  seem  to  me
 just  to  hoodwink  the  other  people,  the
 poor  nations.  There  should  be  some
 consistency  between  the  precept  and
 practice  of  the  big  powers.

 In  thig  connection,  —  woulg  like  to
 quote  from  a  very  eminent  author,
 Lester  R.  Brown's  book,  World  With-
 out  Borders:

 “The  nation-state  with  its  sacred
 borders  brings  with  it  a  concept  of
 territorial  discrimination  which  is
 increasingly  in  conflict  with  both
 the  emerging  social  values  of
 modern  man  and  the  circumstances
 in  which  he  finds  himself.  It  says,
 for  instance,  that  we  can  institu-
 tionalise  the  transfer  of  resources
 from  rich  to  poor  within  national
 societies  but  not  among  societies.
 The  poor  on  the  other  side  of  a
 national]  border  are  somehow  less
 needful  or  less  deserving  than  those
 inside  the  border.  If  we  consider
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 ourselves  as  menibers  of  a  human
 family,  can  we  continue  to  justify
 territorial  discrimination  any  more
 than  religious  or  racial  diserimina- iJ tion?’

 26.30  hrs.
 (Mr.  Speaxer  in  the  Chair]

 We  live  in  an  age  where  problems
 are  increasing  world  wide—the  world
 food  problem,  threat  of  world  infla-
 tion,  world  population  problem,
 world  environmental  crisis,  the  world
 monetary  crisis,  etc.  etc.

 If  you  analyse  the  various  develop-
 ments  of  the  concept  of,  nation,  you
 will  find  that  plots  of  land  have  been
 divided  and  sub-divided  generations
 back  due  to  some  historical  circums-
 tances.  They  are  considered  even
 to-day,  in  the  present  concept,  as
 sacrosanct,  for  whose  preservation;  in
 this  century  we  have  seen  two  world
 wars  causing  colossal  loss  of  human
 lives,  where  human  beings  were
 treated  as  guinea  pigs.

 The  widening  economic  gap  in  a
 shrinking  world  will  exert  great  stress
 on  the  international  and  political  fibre
 of  the  world.

 The  confrontation  ig  between  the
 rich  and  the  poor  at  a  global  level.
 It  is  not  temporary  or  an  accidental
 thing.  It  is  too  much  deep  rooted.  The
 concept  of  social  justice  of  the  poo:
 nations  is  fully  justified.  The  days
 of  colonial  rule  are  over.  The  last
 vestiges  wil]  go  in  no  time  which  we:
 find  either  in  tip  of  Africa  or  in
 Rhodesia.  The  United  Nations  were
 seized  of  this  problem  and  to  shrink
 the  disparities,  to  give  more  oppor-
 tunities  for  growth  to  these  develop-.
 ing  and  under-developed  nation,  they
 started  UNCTAD.  But  so  far  as  the
 performance  of  the  UNCTAD  js  con-
 cerned,  I  can  say  that  all  the  moves
 so  far  have  been  a  futile  exercise.
 But  the  emergence  of  the  gap  between
 the  poor  and  the  affluent  State  is  a
 historical  fact  and  that  has  to  go  if
 the  world  has  to  survive  as  a  whole.
 The  only  solution  in  this  regard  is
 the  world  Government  where  we
 eschew  national,  cultural,  linguistic,
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 religious  and  colour  prejudices.  The

 ‘entire  perspective  has  to  be  changed
 and  the  outlook  has  to  be  geared  in
 that  way.  So  the  proposal,  the
 legislation  that  is  before  us  to  have
 a  Constituent  Assembly,  I  feel,  is  a
 correct  thing.  All  instruments  of
 masg  annihilation  have  to  be  elimi-
 nated.  Even  at  the  ripe  old  age  of
 ‘90,  respected  leader  Shri  Rajagopala-
 acharya  made  his  first  foreign  visit
 to  the  United  States  and  persuaded
 John  F.  Kennedy  not  to  go  on  with
 the  production  of  nuclear  weapons.
 Mahesh  Yogi  in  his  own  way  of
 transcendental]  meditation,  with  a
 spiritual  approach,  tries  to  have  the
 world  Government.  Here  is  another
 Yogi—Shri  H.  V.  Kamath.  I  call  him
 yogi  because  he  practises  yoga  every
 day.  Anothetr  yogi  has  come  forward
 with  this  legislation  and  I  think  it  is
 quite  consistent  in  the  present  con-
 text.  I  fully  endorse  the  views  ex-
 pressed  by  my  learned  colleague  Dr.
 Ramji  Singh  and  Shri  Shankar  Dev.
 So  I  request  the  Law  Minister  that
 he  should  not  scotch  this  Bill.  He
 should  give  an  opportunity  for  the
 circulation  of  the  Bill  to  elicit  public
 opinion  not  only  in  thig  country,  but
 even  throughout  the  world  also.  I
 ‘am  sure  we  will  get  tremendous
 response  towards  this  Bill.

 SHRI  GODEY  MURAHARI  (Vijay-
 ‘awada):  Mr.  Speaker,  Sir,  I  wanted
 you  to  be  in  the  Chair,  because,  it
 is  one  of  the  rare  occasions  when  a
 Deputy  Speaker  would  like  to  speak.
 I  have  believed  in  a  world  govern-
 ment  for  the  last  30  years  or  so  and  I.
 have  worked  towards  the  realisation
 of  this  ideal.

 It  was  Dr.  Ram  Manohar  Lohia  who
 first  inspired  me  to  take  certain  con-
 cerete  steps  towards  the  realisation  of
 a  worlg  constitution.  It  wags  under
 his  guidence,  Sir,  that  I  had  first
 become  one  of  the  office  bearers  of  the
 ‘World  Constitution  and  Parliament
 Association  which  recently  at  a  Con-
 stituent  Assembly  held  in  Peris  adopt-
 ed  a  model  constitution  for  a  World
 Federal  Government.
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 If  is  another  matter,  Sir,  whether
 nations  accept  this  idea,  or  not.
 because,  even  now  national  chauvinism
 and  the  desire  to  keep  one’s  own  is
 prevalent  and  predominant  amongst
 nations.  And,  I  do  not  thik  it  is  an
 easy  task  for  any  Government  tq
 come  forward  and  say  that  it  stands
 for  a  particular  kind  of  a  constitution,
 Nevertheless,  a  non-official  effort  was
 made  and  a  draft  constitution  pre-
 pared.  And  it  is  now,  Sir,  time,  I
 think,  that  Government  should  also
 think  of  adopting  a  world  Constitution
 whether  it  is  by  improving  the  consti-
 tution  that  has  already  been  drafted
 or  by  amending  it  or  by  adopting  a
 new  Constitution,  But  the  ideal  of  a
 World  Government  is  the  one  thing
 that  J  think  humanity  today  needs,
 But  for  a  World  Government,  I  see
 nothing  but  destruction  in  the  world.
 On  the  one  hand  with  neutron  bombs
 being  manufactured  and  all  kinds  of
 nuclear  weapons  being  stockpiled  and
 no  sign  of  any  total  disarmament,  it
 is  inescapable  that  we  should  move
 towards  a  World  Government,
 because,  only  a  world  authority,  which
 has  a  part  of  the  sovereignty  of  every
 nation,  can  perhaps  bring  about  an
 order  in  which  there  dhall  be  no
 armament  ang  in  which  there  shall  be
 no  bombs  and  other  kinds  of  weapons
 of  warfare.

 As  long  as  we  believe  in  national
 frontiers,  as  long  as  the  world  believeg
 in  amassing  wealth  for  each  nation,
 as  long  as  the  world  wants  to  live  at
 the  expense  of  other  nations,  as  long
 ag  one  nation  tries  to  exploit  the
 other  nation.  I  suppose.  the  prepara-
 tions  of  war  will  go  on;  and  there  is
 no  end  to  it.  However  much  we  might
 talk  about  disarmament,  however
 much  we  might  want  to  ban  nuclear
 weapons,  this  is  not  going  to  produce
 any  effect,  because  national  chauvi-
 nism  ig  supreme  and  every  nation
 wants  to  thrive  at  the  cost  of  the
 other.

 Therefore,  unless  there  is  an
 attempt  made  to  bring  about  gome
 kind  of  aworld  authority,  a  world
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 Government,  where  every  nation
 surrenders  part  of  the  sovereignty  to
 such  authority,  which  authority  can
 really  impose  its  will  upon  the  people
 of  the  World,  I  don’t  see  any  future
 for  mankind.

 And  therefore  it  is  that  people  like
 me  have  alwayg  fbelieved  that  the
 nations  that  really  believe  in  peace
 should  row  make  an  effort  through
 their  Governments  to  bring  forward
 such  a  World  Government.

 That  is  why,  Sir,  I  came  forward
 to  speak  on  this  Bill  and  I  support
 Mr.  Kamath’s  (Bill.  I  know  there
 have  been  groups  all  over  the  world
 who  are  working  for  the  formation

 wf  a  world  Government.  There  are
 various  groups  which  are  gtriving  to

 \produce  some  kind  of  a  World  Consti-
 tution.

 But,  all  these  will  mean  nothing
 unless  the  nations  agree  to  come  for-
 ward  and  contribute  to  this  effort.

 So  long  as  Governments  do  not  take
 initiative,  it  is  not  going  to  fructify
 and  that  is  why,  I  think,  Mr.  Kamath
 has  done  well  to  bring  forward  this
 king  of  a  Bil]  which  envisasas  that
 the  Government  take  the  initiative  or
 make  some  efforts  towards  the  reali-
 sation  of  this  goal.

 Being  a  Deputy-Speaker--I  do  not
 know—I  should  not  request  the  Gov-
 ‘ernment  either  to  accept  or  not  to
 accept  this  Bill.  But,  I  can  say  that  I
 fully  support  the  effort  that  Shri
 Kamath  is  making  today  and,  I  hope,
 the  House  will  unanimously  support
 his  effort  and  there  will  not  be  any
 dissentions  on  this  because,  I  know
 there  are  several  systems  which  can-
 not  accept  the  idea  of  a  world  Gov-
 ernment;  there  are  certain  political.
 system  which,  in  the  world  of  oday,
 do  call  for  a  world  order  but  of  their
 own  conception.  Take  for  example
 the  Communist  movement.  Com-
 munist  movement  also  talks  of  a
 world  State  and,  perhaps,  division  of
 the  State  as  well,  as  an  ultimate  goal.
 Of  course,  they  have  their  own  econo-
 mic  system  and  social  system  which
 come  in,  I  suppose,  in  the  way  of  a
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 proper  negotiation  with  the  other
 systems  in  the  world  today.  I  think
 that  even  among  the’  Communist
 movements,  I  see  a  drift  towards  co-
 existence  with  the  other  systems.

 Perhaps,  a  few  years  back,  nobody
 could  have  thought  that  the  Commniu-
 nist  movement  would  say  that  they  are
 prepared  to  co-exist  with  the  other
 systems.  But,  that  development  did
 take  place  and,  therefore,  today-  I  do
 not  see  any  difficulty  where  diffe-
 rent  systems  that  exist  in  the  world
 today  can  cooperate  to  form  and
 bring  about  a  world  authority.  It  is
 another  matter  as  to  what  the  World
 Authority  would  do  because,  to  solve
 the  economic  problems,  to  solve  the
 differences  in  the  economic  dispari-
 ties  amongst  the  nations,  I  suppose,
 the  world  authority  will  have  to
 contend  with  all  these  ideas—the
 communist  idea  on  the  one  hand  and
 the  democratic  socialist  and  welfare
 ideas  on  the  other  which  would  per-
 haps  have  a  dialogue  on  the  world
 authority  and,  finally,  come  tao  some
 kind  of  a  consensus  which  would  be
 the  solution  for  the  world’s  ills.

 That  is  why  I  think  that  if  we
 want  peace  in  this  world,  if  we  want
 that  nations  should  not  go  to  war
 against  each  other,  if  we  want  that
 we  should  not  fight  for  national  fron-
 tiers  and  territoria]  adjustments  and
 things  like  that,  the  prime  idea  is  to
 give  the  people  their  economic  well
 being  that  they  need.  I  think  this.
 world  authority  will  take  up  all  these
 systems  and  come  to  some  kind  of  a
 dialogue  and  then  come  to  a  con-
 sensus.  That  is  why  I  think  the  only
 solution  for  the  world  of  the  future
 is  the  formation  of  a  World  Govern-
 ment  and  therefore,  although  the  idea
 may  be  scoffed  at  today.  I  know
 many  people  will  scoff  at  it  by  say-
 ing  ‘Oh,  it  is  a  utopian  idea;  you  talk
 of  the  World  Government,  You  can-
 not  have  edjustments  within  the
 States.  Now  you  talk  of  the  World
 Government’.  But,  I  think,  the  solu-
 tion  to  all  problems  within  the
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 States  and  within  the  regions  is  only
 through  the  World  Government.

 As  long  as  you  have  the  national
 frontiers,  as  long  as  you  have  regional
 imbalances  and  as  long  ws  you  have
 regionalism,  there  is  no  solution  to
 the  problems  of  the  world.  That  is
 why,  the  one  and  only  solution  is  to
 ‘create  a  world  authority  which  can
 impartially  go  into  the  various  pro
 blems  which  will  not  be  inhibited  by
 national  chauvinism  and  which  will
 not  be  inhibited  by  territorial  boun~
 ‘daries  and  which  can  look  at  all  the
 ‘problems  of  the  world  and  come  to
 some  kind  of  a  lasting  solution.  That
 is  why,  Sir,  I  support  Mr.  Kamath’s
 Bill  and  I  thank  you  very  much  for
 having  come  and  presided  over  here
 at  my  special  request.

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SAMARENDRA  KUNDU):
 Mr,  Speaker,  Sir,  our  esteemed  col-
 ‘league,  the  Law  Minister,  Shri  Shanti
 ‘Bhushan,  will  be  replying  to  the
 ‘debate.  I  just  want  to  say  a  few
 “words  on  this  topic.

 I  feel  so  happy  to  associate  myself
 in  this  debate  because,  for  many
 years,  it  has  been  our  life’s  dream  if
 ‘there  could  be  a  world  without  fron-
 tiers  and  if  I  could  travel  as  a  free
 ‘man  without  all  sorts  of  restrictions
 ie.  visas,  etc.  from  one  and  of  the
 world  to  the  other.  The  concept  of
 one  world,  as  Mr.  Kamath  has  said,
 is  not  new  to  us.  Vasudhaiva  Kudum-
 bakam.  The  world  is  a  family.  That
 is  the  concept  of  ourg  given  in  the
 ‘old  scriptures  right  from  the  Vedic
 age.  Various  sages  have  pronounced
 it  a  number  of  times.  I  also  agree
 with  the  hon.  Deputy  Speaker  who
 ‘decided  to  participate  in  thig  debate:
 that  most  of  the  problems  of  the
 world  would  not  be  solved  if  there
 is  no  world  authority  which  would
 be  really  effective  in  solving  some  of
 the  problems.  That  has  been  our
 view  all  along.  We  have  seen  the
 United  Nations  in  the  crawling  stage;
 the  UN  as  a  body  is  trying  to  get  up
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 and  start  walking.  Our  effort,  our
 idea  is  to  strengthen  this  world  body,
 to  make  this  world  body  an  effective
 organisation  so  that  it  would  have
 some  teeth  to  bite  and  it  is  indeed  a
 happy  thing  to  note  that  today  the
 United  Nations  represents  40  nation
 states  and  2,000  million  people.  Mr.
 Kamath  had  represented  the  Govern-
 ment  of  India  in  the  last  General:
 Assembly  seszion.

 SHRI  HARI  VISHNU  KAMATH
 (Boshangabad):  You  were  also  there.

 SHRI  SAMARENDRA  KUNDU:  fr
 was  also  there.  I  returned  with  the
 feeling  that  the  body  of  the  United
 Nations  was  gaining  in  strength  day
 by  day  and  year  by  year.

 MR.  SPEAKER:  From  a  body  of
 notions  it  has  become  a  body  of
 nations.

 SHRI  SAMARENDRA  KUNDU:
 Our  Speaker  has  said  correctly.  Our
 vision  is  taking  some  shape  through it.  There  are  various  problems  to  in
 sorted  out  before  we  could  agree  to
 provide  a  shape  to  the  concept  of  a
 federal]  government.  There  are  many
 burning  problems  which  divide  the
 world  today:  ithe  problem  of  colo-
 nialism  and  imperialism  is  still  there.
 The  problem  of  disarmament  threa-
 tens  our  life.  400  million  dollars  are,
 spent  every  year  in  mad  armament race.  More  than  one  billion  dollars is  spent  on  armament  race  daily  and
 at  the  same  time  the  world  is  divided
 between  the  haves  and  the  have-nots.
 There  are  regions  in  the  world  where
 people  have  9000  dollars  per  capita income  while  in  some  regions  they do  not  have  even  60-70  dollars  per
 capita  income.  Our  country’s  per
 capita  income  is  about  50  dollars.
 There  are  parts  in  Southern  Africa
 where  five  per  cent  of  the  white
 people  are  ruling  over  95  per  cent  of
 black  people  and  all  sorts  of  tortures
 are  perpetrated  on  the  black  people. Mr.  Kamath’s  noble  idea  of  a  federal
 Government  is  supported  by  every
 body  in  this  side  and  most  of  the
 persons  on  the  opposite  side  also;  we
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 have  tried.  te  have  the  concept  of  one

 Ave  we  really  convinced  that  the
 concept  of  nationalism  ig  not  domi-
 nant  now?  Are  we  really  convinced
 that  the  nation  states  are  prepered  to
 give  up  thelr  national  sovereignty?
 Therefore,  let  ug  create  the  necessary
 climate  through  our  aotion  so  that  the
 small  countries,  those  that  are  every
 year  emerging  free,  the  nation  states
 gradually  shed  their  concept  of  na-
 tional  sovereignty  “so  that  We  can
 move  towards  some  sort  of  inter-
 national  brotherhood  or  inter-
 national  community  or  some  sort  of
 world  federation  as  Mr.  Kamath  is
 thinking.  Therefore  what  I  fee]  is
 this,  we  must  see  how  this  Assembly
 of  Nations  can  be  transferred  into  a
 Parliament  of  man,  representing  the
 callective  conscience  and  wil]  of
 humanity.  Having  said  that...

 SHRI  HARI  VISHNU  KAMATH:
 Your  senior  Minister  had  said  so.

 SHRI  SAMARENDRA  KUNDU:  As
 my  friend  Mr.  Kamath  rightly  said,
 we  had  taken  this  posture;  we  had
 taken  this  point  of  view.  in  United
 Nations:  and  my  Senior  Minister  had.
 also  said  this  in  the  United  Nations
 while  he  participated  in  presenting
 the  Government  of  India’s  point  of
 view.

 Now  we  should  concentrate  to  see
 that  we  pave  the  way  so  that.  in  our
 life  time  we  can  have  a  world.  with-
 out  boundaries  or  some  sort  of  a
 federal  world,  which  Mr.  Kamath  is
 thinking.  For  that,  the  first  thing  we
 should  do  is,  we.  must  strive  to  have
 a  new  international  economic  order.
 If  there  are  countries  where  the.
 economic  disparities  are  quite  large,
 ‘and  people  are  discriminated  on  the
 hasis  of  colour  and.  creed,  we.  cannot
 work  effectively  for  an  international
 community  without  frontiers  or  some
 sort  of  a  federal  Government  where
 ‘we  would  Surrender  all  the  sovereign
 powers  and  authority.  to  that.  world.
 Federal  Organisation.
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 Similarly,  as  I  said,  the  next  point
 is  whether  we  can  strike  a  bar-
 monieus  balance  between  international
 interdependence  and  national  sover-

 4
 It  is  very  important,  If  we

 balance  between  international  inter-
 dependence  and  national  sovereignty,
 then  perhaps,  the  vision  which  Mr.
 Kamath  ig  thinking  of  may  not  be
 achieved.  Therefore,  the  Janata  Gov-
 ernment,  as  Mr.  Kamath  is  very
 much  aware,  is  taking  all  the  steps
 if  I  am  to  sey  80  far  creating  condi
 tion,  for  this  one  by  one,  The  Janata
 Government  has  started  to  build  up
 very  close.  friendly  relations  with
 immediate  neighbours  and  others.  The
 Janata  Government  wants  to  stren:
 gthen  the  nonalignment  movement.
 The  Janata  Government  is  also  quite
 active  in  seeing  that  a  new  inter-
 national  economic  order  is  achieved.
 We  are  also  trying  to  see  that  world
 is  not  discriminated  on  the  basis  of
 colour,  religion  or  creed.  Therefore,
 we  should  take  a  very  pregmatic
 approgch  to  this  problem.  I  sincerely
 thank  Mr.  Kamath  for  bringing  this
 Bill;  his  vision  and  our  vision  ere  the
 same,  his  vision  and  the  vision  of  the
 Millions  of.  people  of  India  are  the
 same,  “Vasudavai  Kudumbakam”,
 which  he  said,  that  is  what  we  have
 been  thinking  and  saying  for  many
 many  years.  That  is  what  he  wante
 to  achieve  and  we  also  want  to
 achieve  it.  If  that  is  the  objective,
 I  think,  the  time  has  come  when  we
 have  to  take  a  correct  line  of  action
 and  as  I  said,  the  Janata  Government
 is  taking  q  correct  line  of  action.  We
 should  create  such  cqnditions  so  that
 we  can  really  achieve  our  objective.
 I  love  his  jdeas  and  appreciate  his
 ideas.

 I  thank  him.  once  again  for  having
 brought  forward  this  Bill,  With  these
 words,  I  conclude  my  speech.

 SHRI  ‘JAGANNATH  RAO  (Ber-
 hampur):  Mr.  Speaker,  Sir,  I  wel-.
 come  the  Bill  brought  forwerd  by  my
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 friend,  Mr.  Kamath.  It  is  not  that
 Mr.  Kamath  hopes  that  the  world
 Government  will  come  jnto  existence
 tomorrow  or  day  after.  But  the  con-
 cept  is  worth  considering.  We  are
 living  in  a  world  which  is  threatened
 by  nuclear  armaments  everyday  and
 unless  we  think...

 MR.  SPEAKER:  That  itself  may
 drive  to  a  worid  Government.

 SHRI  JAGANNATH  RAO:  When
 the  nuclear  explosions  take  place,  no
 Government  will  exist  and  the  whole
 word  will  be  annihilated.  Therefore,
 the  super  powers  talk  of  disarma-
 ment  and  limitation  of  strategic  arms
 but  still  they  are  going  on  stockpiling
 nuclear  weapons.  The  other  day
 France  exploded  a  neutron  bomb  in
 the  Pacific.  That  is  why  the  stand
 taken  by  our  Prime  Minister  is  very
 correct  that  unless  you  yourself  res-
 trict  the  manufacture  of  these  nuclear
 weapons,  you  cannot  ask  others  to
 sign  the  Treaty  of  Non-prolifiration.
 Therefore,  we  are  living  in  a  world
 where  nuclear  weapons  are  looming
 large  and  every  country  wants  to
 build  up  its  stockpile  of  nuclear  wea-
 pons.  Unless  we  think  in  terms  of
 international  peace,  and  internatioal
 living,  the  world  cannot  exist.

 Sir,  today  the  world  is  shrinking.
 We  can  cross  the  seven  seas  and  the
 five  continents  in  qa  day.  We  can
 reach  any  part  of  the  world.  Second-
 ly,  peace  is  indivisible.  There  can-
 not  be  peace  in  one  part  and  war  in
 another  part.  Any  spark  in  any  part
 of  the  world  will  engulf  the  whole
 world.  So  also  prosperity  Pro-
 sperity  cannot  be  confined  to  a  few
 lucky  nations  and  poverty  to  the  rest
 of  the  world.  Therefore,  every  coun-
 try  which  is  prosperous  should  think
 of  prosperity  of  other  weaker  coun-
 tries,  poor  countries,  share  their  pro-
 sperity  with  them  so  that  every  coun-
 try  can  live  in  peace  and  _  content-
 ment.  [I  will  quote  anotheyinstance.
 Now,  industrialisation  has  <  en  place
 all  over  the  country.  There  is  ad-
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 vancement  in  science  ang  technology.
 Can  it  be  said  that  any  country  is
 able  to  produce  any  product  by
 itself?  No  country  is  self-suffi-
 cient.  One  country  may  not  have
 the  raw  material  Another  coun-
 try  may  have  only  the  managerial
 skill.  The  third  country  may  have
 the  technological  skill  and  the  fourth
 country  may  have  the  marketing
 techniques.  Therefore,  Lester  Brown
 in  his  book,  “World  without  Borders”
 said  that  even  production  is  interna-
 tionalised.  Take,  for  instance,  Japan,
 It  takes  iron  ore  from  India.  It  ma-
 nufactures  steel.  The  technology  is
 from  the  United  States.  The  manage-~
 rial  skill  is  from  another  country,
 Marketing  techniques  are  from  the
 fourth  country.  Selling  and  packing  is
 from  another  country.  The  man-po-
 wer  is  from  a  sixth  country.  There-
 fore,  even  production  of  any  product
 is  internationlised.  No  country  can
 say  it  is  self-sufficient.  If  it  is  self-
 sufficient  in  raw  material,  it  has  not
 got  the  other  components  to  produce
 that  product.  Therefore,  the  world  is
 now  shrinking.  Every  country  should
 think  in  terms  of  other  countries  in
 the  world  so  that  they  are  members
 of  the  same  family.  Another  instance
 I  would  quote  is  the  high  seas.  They
 are  the  common  heritage  of  mankind.
 This  doctrine  was  propounded  by

 the  delegate  of  Malta  in  the  United
 Nations  in  967  that  high  seas  are
 the  common  heritage  of  mankind.
 But  every  country  wants  to  grab  the
 seas.  The  super  powers,  irrespective
 of  ideology,  want  to  have  control  of
 the  high  seas  and  the  wealth,  the
 hidden  treasure  on  the  sea-bed.  We
 do  not  want  to  give  any  share  even
 to  the  Jand-locked  countries.  We
 say  that  land-locked  countries  have

 mo  right  to  the  treasures.  Therefore,
 if  we  have  to  consider  all  these
 aspects,  if  we  want  to  live  in  peace,
 if  we  want  to  live  in  a  world  without
 war,  we  can  settle  our  disputes  or
 differences  by  mutual  consultations

 and  mutual  agreements.  We  can  hope
 to  live  in  peace  and  it  is  our  country,
 India,  alone  which  ig  competent  to
 move  in  that  direction.
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 MR,  SPEAKER:  In  afidition  to  tne
 high  seas,  we  can  have  openskies,

 SHRI  JAGANNATH  RAO:  ४४४,
 open  skies  also.  Now,  in  international
 law  of  the  sea  conference  they  have
 come  to  a  consensus.  Though  there  is
 a  difference  of  opinion  about  the
 constitution  of  the  sea  bed  authori-
 ty,  on  other  aspects  they  have  come
 more  or  less  to  am  agreement  that
 high  seas  are  the  common  heritage  of
 mankind,  This  doctrine  wag  propound-
 ed  by  Mr.  Pablo  of  Malta  in  4967
 in  the  United  Nations.  The  other
 countries  have  practically  accepted  it
 except  that  there  is  a  slight  difference
 about  the  constitution  of  the  inter-
 national  sea  bed  authority,  as  how
 to  do  it  and  who  should  have  the
 control.  Otherwise,  they  have  accept-
 ed.  So  there  is  a  growing  awareness
 in  the  minds  of  other  countries  also
 that  they  should  have  to  live  in  peace
 and  they  have  to  share  their  riches
 with  the  poor  countries.  Now,  a  dis-
 cussion  is  going  on  between  North

 and  South,  between  the  rich  and  the
 poor  countries.  But  so  far  nothing
 has  come  out.  These  countries
 should  build  a  new  social  order
 where  every  country  is  in  a  position
 to  maintain  itself.  Unless  we  think

 in  larger  terms  of  the  human  family,
 the  family  of  the  human  race  as  one,
 there  is  no  future  for  the  world.
 Therefore,  this  bill  has  focussed  the
 attention,  not  only  of  our  Parliament,
 our  Government  and  our  country,  but
 of  the  whole  world.  They  should
 think  in  terms  of  the  world  order,
 new  world  economic  order.  and  the
 new  world  family,  as  it  is.  The  Unit-
 ed  Nations  is  there;  but  in  the  UN,
 only  discussions  took  place.

 MR  .SPEAKER:  I  understand  2
 hours  have  been  allotted  to  this  bill.
 The  time  allotted  will  be  over  by
 4.40  p.m.  Is  it  the  pleasure  of  the
 House  that  the  time  be  extended?

 SHRI  HARI  VISHNU  KAMATH:
 by  2  hours,

 MR.  SPEAKER:  It  can  be  done
 only  upto  6  o’clock  to-day.  ft  will

 658  LS—I3.
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 not  be  possible  to  extend  it  by
 bours.  For  the  time  being,  it  is
 tended  till  6  p.m.  There. is  a  bill  to
 be  introduced.  Today,  it  will  be  ex-
 tended  upto  5  minutes  to  6  p.m.

 SHRI  JAGANNATH  RAO:  Ag  a
 first  steg,  I  would  suggest  that  the
 UN  Charter  be  amended  and  the
 power  of  the  veto  given  to  the  five
 nations  be  taken  away.  Every  country
 sfrould  have  equal  status  in  the  U.N.
 As  long  as  the  veto  power  remains
 with  the  5  countries,  there  cannot  be
 any  hope  for  the  UN.  UN  is  the  family
 of  nations;  but  nothing  comes  out

 of  it.  I  was  myself  a  delegate  to  the
 UN.  But  who  can  it  bring  it  about?
 Only  India  can  do  it.  India  has  the
 moral  strength  and  stature  to  bring
 about  this  and  to  highlight  this  con-
 cept  to  the  nations  of  the  world,  and
 see  that  it  is  accepted  by  them.  I
 think  that  after  persuasion.  other
 countries  will  come  round,  except
 those  5  countries.  By  and  large,  all
 the  countries  will  realize  the  need
 and  necessity  to  think  in  terms  of  a
 world  family,  a  world  order  and  a
 world  government  as  such.  It  is  a
 loose  federation,  where  every  coun~
 try  is  sovereign.  It  may  be  democra-
 tic  or  otherwise.  Disputes  amongst
 the  nations  can  be  solved  by  mutual
 consultations;  and  the  countries
 should  share  their  joys  and  sorrows.
 They  should  share  prosperity,  know-
 ledge,  science  and  technology  with
 other  countries,  so  that  the  world  can
 live  in  peace;  and  it  will  be  a  world
 of  which  we  can  be  proud  of.

 गघे  हुकम  देव  लारायण  यादव:  (मधु-
 बनी)  :  अध्यक्ष  महोदय,  जो  विधेयक  माननीय
 श्री  कामत  के  द्वारा  सदन  में  विचार  करने  के
 लिए  प्रस्तुत  किया  गया  है,  उस  पर  बहुत  से
 विद्वान  साननीय  सदस्यों  ने  भ्रपनी  राय
 जाहिर  की  है  |  हमारे  विद्वान  साथी,  eto
 राम  जी  सिंह,  ने  इस  विधय  पर  कई  विद्वानों
 के  वियार  भपने  भाषण  में  रखें  हैं  ।

 मैं  एक  प्रश्न  यह  उठाना  चाहता  हूं
 कि  झाज  यह  पग  उठाना  क्‍यों  जरूरी  है
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 इस  की  झगश्यंकता  तो  बहुत  पहले  से  महसूस
 की  ह (ल  इही  है  हमारे  देश  में  “

 बसुधैव
 कुटुस्यकत्‌”  की  कल्पना  की  गई  थी  उससे
 भी  बढ़  कर  हिन्दू  धर्मशास्त्रों  में  कहा  बया

 कि  सम्पूर्ण  जमत  ही बह्मा  है---सब  में  श्ह्मा
 है  t  जब  सब  में  ब्रह्म  है,  तो  फिर  इस
 ब्रह्मा  में  ये  झगल  झलग  विभेद  कहां  से  श््ले
 आये--भावव  मानव  का  विभेद,  परास्त  का
 विभेद,  राष्ट्र  का  विभेद  1  झाज  ये  सारे
 विभेद  दुनिया  में  विजारमान  हैं।  कहने  की
 बात  तो  चाहे  तो  रही  हो  लेकिन  दुनिया  के
 झन्दर  यह  भी  ताकिक  सत्य  है  कि  कहा  गया

 कुछ  व्यवहार  में  रहा  कुछ  ।  चाहे  वह  दुनिया
 के  कोई  भी  सिद्धांत  रहे  हों,  जो  कहने  बाला  रहा
 है,  दर्शन  देने  वाला  रहा  है,  जब  वह  दर्शन
 दैने  वाला  चिदा  हो  गया  तो  उस  के  मानने
 वाले  स्वयं  उस  के  दर्शन  को  कई  टुकड़ों  में
 बांट  कर  छोटे  छोटे  घरोंदे  वाले  बनते  रहे  हैं  ।
 बही  चोज  राष्ट्रवाद  में  भी  रही  है  t

 मैं  यह  कहना  चाहता  हूं  कि  क्षाज
 दुनिया  में  इस  बात  की  भ्रावश्यकता  क्‍यों  है  ?
 केवल  एक  हथियार  वाला  सवाल  नहीं  है  ।
 बीसवीं  शताब्दी  के  श्रन्त  तक  झगर  हथियार
 बनाने  वालों  नें  स्वेचछा  से  इस  हथियार
 को  समाप्त  नहीं  किया  तो  बीसवीं  ताब्दी
 के  झन्त  में  हथियार  प्रयोग  से  हथियार  भी
 नष्ट  होगा  और  हथियार  बनाने  वाले  भी
 तमाम  नष्ट  हो  जाएंगे  ।  हथियार  भी
 जाएंगे  और  हथियार  बनाने  वाले  भी
 जाएंगे  ।  वीसवीं  शताब्दी  के  अन्त  तक
 दुनिया  की  यह  बुर्घशा  होने  वाली  है  इसलिए
 कि  जो  हथियार  बनते  चले  जा  रहे  हैं  भ्राखिर
 कहीं  न  कहीं इन  का  प्रयोग  होगा  ही  ।  ये
 कितते  दिनो  तक  उन  हथिभ्रारों  को  झपने
 खजाने  में,  झपने  ग्रोदामों  में  जमा  कर  के
 रखेंगे  ?  भ्राखिर  हस  हथियार  से  उन  में
 एक  न  एक  दिन  युद्ध  की  उन्मसता  आएगी  ही
 झौर  उस  युद्ध  को  उन्मतता  में  वे  उस  हथियार
 का  प्रयोग  करेंगे  ही  चाहे  एक  हिशोशिमा

 xp  क,  st  oo  (ana  BOR  ges.

 wire  नोग्रासाकी  के  बदले  सम्पूणे  विश्यें  ही
 हिरोशीमा  श्लौर  नामासाकों  क्‍यों  म  बने
 जाय।  इसलिए  1. अ  लोग  यह  कल्पना
 कर  रहे  €  fe  wr  मानवता  को  अचाना
 है,  हथियारों  पर  प्रतिबस्ध  लगाना  है  भौर
 हथियारों  की  विवमता  को  रोकना  है  तो  उस
 के  लिए  जरूरी  है  कि  विश्व  का  कोई  संगठन
 हो ।

 भझाज  दुनिया  के  भ्रन्दर  तकभीकी  विष-
 सता  है  ।  जो  यूरूप  वाले  देश  के  हैं  उन
 के  प्रन्दर  जो  तकनीकी  विशेषज्ञता  है  बह
 तकनीकी  विशेषज्ञता  पिछड़े  हुए  मुल्कों  में
 नहीं  है  |  प्राज  भमेरिक्षा  एक  मिनट  में
 जो  सामान  तैयार  करता  है  उसी  सामान  को
 पैदा  करने  में  हिन्दुस्तान  को  बीस  मिनट  से
 भी  ज्यादा  लगता  है  |  यह  हिन्दुस्तान
 शौर  भअ्रमेरिका  के  बीच  में  सामानों  के  उ6-
 पादन  में  भ्रन्तर  है  t  श्राप  चाहे  श्ाज  हिन्दु-
 स्तान  को  नें,  ज्ञीन  को  लें,  रूस  को  लें  या  दूसरे
 देशों  को  लें  जो  तकनीकी  विशेषज्ञता  है  वह
 दुनिया  में  एक  तरफ  ज्यादा  इकट्ठी  होती  जा
 रही  है  झौर  दुनिया  के  पिछड़े  हुए  देशों  में
 तकनीकी  विशेषज्ञता  का  अझमाव  है.  इसलिए
 दौलत  भी  जहां  तकनीकी  बिशेषज्ञता  है  वहां
 जमा  होती  जा  रही  है  श्रौर  जहां  तकनीकी
 विशेषज्ञता  नहीं  है  वहां  गरीबी  बढ़ती  जा
 रही  है  ।  दुनिया  के  बाजार  में  उन  का
 शोषण  हीता  चला  जा  रहा  है  ।  इसलिए
 झगर  इस  को  भी  नियंत्रित  करता  है  तो  इस
 का  भी  उपाय  होना  चाहिए  कि  दुनिया  के
 झन्दर  सभी  शानव  को  समान  सकनीकी
 विशेषज्ञता  मिले  ।  कोई  भी  वैज्ञानिक  दुनिया
 के  किसी  भी  कोने  में  झपनी  बुद्धि  से  कोई
 नया  झ्राविष्कार  करता  है  तो  उस  झाविष्कार
 पर  केबल  एक  मानव  का  हक  नहीं  है,  किसी
 एक  देश  का  हक  नहीं  बल्कि  सम्पूर्ण  विश्व  का
 उस  पर  समान  अधिकार  होना  भाहिए  भौर
 सभी  को  समान  लाभ  उस  का  मिलना  चाहिए  ।
 कोई  उस  को  गुप्त  नहीं.  रख.  सकता  है।  इसलिए
 उस  के  लिए  भी  जरूरी  है  कि  कोई  ऐसा
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 feen  deer e  fet  के  धम्दूर  वह  तरगींकों
 आन  मिकंतित  हो  7

 इतना  ही  हीं  दुनिया  के  अन्दर  थी

 झाज  रंग  की  विपमता  है  उस  को  समाप्त
 करने  के  लिए  भी  इस  की  झ्रावश्यकता  है  ।

 दुनिया  के  झन्दर  जो  प्रपने  को  सभ्प  देश

 कहने  बाले  हैं  चाहे  बह  भ्रमेरिका  हो  या  भौर

 दूसरे  देश  हों,  भ्रमेरिका  में  भी  नीग्रो  लोग  जिस
 बदतर  हालत  में  रखे  गए  हैं,  शायद  हिन्दुस्तान
 के  झन्दर  जो  हरिजन  हैं  उस  से  भी  भ्रमेरिका
 के  नोग्रो  की  हलात  खराब  है  ।  चाहे  वह
 इंग्लैंड  वाले  भ्रपनी  सभ्यता  का  रंग  भरते  हों
 झपती  सक्यता  और  संस्कृति  पर  गे  करते
 हों  लेकिन  वह  भी  अफीका  में  काले  लोग  हैं
 उन  को  समान  अधिकार  नहीं  दे  पा  रहे  हैं  t

 इसलिए  यह  जो  चमड़ी  की  विषमता  है
 रंग  की  वियमता  है  विश्व  में  जब  के  लिए
 भी  एक  विश्व  संगठन  होना  चाए  जहां  इस
 रंग  की  विषमता  का  झम्त  किया  जाय।

 हम  लोग  इतना  ही  नहीं  मानते  डा०
 राम  मनोंहर  लोहिया  ने  जो  विश्व  सरकार
 को  कल्पना  की  थी  उन  की  छत्नछाया  में
 राजनीति  करने  वाले  लोग  हमेशा  इस  बात
 की  मांग  करते  रहे  हैं  कि  विश्व  सरकारों
 का  संध  नहीं  हम  तो  चाहते  हैं  कि  दुनिया
 में  कालिंग  मताधिकार  के  श्राधार  पर  चुने

 हुए  प्रतिनिधियों  के  द्वारा  विश्व  की  सरकार
 बने,  (व्यवधान)

 SHRI  RAGAVALU  MOHANARAN-
 GAM  (Chengalpattu):  Sir,  on  a  point
 of  clarification.  While  appreciating
 the  speecties  of  our  hon.  Members  in
 regard  to  Shri  Kamath’s  Bill,  I  want
 to  know,  as  a  matter  of  curiosity,
 what  would  be  the  official  language  of
 the  world.  when  there  is  only  one
 Government.

 MR.  SPEAKER:  That  would  be
 decided  in  due  course.

 थी  हुकम  देव  भारायण  का  हम  तो
 यह  भागते  हैं  कि  चिवव  की  सरकारों  का  संघ
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 नहीं  होगा  चोंहिंए  ।  ॥... &  कौ  सरकारों
 के  संच  से  विश्व  के  मानव  का  कल्याण  नहीं
 होगा  t  दुनिया  में  सभी  सरकारें  मानस  से
 शक  हैं  ।  सभी  सरकारों  के  खिलाफ  हर  देश
 की  जनता  विद्रोह  करती  है  और  हर  देश  की
 सरकार  का  झाफस  भें  गठबन्यमन  रहता
 है  ।  जनता  शौर  सरकार  के  बीच  में
 डुलिया  सें  सभी  गह  टक्कर  है  इसलिये
 विश्व  सरकार  संघ  की  कल्पना  करते  हैं
 उसमें  विश्व  की  सरकारों  के  प्रतिनिधि  जहां
 43%  वे  झपती  जड़ता  के  झ्राधार  पर  उचित
 भ्रधिकार  देने  वाले  नहीं  हैं।  चाहे  प्रमरीका
 की  सरकार  हो,  चाहे  इंग्लैंड  की  सरकार  हो
 झगर  हिन्दुस्तान  की  जनता  पर  शोषण  हो
 रहा  हो,  तो  मानव  भधिकार  के  नाम  पर
 भले  ही  झावाज़  उठायें  लेकिन  प्रमरीका  के
 झन्दर  शौर  इंग्लैंड  के  भ्रन्दर  जो  जनता  का
 शोषण  वहां  की  सरकार  द्वारा  होता  है,  उस
 के  लिये  वे  प्रावाज़  नहीं  उठा  सकते  हैं  t
 इस  लिये  विश्व  सरकार  संघ  नहीं,  विश्व  की
 सरकारों  का  संघ  नहीं,  बल्कि  दुनिया  के
 बालिय  मताधिकार  के  आधार  पर  चुने  हुए
 प्रतिनिधियों  की  विश्व  सरकार  हो  ।  प्राज
 जब  हम  इस  दर्शन  को  कहेंगे  तो  न  तो  प्मरीका
 माने गा,  न  रूस  सानेगा  ।  इस  लिये  नहीं
 मानेगा  कि  श्राज  भगर  चीन  झौर  हिन्दुस्तान
 को  मिला  दिया  जाय,  तो  उस  की  झाबादी

 दुनिया  की  झावादी  के  झाधे  से  भ्रधिक  है
 भौर  विश्व  की  सरकार  में  चीन  शौर  हिन्दुस्तान
 के  चुने  हुए  प्रतिनिधियों  का  बहुमत  होगा  ।
 इस  लिये  यदि  बालिग  मताधिकार  के  भ्राधार
 पर  प्राप  विश्व  सरकार  की  कल्पना  करेंगे
 झौर  बनाना  चाहेंगे  तो  मैं  कहना  चाहता
 हैं--रूस  झौर  प्रमरीका  कभी  भी  इस  दर्शन
 को  नहीं  मानेंगे  ।  चाहे  साम्यवाद  के  नाम  पर
 हो,  चाहे  पूंजीवाद  के  नाम  पर  हो,  दुनिया  में
 अपने  खेमे  थना  कर  दोनों  ने  दुनिया  को  लूटने
 का  काम  किया  है  t  एक  ने  दुनिया  की
 दौलत  को  साम्यवाद  के  नाम  पर  शौर  हूसरे
 ने  पूंजीवाद  के  नाम  पर  इकट्ठा  किया  हैं  ।
 हमारे  साथ  न  तो  रूस  कोई  रियायत  करना
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 बहता  है  शौर  न  भमरीका  कोई  रियायत
 करना  चाहता  है  ।  दोनों  ही  तकनीकी
 विशेषज्ञता  और  दौलत  को  इकट्ठा  कर  के

 दुनिया  में  शोषण  करते  हैं।  इस  लिये  विश्व  की
 सम्पत्ति  विश्व  की  है  |  दुनिया  की  सम्पत्ति  दुनियां
 की  सम्पत्ति  मानी  जाय,  चाहे  वह  अमरीका
 की  सम्पति  हो  या  रूस  की  सम्पत्ति  हो।  दुनिया
 की  सारी  सम्पत्ति  का  बटवारा  दुनिया  के
 मानव  पर  हो,  तभी  जओ  दुनिया  में  पिछड़े
 हुए  देश  है,  उन  को  लाभ  मिल  सकेगा

 इसी  प्रकार  से  विश्व  नागरिकता  भी

 होनी  चाहिये  ।  झाज  जो  हमारे  ऊपर
 अतिबन्ध  है  कि  यहां  नहीं  जा  सकते,  वहां  नहीं
 जा  सकते,  उस  के  लिये  पासपोर्ट  लेना  पड़ता
 हैं  ।  उस  पासपोर्ट  की  प्रथा  को  समाप्त
 करना  चाहिये  ।  डा०  राम  मनोहर  लोहिया
 ने  सही  मायनों  में  विश्व  सरकार  की  कल्पना
 की  थी  चाहे  रसेल  का  सिद्धान्त  हो  या  शौर
 किसी  का  सिद्धान्त  हो,  यदि  सही  मायने  में
 आप  विश्व  के  मानव  का  कल्नाण  चाहते  है,
 सही  मायने  में  पिछड़े  देशों  का  कल्याण
 चाहते  है  शर  दुनिया  की  दौलत  का  बराबर
 बटवारा  करना  चाहते  है  तथा  हथियारों  का,
 रंगभेद  का  और  अन्य  विषमताओं  का  भ्रंत  करना
 चाहते  है,  झगर  इस  कल्पना  को  साकार
 करना  चाहते  है  तो  विश्व  सरकार  की  स्थापना
 करनी  होगो।  इस  दर्शन  की  मनवाने  के  लिये
 हमार'  सरकार  जितना  अधिक  से  श्रधिक
 प्रथत्त  कर  सकती  है,  करे  ।  अभी  बीच  में
 श्री  कामत  का  जो  मध्यम  रास्ता  है,  उस  को
 भी  झगर  दुनिया  के  लोग  मान  लें  तो  झागे  वाली
 बड़ी  बात  का  पाने  के  लिये  इस  छोटे  रास्ते  से
 ही  शुभारम्भ  किया  जाये  n

 PROF.  P.  G.  MAVALANKAR
 (Gandhinagar);  May  I  say  at  the
 outset  that  this  is  one  more  feather
 in  Mr,  Kamath’s  cap?  He  has  al-
 ready  earned  our  congratulations  and
 gratitude  for  having  brought  this
 Bill.

 It  is  said  that  it  is  an  utopian  idea
 or  idealism  to  talk  about  a  World
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 Government.  but  may  I  say  in  ali  hu-
 mility  that  all  legislations  at  .  some
 time  or  other  had  started  with  ute-
 Ppianism  and  idealism?  It  is  only  when
 public  opinion  accepted  this  idealism
 as  some  kind  of  reality  that  they  have
 beome  part  and  parcel  of  legislative
 enactments.  Therefore,  the  Law  Mi-
 nister,  Shanti  Bhushanji,  cannot
 say—I  hope  he  wil]  not  say—that  it
 is  an  uptopian  ideal  and  we  do  not
 want  it.  If  he  puts  forward  that  ar-
 gument,  may  I  say  then  that  the
 entire  chapter  IV  of  our  Constitution
 is  utopian  and  nothing  else?  Acharya
 Kripalani  and  others  have  gaid  that  it
 ig  nothing  but  a  combination  of  pious
 hopes  ang  aspirations.  So,  if  one  more
 pious  hope  and  aspiration  can  be  ndd-
 ed  ६०  this  Chapter  on  Directive  Prin-
 ciples  of  State  Policy,  I  do  not  know
 why  we  should  be  chary  about  it.

 36.54  hrs.

 [SHRIMATI  PARVATHI  KRISHNAN  in  the
 Chair.}

 While  talking  on  this  subject,  I
 want  to  read  out  briefly  what  three
 eminent  people  of  modern  times  have
 said  about  the  necessity  of  world  co-
 operation.  I  start  with  Victor  Hugo.
 The  House  knows  that  Victor  Hugo
 wag  a  French  poet  and  novelist,  who
 had  lived  through  several  desperate
 French  experiments  tried  by  different
 parties  with  different  forms  of  govern.
 ment.  He  said  in  1885.  :

 “f  represent  a  party  which  does
 not  yet  exist:”

 And  what  is  that  party?  “civilization”.
 “This  party  will  make  the  twentieth
 century.  There  will  issue  from  it  the
 United  States  of  Europe  and  then  the
 United  States  of  the  World.”

 What  a  prophetic  sentence  he  ut-
 tered  in  1885!  Then,  what  has  Mahat-
 ma  Gandhi  said?  He  was  particularly
 very  sharp  when  he  wag  very  pithy.

 “I  would  not  like  to  live  in  this
 ‘world  if  it  is  not  to  be  one  world.”
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 --Gandhiji  was  onee,  asked  before  In-
 dependence  by  a  British  journalist:
 “Why  do  you  fight  for  India’s  inde-
 pendence?”  He  said:  “The  answer  is
 simple.  To  make  one  world  safe  and
 a  reality”.  We  wanted  India’s  free-
 dom  so  that  one  world  become  a
 reality  and  one  world  become  a  safe
 world.

 Then,  again  what  the  great  Poet.
 Rabindrunath  Tagore  said:

 “We  must  know  that  as  the  reali-
 zation  of  the  unity  of  the  material
 world  gives  us  power.  so  the  reali-
 sation  of  the  great  spiritual  unity
 of  man  alone  can  give  us  peace.”
 If  the  idea  of  world  cooperation  is

 strengthened  by  the  views  of  people
 like  Victor  Hugo,  Mahatma  Gandhi,
 Gurudev  Rabindranath  Tagore—one
 can  quote  many  such  outstanding  lit-
 erateurs  and  authors  throughout  he
 world—let  us  not  say  that  it  is  only
 idealism  and  utopianism.  We  want
 that  utoyianism  because  recent  Gov-
 ernments  and  good  governments  are
 governed  by  ethical  principles  in  the
 conduct  of  government.

 Mr.  H.  V.  Kamath  has  very  rightly
 mentioned  in  the  aims  and  objects  of
 his  Bill:

 “The  time  is  opportune,  may  ripe,
 for  all  good  men  and  good  govern-
 mentg  of  the  world  to  get  together”.

 He  is  one  such  good  man  and  the
 Janata  Government  is  one  such  good
 Government.  If  that  combination  can
 help.  I  would  like  the  combination

 to  come  forward  not  as  Article  5i(a)
 but  Article  54  (a)  (b)  (०)  (d)  and  (e).
 I  do  not  want  to  take  time  to  read
 this  Article  but  you  will  see  that  Mr.
 Kamath’s  suggestion  under  this  Bill
 under  (e)  is  merely  a  logical  culmi-
 nation  of  what  preceds  in  A,  b,  c,  and
 da  of  Article  5  of  the  Directive  Prin-
 iples  of  State  Policy.  So,  it  is  a  good
 thing  to  have  this  kind  of  a  Bill  com-
 ing  as  it  does  in  1978,  I  am  sure,  Mr.
 Kamath  also  knows  that  it  was  a
 British  historian,  Arnold  Toynbee,
 who  in  his  latest  book,  devoted  a
 whole  chapter  on  “World  embracing

 (Amdt)  Bill  394

 patriotism”,  We  are  no  longer  having
 patriotism  which  is  just
 our  own  national  frontiers.  If  John  Kr
 Kennedy.  thet  youthful  and  ever
 vigilant  US  President  talked  of  cross-
 ing  the  new  frontiers,  then  we  can  say
 that  we  want  to  cross  those  frontiers,
 national  borders,  national  securities
 and  we  want  to  have  one  world.  If
 that  is  so,  and  while  talking  of  good
 men  and  good  governments,  I  am  re-
 minded  of  Edmund  Burke's  off-quoted
 dictum:  “The  good  must  unite,  when
 the  bad  combine.”  When  the  bad  are
 combined  through  armementg  and
 through  destructive  weapons,  the
 good  must  unite  with  ideas  and  ideas.
 When  the  good  unite  then  they  can
 only  do  so  with  such  ideas  as  that
 of  one  world.  Many  of  ug  have  read
 Wendol  Wilkie’s  book  ‘One  World®
 published  in  1941.  We  know  what
 happeneg  in  1945,  before  the  birth  of
 the  United  Nations  in  1945,  how  .ari-
 ous  Charters  beginning  with  the  At-
 lantic  Charter  and  many  other  dec-
 Jarations  including  the  “Four  Free-
 doms”  ununiciated  by  Franklin  Db
 Roosvelt  brought  the  idea  of  one
 world  and  one  community.

 19  hrs.

 I  am  never  tired  of  quoting  my
 teacher,  my  guru,  Harold  Laski.  who
 said  in  his  book  “A  Grammar  of
 Politics’;  “Either  we  create  one
 world  by  a  deliberate  plan  or  we
 court  disaster.  It  is  a  grim  alterna.
 tive’.  Therefore,  if  science  and
 technology,  education,  communication
 and  mass  media  have  brought  us_  all
 together,  then,  may  I  ask,  how’  can
 we  all  afford  now  to  linger  on  or
 limp?  The  one  world  community  must
 take  sape.  After  all  the  world  has
 shrunk.  We  have  reached  the  moon.
 can’t  we,  therefore,  reach  all  nations
 and  all  people  together  by  creating
 constitution  of  the  one  world?  If  we
 can  do  that.  I  am  quite  sure  that  the
 United  Nation’s  system  is  going  to  be
 such  a  one  world’s  special  mission  and
 agency.  There  is  going  to  be  a  special
 session  of  the  U.N.  General  Assembly
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 @ard,  May  to  28th  Jime.  ‘1978  in

 New.  York.  t  do  not  want  to  take  time
 in.  giving  details  of  that  spacial  ses-
 aion  on  disarmament.  It  only  -hows
 how  the  State  Governments,  the  na-
 tional  Governments  arid  the  whole
 world  are  trying  through  various
 forms,  agencies  and  platforms  to  do
 what  We  are  talking  in  terms  of  sup-
 port  to  Mr.  Kamath’s  Bill

 I  would  end  by  only  saying  that
 worlg  opinion,  world  morality,  world
 consciousness,  a  kind  of  world  or  glo- bal  attitude,  are  needed  to  face  this
 ¢ommon  problem  and  common  chal-
 Jengeg  because,  unless  we  fate  chal-
 lenges  in  a  common  way,  in  an  ima-
 ginative  way,  we  will  not  be  able  to
 @o  ahead.  When  we  want  one  world,
 we  are  not  talking  of  an  uniform
 world  or  a  regimented  world.  If  I
 again  quote  Kennedy.  he  wanted  to
 make  the  world  safe  for  diversity.
 And  when  we  want  diversity.  it  is  in

 eter
 of  unity  or  one  world  govern-

 ment.
 So,  I  conclude  by  saying  that  one

 world  will  contribute  to  healthier
 growth  and  richer  gains  and,  also,
 efforts  are  going  afoot  in  the  United
 States  of  America,  in  the  United
 Kingdom,  in  the  Soviet  Union  and  in
 other  countries  and,  in  India  if  we
 do  that,  I  am  quite  sure  that  by
 adopting  this  Bill,  we  shall  have  car-
 ried  one  good  step  in  the  right  direc-
 tion  and,  I  hope.  we  will  do  it  with-
 out  any  dissenting  voice

 SHRI  SHYAMAPRASANNA
 BHATTACHARYYA  (Uluberia):  Ma-
 dam  Chairman,  I  am  very  happy  to
 support  the  Bill  moved  by  Mr.  Ka-
 math,  one  of  our  founding  father  of
 the  Constitution.  I  cannot  go  up  to
 the  heavenly  heights  of  this  Bill.  But
 I  support  the  basic  spirit  of  the  Bill
 underlying  anti-imperialism,  antl-
 war,  ending  exploitation  of  man  by
 man  and  developing  cultural  science,
 not  for  destruction  of:  humanity  but
 for  the  good  of  man.

 Einsten  discovered  the  theory  of
 relativity,  of  turning  matter  into

 (Ameey.  Bit.  6

 energy.  When.  American  utilised.  this
 scientific  -  develégment  .  by:  dropping
 an  atom  bomb.  on  Hiroshima,  ‘Ries
 sten  said,  “If  I  were.  bern  as  a  ma-
 son,  not  as  a  scientist,  perhaps,  it
 would  have  been  better.”  This  is  ©
 the  feeling  of  the  biggest  scientist.  as
 to  how  these  scientifie  discoveries
 are  being  misused  by  the  imperia-
 list  powers.

 A  few  days  ago,  President  Carter
 came  to  India.  Our  country  is  a  poor
 country  and  our  Prime  Minister  is
 also  a  representative  of  the  poor
 people.  But  he  refused  to  sign  the
 Non-proliferation  treaty.  He  said
 boldly  to  Mr.  Carter,  “You  must
 first  destroy  your  atomic  power  and
 then  ask  us  to  sign  the  Non-prolife-
 ration  treaty.”  This  is  a  feeling
 which  ig  growing  throughout  the
 world.  The  purpose  of  the  Bill  of
 Mr,  Kamath  will  be  achieved  but
 still  we  gre  to  develop  much  more
 in  the  movement  of  humanity.  In
 France,  America,  England  and  in
 other  countries,  the  forces  of  peace
 876  growing  and  the  war-mongers
 cannot  face  the  people  boldly.  They
 prepare  destructive  weapons  but  the
 people  are  against  it.  It  will  create
 a  spirit  of  broader  movement  against
 war  and  humanity  will  be  freed
 from  the  danger  of  destruction  in
 future,

 MR.  CHAIRMAN:  The  Minister.

 THE  MINISTER  OF  LAW,  JUS-
 TICE  AND  COMPANY  AFFAIRS
 (SHRI  SHRANTI  BHUSHAN):  Mr.
 Chairman,  I  would  like.  to  congratu-
 late  the  hon.  mover  of  the  Bil,  Shri
 Kamath  and  all  other  eloquent  Mem-
 bers  who  have  let  support  to  this
 Bill,  inchading  the  hon.  Deputy  Spea-
 ker  who  was  also  provoked.

 sit  पनुन  प्रसाद  शास्क्री  (रीवा)
 सभापति  महोदबा,  मेरा  एक  व्यवस्था  का
 प्रश्न  है  ।  अभी  जब  अध्यक्ष  महोदय  सदन  में
 प्रध्यक्षता  कर  रहे थे  तो  उस  समय  इस  विधेयक
 पर  समग  बढ़ाने  की  बात  कही  गयी  थी  t
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 ग्रब  जब  मंत्री  जी  जवाब  दे  रहे  है  तो  हम  लोगों
 को  इस  पर  बोलने  का  केसे  समय  मिल  पायेगा।

 MR.  CHAIRMAN:  Excuse  me.  Mr.
 Shastri,  will  you  please  resume  your
 seat?  There  is  time  for  Shri  Ka-
 math’s  reply.  We  have  already  con-
 sulted  the  Minister  as  to  the  am-
 ount  of  time  he  will  require  and  Mr.
 Kamath  as  to  the  amount  of  time  he
 will  require.  So,  there  is  enough
 time  for  both  of  them  to  complete
 their  speeches  before  we  take  |  up
 next  Bill.

 श्री  यमुना  प्रसाद  शास्त्री  :  मेरा  कहना

 यही  तो  है  कि  अगर  यह  माना  जा  रहा  हैं  कि
 मंत्री  जी  के  बाद  श्री  कामथ  बोलेंगे  तो  हम
 लोगों  को  बोलने  का  समय  कैसे  मिलगा  d
 इसीलिये  तो  दो  घंटे  का  समय  इस  बिल  के

 लिए  बड़ाया  गया  था

 MR.  CHAIRMAN:  I  am  in  the  hands
 of  the  House,  Mr.  Shastri.  The  time
 has  already  been  increased  by  the
 decision  of  the  House  and,  therefore,
 I  have  to  go  by  that  decision.

 AN  HON.  MEMBER:  For  the  time
 being,  it  is  upto  6.

 MR.  CHAIRMAN:  5-6.  The  Minis-
 ter  may  continue.

 SHRI  KANWAR  LAL  GUPTA
 (Delhi  Sadar):  Mr.  Chairman,  by
 5.50  it  should  be  over;  everything
 will  be  over.

 (Interruptions)

 MR.  CHAIRMAN:  I  have  already
 stated  about  it.  You  need  not  take
 the  time  of  the  House.  There  is  no
 need  for  you  to  take  the  time  of  the
 House.  Mr.  Shastri,  will  you  resume
 our  seat?  The  Minister  will  conti-
 nue.  4

 क्री  यमुना  प्रसाद  शास्त्री  :  इस  विषय
 पर  हमको  भी  कहना  है  ।  इसीलिए  यहां
 पर  समय  बढ़ाने  की  बात  उठी  थी  और  अध्यक्ष

 महोदय  ने  कहा  था  कि  यह  बिल  6  बजे
 तक  चलेगा  1
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 MR.  CHAIRMAN:  Mr.  Shastri,  will
 you  please  resume  your  seat?  I  think
 you  dig  not  follow  what  I  said.  The.
 time  has  been  extended  till  five
 minutes  to  six  and  with  that  thing
 in  mind  I  enquiféed  from  the  Minis-
 ter  and  Mr.  Kar-ath  how  long  would
 they  take  and  in  accordance  with
 that  I  called  upon  the  Minister.

 SHRI  HARI  VISHNU  KAMATH
 (Hoshangabad):  I  have  q  submission
 to  make.

 MR,  CHAIRMAN:  At  five  minutes
 to  six,  that  jg  what  the  Speaker  told.

 SHRI  HARI  VISHNU  KAMATH:
 You  check  the  records  when  the
 Speaker  was  in  the  Chair.  He  said
 and  everybody  heard  ang  you  were
 also  there  in  the  House;  you  would
 also  have  heard  it.

 MR.  CHAIRMAN:  I  was  in  the
 House.

 SHRI  HARI  VISHNU  KAMATH:
 He  said  that  the  time,  as  we  all  ask-_
 ed  for,  was  extendeg  by  2  hours.  He
 said:  for  today,  it  will  be  upto  six.

 MR,  CHAIRMAN:  Five  to  six.

 SHRI  HARI  VISHNU  KAMATH:
 No,  no.  upto  six.  Please  see  the  re-
 cords.  If  I  am  wrong,  I  will  take
 the  ‘punishment.

 (Interruptions)
 MR.  CHAIRMAN:  Two  Members

 should  not  talk  at  the  same  time.
 SHRI  HARI  VISHNU  KAMATH:

 Today,  it  is  upto  six.  You  gee  the
 records,  Please  have  the  records
 checked  up,  because  Members  are.
 anxious  ६0  speak  on  this  important
 Bill.  Why  do  you  stop  them?

 MR.  CHAIRMAN:  Well,  you  can
 give  some  of  your  time.  Naturally, I  have  no  objection.

 (Interruptions)

 SHRI  KANWAR  LAL  GUPTA:
 This  is  the  practice  of  the  House.  I
 had  talked  to  the  Speaker.  Py

 .
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 MR.  CHAIRMAN:  There  are  &
 Jarge  number  of  Private  Members
 Bills  before  us  and  ee  (Inter-
 ruptions).

 SHRI  HARI  VISHNU  KAMATH:
 ¥¢  is  up  to  six  o'clock  today;  it  is  not
 5.55  at  all.

 MR.  CHAIRMAN:  Yes,  initially  he
 had  gaiq  that,  but  later  he  made  it

 SHRI  HARI  VISHNU  KAMATH:
 Let  us  see  the  record.  (Interrup-
 tions).

 SHR]  SHANTI  BHUSHAN:  Madam,
 you  are  perfectly  right  because  the
 Hon.  Speaker  first  said  ‘All  right,  it  is
 Six  for  the  time  being’  but,  thereafter,
 later  on  he  said  that  because  the  other
 Bill  also  has  to  be  moved,  it  will  be
 five  minutes  to  six.

 MR.  CHAIRMAN:  So,  the  Minister
 may  continue,

 SHRI  SHANTI  BHUSHAN:  Madam,
 I  was  trying  to  congratulate...

 MR.  CHAIRMAN  I  think  you  have
 succeeded  in  congratulating.

 SHRI  SHANTI  BHUSHAN:  ]  have
 succeeded,  but  I  wanted  to  add  gsome-
 thing.  The  Hon.  mover  and  the  other
 eloquent  speakers  have  highlighted  thig
 very  jmportant  problem  which  is  fat-
 ing  not  only  India  but  the  whole
 world.  The  gloomy  progpect  of  the
 destruction  of  fhe  whole  world  js  algo
 facing  the  entire  man-kind  and  it  is
 for  that  reason  that  I  have,  with  ut-
 most  hurmility,  chosen  to  congratulate
 the  Honourable  Mover  of  the  Bill  and
 the  other  eloquent  speakers.

 At  first  I  had  thought  that  perhaps
 it  would  be  for  the  External  Affairs
 Minister  to  reply  to  this  debate,  but
 I  can  quite  appreciate  the  predicament
 of  the  External  Affairs  Minister  that
 if  the  goal  set  out  by  the  Hon,  Mover
 is  actually  realised,  what  will  happen
 to  the  External  Affairs  Minister  be-
 cause  there  would  be  no  External
 Affairs  so  gar  as  India  is  concerned.
 ‘(Interruptions)

 APRIL  20,  978  (Andt.)  407

 Now,  Madam,  at,  first,  when  I  look-
 ed  at  the  Bill  and  read  the  contents
 of  the  Bit),  at  that  moment  I  omitted,
 to  notice  as  to  who  the  Mover  was
 and  I  thought,  after  reading  the  Bill,
 that  while  the  objective  was  very
 laudable,  perhapg  we  were  very  dis-
 tant  from  that  dream,—from  that
 golden  dream—and  that,  perhaps,  that
 objective  possibly  could  not  be  realis-
 ed,  what  to  say  of  our  own  life-time,
 but  for  many  more  life-times,  and  90
 on.  But  ,  thereafter,  I  happened  to
 look  at  the  name  of  the  Hon.  Mover
 of  the  Bill  and  I  gtarteq  entertaining
 doubts  about  my  own  thinking  be-
 cause  I  remembered  that  it  was  the
 saMe  Shri  Kamath  who  had  pointed
 out  and  who  had  highlighted  the  va-
 rious  inadequacies  in  our  Constitution,
 when,  during  the  Constituent  Assem-
 bly  debate,  he  had  pointed  out  the
 deficiencies  which  existed  in  the  pro-
 visions  dealing  with  Emergency  and
 various  safeguards  and  so  on.  He  had
 forecast  that  there  were  certain  dan-
 gers  implicit  in  the  scheme  of  things
 which  was  being  discussed  before  the
 Constituent  Assembly  and  at  that  time
 people  were  sceptical—they  perhaps
 scoffed—and  they  said  that  such  a  si-
 tuation  could  never  come  to  pass.  It
 show,  Mr,  Kamath  has  a  very  un-
 canny  foresight.  He  is  able  to  see  the
 future.  I  do  not  know  whether  he
 has  taken  some  special  schooling  in
 that  art  for  being  able  to  see  the  fu-
 ture,  or  perhaps  be  has  been  born
 with  this  art  or  this  science,  whatever
 it  is,  wether  it  is  an  art  or  a  science.
 But  the  fact  remains  that  he  somehow
 has  the  capacity  to  foresee  the  future.
 He  was  able  to  foresee  it  then  and,
 then,  at  another  time,  he  had  also
 wanted  that  a  certain  entry  relating
 to  inter-planetary  travel  should  also
 be  introduced  in  the  Constitution.  That
 was  another  occasion  when  people
 said  ‘Mr.  Kamath  dreams  of  inter-
 planetary  travel.  How,,  possibly,  can
 inter-planetary  travel  be  a  thing  of
 reality?  But  in  our  own  life-time  we
 have  also  seen  inter-planetary  travel—
 well,  something  which  perhaps  would
 be  realised  soon  by  human-beings.
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 and  so  on,  Therefore,  this  is  a  kind
 of  pointer  to  the  fact  that  Shri  Ka-
 math  is  able  to  see  the  future.

 THE  MINISTER.  OF  STEEL  AND
 MINES  (SHRI  BIJU  PATNAIX):  A
 decendent  of  H.  G.  Wells.

 SHRI  SHANTI  BHUSHAN;  There-
 fore,  I  started  entertaining  doubts
 about  our  own  ideas  and  I  thought,
 perhaps  it  might  become  a  reality  in
 our  own  life-time  and  certainly  in  the
 life  time  of  Shri  Kamath.

 SHRI  HARI  VISHNU  KAMATH:
 It  should  in  your  life-time.

 SHRI  SHANTI  BHUSHAN:  But
 when  we  say  that,  if  we  also  look  at
 the  conditions  which  prevail  in  thi:
 world,  what  to  say  of  this  world  even
 in  our  own  country,  we  fing  the  hu-
 manity,  mankind  even  in  our  own
 country  still  continuesg  to  be  divided
 in  80  many  ways,  on  linguistic  consi-
 derations,  on  caste  considerations,  on
 regional  considerations.  on  the  consi-
 deration  of  rich  ang  the  poor  and  on
 various  other  considerations.  Still
 thirty  years  after  independence  society
 in  this  country  it  continues  to  be  80
 divided.  But,  at  the  same  time,  one
 has  got  to  concede  that  the  objective,
 88  set  out  here  is  the  only  escape  for
 humanity  in  thig  worlg  and  it  has  got
 to  be  accepted  by  every  human-Being
 as  the  ultimate  vision  of  the  glorious
 future,
 VN  hrs.
 [Suez  Durrenpra  Nata  Basv  in  the

 chair]
 In  this  connection,  Shri  Kamath  has

 referred  to  the  ancient  Indian  philo-
 sophy  which  ig  वसुधेव  क्‌टम्बकम  ]
 and  has  also  referred  to  the  prophetical
 words  of  Mahatma  Gandhi,  Jawahar-
 lal  Nehru,  Sri  JAurobindo,  Hinstein
 and  86  on  and  he  finally  referred  to
 the  glorious  speech  made  by  our  Ex-
 ternal  Affairs  Minister  at  the  General
 Assembly  of  the  United  Nations  very
 recently  in  that  connection.  Incident-
 ally  he  also  said  that  the  External
 Affairs  Minister  had  brought  glory  to

 Hindi  because  for  the  first  time,  he
 introduced  Hindi  ag  the  General  As-
 sembly  of  the  United  Nations.  I  would
 like  to  mention  and  inform  the  bon.
 Members  of  the  House  that  while  it.
 was  left  to  the  External  Affairs  Mi-
 nister  to  introdace  Hindi  at  the  Gene-
 ral  Assembly  of  the  Uniteq  Nations,.
 Hindi  had  been  introduced  at  the  Uni-
 ted  Nations  by—and  I  would  like  to:
 utilisa  this  occasion  to  pay  tribute  to
 the  memory  of  that  brilliant  officer  of
 the  Foreign  Service—Saad  Hashmi,  a
 Muslim,  It  was  left  to  a  Muslim  of
 this  country  to  do  that  in  a  Committee
 of  the  United  Nations  a  few  months
 before  that.  When  I  wag  at  the  United
 Nationg  attending  the  Law  of  the  Sea
 Conference,  not  in  the  General  Assem-
 bly,  but  one  of  the  Committees  of  the
 United  Nations,  he  made  the  first
 speech  in  Hindi  and  it  was  simultan-
 eously  translateq  in  all  the  languages
 of  the  world.  It  was,  therefore,  a  pio-
 neering  effort,  a  glorious  effort,  on
 hig  part  and  I  would  like  to  pay  my
 tribute  to  that  brilliant  officer  for  that
 pioneering  effort.  He  was  a  very  dis-
 tinguished  member  of  the  Foreign  Ser-
 vice,  Unfortunately,  he  is  no  more,
 He  wag  quite  young,  but  shortly  there-
 after  he  came  back  to  India,  had  a
 heart  attack  and  died.

 I  would  perhaps  be  failing  in  iry
 duty,  if  I  do  not  say  this  now.  I  do
 not  want  to  be  misunderstood.  So  far
 as  this  Bill  is  concerned,  while  I  have
 already  said  that  the  objectives  are
 very  laudable,  at  present,  as  would
 be  realised,  we  are  living  in  a  different
 atmosphere,  in  a  different  world  today.
 The  spirit  of  nationalism,  national
 sovereignty  etc.  is  yet  very  much  of  a
 reality.  The  people  of  every  country
 still  have  a  pride  in  their  national
 sovereignty  and  so  on.  I  would,  there-
 fore,  like  to  invite  the  hon.  mover’s
 attention  and  the  attention  of  the  hon.
 Members  of  this  House  to  perhaps  what
 I  might  describe  a  technical  aspect  of
 the  matter.

 So  far  as  the  directive  principles
 are  concerned,  the  House  is  aware  as
 to  what  the  purpose  of  the  directive
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 principles,  which  ig  sef  out  in.  Article
 37  of  the  Constitution  itsel  ‘is;  it  pro-
 vides:

 “The  provisions  contained  in  this
 Part  sede  ”
 And  this  Part  deals  with  directive

 principles,
 “,..-Shall  not  be  enforecable  by

 any  court,  but  the  principles  therein
 laid  down  are  nevertneles,  fundae-
 mental  in  the  goverance  of  the  coun-
 try  ang  it  shall  be  the  duty  of  the
 State  to  apply  these  principles  in
 making  laws.”
 Now  the  principle  which  the  hon.

 Mover  wants  to  have  added  in  Article
 6§l,  which  is  one  of  the  Directive
 Principles,  there  are  already  four
 principles  there.  The  four  principles
 are  slightly  of  a  different  qualitative

 -effect  I  would  invite  the  hon,  Mover's
 attention  to  them.  So  far  88  the  four
 principles  contained  jn  Article  5  are
 ‘concerned  they  are  quite  consistent
 with  the  national  sovereignty,  be-

 Cause  they  say:
 “5l.  The  State  shall  endeavour  to-=

 (a)  promote  international  peace
 and  security;

 (b)  maintain  just  and  honourable
 relations  between  nations;

 (c)  foster  respect  for  international
 law  and  treaty  obligations  in  the
 dealings  of  organised  peoples  with
 one  another;  and

 (d)  encourage  settlement  of  inter-
 national  disputes  by  arbitration.

 Neither  of  them  contemplate  any  sur-
 render  of  any  part  of  the  sovereignty
 of  India.  But  as  soon  as  we  intro-
 duce  the  concept  of  world  federal
 Government  however  laudable  that
 concept  might  be,  howsoever  of  neces-
 sity  that  object  might  be,  so  far  if

 we  are  trying  to  introduce  that  con-
 cept  of  Directivé  Principles  in  the  pre-
 sent  Constitution,  when  the  glorious
 preamble  which  is  still  regarded  as
 glorious,  the  accepted  policy  of  the
 people  of  this  country  which  is  en-
 shrined  in  the  preamble  of  the  Con-

 sial.  side  because  -even  before.the  cea-
 amble  was—-

 WE,  THE  PEOPLE  OF  INDIA,  ‘nav.
 ing  solemnly  resolved  to  constitute
 India  into  a  SOVERBIGN  DEMOCRA-
 TIC  REPUBLIC.

 Of  course  the  words  SOCIALIST
 and  SECULAR  have  been  added  by  the
 42nd  Amendment,  so  it  declarea—
 solemnly  resolved  to  constitute  into  a
 SOVEREIGN  DEMOCRATIC  REPUB-
 LIc.

 So,  the  concept  of  India  being
 Sovereign  Democratic  Republic,  is  that
 India  shall  have  sovereignty.  No  part
 of  its  sovereignty  so  long  as  this  Con-
 stitution  governs  the  people  would  be
 alfenable  or  could  be  surrendered  by
 the  Government  which  has  to  function
 within  the  Constitution,  which  has  to
 further  the  principles  of  the  Constitu-
 tion,  which  is  pledged  not  to  act  against
 the  established  concepts  of  the  Con-
 stitution  and,  therefore,  the  question
 might  arise,  the  hon.  member  would,
 perhaps,  think  about  it,  that  so  long  as
 this  concept  is  there,  so  long  as  the
 conditions  have  not  arisen,  can  India
 surrender  and  can  they  all  surrender
 thelr  national  sovereignty?  Would  it
 be  possible  to  introduce  within  th's
 very  Constitution,  the  concept  of  world
 Federal  Government  which  clearly
 contemplates  the  surrender  of  part  of
 the  sovereignty  of  this  country  80  that
 the  text  which  I  chose  to  describe  haa

 a  technical  aspect  of  the  question,
 which  I  would  be  failing  in  my  duty
 if  I  do  not  call  attention  to  and  that:  is
 why  I  have  said—while  the  objectives
 are  very  iaudable,  while  the  glorious
 vision  of  the  future  which  hag  been
 painted  by  this  Artist,  old  acknowledz-
 ed  artist,  is  a  very  attractive  picture
 to  which  all  of  us  would  like  to  sub-
 scribe,  with  all  earnestnegs  and  sincer‘-
 ty  at  our  command,  the  whole  ques-
 tion  is,  this  will  have  to  be  done.  This
 concept  of  a  world  federal  Government
 one  world  will  have  to  be  introduced
 by  the  sovereigh  peoples  of  the  wlile
 world.  So  far  as  India  ig  concerned,
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 while  the  Indian  people  have  consti-
 thenigtives  sovereign

 ebtity,  80  long  as  thé  situation  does
 not  @merge,  conditions  are  not  created
 in  Which  ‘the  people  because  the  Gov
 erdment,  of  course,  Is  not  sovereign,
 Government  can  only  function  within
 the  ‘parameters  established  by  the  Con-
 stitution  which  has  been  given  to  the
 country  by  the  people  of  the  country—
 But  s0  far  as  people  are
 peoplé  are  sovereign.  Not  only  the
 people  of  this  country  are  sovereign,
 the  people  of  the  whole  world  are
 sovereign.  And,  therefore,  so  far  as
 the  people  of  the  country  are  con-
 cerned,  this  objective  which  has  been
 spelt  out  by  Shri  Kamath  will  have
 to  be  translated  into  action  by  the  peo-
 ple  of  India  acting  in  unison,  acting
 in  co-operation  with  the  people  of  the
 other  countries  of  the  world.  So  it
 is  a  very  laudable  objective.  But  If
 am  afraid  that  there  are  certain  diffi-
 culties  and  the  reason  being,  that  the
 concept  of  national  sovereignty  is  still
 a  very  strong  concept.  But  what  are
 the  conditions  to-day?  This  concept
 of  world  Government  can  be,  as  I
 stated  earlier,  translated  into  action  Ly
 the  willing  consent  of  the  people  of
 this  world.  There  are  countries  with
 different  kinds  of  polities  and  so  on.
 It  is  not  enough  that  if  there  is  a  worid
 Government,  because  the  world  Gov-
 ernment  can  be  various  kinds,  but
 India  would  not  like  to  subscribe
 merely  to  the  concept  pf  some  kind
 of  a  world  Government  unless  that
 world  Government  or  world  federal
 Government  ig  established  on  terms  of
 equality,  on  honourable  terms,  on  just
 terms,  on  fair  terms  which  gives  a  just
 deal  to  all  the  people  of  the  entire
 world  irrespective  of  their  colour,  caste,
 creed,  etc.  Until  then  the  mere  ideal
 of  a  world  Government  would  not  be
 enough.
 17.25  brs.

 [Smar  Ram  है: अ. ह  the  chair]
 The  World  Government  has  to
 be  established.  It  is  essential.  In  fact,
 it  is  inevitable  and  that  is  the  only
 solution  for  preventing  the  catastrophe
 which  ig  facing  the  entire  humanity.
 While  all  that  is  there,  that  world
 Government  will  have  to  be  established

 (Amdt),  B40

 on  honourable  terma,..on  .  terms:  af
 equality  tor  all  the  people  of  the
 world,  Favourable:  conditiotis  have  td  -
 be  creatéd:  Thesé  conditions  have  t
 be  created  in  whith  that  world  order:
 can  be  established.

 Sir,  the  world  is  also  divided  into
 different  kinds  of  concepts.  We  know
 of  the  West  and  the  East;  we  know  of:
 North  and  South.  There  ts  dialogue
 between  the  West  and  the  East.  There
 are  also  dialogues  between  the  North
 and  the  South  There  aré  developing
 countries;  there  are  developed  coun-—
 tries;  there  is  the  Group  of  77  and  so
 on  and  so  forth.  There  are  still  se
 many  different  concepts  so  that  still
 those  relations  between  the  differeat
 countries  are  emerging.  Negotiations
 ate  taking  place.  Talks  are  going  on.
 And  the  whole  question  is  this.  When-
 ever  a  very  good  thing  has  to  be  done,
 even  then,  its  timing  has  also  to  be
 seen,  and  this  is  very  important,  i
 that  good  thing  has  to  succeed  in  its
 very  laudable  objective.

 May  I  here  just  give  the  illustration
 of  two  hard-boiled  negotiators?  I  can
 give  a  crude  example  of  a  buyer  and
 a  seller.  They  are  two  stiff  bargainers;
 they  do  not  give  out  their  mind,  be-
 cause  they  have  their  sight  on  the
 ultimate  negotiations,  in  the  ultimate
 conelusion  of  a  most  favourable  deal.
 Neither  of  them  would  declare  publicly
 upto  what  price  he  would  go.  The
 buyer  does  not  want  to  declare  pre-
 maturely  that  he  is  anxious  to  buy.
 The  seller  also  does  not  want  to  dec-
 lare  prematurely  that  he  ig  anxious
 to  sell.  The  grim  spectacle  is  this.
 The  person  who  is  in  great  need  of
 selling  away  his  house  says,  no,  no,
 I  am  not  anxious  to  sell  away  the
 house;  if  a  proper  price  comes  then  T
 can  think  about  the  offer  and  not  other-
 wise;  I  have  another  house  and  s0
 on  and  so  forth.  So  far  as  the  buyer
 is  concerned,  although  he  is  in  abso-
 lute  need  of  the  house  immediately,
 he  says,  nd,  no;  I  am  quite  comfor
 table;  I  am  lUving  somewhere  else
 with  a  friend  of  mine,  so  that  I  am
 quite  comfortable  and  I  am  not  in
 great  need  of  a  house  and  so  on  and
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 So,  neither  of  them.  is  pre-

 pared  declare  prematurely  the
 intention.  Why?  Because,  each  ne
 of  them  has  his  sight  on  the  ultimate
 terms  on  which  the  settlement  is  to
 be  arrived  at.  Neither  of  them  wants
 to  give  his  ground  so  far  as  the  ulti-
 mate  objective  is  concerned.

 Now,  if  the  world  Government  or
 World  Federal  Government  of  a
 World  Order  has  to  be  successfully
 established,  it  has  to  be  established  on
 honourable  terms,  terms  which  ace
 just  and  fair  to  everybody.  Then  in
 that  case  it  will  have  to  be  borne  in
 mind  that  we  are  like  those  hard-boil-
 ed  negotiators;  we  should  know  our
 interests,  we  should  uphold  our  self-
 respect  and  our  pride;  we  should  not
 act  in  a  manner  so  that  we  lead  our-
 selves  open  to  exploitation  by  other
 countries.  This  is  an  idea  which  has
 to  emerge  from  different  countries.

 Now,  the  constitution  of  a  country  is
 the  most  solemn  document  to  which
 that  country  subscribes.  I¢  a  certain
 idea  is  prematurely  introduced  m
 this  most  solemn  document  to  which
 a  country  subscribes  to,  namely,  the
 world  Government,  I  have  a_  certain
 apprehension  that  perhaps  that  may
 amount  to  trying  to  work  for  the  de-
 feat  of  the  objective.  Because,  the
 objective  is  not  merely  the  establish-
 ment  of  a  world  government  on  any
 terms.  No.  That  ig  not  the  objective.
 The  objective  is  the  establishment  of
 a  World  Government  on  absolutely
 just,  fair  and  honourable  terms.  So,
 we  should  not  take  any  steps  or  any
 action  which  might  even  to  the  slightest
 extent  defeat  that  very  laudable
 objective,  namely,  establishment  of  a
 just  and  fair  world  Government.  if,
 therefore,  a  premature  commitment
 about  the  acceptance  of  a  certain  idea,
 even  before  some  effort  has  been  made
 by  the  other  countries  ig  made,
 obviously,  the  contract,  the  agreement
 on  the  World  Government  cannot  ke
 established  by  a  unilateral  action.  It
 needs  multi-lateral  action.  Therefore,
 for  this  multi-lateral  action,  there  hus
 to  be  a  certain  stage  and  as  far  as
 the  people  of  this  country—I  am  not
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 saying  Government  because  the  Gov-
 ernment,  as  I  said  earlier,  has  to  func-
 tion  within  the  parameters  established
 by  the  people  in  the  Constitution  itself
 and  so,  the  Government  cannot  travel
 outside  it—is  concerned,  ‘yes,  the  peo-
 ple  are  sovereign’.  And  therefore  the
 people  can  alter  these  parameters  and
 people  can  rise  above  those  para-
 meters.  Therefore,  the  people  can
 establish  and  create  conditions  in  which
 simultaneously  there  is  some  kind  of
 an  emergence  of  this  from  all  the  :qun-
 tries  of  the  world.  That  is  possihle
 when  the  situation  is  ripe.  Without
 that  commitment,  without  that  sort
 of  commitment  being  made  premateu-
 rely,  there  would,  certainly,  be  a  tine
 when  a  method  could  be  found  by  tne
 people  of  the  different  countries  to
 negotiate  and  arrive  at  an  honourable
 and  just  solution.  This  is  a  very
 serious  problem  which  is  facing  the
 whole  world  and  this  is  something
 honourable,  just  and  fair  from  it
 would  emerge.  I  have  not  the  sligh.
 test  doubt  about  it.

 Now,  Sir,  one  of  the  hon.  Members
 also  referred  to  the  progress  which  is
 taking  place  in  the  world  in  spite  of
 various  failings.  The  United  Nations.
 is,  to  a  very  great  extent,  a  deli-
 berative  body  and  not  really  that  kind
 of  body  which  can  enforce  even  the
 collective  will  of  the  people  of  the
 world  and  so  on.  In  various  fields
 progress  is  undoubtedly  taking  place.
 so,  it  is  not  that  we  are  living  in  a
 static  world,  The  hon.  Member  re-
 ferred  to  the  problem  of  Law  of  the
 Sea.  Now,  I  am  happy  to  say  that  so
 far  as  the  concept  of  a  common  heri-
 tage  of  mankind  is  concerned,  it  has
 been  accepted  by  all  the  countries  of
 the  world  at  the  Law  of  the  Sea  Con-
 ference,  it  has  been  accepted,  univer-
 sally  accepted—that  so  far  as  very
 valuable  reserves  which  are  lying  in
 the  deep  sea  bed  are  concerned,
 minerals,  copper,  Manganese  etc.,  are
 the  huge  wealth  existing  in  the  sea-
 bed  which  cannot  be  imagined  or  cal-
 culated.  It  is  a  huge  wealth.  It  is  a
 very  happy  augury  that  all  the  coun-
 tries  of  the  world  together  have  ac-
 cepted  the  common  heritage  principle
 irrespective  of  the  fact  whether  some
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 countries  are  iand-locked  or  not.
 Even  the  landlocked  countries  wh:cit
 do  not  have  any  shore,  which  do  nut
 have  aty  coastline,  they  bave  been
 regarded  as  the  rightful  partners  to
 this  common  heritage  of  mankind.

 It  is  another  thing  as  to  what  re-
 gime  should  be  established  for  the
 people  of  the  world,  what  should  be
 the  common  heritage  and  how  ib«y
 should  be  made  to  participate  by  get-
 ting  an  honourable  and  a  fair  treat-
 ment  in  all  the  benefits  that  are  arising
 from  out  of  these  resources  lying  in
 the  deep  sea-bed.  For  that  purpose,
 these  conferences,  talks  and  discussions
 are  going  on  still  and,  some  day,  there
 could  be  some  success  in  all  ‘hese
 deliberations  so  that  the  world  is  un-
 doubtedly  moving  towards  the  rea-
 lisation  on  the  part  of  every  country
 that  the  future  is  bleak,  not  merely  for
 small  countries,  not  merely  for  the
 poor  countries,  not  merely  for  the
 black  countries  but  the  future  is  also
 bleak  for  the  entire  mankind.  The
 world  is  becoming  increasingly  inter-
 dependent  and,  therefore,  that  realisa-
 tion  is  there.  And  it  is  a  happy
 augury  and  I  have  not  the  slightest
 doubt  particularly,  since  the  mover  of
 the  Bill  happens  to  be  Shri  Kamath.
 And,  perhaps,  in  our  own  life-time,
 this  idea  will  take  concrete  shape  and
 the  situation  will  emerge  in  which  it
 will  be  honourable  even  for  India  to
 take  a  lead  for  the  Indian  people  in
 that  direction.  But,  a  premature  lead
 sometimes  is  a  self-defeating  step.

 SHRI  HARI  VISHNU  KAMATH:
 This  is  only  a  step  now.

 SHRI  SHANTI  BHUSHAN:  The
 question  is  whether  that  step  can  be
 profitable  or  that  step  can  be  a  con-
 stitutional  one,  So  far  as  the  Direc-
 tive  Principles  in  Article  5i  are  con-
 cerned,  they  are  quite  consistent.  India
 being  a  sovireign  nation.

 But,  so  far  as  this  new  principle  is
 concerned,  go  long  as  India  subscri-
 bes  to  the  principle  and  so  long  as  its
 Constitution  subscribes  to  the  principle
 of  the  national  sovereignty,  would
 it  be  possible  for  the  Government  to

 (Amdt.)  Bilt  4r0

 work  towards  the  surrender  of  any
 part  of  its  soverigtty?  This  is  a  tec-
 hnical  aspect  of  the  matter.  I  know
 that  whenever  there  is  progress,  when-
 ever  revolution  takes  place,  then  thc.e
 are  some  such  inconsistencies  and  and-
 malieg  which  must  arise  and  which  do
 arise.  But,  those  ate  the  ano-
 malies  which  can  be  brushed  away.
 Therefore,  I  would  like—I  would  re-
 quest—  the  hon.  Mover  also  to  ponder
 over  this.  I  know  he  has  already  done
 a  great  service  to  highlight  this  very
 important  aspect.  It  is  important  not
 merely  for  India  but  also  for  the
 whole  world,  for  the  entire  humanity.
 He  has  highlighted  it  in  his  inimitable
 style  already.  He  has  rendered  a
 great  service.  (Interruptions).  I
 would  request  the  hon.  Mover  to  pon-
 der  over  these  aspects  also  because
 there  are  stages.  First  stage  is  to
 highlight  the  problems  of  the  people
 of  the  country;  the  people  will  discuss
 and  they  will  move  in  those  direc-
 tions.  They  will  induce  the  people  of
 the  other  countries  also  to  move  in  that
 direction.  Perhaps,  then  the  time  will
 come  when  a  more  concrete  step
 would  also  be  in  order.  It  might  be
 profitable  and  might  not  be  self-defeat-
 ing.  It  would  not  have  the  kind  of
 risks  of  facing  the  ६९००  sbjections
 etc.,  etc.  which  this  Bill  n  «  have  to-
 day.

 With  these  words,  Sir,  I  appeal  to
 the  hon.  Mover  to  very  kindly  not
 press  hig  Bill  at  this  time  on  this  occas
 sion.

 SHRI  HARI  VISHNU  KAMATH:
 Mr,  Chairman,  Sir,  six  weeks  ago,  on
 the  l0th  of  March,  to  be  precise,  the
 Minister  for  Law,  Justice  and  Com-
 pany  Affairs  made  a  similar  speech
 supporting  almost  in  toto  my  Bill
 seeking  to  amend  the  Constitution
 with  regard  to  Article  352,  one  of  the
 emergency  provisions  of  the  Constitu-
 tion.  He  then  made  a  similar  appeal
 saying  that  a  Bill,  a  more  comprehen-
 sive  Bill  would  be  brought.  On  the
 whole,  it  seems  a  long  incubation
 period,  a  long  gestation  period.

 SHRI  SHANTI  BHUSHAN:  it  ts
 being  done  now,



 mn  (Constitetio::

 SHRI  HARI  VISHNU  KAMATH:
 That  ig  perhaps  coming.  And,  to-day
 also  he  has  made  9  similar  appeal,  in
 all  humility—he  nee@  not  have  used
 these  words  -‘humility’  and  all  that;
 we  are  good  friends,  he  has  appealed
 to  me  to  withdraw  the  Bill  having  sup-
 ported  it  almost  in  toto,  I  cannor.
 follow,  |  cannot  comprehend,  with  tne
 meagre  intelligence  that  God  has  en-
 dowed  me  with,  the  logic  of  his  argu-
 ment.  When  all  our  heritage  points  to
 one  objective,  one  goal,  from  ancient
 times  to  the  present-day  of  Mahatma
 Gandhi,  Jawaharlal  Nehru  ang  Shri
 Aurobindo  and  even  as  late  as  in  1977,
 Shri  Morarji  Desai  and  Shri  Atal
 Behari  Vajpayee,  shall  we  live  or
 continue  to  live,  with  a  lie  in  our  soul
 and  prove  false  to  our  heritage  and
 go  on  saying  that  we  don't  want  to
 lead  the  world  now.  I  would  only  ask
 you  to  take  a  step.  Last  time  also  I
 said  the  same  thing,  namely,  ‘one  step
 was  enough  for  me’,  as  Mahatma
 ‘Gandhi  used  to  pray:

 One  step  enough  en  me,
 The  night  is  dar.
 I  do  not  see  the  distant  scene,
 One  step  enough  for  me”.

 I  want  the  hon.  Minister  to  have  the
 courage,  not  merely  stage  a  command
 performance  here,  and  say  ‘yes,  J  do
 accept’.  And  if  he  does  accept  this
 Bill,  let  him  not  stand  on  false  prestige
 that  this  is  a  Private  Member's  Bill
 and  say  this  is  the  difficulty,  that  is  the
 hurdle,  and  on  some  pretext,  empty
 pretext,  appears  as  counding  brass  and
 tinkling  cymbal.  I  would  not  use  the
 atrong  word  ‘hyprocrisy’  but  it  borders
 on  that.  Don’t  say,  we  do  accept  the
 principle  of  this  World  Government.
 World  Union  and  all  that.  But,  these
 are  the  difficulties.

 The  orly  reason  that  is  advanced
 against  the  Bill,  is  Sovereignity,
 that  our  sovereignity  will  be  in
 danger.  Are  we  living  to-day  in
 the  20th  century  with  the  l9th  century
 ideas  of  sovereignty?  Yor  instance,
 when  we  signed  the  Law  of  the  Sea,
 We  accept  the  limitation  of  territorial
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 waters.  Suppose  we  were  tetally
 sovereign.  We  shoulg  have  made  it
 i00  to  200  miles.  We  had  to  accept
 Hmitetions,  BH  igs  a  curtailment  of
 your  sovereignty.  iI  do  not  want  to
 waste  the  time  of  the  House  by  citing
 a  number  of  instances.

 Mahatma  Gandhi  said  that  when  the
 whole  world  was  bloodshot  with  vio-
 lence,  we  would  stand  for  non-violence,
 Shri  Morarji  Desai,  our  Prime  Mz‘nis-
 ter,  said  recently  ‘let  the  whole  world
 manufacture  atomic  or  nuclear  wea-
 pons,  but  we  shall  not  go  in  for  that.’
 That  is  the  spirit  which  js  needed  to-
 day.  That  needs  courage—not  merely
 8  petti-fogging,  I  will  not  say,  lawyer's
 spirit.  What  is  needed  is  statesman-
 ship,  visionary  quality  and  courage
 ang  the  will  to  lead.  I  do  not  want
 them  to  lead  the  world  to-day;  they
 should  take  a  step  forward.  do  not
 wish  to  take  the  time  of  the  House.
 But,  here  igs  what  Shri  Morarji
 Desai  said  when  he  welcomed  the
 British  Prime  Minister,  the  Honoura-
 able  James  Callaghan.  This  igs  the
 latest  speech.  Shri  Atal  Behari  Vaj-
 Payee  also  made  a  speech  on  October
 4, 1977,  J  was  present.  This  is  what
 the  Prime  Minister,  welcoming  the
 British  Prime  Minister,  said  on  the
 9tn  of  January,  in  the  Central  Hall
 here.  What  did  he  say?  I  quote:

 “We  took  over  from  you  the  par-
 liamentary  structure  with  some
 necessary  modifications,  mostly  due
 to  the  fact  that  we  are  multi-reli-
 gious,  multi-linguistic  nation.  In
 Our  Case,  Tennyson’s  dream  of  a
 Parliament  of  Man,  a  Federation  of
 the  World,  became  realised.”

 I  suppose  this  ns  the  correct  version
 of  his  speech.  I  would  iike  to  read
 one  exerpt  from  what  Mahatma
 Gandhi  said  in  his  speech  delivered
 On  9th  March  1936.  Before  that,  I
 would  quote  what  Jawaharlal  Nehru
 said  in  his  speech  in  the  Constitutent
 Assembly—I  was  present  on  that  oc>
 casion—on  August  4,  ‘1947,  9  great speech  ‘trust  with  qestiny’  speech.  I
 quote:  What  did  he  say:
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 the  nations  and  people  are  too
 clesely  knit  together  today  for  any-
 one  of  them  to  imagine  that  it  can
 live  apart.

 “Peace  has  been  gaid  to  be  indivi-
 sible;  so  iss  freedom,  go  is  prosper-
 ity  now,  and  so  also  is  disaster  in
 this  One  World  that  can  no  longer
 be  split  into  isolated  fragments.”
 In  the  printed  debates  it  is  put  in

 capital  letters,  One  World.
 Earlier  in  Lahore,  delivering  the

 Presidential  address  from  the  Con-
 gress  gaddi,  in  ‘1929,  Pandit  Nehru
 said:

 “Having  attained  our  freedom
 I  have  no  doubt  that  India  will
 welcome  all  attempts  world  co-
 operation  and  federation,
 He  said  s0,  fifty  years  ago,  in  929

 and  we  are  here  working  to  take  one
 smal]  step.

 “.,..Having  attained  our  freedom
 I  have  no  qoubt  that  India  will  wel-
 come  all  attempts  at  world  coopera-
 tion  and  federation  and  will  even
 agree  to  give  up  part  of  her  own
 independence  to  a  larger  group  of
 which  she  is  an  equal  member.”

 I  ask  the  Law  Minister  to  mark  the
 words;  he  was  perhaps  at  school  in
 1929.

 SHRI  Cc.  M.  STEPHEN  (Idukki):
 Do  not  quote  Nehru.

 SHRI  HARI  VISHNU  KAMATH:
 I  quote  whatever  is  good  there  is  good
 in  everybody;  even  in  you.  “I  welcome
 all  attempts  at  world  cooperation  and
 will  agree  even  to  give  up  part  of
 our  independence  to  a  larger  group  of
 which  our  country  iy  an  equal  mem-
 ber,”  that  is  what  he  said.  He  was
 Prepared  a  surrender,  voluntarily,  a
 part  of  our  sovereignty,  it  comeg  to
 that.  What  is  my  objective  today.
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 in  this  Bill?  No  gurrender  of  s0ov-
 ereignty.  At  the  moment,  what  do  I
 want  the  Government  to  gay  and  do?
 My  hon,  frieng  Shri  Mavalankar
 tightly  said  that  the  articles  com-
 prised  in  the  Chapter  on  Directive
 Principles  are  regarded  as  pious  hopes,
 a  long  string  of  pious  hopes  and  aspi-
 rations,  if  not  latitudes,  but  let  us  say,
 hopes  and  aspirations,  They  are  not
 binding.  The  hon.  Minister  rightly
 Said  that  they  are  not  enforceable  in  a
 court  of  law;  they  cannot  be  binding.
 on  the  Government.  The  State  shall
 endeavour  to....’  That  is  ‘how  the:
 article  begins.  If  man  does  not  endea-
 vour,  what  is  he  for?  Does  he  deserve
 to  be  regarded  as  man  at  all?  If  a  man
 does  not  endeavour  in  some  direction
 or  other,  good,  bad  or  indifferent,  some
 endeavour  in  the  direction  of  making
 money,  some  in  the  direction  of  ac-
 quiring  knowledge  and  some  in  the
 direction  of  acquiring  power,  but
 if  he  does  not  endeavour,  he  is  dead;
 he  igs  not  alive;  there  will  be  stagna-
 tion  if  he  does  not  endeovour.  That
 is  why  I  have  asked  the  State  i.e.
 the  Government  to  endeavour  to  col-
 laborate.  The  earlier  portions  of  the
 article  are:

 “The  State  shall  endeavour  to
 (a)  promote  international  peace

 and  security;
 (b)  maintain  just  and  honourable

 relationg  between  nations;..”
 I  will  not  read  the  other  two  also.
 The  last  one  I  want  to  add  now  by
 way  of  this  Bill  is:

 “The  State  shall  endeavour  to
 collaborate  with  other  nationg  for
 the  early  formation  of  a  World
 Constituent  Assembly  to  draft  the
 Constitution  for  a  World  Federal
 Government.”

 That  is  the  very  humble  objective  of
 this  BMll.  So  long  as  the  State  does
 not  want  to  endeavour  in  this  direc-
 tion,  what  are  all  the  empty  promis-
 es,  emoty  statements  that  have  been
 made  by  the  Minister  just  now  viz.
 that  he  stand,  for  it,  it  ig  good,  it  is
 8  good  idea,  y  do  not  want  him  to
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 give  g  lead,  I  want  him  to  endeavour.
 He  does  not  want  to  endeavour!  He
 wants  to  sit  quite  sit  pretty  on  that.
 That  ig  perhaps  what  he  wants  to
 do  in  the  coming  years,  at  least  as
 tar  as  I  can  see.

 at
 SHRI  SHANTI  BHUSHAN;  People

 ‘would  endeavour.
 SHRI  HARI  VISHNU  KAMTH:

 With  you  or  without  you?  With  you
 if  possible  and  without  you  if  neces-
 sary.  People  will  endeavour  in  their
 own  direction.

 SHRI  VAYALAR  RAVI  (Chirayin-
 kil):  How  much  time  is  given  for  the
 hon,  Member?  Do  not  make  the  oth-
 er  hon.  Member  lose  his  chance  of
 moving  hig  Bill.  Of  course,  this  Bill
 is  very  important.  The  whole  world
 is  watching  it.  But  the  other
 hon.  Member  should  get  his  chance
 to  move  nig  Bill.

 MR.  CHAIRMAN:  He  has  still  got six  minutes.
 SHRI  HARI  VISHNU  KAMATH:  As

 we  all  know,  the  annual  world  =  ex-
 penditure  on  armies  and  armaments
 today  has  already  reached  a  stagger-
 ing  figure  of  400  billion  dollars  and
 about  four  hundred  thousang  scien-
 tists  and  engineers  are  engaged  in  res_
 earch  to  find  still  more  deadly  wea-
 pons.

 AN  HON,  MEMBER:  Including  neu-
 tron  bombs.

 SHRI  HAR]  VISHNU  KAMATH:
 Yes,  I  agree.  That  is  why  I  want  to
 find,  we  want  to  find  a  way  out.  (In-
 terruption).  You  can  suggest  another
 ‘way,  I  am  prepared  to  accept  it.

 Therefore,  I  would  suggest,  ॥  would
 request  and  I  would  appeal  to  the
 Minister  and  hig  colleagues,  senior

 ‘Colleagues,  all  of  us  here,  this  side
 and  that  side,  right,  left  and  centre,
 yes,  I  said,  I  make  no  distinction,  I
 appeal  to  all,  dll  Members,  let  us
 train  our  sights,  let  us  train  our
 ‘minds  on  to  a  higher  plane  and  to  a
 higher  tteal,  to  a  new  international
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 economic  order,  to  which  the  Minis-
 ter  of  State  in  the  Ministry  of
 External  Affairs,  Shri  Samarendra
 Kundu,  my  good  old  friend  and  party
 colleague  has  referreg  already.  But,
 Sir,  a  new  international  economic
 order  is  not  possible,  in  my  humble.
 judgement,  with  a  new  inter-
 national  political  and  Constitutional
 order;  they  go  together;  they  are  in-
 terlinked,  and  one  is  not  possible
 without  the  other.  Therefore,  we
 should  think  of  the  international
 political  order  also  simultaneously
 with  the  international  economic  order.
 That  is  why,  the  External  Affairs
 Minister  in  the  United  Nations,  spoke
 of  both;  he  did  not  say  ‘economic.
 order’  alone,  but  ‘political  order’  also
 in  his  speech  at  the  United  Nations.
 Let  us,  therefore,  strive  to  seek,  to
 find,  and  not  to  yield.  I  have  one
 sporting  offer  to  make  and  that  is  if
 the  Minister  is  responsive,—he  is
 attentive  I  know,—but  if  he  is  res-
 ponsive—I  know  the  chords  of  his
 heart,  of  his  inner  being,  but  the  is
 here  to  speak  on  behalf  of  Govern-
 ment.  Pehraps  personally,  outside,
 he  may  hold  a  different  view.  I
 have,  therefore,  a  sporting  offer  to
 make  because  under  the  rules  it
 would  have  to  be  moved  formally
 today.  The  Bill  could  be  held  in
 abeyance,  or,  informally,  if  the  Chair
 permits  me,  a  motion  can  be  moved.
 for  circulation  of  the  Bill  for  elicit-
 ing  public  opinion  in  the  country.  If
 that  is  acceptable  to  the  Govern-
 ment,  that  would  be  an  honourable
 solution  for  dealing  with  this  Bill.
 And  jn  the  mean  time,  we  could,  on
 our  own,  send  it  to  foreign  countries
 also  to  get  the  opinions  of  those  coun-
 tries,  of  those  governments,  right
 from  Peking  to  Moscow,  to  Paris,  to
 London  and  to  Washington.  (Inter-
 ruptions).  To  Africa  and  Asia.  If
 this  is  not  acceptable  to  the  Govern-
 ment,  I  am  sorry  I  cannot  withdraw
 this  Bill,  as  it  will  go  against  my
 conscience.  I  cannot  live  with  a  lie
 in  my  soul,  and  I  am  prepared  to  face
 the  consequences  of  the  decision  I  am
 taking,  ang  it  is  one  of  the  few  great
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 issues  in  which  I  have  lived  and
 moved  and  had  my  being  for  the  last
 80  years  or  more.

 MR.  CHAIRMAN:  Mr.  Kamath,
 ‘your  time  is  over  now.

 SHRI  HARI  VISHNU  KAMATH:
 My  time  is  not  over,  Sir.  It  is  now
 five  minutes  to  six.

 SHRI  SHANTI  BHUSHAN:  I
 would  again  appeal  to  the  hon.  Mem-
 ber  not  to  press  this  Bill.  As  the
 hon.  Member  himself  has  heard  me,
 I  have  expressed  the  fullest  agree-
 ment  to  each  word  that  he  has  said.
 Y  have  only  expressed  certain  diffi-
 culties  that  perhaps  today  is  not  the
 right  stage.  The  hon.  Member  could
 still  be  there  so  that  I  would  again
 and  again  appeal  to  him  with  folded
 hands  not  to  press  it.

 (Interruptions)
 SHRI  HARI  VISHNU  KAMATH:

 I  appreciate  his  appeal,  but  I  am
 sorry  my  inne-  voice  does  not  permit
 me  to  withdraw  the  Bill.

 SHR!  SHANTI  BHUSHAN:  May  I
 make  one  more  suggestion  with  your
 permission?  Let  the  Bill]  remain  in
 abeyance  with  no  further  action  so
 that  it  may  remain  as  it  is.

 SHR:  HARI  VISHNU  KAMATH:
 Does  it  mean  that  it  will  be  in  deep
 freeze,  or  what  does  it  mean?  In  cold
 storage?

 MR.  CHAIRMAN:  In  that  case  the
 motion  will  have  to  be  moved  by
 soMe  one.

 SHRI  con  K.  CHANDRAPPAN
 (Cannanore):  Mr,  Chairman,  I  have
 One  submission  to  make.  Since  the
 subject  matter  of  the  Bill  is  so  very
 important  that  it  needs  greater  con-
 sideration  if  the  Minister  agrees,  why
 not  we  send  this  Bill  for  circulation?

 (Interruptions)

 SHRI  HARI  VISHNU  KAMATH:
 He  should  not  stand  on  false  prestige.

 SHRI  KANWAR  LAL  GUPTA:
 May  I  request  you  to  decide  the  fate

 of  the  Bill  this  way  or  that  way,  so
 that  my  Bill  may  be  taken?  Other-
 wise,  the  time  wil]  be  over.

 SHRI  PABITRA  MOHAN  PRA-
 DHAN  (Deogerh):  This  is  a  very
 important  Bill.  The  Government's
 mood  is  known  and  the  hon.  Mem-
 bers’s  mood  ig  known.  As  it  has  not
 been  fully  discussed,  I  appeal  to  both
 of  them  that  the  time  should  be  ex-
 tended  so  that  other  Members  can
 express  their  opinion.

 SHRI  C.  K.  CHANDRAPPAN:  Mr.
 Chairman,  the  mover  of  the  motion
 will  agree  if  I  formally  move  that
 this  bill  be  circulated.

 MR,  CHAIRMAN:
 motion.

 There  is  no
 al

 SHRI  C,  K.  CHANDRAPPAN:  I
 move  it  I  am  strictly  within  the  rules
 of  procedure  to  do  it.  I  can  more  that
 the  bill  of  Shri  Kamath  be  circulated.

 SHRI  P,  K.  DEO:  It  can  be  moved
 that  the  bill  be  circulated  to  elicit
 public  opinion,  by  the  first  day  of  the
 next  session.  (Interruptions)

 MR.  CHAIRMAN:  There  is  no
 motion  before  the  House.

 SHRI  C.  K.  CHANDRAPPAN:
 This  is  the  motion.

 MR.  CHAIRMAN:  If  it  is  the  will
 of  the  House,  it  is  all  right.

 SHRI  C.  K.  CHANDRAPPAN:  I
 will  give  it  to  you,  Sir.

 SHRI  PABITRA  MOHAN  PRA-
 DHAN:  I  move  for  more  time  being
 given  to  the  bill,  for  us  to  have  a
 fuller  discussion  on  it,  because  it  is
 an  important  bill.

 MR.  CHAIRMAN:  Mr.
 what  is  your  opinion?

 SHRI  SHANTI  BHUSHAN:  There
 is  a  motion  for  extension  of  the  time
 for  the  debate.  Let  time  be  extended.

 SHRI  KANWAR  LAL  GUPTA:
 There  is  no  question  of  extension  of
 time.  (Interruptions)

 Minister,
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 MR.  CHAIRMAN:  One  by  one,
 please.

 SHRI  SHANTI  BHUSHAN:  I  am
 very  sorry.  With  great  respect  to
 whatever  has  been  said,  I  don’t  find
 myself  in  @  position  to  agree  to  any
 motion  for  circulation.

 SHRI  C.  K.  CHANDRAPPAN:
 How  can  he  say  that  he  does  not
 agree?

 SHRI  HARI  VISHNU  KAMATH:
 Let  the  House  decide  it.  (Interrup-
 tions)

 SHRI  BIJU  PATNAIK:  May  I
 submit  that  if  the  House  agrees,  this
 may  be  postponed  to  some  other
 convenient  date  for  a  fuller  dis-
 cussion?

 SHRI  VAYALAR  RAVI;  On  a
 point  of  order,  Sir.

 SHRI  KANWAR  LAL  GUPTA:  !
 may  be  allowed  to  introduce  my  bill.

 MR.  CHAIRMAN:  You  will  be
 able  to  do  it  only  when  this  bill  is
 disposed  of.
 8.0  hrs.

 SHRI  BIJU  PATNAIK:  I  am  sure
 that  the  House  will  agree  that  the
 bill  be  taken  up  for  further  discus-
 sion  on  some  other  day.  (Interrup-
 tions)

 SHRI]  VAYALAR  RAVI;  My  point
 of  order  is......

 MR.  CHAIRMAN:  The  Member  has
 replied.  The  time  is  over  now.  There
 is  no  question  of  that.

 SHRI  KANWAR  LAL  GUPTA;  I
 move  that  the  time  be  extended  by
 another  ten  minutes.

 SHRI  VAYALAR  RAVI:  If  you  ac-
 cept  Mr.  Chandrappan’s  motion....

 (Interruptions)  **

 MR.  CHAIRMAN:  The  time  allot-
 ted  is  only  upto  6  o’  clock.

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR
 (SHRI  RAVINDRA  VARMA):  The
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 Speaker  hes  said  that  the  other  busi-
 ness  should  be  taken  up  at  6  p.m.
 Therefore,  the  House  should  proceed
 to  take  up  the  further  business  listed
 in  the  Order  paper.

 MR.  CHAIRMAN:  May  I  put  the’
 motion?  to  vote?  (Interruptions)

 SHRI  K.  GOPAL  (Karur):  I  am
 on  a  point  of  order.  The  Speaker  has
 specifically  ruleq  that  this  discussion
 should  be  finished  and  a  decision
 taken  to-day  itself.  Why  extension
 of  time?  Please  decide  whether  the
 motion  of  Mr.  Chandrappan  is  ac-
 cepted  by  the  House.  Later  on,  Mr.
 Kamath’s  bill  can  be  considered.  ww

 SHRI  RAVINDRA  VARMA:  The.
 Speaker  had  said  that  the  other

 business  should  be  taken  up  at  6  p.m.
 Discussion  under  rule  84  should  be
 taken  up  now.

 MR.  CHAIRMAN:  What  has  Mr.
 Kamath  to  say?  May  I  put  this  to
 vote?

 SHRI  KANWAR  LAL  GUPTA:  If
 you  want  to  extend  the  time....  (In-
 terruptions)

 MR.  CHAIRMAN:  The  time  allot-
 teq  is  only  upto  6  p.m.  The  time  is
 over.

 SHRI  KANWAR  LAL  GUPTA:”
 You  allow  me  to  introduce  my  bill.,
 That  is  the  practice,  Sir.  (Interrup-
 tions)  I  move  that  the  rule  be
 waived.  I  should  be  allowed  to  move
 my  bill.

 सभापति  महोदय  :  भ्रभी  पहला  बिल
 खत्म  नहीं  हुआ  है  1  श्राप  का  बिल  कंसे  भरा
 सकता  है  ?

 श्री  कंवर  लाल  गुप्त:  सलज  को  वेव
 कर  के  ऐसा  हो  सकता  है  v  पहले  भी

 ऐसी  प्रैषिटस  रही  हैं।  भाप  मुझे  एक  मिनट  के

 लिए  बोलने  दीजिए,  ताकि  यह  बिल  लेप्स
 न  हो  जाये  ।  पहले  भी  ऐसा  होता  रहा  है  कि

 पहला  बिल  जारी  रहुता  है,  भौर  दूसरे  बिल
 को  मूव  करने  दिया  जाता  है
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 ‘
 सभापति  सहोशव  :  यह  नहीं  हो  सकता

 '
 SHRI  C.  K.  CHANDRAPPAN:  We

 have  to  dispose  of  Mr.  Kamath’s  bill.
 SHRI  HARI  VISHNU  KAMATH:

 ‘Unless  and  untill  his  bill  disposed  of,
 one  way  or  the  other,  or  postponed
 ‘to  the  next  day—along  with  Mr.
 Gupta’s  bill,  of  course  by  5  days,  the
 debate  may  be  adjourned.—Because
 it  is  already  6  o’clock—you  cannot
 take  the  vote  now.  The  House  hes
 not  decided  earlier.  The  House
 -should  have  decided,  before  6  p.m.,  to
 sit  beyond  6  p.m.  I  am  not  a  stickler
 for  rules;  but  if  the  Chairman  and
 the  Minister  are  sticklers  for  rules,  I
 would  suggest  that  the  only  way  is

 ‘to  have  a  motion  adopted  by  the
 House  to  the  effect  that  the  debate
 ‘pe  adjourned  to  the  next  day—along
 with  Mr.  Gupta's  bill.  His  bil)  will

 -also  come  along  with  mine.
 SHRI  BIJU  PATNAIK:  There  is  a

 motion  moved  by  the  hon.  Member.

 SHRI  VAYALAR  RAVI:  We  have
 already  taken  more  time.  |  request-
 ed  the  Chairman  earlier,  when  20
 minutes  were  there,  to  go  before  it
 was  6  p.m.,  to  look  at  the  time  and
 say  how  much  time  he  was  allowing.
 ‘The  Chairman  said  that  at  5  minutes
 to  6  p.m.,  he  will  stop  it.  He  knew
 that  Mr.  Kamath  will  go  on  speaking.
 ‘It  was  the  duty  of  the  Chairman.  It
 is  such  an  important  bill.  There  is  a
 motion  of  Mr.  Chandrappan.  I  say
 that  the  motion  moved  by  Mr.
 ‘Chandrappan  should  be  put  to  vote.

 SHRr  0०.  K.  CHANDRAPPAN:
 With  your  permission  I  move....  (In-
 terruptions)

 MR.  CHAIRMAN:  Now  the  Minis-
 ter  of  Parliamentary  Affairs.  (Inter-
 ruptions)  I  have  called  Mr,  Ravindra
 Varma.

 SHRI  RAVINDRA  VARMA:  Mr.
 ‘Chairman,  the  time  allotted  for  Pri-
 ‘vate  Members’  Business  expires  at
 6  p.m.  It  has  expired  at  6  p.m.  Now

 the  suggestion  is  that  since  neither
 the  discussion  on  the  bill,  nor  the
 motion  of  Mr.  Pabitra  Mohan  Pradhan
 has  concluded,  the  time  can  be  ex-
 tended  and  the  bill  taken  up  on  the
 next  day  allotted  for  the  Private
 Members'  Business.  In  the  mean
 while,  the  question  of  my  hon.  friend,
 Shri  Kanwar  Le]  Gupta’s  Bill  arose.
 There  have  been  precedents  in  the
 past  of  an  hon.  Member  being  allow-
 ed  to  move  it,  and  then  the  discussion
 being  taken  up  later.  We  have,
 therefore,  no  objection  to  this  proce~
 dure.

 SHRI  KANWAR  LAL  GUPTA:
 Sir,  with  your  permission,...

 SHRI  C.  M.  STEPHEN:  We  do  not
 want  it.  You  cannot  set  up  danger-
 ous  precedents.  How  can  it  happen?
 When  a  Bill  is  pending.....-  (Inter-
 ruptions)

 SHRI  ए,  K.  DEO:  A  Bill  is  bal-
 lotteq  for  two  days.  This  is  the  first
 day.  So,  it  will  come  up  again,  and
 wil]  not  lapse.

 हि  है  ससापति  महोदय  :  गप्ता  जी,  टाइम

 हो  गया  इसलिए  जब  टक  रूल  सस्पेंड  न

 किया  जाम  तब  तक  झाप  का  सौशन  नहीं  लिया
 जा  सकता  |

 शो  कंवर  लाल  गुप्त:  तो  मैं यही  मोशन
 कर  रहा  हूं  कि  रूल  सस्पेंड  कर  के  मुझे  एक
 मिनट  का  मौका  दिया  जाय  ।  वर्मा  जी  ने

 कहा  है  कि  उन्हें  कोई  एतराज  नहीं  है  |  भ्रभी

 दो  बार  इसी  सेशन  में  ऐसा  हुआ  है  1  झगर
 उन  को  एतराज  नहीं  है  तो  शाप  मुझे  मृब  करने

 दीजिए  ॥

 MR.  CHAIRMAN:  No,  that  cannot
 be  done.  We  have  to  take  up  the
 other  item  on  the  agenda.

 sit  कंजर  लाल  गुप्त  :  सभापति  जी,

 पहुले  दो  बार  ऐसा  हमभ्ा  हैं।  दो  प्रेसिडेंट

 हैं  ऐसे  a

 सभापति  महोबय  :  डिप्टी  स्पीकर  इस
 फेबर  में  नहीं  थे  कि  रूल  सस्पेंड  किया  जाय
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 दसिभापति  महोदय]
 झौर  स्पीकर  भी  इस  फेवर  में  नहीं  थे।  इसलिए
 मेरी  मजबूरी  है  कि  ख्ल  सस्पेंड  नहीं  किया
 जा  सकता  ।

 Now  Shri  Tridib  Kumar  Chaudhuri
 will  place  on  the  Table  the  report  of
 the  Committee  on  Public  Under-
 takings.

 SHRI  KANWAR  LAL  GUPTA:
 Sir,  you  put  the  motion  to  the  House.
 Let  the  House  decide  it.

 MR.  CHAIRMAN:  The  Minister  of
 Parliamentary  Affairs  has  not  moved
 any  motion.  So,  the  question  does
 not-.arise.  Now  Shri  Chaudhuri,

 SHRI  KANWAR  LAL  GUPTA:
 Sir,  at  6  O'Clock  we  have  a  special
 business.  There  cannot  be  any  other
 discussion,  except  the  discussion  on
 the  law  and  order  situation.  Under
 the  rules  it  cannot  be  done.

 SHRI  VAYALAR  RAVI:  No  other
 business  can  be  taken  up  between  6
 and  8  p.m.  You  should  have  done  it
 before.

 MR.  CHAIRMAN:  I  understand
 that  the  Speaker  has  already  allowed
 it.  He  has  given  him  permission.

 COMMITTEE  ON  PUBLIC
 UNDERTAKINGS

 Stxt#  Report  anp  MINUTES

 SHRI  TRIDIB  CHAUDHURI  (Ber-
 hampur):  I  beg  to  present  the  Sixth
 Report  of  the  Committee  on  Public
 Undertakings  on  Galloping  Rise  in
 Foreign  Tours  and  costs  thereof  un-
 dertaken  by  the  officials  of  the  Pub-
 lic  Undertakings  and  minutes  thereto.

 38.0  hrs.
 MOTION  RE:  LAW  AND  ORDER
 SITUATION  IN  THE  COUNTRY

 MR.  CHAIRMAN:  Mr.  Stephen.
 SHRI  SHAMBU  NATH  CHATUR-

 VEDI  (Agra):  When  an  item  is  not
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 concluded,  it  automatically  goes  to  the
 next  day,  and  Mr.  Kanwarlal  Gupta...

 SHRI  6.  M.  STEPHEN  (Idukki):
 That  item  is  over.

 MR.  CHAIRMAN:  Let  Mr.  Stephen
 speak.

 SHRI  KANWAR  LAL  GUPTA
 (Delhi  Sadar):  You  have  done  great
 injustice  to  me.

 MR.  CHAIRMAN:  No,  I  have  not
 done.  Mr.  Speaker  was  not  in  fovour
 of  suspending  the  rules.

 SHRI  C.  M.  STEPHEN:  I  rise  to
 move  the  motion  standing  in  my  nama,
 I  wish  the  motion  was  framed  the  way
 it  was  published  in  the  Bulletin  of
 April  17th.  I  am  very  clear  in  ny
 mind,  and  I  hope  that  this  motion  re-
 flects  a  national  cor  us,  irrespective
 of  patty  differences.  In  the  Bulletin
 dated  77५  April  the  motion  read  like
 this:

 “That  this  House  is  deeply  con-
 cerned  and  takes  serious  note  of  the
 fast  deteriorating  law  and  order  silu-
 ation  throughout  the  country,  728५
 ing  in  large-scale  loss  of  life  and
 injuries  to  the  citizens  through  lat  hi-
 charges  and  police  firings.”

 MR.  CHAIRMAN:  There  are  only
 two  hours.  How  much  time  will  you
 take?

 SHRI  VASANT  SATHE  (Akola):  It
 should  be  extended  by  one  hour.

 SHRI  C.  M.  STEPHEN:  Maximum  20
 minutes,  if  nobody  interrupts  me.

 Against  this  motion  you  will  find  a
 galaxy  of  names.  Besides  myself....

 SHRI  RAM  DHAN  (Lalganj):  On  a
 point  of  order.  He  has  read  another
 motion.

 SHRI  C.  M.  STEPHEN:  I  have  only
 moved  the  motion  standing  in  my
 name.  I  have  already  said  it.  I  am
 not  moving  any  other  motion.



 SHRI-RAM  DHAN:  I  seek  your  tub
 ing:  “The  motion  on  the  Order  Paper

 “That  this  House  do  consider  the
 law  and  order  situation  prevailing
 at  presnt  in  different  parts  of  the
 country  which  is  causing  concern.”
 But  he  has  read  another  motion.
 MR.  CHAIRMAN;  This  is  the  motion

 which  he  has  moved.
 SHRI  C.  M.  STEPHEN:  I  can  read

 anything  I  choose,  but  I  moved  only
 the  motion  which  is  in  my  name.

 SHR]  8,  P.  MANDAL  (Madhepura):
 But  what  is  the  harm  if  you  read  the
 mfotion?.

 SHRI  C.  M.  STEPHEN:
 move:

 “That  this  House  do  consider  the
 law  and  order  situation  prevailing
 at  present  in  different  parts  of  the
 country  which  is  causing  concern.”
 What  I  was  saying  is  that  in  the

 Bulletin  there  was  another  motiou
 which  was  published,  which  I  am  not
 moving.  Against  that  motion  you  will
 find  a  galaxy  of  names.  What  I  an
 trying  to  say  jg  that  this  law  and  order
 motion  reflects  a  national  concensus.
 The  nameg  you  will  find  are:  Mr.
 Chitta  Basu,  Mr.  Kanwarlal  Gupta,
 Mr.  Chandrappan,  Mrs.  Parvathi  Kri-
 shnan,  Mr.  M.  N.  Govindan  Nair,  Mr.
 dJyotirmoy  Bosu,  Mr.  Yuvaraj,  Mr.
 Ramanand  Tiwary  and  Mr.  O.  V.
 Alagesan.  Members  belonging  to  all
 parties,  different  opposition  parties
 and  Government  benches  are  there.
 That  will  show  that  a  motion  much
 more  stronger  than  the  one  I  have
 moved  and  which  I  read,  has  got  the
 support  of  a  large  section  of  the  par-
 ties  represented  here.  My  only  pur-
 pose  is  to  show  that  there  is  an  intense
 feeling  on  this  matter  and  that  it  is
 not  with  a  spirit  of  accusation  that  I
 am  moving  it.  That  is  why,  it  prompt-
 ed  the  President,  a  few  days  back,  to
 come  out  with  an  agonising  tone.  You
 have  got  what  he  has  said.  The  Presi-
 dent  was  distressed  by  the  deteriorat-
 ing  law  and  order  situation  in  the
 country.  He  said  that  he  had  been
 particularly  distressed  to  read  the

 I  beg  to
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 morning  newspapers  hear  about

 Piri
 in  Amritsar  and  Pantnagar.  He

 “I  would  like  to  express  my  dis-
 tress  at  the  state  of  health  of  the
 country.  Whether  it  is  people  being
 killed  in  Hyderabad,  Amritsar  or
 eisewhere,  this  is  a  concrete  illness
 which  is  more  than  institutes  like
 this  can  cure.”

 Therefore,  on  one  thing,  there  will  be
 complete  agreement.  There  is  some-
 thing  vitally  wrong  as  far  as  the  na-
 tional  health  is  concerned  and  there
 will  be  no  dispute  about  it.  This  is
 what  I  am  trying  to  emphasize.  Now
 this  feeling  of  the  President  as  is
 shown  by  the  names  that  I  read  out,
 reflects  the  agony  of  the  nation,  है
 would,  in  this  connection,  draw  our
 attention  to  the  President’s  Address  to
 the  Joint  Sitting—paragraph  9.  Sum-
 ming  up  of  what  has  been  happening
 in  the  course  of  the  last  one  year,  he
 said:

 “In  some  areas  of  national  life,  the
 suppressed  feelings  of  the  people
 have  found  expression  in  various
 forms  of  protests  and  agitations.  ‘he
 removal  of  restrictions  has  been
 utilised  by  some  sections  to  indulge
 in  acts  of  violence,  intimidation.  a

 This  is  the  picture  he  has  stated.  He
 has  stated  various  forms  of  protests
 and  agitations.  He  has  stated  tkat
 there  are  acts  of  violence,  intimida-
 tion  and  sabotage.  He  has  given  nia
 own  reasons.  He  has  spelt  out  the
 Government  reasons.  Apart  from  that
 the  fact  is  that  in  the  course  of  last
 year,  what  has  happened  has  been
 emphasized  and  underlined.  This  is
 what  exactly  will  be  done,  he  has  stated
 elsewhere.

 I  have  got  before  me  a  long  cata-
 logue  of  events  which  have  been  tak-
 ing  place  in  the  course  of  the  last  one
 year  beginning  with  the  firing  in  the
 coalfields  in  Bihar,  a  long  catalogue
 of  events  have  been  mentioned.  Many
 people  have  been  killed.  Accidents  are
 taking  place.  We  can  analyse  them
 into  three  or  four  categories.  One  {s
 acts  of  violence  and  intimidation.  This
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 [Shri  com  M,  Stephen}
 can  be  further  classified  into  two.  Oe
 is  criminal  acts  against  common  citi-
 zen  by  criminals  which  would  mean
 murders,  dacojties  thefts  which  are
 happening.  The  facts  are  very  very
 clear  and  the  official  reports  themselves
 make  out.  I  am  instancing  only  at  two
 places.  One  is,  there  was  a  write  up
 on  ‘1-1-1978  in  the  Patriot  and  the
 write-up  said:

 “Never  before  have  the  lives  and
 homes  of  the  citizens  of  capital  been
 so  insecured  as  it  was  in  ‘1977.  The
 year  was  also  marked  by  complete
 break-down  of  the  law  and  ovder
 machinery  arising  both  from  public
 distrust  in  the  Delhi  Police  as  well
 as  the  severe  demoralisation  among
 the  police  force  itself.  The  statistics
 Speak  for  themselves.”

 The  number  of  murders  and  all  that
 is  given.  A  large  number  is  stated
 here  and  I  do  not  want  to  give  any
 comparative  figures.  1976—120,  977—
 275—Number  of  murders.  Attempted
 murders  li]  and  204.  A  large  cata-
 logue  is  given.

 “Coming  to  Agra  District,  the
 crime  figures  for  977  as  released
 at  the  end  of  the  year  press  briefing
 were  as  follows.

 Cognizable  offences—23,553.  cuc-
 ing  the  year.  There  were  6f9
 dacoities.—robberies—929.

 This  works  out  to  50  murders..”
 There  have  been  60  dacoities  and  70
 robberies  a  month  in  these  five  dis-
 tricts.  In  Agra  alone,  8,476  crimes
 were  committed.  This  works  out  to
 an  average  of  23  serious  offences  per
 day.

 These  are  cases  of  criminals  attack-
 ing  the  common  citizen.  There  is  a
 sense  of  insecurity  and  anybody  who
 is  staying  in  the  capital  will  concede
 that.  I  for  one  am  receiving  com-
 munications  every  day  and  I  have  9
 very  huge  file  in  my  office  which
 speaks  of  this  sort  of  attack  and  no
 help  forthcoming.  This  is  the  situa-
 tion  as  far  as  this  category  is  con.
 cerned.
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 The  next  category  is  the  crimes  ‘ak-
 ing  place  by  clashes  between  classes
 and  classes.  We  have  had  occasions
 to  discuss  this  sort  of  crimes,  the  a‘-
 tacks  on  the  Harijans  and  the  depressed
 clazses.  We  have  had  many  occasions.
 to  discuss  it.  Again,  we  had  the  iaci-.
 dent  in  Sambhalpur,  the  disturbances.
 that  we  had  there.  Recently,  there
 was  a  clash  between  one  class  of  neo-
 ple  and  another  class  of  people  jn
 Amritsar.  There  is  an  allegation  by one  section  of  people  that  the  police
 did  not  give  them  any  help  and  a  ue-
 mand  for  g  judicial  inquiry  has  come.
 Here,  we  find  one  peculiarity.  In  the
 first  class  of  cases,  you  find  a  peculiari-
 ty—the  common  citizen  does  not  get  2
 proper  protection  against  criminals  and.
 those  crimes  are  increasing.  About
 the  second  class  of  cases,  a  particular
 clasg  of  people  attack  another  class  of
 people  and,  if  the  class  of  people  who
 are  attacked  are  the  Harijans  and  the
 depressed  classes,  the  police  protec-.
 tion  is  not  forthcoming  and  they  are
 being  suppressed.  They  are  feeling.

 complete  helplessness.  A  large  number
 of  killings  had  taken  place  in  ihe
 meanwhile.

 As  per  the  answer  given  in  Rajya
 Sabha,  a  total  number  of  8,214,  inci-
 dents  of  attacks  on  the  members  of  the
 Scheduled  Castes  were  reported  from
 different  parts  of  the  country  between
 March  and  September,  ‘1977.  This  in-
 formation  was  given  in  the  Rajya
 Sabha.  Then,  25  cases  of  murders
 of  members  of  the  Scheduled  Castes
 had  been  reported  by  the  State  and
 Union  territories  since  March,  1977.  A
 break-up  of  figures  is  now  before  me.
 In  Madhya  Pradesh,  the  Chief  Minister
 said  that  405  Harijans  within  tne
 course  of  0  months  were  murdered
 in  that  area.  Therefore,  these  attacks,
 murders  and  rapes  against  these  peo-
 ple  are  taking  place.  The  rape  cases
 during  the  above  period  are  736  in
 which  Harijans  are  involved  as  the
 victims.

 What  I  am  submitting  is  the  second
 class  of  cases  where  the  unarmed  peo-
 ple,  the  depressed  classes  are  attacked



 ‘and  they.  are  feeling  helpless.  No  help
 is  forthcoming.  We  have  had  a  number
 of  discussions  on  that.  I  do  not  want
 to  go  further  about  that.

 Now,  coming  to  the  third  class  of
 eases,  the  President’s  Address  men-
 tions  about  protests  and  agitations.
 This  is  something  which  was  conceded.
 ‘We  have  got  a  large  number  of  work-
 ing  people.  It  begins  from  the  date
 8-6-1977  where  in  Delhi  Rajdhani
 mines  the  police  opened  fire.  In  an-
 other  public  sector  unit  in  Bailadila
 which  was  discussed  through  a  Calling
 ‘Attention  Notice  the  police  opened
 brutal  fire  and  many  workers  were
 killed.  Very  recently,  on  3-4-i978,
 what  has  happened  in  Pantnagar,

 wwhat  has  happened  to  the  workers  in
 the  Agricultura]  University  which  is  a
 governmental  institution,  a  public  sec-
 tor  unit,  is  a  common  knowledge.  I
 do  not  want  to  go  into  the  details  of
 it.  The  brutality  of  the  whole  th'ng
 is  so  apparent.

 Again,  in  the  private  sector  where
 our  working  class  people  are  coming
 forward,  the  police  are  coming  up
 against  them.  The  situation  is  taking
 place  where  the  industrial  unrest  is
 fast  spreading.

 श्री  एज०  एल०  पटबारी  (मंगलदाई  sg)  :

 कर्नाटक  शोर  उान्ध  क्र.  भी  बत.  दीजिए  t

 MR.  CHAIRMAN:  Please’  4०7५
 interrupt  we  have  very  little  time.

 jl  am  now  classifying  one  by  one.  Come
 on  to  the  state  of  students,  the  next
 class.  Campus  unrest  is  taking  place.
 How  this  is  to  be  dealt  with  is  82
 different  matter?  But  the  fact  is  that
 as  far  as  working  people  are  concern-
 ed,  unrest  is  moving  up;  as  far  as
 SC&ST  are  concerned,  unrest  is  moving
 up.  Andhra  Pradesh  is  no  exception.
 Karnataka  is  no  exception.  Janata
 party  is  no  exception  and  so  on  I  am
 onty  pointing  out  my  figures....
 (Interruptions)

 भी  एच०  एल०  पटथारी  :  यह  भाप
 करवाते  है  ।  मैं  प्रमाण  देता  हूं  कि  यह  भाप
 करवाते  है  ।  मैं  प्रमाण  दे  सकता  हूं  ।
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 ott  सौगत  राव  (अरकपुर)  :  बापको
 क्या  जनता  पार्टी  से  भाषण  देने  का  मौका  नहीं
 मिलता  हूँ?

 MR.  CHAIRMAN;  You  speak  when
 your  turn  comes.

 SHRI  C.  M.  STEPHEN:  From  one
 end  of  the  country  to  the  other,  as  tar
 as  these  people  are  concerned,  the
 working  people  are  concerned  and  the
 agriculturists  are  concerned,  this  un-
 rest  is  taking  place.  As  far  as  stu-
 dents  are  concerned,  this  unrest  is
 taking  place.  Wherever  unrest  is  tax-
 ing  place,  police,  in  so  many  places,
 are  either  using  tear-gas  or  opening
 fire  and  students  are  being  kilied.  ‘Lhis
 is  taking  place  one  after  another.

 MR.  CHAIRMAN:  You  have  taken
 7  minutes;  three  minutes  are  left.

 SHRI  C.  M.  STEPHEN:  I  started  only
 at  6.10.

 (Interruptions)

 MR.  CHAIRMAN:
 on.

 All  right  carry

 SHRI  0.  M.  STEPHEN:  It  is  only
 6.25.  Now,  as  far  as  agricultural  rac-
 tor  is  concerned,  you  know  what  has
 happened  in  U.P.  They  are  asking  for
 a  price  protection.  They  came  out  in
 a  big  agitation.  We  had  an  occasion
 to  discusg  it  here.  And  what  happened
 in  Lucknow  we  know.  Now  there  also,
 this  unrest  is  taking  place.  The  ooint
 I  am  emphasising  is  this  that  unrest
 has  become  a  regular  feature.  This
 is  a  matter  about  which  not  only  the
 Opposition  is  saying  something  put  it
 has  been  felt  by  everybody  in  this
 House,  every  section.  What  was  under.
 lined  by  the  President  of  India.  repre-
 sents  a  consensus  of  the  general  ‘ecl-
 ings.  Let  us  take  note  of  it  rather
 than  pointing  an  accusing  lgure
 against  each  other.  Then  how  to  meet
 this  is  a  question.

 There  I  am  pointing  out  that  ‘he
 Janata  Party  had  a  commitment  te
 fore  the  people.  The  Janata  party's
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 commitment  is  what.  They  said  in
 their  election  manifesto  as  follows:—

 “If  all  else  fails,  the  ultimate
 guarantee  of  democracy  and  _  the
 final  safeguard  against  exploitation
 and  abuse  of  power  is  Satyagrah  or
 peaceful  non-violent  resistance.”

 They  gave  a  charter  which  says:
 “To  generate  fearlessness  and  re-

 vive  democracy.  Janata  Party  will
 ensure  a  right  of  peaceful  and  non-
 violent  protest.”

 Two  things  were  promised  by  them.
 One  is  non-violent  protest  and  the
 other  is  non-violent  resistance.  Non-
 violent  resistance,  lawful  resistance—
 non-violent  resistance  and  the  pro-
 test.  But  the  President  of  India  in
 his  last  speech  came  out  with  a  new
 projection.  He  said:

 “While  any  aggrieved  section  is
 welcome  to  seek  redress  of  its  legiti-
 mate  grievances  through  constitu-
 tional  channels  open  to  it,  the  Gov-
 ernment  cannot  obviously  permit
 lawlessness  and  violence.  Stringeut
 deterrent  action  wili  be  taken  against
 those  indulging  in  them.”

 lam  reading  out  this  for  two  pui-
 poses.  One  is  that  let  not  the  Cen-
 tral  Government  say  that  this  is  a
 law  and  order  matter  and  the  Stale
 alone  is  concerned  with  it.  He  has
 stated,  “Stringent  action  will  be  taken.”
 Government  of  India  says.  With  res-
 pect  to  whom?  With  respect  to  any-
 body  who  is  a  threat  to  India,  because
 that  way  it  has  become  a  central
 matter;  it  has  become  a  central  con-
 cern.  How  is  it  that  stringent  deter-
 rent  action  will  be  translated  into
 action?  Look  at  Pantnagar.  What  has
 happened  there?  Many  reports  39५3
 come.  I  do  not  want  to  go  into  de-
 tail.  I  can  understand  if  an  agitated
 mob  is  coming  and  the  police  is  fac-
 ing  them.  This  is  what  has  happened.
 Not  only  we  but  Mr.  Dinesh  Singh  ct
 the  Janata  Party  came  out  with  a
 statement  wu  lying  gru  things
 of  what  had  happened;  the  people  wno
 were  shot  dead,  who  are  struggling
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 with  ‘their  hard  life,  they  had  their.
 brains  blown  out;  their  .  abdomens
 were  taken  away.  We  saw  this  victurc
 in  a  paper.  A  labourer  was  being
 dragged  on  his  foot  with  8-9  policemen
 around  him.  That  appeared  in  the
 Hindustan  Times.  A  dog's  garter  will
 be  given  a  greater  respect.  We  have
 lost  all  respect  for  human  life;  we
 have  lost  all  respect  for  even  the
 human  dead  bodies;  we  have  degener-
 ated  to  that  extent.  How  is  it  that
 we  have  come  to:  this  degeneration?
 You  started  with  a  promise  of  right  to
 democratic  protest,  you  started  with  a
 promise  of  right  to  resistance,  but  at
 the  slightest  show  of  resistance,  we
 know  what  ig  happening.  Everyoody
 has  become  trigger-happy.  I  am  not
 blaming  the  police  for  this,  because
 the  police  acts  differently  in  different
 situations.  The  political  authority  is
 answerable  for  this  sort  of  situation.
 The  political  authority  has  permitted
 it  and  they  are  acting  accordingly.  This
 is  what  I  am  pointing  out.  The
 brutalities  which  we  are  witnessiag
 every  day  are  beyond  measure,  be-
 yond  conception.

 The  President  stated  that  the  sup-
 pressed  feeling  of  the  people  were  to
 find  expression.  Is  that  the  only  rea-
 son?  One  year  has  gone  by.  Are  the
 suppressed  feeling  of  the  people  now
 coming  out  and  with  that  will  every-
 thing  be  over?  Don’t  you  realise  that
 on  the  economic  front,  on  the  social”
 front  and  on  every  front,  the  common
 man  has  got  a  great  grievance  and  he
 is  coming  forward.  Don't  say  again  and
 again  the  political  parties  are  engineer-
 ing  it.  No  political  party  is  engineer-
 ing  all  this,  They  are  coming  on  and
 without  any  real  show  of  real  gitua-
 tion  or  provocation,  the  trigger-happy
 police  are  let  loose  and  they  are  shoot-
 ing  the  people.  Where  police  protec.
 tion  is  needed,  it  is  not  there;  where
 Harijans  are  involved,  no  policeman  js
 there;  where  the  Harijan  women  are
 raped  no  police  protection  is  there,
 but  wherever  about  hundred  students
 come  up,  immediately  the  police.  is
 there;  where  the  workers  come  up,
 immediately  the  police  is  there,  The



 first.  atep.ts  that  ‘the  trigger-happy
 guts  are  used:  This  is  the  situation
 which  is  coming  up.  oS

 I  am  trying.  to  emphasise  two  is-
 pects.  One  is  the  unrest  that  8
 brewing.  Do  not  cover  up  this  by
 saying  that  this  is  because  of  the  past.
 You  cannot  put  things  under  the  car-
 pet  for  long.  This  ig  coming  in  a  tig
 way  and  the  way  you  are  going  to
 deal  with  this  is  the  question.  The
 basic  problems  will  have  to  be  3atis-
 fied;  the  democratic  protest  that  yau
 permit,  you  must  permit  it  in  a  proper
 manner.  This  has  happened  because
 there  are  four  matters.  One,  there  is
 erosion  of  faith  in  the  efficiency  of  the
 administration  and,  therefore,  this  law
 and  problem  is  coming  up.  There  is
 an  erosion  of  faith  in  the  impartiality
 of  the  administration  in  the  matter  of
 clash  between  the  exploiters  and  the
 exploited.  Therefore,  the  exploited
 people  come  up.  ‘There  is  an  erosion
 of  faith  in  a  positive  policy  of  the
 Government  in  labour  matters.  I  could
 say  that  if  you  had  a  positive  policy
 against  the  labour,  the  labour  will
 understand  and  the  labour  will  take
 it  in  a  particular  position.  If  you
 have  got  a  positive  policy  in  theic
 favour,  the  labour  will  cooperate  even
 with  a  capitalist  Government.  But  if
 you  do  not  have  a  positive  policy,  the
 Jabour  will  act  in  a  different  manner,
 because  they  do  not  know  what  your
 line  is.  There  is  erosion  of  their  faith
 in  the  policy  of  the  Government  in
 labour  matters  and  there  is  an  erosion
 of  faith  of  the  people  in  the  capacity
 of  the  Government  to  solve  the  basic
 problems.  Therefore,  the  persons  who
 are  suffering  are  becoming  desperate.
 You  meet  them  with  your  firing  ex-
 pedition,  killing  hundreds  of  people.

 Then,  again  there  is  a  strengthening
 ot  the  faith  of  the  exploiting  class  in
 the  protection  that  they  can  get  at
 the  hands  of  the  Government.  On  the
 one  hand,  there  is  erosion  of  faith
 in  the  protecting  hands  as  far  as  ‘hs
 depressed  is  concerned,  on  the  other
 hand,  there  is  the  strengthening  of  the
 faith  in  the  exploiting  class  that  they
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 will.  get_a  protecting  hand  in  the
 authority  that  be.

 This  is  the  picture  and  if  this  pic.
 ture  does  not  change,  things  will  be
 come  much  more  difficult.  In  Amritsar
 the  accusation  is  that  the  minority  is
 being  attacked;  I  have  no  opinioi.
 either  way,  They  der.and  a  judicial
 enquiry.  In  Pant  Nagar,  an  enquiry under  the  Commission  of  Enquiry  Act
 is  asked  for.  The  police  has  murdered
 people  there  without  any  provoca- tion.  For  everything,  there  is  a  Con
 mission  of  Enquiry,  not  merely  a
 judicial  enquiry.  I  am  asking:  Why
 don't  you  institute  an  enquiry  under
 the  Commission  of  Enquiry  Act?  39
 you  want  to  protect  a  policeman  :f  he
 has  behaved  without  your  permission
 in  a  brutal  manner?  Do  you  want  to
 protect  a  policeman  who  has  killed
 your  own  brethern  and  has  dealt  with
 the  dead  bodies  in  a  manner  which
 will  defy  even  the  manner  in  which
 you  will  treat  the  dog  which  is  dead.
 Are  we  not  human  being,  the  _per-
 sons  who  are  struggling?  Are  you  to
 break  their  thumb  and  the  brains  to
 come  out?  The  man  with  his  wounds
 is  struggling  and  you  rip  his  abdomen
 and  you  take  him  to  charcoal  area
 burn  him  and  suddenly  the  whole  area
 is  burnt  up  and  you  churn  it  up  with
 a  tractor.  Are  we  human  beings?  Are
 we  civilised  beings?  Are  we  to  do
 that  sort  of  thing?  is  it  not  necessary to  find  out  the  culprit  and  the  hands
 which  are  behind  it?

 I  am  only  pointing  it  out,  it  is  not
 as  if  the  Central  Government  is  not
 responsible  for  this.  4  have  only  to
 remind  you  that  Mr.  Gharan  Singh, the  Home  Minister,  on  a  previous
 occasion  owned  up  the  responsibility for  the  whole  thing.  When  the  Lucknow
 incident  came  he  made  this  announce-
 ment  here:

 “But  I  may  add  that  whatever  tne
 status  of  the  individual  concerned  if
 he  contravenes  law  legal  proceed-
 ings  will  be  taken  against  him  whe-
 ther  he  is  a  leader  of  the  Congress
 Party  or  the  Janata  Party.”
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 A  good  postulation,  welcome.  Lhe
 question  is  if  this  ig  the  State  subject.
 how  could  you  make  this  announce
 ment?  You  could  make  this  announce-
 ment  because  you  are  the  directing
 hand  behind  it.  You  directed  it.  These
 things  are  happening.  So  long  as  you
 are  fiere  we  are  saying  that  the  Hari-
 jan  has  received  only  4  per  cent  of
 the  share  of  the  crime  that  is  com-
 mitted.  Whereas  its  population  is  5
 per  cent,  if  l4  per  cent  more  is  due,
 if  that  is  the  attitude,  then  that  section
 will  lose  all  faith  in  the  protecting
 hands  of  this  Government.  That  is
 what  is  taking  place  in  this  country.

 The  President  has  given  expression
 to  his  feeling  of  agony—deep  and
 frustrating.  so  that  the  leaders  of  the
 nation  may  contemplate.  Let  us  take
 note  of  it.

 I  am_  concluding.
 With  these  words  I  move  the  motion

 for  the  acceptance  of  the  House.
 MR.  CHAIRMAN:  How  can  I  hear~

 two  voices.
 SHRI  SAMAR  GUHA  (Contai):  I  am

 on  a  point  of  order.  The  hon.  speaker
 -—the  leader  of  the  Opposition  has
 dragged  the  President  of  India  in  the
 course  of  his  speech  which  is  not  the
 precedent  of  this  House  nor  the  con-
 vention,  that  the  President  should  be
 dragged  in  any  of  the  discussions  here.
 Therefore,  that  aspect  you  should  ex-
 amine  and  if  you  find  that  it  is  wrorg,
 that  may  be  expunged.  I  am  talking
 onty  of  that  part.

 SHRI  K.  GOPAL  (Karur):  We  start
 with  the  Motion  of  Thanks  for  tke
 President.  Why  are  you  objecting?
 Why  do  you  say  that  we  bring  in  the
 name  of  the  President?

 MR.  CHAIRMAN:  You  are  wasting
 the  time  of  the  House,

 SHRI  SAMAR  GUHA:  Motion  of
 thanks  comes  from  the  Members  of
 Parliament  in  the  Parliament  itself.  It
 is  a  different  category.  Whatever
 opinion  he  has  expressed  outside,  we
 have  not  ascertained  it.  Only  the

 (Interruptions)

 AP  “ab;  मुझ

 newspaper  Has  given  it..  He  has  ‘not
 communicated  anything—Prime  Minia-
 ter  or  the  Home  Minister.  It  is  ebso-
 lutely  wrong.

 Unterruptionsy

 ett  नाथ  सिंह  (दोसा)  :  मान्यवर,
 दो  घंटे  इस  पर  हमें  मिले  हैं  भौर  झभी  करीब
 आधा  घंटा  मातनीय  सस्‍्टीफन  बोले  t  इतना
 समय  शअझगर  झाप  एक  व्यक्ति  को  देंगे  तो
 कंसे  सब  लोग  बोल  पायेंगे  ?

 MR.  CHAIRMAN:  Motion  moved:
 “That  this  House  do  consider  the

 law  and  order  situation  prevailing
 at  present  in  different  parts  of  the
 country  which  is  causing  concera.”

 सभापति  महीदय  :  श्री  जी०  पी०  मइल
 ने  नोटिस  दिया  हे  सब्स्टीटद्यूट  मोशन  मूव
 करने  के  लिये  v  क्या  आप  मूव  करेंगे  ?

 श्री  Wto  to  मंडल  (साधेपुरा)  :

 जीहां।  मैं  प्रस्ताव  करता  हूं  :

 कि  मूल  प्रस्ताव  के  स्थान  पर,  निम्न-
 लिखित  प्रतिस्थापित  किया  जाये,  भर्थात  —

 “कि  यह्‌  सभा  देश  के  विभिन्न  भागों  में
 विधि  तथा  वध्यवस्था  की  वर्तमान  स्थिति:
 पर,  जो  चिन्ताजनक  है,  विचार  करने  के
 बाद  सिफारिश  करती  है  कि  स्थिति  को

 सुधारने  के  लिये  समुचित  उपाय  किये
 जायें  i”  (t)

 MR.  CHAIRMAN:  Please  see  Rule
 352—

 “A  member  while  speaking  shall
 not—

 (i)  refer  to  any  matter  of  fact
 on  which  a  judicial  decision  .y

 pending;
 (vi)  use  the  President’s  name

 for  the  purpose  of  influencing  the
 debate;”

 SHRI  C.  M.  STEPHEN:
 a  statement  by  him.

 it  is  only
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 SHRI  SAMAR  GUHA:  What  is  the
 ruling?

 MR.  CHAIRMAN:  The  ruling  is
 reserved.  Please  sit  down.  Now,
 Shri  Vinayak  Prasad  Yadav.

 sit  ferrets  प्रसाद  यादव  (सहरसा):
 सभापति  महोदय,  मैं  प्रस्ताव  करता  हूं  :

 कि  मूल  प्रस्ताव  के  स्थान  पर,  निम्न-
 लिखित  प्रतिस्थापित  किया  जाये,  भ्रर्थात्‌

 “कि  यह  सभा  देश  कें  विभिन्न  भागों  में
 विधि  तथा  व्यवस्था  की  वर्तमान  स्थिति  पर,

 'जो  चिन्ताजनक  है,  विचार  करने  के  बाद
 केन्द्रीय  सरकार  को  निदेश  देती  है  कि  वह
 भ्रविलम्ब  राज्यों  के  मुख्य  मंत्रियों  और
 पुलिस  मंत्रियों  का  सम्मेलन  बुलाकर  उन्हें
 विधि  तथः  व्यवस्था  की  बिगरड़ती  हुई
 स्थिति  को  रोकने  के  लिये  कारगर  कदम
 उठाने  की  हिदायत  दे  vr  (2)

 शी  हक  देव  सारायण  यावज  (मधुबनी)  :
 सभापति  महोदय,  मैं  प्रस्ताव  करता  हूँ  :

 कि  मूल  प्रस्ताव  के  स्थान  पर,  निम्नलिखित
 प्रतिस्थापित  किया  जाये,  अर्थात्‌  —

 ग्ग्कि  यह  सभा  देश  के  विभिन्न  भागों  में
 विधि  तथा  व्यवस्था  की  वर्तमान  स्थिति  पर,
 जो  चिन्ताजनक  है,  विचार  करने  के  बाद
 सरकार  से  अ्रनुरोध  करती  है  कि  देश  के
 भीतर  हिसा,  प्रराजक॒ता  और  प्रव्यवस्था
 फैलाने  वाली  तानाशाही  प्रवृत्ति  की  गुप्त
 गोजना का  पता  लगा  कर  इस  सम्  लि
 में  सख्त  कदम  उठाये  शोर  राजनीति  क
 झाड़  में  हिंसक  तत्वों  को  संरक्षण  देने  वाली
 शक्षितयों  के  विरु&  कठोर  कार्यवाही
 करे  I”  (3)
 SHRI  PABITRA  MOHAN  PRA-

 DHAN  (Diogarh);  I  beg  to  move:

 That  for  the  origina)  motion,  the
 following  be  substituted  namely:

 "This  House,  having  considered
 the  law  and  order  situation  prevail-
 ing  at  present  in  different  parts  of
 the  country  which  is  causing  con-
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 "cern;  urges  upon  both  the  States  and
 Central  Governments  to  take  neces-
 sary  steps  to  put  an  end  to  it.”  (4)

 शौ  राम  बिलास  पासबान  (हाजीपुर)  :
 सभापति  महोदय,  मैं  प्रस्ताव  करता  हूं  कि  मूल
 प्रस्ताव  के  स्थान  पर  निम्नलिखित  प्रतिस्थापित
 किया  जाये,  अर्थात्‌

 “कि  यह  सभा  देश  के  विभिन्न  भागों  में'
 विधि  तथा  व्यवस्था  की  वर्तमान  स्थिति
 पर,  जो  चिन्ताजनक  है,  विचार  करने
 के  बाद  सिफारिश  करती  है  कि  सरकार
 विधि  तथा  व्यवस्था  की  स्थिति  में

 सुधार  करने  के  लिये  निम्नलिखित  पगा
 उठाये  :

 q)  पुलिस  सेवा  नियमों  में  सुधार;

 (2)  भझ्राथिक  विषमता  को  दूर
 करना;  श्लौर

 (3)  रोजगार  के  भ्रप्तिकार  को  मूलः
 अधिकारों  में  सम्मिलित  करने
 के  लिये  संविधान  में  संशोधन
 करना।”  (5)

 श्री  कंवर  साल  गुष्त  (दिल्ी  सदर)  :
 सभापति  महोदय,  मैं  श्राशा  करता  था  कि  लीड<
 श्राफ  दि  झआपोजीशन  इस  बहस  का  स्तर  ऊंचा
 रखेंगे।  लेकिन  मुझे  उनका  श्राध  घंटे  का
 भाषण  सुनने  के  बाद  बहुत  निराशा  हुई।
 उन्होंने  यह  ज़ाहिर  करने  की  कोशिश  की  कि
 जनता  पार्टी  के  पावर  में  ञ्राने  क ेबाद  एक  साल
 के  दौरान  ये  सब  भ्रत्याजार  बढ़े  हैं।  मैं  उनसे

 पूछना  चाहता  हूं  कि  जिन  राज्यों  में  जनता  पार्टी
 का  शासन  है,  कया  सिफ़े  वहीं  पर  क्राइम्श  भौर
 फ़ायरिंग  हुई  हैं,  या  जिन  राज्यों  में  दूसरी  पार्टियों
 का  शासन  है,  वहां  भी  ऐसी  घटनायें  हुई  हैं  ?

 जो  कुछ  हुआ  है,  झगर  माननीय  सदस्य  उसको
 पार्टी  का  सवाल  बना  देते  हैं,तों  उसका  मतलब

 यह  है  कि  वह  तथ्यों  की  तरफ़  ध्यान  नहीं  देते

 हैं,  बल्कि  एक  पोलिटिकली  माटिवेटिड  बात

 कहते  हैं।
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 [श्री  कंबर  लाल  गुप्त]
 मैं  हैदराबाद  में  था  |  वहां  पर  भ्रठा रह  साल

 की  एक  मुस्लिम  लड़की  को  पुलिस  वालों  ने
 जैल  में  डाल  कर  रेप  किया,  और  उसके  बाद  जब
 उसका  हसबैंड  वहां  पर  गया,  तो  उसे  भी  कत्ल
 कर  दिया  |  उसके  बाद  सारे  शहर  में  आग  लग
 गई,  हड़ताल  हो  गई।  क्या  माननीय  सदस्य
 इसको  ठीक  समझते  हैं  ?

 8.42  hrs.
 {Surx  Dareenpranate  Basu  in  the

 Chair}.

 तामिलनाडु  में  क्‍या  हुआ,  झ्रान्ध  प्रदेश  में  क्या
 हुभा,  मैं  उसमें  नहीं  जाना  चाहता  हूं  1  भ्राख़िर
 ला  एंड  आर  मुख्यतः  राज्यों  का  ही  विषय  है,
 वह  केन्द्र  का  विषय  नहीं  है।  लेकिन  सवाल  यह
 है  कि  जहां  पर  जनता  पार्टी  की  सरकारें  हैं,
 वहां  पर  ही  ये  क्राइम्ज  वर्ग-ह  हुए  हैं,  या  सारे
 देश  में  यह  हालत  है।  चाहे  हरिजनों  श्र
 आदिवासियों  पर  अत्याचार  हों,  लेबर  श्रनरेस्ट
 हो,  यूनिवर्सिटी  में  झगड़ा  हो,  या  झाम  क्राइम्ज्ञ
 बढ़  रहे  हों,  जहां  जनता  पार्टी  की  सरकार
 है,  या  कांग्रेस  (झाई)  की  सरकार  हैं,  या
 ए०भाई०ए०्डी०एम०के०  की  सरकार  है,
 या  कांग्रेस  की  सरकार  है,  सब  जगह  करीब
 करीब  एक  जैसा  वातावरण  है।  मेरे  पास  समय
 नहीं  है,  वर्ना  मैं  महाराष्ट्र  के  चीफ़  मिनिस्टर
 साहब  का  बयान  पढ़  कर  सुनाता,  जिसमें
 उन्होंने  स्वयं  कहा  है  कि  लाखों  मजदूर  बेकार
 हैं,  वहां  पर  हड़ताल  है,  लादी-चार्ज  हुश्रा,
 बड़बड़  हुई  |  माननीय  सदस्य  इन  घटनाओं  को
 पोलीटिसाइज़  करते  हैं,  भर  यही  एक  सब  से
 बड़ा  कारण  है  कि  देश  में  लालैसनेस  फल  रही
 है।

 मैं  मानता  हूं  कि  जनता  पार्टी  से  लोगों  को
 बहुत  झाशायें  थीं,  और  इसी  वजह  से---उन्होंने
 जनता  पार्टी  का  पूरी  तरह  से  समर्थन  किया  था  ।
 जितनी  थे  आशा  करते  थे,  शायद  एक  साल  में
 हम  उतना  नहीं  कर  पाये।  हो  सकता  है  कि
 इससे  ये  कुछ  निराश  हुए  हों  ।  लेकिन  केवल  वह
 कारण  नहीं  है।  कारण  यह  है  कि  भठारह  महीने
 तक  सारा  देश  एक  जेल  रहा,  उसके  बाद  जम

 APRIL  i  उमा

 हमले  हर  एक  को  ्वतंज्ञता दी,  राइट  आफ़
 'डिलेंट  दिया,  तो  लोगों  को  झपनी  शिकायतों
 और  तकलीफ़ों  को  वैन्टीलेट  करने  का  मौका
 मिला

 झाप  कहेंगे  कि  इमजेंसी  से  पहले  क्‍या  बात
 थी।  मैं  कहना  चाहता  हूं  कि  'इमजेंसी  से  पहले
 मोर  ब  में  भी  फ़्के  है--भाज  जैसी  स्थिति
 पहले  कभी  नहीं  थी।  हम  झ्ापोज़ीशन  पार्टी  में
 थे,  लेकिन  हमने  कभी  भी  वायलेंस  को  नहीं
 उभारा  |  हमने  कहा  कि  झगर  हम  सरकार  से
 लड़ाई  करंगे  तो  नान-वायलेंट  मीन्ज़  से  करेंगे,
 कांस्टीट्यूशनल  मीन्ज  से  करेंगे।  मैं  इन्दिरा  जी
 को  क्वोट  कर  रहा  हूं  7  मेरा  कहना  यह  है  कि
 आज  एक  साजिश  है,  कैलकुलेटेड  प्रीप्लान्ड
 साजिश  है  जिसमें  कांग्रेस  (श्राइ)  जझौर  उसकी
 नेता  इंदिरा  जी  यह  साबित  करना  चाहती  हैं
 कि  देश  को  चलाने  का  एक  ही  तरीका  है--
 डिक्टेटरशिप  और  एमर्जेसी,  और  जो  कुछ
 उन्होंने  किया  था  वह  ठीक  किया  था।  मैं
 इंदिरा  जी  को  कोट  करना  चाहता  हूं  ।  मेरे  पास
 तथ्य  हैं  और  यह  कहना  भी  गलत  है  कि  केवल
 अभी  यह  ज्यादा  हुआ  है।  मैंने  एक  सवाल
 चौधरी  चरण  सिंह  से  किया  था  कि  एमर्जेसी  के
 दिनों  में  कितनी  जगह  फार्यारेंग  हुई  और  कितने
 आदमी  मरे,  उसका  लिखा  हुआ  जवाब  मेरे
 पास  आया  है---एमर्जेंसी  के  दिनों  में  343  बार
 फार्यरिंग  हुई  शौर  78  प्रादमी  मारे  गये
 जिसकी  चर्चा  अ्रखबारों  में  नहीं  हुई  भ्राज  तो
 प्रेस  स्वतंत्र  है,  श्राज  प्रेस  कुछ  भी  लिख  सकता
 है,  भ्रदालतें  कुछ  भी  कह  सकती  हैं।  इसलिए
 भी  यह  लगता  है  कि  ज्यादा  हो  रहा  है।
 स्टीफेन  साहब  को  भी  ग्राश्चय  लगा  होगा  यह
 जान  कर  कि  323  बार  पुलिस  फायरिंग  करे
 7  महीने  में,  यह  आपको  भी  शायद  विश्वास

 नहीं  होगा  भौर  इधर  वालों  को  भी  नहीं  होगा
 लेकिन  यह  रेकार्ड  को  चीज  है  भौर  वैसे  ह््प्रा
 कितनी  ही  बार  होगा,  शायद  बहुत  सी  जगह पर
 लिखा  भी  नहीं  गया  होगा।  मैं  इंदिरा  जी  को
 कोट  कर  रहा  हूं।  इंदिरा  जी  जब  पकड़ी  गईं
 भौर  “छूटीं  तो  वहां  मिठाइयां  बांटी,  बह  तो
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 ठीक  है।  बड़े  खुश  हुए,  मिठांइयां  बांटी  गईं,
 बहुत  झच्छां  है  लेकिन  5  भरेक्तूबर,  :977  को
 उन्‍होंने  अम्बेई  में  क्या  कहा---

 “Sweats  were  distributed  among
 newsmen  and  Mrs.  Gandhi’s  suppor-
 ters.  Earlier  addressing  a  crowd
 on  the  lawng  of  his  residence  Mrs.
 Gandhi  told  them  that  in  future  if
 such  things,  viz.,  arrests  happen  do
 not  come  to  me  buf  Taunch  a  protest

 ‘in  your  mohala.”

 मेरा  मतलब  यह  है  कि  ्ाज  जो  गलियों  की
 :  राजनीति  है  वह  ररप्स्ता  झाप  दिखा  रहे  हैं  ।
 झाप  एक  बात  कहते  हैं  कि  चरणसिह  जी
 होम  मिनिस्टर  हैं  इसलिए  अत्याचार  हो  रहे  हैं

 You  want  to  make  one  person  a  scape-
 goat,  What  about  your  Chief  Minis-
 ter?  What  about  Mrs.  Gandhi?  Can
 you  deny  when  she  wag  the  Prime
 Minister  there  were  no  atrocities  on
 Harijans?

 यह  एक  श्रजीब  कहानी  है।  हम  लोग  भी
 झपोजीशन  में  रहे  तीस'  साल  तक  लेकिन
 धाप  एक  फ्रस्ट्रेटेड  पालिटिशियन  की  तरह
 से  व्यवहार  कर  रहे  हैं  t

 जनता  ने  भ्रापको  हटा  दिया  लेकिन  झाज
 झाप  कुर्सी  के  बगैर  नहीं  रह  सकते  y  इंदिरा
 जी  की  कोशिश  है  कि  देश  के  श्रन्दर  भ्रशान्ति
 फैलायी  जाय  और  उस  कोशिश  का  यह
 नतीजा  है  कि  श्राज  यह  चीज़  बढ़  रही  है,
 मजदूरों  में  भी  बढ़  रही  है,  विद्यार्थियों  में  भी
 बढ़ी  है  शौर  गली  मुहल्लों  में  भी  बढ़
 रही  है  संजय  गांधी  खड़े  होकर  के  प्रदालत  में
 सरकारी  वकील  को  स्काउंड्रेल  कह  सकते  हैं  Y
 अदालत  में  जाने  के  बाद  इंदिरा  जी  के  साथ
 एक  सेना  की  सेना  जाती  है,  संजय  गांधी  के
 साथ  एक  फौज  की  फौज  जाती  है  शौर
 नारे  लगाती  है  कि  चरण  सिह  मुर्दाबाद,
 सुन्दर  डाक्‌  के  रिश्तेदार  ौर  ऐसे  ऐसे  नारे
 जिनको  कि  कोई  सभ्य  भादमी  सुन  भी  नहीं
 सकता  v  भ्रगर  इंदिरा  जी  के  बारे  में  भी  ऐसे
 तारे  लगें  तो  मैं  उसको  भी  प्रोटेस्ट  करूंगा  कि

 ऐसा  नहीं  होना  चाहिए  ।  लेकिन  वहां
 इस  तरह  के  गंदे  शौर  भद्दे  नारे  लगाए  जाते  हैं.
 झौर  फिर  श्राप  कहते  हैं  कि  शान्ति  होनी
 जाहिए।  वह  शान्ति  कौन  भंग  कर  रहा  है  ?

 मेरा  कहना  यह  है  कि  यह  देश  का  सवाल
 है  ।  इसको  पोलिटिकल  सब्राल  मत  बनाइये,
 इसको  किसी  पार्टी  का  सवाल  मत  बनाइए
 झगर  देश  जिन्दा  है  तो  यह  पार्टी  भी  रह  सकती
 है,  वह  पार्टी  भी  रह  सकती  है  are  देश
 जिन्दा  नहीं  रहेगा  तो  कोई  भी  झादमी  नहीं
 रहेगा  ।  इसलिए  एक  नेशनल  कॉंसेन्सस
 डेवलप  होना  चाहिए  |  उसमें  हम  यह  तय  करें
 कि  कोई  भी  एजीटेशन  हम  करें  उस  में  वायलेंस
 नहीं  होना  चाहिए  ।  राइट  श्राफ  'डिसेंट
 रहेगा  ।  श्राप  प्रोसेशन  निकालियें,  भाषण
 दीजिए,  बयान  दीजिए,  जो  चाहे  कीजिए
 लेकिन  यह  चीज  तय  होनी  चाहिए  कि  वायलेंस
 नहीं  करेंगे  ।  इस'  चीज  के  ऊपर  एक  कान्सेन्सस'
 होना  चाहिए  शौर  मैं  मांग  करूंगा  होम
 मिनिस्टर  से  कि  बहू  पोलिटिकल  पार्टीज
 की  एक  मीटिंग  बुलाकर  इस  तरह  का  कोई
 रास्ता  निकालें  ।  एक  कोड  भ्राफ  कान्‍्डक्ट
 होना  चाहिए  स्टूडेंट्स  क ेलिए,  एक  कोड  झाफ
 कान्डक्ट  होना  चाहिए  लेबर  के  लिए
 एक  कोड  श्राफ  कान्डक्ट  होना  चाहिए
 बाकी  लोगों  के  लिए  ।  झब  लेबर  में  क्‍या
 हो  रहा  है  at  मैं  यह  जानता  चाहता  हं  कि
 कुछ  जगहों  पर  उनकी  मांगें  जायज  हो  सकती
 है  वे  रोटी  के  लिए  लड़ते  है।  मैं  भी  उनका
 समर्थन  करता  हूं  -  लेकिन  किसी  को
 पकड़  बर  भट्टी  के  झस्दर  डाल  देना  और
 उसको  जला  देना,  बया  इसको  श्राप,
 डिफेंड  करेंगे  ?  कितनी  भी  मांग  जायज  हो,
 लेकिन  वायलेंस  को  डिफेंड  नहीं  किया  जा
 सकता  ।  यह  कान्सेन्सस  झापकों  सारे  देश
 में  डेबलप  करना  पड़ेगा  -  हमारी  कई
 साथी  पार्टियां  है  जो  हमारे  कंधे  पर  बैठ  कर
 देश में  वायलेंस  कर  रही  है।  उसके  लिए  भी
 में  चेतावनी  देना  चाहता  हूँ  कि  सरकार  को
 जागरूक  रहना  चाहिए  वे  लोग  जो  हमारे
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 ही  कंघे  पर  बैठ  कर  देश  में  झशान्ति  पैदा
 करना  चाहते  है,  हालाकि  हम  उनके  साथ
 सहयोग  चाहते  है,  उनके  साथ  रैपर्ट  चाहते  है,
 हम  उनके  साथ  दोस्ती  चाहते  है  लेकिन  हम
 यह  नहीं  चाहेंगे  कि  किसी  तरह  की  वायलेंस
 को  बढ़ावा  दिया  जाये।  इसलिए  यह  पालिसी
 भी  साफ  होनी  चाहिए  -  मैं  गृह  मंत्री  जी  से
 कहूंगा  कि  आप  चीफ  सिनिस्टर्स  को  बुलायें,
 उनसे  बातचीत  करें  झौर  इस  बात  की  डीप
 एसालिसिस  की  जानी  .चाहिए  कि  क्यों
 बायलेंस  हो  रहा  है  ।  उसकी  एनालिसिस
 करके  कोई  रास्ता  निकालना  चाहिए  ।

 एक  सुझाव  मैं  और  देना  चाहता  हूं  ।
 'झपने  पंतनगर  में  देखा,  हैदराबाद  में  देखा,
 कहीं  पर  पी  एसी  थी  तो  उसने  अंधाधुंध  गोलियां
 चलाई  शौर  हैदराबाद  में  सी  आर  पी  ने
 चलाई  तो  यह  जो  पैरा-मिलिट्री  फोर्सेज  है
 उनके  काम  करने  के  तरीके  म  और  पुलिस  के
 काम  करने  के  तरीके  में  फर्क  है  1  इन  फोर्सेज
 की  जनता  के  साथ  कोई  रैपर  नहीं  है।  इसलिए
 चाहे  पी  ए  सी  हो,  सी  आर  पी  हो  या  बाडेर
 सिक्‍योरिट  फोर्स  हो  उनके  लिए  श्रापको
 कोई  न  कोई  कोड  बनाना  पड़ेगा  कि  वे  किस
 तरह  से  फंग्शन  करें  किस  तरह  से  जिम्मेवारी
 के  साथ  फंग्शन  करें।  उनको  तो  एक  ही  रास्ता
 झाता  है  तो  कोई  जुलूस  निकलता  हो  तो
 गोली  चला  दो  t  मैंने  हैदराबाद  में  यहीं
 देखा  .

 गृह  मंत्री  (भी  रण  सिह)  :  मैं  भ्रपने
 दोस्त  को  और  माननोय  स्टीफेन  साहब  को
 बताना  चाहता  हूं  कि  चीफ  सिनिस्टर,
 आंध्र नें  मुझ  से  माना  है  कि  सी  भार  पी  की
 मदद  से  ही  वहां  हैदर।बाद  में  शान्ति  कायम

 श्री  कंचर  लाल  गुप्त  :  ठीक  है,  मैं  यह
 नहीं  कहता  कि  सी  ार  पी  का  रोल  नहीं  है  ।
 मेरा  कहना  यह  भी  नहीं  है  कि  पी  ए  सी  का  रोल
 नहीं  है  लेकिन  मेरा  कहना  यह  है  कि  यह  जो

 चैरा  मिलिटरी  'फोसज  है  उनका  जनता  के
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 साथ  सम्पर्क  न  हो  नें  की  बजह  से,  उनको
 किस  तरह  से  इस्तेमाल  किया  जाता  आहिए-
 इस  बारे  में  कुछ  सोचना  चाहिए  |  जब  तक  इस
 बात  को  नहीं  सोचा  जाता  तब  तक  इउकी
 संभावना  ज्यादा  बढ़  जाती  है  कि  इसमें
 मढ़बढ़ी  हो  tv  मैं  तो  कहता  हूं  कि  राइट  झाफ
 डिसेन्ट  होना  चाहिए  भौर  कज  से  कम  फोर्स
 यूज़  होती  चाहिए  ।

 ब  एक  दो  बातें  कह  कर  मैं  झपती  बात्त
 समाप्त  करूंगा  ny

 SHRI  ट  LAKKAPPA  (Tumkur):
 Sir.  I  rise  on  a  point  of  order.  The
 motion  of  Mr.  Kanwar  Lal  Gupta  is
 that  fhe  Taw  and  order  situation  pre-
 vailing  in  different  parts  of  the  country
 ig  causing  concern  but  I  find  he  is
 speaking  against  his  motion.

 st  कंवर  साल  गुप्त  :  मैं  लकप्पा  जी
 का  बहुत  धन्यवाद  करता  हूं  कि  इस  देस
 वातावरण  में  उन्होंने  हमेशा  यह  कह  कर
 लोगों  को  कुछ  हसा  दिया  ।  मैंनें  कभी  यह
 नहीं  कहा  कि  हमारा  कन्सने  नहों  है,  मेरा
 कहना  कि  इसम  राजनीतिक  दलगत  बात
 नहीं  प्रानी  चाहिए  ।  यह  सारे  देश  का  कन्सर्न
 है  T  यह  किसी  एक  पार्टी  का  सवाल  नहीं
 है  ny

 मैं  एक  सीज़  की  ओर  धापका  ध्यान
 दिलाना  चाहता  हूं  ।  हर  चीज़  को  केवल
 पुलिस  हल  नहीं  कर  सकती  है  |  जब  तक
 देश  की  सोशियों  एकोनामिक  प्राब्लम्स  हल
 नहीं  होंगी  और  लोगों  की  झ्राशायें  पूरी
 नहीं  होंगी तब  तक  शाप  पूरी  तरह  से  इसको
 हल  नहीं  कर  सकते  हैं।  इसलिए  मैं  सरकार  से
 मांग  करूंगा  कि  एक  साल  में  शायद  लोग
 हमसे  ज्यादा  अ्रपेक्षा  रखते  थे  जिसको  हम
 पूरा  नहीं  कर  पाये  7  खास  तौर  पर  इकोनामिक
 लेबिल  पर  आज  जो  बेरोजगारी  है  उसको
 खत्म  करना  पड़ेगा  और  ज्यादा  से  ज्यादा
 लोगों  को  रोजगार  देना  होगा  ।  ताकि  जो
 इकनामिक  मल्डीशन्ज़  है,  डिस्पैरिटीज  है
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 wa  तक  मे  खत्म नहीं  होंगी,  तब  तक  यह
 समस्या बनी  रहेगी  ।

 हरिजनों  के  बारे  में,  मैं  यह  कहना  चाहता
 हूं  कि  हरिजनों  पर  जो  भ्रत्याचार  होता  है
 जब  तक  सरकार  के  बड़े  भ्रफ़्तरों  के खिलाफ़
 हम  कर्पेबादी  नहीं  करेंगे;  तब  तक  जिस  गांव
 में  भ्रत्याचार  होता  है,  वहां  पर  कलेक्टिव-
 फाइन  नहीं  करेंगे  और  साथ-साथ  लोगों  को
 एजूकेट  नड्डों  करेंगे  कि  भ्रगर  एक  भी  हरिजन
 देश  में  मरता  है,  चाहे  उस  राज्य  में  किसी  भी
 पार्टी  की  सरकार  हो,  इससे  सारे  देश  पर
 कलंक  का  टीका  लगता  है,  यह  भावना  जब  तक
 घर-घर  में  जायृत  नहीं  करेंगे,  यह  समस्या  हल
 होने  वाली  नहीं  है  1

 एक  प्रार्थना  मैं  श्रम  मंत्री  श्री  वर्मा  जी  से
 करना  चाहता  हुं---बपा  तमाम  लेबर  यूनियन्श
 की  मीटिंग  [ला  कर  हम  कोई  ऐसा  रास्ता
 नहीं  निकाल  सकते  कि  कोई  कोड-झ्राफ़-काण०्डक्ट
 बताया  जाय  ।  इसी  तरह  से  यूनिदर्सिठीज़
 के  लोगों  की  मीटिंग  बुलाकर,  जिसमें  सब
 पार्दीज़  शामिल  हों  कोई  ऐसा  रास्ता
 नहीं  निकाल  सकते,  जिसमें  उनकी  दिक्कतों
 को  हल  करने  के  लिए  कोई  मशीनरी  बनाई
 जाय  ।  लेकिन  इसके  साथ  ही  वायलेंस  न  हो
 एट्राइक्स  न  हों,  स्ट्राइक्स  पर  मारिटोरियम
 होना  चाहिये  7  इस  तरह  का  कोई  रास्ता
 निकाला  जाय,  जिससे  मजदूरों  की  दिक्तिं
 भी  हल  हों  और  वायलेंस  शौर  स्ट्राइक्स  भी
 नहों।  श्गर  हम  इस  तरह  की  कुछ  व्यवस्था
 करे  और  इस  सवाल  को  पोलिटिकल  संवाल  न
 बनायें,  तब  समस्या  का  समाधान  हो  सकता
 है  at

 मे  इस  अवसर  पर  खास  तौर  से  अपने
 देश  को  चेतावनी  देना  चाहता  हूं,  भपनी  पार्टी
 के  लोगों  को  या  जो  दूसरी  पाटियां  यहां
 मौजूद  हैं,  उत  से  कहना  चाहता  हूं  कि  यह  पार्टी
 यह  दिल्लाना  चाहती  है  कि  एमजेंसी  से  ही  इस
 देश  में  राज  हो  सकता  है,  तानाशाही  से  ही
 राज  द्दो  सकता  है  ।  हम  जनता  पार्टी
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 के  लोगों  को  एक  जुट  होकर,  एक  झावाज़
 के  साथ  मिल  कर  यह  दिखाना  है  कि  इस  देश

 में  डेमोक्रेटिक  तरीके  से  भी  श्रग्ति  हो  रुकती
 है,  देश  की  प्रगति  के  लिये  एमजेंसी  की
 जरूरत  नहीं  है

 इन  शब्दों  के  साथ  मैं  इस  प्रस्ताव  का
 नयमथेन  करता  हूं।

 शी  मोहम्भव  श्री  कुरेशो  (अनन्तनाग)  :
 चेयरमन  साहब,  मैं  आपकी  बसातत  से  इस
 मसले  पर  तमाम  मेम्बरान-हाउस  से  इलहजा
 करूंगा  कि  इस  मसले  पर  बड़ी  गम्भीरता  से
 सोचना  चाहिये।  श्राज़ादी  के  बाद  हिन्दुस्तान
 के  करोड़ों  लोग,  जो  दवे  हुए  थे,  जो  सदियों  से
 समाजी  हालत  की  वजह  से,  कास्ट  और
 कम्पूनिटी  को  वजह  से  दवाये  गये  थे,  उनको
 नई  जवान  मिल  गई,  एक  नई  भ्रावाज़  मिल
 गई  ।  हिन्दुतान  में  बड़े-बड़े  कारखानों  के
 बनने  से  हजारों  लोगों  ने  देहातों  को  छोड़
 कर  शहरों  में  बसना  शुरू  किया,  लेकिन
 शहरों  में  भी  परेशानी  की  हालत  में  स्लम्जञ  में
 बसते  रहे,  उन  की  समस्‍यायें  दिन-ब-दिन  बढ़ती
 गई  ।  हमारे  नौजवान  कालिजों  से  तालीम
 हासिल  करके  बाहर  निकले  तो  उनको  परेशानी
 श्रीर  अधेरे  के  सिवा  कुछ  नहीं  दिखाई  दिया,
 उन  के  मन  परेशान  हैं।  झ्राज  इन  तमाम  बातों
 पर  हमें  गौर  करना  होगा  ।

 एक  साननीय  सदस्य  :  पिछले  तीस  सालों
 में  गौर  नहीं  हुआ  1

 श्यी  मोहम्भद  शफो  रछुरशी  :  इसमें  कोई
 शक  नहीं--अ्रगर  कांग्रेस  के  जमाये  मे  भी
 ज्यादतियां  हुई  हैं,  तो  उन  पर  भी  हमको
 गौर  करना  है  और  जो  झाज  हो  रही  हैं  उन  पर
 भी  गौर  करना  है  ।  मैं  तो  उनकी  वजह
 बतला  रहा  था  |  झाज  कीमतें  बढ़  रही  हैं  1
 ला-कानूनियत  की  हालत  खराब  हो  रही  है
 जिसकी  वजह  से  लोगों  के  दिलों  में  एक  डर
 पैदा  हो  गया  है।  बदकिस्मती  से  भ्राज  गांधी
 जी  के  ताम  पर  सत्याग्रह  करने  वाले  लोग  ऊब
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 सत्याग्रह  नें  जाते  हैं,  तो  नान-वायलेंस  के
 उसूल  पर  कायम  नहों  रह  पाते  हैं।  बहुत  से
 ऐसे  जलूस  निकले  हैं  जो  गांधी  जी  के  नाम  पर
 नान-वायलेंस  के  नाम  पर  निकले  हैं,  लेकिन
 श्राखिर  में  वहां  पर  पुलिस  को  गोली  चलानी
 पड़ी,  क्योंकि  माब  वायलेंट  हो  गया  i  जो
 लोग  जल्से  शौर  जजूसों  को  लीड  कर  रहे  थे
 उनके  हाथ  से  मामला  निकल  गया  औऔर  जो
 एन्दी-सोशल  एलीमेन्ट्स  बहां  पर  थे,  जो
 इस  किस्म  के  मौकों  के  इन्तज़ार  में थे
 उन्होंने  मौके  का  फायदा  उठाया  और
 हालात  काबू  से  बाहर  हो  गये  ।

 9  hrs.

 जहां  तक  पुलिस  का  ताललुक  है,  मैं  पुलिस
 को  बनेम  नहीं  करना  चाहता  हूं  लेकिन  पुलिस
 का  यह  फ  जरूर  होता  है  कि  आग  लगने  से
 पहले  उन  तमाम  वजूहात  को  देखना  चाहिये,
 जिनकी  बजह  से  आग  लग  सकती  है  t  हमने
 कई  ऐसे  वाकयात  देखे  हैं--जहां  पर  ५१ुलिस
 ने  बर-वक्‍त  कार्यवाही  की  होती,  तो  शायद
 मे  वाकयात  पेश  नहीं  जाते  ।  इसलिये  पुलिस
 के  रोल  में  भी  तबदीली  करनी  होगी  ।
 और  पुलिव  को  जिम्मेदारी  पहे  होनी  चाहिये
 कि  बजाए  इसके  कि  जब  आग  लग  चुके
 श्रौर  वह  फायर  श्रिगेड  के  तौर  पर  श्राग
 बुझाने  के  लिए  वहां  जाए,  आग  लगने  से  पहले
 ही  उतको  इस  बात  का  ख्याल  रखना  चाहिए
 शरीर  जहां  पर  इस  किस्म  का  कोई  इशारा  मिले
 या  कोई  इत्तिता  मिले,  उस  पर  अमल  करके
 मामले  को  वहीं  दवाना  चाहिए  ।  हमारे
 मुल्क  में  फ़प्तादात  मुख्तलिफ़  किस्म  के  होते  हैं
 जैसा  कि  स्टीफन  साहद  ने  भी  कहा  हैं  ।
 यूनीवर्सिटी  कैम्पस  में  भी  झगड़े  होते  हैं
 फ़पादात  होते  हैं,  खेतों  में  वे  फ़्सादात  होते  हैं
 और  जो  मुजरिम  हैं,  जिन  पर  म  साबित
 हुए  हैं  वे  अपनी  हरकतों  से  बाज  नहीं  ग्राते
 हैं  n  क्‍या  इसका  मतलब  यह  है  कि  सारे
 हिन्दुस्तान  के  होम  मिनिस्टर,  जिनको  इतना

 APRIL  20,  978  Situation  (M)  448

 बड़ा  भोहदा  मिला  है  वे  यह  कहें  कि  यह .
 स्टेट्स  की  जिम्मेदारी  है  भौर  ऐसा  कह  कर
 वे  अभ्पनी  जिम्मेदारी  को  खत्म  करना
 चाहते  हैं  ।

 मैं  यह  झजे  करूंगा  कि  इस  किस्म  की
 जिम्मेदारी  जो  इनके  ऊपर  झा  पड़ी  है,  उस  पूरी
 जिम्मेदारी  को  उनको  झपने  ऊपर  लेना  चाहिए।
 मैं  नहीं  समझता  कि  पिछली  सरकार  ने  ला
 एण्ड  आर्डर  की  सिचुएशन  के  लिए  जो  कुछ
 किया,  वह  सही  था।  उस  जमाने  में  भी  हालत
 किसी  हद  त्तक  खराब  थी  लेकिन  भ्राज जो  हालत
 है  बह  इतनी  चिन्ताजनक  है  कि  सोसाइटी
 का  कोई  भी  सेक्टर  ऐसा  नहीं  है  जो  उससे
 मुतासिर  न  हुआ  हो  क्या  वजह  है  कि  लोग
 अपने  घरों  पर  अपने  को  महफूज  नहीं  महसूस
 करते  हैं,  सड़कों  पर  अपने  को  महफूज  महसुस
 नहीं  करते  हैं,  कारखानों  में  अपने  आपको
 महफज  महसूस  नहीं  करते  हैं।  इसकी  सब  से
 बड़ी  वजह  यह  है  कि  साइकोलोजीकल  भ्रसर
 पड़  चुका  है  और  लोगों  का  ला  एण्ड  आर्डर
 मशीनरी  पर  से  एतबार  खत्म  हो  चुका  है।
 जनता  सरकार  ज्यों  ही  हकूमत  में  शाई  थी,
 तब  चौधरी  साहब  से  मैंने  अर्ज  किया  था,
 जब  कांग्रेस  की ताकत  का  सूरज  22  मार्च  को  डूब
 रहा  था,  कि  श्राप  ने  अपने  को  नहीं  देखा  1
 झ्राप  ने  अपने  साथे  को  देखा  है  जो  बहुत  लम्बा
 है।  23  मार्च  को  झापकी  ताकत  का  सूरज
 चढ़ा  ।  उस  वक्‍त  भी  शाप  ने  अपने  झापको  नहीं
 देखा  और  भपने  साथे  को  ही  देखा।  एक  साल
 की  बंगलिंग  के  बाद,  एक  साल  की  तबाही  शौर
 बरबादी  के  बाद,  प्रापका  साया  सिमट-सिमटा
 कर  आपके  कद  के  बराबर  हो  चुका  है।
 इसलिए  मेरी  झाप  से  दरख्वास्त  है  कि  इस  बारे  में
 आपको  सोचना  था  हिए  कि  झाप  कुछ  करना
 चाहते  हैं  या  नहीं  भौर  इस  मुल्क  का  होम
 मिनिस्टर  होने  की  वजह  से  आपको  गौंर  करना
 चाहिए।  ये  जो  आकड़े  हैं,  इनको  देखकर
 फिक्र  जरूर  होती  है,  फिक्र  ही  नहीं,  बल्कि
 परेशानी  होती  है  कि  इस  मुल्क में  हीनस
 क्राइम्स  दिन-ब-दिन  बढ़  रहे  है  भौर  इतनी
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 तादाद  में  ay  रहे  हैं  कि  हम  सब  को  उस  पर
 गौर  करना  चाहिए  जहां तक  हीनस  क्राइम्स
 का  ताल्युक  हैं,  977  में  267  परसेन्ट  इनमें
 इजाफा  हुआ  है।  हीनस  क्राइम्स  को,  हम  जब

 सनू  3974  के  साथ  कम्पेयर  करते  हैं  तो  हम
 देखते  हैं  कि  डेकायटी  के  केसेज  जहां  974  %
 शौर  977  %  जहां  8  हुए,  वहां  i978
 में  i8  केस  हुए  हैं  भौर  वे  जो  8  केस  हुए  हैं
 उनका  आज  तक  कुछ  पता  नहीं  लगा  है।
 रायटिंग  का  जहां  जक  ताललुक  है  पिछले  साल
 6  केसेज  हुए  हैं  जबकि  सन्‌  974  में  3

 केस  हुए  हैं।  राबरी  शौर  चैनस्नेचिंग  के  केसेज
 की  तादाद  सन्‌  977  में  जबकि  i8  थी  ब
 978  में  बढ़  कर वह  76  हो  गई  है।

 9.4  brs.
 {Mr.  Speaker  in  the  Chair]

 झाज  हिन्दुस्तान  की  श्नौरतें  भ्रपने  झ्रापको

 महफूज  नहीं  समझती  हैं.  भौर  क्राइम्स  भ्रान
 वीमैन  जो  हैं,  उनमें  भी  काफ़ी  इजाफा  हमा है
 मेरे  पास  झ्रापके  मंत्रालय  के  फी्गर्स  हैं  जोकि

 आपके  राज्य  मंत्री  जी  ने  दिये  हैं।  1976-77
 में  चेन  स्नेचिंग  के  3:7  केस  सिर्फ  दिल्‍ली  में

 हुए  हैं,  किडनेपिग  के  487  केसेज  सिर्फ  दिल्ली
 में  हुए  हैं,  मोलेस्टेशन  के  यानी,  भौरतों  को
 बेइज्जत  करने  के  1  केस  सिर्फ  दिल्ली  में  हुए
 हैं,  रेप्स  की  तादाद  जबकि  i976  %  सिर्फ
 58  थी,  977  में  उनकी  तादाद  60  हो  गई

 है।  जब  इस  किस्म के  बाकयात  मुल्क  में
 होते  हैं,  तब  दस्तवरदार  होकर  भाप  यह  नहीं
 कह  सकते  कि  होम  मिनिस्ट्री  की  जिम्मेदारी
 नहीं  है  कि  गाजियाबाद  में  क्या  हो  रहा  है।
 हिन्दुस्तान  के  किसी  भी  कोने  में  कोई  जुल्म  या
 ज्यादती  होती  है  तो  बहैसियत  होम  सिनिस्टर
 के  आपका  फ़र्ज  है  कि  धाप  उसके  बचाव  के
 लिए  पायें  शाज  हरिजनों  पर  जुल्म  हो  रहे
 हैं,  माइनोरिटो  कम्युनिटीज  झपने  आपको
 महफूज  महसूस  नहीं  कर  रही  हैं।  मैं  प्रापको
 कहता  चाहता  हूं  कि  किसी  भी  जम्हूरियत  का
 सब  से  बड़ा  टेस्ट  यह  है  कि  उसमें  रहने  वाला
 अफिलयत  झौर  कमजोर  ह...  अपने  प्राषको
 महफूजण  महसूस  करे  झगर  ये  तबके  झपते  शाप
 को  महफूज  नहीं  समझते  हैं  तो  मैं  समझता  हूं
 6s0LS—i5

 कि  जम्हूरियत  का  यहां  बोलबाला  नहीं  &
 जिस  मुल्क  में  यह  बात  नहीं  होती  है  उस  मुल्क
 को  झाप  खतरगाक  विशा  की  तरफ़  ले  जाते  हैं।

 झ्रापने  कहा  था  कि  इस  मुल्क  में  हर  इंसन
 के  साथ  मसावंत  का  सलक  होगा।  लेकिस
 भापने  इस  मुल्क  में  पहली  बुनियाद  डाली  है  कि
 आपका  कानून  झमीर  के  लिए  है,  गरीब  के
 लिए  नहीं  है  झापने  बड़ौदा  डायनामाइट  केसज
 में  जो  चंद  मुजरिम  में  उनके  खिलाफ  केस  को
 वापस  ले  लिया।  यह  केस  वापस  लेकर  ापने
 हिन्दुरु:।न  के  लोगों  के  सकीन  को  हिला  दिया
 है।  भापने  जो  कहा  था  कि  भाप  गरीब  सें
 गरीब  शौर  अमीर  से  झमीर  इंसान  के  साथ
 एकसा  सलूक  करेंगें,  आपमें  उसकी  धज्जियां
 उड़ा  वी  हैं,  झापनें  उस  पुरानें  जमानें  के
 कानून  की  धज्जियां  उड़ा  दी  है,  आपने  अपने
 वायदे  की  धज्जियां  उड़ा  दी  है  t
 क्या  यह  जुल्म  नहीं  हैँ,  क्‍या  यह
 बेइंसाफी  नहीं  है?  जो  लोग  बेगुनाह
 हैं  उनको  तो  ाप  जेलों  में  बंद  किये  हुए  है  भौर
 जिन  लोगों  के  खिलाफ  गुनाह  साबित  हो  चुके
 हैं  उनके  खिलाफ  झापने  केस  वापिस.  ले  लिए
 हैं।  से  समझता  हूं  कि  जनता  पार्टी  की  हकूमत
 सब  &  पहले  इसी  शीज़  का  शिकार  हुई  हूं  ।

 झ्रापके  होते  हुए  इसी  13  झर्मल  को
 जलियांबाला  बाग  का  दुबारा  मंजर  पेश  किया
 जाता  है।  यह  मंजर  पंतनगर  में  पेश  किया
 जाता  है।  क्‍या  कभी  ऐसा  हुआ  है  कि  झपने
 जो  लोग  मारे  जायें  उनकी  लाझें  भी  लोगों
 को  न  मिलें।  जनरलः  डायर  ने  कम  से  कम
 इतना  तो

 ला

 श्मा  कि  उसने  हिन्दुस्तानिबों
 की  लाशें  के  सुपुर्द कर  दी  थीं
 ताकि  इज्जत,  झहतराम  के  साथ  उनको  जलाया
 जा  सके।  लेकिन  चौधरी  साहब,  झापके  बौर
 में  यह  हो  रहा  है  कि  लाशों  को  जला  कर  खेतों
 में  बल्लेरा  जा  रहा  है  भौर  फिर  भाप  उत्तर  प्रदेश
 सरकार  को  मजबूत  करने  के  लिए  लखनऊ  का
 दौरा  करते  हैं।  श्राप  में  पन्‍्तनगर  जाने  की
 हिम्मत  नहीं  होती  है।  झगर  श्राप  में  श्राज  भी
 कंवीशन  हैं  तो  झाप  को  उसी  तस्कर  से  मू  ०पी  ०
 गवर्नमेंट  का  इंतजाम  भी  धपते  हाथ  में  ले  लेना
 अआहिए  जिस  तरह  से  आपने  झपने  मुखालिफ
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 [श्री  मोहम्मद  शफी  रुरेशी]

 सूबों  को  हकूमत  को  खत्म  कर  डाला  है।
 झापको  वहां  की  पुलिस  को  बरलास्त  कर  देना

 चाहिए।  लेकिन  झाप  यह  नहीं  कर  रहे  हैं।
 झपे  लोझों  के  विश्वास  को  धीरे  धीरे  खत्म  कर

 रहे  हैं  1  भाप  लोगों  के  एतमाद  को,  भ्रमन  और

 कानून  की  सुरत  को  इस  मुल्क  में  झाहिस्ता
 झ्राहिस्‍ता  जंग  लगा  कर  खत्म  कर  रहे  हैं  V

 at  ora  are  भी  झाकड़  हैं  जिन  से

 यह  स(बिल  होता  है  कि  जमे  शौर  ला  एण्ड
 झ्राडर  की  प्राब्लम  दित-ब-दिंन  बढ़ती  जा  रही
 है  1  मैं  आपके  दिये  हुए  जवाब  से  ही  पढ़
 कर  सुनाता  हूं  कि  कम्युनल  फसादात  की
 तादाद  इस  साल  इस  मुल्क  में  i52  है  ।

 These  figures  were  given  in  answer
 to  the  Lok  Sabha  Unstarred  Question
 No.  472  dateg  29-38-1978,

 इसमें  अ्रगर  श्राप  देंखने  तो  पायेंगे  कि
 झ्रापके  सूबे  उत्तर  प्रदेश  में  हर  महीने  कम्यनल
 फसादात  हो  रहे  हैं  ।  वहां  पर  प्रप्रेल  महीने  में
 5,  मई  में  4,  जून  में  2,  जलाई  में  1,अरगस्त'

 में  7,  सितम्बर  में  2,  झक्टूबर  में  2,  नवम्बर  में
 4  शौर  दिसम्बर  में  2  बार  फलादात  हुए  |
 अगर  यह  रफ्तार  कम्पनल  राइट्स  की  वहां
 पर  रही  तो  क्‍या  झाप  गह  समझते  हैं  कि
 भाइनोरिटी  कम्यनिटीज  प्पने  आप  को  महफूज
 समझेंगी,  शेड्यूल्ड  कास्ट्स  भौर  शेड्यूल्ड
 ट्राइब्स  के  लोग  अपने  आप  को  महफूज  महसूस
 करेंगे  ?  प्राप  को  याद  रखना  चाहिए
 कि  भाप  को  कमजोर  तबके  के  लोगों  को  एतमाद
 देना  है,  उन्हें  उनकी  जानो-भाल  की  हिफाजत
 देनी  है  ।  आप  यह  कहते  हैं  कि  जानो-
 माल  की  हिफाजत  पभ्रापका  काम  नहीं  है  ।
 झाप  इंस  मुल्क  के  होम  मिनिस्टर  हैं,  भाप
 पूरी  तरह  स  भ्पनी  जिम्मदारी  को  निमाइय  |
 मुझ  प्रफसोस  इस  बात  का  हैं  कि  अभी  श्री
 कंबर  साल  गुप्त  मे  कहा  कि  मैं  अपनी  बहस
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 को  सियासत  से  बालातार  रखना  चाहता
 हूँ  लेकिन  बावजूद  इस  के  उन्होंने  सियासी

 हमले  किये  1  उन्होंने  कोई  वजह  नहीं  बतायी
 कोई  तजवीज  पेश  नहीं  की  कि  इस  मामले  का

 मुकाबला  कैसे  करना  चाहिए  ।  मैं  समझता

 हूं  कि  जब  तक  झाप  समाज  के  तमाम  लोगों
 में  मकजहती,  एतियाद  पैदा  नहीं  करेंगे  तब  तक
 दंगे  और  फसाद  होते  रहेंगे  ।  इस  मामले  में
 झाप  से  एक  स्टीरियोटाइप  जवाब  शथ्ा
 जाता  है  कि  रात  को  झापकी  पुलिस
 गएत  करती  है,  दिन  को  झाप  की  पुलिस
 गश्त  करती  है,  सुबह-शाम  पुलिस  गश्त  करती

 है  ।  फिर  भी  जुमे  होते  हैं,  फिर  भी  श्रौरतों
 की  इस्मतदरी  होती  हैं  ।  क्‍या  यह  दाप
 के  सोचने  की  बात  नहीं  हैं  कि  भाप  इस  बारे
 में  तबज्ह  दें  कि  पुलिस  फोर्स  बढ़ाने  से  काम
 होगा  या  नहीं  होगा  ।  खाली  ऐसे  बातें
 करने  से  और  इस  तरह  से  जवाब  देने  से
 पने  मुल्क  की  हालत  नहीं  सुधर  सकती  है  tv
 इंतहाई  दुख  के  साथ  मुझे  कहना  पड़ता  है  कि
 भ्रभी  तक  कानून  और  प्रमन  के  मामले  में

 मुल्क  को  आप  तबाही  की  तरफ  ले  गए  हैं,
 झच्छाई  की  तरफ  नहीं  ।  आपको  मालूम
 होना  चाहिये  कि  आजकल  रास  को  पांच
 छ:  बजे  के  बाद  लोग  यहां  दिल्ली  में  दरवाज़ा
 नही  खोलते  हैं  क्योंकि  टेलिफोन  आप्रेटर  के
 बहाने  भा  बिजली  कनकक्‍्शन  ठीक  करने  के

 बहाने  कोई  धर  में  शा  सकता  हैं  भौर  रिवाल्वर
 था  बन्दूक  दिखा  कर  उंसको  लूट  सकता  है  t
 इस  तरह  की  चीजें  यहां  आपकी  घांख  के  तीचे
 दिल्‍ली  में  जो  कंपिटल हैं  हो  रही  हैं  -  सारे

 मुल्क  में  यह  हवा  फैल  गई  है,  हुवा  नहीं  बल्कि
 एक  साइकोलोजिकल  एटमसफीयर  पैदा  हो
 गया  है  कि  हिन्दुस्तान  में  किसी  शख्स  की
 जान  माल  और  इज्जत  महफूज  नहीं  है  t
 इन  बातों  पर  झापकों  ध्यान  देना  चाहिये  |

 शापको  देखता  चाहिये  कि  झाप  लोगों  सें

 कैसे  विश्वास  दैदा  कर  सकते  हैं।  कानून  भौर

 प्रमन  की  ओ  व्यवस्था  है  उसको  कसे  मजबूत
 कर  सकते  हैं  ।
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 ओऔमती  मृणाल  गोरे  (बम्बई  उत्तर)  :

 जहां  तक  इस  प्रस्ताव  का  सम्बन्ध  है  मुझे
 यह  भर्जे  करना  है  कि  हमें  बहुत  गम्भीरता-

 पूर्वक  स  चीज  पर  विचार  करना  चाहिये  |
 यह  बिल्कुल  सही  बात  है  कि  इस  प्रकार  की
 परिस्थिति  पैदा  हो  रही  है  a  सप्ताज  के
 सभी  के,  अलग  अलग  पक्षों  के  लोगों  को
 एक  तरफ  भ्र'न्दोलन  जो  हो  रहे  हैं  वे  दिख।ई
 पड़  रहे  हैं  झऔौर  दूसरी  तरफ  सभी  पक्षों  के
 लोगों  पर  कहीं  गोलीबार  हो  रहा  है,  कहीं  लूट
 मार  हो  रही  है,  किसी  न  किसी  प्रकार  का
 झत्याचार  चालू  है  यह  दिखाई  पड़  रहा  है।
 यह  चित्र  श्राज  हमारे  सामने  है  ।  जो  बातें
 पहले.  कही  जा  चुकी  है  उन  को  मैं  दोहराना
 नहीं  चाहती  हुं  ।  लेकिन  इतना  जरूर
 कहना  चाहती  हूं  कि  पूरे  सदन  को  शौर  देश
 की  अलग  पक्‍्रलग  पार्टियों  को,  हम  सब  लोक
 प्रतिनिधि  जो  यहां  इकट्ठे  बैठे  हैं  उनको
 इसके  बारे:  में  सोचना  चाहिये  कि  ऐसी  परि-
 स्थिति  क्यों  पैदा  हुई  है  ।  मुझ  मालूम  है  कि
 जो  परिस्थिति  श्राज  हैं  उससे  भी  गम्भीर
 परिस्थिति  है  इस  प्रकार  की  अखबारों  की
 रिपोर्टस  जब  हम  पढ़ते  हैं  तब  उससे  हमें
 लगता  है  1  खास  कर  किमिनल्म  के
 जरिये  शाज  जो  क्राइम्ज  हो  रहे  है  उन  से

 मुझे  लब  रहा है  कि  जान  बूक्ष  कर  इस  प्रकार

 APRIL  20,  3978  Sttuation  (M).  Bg

 wt  एकः  |... थ  चा  करने  की  कोशिश  की
 जां  रहो  हैं  कि  दिल्‍ली  में  ऋाइम्ज  बहुत  बढ़
 गए  हैं,  महलिों  की  चेनें  खींचने  के  प्रकार

 बढ़  गए  हैं,  चोरी  के  प्रकार  बढ़  गए  हैं,  डकेतियां
 बढ़  गई  हैं  ।  मुझे  लग  रहा  है  कि  जानबूझ
 कर  इस  प्रकार  की  हया  बनाने  की  कोशिश
 चल  रही  है  ।  दूसरी  तरफ  मैं  यह  भी
 कहना  चाहती  हूं  कि  एक  बार  हम  लोग  यह
 समझ  लें  कि  i977  में  आपात  स्थिति  के
 बाद  जब  चुनाव  हुआ  झौर  देश  की  जनता  ने

 बहुत  बड़ी  संख्या  में  भौर  बड़  प्रेम  से  जमता
 पार्टी  को  चुन  कर  भेजा  तब  जनता  पार्टी  से
 काफी  भ्रपेक्षायं  जनता  को  थीं  झौर इस  एक
 साल  में  हमारे  सवाल  कुछ  हल  होंगें  ऐसी
 अपेक्षा  लोगों  को  थी  जोकि  पूरी  नहीं  हुई  है  I
 इस  चीज़  को  हमें  मानना  पड़ेगा  ।  इसलिए
 कुछ  एक  प्रकार  की  निराशा  उसे  जरूर  हैं  ।
 इस  निराशा  का  पूरा  फायदा  भ्रगर  शभ्राज
 विरोधी  दल  वाले  उठाते  हैं  तो  इस  में  कोई
 अनुचित  बात  नहीं  है,  वे  जरूर  उठाएंगे  ।
 हम  लोगों  को  यह  जरूर  देखता  चाहिये  कि
 एसी  परिस्थिति  में  लोगों  की  जो  तक्‍लीफें  हैं
 उनको  रखने  की  वे  कोशिश  करते  हैं  तब  उनके
 साथ  पुलिस  का  बर्ताव  कैसा  रहे  1  मैं  समझती

 हूं  कि  इसका  विचार  हमारी  सरकार  को
 करना  चाहिये  |

 आज  हम  लोग  सत्ता  पर  हैं।  पहले
 विरोधी  दल  में  थे।  लोगों  के  सवालों  को  ले
 कर  रास्ते  में  लोगों  को  ला  कर  प्रोटैस्ट  करना
 यह  लोगों  का  ग्रधिकार  है  इसको  हम  मानते
 थे,  श्राज  भी  मानते  हैं  ।  शन्‍्ततामय  रूप
 से  प्रोटैत्ट  करना  यह  एक  तरीका  है  शौर
 लोकतंत्र  के  स्वस्थ  विकास  के  लिए  यह
 झ्रावश्यक  भी  है  ।  प्रगर  यह  नहीं  रहेगा
 तो  किसी  भी  देश  में  लोकतंत्न  जिन्दा  नहीं  रह
 सकता  है  ।  सवाल  इतना  ही  है  कि  इस
 प्रकार  से  शान्ततामय  प्रोटंस्ट  करने  के  बजाय
 अगर  कोई  झगड़ा  करने  पर  उतारू  हो  जाता
 है,  जानबूझ  कर  झगड़ा  खड़ा  करने  की  कोशिश
 करता  है,  इस  प्रोटैस्ट  को  हिसक  रूप॑  देने  की
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 प्रकार  B  जक्यर  कोशिश  हो  रही  है  तो  मैं  सम्क्षती

 हूं  हम.  लोगों  को  यह  सोचना  चाहिये. कि
 ऐसी  हालत  में  भी  पुलिस  का  प्रस्माकार  न

 हो  जाय  यह्  देखना  हमारा  णर्ज  है  ।  किस
 श्रकार  से  पुलिस  को  बर्ताव  करना  चाहिये,
 अगर  विद्यार्थी  हैं  शौर  भ्रपनी  मांगों  के  लिये
 आगे  आते  हैं  तो  उनके  साथ  कैसा  बरताब

 हो,  झगर  पन्‍त  नगर  के  कृषि  विश्वविद्यालय
 के  जेतिहर  मजदूर  हैं,  उनकी  मांगें  हैं  शौर
 अपनी  मांगों  को  ले  कर  वह  भाते  हैं  तो

 क्‍या  जानवर  जैसे  ग्रोली  से  मार  देना  ऐसा
 बरताब  करना  भझावश्यक  है  ?  उनकी
 मांग  क्‍या  है,  किस  प्रकार  से  हम  दे  सकते  हैं
 और  झगर  भीड़  में  वह  लोग  जाते  हैं  तो  किस
 प्रकार  से  उनको  डिसपस  कर  सकते  हैं,
 इन  सब  के  लिये  भ्रलग  भ्रलग  तरीके  हैं  ।

 कल  'भप्रखबार  में  हमने  पढ़ा  कि  गृह
 मंत्रालय  इस  श्राघार  पर  कुछ  विचार  भी  कर
 रहा  है  ।  लेकिन  क्‍या  कभी  हम  लोग  यह
 सोचेंगे  कि  नहीं  कि  किसी  भी  आदमी  को
 जान  से  मार  देना,  यह  हें  अधिकार  नहीं  है  ।
 ऐसा  हम  नहीं  कर  सकते  हैं  7  और  जब  तक
 खोगों  की  तरफ  से  हिसा  न  हो  तब  तक  हमें
 पुलिस  को  इस  प्रकार  से  गोली  चलाने  का
 अ्रधिकार  नहीं  देना  चाहिये  ।  इस  दृष्टि  से
 सरकार  को  बिवार  करना  चाहिये  ।  प्राज
 एक  तरफ  मैं  फिर  दोहराती  हूं  कि  मुझे  श्राज

 मालूम  है  कि  जानबूझकर  इस  प्रकार  की  हवा
 बनाने  की  कोशिश  हो  रही  है  कि  यहां  लोक-
 तंत्र  नहीं  हो  सकता  है.  -  इस  दंश  के  लिये
 लोकतंत्  कोई  काम  का  नहीं  है,  यहां  भ्राखिर
 में  तानाथाही  ही  लानी  पड़ेगी  1  श्राखिर  इस
 देश  में  लोकतंत्र  से  लोगों  क ेसवाल  हल  नहीं
 होंगे  ।  इस  प्रकार  की  हवा  इसके  पहले  भी
 बनाने  की  कोशिश  हो  रही  भी  t  भौर  झापात
 स्थिति  में  तानाशाही  के  विरोध  में  भ्राम
 जनता  का  मानस  जो  बन  गया  उसको  एक
 बार  बदलने  की  कोशिश  इस  प्रकार  की  कुछ
 हिंसक  प्रोटेस्ट  कर  के  हो  रह  है  1  लेकिन

 मेरा  कहना  है  कि  यह  भी  हसकों  चैलेंज
 स्वीकार  करना  चाहिये  कि  देसी  परिस्थिति
 में  भी  लोगों  की  हिसा  न  हो  जाय  यह  देखने
 का  काम  हमें  करना  चाहिये  ।  और  भ्रगर
 हमारी  जहां  सरकार  है  इस  प्रकार  से  कोशिश
 हम  करते  हैं  तो  हो  सकता  है  कि  जरूर  यह
 लोम  जो  कोशिश  कर  रहे  हैं  हिसा  फैलाने  की
 उनको  रोकने  का  काम  भी  हम  कर  पायें  1

 हरिजनों  पर  अत्याचार  की  बातें  कही
 गई  ny  मैं  पूछना  चाहती हूं  उस  दिन  जवाब  दिया
 गया  था  कि  पुलिस  प्रधिकारी  को,.  tro
 एस०  पी०  को  या.  कलेक्टर  को  जिले  में  कोई
 भी  ऐसी  घटना  हो  जाती  है  तो  उसको  जिम्मे-
 दार  ठहराया  जायेगा  7  और  फिर  कहा  गया
 कि  जिम्मेदार  पकड़ा  जायेगा  -  लेकिन
 एकाएक  ऐसी  घटना  होती  है  तो  इसके  लिये

 पुलिस  को  कैसे  जिम्मेदार  ठहराया  जा
 सकता  है  ?  सबसे  ज्यादा  महाराष्ट्र  में
 हरिजन  लोगों  के  ऊपर  बहिष्कार  के  जगह
 जगह  पर  केसेज  हो  रहे  हैं।  ९एक  घाघ
 किसी  हरिजन  ने  स्पृश्य  लोगों  के  न्याय  के

 मुताबिक  कोई  गलती  की  तो  उसके  लिये
 गांव  के  पूरे  समोज  द्वारा  बहिष्कार  का  दंड
 दिया  जा  रहा  है  ।  एक  तरह  से  सोशल
 बायकाट  किया  जाता  है,  न  काम  मिलेगा,
 न  नाई  उनके  बाल  काटेगा,  न  किसी  दुकान
 से  उनको  सामान  मिलेगा  7  इस  प्रकार  के
 बहिष्कार  के  केसेज  महाराष्ट्र  भें  कांफी  होते
 हैं  ।  मैं  पूछना  चाहती  हूं  कि  एका  एक  कोई
 गुस्से  में  श्रा  कर  मार  दे  यह  अलग  बात  है
 बहिष्कार  एकाएक  नहीं  होता  ।  पूरा  गांव
 एकल्रित  होता  है  शौर  बहिष्कार  का  निर्णय
 लेता  है।  भ्रस्पृश्यों  का  बहिष्कार  होगा,
 इन  लोगों  को  काम  नहीं  दिया  जायगा,  दुकान
 से  बत्तु  नहीं  मिलेगी  ।  उस  वक्‍त  महाराष्ट्र
 सरकार  की  पुलिस  क्या  करती  है  ?  क्‍या
 इसके  लिये  हम  किसी  को  जिम्मेदार  नहीं  ठहरा
 सकते  हैं  ?  क्या  इसका  क्रोई  इलाज  .नहीं
 हो  सकता है  ?  लेकिन  झाज  तक  एक  भी
 उदाहरण  मैंने  ऐसा  नहीं  देखा  कि  सामाजिक
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 बहिष्कार  हुआ  वहां  के  पुलिस  भरफसर  को
 उसके  लिये  जिम्मेदार  ठहराया  हो  महाराष्ट्र
 की  सरकार  ने।  महाराष्ट्र  में  ऐसा  कभी  नहीं
 हुआ  ।  मैं  केन्द्रीय  सरकार  से  कहना  चाहती
 हैं  कि  क्या  इसके  बारे  में  शाप  कुछ  नहीं  कर
 सकते  हैं  ?  क्‍या  यह  नहीं  कह  सकते  कि
 जहां  सामाजिक  बहिष्कार  रहेगा  यह  पुलिस
 के  पर  जिम्मेदारी  रहेगी  ?

 जहां  तक  मजदूरी  का  सम्बन्ध  है,  मैंने
 श्रम  मंत्रालय  की  मांगों  पर  बोलते  हुए  कहा
 था,  शौर  मैं  फिर  कहना  चाहती  हूं,  कि  बम्बई
 में  हम  देख  रहे  है  कि  कांगी  के  ट्रेड  यूनियनिस्टों
 की  कोई  ट्रेड  यूनियन  मूवमेंट  नहीं  है,  बल्कि
 उन  के  द्वारा  मजदूरों  पर  खूनी  हमले,
 स्टैविंग  और  सीखों  से  मारने  के  काम  हो
 रहे  है।  महाराष्ट्र  सरकार  इस  बारे  में
 कुछ  नहीं  कर  रही  है  ।  जगह  जगह  इस
 तरह  से  ट्रेड  यूनियन  मूवमेंट  का  मखौल  बन
 रहा  है  ।  भ्रगर  राज्य  सरकार  इस  बारे
 में  कुछ  नहीं  करती  है,  तो  क्या  केन्द्रीय  सरकार
 भी  कुछ  नहीं  कर  सकती  है  ?  पूरा  वाता-
 बरण  बिगड़  रहा  है,  और  भ्रगर  एक  बार
 वातावरण  बिगड़  जाता  है,  तो  फिर  मोर्चे
 वगैरहु  को  बहुत  जल्दी  हिंसक  रूप  मिल  जाताहै

 आज  सब  राज्यों  की  पुलिस  को  इस
 बारे  में  नये  तरीके  सिखाने  की  जरूरत  है  कि
 गोली  चलाये  बिना  माश  को  किस  तरह  कंट्रोल
 करना  चाहिए  t

 जो  शक्तियां  इस  प्रकार  के  हिसक
 भांदोलन  जगह  जगह  पर  फंलाने  में  कामयाव
 हो  रहीं  है,  या  जो  शक्ततियां  इन  घटनाझ्रों  के
 पीछे  है,  उन  शक्तियों  का  पूरा  बन्दोबस्त
 करना  जरूरी  है  ।  यह  काम  बेचारे  काम-
 गरों  या  विज्ञारथियों  का  नहीं  है,  यह  काम  हम
 लोगों  को  करना  चाहिए  ।  ऐसा  करने  पर

 ही  हम  देश  की  परिस्थिति  को  बदल  पायेंगे  ।
 में  जाहती  हुं  कि  केन्द्रीय  सरकार  सभी  शर्ज्यों
 से  झापह  करे  कि  &  इस  दिशा  में  सावश्यक
 पण  चठायें  |

 "APRIL  20,  s076-  Situation  (ar)  “oe

 प्  बायचेंगा  इस  (जोगपुर)  :  संध्यक्
 महोदय,  मैं  बड़े  ध्यानपुर्षक  शौर  बहुत  धैय॑
 से  अपने  सित्र,  स्टीफन  साहब,  का  भाषण
 सुन  रहा  था।  एक  भादशेवाद  की  भूमिका
 के  बाद  वह  स्वर्ग  से  उत्तर  कर  लिंशंकू  बन
 क्र  लटक  गये,  भौर  उन्होंने  एक  व्यक्ति  पर
 ही  श्राक्रमण  शुरू  कर  दिया  ।  इस  पर  मुझे
 आश्चये  हुआ  ।  मैं  उम्मीद  करता  था  कि
 देश  में  जो  वायलेंस  हो  रही  है,  वहू  उसके
 कारण  बतायेंगे  झौर  उस  की  रोकथाम  का
 रास्ता  बतायेंगे  ।  मगर  उन्होंने  माननीय
 चौधरी  साहब  पर  व्यक्तिगत  आक्षेप  कर  डाला
 आर  वायलेंस  के  बारे  में  एक  शब्द  भी  नहीं
 कहा  ।

 उन्होंने  बड़े  जोर  से  कहा  कि  जनता
 पार्टी  ने  राइट  आफ  पीसफुूल  प्रोटेस्ट  गारंटी
 किया  है,  लेकिन  बह  उस  के  मृताबिक  भ्रमल
 नहीं  कर  'रही  है  |  मैं  उन्हें  याद  दिला  दूं
 कि  प्रधान  मंत्री  के  घर  के  सामने  अभी  डिमांस-
 ट्रेशन  हुआ  भर  भ्रखबारों  में  उस  का  यह  चित्र
 भी  शभ्राया  कि  लाठी  ले  कर  एक  डिसांस्ट्रेटर
 पुलिस  पर  हमला  कर  रहा  है।  यह  किस
 का  लाठी-चार्ज  था  ?  कांगी  का  या  जनता
 पार्टी  की  पुलिस  का  ?  अभी  जब  भूतपूर्व
 प्रधान  मंत्री  तीस  हजारी  कोर्ट  गई,  तो  कया
 तमाशा  हुआ  ?  लेकिन  उस  पर  हमारे
 मित्र  बिल्कुल  मौन  हैं,  चाप  की  घटनाझों  के
 बारे  में  बिल्कुल  मौन  हैं  ।

 अभी  मैं  इस  विषय  के  आकड़ों  के चक्कर
 में  नहीं  जाऊंगा  |  यहू  सब  कुछ  क्यों  होता  है
 और  इस  की  रोकथाम  के  लिए  क्‍या  प्रशास-
 निक  सुधार  होना  चाहिए,  यहू  ें  गृह
 मंत्री  के  सम्मुख  रखूंगा  |  जब  वह  उत्तर  प्रदेश
 के  मुख्य  मंत्री  थे,  तब  उन्होंने  यही  सुधार
 किया  था  ।

 प्राखिर  ये  सारी  घटनायें  शुरू  कहां  से

 होती  है  ?  छोटे  छोटे  इन्सिडेंट्स होते  हैं  भौर

 फिर  उन  से  एक  देस्शन  बिल्ड  दाप  होता है  v
 wa  टेर्शन  बिल्ड  धप  होता  है।  तथ
 लोकल  इषटेसिजेंस  का  फेल्यूर  होता  है  ।*
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 mn  .टेसढ़न  चिल्ड  og  होने  के  बाद  बहू  स्टे

 हो  जाता  है,  तब  पैनिकी  स्टेप्स  शुरू  हो  जाते

 है,  भौर  तब  पुलिस  और  पी०  ए०  सी०  वर्गरहु
 की  बूटेलिटी  होता  स्वाभाविक  है.।  ये  पैनिकी
 स्ट्प्स  क्‍यों  होते  है  ?  इसलिए  द्वोते  है  कि

 यदु  दुर्भाग्य  की  बात  है  कि  इन  लोगों  के  तीस
 वर्ष  के  शासत-काल  ने--मे  झारोप  नहीं
 लगाना  चाहता,  लेकिन  मेरे  मित्र,  स्टीफन
 साहब,  के  प्रवचन  के  कारण  मैं  स्पष्ट  बात

 कहना  चाहता  हुं--भफसरों  को  भयंकर
 कोरियारिस्ट  बना  डाला  है  ।  जो  टेलीफोन
 के  ऊपर  बस्तियां  उजाड़  डालते  हैं,  ये  कैयें-
 रिस्ट  आफिसस  केवल  “पावर  दैट  बी”  को

 प्रसन्न  करने  में  लगे  रहते  हैं  शौर  प्रशासन
 की  ओर  इन  का  ध्यान  नहीं  होता  ।  ये

 इसलिए  उनको  प्रसन्न  करने  में  लगे  रहते  हैं
 कि  प्रोमोशन  चाहते  हैं,  तरक्की  चाहते  हैं
 झौर  इसके  कारण  भयानक  घटनाएं  हो  जाती
 है  7  बनारस  का  जो  रायट  हुआ  उसकी
 सारी  जिम्मेदारी  दस  बब्षे  सें  स्थापित  वहां  के

 सब-हइस्पेक्टर  शौर  वहां  के  कलेक्टर  शौर
 कमिश्नर  के  ऊपर  पड़ी  ।  यह  उन  का  फेल्योर
 था  कि  बनारस  में  रायट  हो  गया  t  चीजें
 सामने  श्  रही  है,  क्यों  नहीं  उन  को  रोका  ?
 सम्बल  का  रायट  भी  वहां  के  प्रशासन  के
 फेल्योर  के  कारण  हुआ  ।  प्रशासन  से  जो
 बाते  है  वे  चादुकारिता  में,  भ्रपने  प्रोमोशन  में
 लग  जाते  है  (व्यवधान  )

 SHRI  VAYALAR  RAVI  (Chirayin-
 kil):  Why  can’t  you  suspend  them?
 Please  take  action  against  them.

 SHRI  YADVENDRA  DUTT:  This
 ls  not  the  Brezhnev  Hall  where  you
 have  signed  a  treaty.

 मैं  यह  कहू  रहा  था  कि  एक  नियम  होना
 चाहिए  कि  जिलाधिकारी  हो  या  पुलिस  का
 कप्तान  हो,  8  वर्ष  स ेकम  की  सिस  का  नहीं
 होना  भाहिए  क्‍योंकि  प्रनुभवहीन  प्रशासक
 गम्भीर  स्थिति  को  और  भी  बिगाड़  डालता  है
 झौर  मैं  उदाहरण  दे  देता  हूं---जब  बनारस  में
 कमिश्दर  यहां  से  भेजा  गया  तो  तीन  दिन
 के  झन्दर  सारा  'रायट  समाप्त  हो  थ्या  i
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 सम्भल  में  क्‍यों  जुलूस  सिकलने  दिया  गया  t
 जब  टेंशन  मौजुद  था  ?  यह  झंयोग्य  झौर

 अनुभवहीन  प्रशासकों  का  कार्य  था  ।

 _.. हमारे  मित्र  में  झांकड़े  बड़े  जोरों  से  विए
 तो  मैं  उन  का  ध्यान  थोड़े  झांकड़ों  की  तरफ

 दिला  देता  हूं  ।  उन्होंने  ऐसा  आझांकड़ीं  का
 जाल  खड़ा  किया  कि  जनंता  पार्टी  की  सरकार
 आते  ही  जैसे  पस्डोरा  का  डिब्बा  खूल  गया
 शौर  सब  तरफ  यह  चीज  शुरू  हो  गई  '  70
 में  जब  बहू  प्रधान  मंत्री  थीं  तो  परसेंटेज  झाफ
 बायलेंस  48  परसेंट  था'*''  (व्यक्धान)
 स्टीफन  साहब  चाहते  है  कि  नाम  लेकर  कहा
 जाये  तब  वह  खुश  होंगे  ?  वह  समझने  की
 कोशिश  करें  ।  उस  समय  इंसीडेंट  भ्राफ  क्राइम
 48  परसेंट  था  1  i97i  में  32  परसेंट,  72
 में  42  परसेंट  भौर  76  में  जब  कि  इन्होंने
 एमजैन्सी  लगा  कर  सारा  हंगामा  कर  रखा
 था  उस  समय  43*5  परसेंट  क्राइम  ह्
 है  शर  झाज  जब  जनता  पार्टी  की  सरकार
 आ्राई  है  77  में  5  परसेंट  झौर  76  में  भ्रब
 तक  i6°5  परसेंट  है।  कहां  43  श्रौर  कहां
 15  शौर  6?  लकिन  मैं  क्या  करूं  ?  थें  लोग
 सत्यता  की  भोर  देखने  के  भझादी  ही  नहीं
 है  देश  में  वायलेंस  कई  प्रकार  का  हो  रहा  है
 एक  स्टूडेंट  वायलेंस  है।  भाप  स्टूडेंट  बायलेंस
 भी  देखिए  ।  भ्रगर  श्राप  मुझे  आंकड़े  देने  दें
 तो  मैं  बता  सकता  हु'  (स्यवधाल)  ।

 SHRI  VAYALAR  RAVI:  Whose
 figures  he  is  quoting  I  would  like  to
 know.

 MR.  SPEAKER:  I  have  not  aksed
 others  as  to  from  where  they  are
 quoting.

 “SHRI  YADVENDRA  DUTT:  I  can
 give  them  the  facts  and  figures.  I
 cannot  give  them  the  brain  to  under-
 stand  them.

 SHRI  VAYALAR  RAVI:  Within
 one  month,  300  people  have  been  shot
 dead.

 दी  दावबेता,  ह. हक  झब  मैं  थोड़ा  सा  दिल्‍ली
 कै  ऊपर  भाता  हूं  ।  दिल्‍ली  देश  का  कैपिटल  है।
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 {aft  य.दबेन्द्र  दस]  जहां  तक  सोशियों
 पुलोम

 प्राब्लम्स
 तो  हैं  इस  देश  में  झौर  मैं  बाहुता यह  एक  इंटरनेशनल  सिटी है,  कास्मोपालिटन  का

 प्रश्न  है  वह

 40:00  88  :7::02 करिमिनल्स  भी,  बड़े  स्पेश्लाइज्ड  क्रिमिसल्स  ए  जनता  पा

 यहां  भा  गए  हूँ घोर  इसलिए  भा  गए  हैं,  मैं  उन  और  लेजी  से  चीजों  को  ला  सके  लाये  तो  भ्रण्छा
 ः

 होगा  क्योंकि  भाज  वेश  के  लोगों  की  भपेक्षायों
 को  याद  दिला  दूं  कि  उन  की  बड़ी  नेता  ने
 हुरिद्वार  में  भाषण  में  कहा  हैं  कि  _—

 “Ig  we  have  to  use  muscle  power,
 we  will  use  it  on  the  streets  of
 India.”

 Is  it  not  an  incitement  to  crime  in
 the  streets  of  India  in  the  name  of
 politics?

 SHRI  C.  M.  STEPHEN:
 been  categorically  denied.

 SHRI  VASANT  SATHE:  I  was
 present  there.  He  cannot  speak  false-
 hood  again  and  again.  She  never
 said  that.

 SHRI  YADVENDRA  DUTT:  That
 ‘was  in  every  newspaper,  it  was  never
 repudiated.

 That  has

 It  was
 she  re-

 SHRI  VASANT  SATHE:
 immediately  contradicted,
 ipudiateg  it  hundred  times.

 eft  areas  बस  :  प्रध्यक्ष  महोदय,  से
 क्या  कहें,  इन  को  कब  चोट  पड़ती  है  तो  चीं
 बोल  जाते  हैं  ।  यहू  वही  हिटलेरियन
 टेकनीक  है  |  It  was  a  Hitlerian
 technique

 दिल्‍ली  में  पुलिस  कमिश्नर  की  योजना
 शानो  चाहिए  कैपिटल  सिटी  होने  के
 कारण  यहां  क्राइम  की  प्राव्लम  अधिन
 प्राव्यण  है।  इस  प्राब्लम  को  डील  कर  ते  के
 लिए  देश  के  हर  कोने  से--अम्बई  से,  कलकत्ता
 से,  मद्रास  सें--जो  स्पेशलाइज्ड  पुलिस
 आफिससं  है  उनको  यहां  लेंना  चाहिए  t  में
 समझता  हूं  कि  जितनी  जल्दी  यह  सारी  व्यवस्था
 लागू  की  जायेगी,  उतनी  ही  जल्दी  हंम
 क्राइम्स  को  रोके  सकेंगे।  पुलिस  कांस्टेबल्स
 में  शिक्षित  लोगों  को  भधिक  प्राथमिकता  दी
 जानी  भाहिए  ।

 बढ़  गई  हैं।  दुर्भाग्य  है  कि सोशियों  एकोनामिक
 प्राव्यम  को  सही  रूप  सें  मन  रख  कर  गलत
 रूप  &  उसका  प्रचार  किया  जाता  है

 जहां  तक  हरिजनों  का  प्रश्न  है,  बैकवंस स
 का  प्रएन  है,  मैं  स्पष्ट  रूप  से  कहना  चाहता  हूं
 भौर  इस  सदन  में  कहना  चाहता  हूं  कि जिसका
 जो  हक  है  वह  उसको  मिलता  चाहिए  शौर
 उसके  हक  को  रोकने  का  किसी  को  अ्रधिकार
 नहीं  है  |  मैं  माननीय  गृह  मंत्री  जी  से  भागह
 करूंगा  कि  इस  प्रकार  से  हरिजन,  बैकवर्ड
 और  माइतारिटीज़  पर  जो  प्रत्याचार  होते  हैं
 उसके  लिए  स्थानीय  प्रशासकों को  पूर्ण  जिम्मे-
 दारी  दें  भ्रौर  उसके  साथ  साथ  जो  एलेक्टिव  अंग
 हैं  जैसे  गांव  संभा  का  प्रधान  है  श्र  सरपंच
 है  उसके  ऊपर  भी  जिम्मेदारी  डाली  जानी
 चाहिए।  स्थानीय  रूप  से  जो  चिनगारी
 उठती  हैं  उसको  पहले  ही  रोकना  चाहिए  ।
 इस  के  लिए  डी-सेन्ट्रलाइजेशन  श्राफ  पावर
 झी  प्रावम्यक  है  ।जब  डी-सेंन्ट्रब.  इज़ेंशन  श्र  फ
 प.वर  होगा,  उनकी  जिम्मेदारी  होगी;  उनकी
 रेस्पांसिबिलिदी  होगी  तो  मैं  समझता  हूं
 यह  सारे  अत्याचार  रोके  जा  सकेंगे  1

 अध्यक्ष  महोदय,  आपने  घंटी  बजा  दी  ।
 मैं  एक  चीज़  और  कहना  चाहूंगा  कि  हमारे
 देश  में  एक  बड़ी  खराब  भादत  हैं--मुझे  दुख
 होता  है  कहने  में--कि  हर  चीज़  के  लिए  हम
 सरकार  का  मुंह  देखते  हैं।  सरकार  का  जहां
 कर्तव्य  है  वहां  समाज  की  भी  कुछ  ड्यूटी  है  1
 झ्राज  में  पूछना  चाहता  हूं  कि कितने  लोग  गवाही
 देते  के  लिए  वैयार  हो  सकते  हैं  उस  मोहल्ले  में
 जहां  गुण्डा  रहता  है  यहां  पर  हम  बड़े-बड़े
 भाषण  देते  हैं---मुझे  क्षमा  करेंगे  स्टीफन  साहब-
 लेकिन  किन  गुण्डों  को  हायर  करके  काशी  में.
 बाबू  जगजीवन  राम  का  झ्पमान  करने  के  लिए
 लाया  गया,  वे  कौन  लोग  थ  ?  मसे  नाम
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 :  भ॑  कहंसवयायें  ।  मेरी  इस  प्रकार  की  प्रादत
 नहीं  है  i  मैं  सिफ  इशारा  कर  देता  हूं  ।
 कहावत  है  झ्च्छे  भोड़ें  के  लिए  एक  एड़
 शौर  बुद्धिमांत  क ेलिए  एक  बात  काफी  होती
 है  |  हां,  बुद्धिकों  तिलांजलि  दे  दी  हो  तो

 मुझे  कुछ  नहीं  कहना  है  ।

 अध्यक्ष  महोदय,  मैं  सूचना  मंत्री  जी  के
 भी  झाग्रह  करूंगा  कि  रेडियो  के  माध्यम  से
 नागरिकों  के  कर्तव्य  क्या  हैं  उसका  प्रसारण
 होना  चाहिए  t  अभ्रधिकार  तो  हम
 बहुत  कुछ  जान  गये  हैं  लेकिन  सिटीजनशिप
 के  क्‍या  कर्तव्य  हैं  उनका  रेडियो  से  प्रसारण
 होना  चाहिए  ।

 झन्त  में  एक  बात  और  कहना  चाहूँगा  t
 मेरा  स्पष्ट  आरोप  है  कि  श्ाज  पूंजीपति  वर्ग
 जो  अखबार  चलाता  है  उस  वर्ग  के  कुछ  लोग
 जो  इनके  साथ  मिले  हुए  हैं  वे इस  समय  इस
 प्रकार  से  झूठे  प्रचार  करवा  रहे  हैं  जैसे  मानों
 देश  में  प्रराजकता  हो  गई  है  -  उदाहरण  के
 लिए  खेसड़ी  की  झूठी  खबर  श्ापके  सामने
 मौजूद  है  ।  इसलिए  ऐसा  झूठ  बोलने  वाले
 अखबारों  शौर  रुयूम+ मांगा  करने  वालों
 के  खिलाफ  कड़े  से  कड़े  कदम  गृह  मंत्री  को
 उठाने  चाहिए  |

 इन  शब्दों  के  साथ  मैं  इस  रेजोल्यूशन  का
 समर्थन  नहीं  करता  भौर  गृह  मंत्री  जी  की
 बात  का  समर्थन  करता  हूँ
 उप्तह्ा  DINEN  BHATTACHARYA

 (Serampore):  Mr.  Speaker,  Sir,  at
 the  outset,  I  would  like  to  state  that
 I  do  not  agree  that  a  matter  which
 concerns  particularly  a  State  or  States
 should  be  digcussed  in  this  House....
 (Interruptions).  I  want  that  the  States
 should  be  given  more  powers  and  on
 that  issue,  I  have  submitted  my  views
 tmany  times  in  this  House.  That  apart,
 the  situation  that  is  developing  in
 the  country  is  quite  dangerous  and
 that  should  be  noted  by  the  ruling
 party,  otherwise  it  will  burst  one  day.
 You  take  any  issue.  Much  has  been
 said  by  both  the  sides,  the  ruling  party
 thembers  gs  well  88  the  opposition
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 members.  They  have  narrated  certaim
 facts,  but  may  I  ask,  what  are  the
 reasons  behind  thig  law  and  order
 situation  having  deteriorateg  to  this
 extent?

 The  accusation  ig  made  that  the
 _Qpposition  is  taking  advantage  of  this
 situation.  I  also  make  the  same
 accusation  that  the  opposition  is  taking

 not  only  the  advantage,  but  they  are’
 trying  to  foment  the  situation  in  many
 Places.  But  this  is  because  of  the
 actions  and  activities  of  the  ruling
 party.  That  must  be  noted  by  the
 ruling  party.  Why  is  there  so  much
 of  torture  and_  repression  of  the
 Harijans  and  other  backward  classes
 You  will  fing  that  everyday  there  are
 reports  in  tie  newspapers  abouf  the
 serious  ‘torturing  of  Harijans  and
 backward  people  in  Bihar,  UP,  Rajas-
 than,  Madhya  Pradesh  and  specially
 the  places  Which  are  under  the  gov-
 ernance  of  the  Janata  Party.  I  do
 net  want  to  suggest  that  there  is  no
 such  thing  in  States  like  Andhra
 Pradesh  or  Maharashtra.  What  1  want

 is  that  there  must  be  heart-searching
 by  the  Janata  Party  and  specially  the
 Home  Department,  incharge  of  this
 matter.  They  must  think  over  this
 matter.

 Many  other  issues  have  been  dis-
 cussed  here  ang  a  mention  has  beef
 made  by  s0  mahy  hon.  Members  of
 ithe  various  incidents,  What  about
 Bailadila?  There,  it  was  a  carnage;
 people  were  shot  like  cats  and  dogs.
 Whaf  is  the  reason?  What  happened
 at  Rajarah  Mines?  What  happened
 at  Kanpur  Swadeshi  Cotton  Mills  etc.”
 These  workers  were  agitating  because
 they  were  not  getting  their  wages.
 For  this  agitation,  the  police  was
 called  in  and  the  trigger-happy  police
 fireg  at  the  workers.  I  know  that
 goondas  were  also  hired.  Why  were
 the  two  persons  belonging  to  t®®
 management  killed?  After  all,  the
 Government  realised  that  they  had  to
 take  over  the  management  of  the
 Swadeshi  Cotton  Mills.  In  this  way,
 I  may  narrate  so  many  other  ex-
 amples.  What  is  taking  piace  in
 Feridabad?  Any  of  us  can  visit  Fari-
 dabad  any  day’  and  he  will  see  that
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 the  workers  are  agitated  so  much.
 For  what?  I  am  astonished  to  know
 that  Rs.  150/-  is  their  minimum  wage
 and  if  they  ask  for  more  wage.  It  is
 their  fault  and  then  police  will  be
 posted  there.  On  the  other  hand,  no
 steps  will  be  taken  to  redress  their
 grievances.  Very  recently,  we  know
 what  happened  in  Pant  Nager?  I  had
 an  occasion  to  visit  that  place.  I  went
 round  the  whole  campus  and  I  was
 astonished  that  such  heinous  and
 shocking  things  can  heppen!  People
 were  killed.  Injured  persons  taking
 shelter  in  the  quarters  of  the  emp-
 loyees  of  the  University  were  dragged
 out  ang  burnt  to  death,  The  figure  of

 -the  killed  persons  is  not  yet  known.
 Who  is  responsible  for  this?

 I  have  heard  and  I  protest  strongly
 against  the  U.P.  Chief  Minister.  He
 has  accused  that  CPIM  party  was  there
 to  instigate.  Nowhere  there  is  any
 political  party  to  instigate,  far  to  talk
 of  CPIM.  ry

 That  area  is  the  most  backward
 ‘area.  The  workers  were  all  coming
 from  Gorakhpur  and  other  places  of
 U.P,  and  Bihar.  I¢  these  things  con-
 tinue,  the  people  will  get  agitated
 more  and  more.  So,  I  agree  that  this
 should  be  an  item  for  discussion  in
 the  House  so  as  to  warn  the  Govern-
 ment.  I  belong  to  the  friendly  party
 of  the  Jenata  Government.  I,  as  a
 friend,  may  warn  the  Government.
 The  enemies  are  gtriking.

 I  will  urge  upon  the  Janata  Gov-
 ernment  to  see  the  genesis  of  the
 situation  and  that  jis  the  policy  of

 the  Janata  Government.  Even  the
 Prime  Minister  has  shown  a  rigid,
 adamant  and  arrogant  attitude.  I
 cannot  dream  of  it.  Thumba  workers
 went  on  strike.  The  workers  came  to
 give  representation  to  the  Prime
 Minister.  The  Prime  Minister  told
 ‘that  he  would  not  talk  to  them  and
 they  might  go  back.  js  that  the  fair
 policy?  Did  you  not  assure  the  whole
 working  class  of  India  that  justice ‘would  be  done  to  them?  These  things
 happened  severaf  times—if  the  werkers
 ‘were  agitated  on  certain  genuine
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 issues  and  they  asked  the  Govern-
 ment  for  redressal,  instead  of  talking
 to  them  Government  jet  loose  repres- sion  and  oppression.  This  was  caused
 either  By  fhe  police  or  P.A.C.  or  some
 others.

 I  must  make  it  a  point  to  warfi
 through  you,  which  I  have  already
 done,  that  it  is  time  for  retrospection
 for  them,  otherwise  jt  will  be  too  late
 You  must  see  the  writing  on  the  wall.
 It  ig  a  fact  that  Shrimati  Indira
 Gandhi  sitting  on  the  same  bench  And
 to  face  the  aggrieved  people  and  she
 had  to  get  down  from  that  place.  The
 same  thing  will  happen  To  the  Janata
 Government  if  they  don’t  change
 their  policy.

 Do  not  ‘take  wrong  steps.  Please
 See  that  the  people  are  not  killed,

 In  Panthnagar  no  warning  was  giver
 to  the  people.  Nothirig™  of  that  sort
 was  done.  Still  the  Government  says,
 they  were  violent.  They  were  carry-
 ing  lathies.  So,  on  very  flimsy  ground
 the  workers  are  attacked.  Without
 police  you  cannot  manage  the  affairs.
 That  is  what  it  comes  to.

 MR.  SPEAKER:  You  have  men-
 tioneg  that  already.  Please  conclude.

 SHRI  DINEN  BHATTACHARYA:
 The  Minister  is  taking  it  jokingly. Mr,  Biju  Patnaik,  I  Btiow,  what  you said  in  regard  to  the  case  in  Bailadilla.
 When  we  were  talking  about  retren-
 chment  of  people,  he  said,  why  you speak  of  10,000  people;  I  will  retrench one  lakh.  That  is  what  he  said.
 This  is  the  at‘iftide  of  the  Janata
 Government.  What  do  you  expect from  us  in  this  situation?

 Through  you,  Sir,  I  firmly  state  that
 it  is  not  a  question  of  simple  aw  850
 order’.  It  is  .y  mafter  o?  the  policy  of
 the  ruling  janata  party  which  led  to most  heinous  and  ghastly  murders  and
 killings  of  the  downtrodden  workers

 and  persons  belonging  to  the  harijan
 communities  and  ‘Re  baékward  classes.
 Advantege  is  taken  By  Str  friérits  of
 the  Congress  (I)  party  of  this  sTtua- tion.  =

 MR.  SPEAKER:  Please  conclude. You  have  taken  lot  of  time.
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 SHRI  DINEN  BHATTACHARYA:
 Sir,  I  am  concluding.  The  friends  of
 Congress  (I)  are  very  much  appre-
 clating  my  speeches.  But  I  know
 what  they  did.  Sir,  you  have  read
 in  the  newspapers  what  they  did  in
 the  Writers’  Building  Headquarters  in
 Calcutta.  The  leaders  of  Congress  (I)
 went  there  with  lathis  in  their  hands.
 Flowerpots  were  thrown;  glass  panes
 were  broken.  The  Chief  Minister,
 Mr,  Jyoti  Bosu  had  tg  come  out  even
 at  the  risk  of  his  life  but  even  in
 that  case  Mr.  Jyoti  Bosu  ्  not  ask
 for.  the  police  ¢  fire  upon  the  Con-
 gress  goondas.  He  only  advised  police
 to  guard  the  Writers’  building  and  to
 take  precautions  and  to  go  only  upto
 the  extent  of  teargassing.  What  I
 am  saying  to  them  is  that  please  do
 not  equate  West  Bengal  Government
 with  the  other  Governments.  That  is
 what  I  am  saying.

 MR.  SPEAKER:
 SHRI  DINEN  BHATTACHARYA:

 I  conclude  by  saying  that  with  all  the
 happenings  that  are  taking  place,  they
 ™Tust  now  be  very  cautious,  they
 should  read  the  writing  on  the  wall
 and  they  should  redress  the  grievances
 of  the  people  and  take  lessons  from
 various  events  which  are  happening
 in  the  country,

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  BIJU  PATNAIK):
 The  Janata  Government,  due  to
 adverse  world  conditions,  had  to  re-
 trench  100,000/  persons  but  in  West
 Bengal,  already  mofe  thari  one  Tffilion
 retrenched  and  unemployed  persons
 ate  moving  about.

 SHRI  DINEN  BHATTACHARYA:
 This  is  not  correct.  We  protest.

 THE  MINISTER  OF  HOME  AF-
 FAIRS  (SHRI  CHARAN  SINGH):

 ir,  there  are  only  ten  minutes  left.
 What  is  your  decision?

 MR.  SPEAKER:  I  am  told,  _  it
 started  at  6.11.  We  have  got  the
 record  of  it.  We  can  Continue  uff
 8-38  unlesg  the  house  wants  to  extend
 it.  It  is  upto  the  House  to  extend  the
 time  or  not.  If  the  House  does  not
 agtte  for  extension  ०"  time,  I  will

 Please  conclude.
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 straightway  call  Shri  Govindan  Nair
 to  speak  for  5  minutes.  It  is  for  the
 House  to  decide  whether  the  time  is
 to  be  extendeg  or  not.

 अस  तथा  संसदोय  कार्य  मंत्रालय  में

 राज्य  मंत्री  (भी  लारंग  साथ)  :  दो  घंटे

 की  चर्चा  थी।  काफी  माननीय  सदस्यां

 द्वारा  इस  समस्या  पर  प्रकाश  डाला  ज।  चुका

 है।  हम  नहीं  मानते  हैँ  कि  झौर  झागे  सदन

 बढ़ाया  जःये  |  जाप  सदन  की  राय  ले  लें

 SHRI  VAYALAR  RAVI:  Sir,  in  the
 Business  Advisory  Committee  we  all
 agreed  to  extend  the  time  of  the
 House  from  6  p.m.  to  7  p.m.  to  dis-
 cuss  the  Demands.  So,  we  accommo-
 dated  the  request  of  the  Government
 for  finishing  the  Government  business.
 We  showed  them  so  much  courtesy
 whereas  they  are  not  prepared  to  show
 Ug  any  courtesy.  So,  the  only  course
 open  for  us  is  to  protest.

 SHR]  C.  M.  STEPHEN:  Sir,  we
 have  got  different  sections—may  be
 groups  and  parties—in  the  House  and
 they  represent  a  particular  political
 view  in  this  country.  When  a  matter
 of  this  nature  ig  discussed  then  every
 group  must  have  some  times  to  ex-
 press  its  views.  This  is  a  fit  case  and
 extension  must  be  granted.  If  the
 Government  feels  jt  cannot  be  done
 today  then  some  other  day  may  be
 allotted,

 MR.  SPEAKER:  I  am  prepared  to
 sit  upto  20  O'clock  but  I  have  no
 power  to  extend.  So,  I  am  putting  it
 to  the  House.

 SHRI  CHARAN  SINGH:  Mr.
 Speaker,  only  two  hourg  had  been
 allotted  for  consideration  of  this
 Motion.  The  debate  started  at  6.5
 p.m.  According  to  the  allotted  time
 it  should  finish  at  8.5  pm.  But  in
 as  much  as  my  friends  sitting  opposite
 want  more  time  for  this  debate,  I  am
 willing  that  the  time  may  be  extended
 till  845  pm.  I  hope  it  will  satisfy
 the  Opposiiton.  1  will  begin  my  reply
 at  8.25  pm
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 SHRI  B.  P.  MANDAL:  Sir,  I  want
 to  rise  on  a  point  of  order  under  Rule
 345.  Sir,  a  member  ig  required  to
 give  notice  of  amendment  one  day  in
 advance.  My  point  is  why  should
 not  we  do  eway  with  this  provision
 of  giving  notice  for  amendments  one
 day  in  advance  ff  the  Members  are
 not  to  be  given  the  opportunity  to
 speak,

 MR.  SPEAKER:  Mr.  Mandal,  in
 order  to  get  a  right  to  speak  500  Mem-
 bers  can  give  notices  of  amendments.
 There  is  an  earlier  ruling  by  the
 Speaker  that  so  far  es  amendments
 are  concerned,  it  is  not  necessary  that
 those  who  have  given  the  notices  be
 given  opportunity  to  speak.  Other-
 wise  it  will  become  impractical.
 Three  to  four  Hundred  members  can
 give  notices  of  amendments  in  that
 case.

 SHRI  B.  p.  MANDAL:  Sir,  never
 such  a  large  number  of  Members
 have  given  notices  of  amendments.

 MR.  SPEAKER:  Already  there  {is
 a  ruling  on  it.  Now,  I  call  Mr.
 Chaturvedi,

 st  शब्भूनाथ  चतुर्वेदी  (आगरा)  :
 अध्यक्ष  महोदय,  जो  ला  ऐंड  झार्डर  की  स्थिति
 है  उसके  लिए  कारण  तो  बहुत  से
 हो  सकते  हैं,  ौर  वह  भ्राज  पैदा  नहीं  हुए,
 बल्कि  काफी  समय  से  है  tT  हमारी  भ्राबादी
 बढ़  गई  है,  बेकारी  भी  बढ़  रही  है  जिसकी
 वजह  से  लोगों  में  बेचेनी  है  ।  यह  तो  मूल
 कारण  है,  लेकिन  इमरजेंसी  में  जिस  तरह
 की  बातें  हुई हैं  उससे  हमारा  एडमिनिस्ट्रेशन
 डीमोरलाइज़  हो  गया  झौर  लोगों  में  जो
 आतंक  छाया  हुआ  था  यहू  जब  हूटा  तो  बहुत
 से  खोगों  के  दिमाग  से  भग  निकला,  तो
 असामाजिक  तत्वों  के  दिभागम  से  सब  से  पहले
 निकल  गया।  झौर  सविसेज्ञ  इसलिये  डीमोरेला-
 इज  हो  गई  कि  चारों  तरफ  से  हर
 चीज़  को  पोलिटिसाइज  किया  जा  रहा
 है  |  चाहे  विजद्याथियों  के  ग्रीबांसेज
 हों,  चाहे  इन्डस्ट्रियल  प्रनरेस्ट  हो,  या  मामला
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 प्रंदाजत  में  जाने  का  हो  धौर  ओम॑ती  इन्दिरा
 गांधी  झभी  तशरीफ ले  गईं  थीं  हर  बात  में
 प्रदर्शन  होता  है  ।  शांतिपूर्ण  तरीके  से  कोई
 चीज़  नहीं  हो  पाती है,  हर  बात  को  तल  दिया
 जाता  है।  आज  कोई  भ्री  प्रससोशल  एलशीवट

 'क्रसी  भी  पोलिटिकल  पार्टी  के  साथ  सम्बन्ध  जोड़
 क्र  उसका  झाश्म  लेंता  है,  जिस  से  कार्य  में

 बाधा  पड़ती  है।  तो  मेरा  कहता  है  कि
 यह  जो  हिंसा  अबसर  होती  है  बहु  क्‍यों
 होती है

 ?  बहुत  कु  हिंसा तो  इसलिये
 होती  है  निर्णय  बिलम्ब  से  होते  हैं  ,  कहा  जाता
 है  कि  पुलिस  को  यह  करना  चाहिये,  बहू  करना
 चाहिये  t  लेकिन  झगर  वाइस  चांसलर  झभौर
 स्टूडेंट्स  के  डिफरेन्सेज़  हैं,  या  इ.डस्ट्रिल
 मैगनेट्स  और  मजदूरों  के  डिफरेन्सेज़  हैं  तो
 पुलिस  वहां  केवल  रक्षा  के  लिए  पहुंचती  है  ।
 उसके  जो  मतभेद  हैं  उससे  कोई  मतलब
 नहीं  भ्रगर  बहू  कुछ  करती  है  तो  यह
 कहा  जाता  है  कि  उसते  ज्यादती  की।  श्ौर
 अगर  कुछ  नहीं  करती  है  तो  कानपुर  की  स्वदेशी
 मिल  में  जो  कुछ  हुभा  उसमें  यही
 रिपोर्ट  दी  गई  कि  पुलिस  ने  पहले  से
 झगर  यही  एक्शन  लिया  होता  तो  तीन
 झ्रादसियों  की  जान  नहीं  गई  होती  1  तो
 पुलिस  की  बड़ी  अ्रजीब  स्थिति  है,  कोई  भी
 काम  करें  उसको  किसी  म  किसी  तरह  से
 लांछन  का  भागी  होना  पड़ता  हैं  -  और  यही
 बात  यहां  भी  पालियामेंट  में  था  भ्रसेम्बली
 में  है  जब  कभी  कोई  डिस्कशन  होता  है  उसमें
 सिवाय  पुलिस  पर  लॉछन  लगाने  शौर
 कोई  बात  नहीं  होती  t  जितने  भी  प्रदर्शन
 होत ेहैं  शक्ति  प्रदर्शन  ढ्वारा  लोभों  को  ढराने
 के  लिए  होते  हैं,  वहां  कोई  शांतिपूर्ण  वातावरण
 नहीं  रहता  है  1  और  जब  शान्ति  व्यवस्था
 के  लिए  झगर  पुलिस  को  एक्शन  लेता  पड़ता  है
 तो  कहा  जाता  है  कि  पुलिस  ने  ज्यादती  की  ।
 मैं  पुलिस  का  डिफेंस  नहीं  कर  रहा  हूं  ।  मैं
 अता  रहा  हूं  कि  पुलिस  अपने  आपको  एक
 झजीब  स्थिति  में  पाती  है  1  कभी  उस  पर
 यह  प्रारोब  लगाया  जाता  है  कि  गड़बड़  होते  .
 पर  भी  बहू  सटस्थ  रही  शौर  कभी  कहा  जात्त:
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 है  कि  उसते  ज्यादती की  इस्मूज़ से  पुलिस  को
 कोई.  मतलब  नहीं  होता  १९  झाज,  कौन  सा

 ्स्मृ  ऐसा  है,  जो  ला  ऐंड  शझार्डर  का  इस्यू  नहीं
 बन  जाता  है  ?

 2¢  hrs,
 झगर  वास्तव  में  देश  में  ला  ऐंड  झाईर

 को  रखना  है,  तो  कम  से  कम  सरकार  हन
 डिमास्ट्रेशज  को  ज़रूर  बैन  कर  दे  v  ऐसा
 करने  से  किसी  पोलीटिकल  राइट  का  हनन
 महीं  होता  है  ।  लोग  शान्तिपूर्ण  मीटिंग  करें,
 अपने  प्रपोजल  रखें  झौर  बातचीत  करें  i
 लेकिन  डिमांस्ट्रेशश  करने  से  हिंसा  ज़रूर
 होगी,  क्‍योंकि  हिंसा  डिमांस्ट्रेश्ज  के  साथ
 जुड़ी  हुई  रहती  है  t

 ला  ऐंड  अार्डर  कैसे  कायम  रह  सकता
 है,  जब  हर  एक  बात  को  लेकर,  बाहे वहू  न्याय
 संगत  हो  या  न  हो,  पालियामेंट  में  रोज
 एक  पक्षीय  क्रिटिसिज्म  होता  है  शौर  हर
 बात  को  पोलिटिसाइज़  किया  जाता  है  ?
 इस  बारे  में  सब  से  ज्यादा  दोषी  पालिटीशन्ज
 हैं  ।  इस  बकत  देश  में  एक  ऐसा  वातावरण
 बना  हुझा  है,  जिसकी  वजह  से  लालेसमेस
 फैली  हुई  है  |  भगर  हम  न्यपाव  और  नीति  का
 झनुसरण  करें,  तो  देश  में  कहीं  ज्यादा  शान्ति
 शौर  व्यवस्था  रह  सकती  है  tv

 MR.  SPEAKER:  Shri  Govindan
 Nair.  Five  minutes,

 SHRI  M.  N.  GOVINDAN  NAIR
 (Trivandrum):  Only  five  minis.

 MR.  SPEAKER:  That  is  all.  What
 can  be  done?  ‘ere  is  no  fime.

 SHRI  M.  N.  GOVINDAN  NAIR:  I
 believe  there  are  no  two  opinions  in
 this  House  that  the  law  and  order
 situation  in  tHe  whole  country  hes
 deteriorated.  In  the  normal  course  I
 would  not  like  to  have  a  discussioti
 on  a  matter  which  ig  a  state  subject
 but  the  situation  that  has  developed
 is  forcing  us  to  discuss  this  question.
 I  went  to  point  out  what  is  happen-

 ing  in  U.P.  During  the  last  9  months,
 35  times  they  had  to  fire  against  the
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 people.  I  remember  an  occasion  some
 twenty  years  ago,  when  there  was  one
 firing  in  Kerala  and  Dr.  Ram
 Manohar  Lohia  asked  immediately
 Patton  Thanu  Pillai  to  step  down.  I
 find  Members  of  his  party  sitting
 there.  Killings  are  taking  place  in
 various  parts  of  the  country.  In  one
 state  alone  35  killings  within  9
 months.  In  that  state  all  the  uni-
 versities  are  closeq  down.  This  is

 a  matter  of  serioug  concern  for  us.
 Not  only  thet.  Here  {  heard  that
 Indira  Gandhi  was  behind  so  many
 things.  I  warn  you;  do  not  give
 publicity  to  her.

 Thad  been  to  Sambhal.  The  Janata
 Party  should  be  proud  of  that  con-
 stituency  because  the  maximum  num-
 ber  of  votes  the  Janata  secured  were
 in  that  constituency.  Shanti  Devi  is
 the  Member  elected-Even  as  early  as
 937  the  Muslim  League  contested
 that  seat;  it  was  the  Congress  that
 Won  that  seat.  In  that  area  whet  has
 happened?  For  the  simple  reason  that
 a  Muslim  represented  to  the  police
 that  some  action  should  be  taken
 against  some  students,  a  number  of
 Muslim  shops  were  looted  and  burnt
 just  in  front  of  the  police  station.  I
 asked  the  police  officers:  why  did  you
 not  act?  They  saiq  that  they  had  no
 resources.  Just  in  front  of  the  police
 station  this  happened.
 ‘SHRI  OM  PRAKASH  TYAGI
 (Bahraich):  You  are  totally  wrong.

 SHRI  M.  N.  GOVINDAN  NAIR:  I
 am  not  wrong;  I  know  what  has
 happened.  I  had  gone  there,  talked
 to  the  people  and  understood  the
 ‘situation.  Today  both  the  Muslim  and
 the  Hindus  say:  “This  place  can
 never  become  what  it  was  before.”  Ts
 it  not  a  matter  of  concern?  I  had
 been  to  Pantnagar.  On  a  silent  pro-
 cession,  people  were  shot....

 SHRI  CHARAN  SINGH:  Silent
 procession?

 SHRI  M.  N.  GOVINDAN  NAIR:
 Mr.  Charan  Singh,  you  may  have  a
 different  picture.  But  go  there.  Why
 did  you  not  go  there.  You  said  that
 you  would  go  there.  But  lafer  on
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 {Shri  M.  N.  Govindan  Nair)
 you  changed  your  mind  Because  if  you
 had  gone  there,  there  would  have
 been  further  firing.  ‘YOU  knew  that.
 your  wisdom  dawneg  on  you  and
 you  came  back.  We  had  been  there;
 we  had  talked  to  the  people.  After
 the  discussions  with  the  professors,
 students  and  the  ladies  in  the  houses,
 I  am  hundred  per  cent  convinced  that
 it  was  a  silent  procession;  they  were
 mot  only  shot,  even  when  they  tried
 to  escape,  they  were  chased  up,  killed
 and  put  in  the  sugarcane  field  and
 burnt  there.

 SHRI  PURNANARAYAN  SINHA
 (Tezpur):  There  is  a  fufficial
 enquiry  on  the  matter  and  you  can-
 not  refer  to  it.

 SHRI  M.  N.  GOVINDAN  NAIR:
 This  i;  what  happened  there.  Shri
 Jagjivan  Ram  is  not  here.  What  is
 happening  there  to  the  Harijans?  The
 attrocities  on  Harijans  have  reachef
 a  new  stage.  The  Constitution  is
 challenged  and  the  code  of  Manu  is
 being  introduced  there.  Now,  some-
 body  was  saying  that  the  Manusmriti
 has  been  burnt  there.  What  is
 happening  in  Veranasi?  What
 happened  when  Shri  Jagjivan  Ram
 went  and  unveiled  the  statue?

 MR.  SPEAKER:  We  have  already
 discusseq  this  matter  at  length.

 SHRI  M.  N.  GOVINDAN  NAIR:
 I  am  not  discussing  It.  Behind  all
 these,  there  ig  one  man.  You  go  to
 any  part  of  UP,  you  will  hear  the
 mame  of  one  man,  te,  Charan  Singh,
 who  is  the  villain  of  the  piece.  If  he
 has  any  sense  of  honour,  he  shoulf
 resign  and  get  out  of  the  Ministry.
 That  alone  will  help  fhe  people.

 SHRI  RAGHAVALU  MOHANA-
 RANGAM  (Chengalpattu)  ;  Mr.
 Speaker,  Sir,  I  drm  really  glad  for  the
 opportunity  you  have  given  me  to
 express  some  of  my  feelings  on  the
 law  and  order  situation  in  the  country
 today,  In  fact  I  wanted  to  speak
 something  about  the  jaw  and  order
 situation  prevailing  in  the  counfry
 today;  but  unexpectedly,  Mr.  Kanwar
 Lal  Gupta,  while  he  was  talking

 Situation  (M)

 about  the  law  and  order  situation,
 has  referred  to  Tamil  Nadu.  Usually
 speaking  the  law  and  order  situation
 is  not  to  be  controlled  by  the  Central
 Government,  but  by  the  State  Gov-
 ernment.  It  ig  a  State  subject.  There
 are  only  two  occasions  when  the
 Centre  can  intervene  in  the  State
 administration.  They  are,  when  the
 States  is  under  the  control  of  the
 President  or  when  there  is  Emer-
 gency.  Tamil  Nadu  is  now  neither
 under  the  control  of  the  President  nor
 there  is  Emergéncy.  Since  the  topic
 has  been  taken  ‘and  discussed  on  the
 floor  of  the  House  by  Mr.  Kanwar  Lal
 Gupta,  I  want  to  stress  certain  points
 here,

 In  the  name  of  agriculturists,  some
 violent  arid  anfi-social  elements  in-
 dulged  in  unlawful  activities  just  a
 month  ago,  just  to  create  anarchy  in
 the  State.  It  is  a  well  known  fact  that
 our  Chief  Minister  MGR  is  rendering
 great  service  for  the  past  forty  years
 to  the  down-trodden  and  poor  com-
 munity.  When  that  is  the  case,  I  do
 not  understand  why  they  are  brand-
 ing  the  Chief  Minister  and  other
 Ministers  stating  that  the  Tamil  Nadu
 Government  is  responsible  for  creating
 anarchy  in  the  State.  To  be  frank
 with  you,  Mr.  Speaker,  Sir,  our  State
 is  ruled  by  All-India  Anna  DMK  head-
 ed  by  its  General  Secretary  and  Chief
 Minister,  Mr.  M.  G.  Ramachandran,
 Popularly  known  88  MGR,  who  has
 been  rendering  great  service  to  the
 people  and  who  spends  al!  his  time
 end  property  only  for  the  uplift  of
 the  downtrodden  people.  It  was  a
 political  conspiracy.  Our  Government
 has  sought  the  cooperation  of  the
 agriculturists,  the  general  public  and
 all  the  political  parties  which  have
 faith  in  good  Government,

 Of  course,  police  firing  was  there.
 But  what  was  the  reason?  Fifteen
 small  bridges  and  three  long  bringes
 have  been  damaged  in  the  violence.
 We  have  taken  Rs.  88  crores  for  the
 flood  relief.  Tami]  Nadu  has  been
 completely  damaged  due  to  cyclone.
 We  hq  constructed  hundreds  of
 bridges  out  of  which  nearly  30  small
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 -tbridges  ‘had  been  completely  damaged
 by  the  anti-social  elements  and  5  buses

 had  been  completely  burnt  down  .and
 ‘three  police  pickets  damaged.  50
 officers  of  the  Revenue  ang  Police
 Department  had  been  seriously  in-

 Jured.  Roads  were  damageg  ang  walls
 ‘were  constructed  across  the  roads,  and
 ‘the  ornaments  deposited  in  the  banks
 ~were  plundered.  These  are  the  main
 Teasons  Why  there  was  firing  and
 nearly  half  a  dozen  persons  were  shot

 .dead  for  the  simple  reason  that  our
 State  Government  wanted  to  protect
 Public  property.  That  was  the  main
 reason  of  firing.  But  there  is  a  talk.
 Since  the  agriculturists  were  not  given
 proper  benefits  in  Madras,  in  Tamil
 ‘Nadu  State,  there  wag  an  agitation  by
 the  agriculurists.  To  be  frank  with
 ‘you,  Mr.  Speaker,  a  high  level  com-
 mittee  for  agriculture  hag  been  set
 up  in  Madras.  Electricity  charges

 thave  been  reduced  from  i6  paise  to
 34  paise  per  unit.  Paddy  procurement
 price  was  increased  to  Rs.  95  per
 quintal  though  the  Centre  did  not
 want  any  increase.  The  State  is  also
 pressing  the  Centre  to  enhance  the
 procurement  price  to  Rs.  i0  per
 ‘quintal,  the  rate  on  par  with  that  of
 wheat.  The  recovery  of  cooperative
 agricultural  loans  has  been  postponed for  another  two  months.  Such  bene-
 fits  have  already  been  given  to  the
 agriculturists  in  Tamil  Nadu.  When
 such  things  are  going  on,  I  do  not
 understang  why  some  of  our  hon.
 Members  have  created  some  doubts
 in  the  minds  of  hon.  Members  of
 Parliament  as  well  as  the  Ministers
 that  the  Tami]  Nadu  Government  was
 responsible  for  creating  all  sorts  of
 complications  and  anarchy  in  the
 State.  The  Tamil  Nadu  Government
 is  not  responsible.  Just  to  protect  the
 public  property  and  just  to  protect
 the  four-and-a-half  crores  of  people of  Tamil  Nadu,  there  weg  firing.  The
 Government  hag  to  take  that  much  of
 ‘esponsibility  and  our  Government
 thad  done  it.  If  at  all  there  is  any
 ‘doubt  in  the  minds  of  people,  please -erase  it.  Our  Government  ig  q  very

 responsible  Government  and  it  ~ekes
 all  the  steps  to  give  proper  aid  to  the
 people  and  there  is  no  doubt  about
 their  prosperity.

 गृह  संत्री  (शी  रण  सिंह)  :  प्रध्यक्ष
 महोदय,  यह  देख  कर  मुझे  बहुत  खुशी  हुई  है
 कि  झाम  तौर  पर  जो  वाद  विवाद  ह... ह  है
 वह  शांतिपूर्ण  हुआ  है  भ्ौर  रचनात्मक  हुभा  है  1
 लेकिन  पेश्तर  इसके  कि  मैं  झपना  जवाब  दूं,
 एक  बात  मैं  मि०  भट्टाचाय  जी  को  बता  देना
 चाहता  हूं  कि  जब  उनकी  गवर्नमेंट  बंगाल  में
 बरसरे  एक्तिदार  थी  उस  समय  सारे  देश  में
 950  फार्यारम  हुई  थीं  जिसमें  648  वेस्ट
 बंगाल  में  हुई  थीं।  (व्यवधान)
 SHRI  DINEN  BHATTACHARYA:

 I  want  to  challenge  the  statement....
 Unterruptions)

 MR.  SPEAKER:  Mr.  Bhattacharya,
 please  sit  down.  Don’t  record.

 (Interruptions)  **

 शो  जरण  सिंह:  प्रध्यक्ष जी,  मैं  समझता
 हूं.  भले  झ्ादमियों  को  इतना  गुस्सा  नहीं
 करना  चाहिए  जितना  मेरे  दोस्त  कर  रहै
 हैं.....  (Interruptions).

 MR.  SPEAKER;  Don't  record.
 (Interruptions)  **

 ही  चरण  सिह:  इसमें  नाराज़  होने  की
 क्या  बात  है  ?.....  (interruptions).

 MR.  SPEAKER:  There  is  no  ques-
 tion  of  interrupting,  in  between  the
 speeches.  When  you  spoke,  he  did  not
 interfere.

 CUnterruptions)
 MR.  SPEAKER:  Don't  record.

 (Interruptions)  **

 थी  चरण  सिंह  :  प्रध्यक्ष  महोदय,  हो
 सकता  है  कि  मुझसे  कोई  गलती  हो  गई  हो,
 लेकिन  इतना  परेशान  होने  की  क्या  जरूरत

 **Not  recorded.
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 [श्री  चरण  तह]
 है,  इतना  गुस्सा  करने  की  क्या  ज़रूरत

 बतलाइये  f  (स्यधधान  )

 MR.  SPEAKER:  Everybody  attack—
 ed  him.  Every  criticism  is  bitter—
 whetfier  made  by  you,  or  by  him.

 it  अरुण  सिह  :  मेरा  छ्याल  था  कि
 i970  में  सीपी  (एम)  की  गंबलेमेंट  वहां
 परथी  |  (व्यवधात )

 श्रीमती  प्रहिल्या  पी०  रांगनेकर  (बम्बई
 उत्तर-मध्य  )  :  नहीं  थी  ।

 SHRI  DINEN  BHATTACHARYA:
 I  want  to  know  what  the  Minister
 wants  to  establish.

 जब  आप  उत्तर  प्रदेश  में  चीफ  मिनिस्टर
 थ,  तब  क्‍या  हुआ  था  ?

 Did  he  mention  anything  about  the
 period  when  he  was  the  Chief  Minis-
 ter  of  Uttar  Pradesh?

 st  चरण  सिंह  :  अ्रध्यक्ष  महोदय,  मेरी
 समझ  में  नहीं  भ्राता  कि  इस  तरह  से  वाद-विवाद
 फैसे  चलेगा  ।  मेरा  ऐसा  छयाल  था,  जो  मैंने
 कहा  है।  झगर  वह  गलत  है  तो  मैं  वापस  लिये
 लेता  हूं  1

 एक  सानलीय  सदस्य  :  जो  सवाल  आया
 है,  उसका  जवाब  दीजिये  4

 श्री  चरण  सिह:  आपने  कहा  था,
 इसलिए  मैं  जवाब  दे  रहा  था  1  भगर  वहां
 कांग्रेस  की  गवर्नमेंट  थी  तो  वह  दोष  मेरे  इन
 दोस्तों  पर  पड़ता  है।  (व्यवधान)
 648  बार  वहां  गोली  चली,  अगर  आपने
 नहीं  चलायी,  तो  इन  दोस्तों  ने  खलाई  होगी  ।

 SHRI  K.  LAKKAPPA:  Twisting  is
 not  allowed.
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 MR.  SPEAKER:  If  your  idea  is
 not  to  have  a  debate......

 CUnterruptions)

 क्री  चरण  सिह  :  इस  तरह  से  बहस
 नहीं  हो  सकती  है--हर  बात  में  गुस्सा  t
 भअ्रध्यक्ष  महोदय,  हमने  भ्रब  तक  यह  सुना  था
 कि  जब  भ्रादमी  का  केस  कमजोर  होता  है  तो

 बहुत  गुस्सा  भ्राता  है  ।

 SHRI  0.  K.  CHANDRAPPAN  (Can-
 nanore):  You  have  proved  that.

 sit  wer  सिंह  :  इस  बात  को  छोड़िये  ।
 मैं  आपके  ज़रिये  माननीय  दोस्तों  को  बतलाना
 चाहता  हूं---इतना  गुस्सा  करेंगे  तो  श्राप  लोगों
 की  तन्‍्दुरुत्ती  खराब.  हो  जायगी।  मेरी
 समक्ष  में  नहीं  आ  रहा  है  कि  इतना  गुस्सा  क्यों
 वैदा  हो  रहा  है  ।

 श्री  गोविन्दन  नायर  साहब  नें  एक  बात

 कही  कि  चरणसिंह  “डेविल  श्राफ  दि  पीस”

 है  सब  जगह  इसका  नाम  है  .  .

 SHRI  छागए  PATNAIK:  It  was
 ‘villain  of  the  piece’.

 शी  चारण  "सिंह:  “पविलेत  आफ  दि  पीस'
 कहा  होगा  ।  पता  नहीं  विलेन  बड़ा  होता  है
 या  डेविल,  लेकिन  उन्होंने  एक  फिकरे  में  कहा
 था--यह  उनका  शिष्टाचार  है--डेविल  कहा
 हो  या  विलेन--मैं  समझता  हूं  इससे  ज्यादा

 ब्ब्रे  मायनें  नहीं  होंगे,  लेकिन  अगर  ब्रें  मायने

 मीहै....

 SHRI  M.  N.  GOVINDAN  NAIR;  I
 never  said  that...  ..(interruptions)

 श्री  रण  सिह  :  झभी  तो  झाप  हस
 रहे  थे,  ब  क्या  हो  गया  ।

 SHRI.  SAUGATA  ROY:  There  is
 the  language  difficulty.  Mr,  Charan
 Singh  is  misinterpreting  it.  Though
 some  people  may  cal]  him  s0,  it  does
 not  mean  that  he  ig  a  villain.
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 aft.  चरण  सिंह  :  मेरे  मिन्न  ने  यह  कहा
 कि  जनता  गवर्नमेंट  से  जब  तक  ये  चरण  सिह
 निकल  नहीं  जायेंगे,  तब  तक  हमारे  देश  में
 शांति  नहीं  होगी  लेकिन  हमारे  उत्तर  भारत
 में  एक  कहावत  है  “कौवे  के  कोसने  से  मजेशी
 मरता  नही  है”

 SHRI  K.  LAKKAPPA:  Sir,  is  the
 comparison  with  a  crow  parliamen-
 tary?

 MR.  SPEAKER:  Let  us  not  crow
 here

 SHRI  K..  LAKKAPPA:;  Sir,  it  is
 unparliamentary.  He  cannot  accuse
 people....  (Interruptions)

 ett  चरण  सिह  :  विलेन  कहना  झन-
 पालियामेंटरी  नहीं  है  लेकिन  कौवा  कहना
 अनपालियाटेटरी  है।  खैर  इसको  छोड़िये  ।

 SHRI  M.  N.  GOVINDAN  NAIR:  I
 dig  not  say  that.

 श्री  चरण  सिंह:  श्राज  दश  में  शान्ति
 व्यवस्था  प्रच्छी  नहीं  है,  मैं  इसको  तसलीम
 करता  हूं  लेकिन  इतनी  चिन्ताजनक  भी  नहीं  है
 जितनी  कि  चित्रित  की  गईं  है  ।  इधर  महीने
 भर  से  बेशक  कई  घटनाएं  हो  गई  ई  जैसे  कि

 पंजाव  में,  हैदराबाद  में,  तमिलनाडु  में  श्रौर
 कलकत्ता  में  रायटर्स  बिलिडंग  में  आक्रमण
 हुआ  है  भर  पंत  नगर  की  घटना  हुई  है
 और  बिहार  में  भी  घटनाएं  हुई  हैं  ।

 श्री  सौगत  राय  :  और  बेलाडिला  में
 ची।

 श्री  चरण  तिह  :  मैं  अपने  दोस्तों  से
 कहता  हूं  कि  गलती  करने का  मुझे  भी  हक
 है,  मेरी  गलती  को  बशेश्त  कीजिए  ।  मैं  थोड़े  में
 जवाब  देना  चाहता  हूं  भ्रौर  प्रापका  ज्यादा
 समय  नहीं  लूंगा  a

 मैं  यह  अजे  कर  रहा  था  कि  बिहार  में
 हुआ,  गज  रात  में  हुआ  होगा,  मुझे  मालूम  नहीं
 लेकिन  मैंने  जो  पांच,  छ:  प्रदेश  बतलाए  हैं,
 उनमें  महीने  भर  के  अन्दर  कुछ  गम्भीर
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 घटनाएं  हो  गई  हैं,  जिससे  सारा  देश  यह
 नतीजा  निकाल  रहा  है  कि  बहुत  एलामिंग
 सिचुएणशन  हो  गई  है।  नहीं,  ऐसी
 बात  नहीं  हैं  7  यह  हो  सकता  है  कि  जैसे  व्यक्ति
 एक  लिविंग  प्रार्गे  निज्म  है,  यह  देश,  यह  सोसाइटी
 है  हमारी  कौम  की  एक  लिविंग  झागें निज्स
 है  और  यह  जो  मेन्टल  एवेरेशन  है,  यह  ,थोड़ी
 देर  के  लिए  है  कि  इतने  क्राइम  बढ़  गये  हैं
 और  यह  चीज  बहुत  दिनों  तक  एन्डयोर  की
 जायेगी  ऐसी  बात  नहीं  है  1  मैं  इस  सिलसिले
 में  निराशावादी  नहीं  हूं  ।  श्रब  इन्होंने  जो
 बतलाया  है,  उसके  लिए  मैं  कुछ  आंकड़े
 दूंगा।  देहली  की  बाबत  मैंने  पहले  ही
 तसलीम  क्रलिया  था  कि  देहली  में  कुछ  ज्यादा  ही
 ऋ  ।इम्स  बढ़े  हैं  1  मैंने  देहती  की  बाबत  आंकड़े
 दिये  थे,  977  48  पहले  सालों  की  भ्रपेक्षा  में  ।
 मैंन  9748  कम्पेयर  किया  था  उसके  मुकाबले
 में  जुर्म  कम  हुए  हैं  |  ये  प्रांकड़े  पुराने  आंकड़े
 हैं लेफिन  इधर  जनबरी  से  यहां  पर  कुछ  जुर्म
 बढ़ने  शुरू  हुए  हैं  |  मैं  दिल्‍ली  को  बाबत
 यह  बतला  रहा  हूं  श्रौर  इसका  एक  विशेष
 कारण  है  भौर  विशेष  कारण  यह  है  कि  देहली
 का  पुलिस  केडर  बहत  छोटा  है।  हम  इनका
 बहीं  और  ट्रास्सफर  नहीं  कर  सकते  हैं  ।
 पिछले  कुछ  दिनों  में  59  इंस्पेक्टर्स  ट्लौर  सब-
 इन्सपेक्टर्स  का  ससपेंशन  हो  चुका  है  लेकिन
 करप्शन  पर  जो  झसर  पड़ना  चाहिए  था,
 श्र  एफीशियेन्सी  पर  जो  पझ्रसर  पड़ना  चाहिए
 था,  बहु  नहीं  पड़ा  |  जब  एक  प्रादमी  को
 300  मील  दूर  भेज  दिया  जाता  है  या  250
 मील  दूर  भेज  दिया  जाता  है  और  वह  श्पने
 झापको  नये  हालात  में  पाता  है,  तो
 बहू  कुछ  चेसन  हा  जता  है  ॥
 झौर  कुछ  उसकी  कमियां  और  खर,बियां
 दूर  होने  की  उम्मीद  होती  ।  लेकिन  पुलिस
 वालों  की  करप्शन  का  एक  तो  श्व  i  बड़ा
 कारण  यह  होता  है  कि  उनकी  करप्शन  का
 पता  लगाना  मुश्लिक  होता  है  ।  क्योंकि  कोई

 डाकुमेंटरी  चीज़  नहीं  होती  है।  पोस्ट  एण्ड
 टैलिग्राफ  है,  ट्रेड  है,  इंडस्ट्री  है  श्नौर  जितने
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 [की  चरण  सिंह]
 महकमे  हैं  उनके  बारे  में  कागजात  से  डाकुमेंट्स
 चिट्ठी-पत्नी  से  साबित  हो  जाता  है  कि  उन्होंने
 करप्शन  किया  है  लेकिन  पुलिस  बालों  का
 करप्शन  डाकुमेंटरी  नहीं  होता  है  जबानी
 होता  है  उसको  साबित  करना  मुश्किल
 होता  है  ।  इसका  सब  से  बड़ा  इलाज  यही  है  कि
 इंस्पेक्टर  को  सब  इंस्पेक्टर  को  >सकी
 सराऊडिंग  से  दूर  कहीं  भेज  दिया  जाए
 लेकिन  दिल्ली  में  यह  मुमकिन  नहीं  है  |  यहां
 पर  भ्रगर  द्वांसफर  किया  जाता  है  तो  दिल्‍ली
 से  दिल्ली  में  ही  किया  जा  सकता  है,  झब
 हम  चाहते  हैं  कि  दिल्‍ली  और  हरयाणा  का
 केडर  एक  हो  जाए  या  दिल्‍ली  और  यू  पी०
 का  एक  हो  जाए।  लेकिन  इस  में  कई  कानूनी
 मुश्किलात  हैं  जिनको  भ्रभी  तक  हम  हल  नहीं
 कर  पाये  हैं।  पहले  तो  केडर  श्राफ  भथारिटी
 एक  होना  चाहिए  ।  हम  ने  अगर  किसी
 इंस्पेक्टर  या  सब  इंस्पेक्टर  को  हरयाणा  में
 अ्रम्बाला  भेजना  है  तो  पहले  तो  उस  से  पूछना
 होगा  जिसको  गवर्नेमेंट  श्रपोइंट  करे  ।  शगर
 हम  किसी  गलत  झादमी  को  यहां  से  भेज
 रहे  हैं  तो  बदले  में  भी  व  हम  को  गलत  झादमी
 ही  देंगे  ।  फिर  इसके  झालावा  पोलिटिकल
 भ्रथारिटी  भी  एक  होनी  चाहिए  ।  इस  तरह
 से  यह  मसला  हल  नहीं  हो  पा  रहा  है।  इसके
 बारे  में  मैं  पहले  भी  कई  दफा  चर्चा  कर  चुका
 हूं  7  झाज  फिर  मैंने  कहा  ब  हमारे  जो  दिल्ली
 के  लेक्टीमेंट  गवर्नर  हैं  उनका  दो  सफे  का
 एक  परभनल  लेटर  मेरे  पास  आया  है।  उस
 में  उन्होंने  फिर  जोर  दिया  है  कि  इसका  हमें
 कोई  हल  निकालना  है।  हम  इस  पर  फिर
 विचार  करेंगे  |  झगर  हमारे  माननीय  मित्र
 भी  इस  बारे  में  कोई  सुझाव  दे  सकें  तो  मुझे
 खुशी  होगी  d

 दूसरी  बात  पुलिस  कमिश्मर  की  है  1
 इस  के  बारे  में  शाथद  मैंने  पहले  भी  अर्ज  किया
 था  ।  हमारे  देश  में  श्ाठ  बड़े-बड़े  नगर  हैं
 जिनको  मेट्रोपोलिटन'  सिटोज  कहते  हैं  भर
 जिनकी  एक-एक  मीलियन  से  ज्यादा  आबादी
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 है।  इग  गें  से  केवल  दो  शंहर  ऐसे  रह  गये
 हैं  जहां  पंर  कि  पुलिसं  कमिश्मर  नहीं  है,
 योम्जे,  मद्रास,  कलकत्ता,  में  बहुत  दिनों  से
 अंग्रजों  के  जमाने  से  ही  हैं।  उस  के  बाद
 पूना,  प्रहंमदाबाद,  नागपुर,  बेंगलोर  झौर
 हैदराबाद  में  पुलिस  कमिश्नर  हुए  ।  हमारे

 यहां  कानपुर  में  पुलिस  कमिश्नर  नहीं  है  ।

 दूसरी  बात  यह  है  कि  जहां  पुलिस  कमिश्नर
 झब  हैं,  वहां  केडर  का  सवाल  नहीं  है।
 बोम्बे  शहर  का  केडर  महाराष्ट्र  का  केडर
 है,  नागपर  का  केडर  भी  महाराष्ट्र  स्टेट  का
 कैडर  है।  दिल्ली  में  क्राइम्स  को  कंट्रोल
 करने  में  जो  सब  से  बड़ी  प्रोब्लम  सामने  झा
 रही  है  वही  यही  भा  रही  है  कि  दित्ली  का
 छोटा-सा  केडर  है  1  दिल्‍ली  के  लिए  जभी  तक
 हम  पुलिस  कमिश्नर  तक  का  इंतजाम  नहीं
 कर  पाये  हैं  ।  मुझ  को  यह  इम्प्रेशन  दिया  गया
 था  कि  ्ल्स  वगैरह:  बदलने  के  बाद  दुसरे
 अ्रक्टूबर  से  दिल्ली  में  पुलिस  कमिश्नर  का
 सिस्टम  नाफ़िस  क्या  जा  रूवता  है,  लिहाजा
 उस  वक्‍त  मैंने  इस  का  एलान  कर  दिया  ।  बाद
 में  ला  डिपार्टम्ंट  ने  बताया  कि  झापको
 पूरा  कानून  बनाना  पड़ेगा  ौर  एक  लग्बा
 कानून  बनाना  पड़ेगा  |  श्रब  रूत्स  के  मुताबिक
 इस  बिल  को  राय  के  लिए  दित्लों  मेट्रोप  लिटिन
 काउंसिल  के  पास  भी  भेजना  था।  हालांकि
 हम  उस  की  राय  से  बांउड  नहीं  है,  पांबन्द
 नहीं  हैं  लेकिन  फिर  भी  उस  के  पास  भेजना
 ज़रूरी  है  पांच  महीने  हो  चुके  है,  कई
 रिमाइण्ड्स  के  बाद  भी  उन्होंने  अ्रपनी  राय
 हमारे  पास  नहीं  भेजी  हैं  ।

 तीसरी  बात  इस  सिलसिले  में  मैं  यह
 अज़ं  करना  चाहता  हूं  कि  दितली  में  जो  क्राइग्स
 होते  हैं  उनकी  मुझे  भी  उतनी  ही  चिता  है
 जितनी  कि  मेरे  माननीय  मित्रों  को  है  ।  लेक्नि
 अभी  तक  इसका  कोई  इलाज  निकल  नहीं  पा
 रहा  है  :  इस  सिलसिले  में  मैं  यह  भी  बतलाना
 'बाहता  हूं  कि  दुनिया  में  जितने  बड़े-बड़े  शहर
 हैं,  उनमें  जितसे  क्राइग्स  होते  हैं  उनकी  प्रपेक्षा
 दिल्‍ली  में  क्राइम  कम  हैं,  झगरके  हिन्दुस्तान
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 के  सब  शहरों  से  दिल्ली  में  ज्यादा  हैं.  भ्रब
 अगर  मैं  कम'  झौर  ज्यादा  बतलाता  हूं  तो
 झाप  समझते  हैं  कि  मुझे  इस  बात  से  तसल्ली
 है  ।  (ब्यबधान)

 SHRI  K.  P,  UNNIKRISHNAN
 (Badagara):  Our  allegation  ig  that

 crime  has  gone  Up  since  you  became
 Home  Minister.  Reply  to  that  charge.
 Now  you  are  talking  about  New  York
 and  London.

 sft  चरण  सिंह  :  भ्रापका  नवाजे  गलत  है  t
 मैं  ईमानदारी  से  प्रापको  बतला  रहा  हूं  ।  यह
 बात  सही  है  कि  दिल्ली  में  क्राइम्स  974
 के  मुकाबले  में  977  में  कम  हुए  हैं  7  बावजूद
 इस  बात  के  मैं  यह  महसूस  करता  हूं  कि  स्थिति
 झच्छी  होनी  चाहिए  ।  मैंने  जो  लेटेस्ट  फिगर्स
 झापकों  दी  हैं  उनसे  मुझे  लगता  है  कि  क्राइम
 बड़ा  है।  इसके  कारण  मैंने  प्रापको  बताये
 हैं।  ये  कारण  आपकी  गवनेनेंट  के  पैदा
 किये  हुए  हैं  ।  (व्यवधान)
 SHRI  K.  P.  UNNIKRISHNAN:

 Go  and  ask  the  people  in  the  streets.

 st  wen  सिंह  :  देखिये,  मैं  चाहता
 हूं  कि  आप  मेरी  बात  शांति  से  चुपचाप  सुने  ।
 क्या  मैं  अपने  दोस्तों  से  यह  दरब्वास्त  कर
 सकता  हूं  कि  मुझे  भी  अपनी  बात  कहने  का  हक
 है  श्र  आप  पर  उसको  सुनते  की  जिम्मेदारी
 है  ?  गुस्सा  न  करें  शर  बीच  में  दखल  न  दें  |
 आप  बोले  तो  मैंने  बीच  में  दखल  नहीं  दिया।
 अगली  दफा  और  मौका  मिलेगा  फिर  भौर  जनता
 पार्टी  को  गाली  दे  सकेंगे  ।  जो  आपने  कहा  है
 उसका  मैं  जवाब  दे  रहा  हूं  7  बीज  पश्रापने
 बो  दिए  हैं,  उसको  काटने  में  देर  लगेंगी  ।
 आप  जरा  इन  फिगज  को  सुने  |

 970  में  जितने  वायोलेंस  के  केसिस  हुए
 उनमें  स्टुडेंट्स  के  48  परसेंट  थे  ।  उसके
 बाद  32  परसेंट।  उसके  बाद  फिर  40  परसेंट
 उसके  बाद  30  परसेंट  |  उसके  बाद  20  परसेंट।

 उसके  बाद  19 परसेंट पौर भ्रौर  1976%  43.  5
 परसेंट  झौर  i977  में  5  परसेंट  ।  यह

 स्टुडेंट्स  का  हुआ  1  (व्यक्त)  साठे  साहब  से
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 मैं  कहना  चाहता  हूं  कि  सक्ष्चीं  बात  कड़वी
 लगती  &  1  लेकिन  फिर  भी  शात्ति  से  सुनें  ।

 श्री  बसंत  साठे :.  मैं  खुश  हो  रहा  हूं
 पंद्रह  परसेंट  की  बात  को  सुन  कर।  (श्यक्षध्ात)

 श्री  चरण  सिह  :  इस  तरह  से  बहस  नहीं
 हो  सकती  है  t

 मैन  डेज़  लास्टर  ट्राइक्स  के  कारण  किसी
 साल में  कितने  हुए  ब  झाप  ये  झांकड़े  लें।  इससे
 मालूम  हो  जाएगा  कि  इंडस्ट्रियल  स्ट्राइक्स
 सन्‌  977  #  ज्यादा  हुई  है  या  पहले  साल  में
 ज्यादा  हुई  हैं।  ये  उन्हीं  ऐजेंसीज़  के  भेजे

 हुए  ॉकड़े  हैं  जो  झापके  ज़माने  में  कायम
 @#ii970  में  20.56  मिलियन,
 97  में  6  मिलियन,  972  में  20.  5

 मिलियन,  973  में  20.63  मिलियन,
 974  में  40.26  मिलियन,  9758

 फर्स्ट  हाफ  में  7.09  मिलियन,  सँकिड
 हाफ  में  4.81  मिलियन,  जिसका  मतलब
 हुआ  2:  मिलियन  और  976  में  2.75
 मिलियन,  जब  कि  सारा  साल  आपकी
 एमरजेंसी  रही  और  स्ट्राइक  कर  ही  नहीं  सकते
 थे।  तब  भी  बारह  लाख  मैनडेज़  हुए  ।
 977  में  21  लाख  ।  यह  कहना  कि  चारों

 तरफ  बदश्ममनी  है  च।रों  तरफ  स्ट्राइक्स  हो  रही
 हैं,  कहां  तक  जायज़  हैं  ।  (व्यकधान)

 श्री  सोगत  राय  :  स्ट्राइक  झौर  लाक
 श्राउट  में  फर्क  करें  ।  प्रलग  झलग  करके
 बताएं  1

 श्री  चरण  सिह  :  मैं  झपने  मित्र  को
 कहना  चाहता  हूं  कि  मैं  उनके  घर  भा  जाऊंगा
 तब  वह  मेरी  मदद  करें  1  अरब  गुस्सा  न  करें,
 शान्ति  से  सुनें  t

 एक्चुभली  हड़तालों  की  तादाद  को  झाप
 #11974 %  105,  975  में  2298
 जबकि  976  में  लेबर  का  कला  भोंट  रखा  था
 तब  244,  1977  में  823  t  974  #
 05  और  977  में  823  य ेस्ट्राइक्स  हैं
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 [st  चरण  सिंह]

 (ज्यनधान)  झच्छा  कम्युनल  वायलेंस  को
 लीजिये,  शायद  मोहम्मद  शफ़ी  कुरेशी  साहब
 में  जिक्र  किया  था  कि  हिन्दू  मुसलभानों  के
 दंगे  बहुत  बढ़  रहे  हैं।  ब  यह  दंगे  ऐसी
 लीज़  है  कि  जब  झादमी  का  मडेर  होता  है,
 जायदाद  नष्ट  होती  है  तो  न  छिपाया  जा
 सकता  है  भर  न  बढ़ाया  जा  सकता  है।
 974  4  नम्बर  शाफ़  कम्युनल  इन्सीडेंस.

 (ध्यवधान  )
 झाप  बैठिये,  झाप  से  तो  मैं  तहजीब  की

 उम्मीद  करता  हूं  ाप  जब  बोल  रहे  थे
 तो  मैं  नहीं  बोला  ।  मेरा  साइज़  गिनवा  रहे
 थे,  ह. ह  मेरी  बारी  झायी  है  दिल  पर  हाथ
 रख  कर  सुनो  न  बात  को  974  मे  नम्बर
 श्ाफ़  कम्युनल  इंसीडेंटस  2481  975  में
 206,  जबकि  हर  आदमी  के  गले  पर  झापका
 हाथ  रखा  हुआ  था  |  977  में  188,
 मरने  वालों  की  तादाद  974  में  87  भौर
 19778  36,  जब  कि  भाबादी  बढ़  गई  थी

 sit  मोहस्मद  दफ़ी  कुरेशी:  यह  कहां
 के  भांकड़े  हैं  ?

 शी  रण  सिंह  :  जी,  झांकड़े  मैंने  झपने
 घर  में  बनाये  हैं  ।

 तो  अध्यक्ष  महोदय,  मैं  फिर  दोहराना
 आहता  हूं,  मैं  अपने  दोस्तो  से  हाथ  जोड़  कर
 दखस्त  करता  हूं  कि  मेरी  बात  ध्यान  से

 सुनें,  शौर  अगर  मैंने  थोड़ा  सा  विनोद  कर
 लिया  तो  बुरा  नहीं  मानना  चाहिये।
 मैं  मानता  हूं,  मेरे  साथी  मानते  हैं  कि  झाज
 महीने  भर  से  जो  यह  पोजीशन  डेवलप  हुई
 है  यह  भच्छी  नहीं  है  ।  यह  हमारे  लिये  चिन्ता
 का  विषय  है।  लेकिन  इससे  कोई  यह  नतीजा
 निकाल  लेना  और  जनरलाइज़  कर  देना  कि
 देश  भर  में  भ्राग  लग  गई  है  भौर  झाग  बढ़ती
 जायगी,  ऐसा  मेरा  ख्याल  नहीं  है।  जैसा
 मैंने  कहा  कि  यह  में टल  ऐबरेशन  है  टेम्पोरेरी  ।

 झाप  इसमें  शैतान  बाला  नतीजा  निकाल
 लीजिये,  मैं  देवता  वाला  निकाल  रहा  हूं  ।

 APRIL  20,  ‘1978  Situation  (Af)  4976

 झब  यह  जो  क्राइम  हुए  हैं  पब  तक  तो  यह
 था  कि  झगर  बिहार  में  क्राइम  हो  गया  तो
 मैं  सीधा  जिम्मेदार  क्‍योंकि  जनता  पार्दी

 की  र्ल्ड  स्टेट  में  हो  गया  |  मू  पी०  में
 हो  जाये  तो  धौर  कहीं  पर  हो  गया  तो  भी
 मैं  जिम्मेदार,  डेविल  झाफ़  दी  पीस,  विलेन
 झाफ़ ती पीस ती  पीस

 (ब्यवधाल)
 थो  सोगत  राय  :  झापके  चीफ़  मिनिस्टर्स

 वहां  हैं  ।

 श्री  चरण  सिह  :  मेरे  चीफ़  मिनिस्टर
 तो  डा०  चेना  रेड्डी  भी  हैं,  एम०  जी०  झआर०
 भी  हैं  शौर  ज्योतिर्मेय  बसु  भी  हैं।  सारे  हैं।
 ज्योतिर्मय  बसु  नहीं,  बल्कि  ज्योति  बसु  ।

 श्री  सोगत  राय  :  बुढ़ापे  में  नाम  भी  भूल
 जते  हैं  ।

 थी  चरण  सिंह  :  लेकिन  जवानों  से
 मेरी  याददाश्त  बहुत  श्रच्छी  है  ।

 पंजाब,  श्रान्ध्र  प्रदेश,  तामिलनाडु,  वेस्ट
 बंगाल,  यू०  पी०,  बिहार  शायद  कर्नाटक  में
 भी  भ्रभी  कुछ  हुआ  ।  उसका  भी  मैं  जिम्मेदार

 (व्यकधान)

 क्रष्यक्ष  महोदय  :  रात  को  खाना  नहीं
 मिलता  है।

 शी  चरण  सिह  :  भध्यक्ष  महोदय,  जो

 हिन्दुस्तान  के  होम  मिनिस्टर  की  जिम्मेदारी
 उसकी  पार्टी  द्वारा  शासित  प्रदेशों  में  है,  वही
 दूसरी  पार्टियों  से  शासित  प्रदेशों  में  भी  है  ।
 उसमें  कोई  भ्रन्तर  नहीं  पड़ता  ।  मैं  जो  बार-बार

 कहता  था  मेरी  जिम्मेदारी  नहीं  हैं  तो  उसका
 मतलब  यह  था  कि  मेरी  डायरेक्ट  जि“मेदारी

 नहीं  है।  झौर  मौरल  जिम्मेदारी  सेन्ट्रल  गवने  मेंट,
 गवनेंमेंट  का  एक  मेम्बर  होने  के  नाते  धाप  मेरी
 सौरल  जिम्मेदारी  कुछ  करार  दे  सकते  हैं  t
 बाकी  हैदराबाद  में  जो  हुआ,  या  तमिसनाद
 में  जो  हुआ,  भौर मैं  समझता  हूं  कि  श्राप  सब  जी
 शऊर  हो

 एक  जासनोब  सदस्य  :  नहीं  हैं,  नहीं  हैं
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 ft  चरण  सिंह  :  कोई  कह  सकता  है
 मैरी  जिम्मेदारी  है  ?  मेरा  इस्तीफा  लिया
 जाय  ?  नहीं  ।  लेकिन  फिर  भी  मैं  तमाम
 दोस्तों  को  तसल्ली  हो  जाये  भौर  मैं  भ्रपनी
 कांशियेंस  के  लिये  भी  कहता  हूं  कि  मेरी  भौर

 झेरे  साथियों  की,  केन्द्रीय  सरकार  जिन
 आदमियों  के  हाथ  में  हैं,  उनकी  जिम्मेदारी
 जनिस्वत  मेरे  उन  दोस्तों  के  ज्यादा  है,  यह
 मैं  मानता  हूं  o  सवाल  यह  उठता  है  कि  इस
 मसले  को  वैसे  हल  किया  जाये।  मैं  कोशिश

 कहूंगा  कि  मैं  शांति  से  बात  करूं---कोई
 गर्मी  को  बात  नहीं  है,  लेकिन  मैं  चाहुंगा  कि
 माननीय  सदस्य  इस  बारे  में  विचार  करें,
 और  झगर  वह  कोई  सालूशन,  कोई  समाधान,
 जता  सकें,  तो  पुझे  खुशी  होगी  ।

 डेमोक्रेसी  तो  रूल  शाफ़  ला  है  ।  वह  कानून
 धर  झ्ाशित  है,  किसी  के  पर्सनल  व्हिम  या
 एक  आदमी  की  डिज़ायर  पर  नहीं  i  वह
 कानून  से  बाधित  हैं  1  कानून  से  ही  डेमोक्रेसी
 व्बलती  है।  कानून  का  झावज़वेंन्‍्स,  उस  पर
 अमल,  जरूरी  है।  शौर  वह  हमारे  देश  के
 लिए  और  भी  जरूरी  है--वैसे  बहू  सभी
 देशों  के  लिए  करीब  करीब  बराबर  ज़रूरी
 है--,  क्योंकि  भ्रगर  देश  का  विकास  करना  है,
 कोई  इकानोमिक  डेवेलपमेंट  करना  है,  तो  देयर
 शुद्ध  ि  पीस  थ झाउट  दि  कन्‍्ट्री--सारे
 देश  में  झमन  होना  चाहिए  पश्रमन  के  लिए
 जरूरी  हैं  कि  कानून  पर  झमल  हो  |  ह | द  ला
 पर  झमल  होगा,  तब  भ्रार्डर  कायम  होगा  |
 यह  बड़ा  झच्छा  शब्द  है  :  ला  एंड  शाढर  |
 वे  दोनों  एक  दूसरे  पर  भ्राश्नित  हैं।  ला  पर
 झमल  नहीं  हो  सकता  है,  झगर  शान्ति  नहीं
 होगी,  भाडेर  कायम  नहीं  होगा  ।  दोनों  एक
 दूसरे  पर  झाशित  हैं  ।  लिहाजा  जो  भी  हम
 मे  कानून  बनाया  है,  उस  की  हम  को  रेसपेक्ट
 करनी  चाहिए  ।

 स्वर्गीय  लीडर,  सरदार  पटेल,  की  बाबत
 शक  छोटी  सी  बायोग्राफ़ी--या  ग्रालिबन
 आटोबायोप्राफी---लिखी  गई  है  काफ़ी  बड़ी

 उम्र  में  वह  बैरिस्टरी  का  हस्तहान  पास  करने
 के  लिए  लन्दन,  या  इगलैड  के  किसी  भौर  शहर
 में  गये  ।  उन्होंने  यहां  श्रा  कर  लिखा  कि  मुझे
 ब्रिटेने  की  जो  बात  सब  से  अच्छी  लगी,  ag
 यह  कि  हर  एक  झादमी  यह  समझता  हैं  कि
 जैसे  कानून  मुजस्सम  होकर,  एक  दीवार  बन
 कर,  उस  के  लिए  खड़ा  हो  ।  हर  एक  श्रादमी
 भ्रपनी  लाइफ़  में  हर  वक्‍त  कानून  की  प्रेजेस्स
 को  महसूस  करता  है।  कोई  झभादमी  कानून
 तोड़ने  की  बात  नहीं  सोचता  है  1  हमारे
 यहां  बराबर  कानून  तोड़ने  के  लिए  प्रीच
 एनजायन,  किया  जाता  है  i

 SHRI  K.  P.  UNNIKRISHNAN:
 What  did  you  say  in  U.P.  Assembly
 in  4947

 sit  चरण  सिंह  :  मैंने  भ्रपने  श्राप  को
 एक्सेप्शन  नहीं  किया  था  a  मैंने  कहा  है  कि
 हमारे  यहां  सब  पालीटिकल  पार्टियां  उस  के
 लिए  बराबर  दोषी  हैं।  हमारी  पार्टी,  बी०
 के०  डी०,  के  इलेक्शन  मैनिफ्रेस्टो  में  क्‍या
 लिखा  है,  उस  को  छोड़  दीजिए  ।

 हमारे  यहां  लगभग  सभी  पोलीटिकल
 पार्टीज़  ने  श्रतिशयोक्ति,  एग्जेजेरेशन,  से
 काम  लिया  है  केवल  वोट  को  दृष्टि  में  रखकर,
 झौर  वे  बातें  कहीं  हैं,  जिन  पर  प्रगर  थे  बरसरे-
 इक्तदार  हो  जायें,  वे  ध्रमल  न  कर  सके  ।
 रूलिग  पार्टी  की  नुक्ता-बीनी  करना  राइट
 है.  झापोजीशन  का  ।  लेकिन  उस  के  साथ-
 साथ  रेसपांसीबिलिटी  शौर  झावलिगेशन  भी
 है  हर  प्रापोजीशन  लीडर  की  कि  वह  उतनी
 ही  बात  कहे,  कि  भ्रगर  भगले  साल,  या  भ्गले
 रोज़  उसके  साथ  में  पावर  ar  जाये,  जितनी
 बह  पूरी  कर  सकता  हो  ।

 हमारी  नुक्ता-चोनी,  वर्बल  शौर  रिटन
 किटिसिज्म  भौर  हमारे  एक्शन्ज  ऐसे  रहे  हैं,
 हमने  @  काम  किये  हैं  कि  एक  डिसरेस्पेक्ट
 फ़ार  ला  एंड  एथारिटी  का  एटमास्फ़िपर---
 कानून  के  प्रति  नादर  श्रौर  झमास्था  का
 यबातावबरण  कायम  हो  गया  ।
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 क्री  चरण  सिह]
 झगर  माननीय  सदस्य  बुरा  ने  मानें--

 मुझे  झास्टिन  साहब  भ्रौर  स्टीफन  साहब  से
 डर  है-,  तो  जो  भूतपूर्व  प्रधान  मंत्री  हैं,  वह
 शाह  कमीशन  के  मुताल्लिक  क्या  बातें  कहती  हैं,
 या  कचहरी  में  जब  उन  के  साहबज़ादे  जाते  हैं,
 तो  वहां  क्‍या  हवा  पैदा  होती  है?  भ्रभी
 बरसों  शाम  को  मैं  लखनऊ  से  वापस  झभाया

 एक  साहब  ने  फ़ौरन  आ  कर  मुझे  ख़बर  दी  कि
 जब  कभचहरी  में  फ़लां  साहब  गये  थे,  तो  सैकड़ों
 लोग  हुल्लड़,  शाउटिंग,  करने  वाले  वहां  मोजूद
 थे,  कचहरो  को  अपना  काम  बन्द  करना  पड़ा  t
 वे  पढ़े-लिखे  शौर  ज़िम्मेदार  लोग  थे,  जो  फल
 तक  बरसरे-इक्तदार  थे,  और  कल  बरसरे-
 इक्तदार  होने  का  जिन  का  स्वप्न  हैं।  जिस
 तरीके  से  शाह  कमीशन  के  सामने  जाते  हैं
 संजय  साहब,  या  इन्दिरा  जी  जाती  हैं--

 मुझे  नाम  लेना  पड़  रहा  है---  भौर  जो  शब्द,
 झौर  जो  तरीका,  भौर  जो  भवहेलना  उन  की

 होती  है,  ....  (व्यवधान)
 SHRI  VASANT  SATHE:**
 MR.  SPEAKER:  You  cannot  say

 that.  I  am_  not  allowing  that.
 Expunge  it.

 SHRI  VASANT  SATHE:  Dr.  Raj
 Narain  has  said  that....(Interrup-
 tions)  @@

 MR.  SPEAKER:  Whoever  might
 have  done  it  in  the  past,  I  am  not
 going  to  allow  it.

 Do  not  record  anything.
 CUnterruptions)  @@

 SHRI  VASANT  SATHE:  What  is
 judicial  about  it?  This  hag  been  said
 before.

 SHRI  RAJ  NARAIN  rose
 MR.  SPEAKER:  I  have  not  allowed

 him,  I  am  not  going  to  allow  you.
 Do  not  record  anything.

 (Interruptions)  @@

 Situation  ७0  5

 SHRI  SAMAR  GUHA;  "On’a  point
 of  order.  The  observation  that  has
 been  made....

 MR,  SPEAKER:  I  have  expunged
 it.

 SHRI  SAMAR  GUHA:  ‘You  have
 entered  into  a  dialogue  with  him.  It
 is  not  a  question  of  expunction  only.
 Everybody  in  this  House  has  heard
 what  he  has-  observed.  That  is.
 not  only  a  denial  or  not  only  repidia-
 tion  of  the  whole  moral  basis  of  judi-
 ciary....  (Interruptions)

 1  MR.  SPEAKER:  I  have  expunged.
 it;  what  more  do  you  want?  Do  not
 record  this.

 (UInterruptions)  @@
 SHRI  SAMAR  GUHA:  He  should.

 apologise  to  the  House;  he  cannot  get
 away  like  this.  You  have  entered  into
 a  dialogue  with  him....  (nterrup-—
 tions)  Everybody  in  this  House  has
 heard  what  he  observed.  He  has
 challenged  the  integrity  ang  honesty
 of  the  judge  who  has  been  appointed
 by  the  Government  and  with  the  ap-
 proval  of  this  Parliament.  He  cannot
 get  away  with  this  observation.
 Everybody  in  this  House  has  heard
 what  he  observed.  This  is  a  very
 serious  thing.  Just  expunction  will  not
 do;  you  have  to  take  notice  of  it  and
 take  proper  measures.  In  your  cooler
 moments,  kindly  consider  this  matter
 and  see  what  the  provision  is
 there  and  then  you  have  to  take  the
 decision  against  the  member  who  is
 indulging  not  only  -in  vitiating,  but
 violating  all  the  norms.  Thig  cannot
 be  tolerated.  We  are  not  going  to-
 tolerate.  Either  the  Parliamentary:
 democracy  will  remain....(Interrup-
 tions)

 I  beseech  you;  you  nave  heard  and
 the  whole  House  has  heard  what  he

 **Expunged  as  ordereq  by  the  Chair.
 @@Not  recorded.



 son”  Lew  ond  Order  CHASTRA’20,  7900  (SAKA)  ‘Situation  (M)  goa.

 do,  You  have  to  take  concrete  steps
 for  this.

 MR.  SPEAKER:  I  have  expunged
 it;  I  am  not  going  to  do  anything
 more.

 SHRI  SAMAR  GUHA:  On  a  point
 of  order....  (Interruptions)

 MR.  SPEAKER:  What  is  the  rule
 that  is  broken?

 SHRI  SAMAR  GUHA:  I  gubmit
 that  if  you  had  kept  silent  and  the
 whole  House  did  not  hear....

 MR.  SPEAKER:  You  have  men-
 tioned  this;  I  have  heard  ‘you.

 SHRI  SAMAR  GUHA:  This  is  not
 a  simple  thing.  If  you  allow  this,
 there  will  be  doom;  the  fate  of  this
 Parliament  will  be  sealed.  One  or
 two  aberrations  in  the  use  of  ६  word,
 you  can  expunge.  The  man  goes  on
 repeating  a  thing.  The  whole  House
 hears  it.  You  entereg  into  gialogue
 with  him.

 MR.  SPEAKER:  I  have  not  en-
 tered  into  dialogue  with  him.

 SHRI  SAMAR  GUHA:  Even  then
 he  repeated.

 MR.  SPEAKER:  I  have  hearg  you a@  number  of  times.  You  cannot  mono-
 Polise  the  floor  of  the  House.

 SHRI  SAMAR  GUHA:  Yoy  have
 to  take  proper  measures.  I  do  not
 say  what  measures.

 MR,  SPEAKER:  I  am  not  going  to
 be  dictated  by  anybody.

 SHRI  SAMAR  GUHA;
 draw  your  attention.

 MR,  SPEAKER:  You  have  done
 that.

 I  want  to

 (Interruptions)
 SHRI  SAMAR  GUHA;  I  want  to

 tell  all  and  to  you  also  what  he  has
 uttered.  You  pass  off  in  &  way  (Inter.

 ruptions)....just  for  ह... ....... ह  the-
 word.  That  woulg  be  a  dangerous
 thing  and  it  wil)  set  the  procesg  of:
 chain  reaction.

 MR.  SPEAKER:  You  stop  recorde.

 (Interruptions)  **
 SHRI  RAM  DHAN:  I  am  on  a  point of  order.
 MR.  SPEAKER:  What  ig  your  point.

 of  order?

 sit  रामघन  :  प्रध्यक्ष  महोदय,  मेरा
 प्वाइंट  अाफ  भाडर  है  7  जिस  तरह  से  श्रीमती
 इन्दिरा  गांधी  बाहर  बिहेव  कर  रही  है  उसी
 तरह  से  साठ  साहब  यहां  पर  ग्रन्दर  बिहेव
 कर  रहे  है।  भ्राप  केवल  एक्सपंज  कर  दें.

 MR,  SPEAKER:  Home  Minister  is.
 replying  to  that.

 st  राभधन  :  उससे  कुछ  बनने  वाला
 नहीं  है  ।  भ्रगर  साठे  साहुब  ने  कोई  डेरोगेटरी
 लग्वेज  इस्तेमाल  की  है  तो  उन्हें  हाउस  से
 माफी  मांगनी  चाहिए  क्‍योंकि  वह  हाउस  की
 प्रापर्टी  हो  जाती  है  ।

 शी  चरण  सिंह  :  भ्रध्यक्ष  महोदय,  मुझे
 अफसोस  है....

 श्री  हीरा  लाल  पहयारी  :  नहीं  साहुब,
 नहीं।  बहु  तो  हाउस  की  प्रापर्टी है  ४
 (व्यवधान )

 MR.  SPEAKER:  Mr.  Patwari,.
 please  sit  down.  The  Home  Minister
 ig  on  hig  legs.

 aft  हीरा  लाल  पहलारी  :  नहीं  साहब,
 नहीं  ।

 (Interruptions)

 MR.  SPEAKER:  The  House  hag  its:
 own  method.  I  know  you  are  short.
 You  need  not  jump  up  every  time.
 Please  hear  me.

 **Not  recorded,



 5°3  Law  and  Order

 [Mr.  Speaker]
 The  House  has  itg  own  powers.  But

 I  am  not  going  to  use  any  power  to
 send  out  any  man.  I  woulg  get  out
 of  the  House  rather  than  gend  out  a
 Member,  I  want  to  make  that  thing
 certain.

 SHRI  SAMAR  GUHA:  I  have  not
 suggested  that  you  send  him  out.

 (Interruptions)
 ‘SHRI  SAMAR  GUHA:  I  have  only

 ‘made  a  submission  to  you.
 MR.  SPEAKER;  Mr,  Guha  for  how

 many  times  are  you  getting  up?
 There  is  no  end  to  this.

 (interruptions)
 SHRI  SAMAR  GUHA:  Ihave  never

 ‘uttered  a  word  that  you  should  name
 him.  What  I  have  said—you  have  to
 examine  the  gravity  of  the  parliamen-
 ‘tary  offence  that  has  been  committed
 by  my  frieng  and  take  cognisance,  if
 necessary....  (Interruptions)

 MR.  SPEAKER:  I  have  hearg  you.
 SHRI  SAMAR  GUHA:  The  matter

 ig  not  so  simple.
 MR.  SPEAKER:  You  have  got  up

 three  times,  (Interruptions)  I  have
 ‘hearg  you,  There  should  definitely  be
 an  end  to  every  talk.  I  am  not  going
 ‘to  hear  you  any  more.

 SHRI  SAMAR  GUHA:  The  matter
 is  not  so  simple.  (Interruptions)

 Next  day,  he  will  get  away  with  all
 this  thing—all  this  king  of  accusa-
 ‘tions  and  abuses.  Will  you  allow  this?

 (Interruptions)
 SHRI  SAMAR  GUHA:  Today  Justice

 Shah  igs  not  here.  He  has  guts  and
 courage  to  say  this.  Tomorrow  he
 will  say  it  against  any  Minister,  the
 Government  and  other  friends,  Will
 you  allow  him?

 MR.  SPEAKER:  I  never  alloweg  it.
 I  expunged  it.  Please  hear  me.

 SHRI  SAMAR  GUHA:  Expunction
 is  the  most  simple  thing.

 MR.  SPEAKER:  I  have  also  &  right
 to  speak.  You  have  got  your
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 methods.  You  move  it  if  you  want.
 Why  do  you  put  the  responsibility  on
 me?

 SHRI  SAMAR  GUHA:  Have  I  no
 right  to  submit  to  you?

 MR,  SPEAKER:  There  must  be  a
 limit  for  submission.

 (Interruptions)
 MR.  SPEAKER:  You  may  have  a

 motion,  Why  do  you  put  the  res-
 ponsibility  on  the  Speaker?  I¢  you
 have  got  the  courage,  you  move  the
 motion.

 SHRI  SAMAR  GUHA;  Sir,  I  gid  not
 expect  this  from  you.  I  have  not
 challenged  your  authority.  This  Rule
 Book  gives  us  the  right.  I  was  only
 making  a  submission  to  you  because
 you  are  the  custodian  of  the  right,
 the  privilege,  the  dignity  and  honour
 of  the  House.  What  I  am  trying  to
 submit  to  you  is,  if  this  kind  of  a
 thing  is  alloweg  to  continue,  jin  future,
 a  situation  may  arise  when  jt  will  be
 impossible  for  you  to  function  jin  the
 House,  impossible  for  you  to  continue
 in  the  House.  That  is  my  submission
 to  you.

 (Interruptions)

 MR.  SPEAKER:  Mr,  Home  Minister,
 please  go  on.

 श्री  चरण  सिह  :  भ्रध्यक्ष  महोदय,  मैं
 यह  कह  रहा  था  कि  जहां  समाज  में  था  किसी
 देश  विशेष  में  बड़े-बड़े  लोग  इस  तरह  से
 अमल  करें,  जिससे  कि  जनता  की  आस्था
 अदालतों  के  प्रति  कम  होती  हो,  कमजोर
 होती  हो,  तो  वहां  डेमोक्रेसी  या  जनतन्त्र
 कामयाब  नहीं  होगा  v

 अध्यक्ष  महोषय:  मैं  इस  बात  को  मानता

 हूं  कि  किसी  राष्ट्रीय  उद्देश्य  की  पूर्ति  के  लिये
 आप  कभी  किसी  कानून  को  तोड़ना  जरूरी
 समझें  तो  उस  की  कीमत  देने  के  लिये  भी
 तैयार  होना  चाहिये  1  महात्मा.जी  ने  सिखलाया
 था--राष्ट्र  के  दत  को  दृष्टि  में  रख  कर
 कभी  किसी  कानून  को  मोरल-प्राउप्ड्स  पर. .
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 area  की  भावश्यकता  हो  सेकंती  है  ।
 सम्याग्रह  का  मतलब  यही  था,  लेकिन  साथ
 ही  उस  के  लिये  सज़ा  सुगतने  को  भी  तैयार
 रहते  थे  ।  लेकिन  यहां  हमारे  राष्ट्रीम  |  ण्य
 नहीं  है,  अपनी  पार्टी  का  उद्देश्य  हूं  या  बहुत
 से  लोगों  के  सामने  केवल  प्रपनी  पसंनल

 पापुलैरिटी  का  उद्देश्य  है  ।  मैं  जानना
 चाहता  हुं--मानतीय  साठे,  जो  इतने  नाराज़
 रहते  है  और  नाराजगी  से  ही  दूसरी  तरफ
 देखना  चाहते  है---प्राप  की  माननीया  लीडर
 हँद्राबाद  न  जा  कर  पंतनंगर  क्‍यों  गई  ?  क्‍या
 उस  का  मतलब  यही  था  कि  जो  कोयला

 सुलग  रहा  था  और  ठण्डा  होने  जा  रहा  था,
 उस  को  फिर  से  सुलगाने  गई  थीं  ?  उत  को  नहीं
 जाना  चाहिये  err

 श्री  बसंत  साठे  :  दुखो  जनता  को  देखने
 के  लिये  गई  थीं।.  (व्यवधान)

 श्री  चरण  सिंह  :  प्रध्यक्ष  महोदय,  यह
 एलीगेशन  कहाँ  तक  सही  है  कि  एक  प्रादमी
 को  इतना  पीटा  गया  कि  बाहुर  शा  कर  मर
 गया  ।  एक  देवी  को  इतना  थीटा  गया  कि
 बहीं  मर  गई  ।  ऐसा  अखबारों  में  पढ़ा  है,
 हो  सकता  हैँ  कि  गलत  हो  ।  मैं  बड़े  भ्रदब  से
 अर्ज  करूंगा--इधर  के  दोस्तों  से  शौर  उधर
 के  दोस्तों  से-कि  ला-एण्ड-प्राडंर  को  पार्टी-
 जन  ईशू  न  बनाया  जाय,  वरना  हमारे  यहां
 हिंसा  भड़केगी  ।  जब  पुलिस  सख्ती  करती
 है  तो  बराबर  यह  क्रिटिसिज्म  होता  है  कि
 अन्याय  हो  गया  शौर  अगर  पोलिटिकल
 पार्टीज  के  लीडरों  के  खौंफ  की  वजह  से  थोड़ा
 सा  शान्ति  से  काम  लेते  है  और  अगर  मौके  पर
 अमल  नहीं  किया  तो  नाकाबिल  कहलाते  है,
 झगर  जरूरत  से  ज्यादा  फोर्स  इस्तेमाल  हो
 गई  तब  भी  गिलटी  हूँ,  झगर  कम  हो  गई  तब
 भी  गिलटी  है  ।  उस  यक्‍त  मौके  के  एसटी-
 मेड  करने  का  सबाल  होता  है.  .  .
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 AN  HON.  MEMBER:  Is  it  jnfalli-
 ble?

 sit  चरण  सिंह  :  मैं  मानता  हुं--फालि-
 बिल  है,  जो  पुलिस  झाफिसर्ज  है,  उन  के  साथ
 जो  स्टेटस  के  होम  मिनिस्टर्ज  है--बे  फालि-
 बिल  आदमी  है  ।  सिचुएशन  को  पुरी  तरह
 से  असेस  कर  लेता  और  उतनी  ही  फोर्स
 इस्तेमाल  करना  जितनी  भ्रावश्यक  है--यहू
 हमेशा  हो  नहीं  पाता  हैं  ।

 SHRI  0.  K,  CHANDRAPPAN:  Who:
 is  responsible?  You  are  responsible
 for  this.  You  createg  a  gituation  like
 that.  That  will  not  help  us.  Don't
 do  that....

 sit  चरण  सिंह  :  भाप  मेरी  बात  सुनिये  ।
 इस  में  चिललाने  की  क्‍या  बात  हैं  ।  मैंने
 दरख्वास्त  की  है  कि  मेरी  बात  शान्ति  से

 सुनिये,  बीच  में  नहीं  बोलिये  ।  मैं  किसी
 के  बीच  में  नहीं  बोला  था.  (व्यथधान )

 MR.  SPEAKER:  Don't  record  any
 thing.  Nothing  wili  go  on  record.

 (Interruptions)  **

 MR,  SPEAKER:  ....Don’t  record
 anything  excepting  the  Home  Minis-
 ter.

 (Interruptions)  **

 श्री  चरण  सिह  :  अध्यक्ष  महोदय,  मैं
 किसी  के  बीच  में  नहीं  बोला  था  जब  भाषण

 हो  रहे  थे  चाहे  कितनी  गलत  ही  बातें  कही
 गई  हों  ।  इसलिए  मैंने  दरख्वास्त  की  थी

 (व्यकधान)  ,  लेकिन  मैं  भ्राप  के  जरिये

 एक  बात  कहना  चाहता  हूं  कि  झाप  लोग  जो
 इतने  नाराज  हो  कर  बातें  करते  है,  उन  का
 कोई  फायदा  नहीं  होता  हूँ  क्योंकि  जो  कुछ-
 झाप  ने  कहा  हैँ,  वह  मैंने  सुना  नहीं  ।  जब

 सुना  नहीं  तो  फायदा  क्‍या  ?

 (MITT)...
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 MR,  SPEAKER;  ......  Don’t  re-
 cord.

 (Interruptions)  **
 THE  MINISTER  OF  STEEL  AND

 MINES  (SHRI  BIJU  PATNAIK):  Sir,
 the  time  allotted  by  the  House  was
 upto  845  PM.  It  is  already  9  P.M.
 The  time  is  over,

 (Interruptions)
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 MR.  SPEAKER:  The  Motion  is

 talked  out.  The  Hause  stands  ad-
 journed....  ¢Interruptions)  till
 2.00  A.M.  on  Monday.
 2340  bra,

 The  Lok  Sabha  then  adjourneg  till
 Eleven  of  the  Clock  on  Monday,  April
 24,  978/Vaisakha  4,  900  (Saka).

 **Not  recorded.
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